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LOK SABHA DEBATES

LOK SABHA

Wednesday the 3rd Day of November 
1982/Kartika 12, 1904  (Saka)

The Lok Sabha met at Eleven of 
the Clock

[Mr. Spe'ker in the Chair]

ORAL ANSWER  TO  QUESTIONS

Glut in alloy steel plant products and
import of stainless steel

*332. SHRI NIREN GHOSH:  Will
the Mmster of  STEEL AND MINES 
be pleased to state:

(a) whether there is glut in alloy- 
steel plant products and huge unsold 
stocHs are there;

(b) if so, the reasons therefor;

(c) whether 200,000 tonnes of stain-
less steel has been imported;

(d) if so, the reasons thereof;

(e) whether consumers are getting 
price rebates on stainless steel as a 
result of glut due to import;

(f) whether  import of  stainless 
steel would be completely  stopped: 
and

(g) if not, the reasons therefor?

THE MINISTER OF  STATE  IN 
THE  MINISTRIES OF  INDUSTRY 
AND STEEL AND MINES  (SHRI- 
MATI  RAM  DULARI  SINHA) :
(a)  and  (b). Producers of alloy 
steels are faced with  the  problem 
of accumulation of stocks because of 
low off-take.

2541 LS—1

(c)  and (d). Import of  stainless 
steel is canalised through SAIL and 
MMTC and is also directly permitted 
to actual users and REP licence hold-
ers. Canalised imports during  1981
82 were 9476 tonnes. Data for direct 
imports during  1981-82 onwards  is 
not available.

(e) SAIL have offered certain re-
bates in the form of quantity rebates 
and introductory  promotional  time 
bound discounts.

(f) and (g). The import policy is 
reviewed and changes are made from 
time to time keeping  in view the 
demand and indigenous availability* 
of various items.

SHRI NIREN GHOSH: Mr. Speaker 
Sir, the reply is  quite  misleading. 
This is because I might inform that 
the Minister. Shri Tiwari„ has already 
written to me that the rate of effec-
tive duty on import of stainless steel 
has been increased from 75 per cent 
to 80 per cent. He has thus  recog-
nised the gravity of  the  situation. 
Why should not the Government im-
pose 100 per cent duty  on it?  The 
country can, more or less, deal with 
the demand  whatever it  is  there. 
Further, if the demand increases, as 
it is likely to increase, there lies the 
greatest possible scandal. The Alloy 
Steel Plant was originally conceived 
to produce thin sheets of stainless 
steel.  Let him bear me out.  Origi-
nally, the investment was made and 
the mills were kept  idle.  Then  it 
was a half-way house plant only pro-
ducing slabs.  Slabs are  then  sent 
to Bokaro to be  transformed  into 
coils and then sent to  Salem to be 
transformed into stainless  steel thin 
sheets.  Whereas all  the  necessary 
investments were made in the origi-
nal ASP Plant there, even now these 
facilities have not been utilised, nor
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w ere the necessary equipm ent instal-
led though there was planning for 
these there. So, up till now on this 
account the country has lost at leasit 
Es. 2,000/- crores in this mad P lann-
ing. Therefore, I would ask the Hon. 
M inister w hether the im port of stain-
less steel will be completely stopped, 
w hether the alloy steel plant will be 
updated to  produce th in  sheets of 
steel in order to meet the expanding 
demand; and w hether th is sgrt of 
mad planning in fu tu re  would not be 
resorted to entailing the country huge 
losses, not merely of one or two 
crores, but of thousands and thous-
ands of crores of rupee?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): We
would have very much liked not to 
im port any special steel items, but 
the Hon. Member would agree that 
there  are many stainless steel items, 
special steel items, alloy siteel items 
which have to be imported because 
these are not indgenously m anufac-
tured and we do not have the capa-
city to m anufacture them. It hap-
pens 'the world over, because w ithin 
the present stage of technology in the 
form of special steels, it is inevitable. 
For example, for the high-speed steel 
non-cobalt grade below 6 m.m. and 
above 100 m .m . dia, we have to per-
m it it under OGL so th a t the indus-
tries do not suffer. So, it is not th a t 
the Government is not aware of the 
problem. We had exactly focussed 
our answer to the question fram ed by 
the Hon. Member. And as he has 
himself mentioned,, we have taken 
steps recently by which Customs 
Tariff Act was amended in April 1982 
to provide for a statu tory  duty  of 
330 per cent for im port of steel in all 
forms. Then again, as he correctly 
said, the im port duty on alloy steel 
has been increased from  60 per cent 
to 85 per cent w ith effect from 20th 
August, 1982. Sim ilarly, high speed 
steel non-cobalit grade above 40 m.m. 
dia to  100 m .m . dia has been included 
in the list of lim ited permissible 
item s in Appendix 6 from OGL In -

stead of the Open G eneral Licence, it 
has been transferred  to the lis t of 
lim ited permissible items. So, I th ink 
we have taken adequate steps.

Capacity utilisation* of course, de-
pends on the supply of power also. 
And the Hon. M ember knows th a t 
there  had been constraint in regard 
to  power supply etc. Therefore, it 
has affected full capacity utilisation.

SHRI NIREN GHOSH: Mr. Spea-
ker, Sir, the Hon. M inister is m is-
leading the House in bits. He talks 
of power shortage, but he on the 
other hand admits th a t ASP is bu r-
dened w ith a glut of products. These 
tw o do not tally. Even if there  is 
power shortage, it is not to such an 
extent that the ASP is now burdened 
w ith a glut of products, unsold pro-
ducts a*id there are huge losses and 
tha t is why he has been compelled 
to raise the im port duty.

The ASP was established along 
w ith  (the DSP in the first F ive-Y ear 
P lan period. More than  twentyfive 
years have gone by. It was originally 
scheduled to produce the entire thing 
from slab to coil to stainless steel 
sheets. Now he says (there is need 
for  constant im provem ent in techno-
logy. But the question is was the 
Governm ent sleeping a K um bhakarna 
sleep all these years so tha t they 
could not upgrade the technology and 
could not utilise the plant? I say this 
because some X General M anager of 
ASP told this to me confidentially 
and privately. So, I w ill not name 
him. B ut the M inister should know 
th a t I am thorouhgly in the know of 
the subject. I am  not a novice. So, 
he may kindly answ er this ques-
tion.

SHRI NARAYAN DATT TIWARI: 
I would like to slightly update the 
inform ation of the hon. Member. 
K um bharkarna’s effigy has already 
been burnt, and we have already 
celebrated Vijaya Dasami.
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DR. SUBRAMANIAM SWAMY :
This is a secular Government. You 
cannot quote K um bhakarna.

SHRI NARAYAN DATT TIWARI: 
W e are as secular as we could be.

As far as the Alloy Steel P lan t’s 
capacity is concerned, the hon. Mem-
ber will be happy to know—perhaps 
he know—that the second stage ex-
pansion of the Alloy Steel Plant, 
D urgapur has already been sanctioned 
in 1981, for increasing the ingot steel 
capacity from 160,000 tonnes to 204.000 
tonnes, w ith an estim ated cost of 
Rs. 65.98 crores. And in this second 
phase expansion we are taking steps 
for improving the economic viability 
of the steel plant, updating the tech-
nology of the plant and providing an 
indigenous supply source for hot-rol-
led stainless steel bands for the  Salem 
Steel Plant. So, we are taking care 
of the fact mentioned by the hon. 
Member, in the second phase expan-
sion.

SHRI S. T. QUADRI; The Minis-
ter, in his reply, has mentioned that 
there  is g lu t in the m arket for alloy 
steels. It does not pertain only to the 
Alloy Steel Plant, Durgapur. I t 
pertains to all the alloy steel pro-
ducers in the country. Last year,
i.e. on 29th April 1981, faulty  im -
port policy decisions w ere taken, 
w hereunder there was no control 
w hatsoever on the alloy steel im por-
ted in the country. I had demanded 
the  details on many occasions, i.e. 
about the  quantity  of alloy steels 
and stainless steels im ported in the 
country under the OGL. Till now, I  
have not got any reply. In view of 
the Salem Steel P lant ' suffering, as 
also the other steel producers, will 
the  hon. M inister categorically state 
w hether ‘there w ill be a to tal ban on 
the  im port of stainless steels and alloy 
steels in the  country, w here there is 
production capacity?

SHRI NARAYAN DATT TIWARI: 
I have not accepted th a t there  is a 
glut. I have only used the te rm  
accum ulation’; • and there  is a differ-
ence. (Interruptions)

SHRI SOMNATH CHATTERJEE: 
W hat is the extent of accummula- 
tion? (In terruptions) This is the 
madness.

MR SPEAKER: Upto a point, it
does not become a g lut.

SHRI NARAYAN DATT TIWARI: 
I have used the word ‘accum m ulation’, 
and not ‘g lu t’. As far as total stocks 
go, we have m entioned that out 
of a total production of alloy 
steel in the country, of 4,93,290 
tonnes, th e  public sector accounts fo r
113,000 tonnes. And according to the 
figure supplied by the  Iron and Steel 
Controller, the total stocks of alloy, 
including public sector and private 
sector, were about 44,832 tonnes.

As regards im ports, we have the 
figures available from  the  Director 
G eneral of Commercial Intelligence 
and Statistics only upto A ugust 1980, 
because the figures take tim e to be 
processed there, and to  reach there. 
The total imports of stainless steel 
during 1980-81 w ere 28,447 tonnes. 
We have tried  to stream line this data 
processing machinery. Now w e have 
asked of them, th a t each and every 
im port should be registered w ith the 
statistical authorities. So, we shall 
now have a more comprehensive and 
tim ely data.

Discharge of effluents by Industrial 
units into Jamuna

*333. SHRI RAJNATH SONKAR 
SHASTRI:

SHRI G. NARSIMHA 
REDDY;

Will the PRIME MINISTER be 
pleased to  state:

(a) the details of the  industrial 
units w hich have been directed by 
the  Court to  stop discharging efflu-
ents into Jam una by November 30, 
1982; and
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(b) the details of action proposed to 
be taken to enforce the directive of 
the Count?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ENVIRONMENT 
(SHRI  DIGVIJAY  SINGH);  (a) 
The Delhi Cloth Mills,  Bara Hindu 
Rao, Delhi, hag been directed by the 
Court to discharge  its effluents in 
such a manner that such  effluents 
fall within the tolerance limit  pres-
cribed by the Indian Standards Ins-
titution and in the consent order of 
the Central Board for Water Pollu-
tion Control. The Court has directed 
the industry to slop discharging efflu-
ents with effect from 1st December, 
1982, if the Industry fails to main-
tain the standard as directed by the 
Court.

(b)  If the industry fails to comply 
with the drectives of the  Court by 
November 30, 1982, necessary action 
under the provisions of the  Wa/ter 
(Prevention and Control of Pollution) 
Act, 1974 can be taken.

sft TRr*RT snr̂ft  : anarer

°FT 'd cd < r<5 UI fj4, r̂T̂r <7 *11 c-HId I

f i  r  p  ̂   «rr,
fV-ĤT  ToTT TT JPft  ’-ft

fVf̂rsrq-  sft  »f fr̂TT «n  trV 

37T ̂TTT  <+)  qr 23  <*>  35

f̂ r  i

Sift ̂TT *f 3TRT ijf I  *f Ŵtf'tTcT
tttt ̂   farcrct n̂rfw-  qr

eRPfalft  £5*  3RTRT TOT  ̂ fsR 

T̂TM’ f*TT ̂

3TTTtr 3TRT £3TT ff I

T?RT ̂ cfT  fa ̂

23 wrqfror *f  r̂r fr̂ ft
fjTT <TT PW 3{TTV 3TRT 3̂TT ^

5TT n̂rhmf  qr sTf̂rro
r+ *’ T̂TT ̂ fT«l^r *T" =H| |

I

rrft stpt  m  «rnr  ^ 

30 1982 cRfi *tpttto  r̂

3TKV ̂  fa $ ̂«t>l  °f TFR"  iT̂t" 

3T “gR SRTHH hRTTW

ftnm- arfyf̂nnr 1974”  ̂ sq̂ntf 

 ̂ ircrif̂f;  3?  qr  p̂frr̂

n̂rnft |  cTT  TOT ^  ̂ qr

F̂ft snrrift ?n 23 r̂fanf qT 

i

SHRI DIGVIJAY SINH : The hon.
member has asked  two  questions: 
one is regarding the action taken by 
30th November, 1982. The unit which 
has rto take action under that  cate-
gory is only one industry w’hich falls 
under that category wherein there is 
a court order restraning throwing of 
any effluents by 1st December, 1982. 
The second question relates to about 
28 other cases. According to our in-
formation, there are only five cases 
that have been registered by the Cen-
tral Board—two for Delhi, two for 
Fondicherry and one for Uttar Pra-
desh. As far as Delhi cases are con-
cerned, one  relates to Delhi  Cloth 
Mils and the second one relates to 
Delhi Milk Supply.  If the member 
wants, I can give details about the 
two cases of Pondicherry. The fifth 
case relates  to  Jamuna  in  Uttar 
Pradesh. In the case of fifth case, in 
Shikohabad in Utitar Pradesh, Rajesh 
Paper Mill is involved;  and  there 
has been a High Court stay order in 
this fifth case.  So, these are all the 
cases about which the hon. member 
has asked for information.

AN HON. MEMBER: The  Minister 
is speaking very slowly.

DR. SUBRAMANIAM SWAMY: The 
Reporters must be having a good (time?

STTOTT STTCift: 5TC?  oFT 

■d d <  snrr-PqrTT  f̂tt f<i ̂ i  1

 ̂I ^  W fa 5T iT̂T̂Tf i|̂ I

 ̂I  TPCT  TTO V ^ ̂

TRTT ̂   TTT,

qfx ̂ enn  if wz   ̂\
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^T^TT J f r  q w  ^  I
STWW *pft «ft WU T* W R cT I
^TTTORft W~ *PTT 3)
^  fc r f^ r  f  3rrt q r  «rf?fn 
^  ST. s r i t^ m  ?f *R 1 9 2 4  * r ,
ST. ^ if^ 'U R  $  *R 1931 ^
<r«rr 3r̂ r<cf>r ̂  s t . ip r . ^ fu r-
z r  ?f * r  1 9 32  j f  5RiPr Nr?n «rr
3ffr srcrm- «tt f a  * r t  cr«rr *t*rt ^
■5RT x r t e r W ' r  *t f t  ^rr a re w
srwr ^  i

DR. SUBRAMANIAM SWAMY :
There is a th ree-year rule on our 
questions. He cannot go beyond th a t.

MR. SPEAKER; This is covered. 

TR-*T*T TTPr̂ KT 5TTT t̂: f̂<=b?f ?T̂ T
1 9 5 8  ^  ^  W»T W ^  CfcT =ST-TT 

*T*TrTT are 5?* f t  *IT r  I

3T«?t ; nr?TT “r*TcTT
sryf- 5* i

*xt n ^ m r  w t& rr t* n  arfr
^WrT ^  ST^i'H 5f>f ^  f̂ TTT
^  *re f̂nr $ 54  tn tt grt w r r  

i f  1 tf- ^  <r?m ^ r r  $7 
^  ^ t ^ t t  *ft, r* r  ^ t t j r t  

?T3rr arfr ^ r r  ^ f r  *rr*rar 
T r̂ Tf̂ TTif ^  5TTT ir  T̂Tzfr T̂TTift 
f * W  SRTi«l W*> J^T f a
m ^ R ^ r  ^rf *ft « r r t  ^  1 snr" 
*r rrenr ^nfrr^t ^  ?

SHRI DIGVIJAY SINH: The ques-
tion, of course, pertains to  the pro-
blems of the  Jam una, but the prob-
lem s of (the Ganga are acute and it is 
estim ated that the pollution problems 
in the Ganga and the  Jam una both 
are critical; and the U ttar Pradesh 
S tate W ater Pollution Control Board 
is genuinely and prim arily responsi-
ble for the monitoring of all the efflu-
ents that go into both these river sys-
tem s

sft TW*T*r HR^TT 5TTT3ft:

T O iR  ?f t^nhbr ^  *  f a  Tc^n:

5T5T̂T «T I 54  <TTCT r
3^? -RT^TT ;f *«0 +d f a  *11 «TT |] 
s t^ tr  Jpft 5Rmr I

SHRI DIGVIJAY SINH: In U ttar
Pradesh.... (In terruption )

DR. SUBRAMANIAM SWAMY : 
Why do you prom pt him? Why do 
you not answ er it yourself?

THE PRIME MINISTER (SHRI- 
MATI INDIRA GANDHI): I am ask-
ing him something else.

SHRI DIGVIJAY SINH; We have 
a special Ganga Basin Development 
Board; so tha t was created for look-
ing into all these problems concern-
ing pollution and m anagem ent of the 
w ater resources of the Ganga Basin.

DR. VASANT KUMAR PANDIT: 
Will the hon. M inister state w hether 
m erely issuing orders by the courts 
stops the effluents going into the 
Jam una and Ganga; and w hether 
there is any regular m onitoring unit 
which goes through samples of w aters 
of the rivers at regular intervals and, 
secondly, which particular type of 
technology and method has been ap-
proved for the industry to de-pollute 
them  and to take out all the poisonous 
chemical m aterials out of those w at-
ers?

SHRI DIGVIJAY SINH: Mos-t of
the problems we are confronting are 
those from industrial units and under 
the W ater Pollution Control Act it is 
the duty of the polluting industrial 
units to instal the necessary equip-
m ent there and it is the  prim ary du ty  
of the Board to m onitor th a t th e  
equipm ent installed functions. The 
checking is done every month.

A bout the second part of the ques-
tion about instrum entation, righ t now* 
most of the  instrum ents th a t have 
been installed are of indigenous m a-
nufacture. 1 j •;

SHRI AMAL DATTA; This A ct 
is a Central Act. Even though th e  
State Governm ents have set up ’A ir 
and W ater Pollution Boards, still th e
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C entral Governm ent cannot abdicate 
its responsibility in preventing air 
and w ater pollution. I think, the hon. 
Deputy Minister, who is answering 
th e  question, knows th a t the Boards 
which have been set up in the States, 
are probably not functioning because 
of lack of m onetary resources, tech-
nical knowledge and technical input. 
W hat steps is the C entral Govern-
m ent (taking in monitoring the air 
and w ater pollution, which is taking 
place all over the country and in 
strengthening the Board, by giving 
them  resources in term s of money and 
technology?

SHRI DIGVIJAY SINH : By and
large, the  M ember's observations are 
correct. There is much lacking in 
the  functioning of the State Boards. 
But the  Boards function autonomous-
ly. They have their own Chairmen 
and executive committees. And the 
coordination w ith the Central Board 
is more in the advisory capacity ra -
ther than in the directive one.

About the financial support and 
technical guidance, it is a good sug-
gestion. Technical guidance is given. 
Financial support w ill certainly be 
considered. Presently the resources 
of the Board arise from the cess 
money that the Board collects from 
the State.

SHRI SATYASADHAN CHAKRA- 
BORTY: Is it not a fact that w ater in 
some parts of the country is polluted 
so much th a t the self-respecting 
germs refuse to live there?

SHRIMATI INDIRA GANDHI: Is
not that a good th ing tha t there are 
no germs!

Setting up of a Colour Film Project

*335. SHRI R. PRABHU: Will the
M inister of INDUSTRY be pleased to 
state:

(a) wheither Government have 
finally decided on the settin g  up of a 

- colour film project;

(b) if so, w here the project is 
going to be located;

(c) w hat is the total project cost;

(d) when the project is expected to 
go into production; and

(e) w hether the foreign collabora-
tion arrangem ents have been finalis-
ed?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI VIRBHADRA SINGH); (a) 
to (e). A le tter of in tent has been 
granted to  H industan Phorto Films 
M anufacturing Company (HPF) for 
the seating up of capacity for the  
m anufacture of ten  million square 
m etres of cine colour positive film. 
HPF i£i negotiating technical details 
and collaboration term s w ith reputed 
m anufacturers. A fter these are finali-
sed, a detailed project report indicat-
ing, in ter alia, the location, gestaton 
period, collaboration terms, estimated 
costs, etc., will be prepared by the 
Company and subm itted to Govern-
m ent for its consideration and invest-
ment decision.

SHRI ft. PTtABHU: There are va-
rious criteria, which govern the selec-
tion of a location, which is ideal for a 
project. My constituency, Ooty in 
Tamil Nadu was specifically select-
ed for the Hindustan Photo Films Pro 
ject by an East German Team in 1956, 
taking into account certain technical 
factors. They also surveyed a dozen 
other places, but specifically selected 
this location after analysing certain 
conditions which were conducive to 
film manufacture. The French collabo-
rators of H industan Photo Films have 
also endorsed the view that this is an 
ideal location. The Hindustan Photo 
Films has, over the years, set up in-
frastructural facilities in Ooty and 
has developed resources of raw  m ater-
ials, which are essential for making 
films, both black and white and colour. 
Keeping in view all these factors and 
also that there will De a project cost
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escalation of nearly 15 ic 20 per cent 
if this project is shifted somewhere 
else ra ther than  Ooty, I would like to 
know from the hon. Minister whether 
hc has finalised any loc-iticn and what 
the criteria are for fixing the location 
of this project?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): As
mentioned in the main answer, the 
location is yet to be finalized. All the 
criteria that are essential for the loca-
tion of any such undertaking will be 
fully taken into consideration. As far 
as the description of Ooty goes. I quite 
agree with the hon. Member about the 
beauty and significance of Octaca- 
mund. But I am sure that the hon. 
Member with his fair-mindedness, 
will not mind any flowering of Ooty's 
campus into other beatiful cam puses

DR. SUBRAM ANIA.M SWAMY: 
I  his is not a reply.

SHRI R. PRABHU: I am happy
th a t the hon. M inister has said tha t 
the location is not yet finalized. But 
I may point out that a let of news-
paper reports have apoeared, for quite 
some time, which have evoked a lot 
of adverse reaction in my constituen-
c y  of Ooty. As a result, there have 
been hunger strikes and bandhs I 
am  quoting one new spaper report, 
which I could lay my hands on. This 
is The Statesman  of 28-9-82;

“Colour film unit to be set up in 
Naini Tal.

The second unit of the Hindustan 
Photo Films (HPF) for the film and 
cine colour positive films will be 
set up near Naini Tal in UP. says 
UNI.”

They go on to say that a decision 
has been taken by the Board the pro-
posals have been forwarded to the 
Public Investm ent Board and, after 
approval, will go to the Cabinet. No 
foreign collaborators are going to talk 
to anybody unless they are told where 
the location is going to be I would like

the hon. M inister to give an assurance 
that the location of this project is 
still open and that it will be decided 
taking into consideration that Ootaca- 
mund has already the infrastructural 
facilities and that there will be cost 
escalation of 20 per cent, if it goes 
anywhere else.

THE PRIME MINISTER (SHRI- 
MATI INDIRA GANDHI): I want to 
mention a m atter of policy. I am not 
talking merely with reference to th is 
issue. When a decision has been taken, 
the hon. M inister will not doubt in-
form the House about it. Here we 
have a real problem. There are cer-
tain areas, which already have some 
industries. It is true  they have the 
in frastructure and it may be a little 
cheaper to have more industries there. 
But what do we do with a very large 
area in our country, which has no in-
dustry at all? Unless we a~e willing to 
start something there, may be with a 
little more cost, we cannot help the 
backward areas. The whole of the UP 
hills are backward, the Kumaon and 
the Garhwal areas. The same is the  
position of the Kangra area of Hima-
chal Pradesh and many other places. 
Almost the entire R'ajasthan is with-
out industry, as also large portions of 
Madhya Pradesh, B ihar and eastern 
UP.

AN HON. MEMBER: W hat about 
Medak?

SHRIMATI INDIRA GANDHI: 
Medak has got something now.

When you look at the map, you see 
large areas which need development. 
Of course, even in forward areas, like 
M aharashtra while some areas are  
developed, others are backward, jn 
the total, northern India is very large-
ly devoid of industry. We m ust make 
some effort to re-dress this balance, 
even if it costs a little  more. O ther-
wise, we cannot face the people.
I entirely agree w ith the hon. Mem-
ber tha t we must do everything pos-
sible so that the people in these areas 
do not suffer.
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DR. A. KALANIDHI: I would like
*0 know whether the Prime Minister 
is aware....

MR'.  SPEAKER:  I do not  think
there is anything more to be asked. 
Next Question. Shri Trilok Chand

15 Oral Answers

Availability of Sales Tax Forms

t336. SHRI TRILOK CHAND: Will 
the Minister if HOME AFFAIRS be 
pleased to state:

(a) whether it is a fact that Delhi 
Sales Tax Department has  stopped 
issuing free of cost application forms 
for demanding the forms ST-1, ST-2, 
ST-3, CST etc. and the forms have to 
be bought from the vendors sitting 
outside the Sales Tax Offices; and

(b) if so, the reasons  thereof snd 
the steps taken to ensure their easy 
and free availability?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI  P.  VENKATASUBBAIAH):
(a)  and (b). The Delhi administration 
has intimated that its Sales Tax De-
partment has prescribed a form  of 
application only for the issue of ST-1 
forms. These application forms con-
tinue to be supplied free of cost from 
the reception counter of the  Sales 
Tax Department, Indraprastha Estate 
and also from all the 50 Sales  Tax 
wards. C Forms prescribed under the 
Central Sales  Tax Act are  issued 
against aoolication on plain p?*per and 
no application  from has been pres-
cribed for them.

WTT rf fSTTT

WT r I   ̂ *f fa T̂T 'Tmf

mr 1 , -̂2 , ^  5̂-3 aift
 ̂ vft f 1  iTcrr̂r
fwf tr*r  arft  tr?r  ̂ ^

jt fasr w  arfr tnr d-2 stt rnr 

-̂3  ̂ *f zrrf  <rt ^

 ̂1  fencer  fa

cR 317" *f  T̂rTT jS* fa ^
fasrcf %r,  ̂fa

qrl  frRTcf t 1 wr  ft
Twt r̂sr zrrrf f ? T̂ nf ^ 

^ ■qrVgre fair 3rrtrn:  srt  ?

*T$ (sft â T5T  *T5l): 7ft

itjt ŝ-2  wft  ^

w 8(8) sb sfi-1
3tto f̂ fr̂ R   =r

f̂fTT  si>bbl* 1 B̂T  fa SrTnn
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 ̂ wr t*  wk

3fRrhhr stttt 57 fa + fVw 

TO  j’sRT,  P< reft T 24-8-82
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• . ‘‘Printed applications for issue of 
declarations in form ST-1 are being 
distributed free of charge from the 
Enquiry Counter in  ‘L‘L Block of 
Vikas Bhavan, New Delhi. For the 
convenience of dealers, it has been 
decided to make these forms availa-
ble in all the wards also.’’

far* ̂  %r fa j?

ztr& 3rr  ̂frrr trt t 1 

I d'fc  3̂-3  <FTTFT 
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°!̂ d̂  =fsl srrânr-  1   ̂îs

vft w  ̂f̂rxr #r t̂

f̂,  ffr̂ R ^rth  «pnf ff, 

ŝfWf  q;nf tow  cRFur

r̂fr  qmf tt

3mrnfr   ̂   fâcn ̂ 1
 ̂371? 3T̂rT 'TITTT  I ^
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 ̂  ̂1 m fnmr  ̂ r̂fr  ^
qrl  farr g I WT T7T.
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« tr -  t t  t w  in ft ir^ f^ r  
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Discovery of Tin Ore Koraput and 
Bastar

T337. SHRI A. C. DAS: Will the 
M inister of STEEL AND MINES be 
pleased to state:

(a) whether it is a fact that tin ore 
has been detected in Dummagoda and 
Mundagoda in Korapput District and 
Orissa and in the adjoining areas in 
the Bastar District of Madhya P ra-
desh;

(b) what are the exploratory drill-
ing schemes prepared by the Geologi-
cal Survey of India to test this tin 
bsai’ing vast area o'l K oraput and 
Bastar; and

(c) what additional inputs in terms 
of increasing the drilling machine 
with logistic support are being pro-
posed to Le deployed for unearthing 
this important mineral?

THE MINISTER OF STATE IN THE 
MINISTRIES OF INDUSTRY AND 
STEEL AND MINES (SHRIMATI 
RAM DULARI SINHA): (a) Yes, Sir

(b) and (c). Geological Survey of 
India has carried out systematic map-
ping including detailed exploration for 
tin  ore in parts of Bastar District in 
Madhya Pradesh from 1975 to 1978. 
Based on the above, 40 sq. kms. of 
prospective tin ore bearing area has 
been identified. GSI has also carried 
out investigations for tin in parts of 
K oraput District in Orissa and several 
zones have been demarcated in these 
areas which show tin values. A Ihree 
year scheme (1982-85) has now been 
prepared by GSl in collaboration w ith 
the State Directorates of Mining of

Orissa and Madhya Pradesh and
other agencies for exploration of pri-
m ary tin prospects in Bastar District 
of Madhya Pradesh and Koraput Dis-
trict of Orissa. The Dropose.l progra-
mme is scheduled to commence from 
the Field Season of 1982-83 and ex-
ploration will be carried out by va- 
rios genscientific methods including 
drilling for which adequate num ber 
of drils with requisite logistic sup-
port as required will be deployed.

SHRI A. C. DAS : So far as the 
exploration part is concerned, it is 
all right. But it so happens th a t
there are some local people who 
know the technique of sm elting the  
tin ore and they separate tin from  
the ore. They are also selling it. 
Some time back it was reported in 
the papers tha t tin worth Rs. 6 lakhs 
was seized by the Government from 
a Jeep and the in was stolen from 
that area. I even now understand 
that a large amount of tin  is being
smuggled out from the area. May
I know w hat steps Government have 
taken to see that such a large scale 
theft of tin from the area is checked 
specially in the K oraput area?

SHRIMATI RAM DULARI SINHA: 
As and when we receive any infor-
mation about the illegal miniing of 
the tin ore, we alert the State Gov-
ernment cncerned to take necessary 
preventive measures.. In B astar area 
some cases of illegal mining have 
been registered w ith the police. As 
a preventive measures the State 
Governm ent have opened police 
chowkies to prevent illegal mining in 
the area. The num ber of mining ins-
pectors have also been increased and 
the State Mining Corporation has 
also posted a num ber of chowkidars 
in that area. I have no knowledge of 
the area mentioned by the hon. 
Member. If he supplies some paper 
giving the information, I shall look 
into it and the needful will be done.

SHRI A. C. DAS: Does Govern-
m ent propose to set up any sm elting 
plant in the K oraput D istrict ? If
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so, by what tim e is this plant likely 
to  be s e t . up ?

SHRIMATI RAM DULARI SINHA: 
I cannot assure the hon. Member of 
setting up of a smelter in Koraput 
areas because mapping and trancing 
is going on and detailed drilling will 
be undertaken only after the results 
are found to be substantial.

SHRI N. K . SHEJWALKAR: A re 
they able to have any estim ate regar-
ding the quantum of ore which they 
are going to have in Bastar? What 
time they will require to explore the 
pssibility of drilling and mining?

SHRIMATI RAM DULARI SINHA: 
As I have already stated, mapping is 
going on. Thereafter drilling will be 
the last stage.

As regards Bastar District, in-
vestigation revealed the presence of 
223 tonnes of tin ore in Mundagonda 
Biock in K oraput District. Investiga-
tion is still going on.

About Madhya Pradesh. Geological 
Survey of India has carried out inves-
tigation in Bastar District. It has 
assured total of 1182 tonnes of reser-
ves of tin ore. Besides this the Direc-
tor, Geological Mining, Madhva P ra-
desh Government has carrie .1 out in-
vestigation with the United Nations 
Development Programme assistance. 
It has so far estim ated a total of 1,500 
tonnes of tin ore in other blocks of the 
same districts.

SHRI D.P. YADAV: Has extensive 
exploratory work about the tin avai- 
ilability in Bihar been done by the 
G.S.I.? If so, are there prospects of the 
metal in Bihar? By which time do you 
expect to be selfsufficient in tin re- 
guirement of the country? By which 
time is the import expected to be stop-
ped?

SHRIMATI HAM DULARI SINHA: 
W ith regard to the three parts of the 
question which the hon. Member has 
put, I can only say tha t the G.S.I. has 
carried out investigation for tin mine-
rals in Bihar Gujarat, Mysore and 
Rajasthan. I may also inform that 
since the investigation did not yield

any encouraging result, the G.S.I. has 
stopped firther investgation in  the 
above areas.

SHRI D.P. YADAV: What about
import?

SHRIMATI RAM DULARI SINHA: 
We' are importing tin from Malaysia, 
North Vietnam and Indonesia. In 
1980-81, from Malaysia about 2.175 
tonnes of o re ..........

MR. SPEAKER; It is all right. You 
can give it later.

SHRI ARVIND NET A M : Mr Spea-
ker, Sir, just now the hon. Minister 
has said tha t the Government of India 
has instructed the State Government 
to check illicit mining, which is tak-
ing place in Baster area. The mining 
at the area had just begun as a cot-
tage industry and all the Departm ents 
including the Police Department are 
involved in that illegal mininrc. May I 
request the hon. M inister at least to 
send a team to look into all these 
illegal minings which are taking place 
there? Would the hon. M inister con-
sider this point?

SHRIMATI RAM DULARI SINHA:
I will take up this m atter seriosly 
with the concerned S tate Government 
and I will also see that needful is done 
in this regard.

MR. SPEAKER: Shri Narayan Chou- 
bey—Absent.

PROP. MADHU DANDAVATE: I
have giwm a question on the same 
subject Oj? cement. I m ay be allowed.

MA. SPEAKER: Your tu rn  will
come, Sir.

Accidents in Bokaro Steel Plant

*339. SHRI A. K. ROY: Will the  
M inister of STEEL AND MINES be 
pleased to  lay a statem ent showing?

(a) details of the  accidents in 
Bokaro Steel P lan t causing death of 
w orkers in 1980 and 1981;

(b) details of loss of life and pro-
perty  in each of such accident.
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(c) w hether any probe has been 
made in each of such accidents; 
and

(d) if so, result of the probe and 
the steps taken on tha<t?

THE MINISTER OF STATE IN 
THE MINISTRIES OF INDUSTRY 
AND STEEL AND MINES (SHRI- 
MATI RAM DULARI SIN H A ): (a)
to (d). A Statem ent is laid on the 
Table of the House.

Statement

(a) and (b ). Details of accidents 
a t Bokaro Steel P lant causing death

of w orkers of Bokaro Steel P lan t 
during 1980 and 1981 are as per 
A nnexure. Loss of property in 
the accident on 11th March, 1981 
has been assessed at Rs. 60.24 lakhs. 
There was no loss of property in 
other accidents.

(c) and (d ). A departm ental in-
quiry  is conducted in  all cases of 
accidents in order to ascertain cau-
ses of the accidents, fix responsibi-
lity, and recommend m easures to 
prevent such accidents. The p lan t 
takes follow up action on the recom-
mendations of the  inquiry commit-
tees.

A N N E X U R E

DETAILS OF EMPLOYEES WHO DIED IN ACCIDENTS IN THE YEARS 1980 AND
1981 IN BOKARO STEEL PLANT

SI.
No.

Date of Accident Name Date of 
Death

1 2 3
4

1980

1. 21-4-19C0 V.N. Singh 2i-4-i9?o

1981

1 . 7-1-1981 K .R . M eha'o 7-1-1981

2. 11-3-1981 Nanu Yadav 11-3-1981

3. 11-3-1981 J.P. Kesharwani 12-3-1981

4- 11-3-1981 R.B. Singh 11-3-1981

5. 11-3-1981 Md. Alam 11-3-1981

6. 11-3-1981 A.C. Sahu 11-3-1981

7. 11-3-1981 Baleshwar Singh 11-3-1981

8. 18-4-1981 Smt. Sukhmati 18-4-1981

9- 15-16-81 Pran Prasad 15-6-1981

10. 30-7-1981 I.D. Mehto 30-7-1981

11. 6-8-1981 K.D. Rajak 6-8-1981

12. 3-9-1981 R.J. Prasad 3-9-1981

13. 12-11-1981 A. Mahato 13-11-1981



=23 Oral Answers NOVEMBER 3, 1982 Oral Answers

SHRI A. K. ROY: Sir, I have
read the statem ent laid on the Table 
of the House. Reply to part (a) 
■of my question is incomplete 
part (b) is misleading; part (c) 
is confusing; and part (d) is mis-
sing.

MR. SPEAKER: What remains?

SHRI A. K. ROY: I asked about 
the details of the accidents itook 
place in Bokaro Steel Plant. They 
have given the information G people 

'died on the 11th March accident. 
But I personally visited there with 
regard to the 11th March accident
'that was debated in a call-attention 
motion in the House, and it was
found that 9 people had died. I
asked about the num ber of workers 
died. They have given a list of 
num ber of “employees” died. It 
means, they have eliminated all 
these contract workers who died in 
the plant, They have not mentioned 
the names of three workers in this 
list.

Secondly, on the 17<th June of the 
same year, a bigger accident took
place in Bokaro Steel Plant where
11 tribal workers .were buried alive 
behind the cold rolling mill. I also 
personally visited there. Their 
names are absent here. That is why, 
I am wondering and I may tell that 
this itype of incorrect statem ent 
should not be placed on the Table 
of the House.

MR. SPEAKER: P u t your ques-
tion.

SHRI A. K. ROY: The second point 
which I wanted to press is that 
a ll those accidents had token place 
in March. 1981 and the M inister as-
sured in the House th a t responsibi-
lity would be fixed quickly and the 
persons found responsible would be 
brought to book But till today 
they are giving an answer th a t de-
partm ental enquiries are proceeding. 
The Government does not yet know 
w ho is the man responsible, whose 
responsibility was th a t and how

the w orkers died. In  view of 
that, I would like to ask what is 
the progress of the Departm ental 
enquiries and w hat steps have been 
taken against those officers?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI
NARAYAN DATT TIW ARI): Sir,
the hon. Member in his question has 
referred to the workers of the Bokaro 
Steel P lant We have given a list 
of all the employees who have been 
unfortunately involved in these ac-
cidents.

Sir, you will agree and the hon. 
Member also will agree that the 
contractors might be spread all over 
1he country because there are some 
contractors who have taken a contract 
on account of the Bokaro Steel P lant 
for fabrication of m aterial who might 
be located in some other places. We 
cannot give the list of those accidents 
and contracting parties for Bokaro
Steel P lant located elsew here..........

SHRI SOMNATH CHATTERJEE:
The Question relates to Bokaro
Steel Plant. It is a very specific
question.

SHRI NARAYAN DATT TIWARI: 
Even those workers of contractors 
who have been unfortunately involv-
ed in accidents and who have died 
have also been given the statutory 
compensation. I made enquiries m y 
self about it. The Question did 
not cover that bu t I myself m ade 
enquiries about this thing. 3 w orkers 
of the H industan Steel Works Cons-
truction Corporation died in accident 
in 1980 and 16 workers died in 1981. 
The statutory compensation ranging 
between Rs. 18 000 and Rs. 23,100 has 
been paid to the families of the de-
ceased. Since the Hindustan Steel 
Workers Construction Corporation 
cannot absorb any new workers just 
now, the orders are being issued to 
employ the  dependants of deceased 
w orkers in th e  Bokaro Steel Plant. 
9 dependants of such contract labour
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have already been selected for ap -
pointm ent. I would like to assure 
the hon. M ember thaft we shall do 
w hatever is possible to see to it 
th a t at least one person from  these 
families does get employment in the 
Bokaro Steel P lan t or in its subsi-
d iary

As far as 'the enquiries go, I m y-
self have looked into th e  m atter. It 
is a 4-page enquiry report on diffe-
ren t accidents. If the hon. M ember 
wante, I can send him the whole 
detailed report. Buit if you want 
th a t I should ju st read out all the 
details on the floor of 'the House, 
it w ill take at least 10 m inutes.

SHRI A. K. ROY: I asked about 
the  num ber of workers died not 
the employees.

I would like to enlighten the hon. 
M inister tha t already employment 
has been given. He is not to look 
into that. Bu<t he is only to look 
into the m atter as to who are the 
persons responsible for such ugly 
accidents which I personally saw and 
I would request him to inventivate 
and 'the persons responsible should 
be brought to book. Our State 
people die in harness in fthe Bokaro 
Steel Plant. Out of 10 persons who 
died in the  accident, 5 persons are 
our S tate people who died in the 
accident. That comes to 50 per 
cent There is a strong feeling that 
the safety aspect is neglected in the  
Bokaro Steel P lant. In view of 
that, I would like to know w hether 
the hon. M inister will take some 
effective steps to augm ent safety 
measures and whether, as in collie-
ries they have set up safety directo-
rates. similarly, safety directorates 
w ill be set up in the Bokaro Steel 
P lan t and officers are made respon-
sible in the maitter of safety asipeot. 
I want to know w hether he w ill take 
effective concrete steps in this re -
gard.

SHRI NARAYAN DATT TIWARI: 
I myself looked into th is particular 
aspect when I went to  Bokaro. There 
is a full-fledged safety engineering

unit in the Bokaro Steel P lant. There 
is a 2-tie r safety committee which 
is functioning. A t the apex level,, 
there  is a C entral Safety Committee 
consisting of senior executives and 
w orkers’ representatives. At the 
lower level also, there  are  safety 
committees in different operational 
departm ents, shops and mills. In 
each Plant, including the Bokaro 
Steel Plant, specific areas of hazar-
dous operation which m ay lead to 
operational accidents have also been 
identified. Also, the steps have 
been taken  to provide more of 
safety education and accident p re-
vention measures. The safety 
awards have also been instituted. 
Additional safety measures which we 
have now taken  are that newly re -
cruited persons, before being put on 
the job, are exposed to safety m ea-
sures. There is induction of tra in -
ing to w orkers on shop floors and 
they  are being trained for various 
operational jobs in batches. The re -
commendations of the enquiry com-
m ittees into fatal accidents are  im p-
lemented, Before taking up any 
jobs which are likely to involve
hazards, the required rules are being 
made and followed strictly.

All these measures have been
taken.

The Hon. Member has said tha t he 
has personally investigated into many 
m atters. I will be thankfu l if he 
sends m e any report th a t he has 
m ade out. Then I w ill look into it 
also.

SHRI A. K. ROY: Mr. M ukherjee 
asked for the report. I subm itted
him a report—to Mr. P ranab Mu-
kherjee—on a special request.

Project Report Re. D aitari Stee* 
P lant

*340. SHRI NITYANANDA MIS- 
RA: Will the  M inister of STEEL
AND MINES be pleased to state:

(a) w hether detailed project re -
port for the Daitari Steel P lan t has 
been prepared;
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(b) if so, the financial arrange-
ment made for <the plant from inter-
nal sources and loans from abroad;

(c) w hether it is proposed to make 
provision for the steel project in the 
Sixth Five Year Plan; and

(d) by w hat time the Daitari
Steel P lant project will commence 
work? 1

THE MINISTER OF STATE IN 
THE MINISTRIES OF INDUSTRY 
AND STEEL AND MINES (SHRI- 
MATI RAM DULARI SINHA): (a)
Detailed Project Report is under 
preparation and expected to be ready 
by March, 1983.

(b) Suitable financial arrange-
m ents f°r financing this project are 
being worked out.

(c) The Sixth Five Year Plan has 
a provision of Rs. 50 crores for 
this project.

(d) Prelim inary work like land 
acquisition, soil testing, ore testing 
etc. is already in progress.

SHRI NITYANANDA MISRA: 
The Minister of Steel and Mines, Dr. 
Chanana made a statem ent on the 
floor of the House on 16th March, 
1982, and enum erated the reasons 
and the justifications for the shifting 
of the Steel P lant from Paradip to 
Daitari and also categorically assur-
ed the Hon, Members of the House 
th a t the shifting of th e  P lant will 
not result in any change in the tim e- 
schedule for the construction of the 
Steel Plant.

I would like to know from the 
Hon. M inister w hether the M inistry 
of s tee l will adhere to  this assurance 
and expedite the preparation of the 
DPR making necessary financial a r-
rangem ents and commence construc-

tion of the Plant so that the time- 
schedulf for the construction of this 
Plant is not disturbed or altered.

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): I
would like to assure the Hon. Mem-
ber that we would try  our level best 
to adhere 'to the schedule already 
announced and establishment of the 
Steel P lan t at D aitari will be expe-
dited. As I mentioned, the  feasibi-
lity  report is already there and the 
detailed project report is expected by 
March, 1983.

SHRI NITYANANDA MISRA: We 
know »that the financial constraint 
for the construction of a big Steel 
P lant is a great bottleneck. How-
ever, the M inistry of Steel knows 
approxim ately the size of the P lant 
and the total volume of finance need-
ed for the construction of this Plant.

I would like to know from the 
Hon. M inister if efforts will be made 
well in advance for making neces-
sary financial arrangem ent so that 
the construction of the  Steel P lant 
will not be delayed because of the 
constraint of the resources after the 
preparation of the DPR.

SHRI NARAYAN DATT TIWARI: 
I have already mentioned in answer 
to Question 340 (b) th a t ‘Suitable 
financial arrangem ents for financing 
this project are being worked out.’ 
As soon as we conceive of the diffe-
rent packages that are contemplated 
in the  feasibility report and as are 
vouchsafed by the detailed project 
report, we shall have these lim ited 
global tenders and we shall have 
also tenders for financial packages 
and then  we can decide upon the  
type of financial assistance which is 
suited to  the conditions at D aitari 
and which are acceptable on the 
economic plan also.
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WRITTEN ANSWERS TO QUES-
TIONS

Pollution caused by Bailadila Iron Ore 
Project

*331. SHRI DAULAT RAM SA- 
RAN: Will the  M inister of STEEL 
AND MINES be pleased to state:

(a) whether Government are uware 
of the serious environm ental pollu-
tion hazards over vast areas caused 
by the huge quantity  of iron ore 
washout from Bailadila Iron Ore P ro -
ject of the  National M ineral Deve-
lopment Corporation; and

(b) if so, steps taken by Government 
to  contain the pollution hazards and 
the  progress made in this regard?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a)
Yes Sir.

(b) A full fledged treatm ent plant 
has been established in one of the two 
mines and a clarifier to settle the 
particles in the other mine. Efforts 
are being made to acquire and for 
seting up effective pollution abate-
m ent device for this mine also.

Colour T. V. Sets

*334. SHRI NAVIN RAVANI:

SHRI CHINTAMANI JENA:

Will the PRIME MINISTER be 
pleased to state:

(a) whether the first consignment of 
T.V. kits has been received from South 
Korea;

(b) if so, the num ber of kits re-
ceived and at what rate;

(c) how they have been distributed 
amongst m anufacturers;

(d) whether the colour TV sets 
assembled in India with foreign kits 
have come to the m arket; and

(e) the rate fixed by the m anutac- 
turers?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a)
and (b ). As on October 31st 1982, 
around 33,500 chassis and around
45,000 colour TV picture tubes have 
been received from South Korean 
firms. The remaining 11,500 chassis 
are expected in the next ten days.

(c) These are being distributed to 
assemblers on a pro-rata basis accor-
ding to their orders and the alloca-
tions made by Government as per the 
ad-hoc, policy for ASIAD’ 82.

(d) Yes, Sir.

(e) The Government has fixed the 
sale price of CTV sets to customers in 
Delhi, including all taxes as applicable 
in Delhi, as follows:—

(i) CTV with tu rret tuner :
Rs. 7,500/-

(ii) CTV with electronic tuner :
Rs. 8,0007-

In ther cities( the prices may vary, 
depending on the local tax structure.

Government’s cement release orders 
not honoured.

*338. SHRI NARAYAN CHOUBEY: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether G overnm ent's atten-
tion has been drawn to the complaints 
tha t the  cement release orders of 
Government departm ents are not being 
honoured by Cement companies 
(Times of India of 6 October, 1982); 
and

(b) if so, the details of the com-
plaints and w hat action has been ta -
ken by Governm ent against such 
erring companies?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TWARI): (a)
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and (b ). The “complaint” published 
in the Times of India of 6th  o t Octo-
ber, 1982 relates to non-receipt of 
cement to the extent of about 11,000 
m etric tonnes by the Delhi W ater 
Supply and Sewage Disposal U nder-
taking during the last four quarters.

The position in this regard was 
reviewed and Cement factories have 
been directed by the Cement Cont-
roller to make arrengem ents for des-
patch of 6.000 tonnes of cement imme-
diately. It has been reported that 
3,100 tonnes of cement have since been 
received by the Undertaking and the 
remaining is expected to be received 
shortly.

Supply of Machines ou Hire Purchase 
basis by N. S. I. C.

*341. SHRI B. V. DESAI: Will the 
M inister of INDUSTRY be pleased to 
state:

(a) whether the National Small In-
dustries Corporation plans to supply 
machines worth Rs.12 crores on hire- 
purchase basis to entrepreneurs from 
weaker sections of the society during 
the  current financial year;

(b) if so, whether the NSIC has dele-
gated some of its functions to the 
Branch Offices which became opera-
tional on Gandhi Jay anti this year to 
cover large sections of the society;

(c) whether n SIC is extending seve-
ra l concessions to Scheduled Castes 
and Scheduled Tribes, physically 
handicapped persons and to small scale 
industries in backward areas; and

(d) to what extent the Corporation 
has so far helped these areas?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): (a)
The Corporation plans to supply 
machines, worth Rs. 12 crores to all 
types oI small entrepreneurs inclu-
ding weaker sections of society.

(b) Yes, Sir.

(c) Yes< Sir.

(d) Machines worth about Rs. 24 
crores have so fa r been supplied to 
entrepreneurs in backward areas and 
to entrepreneurs of special categories, 
namely, Scheduled Castes, Scheduled 
Tribes, Ex-Servicemen and physically 
handicapped persons.

Power Genehration capacity of 
Nuclear Power P lants in India

*342. SHRI ARJUN SETHI: Will
the PRIME MINISTER be pleased to 
state :

(a) whether it is a fact that nuclear 
power stations generate only 2 per 
cent of electricity now producted in 
India in a year;

(b) if so, what is the Atomic Energy 
Commission’s plan to install nuclear 
energy capacity by 2000 A. D.; and

(c) the specific steps taken to 
achieve the target by that time?

THE PRIME MINISTER (SHRI- 
MATI INDIRA GANDHI): (a)
The installed capacity o t nuclear 
power plants accounts for approxi-
m ately 2.6 per cent of the present 
installed capacity for electricity gene-
ration.

(b) and (c). It is proposed to in-
crease the installed capacity of nuc-
lear power plants to 10.000 MWe 
by the year 2000. For this, it is initially 
proposed to set up a number of 235 
MWe unit size reactors of the standar-
dised. Narora type to be scaled up 
later to 500 MWe unit size. O ur exist-
ing proven resources of uranium  are 
considered adequate to meet this ta r -
get. Facilities for mining and milling 
of Uranium, m anufacturing of fuel 
and heavy water are also being aug-
m ented as required. In addition, 
efforts are being made to enable 
indigenous industry to gear itself to 
the production o t the various compo-
nents required for this programme.
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Safeguarding the Traditions CuMurc 
and Languages of Tribals

*344. SHRI BHEEKHABHAI:
SHRI PIUS TIRKEY:

Will the  M inister of HOME A F-
FAIRS be pleased to state:

(a) w hether Government propose 
to bring forw ard legislation to safe-

guard 'the traditions, culture and 
languages of tribals on th e  lines of 
laws for minorities;

(b) if so, the time by which it 
w ill be done; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME A FFA -
IRS (SHRI P VENKATASUBBIAH):
(a) No Sir.

(b) Does not arise.

(c) It is felt th a t constitutional 
safeguards and national policies for 
protection and prom otion of the in -
terests of the scheduled tribes take 
care of these aspects of triba l life.

Shortage of raw materials affecting 
production in Northern Region

*345. DR. KRUPASINDHU BHOI: 
Will the M inister of INDUSTRY be 
pleased to state:

(a) w hether shortage and non-
availability of raw  m aterials con-
tinue to affect industrial production 
in the northern  region according to 
a survey conducted by (the PHD 
Cham ber of Commerce covering 
firms from the rubber products, su-
gar, vanaspati, fertilizers, chemicals; 
ceramics and engineering sectors.

(b) if so, the reaction of Govern-
ment thereto; and

(c) the action taken  or proposed
to be taken  in the m atter? ,

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a) to
(c). A statem ent is laid on the Ta-
ble of the  House.

Statement

A survey carried out by th e  PHD 
Cham ber of Commerce and Industry 
on shortage of coal, furnace oil,
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diesel oil, cem ent and power in the 
Northern region during the period 
April—June 1982 has come to the 
notice of Government. The Survey 
covered a lim tied num ber of units 
classified under the industry groups 
food products, rubber products, su-
gar, vanaspa,ti, fertilizers chemicals 
ceramics and engineering, in the 
S tates of Punjab, Haryana and 
U ttar Pradesh and the Union T erri-
to ry  of Delhi.

The Survey has indicated tha t 
there has been considerable im prove-
m ent in (the supply position of ce-
m ent and m arginal improvem ent in 
the availability of coal and power 
to the  industrial units in the N or-
thern  region. Production of the 
industrial units covered by the S u r-
vey was, however, affected in  vary -
ing degress on account of the  gap 
betw een the requirem ent and supply 
of coal, furnace oil and diesel oil.

The M inistry of Industry monitors 
the availability of industrial inputs 
and  takes up the repoi'ted produc-

* tion snags wi'th the concerned de-
partm ents for an early rem edial ac-
tion. The Departm ents *>f Coal, 
Petroleum, and Power in the Ministry 
of Energy have taken steps to remove 
the shortages of industrial inputs. The 
production of petroleum products has 
gone up and these are now freely

available. The production of coal has 
been augumented and the generation 
power has increased as compared to 
the same period in the previous year.

Glut in Motor Vehicle industry

*346. SHRI M. M. LAWRENCE: 
Will the M inister of INDUSTRY be 
pleased to lay a statem ent showing:

(a) the production of motor vehi-
cle industry (heavy and light vehi-
cles separately) in the  yeax*s 1980-81 
and 1982 upt0 the m onth of August, 
industry-w ise;

(b) if so, w hether there  is a glut in 
the above industry; and

(c) if so, the reasons and the remedy 
therefor ?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): ( i)
A Statem ent indicating production ol 
Motor Vehicle Industry  i.e. Medium 
and Heavy Commercial Vehicles Light 
Commercial Vehicles and Passenger 
Cars for the period 1980, 1981 and 
1982 upto August is laid on the Table 
of the House.

(b) There is hardly any glut in 
regard to motor Vehicles. Some of the 
makes are now more easily available.

(c) Does not arise.
S ta te m e n t

(i) Medium and Heavy Commercial Vechicles :

1980 19O1 1982
(up to 

August)

(i) Telco. . . . . . . 31,768 45i°34 29,032

(ii) Ashok L^yland 12,857 15,018 11,826

O20 19

(iv) Hindustan Motors . . . . • 2,571 2,872 634
( v ) Premier Automobiles . . . . 794 2,097 1,30a
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1980 1981 1982 
(unto August)

Mahindras . . 7.234 6,195

Bajaj . . . . 8,589 7,880

Standard Motors . . . . 3,491 4.459 3,264.

Premier Automobiles 441 1,185 837

17)35° 24,467 18,176

(iii) Passenger Cars

23,473 14,057

Premier Automobiles 8,729 18,874 i 3'9 i 6
Standard Motors . . . . 8 4 1

Sunrise Auto . . . . 5 i 30 14

30,462 42,381 27,988

Vienna International Conference on 
Nuclear Power experience

*347. SHRI R. L. BHATIA: Will
PRIME MINISTER be pleased to 
state:

(a) whether an International Confe-
rence on Nuclear Power Experience 
was held at Vienna, A ustria in Septem-
ber last under the aegis of In ter-
national Atomic Energy Agency;

(b) w hether India participated in it;

(c) the outcome of this Conference; 
and

(d) how fa r it will go towards pro-
moting India’s technological advances 
for the development of nuclear power 
for peaceful purposes?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a)
Yes, Sir.

(b) Yes, Sir.

(c) and (d) The conference was 
attended by nearly  1000 participants. 
Over 200 papers w ere presented from 
different m em ber states of the IAEA 
on their respective ‘nuclear power 
experience’. Our participation has 
helped us to project our program m e 
and also to learn  from  the  experience 
of other countries in this field.

Revamping of 1ISCO, Bumpur with 
help of USSR

*348. SHRI KRISHNA CHANDRA 
HALDER:

SHRI TARIQ ANWAR:

Will the M inister of STEEL AND 
MINES be pleased to state:

(a) w hether Government have requs- 
ted the Governm ent of USSR for 
m odernising/revam ping of IISCO. 
Bum pur;
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(b) w hether USSR have indicated 
the ir readiness to help us in this re-
gard; and

(c) if so, the details thereof?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a)
to (c) IISCO authorities have under 
a contract concluded on 9th October, 
1982, entrusted to Soviet agencies, the 
w ork of preparation  of Detailed 
Feasibility Report for the  m odernisa-
tion of (the steel p lan t a t B um pur. 
The Feasibility Report is expected to 
be ready in a year’s time.

Setting up of Double Circle Offices 
by G.S.I.

'349. SHRI BAGUN SUMBRUI: 
Will the  M inister of STEEL AND 
MINES be pleased to  state:

(a) w hether Geological Survey of 
India is setting up double circle offi-
cers in  Bhubaneswar, P&tna, Bhopal 
and Madras, to be followed in Banga-
lore, Nagpur and Pune;

(b) w hether three dimensional 
studies of ore bearing sedim entary 
basins w ill be taken up by geophy-
sical studies followed by immediate 
stepping up  of diamond drilling ac-
tivity  in the favourable areas for 
delineating the depth persistence 
of sedim entary formations and in -
trusive rocks;

(c) w hat policy directives have 
been given by Government to acce-
lerate the mineral exploration;

(d) w hether i t  is possible to  as-
certain in  depth, the ore bearing 
zones by m odern methods;

(e) w hether 'the Geological and 
Geophysical Wings are being stren-
gthened in these double circle offi-
ces w ith a view to paving way for 
m ajo r single S tate  region; and

(f) action taken to  strengthen the 
drilling wing to search and locate 
ore bodies w ith a th ree  dimensional 
study?

THE MINISTER OF STATE IN 
THE MINISTER OF INDUSTRY AND 
STEEL AND MINES (SHRIMATI 
RAM DULARI SINHA): (a) There 
are at present two Circle Offices of 
Geological Survey of India function-
ing in Bhubaneswar, Patna, Chandi-
garh, Banglore and Hyderabad. The 
desirability of setting up additional 
adm inistrative units to 'the extent 
necessary is separately under consi-
deration.

(b) The practice of three dim en-
sional studies is already being fol-
lowed for certain  im portant basins. 
Diamond drilling activity w ill be 
stepped up as and w hen necessary.

(c) To accelerate m ineral explora-
tion, G.S.I. has been asked to take 
up tim e-bound programmes in res-
pect of various im portant mineral 
deposits, including increasing use of 
modern and sophisticated methods 
and tools for th is purpose.

(d) It is possible to infer 'the depth 
of ore-bearing zones by integrated, 
methods.

(e) No, Sir.

(f) The Drilling Wing of the 
G.S.I. is m aintained at an optimum 
strength in each region so as to 
carry  out the quantum  of drilling 
required for the D epartm ental prog-
rammes controlled by the  region/ 
divisional wing.

q ^ r-T  fawrf frmfrrr

* 3 5 0 .  »TTTPnT i t t 1

°iw i  f w  *t  TnrrmT ^
sfTT̂ f f a  :

(*») *r sfrfr w f a q i  p r - r
Sfir hfTThrr :3'W t



4 1 Written Answers KARTIKA 12, 1904 (SAKA)  Written Answers 42

(sr) m  ^  3 n r r r

:(»T) ^T) 3ffr sr 2T3RT " ^ r ” 
art* ar̂ r urmftrcl  ^ t t t  “? tr ^ ”
TFT tr*RT--f f^TT *RT hfTcRT 
^  zfo 3 R  *ref irf? ^rfr 3Tt qr sr*; 
?tort w r  af t w I  rifrr far?Rt

t  ;

(*) ^ r r  r r ^ - . - r  f ^ n r  3 r rw  w i 
*rr T ^ t t  ; ^

(*) armfcro- F^r^r h r^ n r ^rw
w r  ^  ?

t j p  p i  r***T?r 3 tr  *m wsh (*ft 
STRICT TccT : (*) ( * ) .
f ^ ^ w r  q rfc t fq^trcr r t s r c ^ t r * r  
^ R t  f5T. , 3Vd'«fi'W *r T r ^ - r
fa n f -  5RR 3Rft rr^ ^

sasrft ^  f?4Rr s *p t  r t f t -
^ 1  f W  3TR1 3ft tr^gpr
3iM°b STJTcTT 2 1 - 6 2  'Hf
^tTctt f\  s n ^ r r , ^ r r  ^
^ tr  W N n r n ^ r --f  fcR-^f wf\
srcrgrr 20  h w  *fter £  1 arw r f
c r ^  3rf*nrif*ra> rr^r-T' h r ^ r l ^

SHRT 2 - 5  T̂RT T*f ifa"*
3* I

^RpRt fV ^ rf 3ft ttpt
3T«nf ^  T c w r  ¥  «nr ^n : ^ i
fctnfr ?nf j t  3R m  srart *rsf
TiFT 5Ff <TTT 3HR ^  4Uufdd
T O l ^T 5RR5Rf? 37T^ diPdfCTd
^ k  «f 3fr77f o-i fr5 1

f^T T aR  <?TRT fV^RTT 
5pPRt fTRT ^ T T fW /^ T R r  
ST̂ fRcT STRHXl rr^T-T1 *
f W t  t t fzt  q r  t f t  ^ ? n -
s r r  fTT ^  : -

^c<Tr^T ^TT^T N&
? r r ^ R  (^ o )  ( ^ 0 ) ( ^ o )

1. 6 j X 8 j "  ( 5 0 pfr?) 16 5. 65 1 3 . 25 1 7 8 .9 0

2. 1 0 X 1 2 "  (5 0  i f t z ) 3 5 1 .3 0 28. 1 0 3 7 9 . 40

3 8 X 1 O" ( 5 0 *ft?) 2 3 7 .6 5 1 9 .0 1 2 5 6 .6 6

4. 1 2 X 0 5 "  (5 0  5 ^ ) 5 3 6 .7 0 4 2 .5 4 5 7 4 .2 4

^'4T#r ^TT 3lfr T^TRR W  
^~d ^  3R?nT arfsafrsRT i 3 i

^ ow t o t r  ^  ^ <+̂ f-T_ fqr^irl 
fc(Tr ^  fsB r r ^ r - r 1, ifnf-

r r fq r^  fqrvTrf, t t r  h r h n r ^ r  fV ^ r f ,  
(qT^rhFr) te i r i r

anfg: ^rf ^ p rV  ^ t t r r  ^  
^  ^  ^TRTR w r i r  ^  3T#r 
3TRR ^  asp f̂rfa: 51 TRft ^  I] ,

Rise in cement price in Bangalore

*351. SHRI T. R. SHAMANNA: 
Will rthe M inister of INDUSTRY be 
pleased to state:

> . •
(a) w hether it has come to the 

notice of Governm ent (that the cost 
of cem ent in  Bangalore which was 
about Rs. 65 per bag has all of a 
sudden gone upto Rs. 80 to Rs. Si 
per bag; „
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(b) w hether the cement Control- 
le r has issued an  order th a t all levy 
cem ent be supplied by 31 October, 
1982; and

(c) w hether Government will take 
steps to see tha t the price of cement 
which is already high does not go 
up?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a) to
(c). Under the policy of partia l de-
control of cement, cem ent sold in 
the open m arket in  the non-levy 
category is free from  price and dis-
tribu tion  control. As there  has been 
some short fall in the  supplies of 
levy cement to  the  priority  sectors, 
cement factories w ere instructed to 
m ake good the deficit before effect-
ing releases under non-levy cate-
gory. Some of the cement factories 
which norm ally supply cement to 
K arnataka are covered by these ins-
tructions. Further, power cuts re -
cently imposed by the Tamil Nadu 
Governm ent on cement factories sup-
plying cement to  parts of K arnataka 
including Bangalore City, have affec-
ted the overall availability of cement. 
In  such a situation possibility of a 
tem porary spurt in the price of non-
levy cement, on w hich there  is no 
price and distribution control, can-
not be ruled out. Efforts are being 
made to  ease the overall availability 
of cement by better utilisation of 
existing capacity, sanctioning new 
capacities and allowing imports,
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Representation from Curti Chemicals 
Workers Committee

3616. SHRI A. NEELALOHITHA- 
DASAN NADAR: Will th e M inister 
of INDUSTRY be pleased to state:

(a) w hether Governm ent have re -
ceived any representation from the 
Curti Chemicals W orkers Commit-
tee; and

(b) if so, the details of the ir de-
mand and the reaction of Govern-
m ent thereon?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a)
and (b ). A representation has been 
received from  C urti Chemicals 
W orkers Committee against the im-
port of Saccharin which is stated to 
be affecting the  indigenous industry. 
The reliefs sought by C urti Chemi-
cals W orkers Committee include 
imposition of a  ban on the im port 
of Saccharin to India, cancellation 
of im port licences and imposition of 
heavy im port and excise duties, in 
case any im ports are allowed.
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The import of Saccharin has been 
totally banned under the current 
Import and Export Policy and no 
licence has been issued for the im-
port of Saccharin during the last two 
years.

Atrocities on H arijans by Yamuna 
Vihar Police

3617. SHRI UTTAMBHAI H 
PATEL;

SHRI RAMJIBHAI MAVANI:

Will the M inister of HOME A F-
FAIRS be pleased to state:

(a) w hether the Commissioner of 
Police of Delhi has received le tter 
dated 7 August and 1 September, 
1982 and others in which atrocities on 
H arijans by Yamuna Vihar Police 
have been mentioned;

(b) if so, the details thereof and 
the incidents mentioned;

(c) the  demands made therein;

(d) w hether the  case has been 
handed over to CID or CBI;

(e) if so, th e  details thereof and 
if not, the reasons therefor; and

(f) the action taken to protect the 
Harijans there?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFA-
IRS (SHRI P. VENKATASUB- 
BAIAH): (a) to (c). A le tte r dated 
17-8-82 has been received by the 
Commissioner of Police. I t is alleg-
ed therein th a t a public m eeting a r-
ranged on 13-8-82 was disturbed by 
S /S hri Roop Chand and A bdul Sat- 
ta r  w ith the help of “goondas” and 
the police has not taken  any action 
against them. An open le tte r ad -
dressed to the Prim e M inister giv-
ing details of alleged atrocities on 
one Brij Lai, H arijan, was also en-
closed and it was urged tha t an 
inquiry in  the  m atter should be held 
after transferring  the Assistant Com-
missioner of Police of th e  area.

(d) and (e). Shri A fsar Ali who 
had tried  to  disturb the m eeting on 
13-8-82, was arrested u /s  107/151 
Cr. P. C.

(f) Effective police arrangem ents 
have been made to protect the 
Harijans there.

Transfer of Staff in Ministry and its 
Organisations

3618. SHRI SANAT KUMAR MAN- 
DAL: Will the  M inister of INDUS-
TRY be pleased to  state:

(a) w hether officers and staff 
w orking in  the various sections in 
his M inistry including the D.G.T.D., 
Industrial Approvals Secretariat 
Cement C ontroller’s Organisation 
dealing w ith the issue of Licences/ 
Industrial Approvals and other day- 
to-day m atters regarding Industry  are 
liable to transfer from  one Section to  
another to ensure th a t th e ir  conti-
nued stay at one place does not 
allow them  to develop vested in te-
rests and develop close contacts 
w ith business houses who offer many 
allurm ents through the ir Liaison 
Officers;

(b) if so, w hat is the norm al stay 
prescribed in  each Section for such 
Officers;

(c) w hether any surveillance is 
kept over their dealings w ith  the 
business houses and th e ir Liaison 
Officers; and

(d) w hether he will evolve the 
method of rotational transfer of such 
officials periodically to ensure clear-
er administration?,

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a)
Yes, Sir, except officers holding non- 
transferable or isolated posts.

(b) 3 years, subject to exigencies 
of work.
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(c) All officers have strict ins-
tructions (to keep a close w atch over 
the activities of officers and staff 
working under them  to ensure that 
their conduct and dealings are above 
hoard.

(d) Does not arise.

Visits to Ministry by Liaison Officers/
Executives of Business Houses

3619. SHRI DIGAMBER SINGH: 
Will the M inister of INDUSTRY be 
pleased to  state:

(a) w hether it is open to a liaison 
Officer/Executive of a Business house 
to  go into Udyog Bhavan to  see any 
officer in the M inistry or the D.G.T.D. 
or Industrial Approvals Secretariat 
at any tim e during the day or any 
hours have been fixed for such m eet-
ings;

(b) w hether some of these cont-
act men are able to go into the B ran-
ches by dint of their personal cont-
acts w ith the Section Officer and 
other staff concerned, particularly 
those who at one tim e w ere working 
in  some other Ministries like former 
M inistry of Petroleum  and Chemi-
cals and had then their contacts w ith 
the staff concerned;

(c) w hether some of them  who are 
more pow erful and influential walk 
into his Personal Staffs rooms to find 
out necessary information relating 
to their principals; and

(d) the steps Government propose 
to  take to exercise some sort of su r-
veillance on these people?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW A RI): (a)
and (b ). According to the  Central 
Secretariat Security Instructions ap-
plicable to  entry  into Government 
buildings controlled by the Ministry 
of Home Affairs including Udyog 
Bhavan, visitors are not perm itted

to visit th e  Sections in the M inistry 
or meet the staff working therein. 
However, they are allowed to see 
officers of the  rank of U nder Secret-
ary  and above at any tim e w ith
prior appointm ent and during certtv» 
specified hours w ithout prior appoint-
ment, after obtaining a  pasg from
the Reception Officer.

(c) The visitors may have to see 
the Personal Staff of the Officers 
w ith whom they have appointm ents 
but are  not perm itted to  obtain in -
form ation from  them.

(d) The officers in this M inistry
are required to  keep a w atch over 
the activities of the staff, including 
personal staff, working under them
and to take appropriate action where 
any violation of the Security Ins-
tructions comes to notice.
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Atomic Energy for Peaceful Purposes

3622. SHRI G. Y. KRISHNAN: 
Will the PRIME MINISTER be plea-
sed to  state:

(a) w hether it is a fact tha t our 
country is progressing in the field of 
science of atomic energy for peaceful 
purposes;

(b) if so, w hether any plan has 
been fram ed to achieve its targets 
for the  progress during the Sixth 
Five Year Plan; and

(c) if so, the am ount of money 
allotted to atom for peaceful purpo-
ses during the Sixth Plan period?

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF SCIENCE 
AND TECHNOLOGY, ELECTRO-
NICS. OCEAN DEVELOPMENT AND 
THE DEPARTMENT OF NON- 
CONVENTIONAL ENERGY SOUR-
CES IN THE MINISTRY OF ENERGY 
(SHRI C. P. N. SIN G H ): (a) to
(c). The policy of th e  Governm ent 
of India has been (to utilise Atomic 
Energy for peaceful purposes. The 
main th rust of this programme is in 
the field of power generation and 
use of isotopes in industries, m edi-
cine, agriculture and research. De-

tails in  th is  regard  are  available in 
published documents including the 
A nnual Reports of the D epartm ent 
of Atomic Energy. D uring the 
Sixth Five Year F lan  an outlay of 
Rs. 1051.04 crores has been allotted 
for these programmes.

“Pollution effect on Plants”

3623. SHRI ANANTHA RAMULU 
MALLU: Will the PRIME MINISTER
be pleased to state:

(a) w hether it is a fact tha t in -
dustrial a ir pollutant3 affect plants 
particularly  mango trees consider-
ably;

(b) w hether any efforts have been 
m ade to check the industrial air 
pollutants to save the vegetation;

(c) if so, the details regarding the 
efforts made to save the plants so 
affected; and

(d) w hether our scientists have 
also made efforts to do research in 
this regard?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ENVIRONMENT 
(SHRI DIGVIJAY SIN H ): (a)
Yes, Sir. Pollutants in a ir  can 
affect yield and health  of P lants in -
cluding mango trees, when their 
levels in air exceed certain  limits.

(b) and (c). A ir (Prevention and 
Control of Pollution) Act, 1981 is 
m eant to control the  levels of a ir 
pollution below levels which are 
safe to  humans, plants, anim als 
or o ther sensitive targets. The en-
vironm ental appraisal procedure 
takes into account m easures for 
minimising the emission of air 
pollution.

(d) Yes, S ir, research on the 
effect of a ir pollution on plants i9 
being carried out in some national 
institutions and universities.
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Delivery of Wheel and Axle Sets to 
Indian Railways by Durgapur Steel 

Plant

3624. PROF. MADHU DANDA- 
VATE: Will the M inister of STEEL 
AND MINES be pleased to  state:

(a) the  num ber of wheel and axle 
sets, th e  D urgapur Steel P lan t had 
prom ised to the  Indian Railways 
during the year 1981-82;

(b) ou t of these promised wheel 
and axle sets, how m any w ere de-
livered to  the Railways; and

(c) w hether indigenously m anu-
factured wheel sets from  the D urga- 
pur Steel P lan t are adequate?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a) to
(c). D urgapur Steel P lan t had 
undertook to supply 18,132 wheel 
and exle sets (equivalent sets) to 
Indian Railways during 1981-82. The 
actual supplies w ere 13,807. The 
deliveries w ere less <than the prog-
ramme, and to tha t extent the per-
form ance of the  P lan t was inade-
quate.

Private Investment in Core Sector

3625. SHRI SUBHASH CHANDER 
BOSE ALLURI; Will the M inister of 
INDUSTRY be pleased to state;

(a) whether Government propose to 
perm it private investment in core sec-
to r specially in the field of ship build- 
ingt sponge iron and power; and

(b) if so, the reasons therefor?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI NA- 
RAYNA DATT TIW ARI): (a) and (b). 
Industries in Core Section are  of im-
portance to national economy and in-

54

volve sophisticated technology and 
heavy investment. P rivate invest-
ment in core sector of industries is go-
verned by the Industrial Policj Reso-
lution of 1956 and the press notes 
dated 2nd February, 1973 and 21st 
April, 1982. In accordance w ith these, 
industries in which private sector is 
eligible to  invest include ( 1) cons-
truction of mechanised sailing vessels 
upto 10,000 DWT including fishing 
traw lers (2) sponge iron and (3) 
equipm ents for transm ision and dis-
tribution  of electricity including 
pow er and distribution transform ers.

Pension to Freedom Fighters

3626. SHRI MOHANLAL PATEL: 
Wiil the M inister of HOME AFFAIRS 
be pleased to state:

(a) w hether there is a large num ber 
of applications from freedom fighters 
pending with Government;

(b) if so, there num ber, State-wise 
and since when they are pending; and

(c) the action Government propose 
to take for their immediate disposal?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKENTASUBBAIAH):
(a) to (c). A statem ent giving the 
statewise position of the applications 
received so fa r as on 31-7-82 is laid on 
the table of the  House. [Placed in  
Library. See  No. LT-5611/82]. I t w ill 
be seen th a t out of 424090 applications 
received, pension has already been 
sanctioned to over 123000 freedom  
fighters and the ir families and the 
claims of 122775 persons have 
been rejected. The total num -
ber of applications pending is 
166253, which is m ainly due to non-
receipt of verification reports from the 
concerned State Governments and /o r 
the requisite docum entary evidence 
from the applicants. These cases will 
be finalised on receipt of entitlem ent 
reports from State Governments and 
the requisite proof of suffering from 
the  applicants. The following steps 
have been taken to expedite th e  dis-
posal of the pending cases:
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1. More Staff in the freedom fighters 
division of M inistry of Home Affairs 
have been added.

2. Most of the S tate Governm ents/ 
UT Adm inistrations have set up Spe-
cial Cells under supervision of Senior 
officers exclusively to process the veri-
fication of claims of Freedom Fighters.

3. All State Governments/UT Ad-
m inistrations have been requested to 
initiate compaigns to  clear all pend-
ing cases of pension of freedom fighters.

4. Most of the State Govts./UT Ad-
m inistrations have formed State/D is-
trict Level Committees to help scruti-
nize the claims of freedom fighters. 
These Advisory Committees have a 
role in verification of the sufferings of 
freedom fighters, especially where the 
freedom fighters are unable to furnish 
any adequate documentary evidence in 
support of their sufferings, due to 
non-availability of records.

Setting; op of a Cement Project in 
Bhimkund area of Maharashtra

3627. S1IRI SALASAHEB VIKHE 
PATIL;

SHRI CHANDRABIIAN 
ATHARE PATIL;

Will the Minister of INDUSTRY be 
pleased to state:

(a) whether it is a fact that fairly 
large deposits of lime are located in 
the Chanaka-Bhimkund area of Yeot- 
mal district of M aharashtra;

(b) whether Stafe Government had 
applied for a cement project for being 
located in this area and the Planning 
Commission had communicated their 
oral approval at the meeting of the 
full licensing committee held on 6 
February, 1D82;

(c) whether it is also a fact that 
keeping in view the rich potential of 
the area, the State Government have 
already recommended to construct a

railway line between Chanaka and Vani 
s0 th a t the cement plant becomes vi-
able; and

(d) if so, by what time the Centre 
will grant permission for linking the 
cement plant in M aharashtra?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIW ARI): (a) to (d). 
An application for setting up a cement 
project with an annual capacity of 5 
lakh tonnes of cement at Chanaka, 
Yeotmal District has been submitted 
by the State Industrial and Invest-
ment Corporation of M aharashtra Limi-
ted, Bombay. Planning Commission 
have supported the proposal from the 
limestone availability angle. While 
the State Government of M aharashtra 
had recommended construction of a 
railway line between Chanaka and 
Vani, the Ministry of Railways do noe 
at present propose to extend the pre-
sent new railway line beyond Pimpal- 
kuti to Chanaka. A decision on the 
application will be taken having re-
gard tQ the above factors and avail-
ability of coal to sustain the project on 
a long term basis.
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Ashokai Paper Mills Limited

3628. SHRI BHOGENDRA JHA: Will 
the Minister of INDUSTRY be pleased 
to refer to the reply given to U nstar-
red Question No. 448 on 6 October, 
1982 regarding Ashoka Paper Mills Li-
mited and state:

(a) whether both units of the Ashoka 
Paper Mills Limited have since resum -
ed production and any responsibility 
has been fixed for its sickness;

(b) if so, details thereabout; and

(c) if not, reasons therefor?,

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIW ARI): (a) to (c). 
The units of Ashok Paper Mills are 
expected to resume production short-
ly. The mill was in a critical financial
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situation due to continued under u ti-
lisation of capacity, on account of the 
following reasons;—

(a) Shortage of power

(b) Disturbed conditions in Assam

(c) Transport bottlenecks.

(d) Non-Availability of sufficient 
working capital.

Supersession in Promotion to Section 
Officers Grade on Ad-hoc Basis

3629. SHRI R. L. P. VERMA; Will 
the M inister of HOME AFFAIRS be 
pleased to state:

(a) w hether it is a fact that on the 
advice tendered by Home Ministry 
(D.P. & A .R ), some senior Assistants 
of C.S.S. Cadre in some Ministries of 
the Government of India, including 
the M inistry of Information and Broad-
casting, have been superseded by their 
juniors in the m atter of promotion to 
Sestion Officer G rade on ad-hoc (not 
tem porary) basis;

(b) if so, what is the basis of such 
ad{v3ce and whether the UPSC and 
Ministry of Law were consulted before 
tendering such advice;

(c) whether the same policy is being 
followed in the case of promotion in 
all other services like CSSS, CSCS, CIS 
etc.; and

(d) steps Government propose to 
take to remove frustration among the 
senior officers who are made to work 
under the ir juniors?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH):
(a), (b) and (d) In  accordance with 
the provisions of rule 13 of the C.S.S. 
Rules, 1962, an Assistant (other than

those belonging to Scheduled Castes 
and Scheduled Tribes) should have 
rendered not less than five years of 
approved service for promotion to the 
grade of Section Officer; While senio-
rity in the A ssistant’s grade is fixed 
according to the quotas of recruitm ent 
to the grade, irrespective of the length 
of service, it may sometimes happen 
that a senior Assistant has not put in 
the minimum of five years of service 
in the grade, thus rendering him in-
eligible for promotion to the next 
grade. This can neither be construct-
ed as supersession nor should it give 
rise to any sense of frustration.

Since the advice given by the Depart-
ment of personnel & A.R. was in ac-
cordance with the provisions of the 
aforesaid rule, the question of con-
sulting UPSC or M inistry of Law did 
not arise.

(c) Each Service is usually govern-
ed by its own set of rules and what 
applies to the Central Secretariat Ser-
vice does not become automatically 
applicable to every other Service.

Per Capita Central Aid to States

3630. SHRI AJIT BAG: Will the
M inister of PLANNING be pleased to 
state the Centre’s per capita aid so far 
during the Sixth Five Year Plan to 
different States (StaTe-wise)?

THE MINISTER OF PLANNING 
(SHRI S. B. CHAV AN): A statem ent 
is placed on the Table of the House 
indicating the per capita allocation of 
Central assistance to States during 
1980-81, 1981-82 and 1982-83.
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PER CAPITA CENTRAL 
ASSISTANCE IN  RUPEES*

M  A 1
1980-81 1981-82 1982-63

1. Andhra Pradesh . 46 4 * 44

2. Assam 9- 109 154

3. Bihar . , . 43 45 40

4. Gujarat 40 4 i 44

5. Haryana • 5 i 46 57

6. Himachal Pradesh . 223 230 2500

7. Jam m u & Kashmir . 332 384 439

8. K arnataka . 35 37 37

9. Kerala 30 53 44

io. M adhya Pradesh 45 47 50

11. M aharashtra 38 35 36

12. M anipur '  • • 342 403 562

13. Meghalaya . 342 372 470

14. Nagaland . 721 770 110 f>

15. Orissa 66 63 67

16. Punjab 46 47 47

17. Rajasthan . 54 48 60

18. Sikkim — 960 105b 1185

19. Tam il N:.du - 34 3 1 34

20. Tripura 208 247 337

21. U ttar Pradesh 43 45 48

22. West Bengal 32 32 65

T o ta l (STATES) ; /  49 5 ' 59

^Excluding Central assistance for special areas programmes viz. H ill Areas, Tribal Areas and 
N.E.C. programmes for which S tatewise allocation is not avalable.

Per capita figures are on the basis of the 1971 Census
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Planning of Technology City in USA 
by Indian Scientists

3631. SHRI N. K. SHEJWALKAR: 
WiU the PRIME MINISTER be pleas-
ed to state;

(a) whether it is a fact tha t Indian 
scientists and technologists in US are 
planning a technology city in USA as 
reported in th e daily ‘Telegraph’ Cal-
cutta dated 5 August, 1982;

(b) if so, the names and status of 
the members of the  committee both 
on Indian and US sides;

(c) the time by which the final ^lue 
print is expected; and

(d) the details of guidance given to 
Indian scientists by the Prim e Minis-
te r during the course of her visit to 
USA?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SCIENCE AND 
TECHNOLOGY, ELECTRONICS,
OCEAN DEVELOPMENT AND THE 
DEPARTMENT OF NON-CONVEN- 
TIONAL ENERGY SOURCES IN THE 
MINISTRY OF ENERGY (SHRI C. P. 
N. SINGH); (a) to (c). A large group 
of Indian scientists and technologists 
in USA have indicated that they would 
like to launch a m ajor initiative for 
organising a large demonstrative-cum- 
training project in the form of Tech-
nology City in India by which Indian 
S&T personnel in United States could 
help to develop and spread socially 
•relevant technology. The proposal is 
yet to be fully formulated.

(d) At the meeting of scientists with 
the Prime Minister during her visit lo 
USA, several scientists expressed <heir 
desire to contribute more actively to 
S&T efforts in India and sought guid-
ance on what they could do for the 
country. The Prim e M inister referred 
to some of the pressing needs of the 
country and to  the pivotal role of S&T 
personnel in meeting the challenges 
posed by problems such as energy and 
fuel, wood shortage, unemployment, 
leprosy, tuberculosis, blindness rnd

vector-borne and parasitic diseases. 
She stressed the need for technology 
to be compatible w ith the socio-eco-
nomic conditions prevailing in India, 
low cost, em ploym ent intensive and 
ecologically sound and help to opti-
mise benefits from locally available re -
sources.

Industrial Licences issued to Tamil 
Nadu

3632. SHRI D. S. A. SIVAPRAKA- 
SHAM: Will the M inister of INDUS-
TRY be pleased to state;

(a) the total num ber of le tters of 
intent issued for setting up of indus-
tries in Tamil Nadu during 1980, 1081 
and 1982 (ending M arch);

(b) how many of the above result-
ed into industrial licences and indus-
tries actually being set up and the de-
tails of the type of industries and their 
location; and

(c) how many of them lapsed and 
the reasons for their lapsing?.

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIW ARI): (a) A total 
num ber of 138 letters of intent were 
issued for setting up of industries in 
Tamil Nadu during 1980, 1981 and
1982 (upto March 1982).

(b) Out of the above, 31 letters o 1 
intent have since been converted into 
industrial licences. It generally takes 
about 3 to 4 years for an industrial 
project to fructify after the conver-
sion of a letter of intent into an in-
dustrial licence. As such, le tters of 
intent converted into industrial licen-
ces would now be at various stages of 
implementation. Details of all letters 
of intent and industrial licences in-
cluding name and address of the under-
taking, item of m anufacture, capacity 
and location, etc. are  being published 
by Indian Investm ent Centre in their 
‘Monthly News L etter’ Copies of this 
publication are available in the P arlia-
ment Library.
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(c) Of the above letters of intent,
2 have since been treated as lapsed/ 
closed. 1 letter of intent was trea te i 
as closed since it came under exemp-
tion limit in terms of liberalisation of 
the licensing procedure. The other let-
te r of intent was treated as lapsed 
since the party concerned could not 
take effective steps to implement the 
letter of intent within its validity pe-
riod and surrendered it.

Output Performance of Public Sector
Units under Department of Mines

3633. SHRI MAT I JAYANTI PAT- 
NAIK: Will the M inister of STEEL 
AND MINES be pleased to state:

(a) whether his Ministry have re-
viewed the output performance of the 
public sector units under the Depart-
ment of Mines;

(b) if so, their performance in the 
achievement of production target in 
the last two years; and

(c) the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRIES OF INDUSTRY AND 
STEEL AND MINES (SHRIMATl 
RAM DULARI SINHA): (a) Yes, Sir.

(b) and (c) A statement showing 
the target and the actual achievement 
during 1980-81 and 1981-82 in respect 
of the following five public sector un-
dertakings under the Department of 
Mines is attached;

1. Hindustan Copper Limited.

2. Hindustan Zinc Limited.

3. Bharat Aluminium Company 
Limited.

4. Bharat Gold Mines Limited.

5. Mineral Exploration Corpora-
tion Limited.

Statement

Name of the 
undertaking Unit 
and items

1980-81 

Target Actual

1981-82 

Target Actual Remarks

1. Bharat Gold Mints Ltd. :

Gold Kgs. t ,778 J-563

2. Hindustan Copper Ltd. :

Blister Copper 27,000 23,307
Tonnes

3. Hindustani Ltd. :

(i) Zinc Tonnes 66,000 44,551

4

16,83

32 >5°°

57,000

1.421 The downward trend in gold 
production in  BGML is due 
to the fall in the grade of 

the ore mines.

27,440 The main reason lor not achiev-
ing the target is inadequate 
power supply by the State 
Electricity Boards of Rajas-
than, M.P. and Bihar where 
the company’s projects arc 

locatcd.

46.516

(ii) L-ad Tonnes 14,000 15,226 11,000 14,462

The main reason in decline in 
production of zinc metal had 
been the power cuts imposed 
by the State Electricity Board* 
of Rajasthan and Andhra 
Pradesh.
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i 2 3 4  5

4. Bharat Aluminium Co. Ltd. :

Aluminium Tonnes 4.8,500 28,778 50,000

5. Mineral Exploration Corpn. Ltd. :

(i) Drilling In 168500 131.397 151,000
metres

(ii) M ining In 85000 5,884 7,600
metres

20-Point Programme in Andaman and 
Nicobar Island

3634. SHRI MANORANJAN BHAK- 
TA; Will the Minister of PLANNING 
be pleased to state:

(a) whether 20-point programme is 
being implemented in Andaman and 
Nicobar Island; and

6 7

>34>754 Shortfall in production was due 
to inadequate and erratic 
power supply.

145,141 T h e  physical performance of 
the Corpn. has suffered mainly 

7,151 on account of inadequacy
of promotional work and 
areas of investigations.

(b) if so, item-wise achievement dur-
ing the last six months?

THE MINISTER OF PLANNING 
(SHRI S. B. CHAVAN): (a) Yes, Sir.

(b) A statement indicating progress 
of implementation of the Programme 
in Andaman and Nicobar Islands for 
the period April-September, 1982 is 
attached.

S ta tem en t

M onthly P ro g ress  R eport-—ao>—P oin t P ro g ram m e  Self c  ted  I te m s ..  U T.~ An d am an  & 
N icobar Is la n d s , S e p te m b e r, 1982.

Point
No.

Item Unit 1982-83 Achievement Cuxnuativi%
Target during the mouth Achievement

I 2 3 4 5 6 7

3. (a) IR D P 

(b) NREP

No. of families 
benefited 
Mandays

J25

200000

133 

10110

'33

104000

1064

5 2 0

7. Families Economically assisted 
S.T. Numbers 3700 5680 5841 >57-9

8. Drinking Water Problem Solved No. of Villages 3i 2 13 4 1 ' 9

9. (a) House Sites to be Allotted. Numbers 1700 5*9 705 4 * '5
(b) Construction Assistance to be 

provided.
Nos. 74 Nil 16 21-6

10. EWS Houses to be provided. Nubmers •3 Nil Nil —
11. Rural Electrification Villages 

Blfectrified.
Nos. 35 Nil 23 65-7

2541 LS—3.
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1 2 3 4 5 6 7

12. (a) Trees to be planted Nos. (000) 8040 1855-6 5>397 '639

(b) Bio-gas Plants to be set-up Numbers 5 Nil Nil —

13. Family Planning Sterilisations done Numbers 1000 48 363 36’ 3

14. (a) PHC to be established Nos. 3 Nil 2 667

(b) Sub-Centres to be set-up Nos. 2 Nil 2 100 0

15. IGDS Blocks Sanctioned; Nos. 1 1 1 100 0

17. New Fair Price Shops to be sanc- Nos. 7 2 9 128-6
tioned

18. Village & Small Scale Units to be Numbers. 50 2 18 36 0
set-up.

(*) 3ft 3fl

(*r) f?r. stt £3

=R TTW wxvn Uu\U*4 ?f : —

(1)  TRT̂TR-  cF

w^wr 37r'3nr f̂ rft fnW ;

(2)  rf̂ R  SRTTT  *̂T?Nw, 

r̂fWr ftt fVanrft hr erf? tt 3Fnft
3ffT <"5fTMd' ;

(3) fsfvr̂ w   if *nrt 

*r<sr srffv; sffr

(4) ctr* $ IWt ir̂r if snft 1 

(«r) SRWpft 5R 35Ff*FcR- TT ?rm ?fcT
f̂TTT TTTT q- f̂TTT tJJ cf-, yj 3“q JU ̂ : —

wfa fsrtw srqrr? if Tfŷr, M r̂ 
T̂TRT STĤTSff if ̂ HfR, r̂fTTT 

fqfŵr rnfsp: «wt tto  if srf̂r 

F̂l

Hazardous industries in Phool Bagh, 

Delhi

3636.  SHRI  HIRALAL  R.  PAR- 
MAR: Will the  Minister of INDUS-
TRY be pleased to state:

(a)  whether an unauthorised indus-
trial area named ‘Phool Bagh’ exists 
near Ashoka Park (Main),  Rohtak 
Road, Delhi-35;

ffWjMM  3HPTT  qiTT 

3635 • «ft *fa<T  9ft 3IT3T :;

mi r̂ mr ®rrr spt ifft ̂   srt

3PRT 3TT’TT •

(35) 37PR TT fW7T  cffr

t̂srf  ̂ t̂cR- cTt̂r  f̂rwr STTnrr 

C3" ̂ ;

(w) 3tTT ̂    ̂f35 cTR  frw^

'TcTf?? _̂dl*f T̂PTT  l<î

if 3*; 

(if)  f̂, cTf  T̂£T   ̂ IT̂T 

■̂tt̂t t̂t  ̂; 3rfr

(*r) ¥r*TT # wvrft 3rf irTFE  if
T̂TR* ̂ f̂XT 3bl«ffi| 1̂1 sfft ff ?

TWrr <t*tt rPTTcT arfr <src vwnrt 

 ̂tw irsft (*ft*r<ft w<r*nrl fâr):

’(«) w 3 r̂f- 55  <rhr?  ff̂ rwR
r?r.<*l W

** •"

«JV <R

1979-80 22471

1980-81 25307

1981-82 27440



Written Answers KARTIKA 12, 1904 (SAKA) Written Answers 70 .

(b) whether a number of hazardous 
industries are being run in this 
colony;

(c) whether these industries have 
caused fire several tim es, during
1980—1982 and thus made life of the 
residents of Ashoka Park (Main) most 
insecure and full of danger; and

(d) whether Government propose to 
remove these unauthorised industries 
which are a health hazard and make 
the life of the people comfortable and 
secure from the dangers of fire etc.?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI); (a) 
According to Municipal Corporation 
of Delhi, Phool Bagh is a non-con-
forming area where some unauthoris-
ed industries are functioning.

(b) Yes, Sir; but no industry which 
is hazardous is being licensed by the 
Municipal Corporation of Delhi.

(c) According to Municipal Corpo-
ration of Delhi, only three fire inci-
dents were attended to by the Delhi 
Fire Service in Phool Bagh area 
during 1980—82.

(d) According to Delhi Develop-
ment Authority, unauthorised indus-
tries are functioning from private 
land. At present there is no proposal 
to remove the same.

Conditions for G rant of Pension to 
Freedom Fighters

3637. SHRI J. S. PATIL: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether application form for 
freedom fighters pension, under “P ar-
ticulars of suffering undergone during 
freedom struggle” seeks the following 
-information vide clause No. (v): loss
of job/m eans of livelihood—type of 
evidence produced; (i) official records

in support of dismissal, (ii) w hether 
re-employed after independence; de-
tails of such post-independence ser-
vice;

(b) w hether there is no such speci-
fic stipulation that no freedom fighter 
would be eligible for pension if he was 
reinstated/re-em ployed after indepen-
dence;

(c) w hether several freedom figh-
ters who w ere dismissed from  Gov-
ernm ent service during movement, 
and who w ere subsequently re instat-
ed had applied for pension and th e ir 
applications duly recommended by 
State Governm ent w ere rejected by 
Central Government on the  grounds 
th a t they  were reinstated in the 
service;

(d) if so, the reasons therefor;

(e) whether any guidelines/instruc-
tions have been issued; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH):
(a) Yes, Sir.

(b) to (f) Although there is no 
specific mention in the application 
form about the non-eligibility of per-
sons who were dismissed/removed 
from their Government jobs and were 
la ter reinstated or re-emploved, but 
under the existing provisions of Swa- 
tan tra  Sainik Samman Pension Scheme 
only those persons who lost their Gov-
ernment jobs due to their participa-
tion in freedom struggle and were not 
reinstated/re-em ployed after Indepen-
dence are considered eligible for pen-
sion. It has been considered and 
found that though it is true that they 
suffered during the period they were 
not in employment but the fact that 
they were reinstated or given some 
other posts on consideration of their 
sacrifices in the Freedom Struggle 
means that they have already been 
adequately compensated. As such they 
have been made ineligible for grant 
of Samman Pension.
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Reservation, of Posts for Scheduled 
Caste/Scheduled Tribe in Geological 

Survey of India

3638. SHRI R- N. RAKESH: Will
the Minister of STEEL AND MINES 
be pleased to state:

(a) the total number of posts in 
each grade/cadre (category-wise) in 
the Geological Survey of India and 
out of them how many posts are re-
served for Scheduled Castes/Scheduled 
Tribes (Category-wise);

(b) the total number of employees 
belonging to Scheduled Castes/ Sche-
duled Tribes now working on reserved 
posts (category-wise), excluding those 
who had been promoted to the n ext 
higher grade either on ad-hoc or regu-
lar basis;

(c) the total number of reserved 
posts for Scheduled Castes/Scheduled 
Tribes unfilled (category-wise; and 
the reasons thereof; and

(d) the reasons why the reserva-
tion orders for Scheduled Castes/ 
Scheduled Tribes are not strictly im-
plemented by the said office?

THE MINISTER OF STATE IN 
THE MINISTRIES OF INDUSTRY 
AND STEEL AND MINES (SHRI- 
MATI RAM DULARI SINHA); (a) to
(d). The information is being collect-
ed and will be laid on the Table of 
the House.

Assessment of Property Tax for South 
Zone

3639. SHRI C. T. DHANDAPANI: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether he is aware that in 
violation of the Supreme Court’s rul-
ing of December, 1979, the South Zone 
of the Delhi Municipal Corporation, 
while passing orders on the assess-
ment of Property Tax in respect of
1981-82, discarded the proof of cost of 
land (lease-hold) and construction 
cost furnished by an assessee;

(b) whether a forma* was laid down 
by the DMC t 0 settle such objections 
and the Assessing authorities of MCD 
without determining the cost of land 
and accepting the certificate given by 
the House Building Society concerned 
took resort to Section 9(4) of the Delhi 
Rent Control Act;

(c) whether despite repeated repre-
sentations by the aggrieved assessees, 
the MCD South Zone has not indicated 
the modus operandi of the determ ina-
tion of market price of the lease-hold 
land on which the properties assessed 
are built upon; and

(d) whether Government propose 
to advice the MCD to supply this vital 
information to the aggrieved assessees?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAI-I):
(a) The Municipal Corporation ol 
Delhi has stated that while disposing 
of objections for 1981-82, the Supreme 
Court judgement and ruling of the 
Delhi High Court were7 duly applied.

(b) No, Sir, Each case was decided 
on merits.

(c) and (d). Tfie Municipal Corpo-
ration of Delhi has intimated that 
since the m atter is sub-judice before 
the Supreme Court, it is not possible 
to comment on the matter.

Cement allotted to Tripura

3640. SHRI A JOY BISWAS: Will
the Minister of INDUSTRY be pleased 
to state:

(a) total cement allotted to Tripura 
for 1979-80, 1980-81 and 1981-82;

(b) total quantity of cement reached 
Tripura during those periods; and

(c) if the total allotted quantity of 
cement did not reach Tripura, the 
reasons thereof?



THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): (a)
and (b). The allocation and despat-
ches of cement to the S tate of Tripura

3 Written Answers

during 
are as

the years 
under:—

1979-80 to 1981-82

Year Allocation Dispatches 
(In tonnes)

1979-80 44,000 26,600

, 980-81 54,000 17,000

, 981-82 64,000 40,700

(c) Transport constraints have re-
sulted in short supplies of cement to 
the State of Tripura.

Uranium Deposits in Sikkim.

3641. SHRI CHING WANG KON- 
YAK; Will the PRIME MINISTER be 
pleased to state:

(a) whether it is a fact that Urani-
um deposits have been found at differ-
ent places in Sikkim;

(b) if so, whether the potentiality 
of the new find has been assessed; 
and

(c) if so, the details thereof?.

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF SCIENCE 
AND TECHNOLOGY, ELECTRO-
NICS, OCEAN DEVELOPMENT AND 
THE DEPARTMENT O F NON-CON- 
VENTIONAL ENERGY SOURCES IN 
THE MINISTRY OF ENERGY (SHRI 
C.P.N. SINGH): (a) Yes, Sir. Radio-
activity anomalies mainly due to U ra-
nium have been noticed during geo-
logical explorations and surveys in 
some rocks in the Legship-Mamring- 
Gompa-Keozing-Tarku tract in West 
and South Sikkim.

(b) and (c). No, Sir. Investigations 
are in progress.

Preservation and promotion of Langu-
ages not included in Eighth Schedule

3642. PROF. NARAIN CHAND 
PARASHAR: Will th e Minister of
HOME AFFAIRS be pleased to state:

(a) whether any provision for the 
preservation and promotion of such 
languages as are recorded as mother 
tongue in the Census Returns of 1971 
by substantial portions of population 
in the States/U nion Territories, but 
which are not included in the Eighth 
Schedule of the Constitution, have 
been made by the Central Govern-
ment;

(b) if so; the names of such langu-
ages, State-wise alongwith the details 
about the provisions made for them; 
and

(c) if not, the reasons therefor and 
the likely date by which such provi-
sions would be made?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH):
(a) to (c). The various provisions of 
the Constitution such as Articles 29, 
30, 345, 347, 350, 350A and 350B en-
sure an in built safeguard for the pro-
motion and development of all the 
languages. The National Policy on 
Education adopted by the Parliam ent 
in 1968, provides for the promotion 
and development of all the Indian 
languages. The Union Ministry of 
Education and Culture have specific 
schemes for the promotion and deve-
lopment of all languages. Some of 
these schemes are under:—

(i) Scheme of prizes on books/ 
manuscripts in Indian languages 
other than Hindi, Sanskrit and 
author’s mother-tongue;

(ii) Scheme of production of Uni-
versity level books in Hindi and 
regional languages;

(iii) National award of prizes to 
authors of original standard work 
in Hindi and other Indian languages; 
and

Written Answer* ^KARTIKA 12, 1904 (SAKA )



Written Answers NOVEMBER 3, 1982 Written Answers 76nr •

, (iv) Financial assistance to volun-
tary  organisations for promotion of
Indian languages.

2. The Central Institute of Indian 
Languages, Mysore among its various 
activities is also engaged on the task 
of promotion and development of tr i-
bal and other border languages with 
a view to helping their use in schooi 
education and adult education. The 
Sahitya Academy has been giving 
awards for excellence in literary 
writings to various languages like 
Nepali, Manipuri, Dogri, Maithili etc. 
which are not included in the Eighth 
Schedule.

Allotment of Levy Cement to Dwelling 
Units in Delhi

3643. SHRi BHIKU RAM JAIN:

SHRI SUBHASH CHANDRA 
BOSE ALLURI:

SHRI KUSUMA KRISHNA 
. . /  MURTHY:

Will the Minister of INDUSTRY be 
pleased to state:
/  : v  <: /.

(a) whether Delhi Administration is 
-allotti-ng levy cement for  dwelling 
Units whose covered a re a  does not 
exceed 1080 sq. and plot is not bigger
th a n  200 sq. yds.;
f . v * r . '

(b) whether his Ministry vide their 
Press Note dated 22 April, 1982 stated 
th a t in towns with a population of 
more than one lakh, levy cement 
would be made available for dwelling 
units whose plinth area is upto 100 
sq. metres;

(c) since the size of the plot does 
not make any difference as long as 
covered area is less than 100 metres, 
why inequitous condition regarding 
‘size of plot’ has been stipulated by 
the Delhi Administration;

(d) rules relating to the allotment 
of levy cement, the deviation made by 
the Delhi Administration from the 
policy laid down and the reasons 
therefor; and

(e) w hether Government propose to 
Issue instructions to Delhi Administra-
tion to revise the rules?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): (a)
Delhi Administration has reported 
that levy cement is being allotted for 
dwelling units having plinth area ur>to 
1076 sq. ft. subject to the plot s’ze be-
ing not more than 200 sq. yards.

(b) Yes, Sir.

(c) and (d ). Having regard to the 
general scarcity of cement in the coun-
try  including the Union Territory of 
Delhi, Delhi Administration have im-
posed the restriction in regard to the 
size of the plot in the m atter of allot-
m ent of levy cement for construction 
of dwelling units.

(e) No, Sir.

Tribal Research Institute

3644. SHRi SURAJ BHAN: Will
the Minister of HOME AFFAIRS be 
pleased to refer to the reply given to 
Unstarred Question No. 7601 on 15th 
April, 1981 regarding Tribal Research 
Institute and state:

(a) w hether the question of estab-
lishm ent 0f a Central Research and 
Training Institute at the national 
level for Scheduled Castes and Sche-
duled Tribes has since been examined 
and a final decision taken;

(b) if so, the outcome thereof; and

<c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRl P. VENKATASUBBAIAH):
(a) to (c). The question of establish- 

■ment of a National Tribal Research & 
Training Institute is being examined.
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Cut down in production by TELCO

3645.  SHRI RAM VILAS PAS-WAN: 
Will the Minister of INDUSTRY  be 
pleased to state:

(a) whether the TELCO at Jamshed-
pur has cut down its production and 
inventories £or commercial  vehicles; 

and

(b) if so, to what extent the small 
scale industries have been affected and 
what remedial steps Government have 
taken to save these industries from 
closing down?

THE MINISTER  OF  INDUSTRY 
AND STEEL  AND  MINES  (SHRI 
NARAYAN DATT TIWARI): (a) and
(b). The company has reported  that 
the level of production during the pe-
riod April to September, 1982 is ap-
proximately the same as during  the 
corresponding period last year. There 
may be marginal  adjustments in re-
gard'to orders placed by them on their 
anciljaries.  However, there is  no 
general fear of the ancillary industries 
closip̂ down for this reason.
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Crime Situation in Metropolitan Cities

3647.  SHRI • MADHAVRAO  SCINt 
DIA: Will  the Minister o'f“ HOME 
AFFAIRS be pleased to state:

(a) how the crime situation in iif- 
ferent metropolis during the first'thrê 
quarters of 1982 compai'es with  the 
corresponding periods in 1980  and 
1981; and

(b) whether Delhi continues to be 
the capital of the crimes?

THE MINISTER OF STATE IN THE 
MINISTRY  OF HOME  AFFAIRS 
(SHRI  P.  VENKATASUBBAIAH):
(a) and (b). Law and order including 
crime is a State subject. Statistical 
data in regard to the  comparative 
figures of crime as a whole  is not 
compiled on all India basis. A State-
ment showing crime statistics pertain-
ing to Delhi is attached.
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Statement

Comparative Crime figures for the period from ist January to 31 si December

Grime Head 198° 1981 1982
(1-1-82

in
31-8-82)

Dacoity . . . . . . . 3 i 22 l 7

M urder . . . . . . . 186 200 167

Attempt to Murder . . . . . 264 251 »5°

Robbery . . . . . . . 295 182 100

Riots . . . . . . . . 180 164 104

Snatching . . . . . . . 219 166 72

H urts. . . . . . . . 1880 1780 M 99

B u r g l a r y ............................................................... 2448 1508 856

Cycle Theft . . . . . . 5454 4026 M>57

Mis. theft . . . . . . . 13932 10829 9838

M.V. T h e f t .................................................... *874 24°5 *673

Misc. I.P .C ............................................................... 9823 9 «J3 633*

Total I.P .C ....................................................... 37586 30646 (6165

Total O ther Acts . . . . . »9737 uao4 -6631

Reinstatement of Policemen suspend-
ed for Agitation in 1979

3648. SHRI K. A. RAJAN: Will the 
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the number of policemen (Jha- 
roda Camp, New Delhi) of Central 
Reserve Police who were suspended 
and removed from service in June 
1979 or thereafter for agitating for 
their demands and number of those 
who have been reinstated;

(b) whether it is a fact that some 
applications for reinstatement from 
CRP meni have been rejected and some 
are still pending;

(d) whether Government propose to 
reconsider on humanitarian grounds 
the cases of those who are still apply-
ing for reinstatement; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH); <a) 
1773 CtePF personnel were dismissed 
for taking Jpart in agitation during
1979 or thereafter. Out of thesp, 1525 
have been re-instated.

(b) and (c). In all, 220 applications 
for reinstatement were rejected; 28 
personnel did not appeal and no ap-
plication is pending.

(c) if so, the number thereof; (d) and (e). Do not arise.
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Stagnation in Stenographers of Delhi 
Police

3649. SHRI HARIKESH BAHADUR: 
Will the M inister of HOME AFFAIRS 
be pleased to state:

(a) whether the stenographers cl 
Delhi Police were earlier eligible to 
joint inter-se seniority vis-a-vis other 
stenographers of various departm ents 
of Delhi Administration, Delhi, but for 
a proposal to confer police ranks pen-
ding consideration, their names were 
not included in the jo in t seniority list 
drawn much before the actual confer-
ment of rank on them;

(b) whether Khosla Commission had 
made certain recomendations regard-
ing stenographers of Delhi Police but 
were not implemented to improve their 
service condition;

,(.c) if so, the reasons for not giving 
them  prom otion/treating them at par 
with their counter-parts;

(d) w hether the stenographers were 
•denied inter-se seniority vis-a-vis other
S. Is. (Ministerial) in spite of verdict 

o f Law Department of Delhi Adminis-
tration, and they were also not given 
corresponding pay-scales of the  rank 
of S. Is. and A.S.Is.; and

{e) the steps Government are taking 
to remove the stagnation and dispa-
rity  of stenographers?,

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
'(SHRI P. VENKATASUBBAIAH):
(a) to (e). The information is being 
collected and will be laid on the Table 
<of the House.

Population of Delhi

3650. SHRI MOHAMMAD ASRAR 
AHMED: Will the M inister of HOME 
AFFAIRS be pleased to state;

(a) the population of the Union 
Territory of Delhi;

(b) out of the above, the population 
of the urban area;

(c) what will be the estim ated popu-
lation ot the Union Territory by the 
year 2000 according to population 
projections;

V

(d) the steps initiated to arrest the 
grow th \of population of the Union 
Territorjr; and

(e) whether there are any proposals 
to shift some offices out of the capi-
tal to reduce the population pressure?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH):
(a) The population of the Union Ter-
ritory of Delhi according to the final 
totals of 1981 Census, is 62,20,406.

(b) Out of the above, the popula-
tion of the urban area is 57,68,200.

(c) The population of the Union 
T erritory by the year 2000 has not 
been estimated by the Expert Com-
mittee on Population Projections.

(d) To check the growth of popula-
tion, family welfare programme is 
being implemented vigorously on volu-
n tary  basis. Also by the integrated 
development of th e national capital 
region, it is expected that the pros-
perity and burdens of urbanization 
are shared by the region and balanced 
development is promoted.

(e) Yes, Sir.

Industrial Development made by 
various States

3651. SHRI S. M. KRISHNA: Will 
the Minister of INDUSTRY be pleased 
to state:

(a) the comparative industrial deve-
lopment made by various States during 
1972-80; and
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(b) the number of letters of intent 
issued and converted into industrial 
licences, State-wise during the above 
period?

THE MINISTER OF INDUSTRY 
AND STEEL ANd  MINES (SHRI 
NARAYAN DATT TIWARI): (a) The 
relevant estimates of fixed capital,
number employed, value added and 
value of output together with number 
of factories for the years 1973-74 and 
1978-79 as revealed by the Annual 
Survey of Industries are given in 
Statement-I laid on the table of the 
House. [Placed in Library . See No. 
LT-5612/82]. The figures for 1972-73 
are not available as there  was no ASI 
in 1972. Results of ASI 1979-80 are not 
yet available as the relevant tables 
have not been finanlised.

(b) Statement-II laid on the Table of 
the House. [Placed in  Library. See 
No. LT-5612/82]. Letters of In tent
granted during 1974 to 1981
and the num ber of Letters of

Intent converted into Industrial Licen-
ces out of them till 30-9-1982. Since 
the Secretariat for Industrial Appro-

• < Year

1978-79

1979-80

1980-81

1981-82

Total

vals was formed in November, 1973, 
information is available only from 
1974 onwards.

Manufacture of Vacuum Tanks by 
Tanks BIIPV

3652. SHRI RESHMA MOTIRAM 
BHOYE: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Bharat Heavy Plates & 
Vessels Ltd., Visakhapatnam, m anu-
facture Vacuum Tanks:

(b) if so, the n u m b er‘of such va-
cuum tanks for storage and transporta-
tion delivered during the last 4 years, 
year-wise; and

(c) the  names of the parties to  
whom the  tanks were delivered ?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI); (a) Yes, 
Sir.

(b) The requisite information is as 
follows:—

No. of 
Vacuum 
tanks for 
storage

No. of 
vacuum- 
tanks for 
transport-
ation

14 Nil

7 Nil

13 9

2 1

36 10

(c) A list is enclosed in the attached statements.
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Statement

Names o f parlies to whom Storage Tanks were delivered

1978-79 . Nos.

1 2

1, M'/s. Indian Space Research Organisation, Bangalore. . . . . .  2

2, M/s. Indian Drugs & Pharmaccuticals L td., Risliikesh. . . . . .  2

3, M/s. Bihar Air Pioducts Limited, Jamshedpur. . . . . . .  1

4, M/s. Bombay Oxygen Corporation, Bombay. . . . . . . .  1

5, M/s. Fertilizer Corporation of India L td., Sindri Modernisation Project. . . 2

6, M/s. Hindustan Fertilizers Corporation Ltd., Haldia. . . . . .  2

7, M/s. Meei\a Air Products Ltd. Bombay. . . . . . . .  2

8, M/s. J K  Synthetics Ltd. . . . . . . . . . .  2

1979-80

1. M/s. A. P. Animal Husbandry, Khammam . . . . . . .  2

2. M/s. National Dairy Development Board, Anand . . . . . . .  1

t 3. Air Headquarters, New Delhi. . . . . . . . . .  3

4. M/s. J K  Synthetics Ltd. Kota. . . . . . . . . .  1

1980-81

•*.<) M/s. A ,P. Animal Husbandry, Mahboobnagar. . . . . . . “ '  3
-..*4 4i !. • • . < . / .

2», ,M/s. Fertilizer (P&D) India Ltd. Sindri. . . . . . . .  1

3. M/s. Nasik Oxygen Ltd. Goa. . . . . . , . 1 1

4. M/s. Govind Poy Oxygen Ltd,, Margoa. . . .  . . . . I

5. M/s. A.P, Animal Husbandry, Tirpuati. . . . . . . .  1

6. • M/s. Saraswati Air Products Ltd. New Delhi . . . . . . .  1

7.. M/s. K arnataka Oxygen Ltd. Bangalore. . . . . . . .  1

8. M/s. Andura Oxygen Ltd., Calcutta............................................................ ..........  . \

9. M/s. Bharat Electronics L td., Bangalore. . . . . . . .  1

10. M/s. Northern India Iron & Steel Go. Ltd., New Delhi. . . . . .  1

11, M/s. Bhoruka Steel Ltd. Bangalore...................................................  1

1981-82

1., M/s. Usha Alloy & Steels Ltd., Jamshedpur. . . . . . . .  .1

2. M/s. Brindavan Alloys L td ., Bangal or e. . . . . . . . .  X
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Names of parties to whom transportation were delivered

1978-79 N il

1979-80 N il

1980-81

1. M/s. A. P A nim al H usbandry, M ahboobnagar 1

2. M/s. H industan Copper L td., K hetrinagar 2

3. M/s. H induston Grs & Indvstries L td., C alcutta 1

4. M/a. Bhagawati Case* Ltd., Calcutta . . . . . . . .  1

5. M /•. Bhagawati Oxygen Ltd., Ballabgarh. . . . . . . .  1

6. M/i. Andhra Oxygen Ltd., Calcutta. . . . . . . .  1

7. M/s. Derby Industrial Projects (P) Ltd., Calcutta. . . . . .  t

.j 981 -82

1. M/s. Sehgal Refrigeration Corporation Jullundar. . . . . . .  1

Total: 10

Non-inclusion of Hindu holidays in 
list of Holidays for 1982

3653. DR. KARAN SINGH: Will the 
M inister of HOME AFFAIRS be nleas- 
>ed to state:

(a) whether widespread resentment 
*>n behalf of the Hindu Community 
has been expressed within and outside 
Parliam ent at the non-inclusion of 
Hindu holidays in the compulsory list 
of holidays brought out by the Govern-
ment of India for 1982; and

(b) if so, what steps Government 
have taken to redress their reverse 
discrimination against 80 per cent of 
India’s population?,

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): (a) 
Views had been expressed by Members 
of Parliament both within and outside 
the Parliament, as also by certain

other individuals and organisations 
about the non-inclusion of Hindu holi-
days in the list of compulsory Central 
Government holidays to be observed 
from 1982 onwards.

(b) After taking into account the 
views expressed in and outside the 
Parliam ent regarding the inclusion of 
Hindu festivals in the list of Central 
Government holdays, it was now been 
decided th a t a holiday each fo r
Dussehra and Diwali may be includ-
ed from  the year 1983 onwards in 
the list of compulsory holidays.

The remaining three optional holi-
days are now to be chosen on year to 
year basis from out of the following 
majority community festivals depend-
ing on the local importance of the 
occasions:

1. An additional day for Dussehra 
(one holiday for Dussehra has 
been taken in the compulsory 
category).
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2. Holi.

3. Janm ashtam i.

4. Ram Navami.

5. M ahashivratri.

6 . Ganesh C haturthi/V inayak Cha- 
turthi.

7. M akar Sankaranti.

8 . Rathayatra.

9. Onam.

10. Pongal.

11. Sripanchmi.

12. Vishu/Baisakhi.

Ot'eninp of separate hospitals for 
Police PerM>nnel in Delhi

3654. SHRI KRISHNA CHANDRA 
PANDEY; Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether doctors in Delhi Police 
have been advised not to recommend 
leave to the new recruits even in case 
of acute illness, dysentry, fever, e tc.;

(b) if so, the reasons therefor; and

(c) whether Government have any 
plan to open separate hospitals for 
F*olice Personnel in Delhi on the pat-
tern of military?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFATRS 
(SHRI P. VENK AT A’StJBBAIH A ); (a)
No such instructions have been issued.

(b) Does not arise.

(C) The Delhi Police Personnel resi-
ding in the areas covered by the Cen-
tral Government Health Scheme Dis-
pensaries are getting medical trea t-
ment from there. Opening of separa-

rate hospital/dispensaries for Delhi

Police Personnel is not practicable. 
The CGHS Dispensaries are spread all 
over the city and are, therefore, easily 
accessible.

Gavai Committee Report to probe 

Malpractice in Maharashtra Employ-

ment Guarantee Scheme

3655. SHRI AMAr  ROYPRADHAN: 
Will the Minister of PLANNING 
pleased to state:

(a) whether it is a fact that Gov-
ernm ent of India have received the 
Gavai Committee report appointed on 
December 21, last year to probe mal-
practice in the M aharashtra Govern-
ment's prestigious Employment Gua-
rantee Scheme; and

(b) if so, the reaction of Central 
Government thereto?

THE MINISTER OF PLANNING 
(SHRI S. B. CHAV AN ): (a) Yes, 
Sir.

(b) The State Government which 
has to follow up the report, has stated 
that it is taking necessary action in 
the matter.
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1979  92

1980  ‘ 92

1981 . 93
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Constitution of DPCs and SCs in 
BHPV

36*57. SHRI MANGAL HAM PRE- 
MI: Will the M inister of INDUSTRY 
be pleased to state:

(a) w hether Governm ent are aware 
about violation of Governm ent direc-
tives and recruitm ent rules by the 
B harat Heavy Plates and Vessels Ltd. 
w hile constituting various D epart-
m ental Promotion Committees 
(DPCs) and Selection Committees 
(SCs) for promotion and r e c r u it-
m ent of various Executive and non- 
Executive cadrfes since 1 January , 
1982.

(b) w hether it is also a fact that 
the Chief of A dm inistration and P e r-
sonnel ig not being associated in the 
DPCs/SCs though Head of Person-
nel D epartm ent in BHPV;

(c) w hether the Liaison Officer, 
SC/ST Cell, or one Senior Officer 
from  SC/ST community s associating 
in DPCs/SCs constituted as per Re-
cruitm ent Rules in BHVP; and

5 4 . 84 

6 2 . 05 

5 7 . 67

(d) if not the reasons for omission 
of COA and Liaison Officer from 
DPCs/SCs constituted in BHPV for 
promotion and recruitm ent for vari-
ous Executive/non-Executive cadres?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a) No 
representation against violation of 
Governm ent directives and recru it-
ment rules by Bharat Heavy Plate 
and Vessels Limited while constitut-
ing Departm ental Promotion Com-
m ittees/Selection Committees was re -
ceived from  any aggrieved em ployee/ 
officer during the calendar year 1982.

(b) to (d) The General M anager 
who is the General M anagement 
Head of Personnel and A dm inistra-
tion Division and who is tw o positions 
superior to Chief of Adm inistration, 
is being associated w ith the D epart-
m ental Prom otion Committees and 
Selection Committees, so the company 
does not find it necessary <to associate 
Chief of Adm inistration w ith these 
Committees, W herever SC /ST can-
didates are considered, an SC/ST 
officer or one senior officer from  
SC/ST from any other public sector 
undertaking or the Liaison Officer 
SC/ST Cell, is being associated w ith 
the Selection Committees and De-
partm ental Promotion Committees.
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Capital Growth

3658. SHRI RAM LAL RAHI: Will 
the M inister of PLANNING be pleas-
ed to state:

(a) whether Government are 
aware that capital growth has been 
stagnating at 17 per cent since mid 
sixties; and

(b) if so, w hat corrective steps 
Government have taken in the 
m atter?

THE MINISTER OF PLANNING 
(SHRI S. B. CHAVAN) (a) The Hon. 
Member is presum ably referring to 
the rates of capital form ation in the 
economy. A statem ent showing the 
rates of capital form ation at current 
as well as constant (1970/71) prices 
for the years 1960/61 to 1980/81 is 
annexed. It will be observed from the 
statem ent that the rate  of capital 
form ation has been fluctuating and 
cannot be said to be stagnating at 17 
per cent since mid sixties.

(b) Does not arise.

Statement

RATES OF CAPITAL FORMATION

(percent)

YEAR rate @ of capital formation

at current prices I a t 1970-71 prices

_ gross net | gross net

(0 (2) (3) (4) (5)

1960-61 . 16.9 12.7 16.7 12.9

1961-62 . 15-3 10. 7 14.6 10. 7

1962-63 . 17.1 12.3 16 5 12.2
1963-64 . 16.6 12. 1 16.4 12.3
1964-65 . 16.2 12.0 16.8 12.6

1965-66 . 18.2 13-8 19-3 14.8
1966-67 . 19-7 15-4 *0.9 16.3

1967-68 . 16.5 12-3 17.8 13.0

1968-69 . 15.4 10.8 16. 1 11.3

1969-70 . • •!. 17.1 12.5 17.6 12-7

1970-71 . 17.8 13.0 17.8 13.0

1971-72 • ^  18.4 13.6 18.3 13-5.

J978-73 • 16.9 M .9 17-3 12.1

1973-74 •
. ■■r "■ .»-i.

20.0 15-7 21.4 16.6

1974-75 • 19-1 14.8 19-3 14.6
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1 2 3 4 5

1975-76* ............................................................... 19-9 15-3 18.1 13.4

*976-77* .................................................... 20.4 >5-7 19-3 >4-5

1977-78* . ‘ .................................................... >9-7 15.0 18.9 14.2

1978-79* ......................................................................... 24.6 19.8 22.3 *7 7

1 9 7 9 - 8 0 * ............................................................... 22.9 17.6 20.4 >5-3

i98o-8if . . . . . . . 24 2 19.0 21.9 16.9

Notei @ As percentage of gross/net domestic product at market priccs. 

* Provisional Estimates.

f  Quick Estimates.

Organisations receiving 
foreign funds *

3659. SHRI CHIRANJI LAL 
SHARMA:

SHRI SUBHASH YADAV:

Will the Minister of HOME 
AFFAIRS be pleased to refer to the 
reply given to Unstarred Qustion No. 
1407 on 26 August, 1981 regarding 
organisations receiving foreign funds 
and state:

(a) whether the following organi-
sations have been and are receiving 
funds from foreign countries;

(i) Academy of Gandhian studies,
H yderabad/Tirupati;

(ii) Gandhi Peace Centre. 
derabad/Tirupati/N ew  Delhi;

Hy-

(iii) Society for Development of
Rural Sericulture Industry;

(b) how much m oney has been 
received by each of the above insti-
tutions d u rin g  the years 1981 and 
1982;

(c) whether Government have ever 
inquired into the working of and use 
of the funds received by the above 
institutions;

(d) whether any irregularities have 
been found and if so the action taken 
so far to avoid its misuse; and

(e) whether leading members of 
these institutions of the Executives 
are also office bearers of Gandhi 
Peace Foundation and Association of 
volumtary Agencies for Rural Deve-
lopment ?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH) r
(a) and (b) A statem ent is attached.

(c) and (d ). Government have not 
made any specific inquiries into the 
working and use of funds by these 
organisations. However, an Inquiry 
Commission to look into the affairs of 
Gandhi peace Foundation, Associa-
tion of Voluntary Agencies of Rural 
Development etc; has been set up by 
the Government. The Commfssion of 
inquiry can inquire into the working 
and activities including publications, 
of other organisations closely 
connected with the above mentioned 
organisations.

(e) Certain office bearers of these 
organisations are also office bearers 
of Gandhi Peace Foundation and 
Association of Voluntary Agencies of 
Rural Development A statement 
showing the names of the office 
bearers of these organisations is 
attached.
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S.No. Name of Organisation Amount of foreign con-
tributions received

(in Rupees)

1981 Upto June, 
1982

1. Academy of Gandhian Studies H yderabad/Tirupati .

a. (a) Gandhi Peace Centre, H yderbad/Tirupati

(b) Gandhi Peace Foundation New Delhi

15.89,263 4.36,793

9-89,658 13.89,727

1,71.398 39,062

•5.89.263 
(for the 
period from 
1-7-81 to 

31-12-81)

24.79.284

Statem ent'll

List Skowiag the names o f office bearers o f the organisations

S.No. Name of Organisation Name of office-bearers

1 2 3

1. Academy of Gandhian Studies, H yderabad/Tiru- 1. Shri K.S. Acharlu, Chairm an
pati

2. Shri S.Venugopal Sharma, Secy.

3. Shri G. Sivarama M urthy,
secretary.

a. Gandhi Peace Centre Hyderabad/Tirupati 1. Shri K. S. Radhakrishna, Chairm an

a. Shri G. Sivaramamurthy, Member
Trustee.

3. Society for Development of Rural Sericulture 1. Shri Radhakrishna, Chairman
Industry T irupati a. Shri G. Sivaramamurthy, Secretary

3. G.L. K antham , Treasurer.

2I541L S— 4
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4. Gandhi Peace Foundation, New Delhi . . 1. Shri R.R. Diwakar, Chairman

2. K.S. Radhakrishna, Secretary

3. D. Ramachandran Potti, Joint 
Secretary

4. Shri Ram Lai Parikh, Treasurer.

5. Association of Voluntary Agencies for R ural 1. Shri Radhakrishna, President
Development (AVARD), New Delhi 2. Shri Panna Lai Dasgupta, Vice-Prcsi-

dent

3. Dr. Balbhadra Prasad, Treasurer

4. Shri A.C. Sen, General Secretary.

India’s Investment Programme

3660. SHRI CHITTA MAHATA: 
Will the Minister of PLANNING be 
pleased to state:

(a) w hether it is a fact tha t India’s 
investm ent program m e depends 
mostly on the external resources in 
the eighties than in the seventies; 
and

(b) if so,, the details thereof;

THE MINISTER OF PLANNING 
(SHRI S. B. CHAV A N ): (a) and
(b). The proportion of external re -
sources to the total public sector ap-
proved plan outlay during the Sixth 
Plan period (1980—85) is significantly 
lower than in th e Fourth and Fifth 
Plans. As the Seventh Five Year 
Plan (1985—90) is yet to be finalised, 
it is not possible at this stage to 
anticipate the share of external re -
sources in India’s investm ent pro-
gram m e in the la ter eighties.

Additional central assistance to 

backward States.

3661. SHRI MANMOHAN TUDU: 
Will the Minister of PLANNING be 
pleased to state:

(a) whether additional Central 
assistance has been allocated to some 
backward States in 1982-83;

(b) if so, the name and the num -
ber of the backward States which 
have been granted additional C entral 
assistance in the above financial year;

(c) w hether Orissa has been gran-
ted additional allocation for the year 
mentioned above; and

(d) if so, the details about the 
additional allocation made for 1982-
83 to different backward States?

THE MINISTER OF PLANNING 
(SHRI S. B. CHAV A N ): (a) to (d). 
Yes, Sir. A few backward States 
including Orissa have been allocated 
advance Plan assistance in 1982-83 to 
enable them  to m aintain the tempo of 
development. A statem ent indicating 
the allocation of additional Central 
assistance to backward States is 
enclosed.
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Statement

Allocation o f advance plan assistance to states du-
ring 1982-83

(Rs. crorcs)

Slates Amount

I. Assam 51 38

2. Jammu & Kashmir 8.44

3. Manipur . 12.69

4. Meghalaya 6.24

5. Nagaland . 12.84

6. Sikkim 1.00

7. Tripura 10.03

8. Orissa 13.00

9. Rajasthan . 5.82

Letters of intent issued to Indian 
Metals and Ferro Alloys Ltd., Orissa

3662. SHRI CHINTAMANI PANI- 
GRAHI: Will the M inister of
INDUSTRY be pleased to state:

(a) whether Government are aware 
that between 1980 and 1982 Indian 
Metals and Ferro Alloys Limited., 
Orissa has taken letters of intent for 
starting  new connected industries; 
and

(b) if so, h°w many and what are 
those industries?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): (a) and
(b). 2 Letters of In tent w ere granted 
to M /s. Indian Metals & Ferro Alloys 
Ltd. for setting up of industrial units 
in Orissa for the m anufacture of 
Charge Chrome (from  100 per cent 
fines) and Silicon Metals.

Losses of revenue to Bhilai Steel 
Plant due to manipulation in disposal 

of waste coking: coal
3663. SHRI SUDHIR GIRI:

SHRI H. N. NANJE GOWDA: 
SHRI NARAYAN CHOUBEY: 
SHRI D. M. PUTTE) GOWDA: 
SHRI JA IPA L SINGH 
K ASH YAP:

SHRI NAWAL KISHORE 
SHARMA:

SHRI B. D- SINGH:

Will the M inister of STEEL AND 
MINES be pleased to stale:

(a) w hether it is a fact that the 
price of nut coking coal has shot up 
in the first p a rt of October, 1982 by 
over Rs. 200 a tonne due to the a rti-
ficial scarcity created by the regula-
ted disposal of ‘W aste’ coking coal by 
the Bhilai Steel P lan t through a 
monopoly contractor;

(b) whether a n y  revenue loss has 
occurred to the Steel P lan t at Bhilai 
due to the m anipulation in disposal 
of ‘w aste’ coking coal by  them ono- 
poly contractor; and

(c) w hether it is a fact th a t a m on-
opoly contractor has been appointed 
in the  Bhilai Steel P lan t and if so, the 
reasons therefor?

THE MINISTER. OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): (a) to
(c). Bhilai Steel P lan t has not 
appointed any monopoly contractor 
for disposal of mixed coke. It is 
sold by inviting open tenders through 
public notice. In June, 1982, Bhilai 
Steel P lant had invited tenders for 
disposal of 2 lakh tonnes of mixed 
coke from each of two different areas. 
The quality of mixed coke is different 
in the two areas and therefore higher 
price offers have been received for the 
area where quality is superior. One 
<jontract has been awarded to the 
highest bidder, and the second is being 
processed. There has hardly been any 
change in the selling price of nut coke 
a t Bhilai between Septem ber and 
October, 1982.
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w r i srftras*  snm̂r

3664- tfaprW : ^

inft srtpt ̂  f̂rr 5Fnc*f fa :J

(«) TZ gtf hr̂   9TTT ̂   STS

1981  ’IT ̂ PTORT  ŜHT
Wfw ? =fTTT 55 ̂ Tf 5CTTW *f;

(?r) t̂wtt  =f  sfrcr  ^

WhiRT  fâ m̂f ^ ?hTT5RT f ] art* 

(*r) w rt =f 3?f̂ff ̂  *rr&r 3̂
affcFlT f ̂-4̂4' fsFTTT T|TT ̂  ?

^ iniT̂T *f TT5ST  *rsft (̂  
r̂zvsgwr):  (̂)  (̂nTcr  atf* 

TFsql/̂r TTJq-  (3nnr 3rt*  3,-nr 

 ̂ îfh: rr̂ff r̂f ?m=Rr) rt ?f̂fw 

1981 5FTt 3PTTOT ̂ ¥PT  cr

arrarfacr sr̂if̂ Rr  fatf  an

ST3> f3 r̂RHFr sqfTT  =̂FTT f2:

sre(foftT aforr

1981 35T q̂ 1 ^ qr̂ST 1PTCTW effl 
fwctt,  f̂t-qrnr

T O  T̂̂TTcfT,

Sĉrfc   ̂ 3R1TTT 

TOn 1

1981 9F)T 'nr 2 5W art*  5Tf* 9R  q̂r 

if  spff̂cr ̂ WT,- 

*nTf TfRl <T«H
2R̂f, OTf? ̂  TT-

1

1981 t̂ to 3 vft&X a>rr Tfr-’srhT̂f 
T̂T̂rwr,  vnfW 

5T̂  3RTOT  3ff* 
f̂iT̂r ĉ?nfa 1 

5THT 3T <t>  <. TT̂T 3ft 1981  3>t

arf̂ir ipnmr   ̂3tr̂   "̂rcr 

r̂nrr  1981, to  8  r̂nr  * 

1981  ̂in” ̂  ̂  qf*- 
if 5T ̂ Tf if WhTcT fat*  T̂T 

 ̂ ̂  I 3RTR- TF*T if 3qw  ̂

faqfcT ̂ 1981  T̂-
*P*RT 5fft T̂  TT̂t I 3RHT 3Tf 

©frcFT 3ffcncr 3rf  ̂ tz&ac* 1982 
d'f* T̂rf̂TcT fal*  ̂i»f  3TRTT  I

5Tc  ̂TTS3T fSTRT  (3RHT srf m^rr)

3TFT ̂ RffqT ̂  ̂ TT1 if 3Rf̂if 3)fcB̂ 
1981  ̂q̂- ̂  artnf qfrfW if 5m- 

f̂TcT 3TT  f5 I

W 1981 SFTt R̂WTT if  IT̂r̂ 

r̂t  ̂ sqfww qfWf y?x  Efm̂-00
3FRfhn<1 3r sirnr̂ ^R*rrw 

snrfcr qrf 1  ̂ qr 3tt̂t-
ft̂r  3rf̂fT ̂fppirt 3rîr 1983 ^
tk  fob ̂ ̂ttt  D̂Tîrr ̂ 1

snrfr if it̂ r  r̂nf to ̂
if 3ffcHT 3ft̂Y   ̂ f̂TTT

vnr fVq TRf f5 3rfr w  
TfrNcr sffrTR-  5rî  sf̂r  vr̂f

5R f̂nf ̂ n t 1

(̂r)  tt̂t 5aT̂rd'/’ff xm  sfa

nimrrf wm cr̂r  hrrN̂ T ^

feTxr arhfiT T5̂  ^r w  ̂1 r̂m
r ̂'̂R,| jf STr̂fF ’TtT ̂  f̂RT fVsTT

hrf̂rr̂rr, tct  ^ ar err, r̂tt- 

f̂ Tl,  3r=rpn,  f̂ nr 
'̂rcri'f̂ ̂  &UT fW ̂ I CT3R Nt1- 
toT if 7 f̂ TWf if 5Tclf̂ 7TTR- ^
fcR1 3TRrr r 1 q̂nr f̂nr r̂pf r̂?r 
wiVf if ̂  q̂ mn , ̂r-

WT r̂  cf«TT
qfn; crm fwfer,  ^Rqif̂r
5R  hrf̂ TT  cTVT  ?ff̂,

?f̂tfr  ?t«tt 
FfyVTq,  3JTNTT, Trfŵr art*
ĥfnr ¥fwr, r̂rf̂ 2rrhr?r  ̂1

v 3TT̂r f3RT n̂rw  qf̂rrarl
 ̂ F̂r "sf” Tf q̂HifW  Tnf*ff

4ff TT3? TOR T̂ q=fT5T'.»
fa  r̂qV 1

T1̂fT«rn »f TimVTTT qr«TFT Ti#
#cnr am 7  ̂ i

3665 •  «ft ̂   :

«ft mrRvr :i

sniR wi\ ̂   srm  ^  fnr

afTT̂f fa :

(«f) T̂T <hi  3FT TT̂nTT3T qT- 
trn»r vd-)  n̂n- art* it«t

srrfr f̂\ 'STif  srmwerr  'nr

sFrrjf if ŷnrcrr ̂rTcrr
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(«r) vfc $ f, g f c ffr s ra f
t t  sn?zfa spf qR <rftK r s  *nnr *f 
=rrN^ T?TCT T̂TTcTT srI 3TTOT f̂ TcPTT 
T ? i r ^  TfT

(*r) 3RTT ^  ^nf^r s-i-h d i >̂r ^f t -
JTPT T̂T!f if  *nr*f ^  3TR

W  ?rf < r f N w r f  ^ t t ^ t
^  ?

f g im  3rfr s rh rr fw t,
f^TFrf T n rf

F r^rq- ^  if r - ’T rm tr s F  
fŝTTTT if  Tm wft
h r? ) :  (^) TTTSWT f?«RT T T ^ * m
q rm w  fW ^ fh R  rnr?«rnr for? srf 
for>r?ft ^ r r  ^  i

(^r) TrTFT? ^ n r  ^*rr y.iwfore; 
TrTfT^T 3>T ^TfTT ^ft^f foPTT ^  TfT
r :

(?rrar s f r c ) (cTT*r

1979-80 1 2 2 4 0 .0 0 1 1 3 0 9 .8 0

1980-81 1 4 3 1 0 .0 0 1 0 3 4 8 .0 0

1981-82 1 6 4 2 0 .0 0 1 0 5 7 2 .0 0

*TRT5m <rcj w  f^ rx rh R , ^ t  s r h t  
’r t e  1 -4 -8 2  sT T W hr^ ^ n : qx
^ w r r  ^ r^ r r  ^ t  ^  i

(it ) (*r) • W W  qTJTFT
f^ R T N x  ^  5 [R f t t N z It i f  SRHiT 
WRTtr w r -^ n r  <rc *mrf anrefY
^  i sf t  3 ^  3Fmr t

for? gfft ir f c r d ,  a rN rrh r^  a m f^ r  
a n f^ , ^TO nf i f  ^ r r f^ r  ^  f a w t  
^  f ^ f h R  ^  snm r ^ r  ^ r -  
«if*r < rtf ^  ^  f ^ r r  * t  ^  f  il

Self Sufficiency in Production, of 
Steel

3666. SHRI N. E. HORO; Will the 
M inister of STEEL AND MINES be 
pleased to state:

(a) whether Government are aware 
that the country is not likely to achieve 
self-sufficiency in the production of 
steel by the  end of this decade;

(b) if so, whether Government 
have made any assessment regarding 
the requirem ents as well as production 
of steel in the country during each 
year of this decade; and

(c) what efforts Government propo-
se to make for becoming self-sufficient 
in steel by the end of th is decade?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI (a) 
Yes, Sir.

(b) In 1980, a Working Group had 
made demand and availability assess-
ments. These assessments are also 
made every year. The gap in av-
ailability is met by imports.

(c) Government has initiated ap-
propriate steps to modernise and ex-
pand capacities at existing steel plants 
and also to set up new capacities. 
Total self-sufficiency in steel cannot 
be achieved as there will invaribly 
the import of some categories of steel 
This is a norm al phenomena in prac-
tically all the countries.

Indian Scientists Working Abroad

3667. SHRI ANAND SINGH: Will 
the PRIME MINISTER be pleased to 
state:

(a) how m any Indian scientists are 
working in developed countries; and

(b) how many of these scientists are 
ready to come back to India and serve 
the country if suitable facilities are 
provided t0 them?
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THE  MINISTER OF STATE IN 
THE DEPARTMENTS  OF SCIENCE 
AND TECHNOLOGY, ELECTRONICS, 
OCEAN DEVELOPMENT  AND THE 
DEPARTMENT OF  NON-CONVEN-— 
TIONAL ENERGY SOURCES IN THE 
MINISTRY OF ENERGY (SHRI C. 
P. N. SINGH);  (a) No precise infor-
mation is available on the number of 
Indian  scientists  and  technologists 
working in developed countries. How-
ever, according  to an estimate made 
by our Science  Counsellors  abroad, 
this number would exceed 30,000; of 
these a proportion would  be research 
scientists.

(b)  No data are available on  the 
number of research scientists who ire 
anxious to return to India. The res-
earch positions available in India are 
widely advertisced  and the requests 
for placement received  from Indian 
scientists working abroad are spent to 
appropriate Institutions/Laboratories.

fld̂di afTOHT 

3668- STOT* iirrar :
^  d d M 377 d> h I  <.  f* !

(̂) $  3Rr»f̂r

tidd/di 3TRnr afi *rt atf*

iWlk ̂ dd/dT 3TRToRT  f̂rfspr 3R
fcrrr fWf̂r  F̂Ad i>» snnrsr

(w)  <?i  d*)*i  d  ̂  ̂ STTTH
cr«rr  ihrr̂nil sb fax'

ftnrw jttt 3rnr̂1  »rnr  «rt
 ̂atf*  hrtrhFcr m vrmx  wr

f dTT  T̂TT  f̂TTTTT Rr f̂TT-

’fk   ̂ qfrwrrr «rt

t ?

trirm if ttrt  («ft
ârwsscntfr) (<$) cffcrfr'v ^t̂ tt

arrcfr ̂  ptprt vrmr »iî
11  1964   ̂ *3TTT

 ̂T̂nrt cm  f̂|'d ^  ^

sfjptoft hPhrw  ̂3rv̂r 

tiw n̂Nrhrtf

^'h k, r̂hror sfrt

3T«RT 3TRT 3RRR 3TWT <4O
R̂fHrT imwt *f W&XX 3TT  T̂T

cf«n  srfwral q̂rfcnrl  fa «nr-

t̂TT fTT ̂   5TTT *rr,  hmf

w h k  *rt ̂ nsrrrsr  i

f̂rnfk  ?rd̂ %T  srnr̂T  ^

srrff srfwrt   ̂i °faFT̂r  (i) 

amf̂r *rt tot if 

qif ̂ mr?rf jf  arnrpr arrct

r̂r mŴ FR «h

 ̂farsipf  ftnrr#r  cRpfaif̂l  if 

T̂TT 5F  f̂TT,  f̂ TFfk 

 ̂  f̂?f  cf?n  (i i)

ihrH /̂f̂ wrt/̂ Thra sfr  ̂ r̂- 

jf, T̂TTcf fT̂ TT  ̂ T*T- 

»rhR- ̂ P¥5T( 3PRT T#
-̂d <  ̂ 3rfy d-ii il d

3rt%fwrt  f̂cf   ̂ hpral 

?R̂rT  ?nwf if fDTw/T̂ nr  ^

3T«r&T ̂  ̂ TWT ̂  f̂ T +  d̂d>‘dT 

3rnrfr  ̂nrnr̂f  f̂nrfsRT =n  îd*! 

t »

(w)  cr«r wrr «tr if rw ̂

fsnTFfk ̂rcRfm 3rrtoI ̂ ̂ mr 
srĥ r̂ff sm-  ^

T5HT I

‘Promotion  of National Wild Life 

during  Sixith Plan”

3669.  SHRI R. P. GAEKWARD; Will 
the PRIME MINISTER be pleased to 
state:

(a) the programmes to be taken for 
conservation and promotion of national 
wild life during the Sixth Plan period;

(b) the special steps proposed  to 
protect the surroundings for the con-
servation of wild life; and
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(c) w hether any catelogue of flora 
and fauna existing in various parts of 
the country and methods for better 
care of the ir conservation has been 
prepared; if so, the details thereof?

THE DEPUTY MINISTER IN 
THE DEPARTMENT OF ENVIRON-
MENT (SHRI DIGVIJAY SINGH):
(a) In addition to the efforts being 
made by the States and Union T er-
ritories for the conservation of wild-
life, the Central Government is pro-
viding assistance to the States, in the 
Sixth Plan under the following cen-
trally  sponsored schemes;

(i) Assistance for development of
National Parks and Sanctuaries 
—outlay of Rs. 400. lakhs.

(ii) Assistance for development of 
National Parks of National and 
International Importance (in-
cluding Silent Valley National

P ark—outlay Rs. 99.00 lakhs.

(iii) Assistance for development of 
Selected Zoos—outlay Rs. 50.00 
lakhs.

(iv) Exhibitions to promote Wild 
life conservation—outlay Rs. 
35.00 lakhs.

(v) Project Tiger—outlay Rs. 500.00 
lakhs.

The Wild life Institute of India and 
the National Zoological Park are  two 
Central Sector Scheme under Govern-
ment with outlays of Rs. 100.00 lakhs 
and Rs. 60.00 lakhs respectively in the 
Sixth Plan.

(b) The Wild Life (Protection) Act, 
1972, and the Forest (Conservation) 
Act, 1980, are aimed at providing pro-
tection to the wild life and its habitat 
Both these enactments are now in 
force throughout the country except 
in Jam m u & Kashm ir which has ?ot 
its own Wild Life Act modelled on the 
central act.

(c) No. Such consolidated catalogue 
covering all flora and fauna found in 
the Country has not yet been prepared. 
However, scientific studies on the flora

and fauna of the Country have been 
done by different scientists, organisa-
tions and institutions and their find-
ings are  documented in a num ber of 
books and publications.

Money Spent on R and D of Science 
and Technology

3670. SHRI ASHFAQ HUSSAIN: Will 
the M inister of PLANNING be pleased 
to state:

(a) the money allotted and spent % 
on Research & Development of Science 
and Technology in India during the 
last ten years, year-wise;

(b) the amount ear-m arked for this 
head during the current year and dur-
ing the remaining period of the Sixth 
Five Year Plan;

(c) the names of the different or-
ganisations and institutions to which 
these amounts are allotted and spent, 
Institution-wise and year—wise; and

(d) whether it is a fact tha t India’s 
shares less than 0.60 per cent of the 
w orld-w ide R & D ex:penditure?

THE MINISTER OF PLANNING 
(SHRI S. B. CHAVAN); (a) A state-
m ent indicating Plan outlay and ex-
penditure on Science and Technology 
in the Central Sector during the pe-
riod 1974—83 is laid on the table of 
the House [Placed in Library. See
No. L T —5613/82.]

(b) and (c). A statem ent giving the 
Sixth Plan outlays and expenditure 
on Science and Technology in  the 
Central Sector—D epartm ent/institu -
tion-wise is laid on the table of the 
House. [Placed in library See No. LT- 
5613/82.]

(d) According to the  UNESCO Pub-
lication ‘Statistics on S & T  (1980)*, 
In d ia ’s share is indicated as 0.64 per 
cent of the total for 48 developed and 
developing countries for the year 1980- 
81.
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Law and Order Situation in Guru 
Tegh Bahadur Nagar, Delhi

3671. SHRI K. LAKKAPPA: Will
the M inister of HOME AFFAIRS be 
pleased to state:

(a) whether it is a fact th a t the 
law and order situation in Guru Tegh 
Bahadur Nagar (Kingsway Camp), 
Delhi has deteriorated during the last 
few months; if so, the reasons there-
for;

(b) how the crime figures of various 
m ajor and m inor crimes during the last 
six months compare with similar figu-
res during the corresponding period 
last year in the above locality;

(c) the action taken or proposed to 
be taken to check the deteriorating 
law  and order situation in the loca-
lity;

(d) how m any bad character have 
been rounded up by the police to en-
sure peace in the locality; and

(e) w hether it is proposed to resort 
to intensive police patrolling in 
the locality during day and night if 
not, the  reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH):
(a) and (b). The comparative figures 
of crime under various heads reported 
to the Police Station Kingsway Camp 
in respect of Guru Tegh Bahadur Na-
gar during the last six months (15.4. 
82 to 15.10.82) and its corresponding 
period of last year are indicated in 
the statem ent attached. The figures 
indicate increase under some heads.

(c) Patrolling in the area has been 
intensified.

(d) 82 persons have been rounded 
up during the period 15.4.1982 to 
15.10.1982.

(e) Intensive day and night patrol-
ling has already been introduced 
in the area.

Statement
Statement showing the reported crime figures for the period 15-4-82 to 15-10-82 audits corrcspond- 

tng period of the year 1981 of Guru Tegh Bahadur Nagai (police station Kingsway Camp)
Crime Head

Dacioty

15-4.-C1 to 15-4-82 to 
15-10-81 15-10-82

Murder

Attempt to murder

Robbery

Riots

Burglary

M .V. Theft

Cycle theft ,

Pick Pocketing

Misc. theft

Snatching

Cheating

Kidnappin g/Abduction 

H urt .

Misc. I.P.C.

To t a l

2

10

1

6

*7
40

7
1

3

4 

21

1

2 

6

18

63



Unsold Woollen cloth of Khadi 
Industries

3672. SHRI VIRDHI CHANDER 
JAIN: Will the M inister of INDUST-
RY be pleased to state:

(a) the value of stock of woollen 
cloth unsold on the Khadi institutions 
run by the Khadi and Village Indus-
tries Commission and other approved 
Khadi institutions together with the 
date from which it is lying unsold;

(b) whether weaving and spinning 
work of woollen cloth in the above 
institutions is at standstill for the last 
five years rendering thousands of 
w orkers unemployed;

(c) whether Barmer, Jaiselmer and 
Jadupur districts where woollen in-
dustries are in abundance have been 
worst affected; and

(d) if so, the steps taken by Gov-
ernm ent this year and proposed to be 
taken in future to sell the unsold 
stock?

THEj MINISTER OF INDUSTRY 
AND, STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a) 
Since production and sale of woollen 
khadi is a continuous process and 
stocks are held at several points wide-
ly scattered it is not possible to indi-
cate the dates from which stocks are 
lying unsold. Provisionally the open-
ing stock, production and closing stock 
of woollen khadi during 1981—82 were 
Rs. 2,089.33 lakhs, Rs. 2,100.00 lakhs 
and Rs. 1623.83 lakhs respectively in 
term s of value.

(b) No, Sir.

(c) No, Sir.

(d) During 1980-81, the special 
rebate on retail sales of woollen khadi 
was allowed for 75 days instead of the 
norm al period of 60 days. The in-
stitutions in Rajasthan were perm itted 
to allow 5 per cent wholesale commis-
sion in addition to normal commission. 
They were also permitted to open

U 3 Written Answers

tem porary sale bhandars in and out-
side the State for sale of woollen kha-
di goods. The Rajasthan Khadi Gram- 
odyog Sansthan Sangh Jaipur, was 
also perm itted to open a vastragar at 
P atna  in Bihar to sell woollen khadi 
goods in N orthern and North Eastern 
States. In 1981-82 the special rebate 
period was further extended to 90 
days. The production institutions 
are reported to have brought down 
considerably the accum ulated stock 
of woollen khadi goods.

Production of Rourkela Steel Plant 
hit by Power Shortage

3673. SHRI HARIHAR SOREN: Will 
the M inister of STEEL AND MINES 
be pleased to state:

(a) w hether Government are aw are 
th a t the production of Rourkela Steel 
P lant has been badly hit due to pow-
e r shortage;

(b) if so, what specific steps have 
been taken by Steel Authority of In-
dia to remove the power shortage 
from Rourkela Steel Plant; and

(c) the details thereof?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI) • (a) 
Yes, Sir.

(b) and (c). Power supply to Rour-
kela Steel P lan t from Orissa State 
Electricity Board (OSEB) is being con-
tinuously reviewed at the Inter- 
M inisterial level. Efforts a re  on to 
maximise captive power generation of 
the plant. Power supply to the plant 
is regularly monitored at various 
levels in order to step up supplies 
from Electricity Boards. External help 
from the neighbouring grids namely 
A ndhra Pradesh and DVC has been 
arranged to the extent possible.

As a long term  m easure a new cap-
tive power plant of 2 x 60 MW i* 
being set up.
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National Laboratory for Study of 
Biology

3674. SHRI GHUFRAN AZAM:

SHRI H. N. NANJE 
GOWDA:

Will the PRIME MINISTER be plea-
sed to state:

(a) w hether there is a proposal un-
der Government’s consideration to set 
up a National Laboratory for the study 
of Biology in the country;

(b) if so, the details of its location 
and how much of the expenditure 
therefor would be met by the Centre;

(c) which are the machines likely to 
be installed; and.

(d) to what extent the laboratory 
will be helpful in the study of Biology?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF SCIENCE 
AND TECHNOLOGY, ELECTRONICS, 
OCEAN DEVELOPMENT AND THE 
DEPARTMENT OF NON-CONVEN— 
TIONAL ENERGY SOURCES IN THE 
MINISTRY OF ENERGY (SHRI C. 
P. N. SINGH): (a) to (d) There is 
no proposal at present under consi-
deration to set up a National Labora-
tory for the exclusive study of Bio-
logy. However, in many of the labo-
ratories of CSIR, research on frontier 
areas of biology is being conducted. 
A National Institute of Immunology 
as an autonomous Registered Society 
has been set up under the Departm ent 
of Sicence and Technology. CSIR is 
proposing to establish a new Institute 
of Microbial Technology and Genetic 
Engineering. Government have also 
set up a National Biotechnology Board 
serviced by the Department of Science 
and Terminology.

Outflow of Tribals from Chhotnagpur 
and Ranchi (Bihar)

3675. SHRIMATI SUMATI ORA- 
ON: Will the  M inister of HOME 
AFFAIRS be pleased to state:

(a) whether Government are aware
that during the recent years there has 
been a regular outflow of the tribals 
as labourers on a large scale from the 
plateau region of Chhotanagpur
(Bihar) in general and th a t from
Ranchi district in particular to mainly 
the North-Eastern India;

(b) if so, whether Government nro- 
pose to stop such trend; and

(c) whether Government also pro-
pose to examine the underlying causes 
in this respect and take remedial mea-
sures? !

THE MINISTER OF STATE IN THfc 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH):
(a) to (c) The inform ation is being 

collected and will be laid on the Table 
of the House. ^

‘‘Adverse Environmental Impact of 
Flood Control Projects”

3676. SHRI H. N. NANJE 
GOWDA:

SHRI D. M. PUTTE 
GOWDA:

Will the PRIME MINISTER be 
pleased t0 state:

(a) w hether Government are aware 
tha t due to water logging, spread of 
w ater borne diseases, aggradation 
of rivers upstream and degradation 
of rivers downstream, the irrigation 
and flood control projects have caus- 
used adverse environmental impact;

(b) if so, whether any commission 
has been constituted to go into its 
detailed »tudy; and
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(c) if so, the details thereof and the 
steps taken by Government to under-
tak e  environment at the project for-
m ulation stage?

THE DEPUTY MINISTER IN 
THE DEPARTMENT OF ENVIRON-
MENT (SHRI DIGVIJAY SINH): (a) 
Yes, Sir.

(b) No, Sir.

(c) In 1978, it was made obligatory 
th a t all medium and m ajor irrigation 
and power projects m ust seek clear-
ance from the environm ental angle 
from an Inter-M inisterial Environ- 
ta l Appraisal Committee constituted 
in the Department of Environment. 
Detailed guidelines prepared by De-
partm ent of Environment have been 
issued by the Planning Commission to 
the concerned project authorities in all 
States so tha t environm ental consid-
erations are incorporated in these 
projects at the formulation stage.

Sick units in Orissa

3677. SHRI RASABEHARI BEHERA: 
Will the M inister of INDUSTRY be 
pleased to state :

(a) the num ber of industries in 
Orissa tha t are sick units;

(b) whether in such industries addi-
tional jobs can be created by proper 
financing and supplying raw m aterials 
and enabling the industries to utilise 
idle capacity;

(c) whether Government intend to 
give it a consideration; and

(d) if so, the details thereof?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI NA- 
RAYAN DATT TIWART) : (a) Data
on sick units is being collected by the 
Reserve Bank of India as per the de-
finition of sickness adopted by it. 
According to the Bank there were 5 
large sick industial units, (i.e. each 
enj'oying aggregate Bank credit of Rs. 
one cro te  or above) as at the end of

June, 1981 an^ 849 small scale sick 
industrial units as at the end of Dec-
ember, 1981, located in Orissa..

(b) Production and employment in 
these units can be m aintained, and, 
in specific cases, even expanded if 
these can be revived and rehabilitated

(c) and (d) To meet the situation 
of growing incidence of industrial 
sickness the Government have announ-
ced certain policy measures for guid-
ance of Central Ministries, S tate Gov-
ernm ents and Financial Institutions. 
The salient features of the guidelines 
were furnished to the House in reply 
to the U nstarred Question No. 2085 
answered on 21.7.1982.

Licences to MNCs to set new units in

West Bengal
i

3678. SHRI HARISH KUMAR GAN- 
GWAR : Will the M inister of IN-
DUSTRY be pleased to state :

(a) whether 24 Multi-National Com-
panies have been given licences to 
set new units in West Bengal;

(b) w hether the products to be ma-
nufactured by these MNCs cannot be 
m anufactured an d /o r are not already 
being m anufactured by Indian Com-
panies; and

(c) if so, the full details of pro-
ducts approved for MNCs ?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI NA- 
RAYAN DATT TIWARI) : (a) to
(c) In the absence of the names of 
the 24 Multi-National Companies and 
the reference period, it Is not possible 
to collect, colate and furnish the re-
quisite information.
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Report of High Powered Committee 
on security of Banks and Post Offices

3679. SHRI NAWAL KISHORE 
SHARMA: Will the M inister of HOME 
AFFAIRS be pleased to refer to  the 
rep ly  given to U nstarred Question No. 
2188 on 21 July, 1982 regarding re -
port of high powered Committee on 
security  of banks and post offices 
and state:

(a) w hether the Committee of offi-
cers appointed on 16 March, 1982 to 
study and report on the creation of 
Banks Security Force has since sub-
m itted its report;

(b) if so, the  salient features of 
‘the recommendations and suggestions 
made by the Committee; and

(c) in case the Committee has not 
so fa r subm itted its report, the 
reasons for delay and ‘When the re -
port is likely to  be subm itted to 
Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH) :
(a) Yes, Sir.

(b) and (c) The Committee sub-
m itted its report to the  Government 
on 10th September, 1982. The Com-
m ittee is of the view th a t the pro -
position of raising a single Security 
Force covering all banks is not w ork-
able. It has recommended tha t each 
Bank m ay organise its own security 
system, bu t m ay have uniform ity of

approach in organising various physi- 
cial security measures and m atters 
relating  to recruitm ents, train ing and 
equipm ent of security personnel. The 
need for close liaison and cooperation 
betw een th e  bank m anagem ents and 
the Police has been emphasized.

The report of the Committee is 
under exam ination of the G overn-
ment.

Allocation for special component plan

3680. SHRI LAKSHMAN MALLICK: 
Will the M inister of HOME AFFAIRS 
be pleased to state:

(a) the  am ount allocated in 1980- 
81 and 1981-82 tow ards im plem enting 
component plan in different States;

(b) the State-wise amount ear-
m arked or im plem enting the above 
program m e in 1982-83; and

(c) the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKAT ASUBB AI AH) ;
(a) to (c) States w ith a substantial 
population of Scheduled Castes have 
been form ulating special Component 
Plans. The Special Component Plans 
are  prepared by the States by earm ar-
king benefits and financial outlays 
from  different sectors and contain a 
large num ber of schemes and pro-
grammes. The am ounts earm arked in 
the Special Component P lans for the 
years 1980-81, 1981-82 and 1982.83 
are  given in the enclosed statem ent.

Statement

Statement showing the outlay of special component plan for the Annual 
Plan 1980-81, 1981-82 and 1982-83 

______________________ _____________  __ _____  Rs. in crores)

S.No. State
r

SCP
1980-81

SCP
1981-82

SCP
1982-83

1 2 3 4 5

49-29 63-67

2. Assam . . . . 1-74 3 0 7 4 3 *
3. Bihar . . . . . 36-18 4 9 5 1 58-61
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I 3 3 4 5

4- Gujarat 23-82 2506 25-56

5- Haryana 2851 32-66 24-68

6. Himachal Pradesh 6-79 10-98 io-16

7- Karnataka 59‘95

C
O
c«c«m 63 59

8. Kerala 17-28 20- 16 15-59

9- Madhya Pradesh 4 0 2 9 41 • 18 46-71

10. Maharashtra 22-76 42 01 3109

11. Manipur o-49 00-82 0-91

12. Orissa 15-99 28- I I 9-i4

13- Punjab 28-57 I9-25 20-24

14. Rajasthan • 40-10 30-68 30-73

15- Sikkim 0-27 0-40

16. Tamil Nadu 67 75 78-89 89 77

>7- Tripura 1-90 2-91 4-61

18. Uttar Pradesh 61 • 12 95 85 121 00

»9- West Bengal 3 8 5 1 42-44 3410

20. Delhi 10 44 960 11-91

8 1. Chandigarh o-53 o-99

32. Pondicherry . 1 ‘55 2-26 2 ■ 60

**3- Goa, Daman & Diu . 0 30

2 4- Jammu & Kashmir •  •  • # t

T o ta l 547-84 637-76 671-89

N.B.: —'The  allocations for 1982-83 are provisional and may change for some States.

Non-Implementation of plan Projects 

by States

3681. SHRI RAVINDRA VARMA : 

PROF. MADHU DANDAVATE:

Will (the Minister of PLANNING be 
pleased to state:

(a)  the States have failed to carry 
out the sanctioned plan projects dur-
ing the first nine months of 1982;

(b) the details of major projects in 
the States which are lagging behind; 
and

(c) the reasons advanced by  the 
States for  non-implementation  of 
these sanctioned projects?

THE  MINISTER OF  PLANNING 
(SHRI S. B. CHAV AN): (a) No, Sir.

(b) and (c). Do not arise.
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Rewards Announced by Police for 
catching culprits

3682. DR. A. U. AZMI: Will the  
M inister of HOME AFFAIRS be 
pleased to state:

(a) w hether it is a fact that the 
police often promises handsome re -
wards to persons who help them  
catch culprits eluding them, the re -
w ards generally being directly pro-
portionate and go to tens of thousand 
of rupees in the case of dacoits, h ar-
dened criminals and perpetrators of 
some ghastly crime;

(b) w hether the soldiers who cap-
tured  Ranga and Billa, m urderers of 
Naval Officer Chopra’s Children ait 
great personal risks, are yet to be 
paid Rs. 1. 25 lakh announced by the 
Bombay Police, Punjab Governm ent 
and Delhi Polce @ Rs 50,000 each; 
and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH) :
(a) State Governments and Union 
T erritory  Administrations are respon-
sible for law and order including de-
tection and prevention of crime. Re-
wards are generally offered or gran-
ted to private persons for good work 
in connection w ith detection or p re-
vention of crime.

(b) and (c). Reward of Rs. 20,000/- 
was provided to G. O. C. Delhi for 
disbursem ent amongst the M ilitary 
personnel who captured Ranga and 
Billa. However, the questions of re -
warding the personnel by State Gov-
ernm ents in the case of Ranga Billa 
have been brought to the notice of 
the concerned State Governments.

“Manufacturing: of T.V. by Small
Scale Industrial Units”

. V' N

3683. SHRI RAMJIBHAI MAVANI: 
Will the PRIME MINISTER be pleas-
ed to state:

(a) w 'hether representations have 
been received from some sm all scale 
industrial units of Okhla, New Delhi 
on m anufacture of TV and its compo-
nents in regard to Endorsem ent for 
im port of raw  m aterial for m anufac-
turing  of colour television on existing 
Im port Licence issued or Im port of 
Monochrome Television components 
or release of colour television k its 
through ETTDC;

(b) if so, the details thereof and 
the  action to allow im port of the same 
by these small scale industrial units;

(c) w hether the Prim e M inister has 
also received a telegram  dated 14th 
October, 1982 under No. CGA/82/ 
5561 from  Calcutta Gramophone 
Agency of Okhla Phase II, New Delhi 
as well as le tte r there to  in the m atter; 
and

(d) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ELECTRONICS 
(SHRI M. S. SANJEEVI RAO): (a) 
Yes, Sir.

(b) The following points have been 
made in the  representation received 
from  M /s. Calcutta Gramophone 
Agency (CGA) Okhla, New Delhi:

(i) Governm ent decision as an-
nounced on Ju ly  3 of allowing CTV 
assembly to  only the units who have 
m anufactured 5,000 Black & W hite 
TV sets was unfair to the sm aller 
ones.

(ii) 37 cm CTV sets can be sold at 
Rs. 4999/- with taxes or at Rs. 
2.000/- w ithout taxes.

(iii) Im port content for 37 cm 
CTV sets would net exceed Rs. 
1,000/-.
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(iv) Canalised import through
ETTDC increases cost.

(c) A  telegram dated 12-10-82 has 
been received by the Prime Minister’s 
Office.

(d) The case has been dealt w ith 
by th is Department w ithin th e  
Fram ew ork of policy for assembly of 
CTV for the ASIAD. 82. M /s. Calcutta 
Gramophone Agency (CGA) w ere in -
formed by DOE on 14-9-82 that, in 
•terms of the Press Release of 31-8-82, 
their company had been recommended 
by the Delhi Adm inistration for allot-
m ent of CTV kits and w ere asked to  
subm it th e  necessary documents to 
DOE. Subsequently, a telegraphic re -
m inder was sent by DOE to  M /s. CGA 
on Septem ber 30 stating that if their 
application did not reach the  DOE 
by October 5, it would be presum ed 
■that M/s. C G a w ere not interested in 
assembling CTV sets for ASIAD. M /s 
Calcutta Gramophone Agency, New 
Delhi have been issued an im port 
licence for Rs. 1.56 lakhs vide le tte r 
No. CTV /  A U /83/82-83/GLS dated 
14-10-82, in response to their appli-
cation dated 6-10-82, by the office of 
CCI&E. The party  has been requested 
to furnish T reasury Challan for Rs. 
975/- w ithin 10 days from receipt of 
the licence. In this regard, a le tte r 
has also been serot by this D epart-
m ent on 21-10-82.

Import of components for CCIL 
mark cycles

3684. SHRI R. P. DAS: Will the
M inister of INDUSTRY be pleased to 
state:

(a) w hether'!* has been decided by 
the Cycle Corporation of India Ltd. 
to im port components from  private 
sources for the production of cheap 
cycles under CCIL m ark; and

(b) if so, the j* s o n s  therefor?

THE MINIOTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI) : (a)

and (b) There is no proposal to im -
port any component. However, the  
Cycle Corporation of India Lim ited 
have decided to procure some compo-
nents for economy bicycles from  small 
scale units in India, at competitive 
rates, as the  cost of such economy 
bicycles is lower by about Rupees 
one hundred and seventy than  th e  
bicycles cu rren tly  being m anufactured 
by the Company.

Transfer of employees working in 

public dealing seats in Delhi 

Administration

3685. SHRI K. P. TIWARI: Will the 
M inister of HOME AFFAIRS be pleas-
ed to state:

(a) w hether there  is a policy to- 
transfer civil servants working jn pub-
lic dealing seats periodically in the  
Delhi Adm inistration;

(b) if so, w hether the  post of Sub- 
Registrar, Delhi Adm inistration comes 
under th is category;

(c) if so, w hether the policy is 
rigidly enforced in respect of Sub- 
Registrars;

(d) w hether any Sub-R egistrar 
continues to work as such beyond the 
norm al tenure; and

(e) the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH) : 
(a$ to (e). It has been reported by 
Delhi A dm inistration th a t they have 
taken a decision th a t each of their 
employee including Sub-R egistrars 
should normally have a tenure of 3
years in one post. They are following
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this policy even in  regard  to the 
Sub-Registrars. The Union T erritory  
of Delhi has been divided into four 
d istricts for the pupose of registra- 
and in each district, one Sub- 
R egistrar has been posted. Only 
one of the  four Sub-Registrars cur-
ren tly  posted in the four different dis-
tric ts has rendered more than 3 years 
services in the  districts. This has been 
for adm inistrative reasons.

Recession in coal, energy, steel and 
cement industries

3686. SHRI SATYENDRA NARA-
YAN SINHA:

PROF. MADHU DANDA- 
VATE:

'

Will the M inister of INDUSTRY be 
pleased to state:

(a) w hether a large num ber of in-
dustries viz. coal, energy, steel cem-

ent have slackened th e ir production 
during the first nine months of 1982;

(b) if so, the  details of <the produc-
tion; and

(c) w hether the recession has any 
effect on the wages of the workers?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a) and
(b). On the basis of CSO Index of 
Industrial Production (Provisional), 
the overall index has shown a rise of 
5.4 per cent in Jan u ary —Ju ly  1982 
over the same period a year ago.

Production of coal, petroleum , refi-
nery products, crude oil, electricity, 
cement and saleable steel during the 
first 9 months of 1981 and 1982 was 
as follows: —

Items Unit January-Septem ber

1981 1982

1. Coal .....................................................................
tonnes

906.06 953 96

3. Refinery production
(crude throughput) (public sector) . Th. tonnes 21787 23662

3- Crude Oil . . . . . . Do. 10865 *4535

4- Electricity . . . . . .
units

89747 96196

5-
tonnes

*51.64 166.49

6. Saleable Steel
(six integrated plants) . . . .

tonnes
^ 5  345 5.278

(c) Does not arise, in the light of above.
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3 6 8 7 .  i for  HTf* m fw n: «RTT
t f t  3 5  wmtf wft y r r  3nf»f fa:*

(* ) t *w  t o r t  ^  t r a r  if- 1 - 1 - 
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crr£t ^  v r m x  v i r
m  wrx r t f  f  * t i  r *  * r?
i t  «ttt wrfrr * r t ** ?

T i h r  ffwr r w w  t o  (^1
3TTW* iwr («) 3 *  1 9 8 1
*  aRr «nrcny v t v r  5? v r r c r r t  
*fl fm *f*r h n rr^  tfh rc  3ft
^ 3 33331 11 ift. £T I *£▼-
W  TFar 3Tf 1 - 1 - 1 9 8 1 3 1 - 3 - 8 2
W*> 4 fCW f*3  f^t-317 f3*T *131 

3nr * r t z *  focr snwr 9* : -

«m fr* (if*, rw )

— *S TflPffTJfT

(*^rrt-*n^ , 1 9 3 1 ) 3 , 8 3 , 5 0 0

(*3fa--*nr( 1981) 3 , 5 1 , 5 0 0

(aRi^-Pfld-H-*;, 1 981) 3 , 8 1 , 5 0 0
_ » 1  a  —aww\ m r f i
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(W) ’T3TRT' TT^T ’Tf^rT TT^ff/^T- 
^nfW  ^  3 tr t? t  tff s rf^ r
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W t  3 i r \ r  U w $  3rf33) m * i  w
254 L.S*—5

333f*r 3 f < r f w  w i  3rr, *h p t  * rf3  
srtft r a n :  «£ jpm r f a t f  «n 

g* I 37TT3T, 1 9 8 2 - 8 3  3ft anin^
f3 3 fa  3> aroifcr 3>n«5i s urpq;
^ r  c n ^ ifir  (aif. t ft . v r * . )  3} arncR
q r jrnpr 3 r t f  3ft amrfer d
3^* ^  I iRTTCT FT^nC *0*<V 3T3T3T 
3 r n sf f^tT jr?ir arft h m rv r W -  
T n  f i r  ^frftr 3* <TT>T T5T
w ? f t  5* 1

Imbalance la demand and supply of 
certain t—mitlnl conwnodttlei

3688. SHRI K. MALLANNA:

SHRI G. NARSIMHA REDDY: 

SHRI RASHEED MASOOD: 

SHRI B. D. SINGH:

Will the Minister of PLANNING be 
pleased to state:

(a) whether Planning Commission 
has decided for further tightening up 
of demand-supply management to 
maintain stable price conditions;

(b) whether Government realise 
that 'demand and supply imbalances 
still persist’ In the case of certain 
important commodities like pulses, 
edihla oils, cement and non-ferrous 
metals;

(c) whether Government realise the 
need to ‘regulate’ money supply while 
ensuring increased production and 
adequate supply of essential commo-
dities and emphasis on maximum uti-
lisation of existing capacities and on 
increased production and producti-
vity; and

(d) if so. efferts m ade by G overn-
m ent to  take action against hoarding 
and other anti-social activities ?

THE MINISTER OF PLANNING 
(SHRI S. B. CHAVAN) : (a) The 
P lanning Commission has emphasised 
t h e  n e e d  for efficient and effective de-
m and-supply m anagem ent in order to  
m aintain  stable price conditions.
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. * ... y** ”  ;•

(b) Although some imbalance bet-
ween demand and supply might deve-
lop in the case of a particular com-
modity on certain occassions,  every 
effort is made to effect timely imports 
of important commodities to the ex-
tent feasible in order to  bridge the 
gap between demand and supply.

(c) Yes, Sir.

(d) .The provisions of the Essential 
Commodities Act, 1956, Prevention of 
Black marketing the Maintenance of 
Supplies . of Essential  Commodities 
Act, 1980 and the Essential Commo-
dities' Act <Special  Provisions) Act,
1981 are being vigorously enforced

Decline in Bihar s per Capita Income

3689. SHRI  RASHEED  MASOOD: 
WiU the Minister of PLANNING be 

pleased to state:

(a) whether it is a fact that Bihar's 

per capita income as compared »o the 
nation’s per capita income  has been 

decling since 1950-51;

(b) if so, to what extent the Bihar’s 

per  capita income  declined JktM 
1960-61 stating the factors behind thC 

fall in the per capita income;  and

(c) the steps taken by Government 

to improve Bihar's economic  situa-
tion?

THE MINISTER  OF  PLANNING 

(SHTU S.  B. CHAVAN):  (a) and

(b). The estimates of per capita inco-

me for Bihar prior to 1960-61 are not 

available.  Hwever,  according to the 

estimates prepared by the State Statis-

tical Bureau on the  basis of uniform 

conoepts and  definitions adopted to 
the exent possible, Bihar's per capita 

net domestic product at current prices 

stood  at Rs.  215 in 1960-61 and Rs. 
795 in 1979-80. During the same period 

the country’s per capita income went 

up from Rs. 306 in 1960-61 to Rs 1316 
in 1979-10.

-  ‘  • v. $  " .
(c) The State Government has set

the following objectives for its Sixth

Plan 1980—85:—

(i) To break the economic stagna-

tion in the State by  substantially 

stepping up the growth rate;

(ii) to ensure a progressive reduc-
tion in the incidence of poverty and 

employment;

(iii) to strengthen the infrastruc-. 

ture with a view to reducing insta-

bility of production  and  creating 

conditions for rapid growth ot out-

put in future etc.

To achieve  these  objectives, the 

Stete Governments ha*  up speci-
fic programme including  poverty al-

leviation programmes like Integrated 

Rural Development  . Programme  and- 

National Rural Employment Program-

me in addition to the Minimum- Needs 

Programme to pjovid̂ social consump-
tion amenities  to the poor, effective 

implementation of Land Reforms'  to 

improve the economic status and inco-' 
mes of small aud  marginal  fanners 

and. share croppers.  Drought Prone 
Area  Programme,  Scheduled Castes 

Component Plan,  Tribal  Sub-Plan, 

beneficiaries oriented schema* ot* agri-

culture, horticulture,  animal husban-

dry, fisheries,  forestry;  sericulture, 

weaving, village and small industries, 

etc.

A major thrust  is being given to 

development of  infrastructure  like 
Irrigation and Power.

ttwftr V?- fcnfcr  nt* «rift

3690- W?nfir: SRTT uîTOT ipfV
^  3fft jnrr srnf fa:

M  ̂  farrr  *rtr

frNV  <T5RT xf TRTWR  f«Kd«f

vrfam  tofcr f̂nn w

(*■)  w  sp Tpsr̂nr  arar
t faxt  w tnaft 

^tt if ST*rfri
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I w  ^  f̂ rcT ^ tt ^ n ^ q r , fa rm , 
h h r r r  3riV fg^nr ^  * f f s n r f t  
TTf^r h «i i$* j?3; arfr

(»r) TT3F«TR- ^  f^FTm ^  f^TT c fa  
WOK TK ^  faRRTVk JlflRT3rr 3T sqf?T

?

in ft (sft q * .  aft. ^ m ) :
te>) T^rt r*TT?r 3Fnn»r <*>**14

’Hiftwqfl m & t  ^ t t t  T i^ rk  
^  f t  cf*nr f^ rr T̂Tcf ^  I *f^?T- 
TTri^R ^TOT3Tf 3 lk  f ^ c T  ^ W T C /  
W?R1 SfTt 3RW5WT ^  ^TT^T T W
q r  cr^ft f v A  ^  3Ph t r  * f
<faTC WP^U aoft W *  w  ^  C 3̂
^  i

■ ?;
(it ) 3jfr (it ) . ^  fcR -^i ^  i]

f ^ T « r

( g )  « rk  V3t t «t r  3r *ft s t tt  t a r  jpt t  fa^sr /  aro-
Ih i h Ri i%cT t  :—

( ^ f t f  ^ o )
■ —

*T¥*

TT^SIWR • ?Tl^T

1. T ^ > a

( 1 )  f e o  1 - 4 - 1 9 6 9  % *TT*\ 1 9 8 2  
f^TT F̂IT oJ[q

( 2 )  1 9 8 2 -8 3  % Pt t t  sSTRTCrf

2. arf*** s?5?Tchi?tai «r^wf>*rffT'
I

( 1 )  3T® 1 9 8 1 -8 2  ^ 1 ^ 1 ? ^ ^

( 2 )  *<S 1 9 8 2 -8 3  % f%«7 ^nff s q ^ fT

3 6 .  6 

5.  50

8 2 9 .  0

1 1 5 . 8

3 . 8  4 6 . 7

0 . 1 ’ 3 . 5

? r ^ t  ^ fr  v £  5 r:r |  t

f e°  3 1 - 3 - 1 9 8 1  ^  WS ^  VKcr
t o t  % ^nrfafww s fk  f̂ rfHHTqi siiW r 
3r f t i s r 3 6 1 . 6

¥'fTM x
2 1 , 1 7 1 .  8
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---------------------
T R ^F T  55rf%r=r V R ^ T

1 9 8 0 - 8 3  ^  «T5d%r qf<*r< -fo fo w
s m f r f e  cV ^

OTPRrr I . . . 2 4 . 1 4 6 4 .  3

ftW I

1 9 7 4 - 8 3  f̂r Sprfa it ^ 2fm  sn^MJRI p fo ff

q̂ r 5zm l .  .  . 2 . 9 7  2 Z . 9 *

r« ^  ,

#

fagra* >

q f o f t i r t r f  *fr

( 1 )  HT$, 1 9 8 0  ^  . * . 1 5 8 . 0 0  1 , 3 0 4

( 2 )  1 9 8 0 - 8 5  % fat* OTteT . . 1 4 . 5 4  2 - 6 0 7

(*>

1 9 8 0 - 8 5  ^  waV^fhrrr faMf^ffccT T f r v m r l  :—

(HR) R  3RT f*T. ^
3r<nfcT ^Vt s i  di«n <. arft 3rnr- 

, 'd 4 vTWR *PPT, '+)IX*‘
^rr ^ w k , 3 ^ t t o t 5b  arf^ 

*TT«r?n <T=f w z r  i

(«■) W iThRT #  w * T * d  rK
sn tn f^ r
3rfr vd cm i<4 *t w w  1

(*r) srfr srf^ f
^  ahnfer ^n r^ r ^ n r  fa tfo r r ^ i

W  grfZT ai<
f'V'WK r f t  s m r h ^ F n ^  m  

k sRnfaw 1

(s) a n n r t f f r ^ g r n  *rcfrr 
2~^r $ )̂î * r^r^*04> i

(*) ^ f a r  # • * r t f  w  mP<?u>w t  
**■ i

«♦> w n f w  anw <re amnfT?r
W M

36 9 1  • * ft **11 5TWW: <WT
T ^ ftf  iN t  ^  3ft ftTT 2fn^f f a *

(Sfj) ^ r r  ^  W% t  fa> 4>¥^HI3' ^  
«FT *flRf ariH^J an^; cfiT d flK H '
2TRT f^R T  ^  f ^ n f -  S fftppf 14 
15 cTW ?T 3TT  ̂ J A W *  ^f?lT ^
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(m) arfr t t ^ t  t o s r I
^  ^  t t  anfvTfw q r a r t  w r fw  

3 r m r w  f ^ n

(*r) ^  f t ,  erf ^

< n

T?*nr <t*?t TvrftT srfr w r  («ft 
^ H p n r  *t r t  h m r t ) :  (^) ^ w k

VTTTcT 3RT 3rf^F 3TM TWRT»T 377^

5TTR7 faRT ^  I 1 9 8 0 - 8 1
t tw ^ t 3 < trt *ft. 3rr?r ^ t  jch i^h  

1

(*r) 3riy (ir) *nr 197 7  *?*nf
?r.tfr. t t z  rn̂ f r ^ f ^ R '  *rhc- 
^TTTR f^PJId'S 3RT f^RT - 'ft - ^  
•jrf# f <nr ^TTTTTOR ^  I
^TT 1T?T^ 'TTTTf {3TFT ^  3TRT ^
f ^ -  3t r ; *f t  (t t j i r ) wrpf as 
farr 5 0 0 0  ift. ZT STWT ^
3n^nr <rr *n rt fanrr w r  *n i f V ^ r  
zrnnrr ^rr * i u f r ^ i  fsn rr ^ t  ^ t  
w - f a  <rft srr* 5frr?f <re f ^ n r  ?f r t f  
3 t tN ^  s W  *f ^ft^r srTcfR- w*r*n i

4 Rules to implement Air Prevention 
and Control of Pollution) Act”

3692. SHRI K. A. SWAMI: Will the 
PRIME MINISTER be pleased to
state:

( a )  whether the Air (Prevention a n d  
Control of Pollution) Act provides for 
prescribing rules for effective imple-
mentation of the Act;

(b) if so, whether such rules have 
been prepared and brought into force; 
and •

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ENVIRONMENT 
(SHRI DIGVIJAY SINH): (a) Yes, 
Sir.

(b) and (c). The rules are in an 
advanced stage of finalisation and 
notification.

Foreign Visits by Officers of BHEL

3693. SHRI RAM PRASAD AHIR- 
WAR: Will t h e  Minister of INDUSTRY 
b e  pleased to state:

(a) the particulars of Bharat Heavy 
Electrical's present and past officers 
who have visited foreign countries 
for more than 30 times in the last 
three years and the Fifth Plan period;

(b) their designaions and nature of 
duties number of foreign visits, coun-
tries visited  ̂ total expenditure in-
curred by the officers (fare. TA and 
DA etc.) with year-wise break-up; 
and

(c) number of other officers who
visited foreign countries in the same
period and the expenditure so in-
curred?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWRI): (a) BHEL 
have been maintaining systematic re-
cord of visits of its officers to foreign 
countries since 1.1.79. None of its 
officers visited foreign countries for
more than 30 times in the last 3
years.

. (b) Does not arise.

(c) The number ot officers who 

visited foreign countries during the 

last 3 years is given below:

Year No. of officers

1979-80 472

1980-81 43?

1981-82 534

Expenditure incurred on foreign tra-

vel during the last three years was 

Rs. 6 crores.
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Promotion of UDCs to the Grade of 
Assistants

3694. SHRI RAM PYARE PANIKA: 
Will the M inister of HOME AFFAIRS 
be pleased to state:

(a) whether UDCs of the CSCS cad-
re of the Ministry of Home Affairs, 
who have completed 5 years service in 
this grade during the year 1982, have 
not been promoted to the grade of As-
sistant;

(b) whether the UDCs working in 
other Ministries/Departments who 
have not completed 5 years service in 
this grade, have been promoted to the 
grade of Assistant; and

(c) if so, the reasons, why the UDCs 
o| the CSCS cadre of the Ministry 
of Home Affairs are being denied pro-
motion to the grade of Assistant?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH):
(a) All UDCs of the CSCS Cadre of 
the Ministry of Home Affairs com-
pleting 5 years service during the 
Year 1982 who are available and fit 
for promotion have been promoted 

to the grade of Assistant.

(b) This information is not readily 
available with the Ministry of Home 
Affairs as the central Secretariat 
Service upto the level of Section Offi-
cers is functioning on a decentralised 
basis.

(c) Does not arise.

Inclusion of Hill Tribes in the List 
of Scheduled Tribes

3695. SHRI GEORGE FERNANDES: 

Will the Minister of HOME AFFAIRS 

be pleased to state:

(a) whether Government have re-

ceived a representation from the 
K achari Somas, a tribal organisation of

Boro Mech Lalung Kacharis demand-
ing the inclusin of these and other 
mill tribes in the list of Scheduled 
Tribes; and

(b) if sof the steps taken in the 
matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS* 
(SHRI P. VENKATASUBBAIAH): (a)
Yes, Sir.

(b) The proposal regarding inclu-
sion of Boro Kachar and other hill 
tribes in the list of Scheduled Tribes 
in the autonomous districts of Assam 
allong with other such proposals, re- 
commtndations, suggestions and rep- 

, resentations are being duly considered 
in consultation with the concerned 
State Governments/U.T Administra-
tions and the Registrar General of In-
dia in the context of the proposed 
comprehensive revision of the lists of 
Scheduled Castes and Scheduled Trib-
es and in accordance with the relevant 
criteria followed in the matter. The 
comments from some o{ the State 

. Governmervts/U. T. ^Administrations 
are still awaited and they are being 
regularly remined. Any amendment 
in the existing lists of Scheduled Cas-
tes and Scheduled Tribes can be 
done only through an Act of Parlia-
ment in view of Articles 341(2) and 
342 (2)  of the Constitution.

Release of Persons Arrtsed Under 
NSA

3696 SHRI SUSHIL BHATTACH- 
ARYA: Will the Minister of HQpAE 
AFFAIRS be pleased to state:

(a) whether a large number of 
persons arrested under NSA since 2 
December, 1981 have been set free 
by the Supreme Court High Courts or 
State advisory boards;

(b) if so, whether the persons 
wrongly detained have been amply
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compensated and those responsible for 
the misapplication of the Act in ques-
tion justly punished; and

(c) how many of the total were 
arrested under N.S.A. for flssiparous 
and secessionist tendencies?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI P. VENKATASUBA- 
IAH)>: (a) to (c). The information is 
being collected and will be laid on 
the Table of the House.

‘ Setting up of Technical Department 
for Computer Control Systems”

3697. SHRI JAGDISH TYTLER: Will 
the PRIME MINISTER be pleased to 
state:

(a) whether Government are ex-
amining the possibilities for creating a 
new Technical Department for compu-
ter control system; and

(h) if so, the details thereof?

THE PRIME MINISTER (SHRI- 
MATI INDIRA GANDHI): (a) and (b)
A  suggstion to create such a Depart-
ment has been received and is under 
examination.

m rw t T^rr i f  qf o n m  r r t f
^  TOfarcrt r m

3 6 9 8  • r t .  W f : TRT Ĥ TTT
i f f t  ^  3RTFT ^rt ftTT fa :

»; i hi * i - j;v . •<’’
W  ^TT ^ T T  vf

(w) j [ t ,  a f  f a u  cbT^if ^
*RT;

(*r) fartfr q r  ^
fa ir  i \  r ? r  w * r  fa r*  srRfi q r  
f ^ a r r  fan rr nrrpiT; V t

(«r) STPfaRl <T̂ T TTCTJ 5RTT 
5T*> 3PCcRT itft TirnTT ?

Jifvrr in ft («rt <r*. f t .  ^ r r> r ) :
(m) W  f w r  ^ m r  srfcr
aqfW an*r/«faM 3 r R ^ n r r '^  apjrraT 
3r t  i n q ^ l  ^  i r W  f W -
v*r ^  fcTxr ^rthmT^fr

^  f^rr arror, 1982
Trr hrtn=tr *nrr v t  r 

T *  5~*r *> arror qm 3r%
Tr<hr swfcrot i f  q r  ^
fWrc-fsnrarf*- rn rm  t
h m f  an̂ r *rc ^
itrM  ^  fW t° r  i r  qprrfn: $  sfjcr.
* rf  ^  w f if t  * rf  «rtf

W e  WTTf 5R f?TTT V d lV t 
q-*if*r ^ t t  i w

sttct q r  f^nr w r  ^  tftf firf srer
(tm«t>i«t> mx « r t^  d iN 'w vni ^
h n n h  fsr^rr aerfr: i
3 r t  q ^ r  tft snrrft ^q- i f  W t e :  
f sp n f  <ii*nfgra> Tquhr srt fwfcr ^  
V lflR  t  •

(^r) <.1 iwwftH
anrft ftqfs1 3TRRT «  f5TTT ^ T
i r t  ^  srfr m i f  M w  ^nnr-^tin

Offer of a new car by Hindustan 
Motors

3699. SHRI DIGAMBER SINGH: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether the Hindustan Motors 
of Birlas have chalked ut r s ,  1 2 0 /-  
crores programme to ocer an alto-
gether new car;

(b) whether this firm is already ac-
quiring dies etc. from Vauxhaul Mo-
tors, U. K. at cost of RS. 30 crores:

(c) if so, what considerations have 
weighed with Government in allowing 
such huge investment on this new 
venture of Birlas who had been putting 
in the market new models every now 
and then and which the buyers were 
forced to buy despite its poor quality 
and high cost;
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■(d) whether inv iew of its own ven-
ture of Maruti car manufacturing, 

Government will take necessary action 

to save this much needed foreign ex-
change and not permit the Birlas to 
proceed with their new venture; and

(e> if not the reasons therefor?

THE MINISTER OF INDUSTRY 
AND STEEL  AND  MINES  (SHIU 
NARAYAn DATT  TIWARI): (a) No 
proposals have been received by Gov-
ernment.

(b) The firm has been allowed  to 
import body dies from  U.K. for the 
manufacture of a new model.

(c) to (e). Do not arise.

International Training Programme on 

Marine Resources and Development 

of Indian  Ocean

3700. SHRIMATI  SANYOGITA
RANE: Will the PRIME  MINISTER 
be pleased to state:

(a) whether it is a lact that an In-
ternational Training  Programme  on 
Marine Resources and Development of 
Indian Ocean region was organised in 
Panaji in October this year;

(b) if so, the number of experts and 
the names of countries that partici-
pated in the programme; and

(c) the measures bein gtaken by Go-
vernment to provide a follow  up 
course of the programme?

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE  AND 
TECHNOLOGY,  DEPARTMENT  OF 
THE ELECTRONICS. OCEAN DEVE-
LOPMENT, AND THE DEPARTMENT 
OF NON CONVENTIONAL ENERGY 
SOURCES IN THE  MINISTRY OF 
ENERGY (SHRI C. P. N. SINGH): (a) 
A training programme on Marine Re-
sources Management and Conservation 
in the Indian Ocean Basin and Adja-
cent Seas has been organised at Goa 
in collaboration  with  International 
Ocean Institute, Malta from 4th Octo-
ber 1982 to 10th December 1982.

(b) 25 experts have taken part in

the programme. Besides India,  the

countries which  participated  are:

Thailand, Sri Lanka, Socialist Repub-

lic of Viatnam, Iran, Iraq, PhilipineSj 

Sudan & Aden.

(c) As the training programme will 

finish on 10-12-82, the question  of 

follow-up  action  does not  arise 

at present.

C
Irregular performance of R.A.P.P.

3701.  SHRI JAi NARAIN  ROAT: 

WiU the PRIME MINISTER be pleased 

to state:

(a) whether Government have found

out the oauses of irregular perfor-

mance of Rajasthan Atomic  Power 

Project; and /

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SCIENCE  AND 
TECHNOLOGY,  ELECTRONICS, 
OCEAN DEVELOPMENT  AND THE 
DEPARTMENT OF NON-CONVENTI- 
ONAL ENERGY  SOURCES IN THE 
MINISTRY  OF  ENERGY  (SHRI
C.P.N. SINGH): (a) and (b). During 
the present year, Unit-I of the Rajas-
than  Atomic  Power Station  has 
been shut down since March 4, 1982 

to attend to the recurrence of  the 
leak in one of the end-shields. Unit-II 
of the Rajasthan Atomic Power Sta-
tion was shut down from January 20,
1982  to June 26, 1982 to attend to capi-
tal maintenance jobs including repair 
of the turbine blades and replacement 
of the shut down cooling heat exchan-
gers. Unit-II of the Rajasthan Atomic 
Power station  was shut down again 
from September 4 to October 6, 1982 
to repair leaks in another heat ex-
changer.
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Production of Gold from Kodar Gold 
Mines

3702. DR'. VASANT KUMAR PAN-
DIT : Will the M inister of STEEL AND 
MINES be pleased to state:

(a) whether the yield of gold from 
K olar. Gold Mines is decreasing year 
by year;

Ob) what was the yield of gold, 
weight and value from K olar Mines 
during the last 5 years; and

(c) how long, according to the Mine 
technologists, gold would be commer-
cially viable to be mined in Kolar Gold 
fields?

THE MINISTER OF STATE IN THE 
MINISTRIES O F INDUSTRY, STEEL 
AND MINES (SHRIMATI RAMDU- 
LARI SINHA): (a) Yes, Sir

(b) The production of gold and the 
value of gold sold by B harat Gold 
Mines Limited during the last 5 years 
is as follows: —

Y ear Production 
in Kgs.

Valve of 
gold sold 
(Rs. in 
lakhs)

J977-78 

>978-79
1979-80

1980-81

1981-83

194* 1074 52

1792 1228. 29

1650 1814.28

1562 2420. 12

1420 2176. I t

(c) At the current level of produc-
tion, the reserves are expected to last 
for about 18 to 20 years.

Central Measures to Remove Regional 
Imbalances of Kerala

3703. SHRI K. KUNHAMBU: Will
the M inister of PLANNING be pleased 
to  state:

(a) the particular and special trea t-
m ent given to Kerala Government by 
C entral Government w ith a view to 
remove regional imbalances;

(b) w hether Central Government 
have made any survey and review of 
State level development of backward 
areas in Kerala; and

(c) if so, when and what are  th£ 
findings?

THE MINISTER OF PLANNING 
(SHRI S. B. CHAVAN): (a) to (c). A 
statem ent is land on the table of the 
House. [Placed in Library. See No. 
LT-5614/82],

Levy of House Tax in Delhi

3704. SHRI ZAINUL BASHER: Will 
the M inister of HOME AFFAIRS , t>e 
pleased to refer to the reply given 
to U nstarred Question No. 3004 on 28 
July , 1982 regarding levy of Hofuse 
Tax in Delhi and state:

(a) the  progress made so fa r in sort-
ing out the m atter;
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(b) w hether the D.M.C. has now 
draw n up a subtle distinction between 
the ‘first' allottee and ‘subsequent' al- 
lotte of a Flat in. as much as in the 
form er case, they are  ready to with-
draw  the impugned property tax, 
while in the la tte r case they are en-
forcing this illegal levy;

lr. ' 'H "'i ' ■

(c) if so, the rationale of this dis-
tinction;

(d) w hether the subsequent allottee 
is  Also the ‘first’ allottee so far he is 
concerned, as he was allotted the flat 
by the DDA and given possession 
thereof by DDA itself;

■<e) whether an inter-ministerial 
meeting with the Ministry ot Works 
and Housing, D.D.A. and D.M.C. is 
proposed to be called to thrash out 
this knotty issue; and

(f) if not, how the m atter is propos-
ed to be settled?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH):
(a) (f). The Municipal Corporation
of Delhi has now reported th a t as per 
records available in 143 cases of
D.D.A. MIG Flats, Janakpuri, repre-
sentations have been received from 
the Assessees regarding levy Of pro- 
<pwrty tax  for the period prior to the 
dafte of their taking ovpr possession 
from the D.D.A. The Corporation got 
verified from th e  Delhi Development 
Authority of the dates of handing over 
its  possession by the D.D.A. 94 cases 
out tof 143 have been identified where 
the flats were allotted only once.

The demand for the period prior -to 
the date of handing over first posses-
sion in these 94 cases is being deleted 
after verification of the actual dates 
from the D.D.A. The Corporation is 
also getting the remaining cases sorted 
out with the D.D.A.

Setting up of Small Seats Units iu 
Rural and Backward Areas

3705. SHRIMATI MADHURI
SINGH: WiU the M inister of INDUS-
TRY t>e pleased to state:

(a) the basic requirem ent for selec-
tion .of small industries in ru ra l and 
backward areas, g rant of financial 
assistance to entrepreneurs and condi-
tions in this regard;

(b) the coordination between the 
KVIC and district .industry centres;: 
and

(c) whether any special incentives 
are available for women entrepre-
neurs?

THE . MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWAR1): (a) The 
basic requirem ents for selection of 
small industries in ru ra l and back-
ward areas are  availability of resour-
ces, skills, infrastructure facilities and  
entrepreneurial talents. The entrepre-
neurs willing to set up industries in 
backw ard areas are entitled to  cer-
tain  special concessions and incentive* 
namely (i) concessional finance fii> 
15 per cent capital subsidy in 101 spe-
cified backward d istric ts/areas (ill) 
m achinery on hire purchase on conces-
sional term s (iv) interest .subsidy (v) 
free consultancy service and (vi) 
transport subsidy in hilly areas. These 
facilities can be availed of from 
District Industries Centres functioning 
’« almost every district of the country

(b) As far as the  Khadi and Village
Industries are concerned, the rojle of 
DICs would be in terms of technology 
advice, training, design, nrolect con-
sultancy, arrangem ent of Credit and 
other inputs, whenever requested to  
do so by KVI authorities

(c) The incentives mentioned a t
(a) above are .available to  women 
entrepeneurs also. In  Action Plans
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prepared by DICs seperate targets 
fo r identification of women entrtprene- 
urs and establishment of units by 
them  have been indicated and special 
training programmes are being 
fram ed for their benefit.

Allotment of Sheeds in Okhla Phase II

3706. SHRI R. Y. GHORPODE: Will 
the  Minister of INDUSTRY be pleased 
to  refer to the reply given to U nstar-
red Question No. 8805 on 21 April,
1982 regarding allotment of sheds in 
Okhla Phase II and state;

(a) w hether the question of fixation 
of the price for the sheds a t Okhla 
Phase II is under consideration since 
1976 and even before, if so, how much 
more time will be taken to come to 
a final decision in the m atter;

(b) the reasons that have stood in 
the w ay of finalising the decision in 
the m atter for more than six years;

(e) how long Government propose to 
take  to decide about w ithdrawal of 
eviction cases pending in the courts; 
and

(d) the steps Government propose f t  
take to come to a final decision in the 
whole m atter which is pending fo r 
a very long time, once for all, and 
give encouragement to  young en tre -
preneurs as per their avowed policy?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): (a) to
(d). The Delhi State Industrial Deve-
lopment Corporation constructed the 
sheds for giving to entrepreneurs on 
rental basis. As the entrepreneurs did 
not pay the rents regularly, it was de-
cided to ?ive the sheds on hire-pur-
chase basis. For giving these sheds 
on hire-purchase basis, the Delhi State 
Industrial Development Corporation 
has to be authorised to sub-lease the 
land in favour of the entrepreneurs.
This m atter is under consideration of 
th e  Government.

The withdrawal of eviction cases 
pending in the courts of law are guid-
ed by the policies and conditions laid 
down from tim e to time.

Inclusion of Lambadas in Scheduled 
Tribes list

3707. SHRi UTTAM‘ RATHOD: W ill’ 
the M inister of HOME AFFAIRS be* 
pleased to state:

(a) w hether it is a fact tha t the.G o-
vernm ent of Tamil Nadu have written 
to Central Government to include 
Lam badas (sugali community) in the 
Scheduled Tribes list; and

(b) if so, the reasons of Central Go-
vernment thereto?

THE MINISTER OF STATE IN THE ' 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): ( a ) . 
No, Sir. I

(b) Does not arise. 1

Import Duty for hot Rolled bands

3708. SHRI S. T. QUADRI: Will '
the Minister of STEEL AND M IN ES' 
be peased to state:

• “• = 7 * 7 V \ r 4’̂ , sij ’ V )
(a) whether Salem Steel P lan t is 

sustaining losess p a r t l y  on accountant 
of paym ent of higher ra te  of import 
duty fo r hot rolled lands;

(b) if so, what steps Government 1 
propose to take to correct anomalies 
in import duty structures;

(c) whetlher, chemical industries 
import sim ilar raw  m aterial and clear 
the goods at lower rates of import 
duty; and

(d) if so, why Salem Steel Plant a « 
pubic sector undertaking, is discrimi-
nated?



l $ l Written Answers NOVEMBER 3, 1982 Written Answers

l’HE MINISTER OF INDUSTRY* 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): (a) and
(b). Import duty on hot rolled bands 
imported by Salem Steel P lant was 
one of the factors responsible for its 
uneconomic functioning. The ra te  of 
duty which was originally 325 per 
cent has been reduced to 130 per cent 
with effect from 15th January, 1982.

(c) A lower import duty is payable 
on import of stainless steel m aterial 
for the m anufacture of capital goods, 
equipment or components for certain 
Industries.

(d) I t  is not a case of discrim ina-
tion. Salem Steel P lan t’s product is 
sold for m anufacture of capital goods 
and also for m anufacture of utensils. 
The import duty for m aterial for la t-
te r use is much higher than for 
m aterial for capital goods. I t was 
thus calculated that import duty of 
130 per cent on Salem P lant’s raw  
m aterial would be equitable.

Proposal to Acquire more land for 
Vizag Steel Plant

3709. SHRi P. RAJGOPAL NAIDU: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether there is a proposal to 
acquire more land for Vizag Steel

' P lant;

(b) if so, the extent thereof; and

(c) w hether the present m arket rate
is going to be paid the land
owners?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a)
There is no proposal to acquire land 
more than indicated in the Project 
Report approved by the Government,

(b) Does not arise.

(c) For the lands acquired for 
Visakhapatnam Steel Project compen-
sation is payable as per the provisions 
of Visakhapatnam Steel Project (Ac-
quisition of Lands) Act, 1972.

Assent to Tamil Nadu Recognised 

Private Schools Regulation and Pri-

vate Colleges Regulation (Amend-

ment) Bill, 1982

3710. SHRI G. M. BANATWALA: 
Will the M inister of HOME AFFAIRS 
be pleased to state:

(a) whether “The Tamil Nadu Re- 
cognise^ Private schools Regulation 
and Private Colleges Regulation 
(Amendment) Bill 1982” passed re-
cently by the Tamil Nadu Legislature 
has been referred to the President 
for assent;

(b) if so, when was the Bill receiv-
ed for President’s assent;

(c) whether Government are aware 
of the objections to the Bill as being 
in violation of constitutional provi-
sions with respect to minority educa-
tional institutions; and

(d) whether assent has been given, 
and if so when?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRi P. VENKATASUBBAIAH) :
(a) to (d). The Tamil Nadu Recognis-
ed,. P rivate Schools (Regulation) and 
Private Colleges (Regulation) Amend-
ment Bill, 1982 was received in Sep-
tember, 1982. The assent of the Pre-
sident was accorded to the Bill on 
September 28, 1982 after examining 
the provisions of the Bill.
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Setting: up of a Clinker Plant in 
Nepal

3711. SHRI HARINATHA MISRA: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether Government’s attention
has been draw n to the news item s 
captioned “ India Nepal to form In -
dustrial panel” published in the 
Times of India, dated the 25 Septem-
ber, 1982; ; J

(b) if so, whether India and Nepal 
have agreed in principal to form a 
“Joint Industrial Committee” consist-
ing of high level officials;

(c) whether India assured Nepal of 
its continued interest in the imple-
mentation of the clinker plant a t Lak-
him pur in Nepal at an early date;

(d) if so, the sphere and sc°Pe of 
activities of the “Joint Industrial 
Committee''; and

(e) the details of the clinke* plant 
a t Lakhim pur in Nepal; and the crea-
tion of necessary infrastructure, par-
ticularly  in India, including the con-
version of m eter gauge in broad gauge 
railw ays from India to clinker plant 
a t Lakhim pur in Nepal?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): (a) to
(e). HMG Nepal and G overnm ent of 
India hav» agreed, in principle, to 
form a Joint Industrial Committee of 
high level officials from both sides to 
further in  lustrial cooperation between 
the two countries. The detailed 
modalities including the term s of re-
ference are still to be finalised.

Government of India have reassur-
ed HMG Nepal of its continued inte-
rest in the Cement P lant proposed to 
be set up at Laxm ipur in Nepal as a 
Joint Venture between the two coun-
tries. The details of the proposed 
Cement Plant, including financing the 
cost of rice link between Laxm ipur in 
Nepal and Jayanagar in India* c re 
still to be finalised.
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Setting up of second steel plant in 
Singhbhum district, Bihar

3713. SHRI KUNWAR RAM: Will
the M inister of STEEL AND MINES 
be please^ to state the position of the 
proposal of Government of B ihar for 
establishment of Second Public Sec-
tor Steel Plant in Singhbhum District 
on the Bihar-OriSsa border?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): In  view 
of financial and other constraints, an4
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the commitments already made under 
the Sixth Plan, it would not be pos-
sible at- his stage to consider a pro-
posal for establishment of a steel 
plant in Singhbhum District of Bihar.

Opening of more circle/Regional 
, Offices in states by Geological 
) Survey of India

3714. SHRI SOMJIBHAI DAMOR: 
W ill the Minister of STEEL AND 
MINES be pleased to state:

(a) whether it is a fact that the 
Geological Survey of India is opening 
more Cricle Offices and also Regional 
Offices in States where provision has 
been made for the Geological Wing,

vChemibal Wing and Library;

(b) whether the actual utilisation of 
the geological data collected by the 
scientific personnel through geophysi- 
’cal studies have fu rther been verified 
'or proved by ultimate system atic dril-
ling for net proving of additional 
•mineral deposits;

(c) whether the vital activity of d ^ ” 
mond drilling is lagging behind even 
through the geological mappng 
has beeif^carried out for 100 years and 
the actual utilisation of the data is 
miserably overlooked;

(d) whether the systematic geologi-
cal survey and mapping of the coun-

t r y  is proposed to be completed by 
-1984-85 in hard rock areas of Orissa, 
Bihar, Madhya Pradesh, Rajasthan 
etc; and

(e) what policy/directives have been 
given by Government to accelerate the 
composite survey?

THE MINISTER OF STATE IN THE 
MINISTRIES OF INDUSTRY AND 
STEEL .AND MINES (SHRIMATI RAM 
DULARI SINHA): (a) No decision to 
this effect has yet been taken.

(b) Yes, Sir.

(c) No, Sir. Geological mapping is 
oriented with the prim ary objective of 
building up geological knowledge and

although this mapping is first step in 
m ineral search, it is not directly linked 
with drilling programme.

(d) No, Sir.

(e) To accelarate composite surveys, 
GSI has been asked to take up time 
bound programmes of exploration in 
respect of various im portant m ineral 
deposits, making increasing use < of 
modern and sophisticated methods and 
tools for this purpose.

Symposium of Development of under 
privileged communities

3715. SHRIMATI USHA PRAKASH 
CHOUDHARI: Will the M inister * of 

HOME AFFAIRS be pleased to state:

-- (a), whether a symposium on prob-
lems of development of underprivile-
ged communities was held in Delhi 
recently; '

(b) if so, the main Recommendations 
of th e , symposium in this regard; and

(c) whether any new planning stra-
tegy and other effective steps are pro-
posed by Government to bring the 
under privileged communities near the 
educated population of the country?.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): (a) 
and (b), It is understood that such a 
symposium was held in Delhi recently. 
But since it was not held under Go-
vernment auspices and since the re-
commendations have not been receiv-
ed, Government have no knowledge.

(c) Strategy and action programmes 
to develop the underprivileged com-
munities, mainly the Scheduled Castes 
and Scheduled Tribes, have already 
been put into effect. The strategy is 
mainly through the 20-Point Program -
me of the Prim e Minister, the Tribal 
Sub-plan, the Special Component plan 
for development of Scheduled Castes. 
In the Tribal sub-plan, education has 
been made as a key sector as one of 

the four-fold objective.
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Induction of prince wangchuk as a 
New Chogyal Sikkim

3716. SHRI P. M. SUBBA: Will the 
M inister of HOME AFFAIRS be plea- 
sed to State: _

(a) how many of Sikkim MLAs who 
Wanted to induct Prince Wangchuk as 
a new Chogyal of Sikkim had w ith-
drawn their signatures;

(b) constituency-wise those MLAs
who have not withdrawn their signat-
ures so far; and ., i

(c) steps Government propose *0 
take in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH):' (a)
On the evening of 19th February 1982, 
the day of funeral of late Shri P. T. 
Namgyal, ex-Chogyal of Sikkim, a 
memorandum signed by ten MLAs and 
three others is reported to have been 
handed over to Shri W angchuk Nam-
gyal 8 /0  late Shri P. T. Namgyal. The 
memorandum stated that the people 
of Sikkim have decided to offer 
traditional khadas (scarves) to the 
“ 13th consecrated Chogyal of Sikkim ” 
Shri W angchuk Namgyal. Six MLAs 
la ter on withdrew their signatures and

• expressed regrets.

(b) and (c) Of the remaining four 
MLAs. three namely Shri B. B. 
Gurung, Jorethang constituency. Shri 
Ram I^epoha, Pathing constituency and 
Shri Padam Lai, Dentam constituency 
in a letter addressed to their leader, 
stated that the entire consecration 
ceremony was gone through in order 
to uphold the past tradition and they 
categorically stated that this was a 
purely religious exercise. They further 
maintained that their exercise was to 
respect the tradition and they did not 
attach either directly or indirectly 
any political significance to the said 
event. The fourth MLA Shri Du go 
Bhutia of Rakdong Tintek constituen-
cy has since resigned his seat from 
~the Assembly.

BICP Study on Automobile Tyres 1‘ • . . i 1
... .  , * *, ,  '

3717. SHRI VIJAYA KUMAR 
YADAV: Will the Minister of INDUS-
TRY be please^ to state:

(a) the findings of B ureau of. In -
dustrial cost and Prices (B.I.C.P.) on 
the study of automobile tyres and 
tubes prices;

(b) the steps, taken, tp irpp j«hfn t 
the recommendations, of Bureau of 
of Industrial Cost and Prices; and

(c) the objections raised to the 
scope of enquiry of Bureau of Indus-
tr ia l Cost and Prices by  Delhi Tyres 
T raders Association?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a)
to (c). Governm ent have since 
received the report of BICP, whichf is 
under consideration. It is not in the 
public interest to disclose its findings 
at th is stage. ■ 4

In July  1982 the Delhi Tyre Traders 
Association wrote to the  Chairman, 
BICP stating that the following facts 
should be taken into consideration in 
concluding BICP enquiry;,

(1) Investigation by BICP of the re -
cords of tyre companies at factory, 
head office and at Sales offices;

(2) Correct production figures of 
standard tyres/tubes, the ir m arking 
including under-invoicing of ty res 
and tubes and so called ‘seconds’* 
tyres/tubes;

(3) W hether any Government agency 
has tested the  quality  of under-in-
voiced ty res/tubes and the  reason for 
m arketing these ‘seconds’ ty res/ 
tubes at standard cost o r at tim es at 
discount;

(4) W hether BICP has established 
the cost structure of small manufac-
tu rers of tyres/tubes;
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(5) Indiscriminate increase in ply 
ratings and converting some of rayon 
tyre into Nylon in the name of improv-
ing the quality; and

(6) Malpractice in the replacement 
of tyres and tubes under the manu-
facturers warranty.

Doaatioa from Konuurd Adeaeur
Foundation of West Germany to 

Institutions in India

3718. SHRI SUBHASH YADAV;

SHRI M. RAMGOPAL 
REDDY:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether Koroard Adeneur 
Foundation of West Germany has its 
offices in New Delhi and if so, since 
when;

(b) what are the names of the re-
presentatives of the organisation in 
India;

(c) whether this Foundation has 
donated any money to Lokayan which 
is a unit of the Centre for the Study 
of Developing Societies and if so, the 
details thereof; and

(d) whether this foundation has 
donated any money to other institu-
tions in India and if so, what are 
the ir names together with the money 
donated since the foundation was set 
up in Delhi?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): (a) 
and (b ) . Kornard Adeneur Foundation 
has its office at 101, Golf Links, New 
Delhi. One Dr. Ludger Eling, was the 
Programme Advisor of the Foundation 
in India in 1967. Dr. Stoli J. is pre-
sently the representative of the Foun-
dation in India.

(c) and (d). The Centre for Study 
of Developing Societies is reported to 
have received foreign contributions 
from the Kornard Adeneur Founda-
tion for programme irLokayanM for 
the period, 1980 to June, 1982 as 
under:

Year Amount of 
foreign contribution

1980 Rs. 7,66,3(41.25

1981 Rs. 10,73,031.6*

1982
(Upto June) Rs. 6,40,657.55

Diversion of Funds sanctioned for 
Flan Schemes to Noa-PUn Schemes

3710. SHRI TRILOK CHAND;

SHRI JAIPAL SINGH 
KASHYAP;

SHRI RASHEED MASOODr

Will the Minister of PLANNING be 
pleased to state:

(a) whether it is a fact that in most 
of the cases the plan allocations made 
for approved social welfare schemes 
have been under-utilised by State 
Governments and they have diverted 
the allocations to non-plan schemes;

(b) if so, details thereof; and

(c) reaction of Government with re-
gard thereto?

THE MINISTER OF PLANNING 
(SHRI S. B. CHAVAN): (a) to (c) 
An outlay of Rs. 14.98 crores was pro-
vided for Social Welfare in the Annu-
al Plan 1980-81 for States and Union 
Territories. Against this the expendi—



lu re  was Rs. 14.56 crores which comes 
t 0 97 per cent of the approved outlay.
In 1981-82, against the approved out-
lay of Rs. 19.36 crores, the probable 
“expenditure is Rs. 23.73 crores. Hence 
there has been no significant under-
utilisation of funds.

Modernisation and expansion of 
IISCO

3720. SHRI SURYA NARAIN 
SINGH: Will the M inister of STEEL 
AND MINES be pleased to state;

(a) whether it is a fact that the 
Indian Iron and Steel Company has 
signed a draft contract with the Soviet 
T iajprom ex-port and Gipromez for 
th e  feasibility study for the proposed 
m odernisation and expansion of the 
steel plant; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI); (a) Yes,
Sir. A draft contract for preparation 
of Feasibility Report has been signed 
by Indian Iron and Steel Company and 
V/o Tiajpromexport of USSR on 9th 
October, 1982.

(b) The draft contract envisages de-
term ination of optimum ways for 
achieving higher technical level, up-
dating of technology, increase in pro-
duction volume and labour producti-
vity, improvement of quality of works, 
betterm ent of working conditions and 
^economic indices of works perfor-
mance. The report is envisaged to con-
sider two alternatives for increasing 
2541 LS—6.
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the production volume of steel to 1.6 
— 1.8 m tpa in two stages or 3.5—4.0 
mtpa in three stages.

The feasibility report is expected to
be submitted by the Soviet side in
twelve months from the date of sign-
ing of the contract.
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*«rPFTt

*r*s rr

1981

zft^ncrf 
aft s 'w it

w'rf

1. ^ r s T

2. srk  *rfi*3
T̂ TTq̂ T

3-

4.

1 9 8 2  ( 3 0 - 9 - 1 9 8 2  cT*)

Fixation of Tenure of Sub-Registrars 
and Stamp Auditors in Delhi Admi-

nistration

3722. SHRI KAMAL NATH JHA: 
WiU the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Collector of Stamps 
Delhi A dm inistration, has recommen-
ded for fixation of tenure for two 
years in the case of Sub-Registrars 
and Stamp Auditors in Delhi Admi-
nistration on the representation of 
Stam p Auditors;

(b) if so, the reasons, for not im-
plementing the recommendations so 
far;

(c) whether any Sub-Registrar has 
completed more than three years of 
service as such and has not been 
transferred as Stamp Auditor so far; 
and

(d) if so, reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): (a) 
and (b). According to the information 
supplied by Delhi Administration, the 
proposal of Collector of Stamps has 
been rejected by them in view of the 
general transfer policy which envisages 
a tenure of three years.

(c) and (d). Yes, Sir. There has 
been one case which has been due to 
adm inistrative reasons.

Car m anufacturing Units

3723. SHRI KRISHAN KUMAR 
GOYAL: Will the M inister of INDUS-
TRY be pleased to state:

(a) the num ber of car m anufactur-
ing units and their existing capacity;
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(b) the number of Car m anufactur-
ing units proposed to be given permis-
sion for foreign collaboration and 
their installed capacities;

(c) whether any study has been 
made about the demand pattern and 
car production by the present manu-
facturers and foreign collaborations; 
and

(d) if so, the details thereof?,

THE MINISTER OF INDUSTRY 
AND STEEL AND TvlINES (SHRI 
NARAYAN DATT TIWARI): (a)
The following units are licensed to 
m anufacture passenger cars for the 
capacities indicated:—

(a) Hindustan Motors Ltd..
Calcutta — 30,000 nos. p. a.

(b) Prem ier Automobiles Ltd.,
Bombay — 18,000 nos. p. a.

(c) Standard Motor Products 
Ltd., Madras — 2,600 nos. p. a.

In addition, the public sector project 
M aruti Udyog Limited has been given 
a letter of intent for the manufacture 
of 1,40,000 passenger cars and light 
utility vehicles per annum. Sunrise 
Auto Industries Ltd., is registered 
with the DGTD to manufacture 3000 
vehicles per annum.

(b) No proposal for any other car 
manufacturing unit is under the con-
sideration of the Government.

(c) and (d). It has been estimated 
that the demand for passenger cars by 
1989-90 would be about 1,50,000 Nos. 
per annum.

Manufacture of Carbon Brushes by 
Railways

3725. SHRI ZULFIQUAR ALI 
KHAN: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government have al-
lowed the Railways to manufacture

carbon brushes for use in their diesel 
component unit at Patiala;

(b) w hether it is also a fact tha t the 
above item fall in the category of 
reserved items for small scale indus-
tries; and

(c) if so, the reasons for allowing 
the Railways to m anufacture this item, 
when the demand has never exceeded 
the supply/production capacity of this 
item?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): (a)
M inistry of Railways have reported 
the setting up of a captive and in- 
house capacity for the manufacture of 
carbon brushes at DCW /Patiala to ex-
clusively meet the Railway’s own re-
quirements. Under Sections 11, 11A 
and 13 of the IDR Act, no licence or 
permission is needed for the Central 
Government or an undertaking fde- 
partm entai) owned by the Central 
Government for setting up a new in-
dustrial undertaking, m anufacture < f 
a new article and expansion of an 
existing undertaking.

(b) Yes, Sir.

(c) M inistry of Railways have re-
ported that quality of carbon brushes 
used for traction application is of 
param ount importance and any incon-
sistent quality can lead to serious re-
percussions in the shape of failure of 
costly equipment, besides dislocation 
of tra in  service due to locomotive fail-
ures. Railways have been experienc-
ing difficulty with regard to the quality 
of carbon brushes supplied by indi-
genous manufacturers. With a view 
t0 safeguard costly and vital traction 
equipment used on locomotives, Rail-
ways have decided to set up a captive 
unit at DCW, Patiala to meet their 
own demand. Carbon brushes needed 
for applications other than traction 
equipment used on locomotives, will 
continue to be purchased from the 
trade as hitherto.
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THE  MINISTER  OF  INDUSTRY 

AND STEEL  AND  MINES  (SHRI 

NARAYAN  DATT  TIWARI) :

A Statement indicating the year-wise 

break-up in the last 3 years for ex-

ports and commissioning of additional 

power generation capacity is attached. 

In fact, BHEL is e'ssentially a supplier 

of equipment and its supplies gene-

rally constitute 40 to 45 per cent  of 

the total requirements of a power sta-

tion, depending upon the orders plac-

ed on it.  The responsibility for com-
missioning rests  with the concerned 

power utility,  e.g., State Electricity 

Boards,  N.T.P.C., N.H.P.C; etc:, ex-

cept in cases where BHEL has a con-

tract on a turn-key basis.

Statement

Statement  shewing year-wise break-up of generating equipment and exports during the last three
years

(Rs. in lakhs)
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x*

Year Exports Physical
exports

1979-80 5500

1980-81 3100

1981-82 1645

Year Thermal
sets

Hydro
sets

.  . (MW) (MW)

1979-80 . 1150 394

1980-81 . 1190 3o7

1981-82 1620 380

3966 1081

(6)  Trternnf ftrenr ̂   p-it- 

f̂r fVq *ttt *f famr *r*nferer
u|tec( Ii\  cfif tfWft

<TTterr3Tf 35 f̂TT  faarr ■STTrTT

if 1 srwf̂r *rwrf?r

cf«rr ̂rrf̂nrf ̂ 

3r?nr srmra  art -hT̂it 

9f7xnft ̂  if 1

Manufacture of Power Generation 

equipment by BHEL ,

3727.  SHRI RAM PRASAD AHIR- 
WAR: Will the Minister of INDUSTRY 
be pleased to refer to reply given to 
Unstarred Question No. 1589 on 13th 
October, 1982 regarding manufacture 
of power generation  equipment  by 
B.H.E.L. and  state  the year-wise 
break-up of information furnished  in 
the reply referred  to above for the 
last three years?



m Written Answers KARTIKA 12, 1904 (SAKA) Written Answers *74

Setting up of Textile Machinery Ma-
nufacturing Units at Palghat

3728. SHRI V. S. VIJAYARAGHA- 
VAN: Will the M inister of INDUSTRY 
be pleased to state:

(a) whether Government’s attention 
has been drawn to a study report by 
experts which says that the climatic 
conditions of Palghat are very suitable 
for setting up textile machinery ma-
nufacturing units;

(b) whether Government have any 
proposal at present to set up such 
units in Palghat; and

Xc) if so, the details thereof?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI); (a) 
No, Sir.

(b) and (c). Government have no 
such proposal.

*rur 5nrTr t f  ^  f r o r
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3 7 2 9 -  wntf: <wr t # t
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Discontentment on account of short 
supply by Cement Factories

3730. SHRI MOTIBHAI R. CHOU- 
DHARY: Will the M inister of INDUS-
TRY be pleased to state:

(a) whether it is a fact that coun-
try  is facing acute shortage of cement
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as the production falls short of the 
requirem ent as a result of which there 
is wide-spread discontentment and 
the  malpractices in factories further 
increase this discontentment; and

(b) if so, action proposed to be 
taken in the matter?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI); (a) 
and (b). There is a general shortage 
of cement in the country and as such 
it has not yet been possible to fully 
meet the requirements. Every effort 
is being made to increase availability 
of cement in the country by better 
utilisation of existing capacity, sanc-
tioning additional capacities and allow-
ing imports.

aiFTR- ■S *-1Is £ is 3TTT *TTTv"7T
^  ^ i< h i j

3 7 3 1  . TFT v r w n fv n  :
TUFT vpft ^  si'll*1" W\ -+.HI <*>
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(w) n f*  ^ t ,  s f  ,
cif $ « 't) ^ r r  «+>t  <u< ^  ?

m  ? w  arfr
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Exploitation of mineral wealth of 
Raja^tihan

3732. SHRI RAJESH PILOT : WilT 
the M inister of STEEL AND M INES 
be pleased to state ithe steps taken- 
during the last one year to intensify 
and extend the exploitation of m ine-
ral w ealth of Rajasthan, in p arti-
cular of mica, asbestos, quarts and 
phosphates?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI-
MATI RAM DULARI SINHA): Ex-
ploitation of m inerals in Rajasthar* 
is being carried out in the private 
sector as well as the public sector. 
Im portant m inerals like copper ore, 
lead-zinc, silver ore, 'tungsten ore 
and rock phosphate are a t present 
being worked in the public sector 
only. Quartz, Mica and Asbestos a re  
exploited solely in the private sec-
tor. To intensify and extend the ex -
ploitation of minerals, the S tate 
G overnment are granting mining 
leases according to the provisions of 
Mines • and. M inerals (Regulation & 
Development) Act, 1957. A com para-
tive statem ent of production of these- 
m inerals during the last two years in 
R ajasthan is given below : —

Minerals Production (Metric-
tonnes)

1980 1981

1. Mica 909 1025-
2 . Asbestos 29183 22734:
3. Quartz 29120 40704
4. Rock Phosphate 254836 399835-

Durgapur alloy 9teels p’.ant hit by 
Imports

3733. SHRI A. K. ROY; Will the 
M inister of STEEL AND MINES be 
pleased to state:

(a) w hether his attention has been 
draw n to the new s-item  under th e
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caption “D urgapur Alloy Steels P lant 
h it by im ports” in the  Statesm an 
dated 5 August, 1982;

(b) if so, specific particulars of the 
item s im ported and th e ir effect on 
the  item s produced; and

(c) reaction of G overnm ent there-
to?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a)
Yes, Sir. G overnm ent’s attention has 
been draw n to the news item in the 
Statesm an dated 7th August 1982.

(b) and (c). Bulk of the alloy 
steel items can be imported under 
the im port policy for registered ex-
porters and flexibility provisions of 
the im port policy. Data for these 
direct imports in 1981-82 onwards 
is not available. With a view to 
providifg protection to ^ th e  indigen-
ous alloy steel industry, import 
duty  on alloy steels has been in -
creased from 60 per cent to S’o per 
cent w ith effect from  20th August, 
1982,

Offices continuing in Bokaro Steel 
Plant for more than three years.

3734. SHRI A. K ROY : Will the 
M inister of STEEL AND MINES be 
pleased to state:

(a) details of the top tw enty offi-
cers continuing in Bokaro Steel P lant

for more than th ree  years with
particulars and period as on 1st Octo-
ber, 1982;

(b) particulars of the same in-
volved in crim inal cases on the 
charge of corruption and against
whom vigilance cases are there  in 
years 1980, 1981 and 1982;

(c) details of such cases and steps 
taken thereon; and

(d) where any norm is followed 
in the transfer of 'the executives; if 
so, facts in details?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a)
The details are given in  the sta te-
ment.

(b) and (c). Out of 20 officers 
mentioned in the A nnexure, th ree 
officers were involved in vigilance 
cases during the years 1980, 1981 & 
1982. Allegations against none of 
these officers could be sustained after 
detailed enquiry.

(d) Transfer of executives are- 
done taking into account the Com-
pany’s interests and organisational 
needs.

Statement

SL No Name Designation Date of posting in 
BSL

1 2

S/Shri
3 4

1 R.N. Ghosh General M anager (F&A) 5-2-79

2 M.F. M ehta . General M anager (Works) 1-7-71

3 M.S. Venkataram an . Dy Gen M anager (Services) 26-4-75

4 N. Janakiram an Dy General Manager (Mines & 
Quarries)

12-1-76
&
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I 2 3 4

5 V. Raju. 1-4-65

6 Gapt Kirpal Singh . Chief Pilot Officer 13-6-77

7 S. K  Basu . A. G. M. (Mech) Oct ‘71

8 R. Krishnaswami . A. G. M. (COBP) 0 4* o> 00

9 M, R. Nanchahal . . A. G. M§ (Mfi) 1-3-72

10 S. C. Gupta . C. F. M. 20-8-65

i i S. P. Prothia . . A. G. M. (P&E) 28-4-71

12 B. N. D utta . . C. E. (Elect) 1-4-65

*3 U. K. Chaubey . C. P. M- 19-6-78

»4 G. D. Singh . . A. G. M. (Iron) K iriburu Jan . 1978.

*5 Dr. K. N. Khanna . Director (Ms.) 20- 1-75
16 A. K. Shrivastava . Chief Architect & City Planner 

**
8-1-74

;l7 D. L. Mukherjee • . A dd. Chief Engi neer August, 1965

.18 K. D .Jh a  . . Town Administrator October, 1975

19 Lt. Col. G. Williams . Addl. Chief Engineer (EP) 28-8-72

20 C. L. Kapoor . Chief (P&A) 4-3-64

Allotment of Scooters by M/s.
Maharashtra Scooters

3735. SHRI BHEEKHABHAI : Will 
th e  M inister of INDUSTRY be pleas-
ed to state:

(a) w hether scooters are not being 
allotted by the Board of Directors 
of M/s. M aharashtra Scooters stric t-
ly on 'the basis of genuine w aiting 
list; and

(b) if so, the num ber of persons 
who have been issued Scooters on 
priority  basis; w hen and to whom 
allotted during the last five years end-

in g  30 June, 1982?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI) :
(a) The company has reported th a t 
P riya  scooters are now allotted by

managem ent of M aharashtra Scooters 
Limited on priority basis in special 
circumstances in accordance with 
their corporate policies.

(b) I t  is reported th a t 126 Priya 
Scooters have so far been allotted by 
the M anagement to various persons 
since inception.

WfV^cT! X  <TT faRTT
'M 'l fa r r  44i<i JFPn^nr

U  f rl ?FT ^li'i

3 7 3 6 -  SITPft : SRT
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(*») win ^  f a  t t k t
X ^TrT^rrT TRThTTTf SB (F5R 
qR faToTTT q *ng4>K s f* r f  eral
m  t o t  t e r  ^  ;
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(*) $ ,  erf TTJT 3TCT
g5 faraftf *rfRf<TOl =FiT TOT fsRTT 
tf ;

(*r) i t  ^rf d  ^  srfsRnrf
SZTfn 3RTT $*; 3IR

(«r) ^  *®. ri ̂  rl I JRTTmTTI <| Njti -& 1 <_
•Hi < cHf r <T~ H 4)1 M »-$m  fr* f
t fH U it i  5TRT f r o r f r s f  sjff *r? srrr 
^  3TR^T TTf <R S lW ' f*R R  «BT»f 
^  f̂ TTT ^ r r r  < rt cR îr j s n r  *nr

*T̂  in m m  i f  Trnr *r*t (*ft «ft. tw z -
(«b) ^ w t ,  sftiTR 1

fa) 3Ttr ^ sn r, f^ T T ,
W k l  iRRTrT, |f tO T T , f^»TFR 

rr <*>$*/)<. t [c=t>, insr 
r ,  if rn R r, T r h n ,  q f f r r r t ,  t h t -  

■WH, ^f iR , ^  fy R T  TT̂ tT *R- 
*TT\/Wr* T m  SRT W T ^ f  ?f TRZf *=R 

•grf <i*T'if4»K *if qfrT*rK «rt t o t  fasrr ^  i
*TT? TFSq H w t )  *  3RW TTW rf ftfcl^cT
^hrrhnrl 5rrt srtt w*m wrf r w  *nf 
rf*ft ^ h rfW  sfft stRTRkH 
Wfff} 15* *fT *H5 TFHtf 3W 7 3frt
srfterr i f  1

(*r) im R il i f  * rft i f t  f o s rgV
3P?r f j t y nf ^ c r  3<RTW 5T ^ ff

^  ^ t t t̂  3t«t ^t  w  m f ^ 'w / ^ r a T -
i f  fWrT *f *RTT f> M °F chr^i 

•5HT ^
flRT f f , f̂STcTT ’RTfTVl ^ r t
w m a r t  ^  ’Tc^TR rf ^ f s r r r
w r  ^ f  r m  ^ r f i r fw
^f2rT ^  V ?  f - , ^rf ^FT5V ^fTR!T 
3Tfr Tftndw, r j& i SB 3TTVR 77 
■^Trft ^  1 ?rhrhm 1 ^ f  q r R  ^ r -
^R n ^rif.'ru l spft sirhRnm #
ITRI fsRTT ijt t  SPRTJRTf ^  3TTVR R! wflT-

<F«?Tj ri<CiT If»fT r*-. 5̂ ^ R l ^  ^f^TT 
^ f  5f t  spnf ^  ?rfrr t o t  ^  i

(^) ITTT TPT^ff ^  TR^ i f  s r iy  3FTT 
f W l #  TFT f^R«Ff ^fRfrf-

^  5T R T  f-HM-Tf <i?j ^  ^Tcft ^  I T ^ T

r m  4j^ifobi< ^ f d i i K  fcTRr sfrt * rf
TTtr: r R  ^  ^Tcft 1R- rra

f3R ^cTf^n  ^  ^-Rt SFfi t o t -
«R ^  °5 M w

«bl <ur *T ^T I fSTTT UTlRr i f  TRZT 
°b r  Tjfirf?fzrf as f.iWRcff qT 3TT'trrh:cT
TF&- ?RaPR 5Ft fR R 1 STM ^Tcft
^̂ 1 rHTtT f'RN" f^RT T̂RTT ^"/ *

Demand of iron and steel for small 
Scale industries in  Orissa

3737. SHRI ARJUN SETHI : Will 
the M inister of STEEL AND MINES 
be pleased to state: U

(a) the  demand of iron' and steel 
for small scale industries in Orissa 
during 1981-82;

(b) w hether G overnm ent of Orissa 
had subm itted its dem and in w riting  
to Central Governm ent in this res-
pect?

(c) if so, the details thereof; and

(d) w hat was th e  quantum  of iron 
and steel supplied to  the  S tate by 
the  C entral during that period?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a) to
(d). There is no statutory control on 
distribution of iron and steel and 
neither is steel allocated State-w ise 
Small Scale Indusries receive th e ir  
supply of iron and steel m aterials 
th rough the  respective S tate Sm all 
Industries Corporations, sizeable 
quantities are also received by them  
directly from the main producers’ 
stockyards in case such small scale 
units are in the Compact Group of 
of Industries or Essentiality certificate 
holders, or have substantial quarterly  
off-take in the past etc. Against the 
demands of the Orissa Small Scale 
Industries Corporation, 2000 tonnes 
of pig iron and 13,692 tonnes of 
steel were allocated to them  in
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1981-82. Against these allocations, 
actual supplies were 1.564 tonnes of 
pig iron and 10,879 tonnes of steel.

The total quantity  of iron and steel 
m aterials supplied to consumers in 
Orissa during 1981-82 from main
producers is given below : —

1981-82 (in tonnes)

Pig iron 48,415

Steel 251, 379

20-Point Programme in K.V.I.C. 
tt

3738. SHRI ARJUN SETHI : Will 
the  M inister of INDUSTRY be pleas-
ed to state:

(a) w hether any new scheme has 
been fram ed to im part a th rust to 
the 20-Puint economic programme in 
K hadi and Village Industries Com-
mission recently; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI) :
(a) and (b). In the im plem entation 
of the 6 th Plan, the Khadi and V il-
lage Industries Commission has laid 
due emphasis on many of the points 
in  the new 20 Point Program m e 
which concern the KVI Sector. In 
backward and hilly areas, and areas 
w here there  is a concentration of tr i-  
bals and other w eaker sections the 
Commission has liberalised the pat-
te rn  of assistance.

The share of Scheduled Castes and 
Scheduled Tribes in KVI employ-
ment is proposed to be increased 
from  23 per cent (in 1979-80) to
36 per cent by the end of 1984-85, 
and the share of women from 45 per 
cent to  47 per cent,. A Committee 
constituted by the Commission has 
m ade several recommendations for 
upgradation of technology in the KVI

sector; these are already being im -
plem ented by the Commission. The 
Commission has also indicated its 
preparedness to im plem ent the In te-
grated Rural Development P rogram -
me in 200 selected block3 in 1982-83 
and in another 300 selected blocks in 
1983-84 where the Commission has 
got the necessary institutional in -
frastructure.

Sponge Iron Plant in Andhra Pradesh

3739. SHRI ANANTHA RAMULU 
MALLU: Will the Minister of STEEL 
AND MINES be pleased to state:

V
(a) w hether the Andhra Pradesh 

Industrial Development Corporation 
has applied for a spongs iron p:ant in 
addition to the existing pilot project 
of Sponge Iron India Limited:

(b) if so, whether Central Govern-
ment have considered the proposal.

(c) when it is likely to be set up: 
and

((d) the efforts being made for speedy 
implementation of the project?

THE MINISTER OF INDUSTRY 
STEELL AND MINES (SHRI NARA-
YAN DATT TIWARI): (a) Yes. Sir.

(b) to (d). The proposal is under 
consideration of Government.

Small Industrial Units

3740. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the M inister of 
INDUSTRY be pleased to state:

(a) the State-wise num ber of small 
industrial units as in 1979, 1980 and 
1981 and upto 31st August, 1982;

(b) the total demand of iron a n d  
steel for small units, State-w ise, du r-
ing the above period; and
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(b) the total demand of iron and 
steel for small units, State-w ise, du r-
ing the above period; and

(c) the total allotment of raw mate-
rial, State-wise during the years 1980,
1981 and upto 31 August, 1982?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TWAR1): (a) State- 
wise num ber of registered small in-

dustrial units is given in Statem ent I.

(b): There is no 
wise assessment of 
and Steel items.

system of State- 
demand for Iron

(c) State-wise allocation of Iron and 
Steel Items made to State Small In-
dustries Corporations are given in 
Statem ents II and III attached.

Statement I

S T A T E M E N T  SHOWING N U M BER OF U N ITS G RANTED  P E R M A N E N T  R EG ISTR A TIO N  
B Y  S T A T E  DIRECTO RATES OF IN D U STRIES .

Sl.No. Name of State/Union Territory Number of units as on 31-12-1981 
1979 *980 1981

I 2 3 4 5

I Andhra Pradesh . . . . 20207 22231 25047

2 Assam . . . . . . 3461 3677 4*52

3 Bihar 17788 20937 25046

4 Gujarat . . . . . 24189 27790 31676

5 Haryana 14470 17685 23492

6 Himachal Pradesh . . . . 4463 5433 6087

7 Jammu & Kashmir 4432 5966 7824

8 Karnataka . . . . 15627 17640 20174

9 Kerala . . . . . . 13984 16524 19418

10 Matlhya Pradesh . . . . 24636 31302 39723
11 Maharashtra . . . . . 25983 3525» 37250

12 Manipur . . . . . 1687 3073 3422

>3 Meghalaya . . . . . 304 327 393

>4 Nagaland . . . . . 203 283 366

>5 Orissa . . . . . . 6207 8036 9586

16 Punjab . . . . . . 28818 33532 40735

17 Rajasthan . . . . . 2 1164 23930 ..30359

18 Tamilnadu . . . . . 24320 30397 36666

>9 Tripura . . . . . . 996 1126 1188

20 Uttar Pradesh . . . . 29000 33364 38853

21 West Bengal . . 96200 100019 104099*

22 Sikkim . . . . . . 21 25 36

23 Andaman & Nicobrr 73 9 i 137
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I 2 3 4 5

24 Arunachal Pradesh . . . . . >45 168 189

25 Chandigarh . . . . . . . 811 948 1090

a6 Dadra & Nagar Havcli . . . . 114 132

27 Delhi . . . . . . . 11006 12107

28 Goa Daman & Diu . . . . . *3*3 1469 1666

29 Laccadiva's Minicoy & Minidive Islands . . nil

30 Mizoram . . . . . . . 289 47* 599

3* Pondicherry . . . . . . 886 982 1150

39*75° 453804 522662

♦as on 31-3-1981 
Note: Details of registered units, as on 31-8-82 is not readily available.

S ta tem en t I I

ALLOCATION OF STE E L M ATERIAL TO ST A T E SM ALL INDUSTRIES 

(’000 Tonnes)

S.No. SSIC

m

1980 1981-82 1982-83 
(April to • 
Augustj

1 2 3 4 5

1 A-xdhra Pradesh . . . . . . 2 9 0 2 5 0  9 2 9

2
X .

Aranachal Pradesh . . * 1 • 1 1*1 0 5 O '

3 Aisam/Hills . . . . . . . 11 • 1 * o o  3* 73,

4 1 5 2 * 3 3  4 -27'

5 Chandigarh .................................................... 1 3 0 u  7 4-11

6 Dadra & Nagar Havel j. . . . . 1 0 i - 1 0-52^

7 45-i 40-3 *343

8 Goa . . . . . . . . 5 0 5 0  1 05

9 Gujarat . . . . . . . 53' 0 4 4 1  17-16

10 Himachal P ra d e sh .................................................... 4 5 4 0  1 • 70

u H a r y a n a .............................................................. 40-1 3 4 3  1396

12 Jam m a & Kashmir . . . . . 1 9 0 18-6 7 90 -



18g Written Answers KARTIKA 12, 1904 (SAKA ) Written Answers 190'

I 2 3 4 5

>3 K arnataka 2 9 0 24-8 9‘ 53
/

14 Kerala . • 2 7 9 » 23'3 8-15

15 M idhya Pradesh 2 1 1 19-1 6-96

16 M aharashtra . A  . 5 5 0 45-1 *5 4 '

«7 M anipur . 1 -o 1 • 1 54
18 Meghalaya . . • • 0-2 0 3 0-17

*9 Mizoram . . • • 0 "2 0 3 0  24

20 Nagaland . . I O i -6 0  75-
21 Orissa . l6 l 13-7 4 -71

22 Pondicherry . 2 3 2*7 o-94

23 Punjab . 499 44'2 14-61

24 R ijis th an 2 5 0 23-2 8 -36

25 Tam il Nadu . 2 9 0 23-0 9-70

26 T ripura 1 • 1 i-3 0-37

27 U ttar Pradesh 44 0 37-5 r4*95

28 West-B ngal . 3 6 4 30-9 io* 90

Total: 5764 502-6 183-82

Statem eat III

ALLOCATION OF PIG IRON TO S T A T E  SM ALL INDUSTRIES CORPORATIONS

S.No. SSICi

(1000 Tonnes)

1980-81 1981-82 1982-83 
(April to 
Aug. 82)

1 Andhra Pradesh

2 Assam .

3 Arunachal Pradesh

4 Bihar

5 Chandigarh .

6 Delhi .

7 Gujarat

12 • o 

2 0

3 0

3 0

6 0

84-0

4-37
r
I • 04

1*67

1*67
2-50

2 5 0
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1 2

8 H iim chal Pradesh .

9 Haryana

10 Jam m u & Kashmir

11 K arnataka

12 K'-rala

13 M idhya Pradesh

14 M iharashtra .

15 Goa

16 Dadra & Nagar Haveli

17 Mizoram

18 M anipar

19 Meghalaya

20 N agiland

21 Orissa .

22 Pondicherry .

23 Punjab .

24 Rajasthan

.25 T im ilN id j  .

26 Tripura

27 U ttar Pradesh 

.28 West Bengal .

N ote: There was no system of allocation

Shortage of Raw M aterials for Paper 
Industry

3741. SH R I SU B H A SH  CHA ND RA  
BO SE A L L U R I: Will the Minister of 
IN D U STR Y  be pleased to state:

(a) whether it is fact that the sup-
plies of raw m aterials for the manufac-
ture  of paper are getting reduced day 
by day and there  is likelihood or se-

3 4

o* 17

3 0 0  9-58

0 8 3

1 2 0  4 3 7

4 0  1-46

2 0  1 • 04

36-0 11-67

0,08

2 0  1-04

0 1 7

io3-o 33-75

1 2 0  3 9 6

43*0 16-67

72-0 23-12

48 o 15-83

Total 484-0 160-0

ng 1980-81.

vere shortage of paper in the near 
future;

(b) steps Government have taken 
or propose to take in the m atter;

(c) the estimated demand of the 
paper in the country during the nex t 
five years; and

(d) steps taken to meet the de-
mand?



THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIW ARI): (a) and (b)

\

The availability of traditional forest 
raw m aterials for the m anufacture of 
paper is like.y to decrease. However, 
steps have been initiated o raise cap-
tive pulpwood plantations for the in-
dustry. Successful achievements
have also been done in producing 
paper from secondary raw  m aterials 
like . agricultural residue. These 
efforts would to a large extent elimi-
nate the likelihood of shortage of 
paper in future.

(c) and (d) The Flanning Commis-
sion’s estim ate of demand of paper 
and paper board b-Y 1984-85 is 15.40 
lakhs. As against the required instal-
led capacity of 20.5 lakh tonnes, it is 
expected tha t the installed capacity 
would reach a level of nearly 25 lakh 
tonnes by 1984-85. Government have 
•ffered the following incentives to 
encourage the growth of capacity in 
the paper industry: —

(1) Promoting the setting up of 
paper mills based on secondary raw  
m aterials which does not involve 
foreign exchange expenditure has 
been delicensed.

(2) Excise rebates have been 
offered for the use of unconvention-
al raw  m aterials, utilisation of 
bagasse and for w riting and prin t-
ing oaper m anufactured by new 
uni<ts.

(3) The facility of imports of 
second hand paper plants of capa-
city unto 30 tonnes per day was 
allowed till 31-3-81, and this result-
ed in substantial addition to capaci-
ty. Ac sufficient capacity has been

2541 LS—7.
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sanctioned, and with a view to de-
velop indigenous capacities, the 
scheme was withdrawn after 31-3-82.

(4) The im port of pulp has been 
liberalised.

(5) The import duty to w aste 
paper used for paper making has 
been waived.

k
Foreign Collaboration in. setting-up of 

Companies

3742. SHRI SUBHASH CHANDRA 
BOSE ALLURI:

SHRI DAYA RAM SHAK- 
/  YA:

Will the Minister of INDUSTRY be 
pleased to s ta te :

(a) the total num ber of companies 
set up in the country w ith foreign col-
laboration, technical as well as finan-
cial, separately as a t the end of 1981: 
and

(b) the share of America. Britain, 
West Germany, Japan, France and 
Itally in these concerns?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRT 
NARAYAN DATT TIWARI): (a) 1756 
foreign collaboration proposals w ere 
approved during the last five years 
(1977—1981) out of which 233 involv-
ed financial participation. Follow up 
of these approvals and monitoring
their implementation is the  responsi-
bility of th e Adm inistrative Ministries, 
No centralised information is availa&le 
about the num ber of foreign collabo-
rations which have fructified till the 
end of 1981.

(b) The share of Amercia, Britain, 
West Germany, Japan, France and 
Italy  in these approvals is indicated a t 
Statem ent.

1904 (S AKA ) Written Answers f 194
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ST A T E M E N T  SHOWING COUNTRY-W ISE BREAK-UP OF THE FOREIGN COLLADO 
R A T IO N  APPROVALS ISSUED DURING TH E PERIOD I  77 TO I 9 U

N>. N'.m^ of the Country 1977
Tot* Fin.

>978
Tot. Fin.

1979
Tot. Fin.

198°
Tot. Fin.

1981 
Tot. Fin.

1 U.S.A. . 54 6 59 16 48 9 •25 19 85 >5

2 Britain . . 1 50 9 61 5 63 9 110 17 79 9

3 T.R G. . . • 55 5 58 8 55 5 100 10 74 >4

4 J '.p m  . 20 30 28 3 12 34 5 27 4

5 France . 14 1 21 17 1 24 5 23 3

6 Italy 10
V

1 13 2 16 3 25 3 18 l

“ I m p o r t  a n d  m a n u f a c tu r e  o f  c o m p u te rs  
a n d  c o m p u te r is e d  ty p e w r i te r s  i n  th e  

c o u n try "

3743. SHRI MOHANLAL PATEL: 
Wid the PRIME MINISTER be pleased 
to state:

(a) whether it is a fact that Com-
puters and computerised typewriters 
are being imported;

(b) if so, from which country and 
the amount involved annually;

(c) whether there is any proposal to 
manufacture computers and computer-
ised typewriters in the country; and

(d) if so, the details thereof and 
by when?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ELECTRONICS 
(SHRI M. S. SANJEEVI RAO): (a)
Yes, Sir.

(b) Computers are being imported 
from the USA; USSR, UK and France 
etc. The total c.i.f. value of computers 
(including computerised typewriters) 
cleared for import by the Department 
of Electronics during 1931-82 was 
about Rs. 25 crores.

(c) and (d) The country has a m ajor 
and broad-based programme of manu-
facture of computers. Details are set 
out in Statement. Many of the com-
panies which have been issued indus-
tria l approvals for m anufacture of 
M ini/Micro-computers based systems 
have capability to m anufacture word 
processors matching the growth and 
demand. At least five m anufacturers 
have already commercialised different 
models of word processors using im-
ported peripherals and indigenised 
CPU.

S ta te m e n t
To have a broad base of manufac-

ture and applications of smaller com-
puters, an industrial and technology 
policy for minicomputers and micro-
computers was formulated and an-
nounced by Department of Electronics 
in early 1979. Over the last 3£ years, 
85 industrial approvals for such sys-
tems have been issued by the Depart-
ment of Electronics—25 in the large 
scale sector and 60 upto June 1982 in 
the small scale sector. During 81-82 
10 of those units were in production 
with a total turnover of Rs. 18 crores.

In addition small to medium sized 
computer have been m anufactured also 
by ECIL and ICIM. The total value 
of production of computers and com-
puter based systems has increased from
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Rs. 9.8 crores in 1976-77 to Rs. 30 crores 
in 1981-82.

A part from direct m anufacture of 
computer hardw are (whether central 
processors or peripheral un its), the 
Departm ent of Electronics has also 
been promoting the system engineer-
ing, software development and hard- 
ware-software integration of com-
puters. A notable example of this ap-
proach is the INTEGRA family of 
computers which the Computer Main-
tenance Corporation has developed. 
The price of sub-systems of computer 
hardware bought on an DEM basis from 
specialised m anufacturers of th e sub-
system involved, is much less than 
when the entire com puter in integrated 
form is imported from a single foreign 
m anufacturer. Furtherm ore, as the 
system integration is intensive in high 
level engineering man-power doing it 
locally makes it cheaper than when 
done in a highly industrialised country. 
Consequently, INTEGRA-type sys-
tems can result in considerable sav-
ings in foreign exchange when com-
pared to the complete im port of equi-
valent systems.

The systems engineering and integra-
tion approach is also being applied to 
computer-based total systems function-
ing on a real-time or online basis. As a 
result of active promotional and co-
ordination by DOE, ECIL, for instance, 
is in the process of undertaking Data 
Acquisition Systems for therm al power 
plants and Telesupervisory Control 
Systems for oil platform s and pipelin-
es both on the basis of foreign tech-
nology, while CMC is undertaking a 
sophisticated Image processing Sys-
tem  for the D epartm ent of 
space. Both CMC and ECIL 
are undertaking, on the basis of in-
digenous know-how, the systems en-
gineering, software development, and 
system integration of com puter-based 
Message Retransmission/Switching Sys-
tems for the Overseas Communication 
Service, the Civil Aviation D epart-
ment and the Press Trust of India. 
Taken together, these will result in 
im port substitution of a few tens of 
crores of computer-based systems over 
the next 3-4 years.

Assent to Bihar Bills

3744. SHRI A. K. ROY: Will the  
M inister of HOME AFFAIRS be plea-
sed <to state:

(a) names of the Bills received 
from  Bihar for P resident’s assent in. 
last six monhs; and

(b) the steps taken thereon, facts 
in detail?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH):
(a) and (b) The required inform a-
tion is given in the enclosed sta te-
ment.

Statem ent

(ASSENT TO BIHAR BILLS)

The following six Bills have been 
received from the G overnm ent of 
B ihar for President’s assent during 
the last six months:

1. The Wakf (B ihar Am end-
m ent) Bill, 1982.

2 . The Public W akf (Extension
of Lim itation) (B ihar Am endm ent) 
Bill, 1982.

3. The Indian Panal Code and
, the Code of Crim inal Procedure

(B ihar A m endm ent) Bill, 1982.

(4). The Code of Criminal P ro -
cedure (B ihar A m endm ent) Bill, 
1982.

. 5. The K um ardhubi Engineering
Works Ltd. (K.E.W,) (Acquisi-
tion and M anagement) Bill, 1982.

6 . The Bihar Land Reforms 
(Amendment) Bill, 1982.

Assent of the President has already 
been given to the W akf (B ihar 
A m en d m e n t) Bill, 1982 and th e  P ub-
lic W akf (Extension of Lim itation) 
(B ihar A m endm ent) Bill, 1982. The 
rem aining four Bills are under con-
sideration of the G overnm ent,



399 Written Answers NOVEMBER 3, 1982 Written Answers

Wage Negotiation for Workers or
Hindustan Steel Works Construc-

tion 
Limited

3745. SHRI A. K. ROY; Will the 
M inister of STEEL AND MINES be 
pleased to state:

(a) w hether any wage negotiation 
is  going on for the w orkers in the 
H industan Steel Works Construction 
X im ited; if so, facts in detail;

(b ) dates on which such negotia-
tions were held and th e  amount 
so-'n t on such negotiations as T.A., 
D  \  and other allowances both for 
th e  officials and the representatives 
o f the union; and

(c) w hether any result has been 
achieved and if so, facts in detail?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a) to
(c ) . Inform ation is being collected 
and w ill be laid  on the Table of 
th e  House.

Time Bound Programme for Explo-
ration of Mineral Resources

3746. SHRI NAVIN RAVANI: Will 
th e  M inister of STEEL AND MINES 
be  pleased to state:

Ta) w hether it is a faot th a t a 
tim e-bound program m e on priority  
basis has been prepared to im ple-
m en t th e  exploration of m ineral re -
sources in the country;

Yb) if so, the  details thereof; 
a n d

(c) the  achievement made during 
th e  y ea r 1981-82 in this respect?

TH E MINISTER OF STATE IN 
TH E MINISTRIES OF INDUSTRY 
AND STEEL AND MINES (SHRI-
M ATI RAM DULARI SINHA): (a) 
■*nd (b) Geological Survey of India 
is  actively engaged in exploration of 
irarious minerals in the  country, and 
tim e-bound programmes have been

form ulated for certain  m inerals which 
are of immediate im portance for the 
country, like M anganese ore, tin, 
tungsten, chromite, base-m etals, 
phosphorite/apatite, diamond, gold, 
m ercury, coal and potash.

(c) The main achievements during
1981-82 in this respect are given 
below:

(i) 23—50 million tonnes of re -
serves of manganese have been 
established in M.P, and M aha-
rashtra;

(ii) A num ber of tin -bearing  
pegm atites have been established 
in Orissa;

(iii) 112 million tonnes of chro-
m ite reserves have been identified 
in Orissa;

(iv) Copper m ineralisation pros-
pects have been located in Bihar, 
Orissa and Rajasthan;

(v) 13 million tonnes of ohospro- 
rite  have been established in 
M adhya Pradesh;

(vi) 199 pieces of diamonds have 
been recovered in A ndhra Pradesh;

(vii) New zones °* £°Id m inera-
lisation have been located in 
A ndhra Pradesh and K arnataka;

(viii) Additional reserves of 
1413 million tonnes of coal from
23 coalfields have been established;

(ix) 125 million tonnes of lignite 
have been estim ated in the  Lignite 
f ie ld s  of Tamil Nadu.

Import of Cement

3747. SHRI NAVIN RAVANI:

SIIRI MOHANLAL PATEL:

Will the M inister of INDUSTRY be 
pleased to state:

(a) the  quantity  of cement likely 
to be im ported during the year
1982-83;
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(b) the foreign exchange involved 
in im port of cem ent during 1980-81 
and 1981-82; and

(c) w hat steps are being taken to 
increase the production of cem ent 
w ithin the country to save the 
foreign exchange?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI); (a) 
W ith the introduction of the  scheme 
of partia l de-control of cem ent w ith 
effect from 28th February, 1982, im -
port of cem ent on G overnm ent ac-
count has been discontinued. Cement, 
however, is allowed to be imported 
under selective OGL by the STC or 
by one public sector agency in each 
S tate/U nion T erritory  A dm inistra-
tion, to m eet the requirem ent of ac-
tual users. It is, therefore, difficult 
to indicate the likely quantity  of 
cem ent to be im ported during 1982- 
83.

(b) 1980-81 Rs. 118.44 Crores

1981-82 Rs. 100.83 Crores.

(c) Every effort is being made to 
increase the production of cement 
in the country by m aking available 
infrastructure inputs to the extent 
possible.

Allotment of Land to Scheduled 
Castes/Scheduled Tribes of Rajokari 

Villages Delhi

3748. SHRI BHEEKHABHAI: Will
the M inister of HOME AFFAIRS be 
pleased to refer to the reply given to 
Unstarred Question No. 2891 on 28 
July, 1982 regarding allotment of land 
to Scheduled Castes/Scheduled Tribes 
of Rajokari Village, Delhi and state:

(a) w hether there  is no proposal to 
allot land to Scheduled Castes in 
village Rajokari, Delhi-38 w hen in 
every village the land has been allot-
ted to Scheduled Castes;

(b) w hether Gaon Sabha of the 
village has not passed the requisite 
resolution despite various instructions

to this effect and even th e  Scheduled 
Castes have not come forw ard for the  
same; *

(c) w hether the Gaon Sabha o f 
Village Rajokari is dom inated b y  
Caste Hindus and as such they have 
not passed ^ny resolution to allot th e  
land to Scheduled Castes; and

(d) w hether Union T erritory Ad-
m inistration has got the powers to  
allot land to Scheduled Castes w ithout 
any recom m endations from Gaon. 
Sabha; if so, the reasons for delay 
in allotment of land?

THE MINISTER OF STATE IN TH E 
MINISTRY OF HOME AFFA IRS 
(SHRI P. VENKATASUBBAIAH): (a ) 
The U.T. Adm inistration has reported 
that no proposal is underway ta allot 
land in the  village.

(b) The U.T. Adm inistration h as  
reported that no such resolution has. 
been passed.

(c) The U.T. Adm inistration hasp 
informed th a t approximately th ir ty  
percent of the village population con-
sists of Scheduled Castes. All people 
residing in the Gaon Sabha area an d  
eugible to be registered as voters are 
the members of Gaon Sabha. H ow -
ever the Gaon Panchayat Rajokari* 
the executive body of the Gaon Sabha 
consists of ten members of whom 6 
are Scheduled Castes. Generally th e  
executive body passes resolutions.

(d) The U.T. A dm inistration h a s  
reported that they have powers in  
respect of superseded/partially super-
seded panchayats.

Construction of Speed Breakers la  
Karol Bagh

3749. SHRI BHEEKHABHAI: W ill
the M inister of HOME AFFAIRS 
pleased to refer to the reply given to 
Unstarred Question No. 3056 on 28 
July, 1982 regarding construction of 
speed breakers in K arol Bagh a n d  
state:

(a) whether it is a fact that the 
Traffic and Transport Coordination
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Committee has approved the construc-
tion of speed breaker at Abdul Aziz 
Road;

(b) if so, the reasons for the delay 
in constructing the same;

(c) how much time it will take for 
approval from Traffic & Transport 
Coordination Committee to construct 
th e  speed breakers at Kishan Dass 
Marg when the same has been approv-
ed by the Deputy Commissioner ot 
Police Traffic^ New Delhi; and

(d) w hether it is a fact that there 
is a Post Office and a school on the 
main Gurdware Road, if so, why 
speed breaker cannot be constructed 
there in the interest of school child-
ren and general public?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): (a) 
Yes, Sir.

(b) The Municipal Corporation of 
Delhi has sought reconsideration of 
the recommendations of the Traffic 
and Transport Coordination Commit-
tee to construct speed breakers on 
Abdul Aziz Road, as the recommenda-
tion is not in conformity w ith the 
guide-lines framed by the Road Safety 
and Traffic/ T ransport Engineering 
Committee, according to which 110 
speed breakers should be perm itted 
on main roads with right of way of
24 Mtrs. and above.

(c) The proposal for construction 
of speed breakers at Kishan Dass 
M arg will be considered in the next 
meeting of the Traffic and Transport 
Coordination Committee.

%
(d) From the Traffic point of view

it not safe to provide speed brea-
ker on main roads which have heavy 
traffic.

Vacancies of Section Officers (Exami-
nation Quota in I.B.

3750. SHRI BHEEKHABHAI: Will
the Minister of HOME AFFAIRS be 
pleased to state;

(a) the num ber of vacancies of 
Section Officers (Examination Quota) 
in the Intelligence Bureau during
1981-82;

(b) whether ad  these vacancies 
were referred to Union Public Ser-
vice Commission for the examination 
conducted in the year 1981; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): (a) 
to (c) During 1981-82. 27 vacancies 
arose in the examination quota for 
the posts of Section Officers in the 
Intelligence Bureau. Out of these
10 vacancies were filled on the basis 
of results of U.P.S.C. examination 
conducted in 1980. Out of the ba-
lance of 17 vacancies, 8 vacancies
were intimated to U.P.S.C. to be
filled on the basis of 1981 exam ina-
tion. It has been decided, in the 
interest of proper cadre management 
and to avoid stagnation at a later 
date, to fill up the remaining 9 vacan-
cies on the basis of subsequent 
examinations.

“Prosecution Launched for Industrial 
Pollution’’

3751. SHRI DIGAMBER SINGH: 
Will the PRIME MINISTER be pleas-
ed to state:

(a) the particulars of the prosecu-
tions launched or other action taken 
against the industrialists for w ater and 
air pollution caused by their plants in 
the various parts of the country since 
enforcement of the law on the subject;

(b) the outcome of such prosecu-
tions; and
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(c) how fa r Government have suc-
ceeded in eliminating the constant 
health hazards posed by some of these 
units by way of pollution of a ir and 
water in their vicinity?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ENVIRONMENT 
(SHRI DIGVIJAY SIN H ): (a) to
(c). The information is given in the 
attached statement.

Statement

According to theinformation fu-nished by the Central Bo .rd foi the Prevention and Control o f 
Wat;.- P >lld‘.i Jn, the p J3itioa regarding prosecutions launched and the outcome then of is given below :

N am r of the State Board No. of No. of c '.SCS No. or

Andhra Pradesh

Prosecution
made

5

W ON/LOST c s< s 
withdrawn/ 

compro-
mised

1

Bihar . . . . . 5 ••
Gujarat . . . . . 2 2

Himachal Pradesh . ••

H .ryana . . . . 87 ..

K irnataka  . . . . 3 ••

Kerala . . . . . 4 2 ..

Punjab . . . . . 19 •• 1

M  iharashtra . . . . 88 10 24

R  .j istban . . . . . . 84 10 2 24

U tU r Pradesh '  . . 18 1 . .

West Bengal . . . . 2

Central Board 56 6 6

VV.t i the c ias tan t efforts m id '; by the Central and State Board’?, the situation of environ men-
ta l ?>!lution ciu ied  by industrial units is expected to improve gradually.

Export of Iron Ore

3752.. SHRI DIGAMBER SINGH: 
Will the M inister of STEEL AND MIN-
ES be pleased to state;

(a) whether Japan has suspended 
iron ore imports from India;

(b ) if so, the reasons therefor;

(c) the anticipated loss to India 
in terms of foreign exchange as a 
result of this; and

(d) what action has been taken to 
explore alternative m arkets for ex-
port of iron ore?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a)
The M inistry is not aware of any such 
decision taken  by Japanese im porters.

(b) to (d) Do not arise.
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Production of T.V.S. Moped

3753. -SHRI D. S. A. SIVAPRA- 
KASHAM: Will the M in is^ r of IN -
DUSTRY be pleased to state:

(a) whether the T.V.S. group has 
been producing T.V.S. moped;

(b) if so, the licensed capacity per 
annum; and

(c) the actual production th is  year?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a) 
M /s. Sundaram  Clayton Ltd. are ma-
nufacturing the TVS-50 moped.

(b) The licensed capacity is 60,000 
nos. p.a.

(c) Production from April to 30th 
September, 1982 has been around 
27500.

Expansion of Enfield India Limited

3754. SHRI D. S. A. SIVAPRA- 
KASHAM: Will the Minister of IN-
DUSTRY be pleased to state:

(a) w hether Enfield India Limited. 
Madras has submitted any expansion 
programme;

(b) if so, the details thereof; and

(c) when it was received and the 
nature of disposal?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a) 
to (c). Messrs Enfield India Ltd. ap-
plied for substantial expansion for an 
additional capacity of 1,00,000 nos. 
for the m anufacture of Motor-cycles, 
Motor-cycle engines and Mopeds on 
31st Aug ’81. A letter of intent ap-
proving the following capacities was 
issued to the Company on 28th July, 
1982:—

Motor cycles above lOOcc ; 15,00 nos.
Motor eycles/mopeds below
100 cc : 75,000 nos.

Scarcity of Levy Cement in  Ludhiana 
and A m ritsar

3755. SHRI R. L. BHATIA: Will
the Minister of INDUSTRY be pleased 
to state:

(a) whether it is a fact that in 
Ludhiana in Punjab, while free sale  
cement is available in abundance, 
there is an acute scarcity of levy ce-
ment;

(b) if so, the reasons therefor; and

(c) the steps being taken to make 
available levy cement in adequate

. quantities in the industrial centres of 
Punjab like Ludhiana and Amritsar?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAn  DATT TIWARI (a) 
to (c). M ajor part of the allocation of 
cement for Punjab is made on cement 
factories in Rajasthan. Due to con-
tinuing power cuts in Rajasthan, pro-
duction of cement in these factories 
has not picked up. This has resulted 
in some shortfall in supply of cement 
to Punjab particularly during Quar-
te r III/1982 (July-September). The 
position is, however, constantly re -
viewed and despatches of levy cement 
in October, 1982 under pubiic sale 
category has improved. 10,551 tonnes 
of cement were despatched to Pun-
jab  as against a p ro -ra ta  allocation of 

•v 6,710 tonnes for th e month of Octo-
ber, 1982.

Allotment of House Sites in Andaman 
and Nicobar Islands

3756. SHRI MANORANJAN BHAK 
TA: Will the M inister of HOME AF-
FAIRS be pleased to state:

(a) how many house sites have been 
allotted under the 20-Point Program -
me in Andaman and Nicobar Islands, 
tehsil-wise,



(b) number of  meetings held and  (b) if so, its landed cost and  the
under whose chairmanship,  date of  cost at which it is likely to be  sold to
issue of letters and when possession  the public;
of sites was handed over to the allo-
ttees- and k°w many cars will be imported

in  C.K.D. condition  in the earlier
(c) hoŵ many  house sites have  stages annually; and 

been allotted in Port Blair Municipal
area under 20-Point  Programme and  (d) the production target when the
w’ho is ths Chairman  of the allotment  entire car is manufactured at Maruti
committee? works in India and the probable ex-

factory cost at which it will be sold?

THE MINISTER  OF STATE  IN 
THE MINISTRY OF  HOME AFFAIRS  THE  MINISTER  OF  INDUSTRY
(SHRI  P.  VENKATASUBBAIAH):  AND STEEL  AND MINES  (SHRI
(a) In all 705 house sites have been —  JfRRAYAN  DATT TIWARI): (a)
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allotted in the year 1982-83 under the 
new ’20-Point Programme’  in Anda-
man and Nicobar Islands so far.  Of 
these 504 are in Port Blair Tehsil and 
201 in Digglipur Tehsil.

(b) Five meetings  of the  Land 
Advisory Committee of Andaman and 
Nicobar Islands have been held so far 
under the Chairmanship of the Coun-
sellors S/shri A. P.  Abdulla  Kutty 
Nagen Haider, Nalini Ranjan Mondal 
and Nehchal Singh Chaw’la.  Out of 
the 705 house sites allotted so  far, 
186 licences were issued in Havelock 
(South Andaman) on 5th  July, 1982 
and their physical possession is being 
handed over to the allottees.  In the 
remaining cases the licences are under 
issue.

(c) Shri Nehchal  Singh  Chawla. 
Counsellor for Revenue is the Chair-
man of the House Sites Allotment Ad-
visory Committee, Port Blair Munici-
pal Area.  No house sites have, how-
ever, so far been allotted in this area 
in 1982-83  under the ’20  Point Pro-
gramme’.

Import of Maruti  Cars in CKD 
condition

3757.  SHRI SANAT KUMAR MAN- 
DAL; Will the Minister of INDUSTRY 
be pleased to state:

✓
(a)  w’hether to start with, the Mar-

uti Car will be  imported in C.K.D. 
condition,

No? Sir.  The complete car will not 
be imported in C.K.D. condition.

(b) and (c).  Do not arise.

(d)  The production in Maruti is ex-
pected to reach 1 lakh vehicles  in 
1988-89 when  the imported  content 
will be less than 5 per  cent.  The 
cars will constitute 40 per cent of the 
production.  The ex-factory net dea-
ler price of the car at this stage is es-
timated to be about Rs. 35,000/-  at
1982 prices. Fft

Survey of Pollution of Major Indian 

Rivers

3758.  SHRI DAULATSINHJI JAD- 
EJA: ill the PRIME MINISTER be 
pleased to state:

(a) whether any survey of the Pol-
lution of major Indian rivers has been 
carried out by Government from time 
to time;

(b) if so, the findings thereof;  and

(c) the suggestions made to purify 
the water?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF  ENVIRONMENT 
(SHRI  DIGVIJAY  SINH): (a) Yes 
Sir.

(b)  The detailed analysis of  data 
collected from survey of rivers is be-
ing done by the Central  Board for
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the Prevention and Control of W ater 
Pol.ution. However, from the prelimi-
nary  analysis it is observed that riv-
ers and stream s are generally polluted 
in the stretches immediately down 
stream  of large industrial and urban 
complexes.

(c) The Central Board and the State 
Boards for the Prevention and Control 
of W ater Pollution are taking neces-
sary steps under the provisions of the 
W ater (Prevention and Control of 
Pollution) Act, 1974 for the preven-
tion and control of Pollution of rivP***«w 
and streams.

Industrialisation of Backward Dis-
tricts by K. V. I. C.

3759. SHRI CHINTAMANI JENA: 
Will the M inister of INDUSTRY be 
pleased to state:

(a) whether Khadi and Village in-
dustries Board has decided to adopt 
certain industrial backward districts to 
generate employment opportunities in 
ru ral areas under the 20-Point P ro-
gramme;

(b) if so, the names of the districts 
in each S tate being adopted by the 
Board; and

(c) the time by which these will 
s tart functioning?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a)
to (c). The Khadi and Village Indus-
tries Commission have already started 
implementing special programmes in 
the B ijapur and Chitradurga districts 
of K arnataka and in the Raibareli and 
Sultanpur districts of U ttar Pradesh 
with a view to providing rural em-
ployment. Similar programmes are 
likely to be undertaken in other 
States too. Besides^ the Commission 
have also indicated their willingness to 
implement the integrated rural devel-
opment programme in selected blocks 
in various States where they have the 
necessary institutional infrastructure.

Supply of Cement to Orissa to face 
flood situation

3760. SHRI CHINTAMANI JENA: 
Will the M inister of INDUSTRY be 
pleased to state:

(a) whether Orissa Government
have sent an extra demand of cement 
to face the flood situation in the 
State; and <

(b) if so, the quantity  demanded 
and the quantity likely to be supplied?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a) 
and (b). The State Government of 
Orissa have requested for an  addition-
al allocation of 23,000 tonnes of cem-
ent in connection with flood relief 
works in the State. The State Gov-
ernm ent have been requested to reas-
sess the requirem ents in the light of 
additional allocation of 50,00 tonnes of 
cement made to the State for cyclone 
relief works allotted during quarter
II and 111/82. The quantity of ce-
m ent to be allocated, if any, will be 
determined on receipt of the reasses-
sed demand from the State Govern-
ment of Orissa.

Minerals in Orissa

3761. SHRI NITYANANDA MISRA: 

SHRI ARJUN S E T H I:

Will the M inister of STEEL AND 
MINES be pleased to state:

(a) the minerals proposed to be ex-
ploited in Orissa during the Sixth 
Plan;

(b) whether any survey had been 
undertaken about the variety of fer-
rous and nonferrous minerals in the 
State; and

’ (c) the steps proposed to use the 
rich m ineral deposits in Orissa?



THE MINISTER OF STATE IN THE 
MINISTRIES OF INDUSTRY AND 
STEEL AND MINES (SHRIMATI 
RAMDULARI SINH A) : (a) The
m inerals proposed to be exploit-
ed in Orissa during the Sixth 
P lan period include iron-ore. 
m anganese-ore, chromite.- coal, lim e-
stones. dolomite, graphite, chinaelay 
fireclay, quartz, quartzite, pyrophy- 
lite. tin-ore, bauxite, lead-ore and 
lite,. tin  ore, bauxite, lead ore and 
m ineral sands.

(b) and (c). Systematc investiga-
tions have been and are being under-
taken to assess the m ineral resources 
of the State. More industrials units 
for exploitation of the reserves of bau-
xite, coal, chromite^ lead ore and min- * 
ral sands are expected to come up *n 
the State.

Development of site near Ashoka Park 
Delhi

3762. SHRI HIRALAL R. PARMAR: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) w hether it is a fact th a t there 
is a large number of encroachment on 
the back of Phool Bagh near Ashoka 
P a rk  (Main) Rohtak Road, Delhi-35 
up to Railway crossing of Rampura;

(b) if so, whether Government have 
any scheme to develop this site for 
the purpose it was earm arked; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBIAH) : (a) 
to (c). The Delhi Development Autho-
rity  have reported tha t the land situ-
ated in the backside of Phool Bagh 
near Ashoka Park is under illegal oc. 
cupation. They have already initiated 
action against the encroacher under 
the Public Prem ises (Eviction of U n-
authorised Occupants) Act( 1971. The 
land being in possession of the encroa- 
cher, no scheme for its development 
has been prepared.
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Reserved Posts for Scheduled Castes’ 
Scheduled Tribes in Department of 

Environment

3763. SHRI R. N. RAKESH : Will
the PRIME MINISTER be pleased to 
state ;

(a) the to tal num ber of posts in each 
grade/cadre category-wise in the De-
partm ent of Environm ent and out of 
them how many posts are reserved for 
Scheduled Castes/Scheduled Tribes, 
category-wise;

(b) the total num ber of employees 
belonging to Scheduled Castes/Sche-
duled Tribes now working on reserved 
posts, category-wise excluding those 
who haa been promoted to the next 
higher grade either on ad hoc 0r re-
gular basis;

(c) the total num ber of reserved 
posts for Scheduled Castes/Scheduled 
Tribes unfilled, category-wise and 
the reasons thereof; and

(d) the reasons w h y  t h e  reservation 
orders for Scheduled Castes/Scheduled 
Tribes are not strictly implemented by 
the said office ?

THE DEPUTY MINISTER IN THL 
DEPARTMENT OF ENVIRONMENT 
(SHRI DIVIJAY SIN H ): (a) to (c). 
Reservation orders for Scheduled Cas-
tes/Scheduled Tribes are not applic-
able for appointments to Scientific and 
Technical posts in the Departm ent of 
Environm ent. These orders are also 
not applicable to the appointm ents 
made by transfer/deputation  and in 
respect of isolated posts which cannot 
be clubbed with other posts. In case 
of Secretariat posts the  reservation 
rosters are m aintained by the concer-
ned cadre controlling authorities. In 
respect of posts to which the appoint-
m ents are made by the Dcparm ent of 
Environment directly other than those 
mentioned above, a statem ent giving 
the required inform ation is appended.

(d) The reservation orders are be-
ing strictly implemented by the De-
partm ent of Environment.
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Statement

T o ta l number of p>?ts in each giadr/cadfe citegory-w;ie, posts reserved for SG/ST , employees 
e lJ i^ i ig  to 51!/ ST citeg)/ics working on reserved posts and number of reserved posts for SG/ST 

unfilled .

Sr. N  im? of the post No of No. of No. of 
No. p u ts  p u t  p u t

filled vacant

1 2  3 4 5

1 Gestetner O pera-
tor (Jr./R t cord 
Sorttr 1 
Daftry Selec-
tion G radr) . 3 1

f

/
2 Daftry 8

3 Jam adar. . 3 2

4 Peon 25 17

5 Safaiwala/Farash 5 4

sforhr fv& f <rf^r m  sr *r

3 7 6 4  • sft 5RT ^  infr
«fcTM ^TT * 6 0 1 •

(sfi) T f ^ r  5FT ^  3 ^ -
cn r̂f i f  ̂ w r f , t o t 6’, qRTifhr^l

s 0 ) 3rN: ^

(*r) r̂rf =ft  ^
f«f>*fi ^nn m j

(*T) STfc ^T, cTT STrXTaF sptf ^  'TTl 
35 ftTtr a rfW  =5R *nr;

(*r) mft yrhrnrl hr <r̂ f 55 f^rr ^
t jtr otrfcfcfirl srI hn rh rf i f  
^  <w <ui ^  1 3rnc

(?) fsnrfsRTTT ^  cfSfi T̂Trf Sfft
w n  ?f ?

Post re- No. of SG/ST REM ARKS
served working No. of
for SC/ against vacant
ST reserved posts re-

posts . served
for SG/
ST.

6 7 8  9

1 . .  1* Step are being taken
to fillup  these posts 
from SG/ST cate-
gory candidates 

on priority basis

3 •• 3*

1 2

7 7

2 4 ..

^  ifw ^ T  i f  r m  unft («ft «ft. aN z- 
v a ra n ) :

fa) ^ i r  *rerr ' fr^FT «r?rt apt ?n«n
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Financial help sought for Develop-
ment works of Autonomous District 

Council

3766 SHRI A JOY BISWAS: Will
the M inister of HOME AFFAIRS be 
pleased to state:

(a) w hether C entral Governm ent 
are aw are that an Autonomous D ist-
rict Council is functioning in T ri-
pura;

(b) whether State Government 
have sought financial help for the 
developm ent works of Autonomous 
D istrict Council; and " .  ̂ II

(c) total money 'dem anded and 
total am ount received by the State 
from Central Governm ent in this 
respect?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFA-
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1979-f!o .
1980-81 .
1981-82 .

IRS (SHRI P. VENKATASUB- 
B A IA H ): (a) Yes, Sir.

(b) Special C entral assistance to 
supplem ent the S tate plan  aflorts is 
made available to the  triba l sub-
plan of Tripura.

(c) The S tate authorities have 
been requested to m eet the  expendi-
tu re  from  w ithin th e ir  budgetary 
provisions.
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Allotment of Steel Rods to Tripura

3767 SHRI A JOY BISWAS: Will
the M inister of STEEL AND MINES 
be pleased to state:

(a) total quantity  of steel and 
steel rods allotted to T ripura during
1979-80, 1980- 81, 1981-82; and

(b) to tal quantity  of steel and 
steel rods reached there  during those 
years?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW A RI): (a)
and (b ). U nder the  present system 
of d istribution  of iron and steel, 
demand is not registered S tate-w ise. 
P rio rity  sectors like Defence, Irrig a -
tion, Pow er Small Scale Industries 
Corporations, Railways, etc.; are 
given direct allocations by the  Jo in t 
P lan t Committee; o ther consumers 
register the ir dem ands w ith  the  main 
producers.

The to ta l quantity  of steel, includ-
ing bars and rods, supplied to vari-
ous sectors in T ripura during the 
th ree years period by SAIL (exclud-
ing IISCO) was: —

(Q a in tity in  tonnes)

B'irs & Total sUe 
Rods

184 1578
599 5761

1690 6C01
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Allocations of steel to the Tripura Small Scale Industries Corporation 
was: —

(Q uantity in tonnes)

Year Allocation Dtspatche

1979-8 0 .................................................................................................x.ooo 517

1980-8 1 ................................................................................................. 1,100 359

*9 8 1 -8 2 ................................................................................... .......  ^256  462

Regularisation of Muster Roll 
Workers in Assam

3768. SHRI A JOY BISWAS: Will
the M inister of HOME AFFAIRS be 
pleased to state:

(a) the total num ber of w ork- 
charged and m uster roll workers 
w orking under the Assam State Go-
vernm ent;

(b) w hether Government have 
any proposal to regularise their ser-
vices ar>d extend pension and gra-
tu ity  benefits; and

(c) among the w ork-charged and 
m ustar roll w orkers how many are 
working for more than  10 years?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFA-
IRS (SHRI P. VENKATASUB- 
BAIAH); (a) to (c). Inform ation is 
being collected and will be laid on 
the Table of the  House.

Family beaten by Octroi Staff at 
New Delhi Railway Station

3769. SHRI NIHAL SINGH: Will
the M inister of HOME AFFAIRS be 
pleased to state:

(a) w hether attention of Govern-
m ent has been draw n to a news item  
published in the ‘H industan’ dated
13 September, 1982 to the affect th a t 
a family from R ajasthan alighted 
from  the Howrah-Delhi Deluxe

Train a t New Delhi Railway Station 
w ith the ir baggage on 30 August, 
1982 and were asked by the Octroi 
staff outside the Railway Station to 
pay them bribe and on refusal they 
were beaten by the above staff;

(b) if so, w hether G overnm ent 
have made any enquiry in this re -
gard and if so, the action taken 
against the persons found guilty; and

(c) w hether it is a fact that such 
incidents are resorted to every day 
by the Octroi staff posted a t New 
Delhi and Delhi Railway Stations?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME A FFA -
IRS (SHRI P. VENKATASUBBAI- 
AH): (a) to (c). The Municipal Corpo-
ration of Delhi have reported that 
the prelim inary enquiries made into 
the incident have revealed that some 
altercation took place between the 
Octroi staff and the com plainant as 
a resu lt of the la tte r’s refusal to 
fill in the  prescribed form declaring 
tha t he was carrying only house-hold 
goods. However, pursuant to receipt 
of a w ritten  complaint on 27-9-1982, 
the MCD have requested the comp-
lainant to assist them  in making fu r-
th er enquiries into the  m atter. M ean-
while the  concerned m embers of the 
staff have been transferred from the 
Term inal Tax Post at the New Delhi 
Railway Station.
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Harassment of Bengali Population 
in Meghalaya

3770. SHRI KRISHNA CHANDRA 
H ALDER: Will the M inister of 
HOME AFFAIRS be pleased to 
state:

(a) whether Bengali population 
in Mc.fhalaya is being harassed in 
the  n^me of detection of foreigners 
in spit* of their producing valid do- 
cum er’s; and

(b) so, the steps taken in this 
regard ?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME A FFA -
IRS (JH R I P. VENKATASUB-
BAIAH): (a) and (b ). Tribunals
have heen set up under the  Foreig-
ners Act, 1946 to  exam ine the cases 
of persons of doubtful nationality. 
The T /ibunal may have to summon 
such p;rsons in this connection for 
exam ir ation and verification. This 
cannot be treated  as harassm ent.

News captioned “C.F.R.I. in Bad 
Shape'’

3771. SHRI TARIQ ANWAR: Will 
the  PI\IM E MINISTER be pleased to 
state:

(a) w hether G overnm ent have seen 
the report published in the Indian 
Nation. Patna dated 26 January  1982 
under the headline “C.F.R.I. in bad 
shap”j

(b) if so. w hether Government 
have taken  any step so far to ascer-
tain the tru th  behind the allegation 
made in the said report;

(c) whether any departm ental 
enouir y has been conducted for find-
ing out the tru th  behind some of the 
allegations like: —

(I) tours by officers;
(li) placing a mechanical engi-

neer in charge of laboratories

w orking w ith more sophisticated 
and m odern knowledge of Chem is-
try  and Physics like M ausbauer 
Spectrom etry etc.;

(iii) disappearance of im portant 
files and papers anc* regular theft 
cases etc.? and

(d) w hether w ork done so far in 
C.F.R.I. in the nationally im portant 
project of “Oil from  Coal” has achie-
ved any degree of success and w he-
th e r it will be possible for C.F.R.I. 
to deliver the  technology of Oil from 
Coal in foreseeable future?

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF SCIENCE 
AND TECHNOLOGY, ELECTRO-
NICS, OCEAN DEVELOPMENT 
AND THE DEPARTMENT OF NON-
CONVENTION AL ENERGY SOUR-
CES IN THE MINISTRY OF ENER-
GY (SHRI C. P. N. SINGH): (a)
G overnm ent has seen the Press R e-
port.

(b) and (c). Yes, Sir. Enquiries 
have been made and the report is 
that:

(i) The tours w ere undertaken 
keeping in view the exigencies of 
work;

(ii) Mossbauer Spectroscopy is 
used as one of the techniques in 
coal combustion studies and a 
M echanical Engineer w ith adequate 
experience is the Chief Coordina-
tor of the Coal Combustion Divi-
sion in which the Mossbauer faci-
lities are placed.

(iii) D epartm ental Committees 
have been constituted to look into 
allegations regarding the disappea-
rance of files and papers and o ther 
objects. The reports are awaited.

(d) A series of tests have already 
been carried out by the Institu te  on 
half-a-ton  per day Coal to Oil P ilot 
P lan t and steps' are being taken for 
characterisation of the  product. 
Tests are being done on this half-a- 
ton per day bench-scale plant to
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obtain design data on the basis of 
which -i tw enty  to fifty tonne-per-day 
Process Dem onstration U nit (PDU) 
could be designed and set up later. 
A commercial plant based on the 
know -how  under development of 
direct hydrogenation of coal can be 
possible only by 1990.

Licences given to M/s. Televista
Electronics Private Limited New 

Delhi

3772. SHRI ERA ANBARASU:
W ill the PRIME MINISTER be plea-
sed to state;

(a) the details of licences given to 
M /s. Televista Electronics P rivate  
Ltd., New Delhi during the last three 
years with the details of capacity u ti-
lisation etc;

(b) w hether the company has
m anufactured or is m anufacturing
excess quantity  of Televisions and 
Tape recorders and other electronic 
goods against their allotted capacity;

(c) if so, the details thereof and 
the action taken against the  com-
pany for m anufacturing excess quan-
tity  of items against sanctioned 
quantity;

(d) w hether G overnm ent have 
re^oiv*-H rom plaints for m anufactur-
ing sub-standard  Televisions and 
Tape recorders by this company du r-
ing the last two years; and

(e) If so, action taken  against the  
company for poor quality of sets 
m anufactured?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ELECTRONICS 
(SHRI M. S. SANJEEVI RAO): (a) 

The details of the  industrial appro-
vals given during the last 3 years to 
M/s. Televista Electronics (Pvt.) 
Limited, New Delhi registered as a 
small-scs.le un it along w ith the de-
tails of capacity utilisation as given 
by  the f rm  are laid on the  table of 
the  House, fPlaced in Library. See 
No. LT-5615/82].

(b) and (c). The company is not 
m anufacturing in excess of their ap-
proved capacity, even though excess 
m anufacture if any is not barred  to 
such sm all scale units under any re -
gulatory laws.

(d) and (e ). Over the last 2 years, 
some 8 complaints have been receiv-
ed regarding the TV sets made by 
M/s. Televista Electronics P rivate
Ltd. Of these, 3 re la te  to the com-
p a n y  providing poor after sales ser-
vice; 2 to poor quality and repeated 
defects after rectifications; and 3 to 
m atters connected w ith service con-
tracts and o ther contractual m atters. 
The five complaints in respect of 
poor perform ance of the TV receiver 
sets have been attended to by the
company after intervention by the
D epartm ent of Electronics (DOE)
and th e  customers have endorsed 
satisfactory working DOE endorsed 
forw arded the complaints on the con-
tractual m atters to the comnanv and 
they are being attended to. Another 
complaint which has been just recei-
ved is also being looked into.

Employment of F o r e ig n w ith o u t  
Valid work Permit

3773 SHRI R  N. RAKESH: Will
the M inister of HOME AFFAIRS be 
pleased to  state w hether the  Foreig- 
ner.q Regional Registration Office, 
Delhi is m onitoring em ployment of 
foreign residents here but w ithout 
valid w ork perm it from  Reserve 
Bank of India?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFA-
IRS (SHRI P. VENKATASUB- 
BAIAH): Permission of Reserve 
Bank of India for taking up em p-
loyment, etc. in India by foreigners 
is required only in respect of cer-
ta in  categories prescribed in the 
Foreign Exchange Regulation Act, 
1973. The Foreigners Regional 
Registration Officer, Delhi does not 
m onitor such cases of employment 
but processes applications for ex ten-
sions of stay from  foreigners, having 
regard to  relevant facts.
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Inclusion of Five Hindu Festivals in 

List of National Holidays

3774. DR. KRUPASINDHU BHOI: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether an agreed list of five 
Hindu festivals for inclusion in the 
list of national holidays has been 
worked out;

(b) if so, whether Government stafl 
and Opposition leaders were consulted 
in the m atter;

(c) the decision arrived at; and

(d) whether the controversy over 
the Dussehra and Diwali holidays 
during 1982 has been resolved, if so, 
the outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): (a) 
and (b ). No agreed list of five Hindu 
festivals for inclusion in the list of 
holidays could be worked out during 
discussions with the leaders of the 
Opposition groups in Parliament. The 
Staff Side of the Natinal Council of the 
J.C.M. were not consulted on this 
issue.

(c) However, having regard to the 
views expressed in and outside the 
Parliam ent on this subject, it has now 
been decided that a holiday each for 
Dussehra and Diwali may be included, 
from the year 1983 onwards, in the 
list of compulsory holidays for Central 
Government offices.

The remaining three optional holi-
days are now to be chosen, on y e a r  to 
year basis, from out of the following 
m ajority community festivals, depend-
ing the local importance of the occa-
sions:

1. An additional day for Dussehra
(one holiday for Dussehra has 
been taken in the compulsory 
category).

2. Holi
3. Janm ashtam i
4. Ram Navami

5. M ahashivratri

6 . Ganesh C haturthi/V inayak 
Chaturthi

7. M akarsankranti

8 . Rathyatra

9. Onam

10. Pongal

11. Srlpanchmi

12. V ishu/Baisakhi.

(d) Yes, Sir. The dates for obser-
vance of holidays on account of Dus-
sehra and Diwali h a \e  been changed 
from 25th and 27th September. 1982 
and 16th October. 1982 (as notified- 
earlier) to 26th and 27th October and 
15th November, 1982 respectively 25th 
and 27th September^ 1982 and 16th Oc-
tober, 1982 were, however^ included in 
the list of restricted holidays on ac-
count of Dussehra and Diwali respec-
tively, to be awaited of by the Cen-
tra l Government employees, if they  
so desired, w ithin the existing ceiling 
of two restricted holidays.

Capacity of Hindustan Lever

3775. SHRI K. A. RAJAN: Will the 
Minister of INDUSTRY be pleased to 
refer to the reply given to Unstarred 
Question No. 10096 on 28 April? 1982 
regarding Capacity of Hindustan Le-
ver and state:

(a) whether the Registration Certifi-
cates of Hindustan Level have been 
with Government ever since January, 
1976;

(b) the reasons why seven long years 
have been allowed to Hindustan Lever 
to reap rich harvests of profits year 
after year by enjoying unlimited pro-
duction capacities at the expense of th e 
small scale sector of the country; and

(c) whether the process in endorse-
ment of capacities on the registration 
certificates in now over, if so. the 
details thereof?

2541 LS— 8.
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THE MINISTER  OF  INDUSTRY
AND STEEL  AND  MINES  (SHRI 
NARAYAn DATT TIWARI): (a) Yes, 
Sir.

(b) Policy for  fixing  productivity
capacity for endorsement on registra-
tion certificates was finalised in June
1981.

(c) The matter regarding endorse-
ment of capacity on the registration 
certificates issued in favour of the com-
pany is being finalised shortly.
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Development facilities for ship- 

breaking Industry

3777. SHRI  RATANSINH  RAJDA: 
Will  the Minister  of STEEL AND 
MINES be pleased to state;

(a) whether Government are aware 
of the difficulties experienced by ship- 
breaking industry the progress whereof 
is hampered of late;

(b) whether the country’s 1000 strong 
steel rerolling mills are operating be-
low 20 per cent capacity for want of 
rerollable scrap obtainable from ship- 
breaking; and

\
(c) what steps are contemplated by 

Government to boost up the develop-
ment facilities for the ship-breaking in-
dustry which is a labour-intensive in-
dustry?

THE MINISTER OF  INDUSTRY 
AND STEEL AND MINES  (SHRI 
NARAYAN DATT TIWARI): (a) The 
ship-breaking  industry  has  been 
steadily progressing as can be seen 
by the following; —

Year  Tun "?g' broken (LD f̂

1979-80  .  .  .  .  )  *!-,

19C0-81 . . . . .   121,633

1981 82 .  .  .  .  .  195,634

(Jb) The low capacity utilisation of 
the steel rerolling units is due to var-
ious factors including marketing  and 
financial difficulties. Inadequate  av-
ailability of rerollable scrap from ship- 
breaking cannot be said to be a major 
factor responsible for this situation.

(c)  Government is encouraging dev-
elopment of  ship-breaking  industry 
particularly at new locations. At Gov-
ernment’s initiative, the coastal States 
have nominated their agencies  for 
setting up necessary  infrastructural 
facilities at suitable water-front loca-
tions. Metal Scrap Trading Corpora-
tion is providing requisite  technical
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guidance and assistance to the State 
Government agencies for this purpose. 
Financial assistance is also being made 
available from the Ferrous Scrap Dev-
elopment Fund towards the cost of 
infra-structure development.

M urder of Kawaiti Diplomat

* 3778. SHRI KRISHNA PRATAP
SINGH: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether a diplomat of Kuwait 
stationed in New Delhi was shot d ead  
recently in New Delhi in the premises 
of the embassy of that country; and

(b) whether investigations have been 
conducted in the m atter and the cul-
prits have been apprehended?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFAIRS (SHRI 
P. VENKATASUBBAIAH): (a) The 
Diplomat was shot dead in the premises 
of his residence at A-20 Gitanjali, New 
Delhi.

(b) The investigation of the case is 
still in progress and no one has yet 
been apprehended.

Stranded Pakistanis in Bangladesh 
crossing over to India to go to 

Pakistan

3779. DR. KRUPASINDHU BHOI: 
Will the Minister of HOME A IT  AIRS 
be pleased to state.-

(a) whether the Border Security 
Force alerted all its outposts along the 
2,100 km. West Bengal border with 
Bangladesh in August, 1982 following 
reports that a few thousand Pakis-
tani Muslims stranded in Bangladesh 
would try  to cross over to India to go 
to Pakistan.

(b) whether this th reat has been 
hanging for quite gome time past;

(c) whether the m atter has been 
taken up with Bangladesh Government; 
and

(d) if so, the measures envisaged to 
settle the m atter once for all?,

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFAIRS (SHRI
P. VENKATASUBBAIAH): (a) Yes, 
Sir.

(b)_This has been there since the 
year 1980.

(c) No, Sir.

(d) The vigilance arrangem ents all 
along the borders have been tightened.

Levy Cement lying undistributed in 
Bombay

3780. SHRI BALASAHEB VIKHE 
PATIL: Will th e Minister of INDUS-
TRY be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news-item 
appearing in the “Times of India” 
dated 23 September, 1982 that in Bom-
bay 4,00,000 bags of levy cement are 
lying undistributed even when the price 
of free sale cement is rising;

(b) whether Government have tried 
to investigate into this unusual pheno-
menon; and

(c) whether adequate action has
been taken to ensure that these
4,00,000 bags of cement do not deterio-
rate or get damaged in storage and 
steps being contemplated for the ir 
early disposal?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAn  DATT TIWARI); (a) Yes, 
Sir.
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(b) and (c). Public distribution of 
levy cement among consumers is effect-
ed by cement dealers on permits issued 
by the State authorities. The m atter 
has accordingly been brought to the 
notice of the State Government of 
M aharashtra for taking corrective 
action.

Growth Rate in Sixth Plan

3781. SHRI RAM LAL RAHI: Will 
the Minister of PLANNING be pleased 
to state whether it is a fact that growth 
rate in the Sixth Plan will be upto the 
target of 5 per cent if the mid-term 
evaluation of the Sixth Plan bears this 
out and if so, the detials thereof?

THE MINISTER OF PLANNING 
(SHRI S. B. CHAVAN): Based on the 
performance of the fii^t two years and  
that anticipated for the third year, it 
is expected that the envisaged Sixth 
Five Year Plan annual growth target of 
5.2 per cent would be achieved. The 
Annual Plan for 1982-83 has indicated 
that the Gross Domestic Product regis-
tered an increase of 7.5 per cent in
1980-81 and 4.6 percent in 1981-82, and 
is expected to be aro u n d  4.5 per cent 
in 1982-83. Thus the average growtn 
rate for the first three years of the 
Sixth Plan would be over 5.5 per cent 
per annum as against the Plan target 
of 5.2 per cent per annum. Details 
about the mid-term appraisal would be 
available on the completion of the ex-
ercise.

Organisation Receiving Funds from 
Foreign Countries

3782. SHRI RESHMA MOTIRAM 
BHOYE: Will the Minister of HOME 
AFFAIRS be pleased to refer to the 
replies given to Unstarred Question 
Nos. 2577, 2578 and 2579 on 2 Sep-
tember, 1981 regarding organisations 
feceliv'ing funds from foreign coun-
tries, and state:

(a) how much money hag been re -
ceived by each of the organisations

referred to in above noted questions 
during the y e a r s  1981 and 1982;

(b) whether Government have in-
quired into the working of the use of 
the funds received by the above insti-
tutions;

(c) whether any irregularities have 
been found, and if sot the action taken 
so far by Government to avoid its 
misuse; and

(d) whether leading members of the 
executives of these institutions are 
also office-bearers of Gandhi Peace 
Foundation and Association of Volun-
tary  Agencies for Rural Development?

THE m i n i s t e r  OF s t a t e  IN THE
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): (a)
A statement is attached (Annexure
I).

(b) and (c). Government have not 
made any inquiries into the working 
and use of funds by these organisa-
tions. However, an Inquiry Commis-
sion to look into the affairs of Gandhi 
Peace Foundation and Association of 
Voluntary Agencies for Rural Develop-
ment (AVARD) etc. has been set up 
by the Government. The terms of its 
reference provide, inter-alia, that it can 
inquire into the working and activities 
of organisations closely connected with 
the above mentioned organisations.

(d) A list showing the office-bearers 
of various organisations mentioned in 
Annexure-I and the Gandhi Peace 
Foundation and Association of Volun-
tary  Agencies for Rural Development 
AVARD) is attached (Annexure II).
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S.No. Name of Organisation Amount of foreign 
contribution (in R u -
pees)

1981 1982 
(Upto Ju n e  

1982)

I 2 3 4

1 S:v tgium A;hram Pratishthan, Sjvagram, W ardha. .
1

2 M'- i u m \  G m d ’ii S w i A*hrum J j i r a ,  M>rena (M.P.) 5,83,606

3 t \ ! t i ta t : of S»2'ul C n n g ; and S j;U 1 Welfare, Calcutta. 1,45,908

4  R iyilaseem a Vikas Parishad, Tirupati. . Docs not figure on the 
records of this M ini-
stry.

5 A im  Institute far R u n l D jvjloprn^nt, Bangalore. • 8,93,921 13-39.973

6 j  : 1 rs f>: A t  i:i in R  s jarch  Tr lining ind  Education, G iazsab id. 2,45,660 2,oj,o3o

7 App.'jp.’iate Tec'malogy Association, Lucknow. . 18,69,124 9.55,432

8 Gram Niyojan K endra, Ghaziabad. . . . . 6,500

ANNEXURE—H

List showing the Names o f Office Bearers o f the Organisations

S.No. Name of Organisations Name of Office bearers

I 2 3

1. Sevagram Ashram P ra tish tlm , Sevagram, 1. Shri Chiman Lai Shah, Chairman.
Wardha. 2. Shri Kanak Gandhi, Secretary.

2. Mahatma Gandhi Seva Ashram Joara, Morena 1. Shri S.N. Subba Rao, President.
(M.P.) 2. Shri P.V. Rajagopalan, Secretary.

3. Shri Darshan Lai Goel, Treasurer.

3- Institute of Social Change and Social Welfare, 1. Shri P.G. Sen, President.
Calcutta. 2. Shri Kshitish Roy Chowdhury,

Chairman.

3. Hon’ble Justice Sh. Sabyasachi Mukher- 
jee, Vice Chairman.

4. Prof. Sugata Dasgupta, Secretary
& Director.
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4. Ray. laseema Vikas Parishad Tirupali. Docs not figure on the records of this 
Ministry.

5. Asian Institute for Rural Development, 
Bangalore

6. Centre for Agrarian Research Training 
Education, Ghaziabad.

and

1. Shri A.T. Ariyaratna, President.

2. Dr. Puey Ungphakorn.

3. Shri M.V. Rajasekharan, Executive 
Trustee and Coordinator.

1. Shri R.K. Patil. Chairman.
2. Shri Satish Chandra, Vice-Chairman.
3. Shri A.N. Seth. Director.

8. Gram Niyojan Kendra Ghaziabad.

Appropriate Technology, Association, Lucknow 1. Shri A.K. Karan, Chairman.
2. Shri Dr. Ram Das, Vice-Chairman.
3. Shri M.K. Garg, Vice-Chairman.
4. ShriV .S . M athur, Vice-Chairman.
5. Shri M.M . Hoda, General Secretary.
6. Shri M.S. Haq, Treasurer.

1. Shri Satish Chanda, Chairman.
2. Shri Krishna K anta Mukhcrjce, Sec-

retary.

1. Shri R.R. Diwakar. Chairman.
2. Shri K.S. Radhakrishua, Secretary
3. Shri D. Ramachandran Potti, Joint 

Secretary.
4 . Shri Ram Lai Parikh, Treasurer.

j. Shri RadhaknVhna. President.
2. Shri Panna Lai Dasgupta, Vicc-Prcsi-

g. Gandhi Peace Foundation, New Delhi.

10. Association of Voluntary Agencies for Rural 
Development (AVARD), New Delhi

dent.

3. Dr. Balbhadra Prasad, Treasurer.
4. Shri A. C. Sen, General Secretary.

Cancellation of Bookings of Vehicles 
and Tractors

3783. SHRI NIREn  GHOSH: Win the 
Minister of INDUSTRY be pleased to 
state:

(a) whether it is a fact that buyers 
who made advance booking for vehi-
cles and tractors are cancelling their 
contracts;

(b) if so, the steps Government pro-
pose to remedy the situation; and

(c) whether liberal imports were a 
contributory factor to the present re-
cession?

THE MINISTER OF INDUSTRY 
AND STEEL, AND MINES (SHRI 
NARAYAN DATT TIWARI); (a) The 
manufacturers have reported some can-
cellation of orders. At the same time, 
however, fresh bookings have also been 
reported.

(b) Relaxations have been made in 
the credit policy to  ensure tha t cre-
dit is extended for productive pur-
poses including the purchase of vehi-
cles and tractors.

(c) There have been n0 imports of 
commercial vehicles or tractors in the  
recent past.
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Appointments in Bharat Process and 
Mechanical Engineers Ltd., Calcutta

3784. SHRI NIREN GHOSH: Will the 
Minister of INDUSTRY be pleased to 
state:

(a) whether Bharat Process and 
Mechanical Engineers Ltd., Chartered 
Bank Building, Calcutta, has appointed 
almost all the associates of Burn 
Standard Company; and

(b) if so the particulars thereof?

THE MINISTER O F  INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAn DATT TIWARI): (a) and
(b) No, Sir. O n ly  four officers of 
Burn Standard Company were taken 
by Bharat Process and Mechanical 
Engineers Limited in accordance with 
the prescribed procedure, and also 
after obtaining the approval of the 
Board of Directors, Wherever re-
quired.

Contractors/Suppliers of B.P.M.E.L.

3785. SHRI NIREN GHOSH: Will the 
Minister of INDUSTRY be pleased to 
state;

(a) whether contractors/suppliers 
previously connected with Bum  Stand-
ard Company are being enlisted with 
Bharat Process and Mechanical Engine-
ers Ltd;

(b) if so, their particulars and pro-
cedures;

(c) whether a supplier/contractor can 
be a relative of high officials of any 
Central Government owned factory; 
and

(d) is it a fact that the proprietors 
of Creative High Lighters, 18/IA, Gora 
Chand Lane, Calcutta, an advertising 
agency of B.P.M.E.L. is the wife of 
newly appointed Chief Executive of 
Weigh Bird (India) Ltd.?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWRI): (a) No, 
Sir.

(b) The company have issued Press 
advertisement with a view to giving 
wide publicity for enlistment of con-
tractors/suppliers. The lists have not 
yet been finalised.

(c) There is no bar as such provided 
the rules in regard to such appoint-
ments and dealing with them, are fol-
lowed.

(d) M/s. Creative High Lighters were 
appointed as Publicity Agent of the com-
pany on {JO-6-1981. The proprietress 
of this concern is the wife of an officer 
of BPME who was appointed later on 
25-9-1981.

Manufacture of colour TV

3786. SHRI G. NARSIMHA REDDY: 
Will the PRIME MINISTER be pleased 
to state:

(a) whether there is a proposal to 
manufacture colour TV in the public 
sector;

(b) if so( the Government agencies 
that have been authorised to undertake 
the manufacture; and

(c) whether this will mean a great 
set back to the private sector TV in-
dustry who have gained fair amount 
of efficiency for quality products?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ELECTRONICS 
(SHRI M. S. SANJEEVI RAO): (a) 
and (b) Proposals have been received 
from both private and public sector 

' agencies to m anfacture Colour Tele- 
; vision (CTV) sets. All such proposals
* have been rejected.

(c) Does not arise.
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Manufacture of colour T.V. in public 
sector

3787. SHRI R.L.P. VERMA: Will the 
PRIME MINISTER be pleased to 
state:

•
(a) whether it is a fact that colour 

TV sets would be possible to be "rith- 
in the reach of everyone if they are 
manufactured in the public sector with 
foreign collaboration instead of in the 
private sector; and

(b) if so, the reaction of Govern-
ment thereto and steps proposad to be 
taken to keep the price of ‘colour TV 
low together with details thereof;

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ELECTRONICS 
(SHRI M. S. SANJEEVI RAO); (a) 
No, Sir.

(b) Does not arise.
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Licences issued to Various States

3789. SHRI NIREN GHOSH: WiU the 
Minister of INDUSTRY be pleased to 
state:

(a) the details of licences asked for 
by M aharashtra, Gujarat, West Bengal 
and Tamil Nadu during the last two 
years with year-wise break-up;

(b) licences granted to each of thos2 
States giving year-wise break-up; and

(c) the reasons for reaction and 
grant of licences?

THE MINISTER OF INDUSTRY
a n d  s t e e l  a n d  m i n e s  (s h r i
NARAYAN DATT TIWARI): (a) The 
following number of applications were 
received in th e  Secretariat for Indus-
trial Approvals during 1980 and 1981 
for grant of letters of in te n t /indusrrial 
licences for setting up industries in the 
States of M aharashtra, Gujarat, West 
Bengal and Tamil Nadu:

No. of IL applications 
received during

1980 1981

346 330

249 209

98 66



(b) A statement is attached. ed/rejected after taking into account
the various techno-economic factors,

(c) Applications for grant of letters such as demand and supply, capacity,
■of intent/industrial licences under the export potential, availability of raw
provisions of Industries (Development m aterials and locational policy; etc.
and Regulation) Act, 1951 are approv-

Statem ent

of litters of intent and indaitriil licences granted  und;r Industries (Development 
tc R igaU tio.i) A"t, 1931 d iring  ig3o and 1981 for setting up of industrial units in the 
M aharashtra, Gujarat, West Bengal and Tamil Nadu.
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Name of State No. of letters of intent 
issued

No. of industrial 
licences issued

1980 1981 1980 1981

M aharashtra . *75 144 107 1 '4

G ujarat . 148 131 85 79

West Bengal . 55 43 23 34

Tam il Nadu . 52 68 37 30

JV.3 . T  le ysar-wise fig J 'e a r  eg ird;ng issu: of letters of in ten t and industrial licenc «.c giv< n 
in the ab r/e  stU em -nt do n i t  necessarily relate to the number of industrial licence 
applications rec iVed, as ind^cited in reply to part (a) of the question.

Celebration of golden jubilee of his-
torical Pune Pact, 1932 in Pune Jail

3790. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether any programme in con-
nection with the celebration of golden 
jubilee of the historical Pune Pact, 
1932 between Dr. Ambedkar and Mah-
atma Gandhi on the problems of de-
pressed classes was proposed to be held 
in 24 September, 1982 in Yarbada Jail 
of Pune under the instructions of Gov-
ernment;

(b) if so, whether the programme was 
duly held or it was postponed; and

(c) the reasons for postponement, 
if any?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P- VENKATASUBBAIAH): (a) to (c) 
The information is being collected and 
will be laid on the Table of the House.

Allocation for upliftment of SC/ST in 
Uttar Pradesh

3791. SHRI RAJNATH SONKAR 
SHASTRI:

SHRI JAGPAL SINGH:

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) the amount, if any, sanctioned 
by Centre during the years 1980-1981 
and 1982 till date for Scheduled Castes 
uplift and for the welfare of tribal 
families in plains in the State of U ttar 
Pradesh and the actual amount spent 
by the State Government on these pro-
grammes;

(b) whether Government have evalu-
ated the progress made by the State 
Government in this regard; and

(c) if so, the details thereof and the 
reaction of Government with regard 
thereto?
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THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIIS 
(SHRI P. VENKATASUBBAIAH): (a) 
to (c). Government of India provides 
Special Central Assistance to the Speci-
al Component Plans for the Scheduled 
Castes prepared by the States. The 
Special Central Assistance released to 
U ttar Pradesh during 1980-81 and 1981- 
82 was Rs. 22.06 crores and Rs. 28.21 
crores respectively. The Special Cen-
tra l Assistance is an additive to the 
States Plan and Programmes for the 
Scheduled Castes; it is not released on 
a schematic basis for particular 
schemes. Since the Special Central 
Assistance is an additive 'and since it 
is used alongwith the S tate’s own re-
sources, it is possible to monitor and 
evaluate the utilisation of the Special 
Central Assistance only alongwith the 
Special Component Plan as a whole. 
As part of the annual discussion on the 
Special Component Plan of each State 
in the Planning Commission in which 
Ministry of Home Affairs are associ-
ated, the allocation and utilisation of 
the Special Central Assistance is also 
reviewed.

There is no significant population of 
Scheduled Tribes in the plains of Uttar 
Pradesh.

Resumption of duties of CISF officials 
served with charge-sheetes

/  »
3792. SHRI RAJNATH SONKAR 

SHASTRI: Will the Minister of HOME 
AFFAIRS be pleased to state:

I
(a) whether it is a fact that some 

officials of the Central Industrial 
Security Force have been living on 
tenterhooks for quite some time now 
as they have neither been suspended 
nor dismissed nor taken back on duty 
after having been served with charge- 
sheet for being absent from work with-
out permission; and

(b) if so, reasons for not allowing 
them to resume d u ty  when such em-
ployees have not been suspended and 
only served with charge-sheets?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH); (:>) 
No, Sir.

(b) Does not arise.

Government employees suspended 
without charge-sheet

3793. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of HOME 
AFFAIRS be pleased to state;

(a) whether there are ample in-
stances of the Government servants 
having been suspended under Rule 10 
of CCS (CCA), Rules, 1965 but have 
not been served with any charge-sheets 
for months together; and

(b) whether a list of such employees 
Ministry/Department/Office and grade- 
wise will be laid on the Table of the 
House?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SIIRi P. VENKATASUBBAIAH): (a) 
and (b) A large number of appoint-
ing authorities/disciplinary authorities 
at various levels in different Ministries 
and Departments spread all over the 
country are competent to place Gov-
ernment servants under suspension, 
under Rule 10 of CCS (CCA) Rules, 
1965. These authorities are required to 
issue a charge-sheet to the suspended 
officers within a period of three months 
of their suspension and in cases where 
it is not possible to do so, to place 
the facts before the next higher autho-
rity. All Ministries/Departments are 
required to adhere to these instructions 
scrupulously. Since the number of 
appointing authorities or disciplinary 
authorities in different Ministries/De-
partm ents/ attached and subordinate 
offices is very large, it is not practicable 
to collect information or maintain data 
in this regard.
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Proposal for a  second steel plant in 
Madhya Pradesh

3794. SHRI NAVIN RAVANI: Will 
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether Madhya Pradesh Gov-
ernment have urged the Centre for ap-
proval of the second steel plant in 
Madhya Pradesh in view of the large 
iron ore deposits lying untapped in 
the State;

(b) if so, since when the proposal 
is pending before the Centre; and

(c) what steps are being taken to 
grant approval for establishing ■> the 
said plant?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): (a) to (c) 
The Chief Minister of Madhya Pradesh 
had written to the Prime Minister in 
November, 1980 requesting for the 
establishment of a steel plant in Bastar 
district. In view of financial and other 
constraints, and the commitments al-
ready made under the sixth plan, it 
would not be possible at this stage to 
consider a proposal for establishment 
of a new steel plant in Madhya Pra-
desh. A reply to this effect has been 
given to the State Government.

Plan targets regarding tractors, com-
mercial vehicles, cement, sugar and 

caustic soda/soda ash

3795. SHRI R. PRABITU; Will the 
Minister of PLANNING be pleased 1o 
state:

(a) the anticipated year-wise targets 
of production for each year of the Sixth 
Five Year Plan in respect of Tractors; 
Commercial vehicles; Cement; Sugar; 
and Caustic Soda/Soda Ash industries;

(b) the actual requirement of steel 
in respect of each of the above indus-
tries during the three years of the 
current Plan;

(c) whether it is a fact that the srles 
in many of these commodities is much 
lower than anticipated earner;

(d) whether Planning Commision has 
taken note of the divergence between 
the targets set and the capacity of the 
economy to absorb the goods;

(e) whether this fact will be taken 
into account while taking necessary 
corrective steps in the economic ap-
praisal of the current Five Year Plan; 
and 0 \ i

(f) the steps Planning Commission 
propose to take to ensure that realistic 
targets are planned for each commodity 
in future?*

THE MINISTER OF PLANNING 
(SHRI S. B. CHAVAN): (a) A state-
ment indicating the Annual Plan ta r-
gets of production in respect of agri-
cultural tractors, commercial vehicles, 
cement, sugar, caustic soda and soda 
ash for 1980-81, 1981-82 and 1982-83 
and also the Sixth Five Year Plan ta r-
gets for 1984-85 is enclosed. The An-
nual Plan targets for 1983-84 would be 
finalised only after the Plan discussions 
for this year, which are currently in 
progress, are over.

(b) Year-wise information on the 
actual requirement of steel of the 
above industries is not available with 
the Planning Commission. However, 
the intersectoral requirements of steel 
for the Sixth Plan period have been 
taken into account while fixing the 
Plan targets.

/
(c) Information on the sales of the 

above mentioned commodities is not 
available with the Planning Commis-
sion. However, the achievement against 
the targets in term s of production is 
given in the statement mentioned in 
part (a).

(d) to (f). w hile fixing the targets 
of production, all relevant factors such 
as demand (domestic and export), pro-
duction capacity available and likely to 
materialise during the period, the
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availability of infra-structural facili-
ties etc. are taken into account. The 
Plan performance of various industries 
against the targets set is periodically 
reviewed for taking necessary correc-
tive steps to achieve the targets as well 
as for setting targets for the subsequent

year. However, some divergence bet-
ween supply and demand may still 
arise in the case of certain commodi-
ties owing to various reasons. This 
will be taken note of during th e ap-
praisal of the current Five Year Plan.

Statement

Targets ofproduction and achievement in respect o f Tractors, Commercial vehicles, Cement, Sugar, Caustic Soda,
Soda, ash

PRODUCTION

Year Target Achieve-
ment

Agricultural tractors 

(Unit-Thousand Nos.)

Commercial Vehicles 

(Unit Thousand Nos.)

1980-81
1981-82
1982-83 
1984-8 5

65
73
95
100

71.12
84.13

1980-81 67 71.8
1981-82 85 9 * • 1
1982-83 100
1984-85 105

Cement

- (Unit Mill. Tonnes) 

Sugar*

(Unit Mill. Tonnes)

1980-81
1981-82
1982-83 
1984-85

1980-81
1981-82
1982-83 
1984-85

20
22 to 23
26
34-5

5-5
6
8
7.64

18.6 
21.1

5 - 14 
8.43

Caustic Soda

(Unit Thousand Tonnes) 1980-81
1981-82
1982-83 
1984-85

650

696
850

575
614

Soda Ash

(Unit Thousand Tonnes) . . . . . . .  1980-81 600 563
1981-82. 640 632
1982-83 720
1984-85 850

♦Figures pertain to sugar year Octobcr-September.
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Setting up of Large Scale Industries in 
Nainital

3796. SHRI R. PRABHU: Will the 
M inister of INDUSTRY be pleased to 
state:

(a) whether Government propose to 
locate any large scale industries in 
Nainital;

<b) whether Nainital has snow falls 
for several days during the year; and

(c) whether Government have studi-
ed the possible loss of production on 
account of snow fall before a decision 
for locating large scale industries in 
Nainital is taken?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): (a) Yes, 
Sir. The Hindustan Machine Tools, a 
public sector undertaking of the Minis-
try  of Industry, it has been decided, 
will set up a new factory at Ranibagh, 
District Nainital, U ttar Pradesh ,for the 
m anufacture of 2 million watches/ 
watch components.

(b) Snowfall may occur at Nainit.d 
occassionally during winter months but 
not at Ranibagh where the factory is 
being located.

(c) Does not arise.

Expansion of H.P.F. unit at 
Udhagamangalam

3797. SHRI R. PRABHU; Will the 
Minister of INDUSTRY be pleased to 
state;

(a) whether Government have studi-
ed the comparative cost of expansion 
of Hindustan Photo Films Manufactur-
ing Company's Factory at Udhagaman- 
galam for manufacture of colour films 
and the location of the colour film pro-
ject at an alternative site;

(b) whether it is also a fact that the 
expansion is cheaper than location of

a new project of several crores ot 
rupees; and

(c) the consideration which weighed 
with Government for locating the 
colour films project at Nainital inspite 
of the technical advice that the expan-
sion of the existing factory will be 
cheaper?,

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): (a) to (c). 
A letter of intent has been granted to 
Hindustan Photo Films Manufacturing 
Company (HPF) for the setting up of 
capacity for the manufacture of ten 
million square metres of cine colour 
position film. HPF is negotiating tech-
nical details and collaboration terms 
with reputed manufacturers. After 
these are finalised, a detailed project 
report indicating, inter alia, the loca-
tion, gestation period, collaboration 
terms, estimated costs, etc. will be pre-
pared by the company and submitted 
to Government for its consideration 
and investment decision.

Industrial projects costing more than 
Rs. 20 crores

3798. SIIRI R. PRABHU: Will the 
Minister of INDUSTRY be pleased to 
state:

(a) the basis on which decisions ore 
taken regarding the location of indus-
tria l projects costing more than Rs. 20 
crores;

(M how many such industrial pro-
jects have been sanctioned during the 
years 1981 and 1982; and

(c) the details such as name of the 
project, location of the project and 
the capital cost?

' > ‘ *

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): (a) Loca-
tional decisions regarding industrial 
projects in the private sector are re-
quired to be taken by the entrepreneurs
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themselves taking into account the rele-
vant techno-economic considerations. 
Under its industrial licensing policy, 
however, with a view to promoting in-
dustrialisation of backward areas, the 
Government accords over-riding priori-
ties, even some concessions, in res-
pect of applications received for locat-
ing industries in ‘No Industry D is t r ic t s ’ 
and other centrally recognised indus-
trially backward districts/areas.

(b) Information according to the 
actual project cost involved in each 
-case is not maintained centrally in the 
Secretariat for Industrial Approvals in 
the Ministry of Industry.

(c) Details of all the letters of intent 
and industrial licences, granted under 
the provisions of Industries (Develop-
ment and Regulation) Act, 1951, in-
cluding name and address of the under-
taking, location of the unit, item of 
manufacture and capacity, etc. are 
being published by Indian Investment 
Centre in their ‘Monthly News Letter’. 
Copies of this publication are available 
in the Parliament Library.

Discovery of Coal Seam in Talcher 
Coalfields of Orissa

3799. SHRI A. C. DAS: Will the 
Minister of STEEL AND MINES be 
pleased to state:

(a) whether very thick coal seam 
of 180 meters (composite seam) has 
been discovered in the Talcher Coal-
fields of Orissa and Geological Sur-
vey of India has deployed only 2 drills 
for such important top priority fossil 
fuel which is extremely inadequate; 
and

(b) action taken to explore the thick 
seam zone on a time-bound priority 
basis to cover the highly potential 
large area on a systematic and re -
gular basis?

THE MINISTER OF STATE IN THE 
MINISTRIES OF INDUSTRY AND 
STEEL AND MINES (SHRIMATI 
RAM DULARI SINHA): (a) A coal

seam having a composite thiskness of
180 metres has been intersected in a 
borehole drilled by Geological Survey 
of India in the Talcher Coalfield in 
Orissa. Two drills deployed by Geolo-
gical Survey of India in this Coalfield 
for regional exploration are conside-
red adequate at this preliminary 
stage.

(b) Detailed geological mapping and 
regional exploratory drilling of these 
parts of Talcher Coalfield w ere this 
thick seam occurs has been taken up 
by GSI. This work is expected to be 
completed by 1986.

Rural Development works by Khadi 
and Village Industries Commission

3800. SHRI NARAYAN CHOUBEY: 

SHRI B. V. DESAI:

Will the Minister of INDUSTRY be 
pleased to state:

(a) w hether the Khadi and Village 
Industries Commission have identified 
200 blocks for integrated rural deve-
lopment works during the current 
year;

(b) if so, whether a statement show-
ing names the blocks and the States 
to which they belong will be laid on 
the Table of the House;

(c) the major points of this pro-
gramme for this year; and

(d) the amount that would be spent 
by Government for this purpose in 
the current year?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIWARI): (a) and
(b). The Khadi and Village Industries 
Commission has so far identified 174 
blocks for implementation of the LR D. 
Programme during the current year. 
The names of these blocks and the 
State to which they belong are given 
in the Annexure.
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(c) New Model Charkha units are 
proposed to be set up in stlected blo-
cks.

(d) The Commission has estimated 
the requirements of funds to be Rs. 9 
crores during the current year.

ANNEXURE

Name of State Names of blocks selected

1. Andhra Pradesh Dharamavaram, Pamarru, Vuyyur, Gud- 
ivada, Sankhavaram, Elamenchili, 
Bendapudi, Ranesthalam, Chepurupelli, 
Rajam, Paruatipuran, Allinagooran and 
Alcru.

2. Assam Boko, Gangia, K am ilpur, Tamulpur, 
Demoria, Tanaghat and Baligana.

3. Bihar . Kawakal, Ruhsuwa, N arhat, Warsliganj, 
Kake, Tekari, Madanpur, Hasanpura, 
W arun, Nawinagat, Mushari, Boyaha, 
Minapur, Kudhani, .. Kanti, Bakhrai, 
Motipur, Sakara, Kanti, Jale, Sidhswara, 
Kewati Darbhanga Sadar Bahadurpur, 
Hayraghat Behari Wirel Dhanshyam, 
Manigachi, Berouli, Singhwalia, Bihpur, 
Newgachia, Gopalpur, Nathnagar, Sultan- 
gang, Shembhuganj, Amtirpui, Banka, 
Shahkund, Weusi, G h o r i y S a w o u r ,  
Gagadhishpur, Kateria, Chandan, Belhar 
Rajeun, Barahat, Sanheule, Kahalgam, 
Pirpaiti, Ralu, Senha, Gagara, Bisunpur, 
and Marah.

4. Punjab . . . . . . .  Patiala Nurpur, Bhawanigarh, Sehna and
Bassi Pathana.

5. Delhi . . . . . . . .  Shahdra']

•€. Karnataka . . . . . . .  Hesadurga, Helalkere, Chi trad urgo Jagalur,
Hiriyur, Yelburge, Lingsugar, Ka^tagi,
Raichur, Sindneer, Shiggon, Dharwar,
B. Dagewadi, Vasavakalyan and Kumta.

*
7. O r i s s a ............................................................. Satyaddi, Renapur, Belgar, Kankarahada,

Kendrapara and Derabish.

8. Rajasthan . . . . . . .  Sambher, Govindgarh. Amer, Kctputel,
Danta, Ramgarh, Klietri, Uniyara,
Bayana, Shahbad, Sarda, Bikaner, 
Ratangarh, J halawar, Gangapur, 
Karauti, Sepotra.

9. Tamilnadu Bhudalur, Manikandamr, Aravakurichi 
Atheer, Madurai East, Vembakettai, 
Radhapuram, Thevelai, Tiruppurt, 
Madikkarai, Tiruppur, Pangelur, Kanga- 
yrm, Uthukuli, Dharepuram, Vcmba- 
Kham, Nangavelli and K> ngeyam.
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Name of State Names of blocks selected

10. U ttar Pradesh . . . . . .  Saidabad, Kanially, Takula, Kapket,
Atraulia, Jahanganj, Maghar, Barab- 
anki, Amethi, Kurehar, Masaudha, 
Akbarpur, Rampur, Kauri Ram, Jaitpur* 
M -llaw ar, J h in ii ,  Tedi, Fatehpur, 
Kalpi, Lalitpur Shivarajpur , Babbagh, 
Devarhat, Khatima, Mahmoodabad, 
Hanumanganj, Devi Nagar, Sevapuri.

11. West Bengal . . . . . .  H ariharpara, Raninagar-I, Beldanga -I I ,
Nabadwip.

ia . Himachal Pradesh One block (Yet to be selected)

Panel on District Level Planning

3801. SHRI N1TYANAND MISRA :
SHRIMATI MADHURI 

SINGH:
SHRI SURAJ BHAN:

Will the Minister of 
be pleased to state:

PLANNING

(a) w hether Planning Commission 
has set up a panel on disrict level 
planning;

(b) whether it has been decided to 
m ake 'the concept of district planning 
practical;

(c) what is the composition of the 
panel, and whether social and politi-
cal workers and other non-officials 
will be included in the panel; and

(d) if so( the details thereof, and if 
not, the reasons therefor?

THE MINISTER OF PLANNING 
(SHRI S. B. CHAV AN): (a) and
(b). Yes. Sir.

(c) and (d) The Composition of the 
panel is given in the enclosed state-
ment.

Statement

Composition o f the Working Group to prepare Guidelines for Planning at District level.

1. Dr. C.H. Hanumantha Rao, Member, Planning Commission, New Delhi. . . Chairman.

2. Dr. C.T. Kurien, Director, Madras Institute of Development Studies, Madras. . Member

3. Prof. V.M. Rao, Institute of Social and Economic Change, Bangalore. .  . Member

4. Dr. Waheed-uddin Khan, Director, Centre for Economic and Social Studies,
H y d e r a b a d .............................................................................................  Member

5. Dr. S.N. Misra, Institute of Economic Growth, Delhi. . . . . .  Member

6. Dr. R.N. Tripathy, Director, Area Development Division, National Institute of
R ural Development, Hyderabad. . . . . . . . .  Member

7. Sri K.A. Ramasudramanyam, Df puty Chairman, State Planning Board, Bihar,
Patna. . . . . . . . . . . . . .  Member

8. Shri Anand Swarup, Vice-Chancellor, Pant University of Agriculture and Techno-
logy, Pant Nagar, U .P.................................................................................................... Member

9. Secretary (Planning), Government of Maharashtra, Bombay. Member



10. Secretary (Planning), Government of Gujarat, Gandhinagar. . . . .  Member

11. Secretary (Planning), Government qf Madhya Pradesh, Bhopal. . * .. Member

12. Secretary and Commissioner for Planning) Government of Tamil Nadu, Madras. Member

13. Shri S. Sundararajan, Joint Secretary (State Plans), Planning Commission, New
D e l h i .................................................................................................................Member

14. Dr. K.V. Sundaram, Deputy Adviser, (Multi-level Planning Section), Planning
Commission, New Delhi. Convenor.
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Evaluation of Work done to Raise
the Socio Economic Status of SC/ST

3802. SHRI NITYANANDA MISRA: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether any evaluation has been 
made of the work done by different 
agencies to raise the socio-economic 
sta tus of Scheduled Castes, Scheduled 
Tribes and other backward communi-
ties in the country;

(b) if so, the details thereof, and

(c) w hether any special measures 
are proposed to banish poverty and 
ignorance from amongst these com-
munities?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRi P. VENKATASUBBAIAH):
(a) and (b) Selective evaluation of 
schemes such as utilisation of educa-
tional support to Scheduled Castes, 
participation of Scheduled Castes in 
economic programmes, untouchability 
w ith special reference to atrocities, re-
habilitation projects for the benefit of 
Scheduled Castes and impact of 
I.R.D. Programmes and other develop-

mental programmes on the Scheduled 
Castes, in respect of Scheduled Ca8tes, 
and Co-operation (LAMPS), Ashram 
Schools, administrative structure in 
tribal areas, Integrated Tribal Deve-
lopment Projects, etc. in respect of- 
Scheduled Tribes, have been taken up 
through selected organisations and 
some comleted. The Tribal Research 
Institutes in the States conduct eva-
luation of tribal development prog-
rammes regularly.
2541 LS— 9

(c) Through the Special Component 
Plan strategy for the development of 
Scheduled Castes and Tribal sub-Plan 
strategy for the development of Sche-
duled Tribes, particularly in the con-
text of the New 20 Point Programme 
the effort is to enable 5000 of the 
Scheduled Cast and Scheduled Tribes 
familiies cross the poverty line and to 
raise the level of their education d u r-
ing the Sixth Plan period.

Decline in Cost of Nuclear Power 
Generation

3803. SHRI B. V. DESAI: Will the 
PRIME MINISTER be pleased to 
s ta te :

Ca) whether it is a fact that nu -
clear power generation cost in the 
country will decline further with the 
instalation of high capacity generat-
ing sets and reduction in the gestation 
period;

(b) whether the pressurised heavy 
w ater reactor technology which is the 
backbone of the fu ture  nucleared pro-
gramme has the ability to supply po-
wer a t competitive rates;

(c) if so, w hether one of the impor-
tan t factors affecting the project 
schedule is the delayed delivery of 
major equipment; and

(d> measures taken by Govt, to get 
delivery of the m ajor equipment for 
these power plants?

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY, ELECTRONICS. 

OCEAN DEVELOPMENT AND THE
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DEPARTMENT OF NON-CONVEN- 
TIONAL ENERGY SOURCES IN THE 
MINISTRY OF ENERGY (SHRI C. 
P. N. SINGH): (a) Yes, Sir.

(b) Yes, Sir.

(c) Yes, Sir.

(d) Manufacturing activites are be-
ing closely monitored to avoid further 
slippages and construction activities 
are being parallelled to the extent 
feasible to minimise the impact of de-
layed delivery of equipment. For 
future stations, the design has been 
standardised. Advance action to pro-
cure raw  materials etc. is also being 
taken.

Police Firings in States

3804. SHRI B. V. DESAI:

SHRI M. V. CHANDRASHE- 
KHARA MURTHY:

1 Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that during 
the.m onths of September and October 
1982, a number of firings took place in 
various States;

(b) if so, in how many States the 
police firings took place and the total 
number of persons killed and injured 
both from public and police;

(e) w hether in these firings the 
States used the services of CRPF and 
BSF-. „

(d) the causes of firings and in how 
many cases the enquiries have been 
conducted; and

(e) the extent to which the enquiry 
reports have been received?

TH E  MINISTER OF STATE IN 
TH E MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH) : (a) 
and (b) and (d) and (e). State Gov-
ernments are primarily responsible

for the maintenance of law and order 
with the help of police agencies. No 
data in regard to the number of police 
firings is compiled on a All-India 
basis as these are m atters concerning 
the State Governments.

(c) Services of CRPF were used by 
Government of U ttar Pradesh and 
Union Territory of Delhi on one occa-
sion each during the months of Sep-
tember and October, 1982.

Ammunition with Foreign Markings

3805. SHRI B. V. DESAI:

SHRI GHULAM RASOOL 
KOCHACK:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that ammu-
nition with foreign markings was 
found in New Delhi during the mur-
der cases in the month of October;

(b) if so, whether it is also a fact 
that a bomb parcel was delivered to a 
foreigner in New Delhi on 11 October, 
1982;

(c) whether it is also a fact that 
some foreign arms and bombs were 
used by the agitators and miscreants 
in various agitations during the 
months of August, September and 
October in different States; and

(d) if so, the extent to which foreign 
arm s and bombs were recovered from 
the agitators during the above months 
and the steps being taken to check 
them?

" §  r'
THE MINISTER OF STATE IN 

THE MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): (a) 
During the month of October, 1982 a 
Foreign made revolver with six empty 
cartridges was seized in connection 
with a case of murder registered at 
Police Station Connaught Place. In 
another murder case reported in Octo-
ber, 1982, a Bomb with a Pakistani' 
marking had been used.

. ,  . . .  ,  .  .
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(b) No such incident has been re-
ported to Delhi Police.

(c) and (d). Law and order being a 
State subject, no such information in 
respect of different States is available. 
So far as Union Territory of Delhi is 
concerned, no incident of agitators 
using arms and ammunition of foreign 
make has been reported during the 
months of August, September and 
October, 1082.

* Plastic Grenades recovered near 
Moradabad

3806. SHRI M. RAMGOPAL
REDDY;

SHRI RAM VILAS PASWAN: '

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether it is a fact that more 
than one dozen plastic live grenades 
were recovered near the bank of Ram 
Ganga Canal near Moradabad recently;

(b> if so, the details thereof ; and

(c) the action Government have 
taken in regard thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): (a) . 
to (c). The requisite information is 
being collected and will be laid on the. 
Table of the House on receipt.

Amendment of Law Regarding BiH

3807. SHRI R.L. BHATIA:

SHRI M. RAM • GOPAL .
REDDY:

Will the Minister of HOME AFFAIR? 
be pleased to state: - . . .

(a) whether his attention has been . 
drawn to the news item appearing in 
the Times of India, New Delhi dated . 
10 October, 1982 under the heading 
‘Crime thrives on bail’; and

(b) if so, the measures Government 
propose to take to remove the patent 

infirmities in the existing bail and to 
make it more stringent and effective?

THE MINISTER OF STATE IN TH 1 
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBALAH) :i

(a) Government have seen the press 
report.

(b) The Code of Criminal Procedure 
(Amendment) Act, 1980 (No. 63 of 
1980) has inter-alia amended section 
437 (when bail may be taken in case 
of non-bailable offence), section 440 
(procedure when bond has been for-
feited) and inserted section 446A 
(cancellation of bond and bail bond) 
to make the law relating to bail 
more stringent and effective.

Under amended section 437, a per-
son accused of a cognizable and non- 
bailable offence shall not be released 
on bail, if he had been previously 
convicted of an offence punishable 
with death, imprisonment for life or 
imprisonment for 7 years Or more or 
if he had been previously convicted on 
two or more occasions of a non-bail-
able and cognizable offence, but the 
court may release on bail, if such 
person is under the age of sixteen 
years or is a woman or is sick or in-
firm or if it is satisfied tha t it is just 
and proper so to do for any other 
special reason. Section 416 as amended 
provides for civil imprisonment of 
surety for failure of accused to appear 
in court so as to curb the  practice of 
giving bail by professional sureties. 
New section 446A provided for cancel- 
tatiort of bond and bail bond.

There is no proposal under con-
sideration of Government to take away 
altogether the discretion of the court 
to release an accused person, who bad 
previously been convicted of cogniz- 
and non-bailable offence.
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Losses im E.P.I. Ltd.

3808. SHRI ANAND SINGH:

SHRI DAYA RAM SHAKYA: 

SHRI R. N. RAKESH:

Will the M inister of INDUSTRY be 
pleased to state:

(a) whether Engineering Projects 
(India) Limited has been sustaining 
financial losses in almost all the over-
seas projects;

(b) if so, the details thereof;

(c) whether the Ministry has ordered 
any inquiry into the cases of these 
losses in  the  E.P.I.’s overseas con-
tracts; and

(d) if so, the details thereof?

THE MINISTER OF INDUSTY AND 
STEEL AND MINES (SHRI NARAYAN 
DATT TIW ARI): (a) and (b). No. 
Sir. Out of the 13 overseas projects 
already completed by Engineering 
Projects (India Ltd., they have in-
curred losses only in respect of two 
projects.

(c) No, Sir.

(d) Does not arise.

Representation from Delhi and Anda-
man Nicobar Islands Civil service 
Association Re. Revision of Pay scales

3809. SHRI MANORANJAN BHAK- 
TA: Will the M inister of HOME AF- 
AFIRS be pleased to state:

(a) whether Government have re-
ceived any representation form Delhi 
and Andaman Nicobar Islands Civil 
Service Association regarding revision 
of their pay scales at par with the 
Delhi Judicial Service;

(b) if so, what are the salient fea-
tures thereof;

(c) whether Government have exa-
mined the m atter; and

(d) if so. the action proposed to be 
taken in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH):
(a) Yes, Sir.

(b) A statement giving the salient 
features of the demand of the Asso-
ciation is attached.

(c) and (d ). The representation of 
the Association is under active con-
sideration.

S ta te m e n t

DANI CIVIL SERVICE

Existing Scale
- ’ \  '•"> <*

Demands of the 
Association

Time scale Rs] 650-1200 Rs 700-1300

Senior scale - (New Grade) after 5 years servicej . . . . .  Rs 1200-1800
• - ■ • .*. . . ..

Selection. Grade R*] 1200-1600 (20% of p o s t s ) ..................................... Rs 1500-2000

Super-time sca le .......................................................................................... ....... a0(X>.a250
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Committee for classification of tech-
nology for Manufacturing of Drugs

3810. SHRI TARIQ ANWAR: Will 
the PRIME MINISTER be pleased to 
state:

(a) w hether it is a fact that D epart-
ment of Science and Technology was 
associated in the committee set up by 
Ministry of Chemicals and Fertilizers 
for classification of technologies for 
the m anufacture of bulk drugs or those 
proposed to be m anufactured by foreign 
drug companies;

(b) if so, who was represented by 
the Department in the committee, the 
background qualifiation, experience, 
knowledge of drugs of the representa-
tive;

(c) whether the process of manu-
facture of each drug was studied by 
the representative, if so, what were 
his views on each drug, if not. the 
reasons thereof; and

(d) whether any method for classi-
fication was suggested to the  commit-
tee op any method adopted, if so the 
details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY, ELECTRONICS, 
OCEAN DEVELOPMENT AND THE 
DEPARTMENT OF NON-CONVEN- 
TIONAL ENERGY SOURCES IN THE 
MINISTRY OF ENERGY (SHRI
C. P. N. SINGH): (a) and (b). Yes,. 
Sir. The Secretary. Department of 
Science & Technology was a member 
of the High Level Committee.

(c) and (d ). The Committee had 
laid down the criteria for classifying 
processes of manufacture of bulk 
drugs as involving high technology. 
The Committee examined the pro-
cesses of manufacture of each drug 
produced by the foreign companies 
individually and classified them as 
involving high technology or other-
wise, in the light of the criteria.

Registration, of Research and Develop-
ment of Foreign Drug Companies with 
Department of Science and Technology

3811. SHRI TARIQ ANWAR: Will 
the PRIME MINISTER be pleased to 
state;

(a) whether the Research and Deve-
lopment of all foreign drug companies 
are registered w ith the Departm ent of 
Science and Technology, if so, the 
names of the companies and the date 
of registeration. give details abouft 
processes developed;

(b) whether it is a fact that the De-
partm ent receives full details of proces-
ses of manufacture of each bulk drug 
alongwith the application for registra-
tion or renewal and before granting 
the renewal or registration, actual 
verification is done;

(c) if so, whether any variation has 
been noticed between the actual pro-
cesses aud processes submitted to the 
committee set up for classification of 
technologies for the m anufacture of 
bulk drugs, give details thereof; and

(d) w hether any of the processes, 
working has been personnaly exam in-
ed, if so, the  names of the companies, 
names of drug processes and the 
views in respect to classification, if 
not, the reason thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY. ELECTRONICS, OC-
EAN DEVELOPMENT AND THE 
DEPARTMENT OF NON-CONVEN- 
TIONAL ENERGY SOURCES IN 
THE MINISTRY OF ENERGY 
(SHRI C. P. N. SINGH): (a)
and (b). Of the tw enty-four foreign 
drug Companies whose manufacturing, 
technologies were examined by a High 
Level Committee, the Research and 
Development Units of seventeen Com-
panies are registered with the Depart-
ment of Science & Technology. Details 
of the date of registration are given 
in the attached statement. Details of 
the range of the processes used in
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manufacture are not required to be 

provided for consideration of applica-
tion for recognition Or renewal of re-

cognition of  in-house  Research & 
Development Units of Companies by 

the Department of Science & Techno-
logy. Examination is carried out to 

6ee if the facilities and resources are

used for the purpose of carrying out 

Research and Development.

(c)  and (d). The Committee did not 
consider it necessary to have on tbe 
spot inspection for the purpose  of 
identification of technologies.

Statement

S. No. Name of the Company

1  M/s Rochc Products Limited . . . .

2  M/s Richardson Hindusthan Limited .

3  M/s Uni-Sankyo Limited . . . . .

4 M/s Johnson & John ion Ltd . . . .

5  M/s Sandoz India Limited . . . .

6  M/s Ciba Geigy of India Limited

7  M/s Hoechst Pharmaceuticals Limited

8  M/s The Boots Co India Limited

9  M/s Glaxo Laboratories (India) Ltd. .

10  M/s Cynamid India Ltd. .

11  M/s Alkali & Charnical Corpn, of India Limited .

12  M/s E. Merck (India) Pvi Ltd .

13  M/s Organon India Limited . . . .

14 M/s Pfizer Limited . . . . . .

15  M/s Wyeth . . . . . . .

16 M/s Warner Hindustan Limited .

17  M/s Smith Kline and French (India) Ltd

Year of 
Registration

1979-80 

* 973-74 

1976-7 7 

1976-77 

>973*74 

1973-74 

>973*74 

1973-74

1973-74

1975-76

1976-77 

1976-77

•973-74

1980-81

1974-75

1975-76 

>976-77
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ĤTR STOX  3nNV W- OT 
R̂?f cTRf oqfacPTl ̂   ĉRTR', cTcRTfr 
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Vacancies to the Post of L. D. Cs. in 
Delhi Administration

3814.  SHRI R. P. YADAV: WiU the 
Minister of HOME AFFAIRS be pleased 
to state:

(a)  whether a number of vacancies 
exist for the post of LDCs under Delhi 
Administration;
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(b) if so, the total number thereof 
and since when they were lying vacant;

(c) whether there is also a Circular 
of Delhi Administration that the m atri-
culates who work for five years as 
class-IV employees are to be promoted 
as LDCs; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH):
(a) and (b). Only 72 direct recruit-
ment quota vacancies out of sanction-
ed strength of 2689.

Vacancy

May, 1982 20

June, 1982 7

July, 1982 6

August, 1982 . 17

September, 1982 10

October, 1982 12

Total : 72

(c) and (d). 10 per cent of the vaca- 
cies in a calender year are filled by 
promotion from class-IV employees 
with 5 years regular service and posses-
sing qualification of matriculation. All 
promotion quota vacancies have been 
filled by promoting 78 persons on 
7-10-1982.

Supply of Raw Materials to Paper 
Mills

3815. SHRI R. P. YADAV: Will the 
Minister of INDUSTRY be pleased to
state;

(a) whether any study had been 
made about the problems faced by the 
paper industry in India .if so, the 
details thereof;

(b) whether it is a fact that conven-
tional raw materials like bagasse are

pun Ipajjodxa

(c) what proposals are under consi-
deration of the Government to make 
available adequate electricity, coal 
and raw  m aterials for the paper 
mills?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIWARI): (a) The 
problems faced by the Paper Industry 
in India, such as shortage of raw mate-
rial, high capital cost, economic viabi-
lity, environmental pollution, con-
sumption of energy % etc. have engaged 
the attention of different organisa-
tions, from time to time.

(b) Export of bamboo, which is the 
main raw m aterial for the paper indus-
try, is banned. So far as unconven-
tional raw materials like bagasse and 
cereal straw are concerned, although 
there is no ban on export, there is 
hardly any scope for export.

(c) An Action Group has been set 
up in the Ministry of Industry to moni-
to r supplies of inputs such as power, 
coal etc., to the paper industry. Prob-
lems relating to supplies of these in-
puts to the paper mills are taken up 
with the concerned authorities.

Installed capacity of Indian Atomic 
Energy

3816. SHRI ASHFAQ HUSSAIN: 
Will the PRIME MINISTER be pleased 
to state:

(a) whether it is a fact that Indian 
Atomic Energy venture has now achie-
ved an installed capacity of 800 MW 
a t 25 per cent load factor;

(b) whether it is also a fact that it 
was launched more than 30 years ago 
with the mission of creating a capacity 
of 80,000 MW by 1980; and

(c) the reasons for this gap in de-
tail?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SCIENCE AND 
TECHNOLOGY, ELECTRONICS, 
OCEAN DEVELOPMENT AND THE 
O0PARTMENT OF NON-CONVEN- 
TIONAL ENERGY SOURCES IN THE



Written Answers KARTIKA 12, 1904 (SAKA) Written Answers 274

MINISTRY OF ENERGY (SHRI C. P. 
N. SINGH): (a) The installed capacity 
of the nuclear power stations in opera-
tion in the country is 860 MWe. The 
cumulative capacity factor achieved by 
the Tarapur and the Rajasthan Atomic 
Power Stations is approximately 50 
per cent and 30 per cent respectively.

(b) and (c). It was at one stage 
thought feasible to aim for the setting 
up of a capacity to generate 8000 MWe 
by 1980. However, on account of sub-
sequent international developments, 
restrictions on the supply of nuclear 
components and the efforts required 
for indigenisation etc. as well as the 
limited capacity of indigenous indus-
try  t 0 support such a programme and 
the other infrastructural facilities 
available on review, it would appear 
more realistic to plan for 10,000 MWe 
of nuclear power by the year 2000.

Guidelines for Expediting the Progress 
of Plan Targets

3817. SHRI K. LAKKAPPA;

SHRI MOHAMMAD ASRAR 
AHMAD:

Will the Minister of PLANNING be 
pleased to state whether any new 
guidelines have been issued to the 
States for expediting the progress of 
the Plan targets?

THE MINISTER OF PLANNING 
(SHRI S. B. CHAVAN): No new guide-
lines have been issued for expediting 
the progress of plan targets. Recently, 
guidelinen have been issued to the 
States in regard to the formulation of 
the 1983-84 Annual Plan.

Production of Steel in the Country

3818. SHRI K. LAKKAPPA:

SHRI H. N. NANJE GOWDA:

Will the M inister of STEEL AND 
MINES be pleased to state:

(a) whether Government have recen-
tly directed all the steel plants in the

country to evolve more effective me-
chanism to anticipate sectoral produc-
tion shortfall well in time;

(b) if so, the names of steel plants 
to whom directions have been given;

(c) whether the consumers of the 
steel have also been asked to inform 
such shortfalls in advance so that 
necessary arrangem ents could be made 
to meet any eventualities; and

(d) if so, how far the directions 
would be helpful in emphasising pro-
duction of steel in the country?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a) to
(d). Under the aegis of the  Joint P lan t 

Committee there is close coordination 
between the Main Steel Producers and 
their customers, particularly in the 
priority sectors. The demand and 
availability of steel is constantly un -
der review and action is taken to meet 
requirem ents and to m aintain a posi-
tion of easy availability. At a recent 
meeting of the Steel Priority  Commit-
tee, the  Main Steel Producers were 
advised to give tim ely intim ation of 
likely shortfall in production to their 
customers so tha t tim ely action can 
be taken *to arrange for imports, if 
necessary.

Persons Detained without trial 
in States

3819. SHRI CHITTA MAHATA: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Supreme Court has 
given any instructions to the Central 
Government and the S tate Govern-
ments to release all the persons de-
tained without tria l In various jails in 
the country; and

(b) if so, the details thereof and the 
number of persons detained without 
tria l in jails jail-wise and State-wise?’
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): (a) 
The Supreme Court does not appear 
to have given any instruction for the 
release of all the persons detained 
without trial in the country.

(b) Does not arise.

Beedi Manufacturing Units

3820. SHRi OSCAR FERNANDES: 
Will the Minister of INDUSTRY be 
pleased to state the details of beedi 
manufacturing units in each of the 
States?

THE MINISTER' OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): Such
detailed information is not m aintain-
ed by the Central Government.

Rehabilitation of Refugees from 
Assam in West Bengal

3821. SHRI SATYAGOPAL MISRA:

Will the M inister of HOME 
AFFAIRS be pleased to state:

(a) the steps taken or proposed to 
be taken for the rehabilitation of the 
refugees coming of West Bengal dur-
ing the Assam agitation period; and

(b) the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH):
(a) and (b ). Information is being, col-
lected and will be laid on the Table 
of the House.

“Discharge of Waste by Chemical 
industries into water Sources”

3822. SHRI ANAND SINGH: W ill 
th e  PRIME MINISTER b e  p leased  to  
sta te :

(a) the names of chemical industries 
whidh discharge their waste into 
rivers, lakes and other source of water;

(b) whether any studies of pollution 
effects in such instances have been 
made; and

(c) if so, the action taken to prevent 
the same?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ENVIRONMENTS 
(SHRI DIGVIJAY SINH): (a) Almost 
all chemical industries discharge their 
waste into rivers, lakes and other 
sources of water after various degrees 
of treatment.

(b) YeSj Sir. _ _ •

(c) The Central Board and the State 
Boards for the Prevention and  Con-
trol of W ater Pollution take suitable 
action under the provisions of the 
W ater (Prevention and Control of Pol-
lution) Act, 1974 for regulating the 
discharge of waste water to comply 
with stipulated standards.

Shifting of Geological Survey of 
India 's H eadquarters from Calcutta

3823. PROF. RUPCHAND PAL : 
WiU the Minister of STEEL AND 
MINES be pleased to state:

(a) whether there is any proposal 
to shift the headquarters of Geological 
Survey of India from Calcutta; and

(b) if so, what are the reasons?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY & STEEL 
AND MINES. (SHRIMATI RAM 
DULARI SINHA): (a) No, Sir.

(b) Does not arise.



Written Answers KARTIKA 12, 1904 (SAKA) Written Answers 278

Take over of Kumardhubi Engineer-
ing Works

3824. SHRI BASUDEB ACHARYA: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) w hether Government have taken 
a decision to take over Kumardhubi 
Engineering Works;

(b) whether it is also a fact that an 
enquiry was instituted against the 
owner of the factory; and

(c) if so, details thereof?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): (a) The 
Government of Bihar has passed a 
Bill in the State Legislature to take 
over the Kumardhubi Engineering 
Works.

(b) and (c). The Company Law 
Board had ordered on 10-8-1977 an 
investigation into the affairs of the 
Company under Section 237(b) of the 
Companies Act, 1956. The Company 
obtained injunction against the sa id  
order from the Calcutta High Court 
which was, however, vacated on 
6-7-1978.

The Inspector appointed under Sec-
tion 237 of the Act informed the Com-
pany Law Board that the investiga-
tion could not be proceeded w ith 
as the Company’s factory 
and office were closed and a winding 
up petition was tending before the 
Calcutta High Court. The Company 
Law  Board considered the m atter and 
decided to withdraw the order of in-
vestigation and to leave the question 
of investigation of this company to 
discretion of th e  official Liquidator a t -
tached to the Calcutta High Court. 
Accordingly, the investigation order 
has been withdrawn vide Company 
Law Board’s order issued on 14-8-1981 
and the m atter is being handled by

the Official liquidator directly under 
the orders and guidance of the Cal-
cutta High Court.

Pollution caused by Satan Katha Che-
mical Factory

3825. SHRI RAM SINGH SHAKYA: 
Will the PRIME MINISTER be pleased 
to  refer to reply given to  U nstarred 
Question No. 942 on 14th July, 1982 
regarding Pollution caused by Satan 
Katha Chemical Factory and State:

(a) whether it  is a fact th a t the 
Satan Katha and Chemical Factory, 
Sarangpur. Madhya Pradesh is pollu-
ting fast the waters of Parvati river; 
and

(b) if so, the total loss of life and 
property suffered so far and it® likely 
adverse effects in future?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ENVIRONMENT 
(SHRI DIGVIJAY SINH): (a) Accord-
ing to the information received from 
the Central and State Board, the 
factory is located near the river Kali- 
sindh and not Parvati and there is 
no evidence y e t  of any pollution of 
river Kalisindh.

(b) Does not arise.

Inclusion of Nepali Language in
Eighth Scheduled

3826. SHRI ANANDA PATHAK: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Gvernment have deci. 
ded to take the question of inclusion 
of Nepali Language in the Eighth 
Scheduled of the Constitution of India 
across the table for arriving at a con-
sensus as assured by the Minister of 
state in the Ministry of Home Affairs 
and Departm ent of Parliam entary 
Affairs on 13 and 27 June, 1980 on the 
floor of Parliam ent; and

(b) if so, when such a meeting 
would be convened by Government?-'
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THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFARS 
(SHRI P. VENKATASUBBAIAH): (a) 
and (b). Attention in this connection 
is invited to the statement laid on the 
Table of the House on 3.3.1982 in res-
ponse to Lok Sabha Unstarred Ques-
tion No. 1660 for 2nd December 1981 
regarding inclusion of Nepali in 
Eighth Scheduled.

Levy of Notice Fee on Property Tax 
South Zone of M.C.D.

3827. SHRI TRIDIB CHAUDHURY: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether he is aware that des-
pite the stay granted by the High 
Court, Delhi on 22 May. 1981 in the 
W rit Petition filed by the Government 
Servants Cooperative House Buliding 
Society Ltd., New Delhi against the 
recovery of any amount of Property 
Tax by the M.C.D. in excess of that 
payable under the December, 1979 
judgement of the Supreme Court of 
India for the years 1980-81 and 1981— 
82, the South Zone of the M.C.D. is 
levying ‘Notice Fee’ in respect of the 
residuary disputed amount of Property 
Tax in respect of these years;

(b) whether the case has now been 
transfedred on the file of Supreme 
Court; and

(c) if so, under what rule or order 
the M.C.D. are enforcing this levy of 
Notice Fee in respect of these two 
years by including this in the current 
bills when the whole m atter is still 
sub-judice?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFARS 
(SHRI P. VENKATASUBBAIAH):
(a) to (c). The Municipal Corporation 
of Delhi has reported that a show 
cause notice with copy of W rit Peti-
tion No. 2061 of 1981 w ith C. M. No. 
3888 of 1981 for stay was received by 
th e  Municioal Corporation of Delhi

on 19.9.81. However, no stay was re-
ceived along with the said Writ or 
earlier thereto. The application for 
grant of stay was listed for 10.11.81 
when the same was granted in respect 
of the original five petitioners. Subse-
quently, on 4.1.82 stay was also gran-
ted in favour of the other co-peti-
tioners who were impleaded in pur-
suance of C.M. No. 4656/81 and the 
said stay has been continued. Accor-
dingly, MCD is complying with the 
orders of Hon’ble Delhi High Court. 
Demand Notices were issued under 
provisions of Section 154 of the
D.M.C. Act, 1957 prior to the receipt 
of the stay orders dated 4.1.82.

Appointment of Sons/Daughters of 
Deceased Employees of Delhi Munici-

pal Corporation

3828. SHRI SATISH PRASAD 
SINGH:

SHRI HIRALAL R. PAR- 
MAR:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Delhi Municipal Cor-
poration appoint the sons/daughters 
of its deceased employees on com-
passionate grounds;

(b) if so. the  num ber of Sons/ 
Daughters of the deceased employees 
which are still unappointed on com-
passionate grounds during August,
1981 to August, 1982;

(c) whether Government are aware 
of the fact that the dependents of the 
deceased are put to great economic 
trouble due to abnormal delay in ap-
pointing them on compassionate 
grounds;

(d) action Government propose to
take to  appoint the sons/daughter® 
of the deceased employees speedily;
and
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(e) the time likely to be taken to 
employ the  sons/daughters of the 
deceased employees of the DMC who 
died upto August 1982 on the posts 
according to their qualifications?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH):
(a) to (e) According to the infor-
mation supplied by the Municipal Cor-
poration, Delhi in the General Wing 
of th e  Corporation the sons and 
daughters of deceased Municipal 
officers/officials are appointed on com-
passionate grounds on the basis of 
guide-lines as contained in the Minis-
try  of Home Affairs. Departm ent of 
Personnel & Adm inistrative Reforms 
Office Memorandum No. 14014/1/77- 
Est. ((D) dated 25-11-1974 During the 
period from August, 1981 to August^ 
1982, 84 such appointments have been 
made by the Corporataion. The 
appointments on compassionate 
grounds are subject to availability of 
vacancies and hence no time limit can 
be fixed for offering appointment to  
such persons.

Incidence of Industrial violence in the 
Country

3829, SHRI CHITTA BASU: Will
th e  Minister of HOME AFFAIRS be 
ple«sed to state:

(a) whether it is a fact that inci-
dence of industrial violence is of 
late growing in different parts of 
the country;

(b) if so, full facts thereof 
<Statewise);

(c) whether any study has been 
undertaken to identify the reasons 
for the rise in industrial violence; 
and

(d) if so, the results thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFA-
IRS (SHRI P. VENKATASUB-

BAIAH): (a) and (b). The inform a-
tion furnished by the Governments 
of Punjab and Administrations of 
Chandigarh and Delhi is given be-
low :—

Name of State No of incidtnts of
Industrial violence 
during the current 
year so far

1 Punjab « • 3

2 Chandigarh • 2

3 Delhi . . z

The Governments of Himachal 
Pradesh, Nagaland and A dm inistra-
tions of A runachal Pradesh, Dedra St 
Nagar Haveli, Lakshadweep, Mizoram 
and Pondicherry have intim ated tha t 
there  has been no incidence of in -
dustrial violence during the current 
year. The inform ation in respect 
of remaining S tate Governments and 
Union Territory Administrations is 
not available.

(c) and (d ). The main causes of 
incidence of industrial violence is 
intense trade union rivalry  and acti-
vities of trade unions which resort to  
m ilitant activities as pressure tactics 
to get their demands conceded.

Harassment of women staff working 
in Bharat Leather Corporation

3830. SHRI K. A. RAJAN: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a> whether his attention has been 
drawn to a report that women staff 
working in Bharat Leather Corpora-
tion allege harassment;

(b) if so, the details

(c) whether any enquiry has been 
made into these allegations;

(d) if so, the details thereof;
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(e) whether any of  the  women 
employee has been transferred after 
their allegations were brought  to 
the public notice; and

(f) if so, the details thereof?

f THE MINISTER OF  INDUSTRY 
AND STEEL AND  MINES  (SHRI 
NARAYAN DATT  TIWARI):  (a)
to (f).  Yes, Sir.  There have been 
certain news reports alleging harass-
ment of women employees of Bharat 
Leather Corporation.  The manage-
ment have, however, denied the alle-
gation of̂ harassment.  There  are 
25 women employees m the organi-
sation which employs 161 persons at 
present.  Disciplinary  proceedings 
have been initiated against two wo-
men employees, one of  whom  has 
been suspended and the  other has 
been transferred to another Depart-
ment in the same building pending 
completion of these proceedings.

3831 • wsft: sfut

^ •sfcff'i 0(1 ( 1 fa  :

• v (̂) sprr  ^

 ̂ cTOT VFTT STftrf̂TR- if

UdMJ=f

WdTtfT   ̂eW  3TT

<1  TRT TO ̂ 3rhrf7̂rT '

?TRTR tnrn’' TFT  ̂ fF‘,

-  (̂) uf? $f,  <r*f t̂wr n̂fjprt

rnwrr tott tarct f  3rd

rf f",

; '{*[) 3* szrfrr spn

^ 3TfT *TRl

wr   ̂ f; sf<

(*r) iftnfrmT r̂r <t̂ r-

£ f̂rr ttt̂ r ? ̂rr  fW

I* ?

wmnr *f rm wfi  (sft
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Allotment of debentures to officials in 

the Ministry and its organisations

3832. SHRI DIGAMBER  SINGH: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether he is aware that offi-
cers in his Ministry, D.G.T.D., Indust-
rial Approvals Secretariat and other 
Directorates,  dealing with the busi-
ness houses, were able to get firm 
allotment of some of the  recently 
floated debentures carrying  remune-
rative terms by some of the large in-
dustrial houses like Lohia Mashines, 
J K.r Tata and Birla concerns with 
whom they had official dealings  in 
their favour and those of their kith 
and kin;

(b) if so, whether he will lay  on 
the Table a statement showing names 
and designations of all such officers 
and the number of debentures/sha-
res obtained by them during the last 
two years; and

(c) in which cases prior Govern-
ment approval had been obtained as 
laid down in the Central Government 
Servants Conduct Rules?

THE MINISTER OF  INDUSTRY 
AND STEEL AND  MINES (SHRI 
NARAYAN DATT TIWARI): (a) to
(c). Information is being collected 
and will be laid on the Table  of 
the House.
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Extension of TISCO

3833. SHRI PIUS TIRKEY; Will 
the M inister of STEEL AND MINES 
be pleased to state:

(a) whether TISCO is going in for 
extension;

(b) if so, how much amount of 
money is being financed by Govern-
m ent financial agencies, category- 
wise; and

(c) the term s and conditions under 
which money is being financed and 
duration provided for its repay-
ment?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a)
M/s. TISCO have launched a mo-
dernization programme which when 
completed will result in marginal 
increase of their saleable steel capa-
city from 1.54 million tonnes t-> 
1.74 million tonnes.

(b) and (c) Out of the total esti-
mated cost of Rs. 203 crores for this 
modernization programme, the  Gov- 
vernm ent has sanctioned a loan of 
Rs. 100 crores from the Steel Deve-
lopment Fund. This loan carries in-
terest a t the rate of 14 per cent per 
annum and is to be repaid in tw enty 
half yearly instalments commencing 
from 1st April, 1984.

Expediting investment proposals

3834. SHRI B. V. DESAI: Will the 
Minister of INDUSTRY be pleased
to state:

(a) w hether his M inistry have ta -
ken a series of decisions to expedite 
investment proposals and to build up 
a better public image;

(b) if so, w hether in a recent 
meeting of the Secretaries addressed 
by the Prim e Minister, some sugges-
tions were given in this regard;

(c) w hether it is also a fact tha t 
it was decided that in all cases w here 
a proposal was inadequate, deficien-
cies should be pointed out and cor-
rective steps suggested;

.(d) w hether a decision was also 
taken th a t no m atters of any sort 
should remain pending in the Minis-
try  beyond three months;

(e) the steps taken by Govern-
ment to expedite investm ent propo-
sals during the months of August 
and September;

(f) w hether all the suggestions 
have been fully implemented by his 
M inistry so far; and

(g) if so, to what extent it has 
improved the industrial prospects?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRE 
NARAYAN DATT TIW ARI): (a) to
(g). During the last two years or so, 
a num ber of m easures have been 
taken to expedite investm ent propo-
sals as set out below: —

— the investm ent limits for small 
scale and ancillary industries 
have been revised upwards;

— the facility of automatic growth 
upto a maximum of 25 per cent 
over a five year period has been 
allowed to core and basic in-
dustries subject to certain con-
ditions.

— the scheme of recognition of ins-
talled capacities has been applied 
to basic and mass consumption, 
industries;

— a scheme has been introduced 
under which capacity will be 
determined on the basis of th e  
best production in the  last five 
years, subject to  certain condi-
tions;

— th e  lines of m anufacture open to 
various investm ent groups have 
been clearly delineated to re -

move the impediements in  the
way of investments considered 
specially desirable;
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— the Monopolies and Restrictive 
Trade Practices Act has been 
amended to remove the const-
raints on production with a view 
to canalising investment to na-
tional priority sectors;

—  investment for export produc-
tion has been facilitated through 
a special scheme for 100 per cent 
export oriented units w ith faci-
lities for expeditious and duty 
free import of capital goods and 
raw  m aterials and components. 
Export production has also been 
excluded for the purpose of rec- 
konning the licensed capacity and 
determ ining the dominance under 
the MRTP Act.

—  special facilities and investments 
have been provided for encou-
raging investm ent by non-resi-
dent Indians;

—  special attention is being paid to
the development of industries in 
“no industries districts” and
notified backward areas;

— approval procedure have been
stream lined not only to time
bound different stages of appro-
val but also to eliminate the sub-
systems that clog the system.

The ongoing exercise of liberalisa-
tion of investment procedure and
streamlining industrial policies has re-
ceived a fillip under the 20 Point Eco-
nomic Programme. The required policy 
and systems support is being extended 
to investors to ensure timely comple-
tion of projects. The growth of small 
and village industries is being promot-
ed through a multipronged strategy of 
directional and m aterial support, in-
centives, technology upgradation, quali-
ty control and marketing.

The performance of public sector 
undertakings is being closely monitored 
to eusure timely elimination of opera-
tional difficulties and correction of 
dysfunctionalities. Concerted efforts are 
being directed towards increasing effi-
ciency, capacity utilisation and genera-
tion of internal resources. This has

led to a tangible improvement in the 
overall performance of the public sec-
tor undertakings.

The Prime Minister, while talking to 
the Secretaries in the month of Septem-
ber, re-emphasised the need for all-
round improvement of developmental 
administration. Acting thereon the 
operating directions in so far as they 
related to this Ministry have been fram-
ed and circulated.

Special efforts are being directed to 
dispose of pending matters. Instruc-
tions to dispose matters in three months 
time have been issued. During the 
months of August and September, 1982f
181 letters of intent and 49 industrial 
licences have been granted. The 
measures taken by Government have 
had the desired impact on the prospects 
of industrial investment and have help-
ed project better image of Govern-
ment.
o

Manufacture of more trucks 'buses 
instead of Suzuki Cars

3835. SHRI HARIKESH BAHADUR: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether Government would give 
more attention to the m anufacture of 
trucks and buses than Suzuki cars 
which will result in fuel economy; and

(b) the estim ated consumption of 
petrol and diesel for cars and trucks 
and buses annually?.

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): (a) Due 
measures have been taken to licence 
adequate capacities for the manuafc- 
tu re  of trucks and buses as well as 
passenger cars taking into account the 
demand and the need to improve fuel 
economy.

(b) Diesel oil is. pre-dominantly used 
in commercial vehicles and petrol in 
passenger cars and 2-wheelers. The
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consumption of high speed diesel oil 
and of petrol in 1980-81 and 1981-82 
has been as follows:—

1980-81 1981-82

• (in Tonnes)

High Speed 
Diesel oil

1,03,45,000 1,07,39,000

Pjtrol 15,22,031 15,99,000

The estimated annual consumption 
of petrol and diesel in any future year 
will depend on the growth in vehicle 
population.

Donation of foreign money to 
Lokayan organisation

3836. SHRI M. RAMGOPAL REDDY: 

SHRI SUBHASH YADAV:

Will the Minister of HOME AFFAIRS 
be pleased to state;

(a) whether an Institution by the 
name of Lokayan which is having its 
offices throughout India had set up its 
office in Delhi early last year;

(b) whether this organisation has 
received huge money since it has been 
set up;

(c) what are the names of the coun-
tries and individuals (foreign donors) 
who have donated foreign money to 
this organisation since it was set up;

(d) what are the names of the places 
where this organisation has set up 
its branches;

(e) what are the activities of this 
organisation;

(f) whether this organisation has to 
carrying on surveys on Indian detenues 
throughout India and has collected data 
and present social and economic alter-
natives in the country; and
2541 LS—10

(g) the reaction of Government to 
the activities of this organisation?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): (a) 
to (g). A statem ent is attached.

/ Statement

According to information available. 
‘‘Lokayan” is one of the projects on 
“democratic and Decentralised Deve-
lopment” sponsored by the Centre for 
the Study of Devs’~ 'ing  Societies, 
which has its Headquarters at 299„ 
Rajpura Road. Delhi. The Centre 
which was established in 1963 
is learnt to have not esta-
blished in 1963 is learn t to have n o t  
established any sub-offices elsewhere. 
The Centre inter-alia undertakes, or-
ganises and facilitates study courses, 
conferences, seminars, lectures and 
research in matters relating to social 
and political modernisation. The 
scholars at the Centre are reported to 
have beea engaged in both normative 
and poiicy oriented work on- the stres-
ses and challenges facing societies and 
in futuristic work on both national 
and cross-national basis. There is, 
however, no information whether any 
survey on Indian detenues is carried 
on.

The Centre has received foreign 
contributions from Konard Adeneur 
Foundation 5205 St. Augustin, Bonn, 
Federal Republic of Germany.

News item captioned Defence official 
abroad with classified files’

3837. SHRI K. A RAJAN; Will the 
PRIME MINISTER be pleased to 
state:

(a) whether Governm ent’s a tten -
tion has been draw n to  a news item 
which appeared in “The Economic 
Times” dated Septem ber 29, 1982, 
under the caption “Defence Official 
abroad w ith classified files” ; and

(b) if so, the details of the case 
and G overnm ent’s reaction thereto?
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Constitutional  safeguards for  SC/ST

in Jessop and Co.

 ̂■ .1  •  ■" .
3841. SHRI  BAGUN  SUMBRUI: 

Will the Minister of INDUSTRY be 

pleased to state:

(a) whether the Jessop & Co.. Cal-

cutta is violating all the constitution-

al safeguards provided to the Sche-

duled Castes/Tribes;

(b) if  so, the  representation of 

Scheduled Castes/Tribes in Jessop & 

Co., category/designation-wise priou 

to April, 1973 and position after the 

company was declared  as Govern-

ment Undertaking  alongwith,  the 

total strength;

(c) the detailed particulars of Tri-

bal emPlo.vees i.e. designation, ticket 

numbers, if any, and place of pre-

sent postings;

(d) whether it is also a fact that 
Jessop & Co.  have recruited  and 
promoted a large number of emp-
loyees violating  constitutional safe-
guards since April, 1973;

(e) if so, the figure of recruitment 
and promotion year-wise  made so 
far;

(f) how many Scheduled  Tribes
have been recruited and  promoted
during  the  period  detailed  parti-
culars, year-wise; and

(g) the steps Government propose 
against the violation of Government 
rules?

"  ‘ '' *4 >1

THE MINISTER OF  INDUSTRY 
AND STEEL AND MINES  (SHRI
NARAYAN  DATT  TIWARI) :
(a) to (g). The information is being 
collected and will be laid  on the 
Table of the House.
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Assessment of coal Deposits in 
Jharia Saharjuri and Rajmahal 

areas of Bihar

3842. SHRI BAGUN SUMBRUI : 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether coal deposits in Jh a -
ria. Saharjuri and Rajmahal in 
Bihar, are to be assessed indepth by- 
diamond drilling for. planning in te-
grated mines;

(b) w hether investigation work is 
being done erratically by G. S. I.;

(c) the steps taken to carry out 
the regional assessment indepth bet-
ween 1000 to 1500 mts. in Jharia for 
integrated planning of these areas;

(d) the modem  technology Gov-
ernm ent propose to introduce by ac-
quiring and deplying d rills  of sophis- 
ticted type suitable for our country;

(e) whether induction of sophisti-
cated tools and machineries for in- 
depth quest calls for a well calcula-
ted and planned methodology and 
trained personnel;

(f) w hether Government propose 
a phased plan to expose th^ drilling 
personnel to advanced technology as 
being adopted in advanced countries 
like USA, UK, etc; and

(g) steps Government are contem-
plating for such essential aspect?

THE MINISTER OF STATE IN 
THE MINISTRIES OF INDUSTRY 
AND STEEL AND MINES (SHRI- 
MATI RAM DULARI SINHA): (a) 
Yes, Sir.

(b) No, Sir.

(c) A long term exploration pro-
gramme for coal has been prepared 
by Government. This involves, among 
other things, deep drilling upto 2000 
metres in Jharia, Raniganj, East 
Bokaro Coalfields, Chintal-pundi Sub- 
Basin in Godavari valley coalfield

and in the coal bearing Gondwana 
rocks lying between Singrauli and 
Sohagpur Coalfields.

(d) It is proposed to introduce 
faster and deeper drilling technology 
in Jharia coalfield.

(e) Yes, Sir.

(f) and (g). Appropriate training 
schemes, as and when required on 
the basis of selected technology are 
drawn up by Government. These 
schemes include exposure of drilling 
personnel to the selected foreign tech-
nology.

Implications of Supreme Court Judge-
ment in Civil Appeal No. 1465/72

3843. SHRIMATI SUMATI ORA- 
ON; Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) w hether Government are awa-
re of the Supreme Court Judgem ent 
in Civil Appeal No. 1465 of 1972 
dated 26 April, 1973 (N. E. Horo vs. 
Jahan Ara Jaipal Singh);

(b) if so, w hether in the light of 
the aforesaid Supreme Court judge-
ment, Government have taken care- 
to clarify the point that a non-tribal 
female on m arrying a Scheduled 
Tribe (ST) male without due obser-
vance of all formalities and w ithout 
obtaining the approval of the elders 
of the Tribe would not belong to the 
tribal community to which her hus-
band belongs and whether such clari-
fications have been duly passed on to 
the State Government; and

(c) whether the law would perm it 
to treat a Scheduled Tribe female 
on m arrying a non-ribal male, as 
continuing to belong to the tribal 
community she was in hitherto by 
birth?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI P. VENKATASUB- 
BA IA H ): (a) Yes, Sir.



:297 Written Answers KARTIKA 12,

(b )  and (c). As per the instruc-
t io n s  issued in 1975 no person who 
is not a Scheduled Tribe by birth  
w ill bo deemed to be a member of a 
Scheduled Tribe merely because he 
or she has m arried a person belong-
ing to a Scheduled Tribe. Similarly a 
person who is a member of a Sche-
duled Tribe would continue to be a 
member of that Scheduled Tribe even 
after his or her m arriage with a 
person who does not belong to a 
"Scheduled Tribe. In the light of the 
said Supreme Court judgement, each 
case has to be decided on its own 
merit.

Encouragement to Beedi M anufactur-
ing Cooperatives

3844. SHRI OSCAR FERNANDES: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) w hether it is a fact that Gov-

■ernment have taken a decision to en-
courage Beedi M anufacturing Co-
operatives all over the country;

(b) if so, the progress made there-
for; and

(c) the incentives Central Govern-
m ent propose to give to such societ-
ies?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIW ARI): (a)
No, Sir. Apart from general policy 
to  encourage Cooperatives, no speci-
fic decision in respect af Beedi In-
dustry  Cooperatives has been taken.

tfb) and (c). Does not arise.
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Revision of wages in Steel Industry

3845. SHRI RASHEED MASOOD: 

SHRI CHITTA MAHATA:

Will the  M inister of STEEL AND 
MINES be pleased to state:

(a) w hether it is a fact tha t wage 
revision in the steel industry has 
been long overdue; and

(b) if so, what steps have been 
taken by Government to review  the 
wage structure in th is industry?

THE MINISTER OF INDUSTRY 
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI) : (a) 
and (b). The wage agreem ent in 
Steel Industry which came into force 
from 1st September, 1978, expired on 
31st August 1982. Revised wage ag-
reem ent is under discussion in the 
National Joint Consultative Commit-
tee on Steel.

Committee to Review ISI, Calcutta

3846. SHRI RAJESH KUMAR 
SINGH:

SHRI M. RAM GOPAL 
REDDY:

Will the Minister of PLANNING 
be pleased to state:

(a) w hether it is a fact that Union 
Government have recently set up a 
Committee to review the working of 
Indian Statistical Institute, Calcutta;

(b) if so, the total num ber and 
names of Members of the Committee; 
and

(c) what is the time by which the 
Committee is likely to submit its re-
port?

THE MINISTER OF PLANNING  
(SHRI S. B. CHAVAN) (a) Yes,
Sir.
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(b) There are 10 members in the Committee. Their names are 
below : —

1. Dr. S.R. Sen, Chairman, International Food Policy Research Institute & former 
Executive Director, World Bank, New Delhi. . . . . . .

2. Prof. T.S. Bhanumurthi, Director, Ramanujam Institute of Mathematics, Madras 
University. . . . . . . . . . . . .

3. Shri Ravi Mathai, Indian Institute of Management, Ahmedabad. .

4. Dr. A.L. Nagar, Professor, Delhi School of Economics, Delhi University.

5. Prof. N.S. Ramaswamy, Director, Indian Institute of Management, Bangalore.

6. Dr. Jagjit Singh, former General Manager South Eastern Railways and former 
Chairman I.D.P.L. New Delhi. . . . . . . . . .

7. Dr. S.P. Gupta, Adviser, Perspective Planning Division, Planning Commission, 
New Delhi. . . . . . . . . . . . .

• given

Chairman

Member

Member

Member

Member

Member

Member

3OO

8. Dr. B im aljalan, Cliief Economic Adviser, Department of Economic Affairs,
Ministry of Finance, New Delhi. . . . . . . . .  Member

9. Shri G. Rangarajan, Deputy Governor, Reserve Bank of India, C ntral Office
Bombay. . M em ber

10. Dr. K.C Seal, Director-General Central Statistical Organisation, Ministry of
Planning, New Delhi. • ..........................................................................Member

(c) The Committee has been asked 
to submit its report w ithin six 
months.

Visit by Sales Tax Inspectors

3847. SHRI HARISH KUMAR GAN- 
GWAR: Will the Minister of HOME 
AFFAIRS be pleased to state:
•'V' •• T' Jb. i 'T

(a) whether the Area Sales Tax Ins-
pectors can visit shops after 5 p.m. in 
the Union Territory of Delhi;

(b) if not, the reasons for 
visit after 5 p.m.; and

their

(c) the steps taken to check the 
recurrence of the same in future?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): (a) 
According to Delhi Administration, 
there  is no legal bar to a Sales Tax 
Inspector visiting a shop after 5 P.M. 
in the Union Territory of Delhi.

(b) and (c). Do not arise.

STATEMENT CORRECTING THE RE-
PLY TO UNSTARRED QUESTION 
NO. 438 6-10-1982.
RE. VACANT POSTS OF RESEARCH 
OFFICERS IN PLANNING COMMIS-

SION
THE MINISTER OF PLANNING 

(SHRI S. B. CHAVAN): The Lok
Sabha Unstarred Question No. 438 da-
ted October 6 , 1982 by Shri Bheekha- 
bhai regarding ‘Vacant posts of Res-
earch Officers in Planning Commis-
sion had five parts. While four parts 
of the Question viz. parts (a) "to (d) 
were duly answered, reply to part (e) 
w as left out due to a typographic 
omission, which is regretted. Reply- 
to part (e) is as below: —

(e) For 2 posts, candidates selec-
ted by the UPSC are likely to join 
shortly. Two posts are likely to be 

filled in the next few months. One 
vacancy being ad hoc, UPSC have 
not agreed to regular arrangements. 

STATEMENT CORRECTING REPLY 
TO UNSTARRED QUESTION NO. 
1582 13-10-1982 re. SHIFTING OF 
TWO DIVISION OF G.S.I. FROM 
CALCUTTA
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THE MINISTER OF STATE IN 
THE MINISTRIES OF INDUSTRY 
AND STEEL AND M INES. (SHRI- 
MATI RAM DULARI SINHA): In
part (c) of the reply to Unstarred 
Question No. 1582, the reply may 
please be read as under: —

“Appropriate replies outlining the 
present position on this m atter are 
being sent to them.”

12 hrs.

(Interruptions)

s i t*  h r^ rr i cTR-rtf fcw ft): 
arwrsT ^  cfnrr t p s t
stcttst f t r r  r  i fn^ix
sr V7T 9R 5rrr j t  wf t t t -

sftf?- a m i  T?rt

MR. SPEAKER: No question.

'-ft ax m
^ r r  «nr f  t e  "* ’f w  s t e "  
" 3 m f W  »tt qf^?r J  < n k i  m u
*TTTT f f  I

^*=rs?rt (w crm ) :
z tv ?  £  cfftrsf as ?T^*rT 1

, * 4?‘' 9jW
PROF. MADHU D AND A V ATE 

(Rajapur) What is your observation?

*rt 3t ht t  h n rrri w n r t  : 3rarer
« r f w ,  ar*r *rv*K ? n w r  ^  i

MR. SPEAKER: No question of Ad-
journment Motion. Dr. Swamy.

sft 3t zt t  : t o

s ifa -  ^  1

DR. SUBRAMANIAM SWAMY 
(Bombay North East): In addition to 
what he has said—I am on another 
su b jec t.. . .

SHRI ATAL BIHARI VAJPAYEE: 
It is for the Central Government to

take a decision on the Eihar Press 
Bill. How do you say, Sir, that this is 
not a question for Adjournment Mo-
tion? It is still pending with the 
Central Government.

( Interruptions)

SHRI H. N. BAHUGUNA: Even the 
Supreme Court direction, the' Bihar 
Government is defying..,.

AN HON. MEMBER: It is a very 
important matter.

SHRI H. N. BAHUGUNA: It is not 
a simple m a tte r...

MR. SPEAKER: Not allowed. I 
have allowed only Dr. Swamy. .

(Interruptions)

DR. SUBRAMANIAM SWAMY: I 
have given notice of an Adjournment 
Motion on the possible effect of gene-
tic experiments conducted by the 
U.S. Army on Dengue...

MR. SPEAKER: Give something 
else.

DR. SUBRAMANIAM SWAMY: 
There should be an inquiry on that. 
I have evidence on that.

MR. SPEAKER: No. You give
something else, not notice of an Ad-
journm ent Motion.

DR. SUBRAMANIAM' SWAMY : 
Dengue is a part of the biological 
warfare process. How can it go on ?

MR. SPEAKER : You give some 
other notice. No question of A djourn-
ment motion.

SHRI M. M. LAWRENCE (Idukki): 
I have given an Adjournm ent Mo-
tion regarding price rise of rice in 
K erala S ta te .. .
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MR. SPEAKER : Give some other 
notice. We are having a Calling At-
tention also today.

SHRI M. M.  LAWRENCE:  The
price is Rs. 2.31  per kg. Is  this 
quality fit for human consumption ? 
Even cattle will not eat...

MR. SPEAKER : Not allowed.

SHRI SATYASADHAN CHAKRA- 
BORTY (Calcutta  South):  Please
listen to me for one  minute.  The 
question that has been raised is this. 
It is not that  the journalists  are 
fighting. It is a fundamental question 
of Constitution. An Indian citizen has 
a right to know...

MR. SPEAKER: He can know. No 
problem.  Nobody  can check  this. 
There is law. There  are courts.  It 
can be taken  there and it can  be 
challenged.

(Interruptions)

MR. SPEAKER; I am not allowing. 
I have already discussed it. Nothing 
goes on record. Mr. B. D. Singh.

(Interruptions)**

SHRI SATYASADHAN CHAKRA- 
BORTY: Allow me to finish. Sir.

MR.  SPEAKER:  Not allowed.
Mr. B. D. Singh

tft. t*. ftf̂ (vrwj):  ywrw

<nhhrr*f̂ ̂  «tft srte1 srerr  *rr 

tip ?rf  5R?T r*r 

3Hnnfcr=r 7? ŝrrf t ’  tf** irrtf <rr 
TTR WTH  sfap if ann-  W . . ..

8rur«r Ffm : if ̂  ̂rnr, ttttt 
rftr sf rtf  #tf 1

(wt*vr)

TT»r (̂sfar): if
rnx szRT%n wttt 57 fsp *nffrr  aprfe* 

frn»Nr r <rf crtt  »ttwt 

 ̂f̂rr f ?

♦•Not Recorded.

srwrsT  : infar  r*r stft

3R fatf ?PT«f ̂  fsp  3̂ f 3TT5*7 iRqT

I

«rt TFr frar*; TOir>; :

wr: T 7s F nr   Tgi ̂1 

3rwTStT ĝ~i~?q : ̂  *3TT̂Z TW.

£ 3Tf7 rrm I

(Interruptions)

MR. SPEAKER: Mr. Nadar,  why 
do you shout.

Mr. Chandrajit Yadav.

(Interruptions)

MR.  SPEAKER:  I  understand
everything. I understand  what  the 
professor says. I understand the lan-
guage of the Professor.

. . _  _ ’

SHRI  CHANDRAJIT  YADAV 
(Azamgarh): I wantd to say this. The 
House will be adjourned the day after 
tomorrow. The whole country seems 
to be highly concerned over the Pun-
jab situation. I would like that, before 
the House adjourns, the House should 
be taken into confidence. No conces-
sion should be given to the forces of 
disintegration in this country, I would 
like to  make it very clear, because 
the situation is such that if Govern-
ment compromises its  position—Sir, 
bringing the people to the negotiating 
table is all right, but we are dealing 
with Punjab in the  background of 
those forces  which are asking  for 
Khalistan—and if any concession is 
given to the forces of disintegration, 
it will be the beginning of the disin-
tegration of this country........
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3T«w erf

f*«H «rr f5R qiTT  2FTv5 Vt  $ivf 

f5TT ̂TTT-ttt 1

SHRI CHANDRAJIT  YADAV:
Therefore, I am saying that the House 
must be taken into confidence. What-
ever compromise is being made, be-
fore that, the House should be taken 
into confidence and  no  concession
should be given to the forces of dis-
integration.

: 3rm

tr̂rrr  r*> q 1 *n, 1 r»i *1 '"ft  fop

ff*! wi-i tt sprrf 3TR- ̂ rt

<TR T\ TPrifti pjrr  if
n"̂7T ?T I

whw  (f̂inr) :  3r«rer

. .Trt'fXK ?rrf 

*nRft if 1

3Twr«fr  : asrmri *rrt to

 ̂ 7̂, 3rrr tor 1

TT r>   ̂ 3TTWt TOT S"f$TT T15T

c»

«ft **1 TW TT*? 9Tl

f̂tfo |  r̂d

 ̂? sufrr fan ̂  i 

arwrer m  ^ f\

(wtwt?t)

«ft  w* :  ^ tott

3T ̂  TT qfeVn 5T̂ fTT ŵ rr I

j y£

“ *  **> <*)>■'* •-*** 

arorar v̂rwir : ins <mr jttwt 
vrt q̂r  toI  srt

?$f\

(«YWf)

armr nfrrr : *f sf w?  ̂to 

r*rf gr%ren $7 » 3n*r̂ r̂nrl sf 

fsrnr j?-  t  "fprt 

’Tnrvf ̂  i TiT̂r?: «of  TR̂rrt z* \ 

ST31T ̂  ̂ FT T?T jf,  r̂hf tfm

n̂rfr  wn TFff it  wf *pshti

MR. SPEAKER: Shri Bhishma Na-
rain Singh..........

(Interruptions)

MR. SPEAKER:  I ana very happy
that hon.  Members  are concerned 
about each other’s health..........

Mr. Ghosh, why don’t you  allow' • 
him to speak? I have called Shastriji.
.. He has been speaking all the time.

TPTOftfR STT̂sft (qm): 3TR 3R 

3T9RK "̂ nnr” ir   ̂ mx  hr̂ft 

f •

3r«̂pr  : w?rr rr

T̂cft

T̂VnTcTR 5TT?3ft :   ̂  l

*niw T̂THt  TTP'i  ̂ f̂fTT TTlf̂X 

10 T̂PT ?f >ft?r THTT   ̂I r̂T- 

'TiT TF  ^5 |  •d*leb |

*IT̂R TTR ̂    ̂I

3T«T?T ^  ÎrT

1̂ TO ir̂FT̂I

«ft  9rmr <m t   (q̂ Ntcf) :

 ̂q̂F  n̂ftr atfr 3trt̂

qr  «tr 3tt*Nt  =̂î t

7̂1  f?TTT Tf̂f TTTTR

i ̂  | <̂5'̂1 ̂f" ̂ R- ̂TR" ®fi <til ̂.'•l ... I

3TWW M̂ivq:  ^  5TTT1 TOT

|  M i «♦><. f̂-CTT  flJTTT I

5TTO ThRR : arar̂r JTff- 

fnraF̂rr ffrr r̂rf̂rr i 

¥TT  ^ 3T«f 3R(T«H T̂E: ^

 ̂i  tV vnr̂ft w t̂  •

if̂r 5FTf̂hr 3r t r >fr fr̂n

SHRI NIREN GHOSH (Dum Dum): 
We want an assurance from the Gov-
ernment that elections will be held in 
Assam as p>er the  schedule of the 
Constitution.

PROF. RUP CHAND PAL (Hoogh- 
ly): The question of Punjab National 
Bank ....

arwrw *$fcrr : ^ ̂   »nn

(wnrvfR)
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PAPERS LAID ON THE TABLE

C o r r e c t io n  o f  a n s w e r  t o  u s q  No. 
7496 RE BUILDINGS DESTROYED BY FIRE 
i n  S i m l a .

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS-
ING AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
H. K. L. BHAGAT): On behalf of 
Shri Bhishma Narain Singh, I beg to 
lay on the Table a statem ent (Hindi 
and English version) (i) correcting 
the reply given on 12 April, 1982 to 
Unsitarred Question No. 7496 by Shri 
Nawal Kishore Sharma regarding 
buildings destroyed by tire in Simla, 
and (ii) giving reasons for delay in 
correcting the reply. [Placed in Lib-
rary. See No. LT-5582/82].

N o t i f i c a t i o n s  u n d e r  E s s e n t i a l  
C o m m o d i t i e s  A c t  a n d  I n d u s t r i e s

(D e v e l o p m e n t  a n d  R e g u l a t i o n ) A c t .

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI 
NARAYAN DATT TIWARI): I beg
to lay cn the Table

(1) A copy of the Copper (Prohi-
bition of use in the Manufacture of 
PVC and VIR Wires of Domestic 
Type. Amendment Order, 1982 
(Hindi and English versions) publi-
shed in Notification No. S.O. 616(E) 
in Gazette of India dated the 25th 
August, 1982 under sub-section (6) 
of section 3 of the Essential Com-
modities Act, 1955. [Placed in Lib-
rary. See No. LT-5583/82].

(2) A copy of Notification No. S O. 
718(E) (Hindi and English versions) 
published in Gazette of India dated 
the 7th October, 1982 regarding ex-
tension of period of take over of 
management of Messrs Eastern Dis-
tilleries Private Limited, Calcutta, 
beyond five years under sub-section
(2) of section 18A of the Industries 
(Development and Regulation) Act, 
1951. [Placed in Library. See No 
LT-5584/82],

(3) A copy eachv of the following
Notifications (Hindi and English 
versions) under sub-section (2) of 
section 18AA of the Industries (De-
velopment and Regulation) Act, 
1951: —

(i) S.O. 698(E) published in Ga-
zette of India dated the 30th Sep-
tember, 1982 regarding extension 
of period of take over of m ana-
gement of Messrs Shri Janki 
Sugar Mills and company L’mited, 
Doiwala (U ttar Pradesh) beyond 
five years.

(ii) S. O. 6199 (E) published in 
Gazette, of India dated the 30th 
September. 1982 regarding exten-
sion of pediod of take over of 
management of Messrs Cauvery 
Spinning and Weaving Mills Limi-
ted, Pudukkotai, beyond five 
years.

(iii) S. O. 719(E) published in 
Gazette of India dated the 8th 
October, 1982. regarding exten-

sion of period of take over of man-
agement of Messrs Motor and Mac-
hinery M anufacturers Limited. Cal-
cutta. beyond five years. [Placed 
in Library. See No. LT-5585/82].

SHRI ANANDA GOPAL MUKHO- 
PADHYAY (Asansol): Sir. I am try-
ing to draw your attention. If you per-
mit me, I have already sent you a 
notice . . . .

SOME HON MEMBERS: Under
what rule?

SHRI ANANDA GOPAL MUKHO- 
PADHYAY: Under Rule 377.

MR. SPEAKER: I have sent it for 
facts.

SHRI SATYA SADHAN CHAKRA- 
BORTY: I shall speak on behalf of 
you Now., tell m e ... (Interlruptiovs)

MR. SPEAKER: Now, Papers laid 
on <the table. Shri Khursheed Alam 
Khan.
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S t a t e m e n t  o r  T o u r i s m  P o l i c y /

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM (SHRI 
KHURSHEED ALAM KHAN): I beg 
to lay on the Table a statement (Hindi 
and English versions) on the “Tour-
ism Policy.” [Placed in Library. See 
No. LT--3587/821.

A n n u a l  R e p o r t  o f  C e n t r a l  B o a r d  
o f  I r r i g a t i o n  a n d  P o w e r ,  N e w  D e l h i  
f o r  1981-82.

THE MINISTER OF STATE IN THE 
MINISTRIES OF INDUSTRY AND 
STEEL AND MINES SHRIMATI 
RAM DULARI SINHA): On behalf of 
Shri Z. R. A n s a r i,  I beg to lay on the 
Table a copy of the Annual Report 
(Hindi and English versions) of the 
Central Board of Irrigation and 
Power, New Delhi, for the year 1981- 
82 along with the Audited Accounts. 
[Placed in Library, See No. LT-5586/ 
821.

N o t i f i c a t i o n  u n d e r  I n d i a n  E l e c t r i -  
c i t i  A c t .. A s s a m  E l e c t r i c i t y  D u t y  
( A m e n d m e n t ) R u l e s , e t c .

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK- 
RAM MAHAJAN): I beg to lay on the 
T able:

(1) A copy each of the following 
Notifications (Hindi and EngL'sh ver-
sions) under sub-section (3) of sec-
tion 36 of the Indian Electricity Act, 
1910: —

(i) The Indian Electricity (Amend-
ment) Rules^ 1982 published in 
Notification No. G.S.R. 735(E) in 
Gazette of India dated the 4th 
September. 1982 published in No-
tification No. G.S.R. 735(E) in 
Gazette of India dated the 4th 
September, 1982.

[Placed in L ibrary See No. LT- 
5588/82.]

(2) A copy of the Assam Electri-
city Duty (Amendment) Rules, 1980 
(Hindi and English versions) publi-
shed in Notification No. FTX/143/ 
79/47 in Assam Gazette dated the 
6th October, 1982 under sub-section
(3) of section 13 of the Assam Elec-
tricity Duty Act, 1964 re:*3 with 
Clause (c)(iv) of the Proclamation 
issued by the President on 19th 
March, 1982 in relation to the State 
of Assam.

(3) A statement (Hindi and Eng-
lish versions) showing reasons for 
delay in laying the notification men-
tioned at (2) above.

[Placed in Library See No. LT- 
5589/82],

(4) A copy of the Accounts (Hindi 
and English versions) of the Assam 
State Electricity Board for the year 
1977-78 under section 69 of the Elec-
tricity  (Supply) Act. 1948 read 
with Clause (c) (iv) of the Procla-
mation issued by the President on 
19th March, 1982 in relation to the 
S tate of Assam.

(5) A statem ent (Hindi and Eng-
lish versions) showing reasons for 
delay in laying the paper mentioned 
at (4) above.
[Placed in Library. See No. LT- 
5500/82 ]

(6 ) A copy of the Annual F inan-
cial Statem ent of the Assam S ta r-e 
Electricity Board for the year 1982-83

’ under section 61 of the Electricity 
(Supply) Act, 1948 read w ith Clause
(c) (iv) of the Proclamation issued 
by the President on 19th March, 
1982 in relation to the State of Assam.

(7) A statem ent (Hindi and Eng-
lish versions) showing reasons for 
delay in laying the paper mentioned 
at (6 ) above.

[Placed in  Library. See No. L T - 
5591/82.J
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STATEMENTS

A n n u a l  R e p o r t  o f  an d  R e v ie w  by  
G o v e r n m e n t  o n  S e r e  C h i t r a  T ir u -  
n a l  I n s t i t u t e  f o r  M e d ic a l  S c ie n c e s  
a n d  T e c h n o lo g y .  T r iv a n d r u m , 1981-82 
o f  B i r b a l  S a h n i  I n s t i t u t e  o f  P a la e -  
f o t a n y ,  L u c k n o w  f o r  1981-82. e t c .

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF SCIENCE 
AND TECHNOLOGY, ELECTRO-
NICS, OCEAN DEVELOPMENT 
AND THE DEPARTMENT OF NON- 
CON VENTIONAL ENERGY SOURC-
ES IN THE MINISTRY OF ENERGY 
(SHRI C. P. N. SINGH): I beg to 

Jay on the Table:

(1) (i) A copy of the Annual Re-
port (Hindi and English versions) 
of the Sree Chitra Tirunal Institute 
for Medical Sciences and Technolo-
gy, Trivandrum (Kerala) for the 
year 1981-82.

(ii) A statement (Hindi and En-
glish versions) regarding Review by 
the Government on the working of 
the Sree Chitra Tirunal Institute 
for Medical Sciences and Techno-
logy. Trivandrum (K erala), for the 
year 1981-82.

[Placed in Library. See No. LT- 
•5593/82],

(2) (i) A copy of the Annual Re-
port (Hindi and English versions) 
of the Birbal Sahni Institute of 
Palaeobotany, Lucknow, for the 
year 1981-82 along with the Audi-
ted Accounts.

(ii) A statement (Hindi and En-
glish versions) regarding Review by 
the Government on the working of 
the Birbal Sahni Institute of Pala-
eobotany, Lucknow, for the year 
1981-82],
[Placed in Library. See No. LT- 
1981-82.

(3) (i) A copy of the Annual Re-
port (Hindi and English versions) 
of the Indian National Science 
Academy, New Delhi, for the period 
from 1st April, 1981 to 31st March, 
1982 along with the Audited Ac-
counts.

(ii) A statement (Hindi and En-
glish versions.) regarding Review 
by the Government on the working 
of the Indian National Science 
Academy, New Delhi, for the period 
from 1st April, 1981 to 31st March. 
1982.

[Placed in Library. See No. LT- 
5594/82].

(4) (i) A copy of the Annual Re-
port (Hindi and English versions) 
of the M aharashtra Association for 
the Cultivation of Science. Pune, 
for the year 1981-82 along with the 
Audited Accounts.

(ii) A statement (Hindi and Eng-
lish versions) regarding Review by 
the Government on the working 
of the M aharashtra Association for 
the Cultivation of Science, Pune for 
the year 1981-82.

[Placed in Library. See No. LT- 
5595/82.]

(5) (i) A copy of the Annual Re-
port (Hindi and English versions) 
of the Wadia Institute of Himalayan 
Geology, Dehra Dun, for the year 
1981-82 along with the Audited 
Accounts.

(ii) A statement (Hindi and Eng-
lish vesions) regarding Review by 
the Government on the w orking.of 
the Wadia Institute of Himalayan 
Geology, Dehra Dun, for the year 
1981-82.

[Placed in Library. See No. LT- 
6596/82.]

(6) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 
619A of the Companies Act, 1956: —

(a)(i) A statement regarding Re-
view by the Government on the 
working of the Central Electronics 

Limited, New Delhi, for the year
1981-82.
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(ii) Annual Report of the Central 
Electronics Limited, New Delhi, for 
the year 1981-82 along with the 
Audited Accounts and the comments 
of the Comptroller and Auditor 
General thereon.
[Fiaced in Library. See No. LT- 
5597/82.)

(b) (i) A statem ent regarding 
Review by the Government on the 
working of the National Research 
Development Corporation of India 
New Delhi, for the year 1981-82.

(ii) Annual Report of the National 
Research Development Corporation 
of India, New Delhi, for the year
1981-82 along with the Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon.

[Placed in Library. See No. LT- 
5598/82],

S t a t e m e n t  r e g a r d in g  R e v ie w  b y  
G o v t ,  o n  B h a r a t  B r a k e s  a n d  V a l v e s  
L td . C a l c u t t a  f o r  p e r io d  e n d in g  31st 
M a r c h , 1980.

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
VIRBHADRA SINGH): I beg to lay 
on the Table a copy each of the fol-
lowing papers (Hindi and English 
versions) under sub-section ( 1) of 
section 619A of the Companies Act, 
19*36: —

(1) (i) A statement regarding Re-
view bv the Government on the 
working of the Bharat. Brakes and 
Valves Limited, Calcutta^ flor the 
period ended the 31st March, 1980.

(ii) Annual Report of the Bharat 
Brakes and Valves Limited, Calcut-
ta for the period ended the 31st 
March, 1980 along with the Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon.

(2) A statement (Hindi and Eng-
lish versions) regarding delay in-
laying the papers mentioned at (1) 
above
(Placed in Library. See No. LT- 
5599/82],

R e v ie w  o n  a n d  A n n u a l  R e i-o r t  o f  
B h a r a t ; A lu m in iu m  C o . L td .,  N e w  
D e l h i  a n d . N o t i f i c a t i o n s  u n d e r  
M in e s  a n d  M i n e r a l s  ( R e g u l a t i o n  
a n d  D e v e lo p m e n t  A c t )

THE MINISTER OF STATE IN THE 
MINISTRIES OF INDUSTRY AND 
STEEL AND MINES (SHRIMATI 
RAM DULARI SINHA): I beg to lay 
on the Table:

(1) A copy each of the following 
papers (Hindi and English versions) 
under sub-section ( 1 ) of section 
619A of the Companies Act, 1956: —

(1) R'eview by the Government on 
the working of the Bharat Alumini-
um Company Limited, New Delhi, 
for the year 1981-82.

(ii) Annual Report of the Bharat 
Aluminium Company Limited, New 
Delhi, for the year 1981-82 along 
with Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon,

[Placed in Library. See No. LT- 
5600/82].

(2) A copy each of the following 
Notifications (Hindi and Engish ver-
sions) under section 28 of the Mines 
and Minerals (Regulation and De-
velopment) Act, 1957: —

(i) The Mineral Concession, 
(Amendment) Rules, 1982 published 
in Notification No. G.S.R. 824 in 
Gazette of India dated the 2nd Octo-

/  ber, 1982.

(ii) G.S.R. 825 published in Gaze-
tte of India dated the 2nd October,
1982 authorising the Geological 
Survey of India to carry out such 
detailed investigations for the pur-
pose of obtaining such information 
as may be necessary in the areas 
SD eic ified  in th e  notification.

[Placed in Library. See No. L T - 
5601/82],
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N o t i f i c a t i o n  u n d e r  D e l h i  P o l i c e  
A c t , a n d  A l l - I n d i a  S e r v i c e s  A c t .

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH): I 
beg to lay on the Table:

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (3) of 
section 148 of the Delhi Police Act, 
1978: —

(i) The Delhi Eating Houses Re-
gistration Regulations (Amend-
ment) l-982 published in Notifica-
tion No. 1700/ Spl. Cell in Delhi 
Gazette dated the 1st September. 
1982.

(ii) The Regulations for keeping 
places of public entertainm ent in 
the Union Territory of Delhi 
(Amendment) 1982 published in 
Notification No. 1798/S.C. in Delhi 
Gazette of India dated the 23rd 
September, 1982.

(iii) The Delhi Police (Appoint-
ment and Recruitment) (Amend-
ment) Rules, 1982 published in Noti-
fication No. F. 5/15/82/-Hom e in 
Delhi Gazette dated the 7th October, 
1982.

[Placed in Library. See No. LT- 
5602/82].

(2) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (2 ) of 
section 3' of the All India Services 
Act, 1951: —

(i) The Indian Administrative 
Service (Fixation of Cadre Stren-
gth) Eighth Amendment Regula-
tions. 1982 published in Notification 
No. G.S.R. 618(E) in Gazette of 
India dated the 20th October. 1982.

(ii) The Indian Administrative 
Service (Pay) Seventh Amendment 
Rules, 1982 published in Notifica-
tion No. G.S.R. 619(E) in Gazette 
of India dated the 20th October;
1982.

(iii) The Indian Police Service 
(Fixation of Cadre Strength) Fifth 
Amendment Regulations, 1982 pub-
lished in Notification No. G.S.R. 
620(E) in Gazette of India dated the 
20th October. 1982.

(iv) The Indian Police Service 
(Pay) Fifth Amendment Rules, 1982 
published in Notification No. G.S.R. 
621(E) in Gazette of India dated the 
20th October. 1982.

(v) The Indian Police Service 
(Special Allowance) Secon Amend-
ment Rules, 1982 published in Noti-
fication No. G.S.R. 622(E) in 
Gazette of India dated the 20th  
October, 1982.

(vi) The Indian Police Service 
(Fixation of Cadre Strength of 
Andhra Pradesh) Rules, 1982 pub-
lished in Notification No. G.SR’. 
623(E) in Gazette of India dated the 
21st October, 1982.

[Placed in Library. See No. LT- 
5603/82],

N o t i f i c a t i o n  u n d e r  C u s t o m s  A c t

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): I beg to 
lay on the Table a copy of Notification 
No. 236/82-Customs (Hindi and Eng-
lish versions) published in Gazette of 
India dated the 2nd November, 1982 
together with an explanatory memo-
randum regarding exemption to melt-
ing scrap of stainless steel, when im-
ported for use in an electric induction 
furnace or furnaces in a small scale 
industrial unit, from the payment of 
basic custom?? duty leviable there-
on under Section 159 of the Customs 
Act 1952. [Placed in Library. See 
No. LT-5604/82.]
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12.11 hrst

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

F i f t y - S e c o n d  R e i 'o r t

SHRI G. LAKSHMANAN (Madras 
N orth): I beg to present the Fifty- 
second Report (Hindi and English ver-
sions) of the Committee on Private 
Members’ Bills and Resolutions.

COMMITTEE OF PRIVILEGES 

Th ir d  Re io r t

SHRI HARINATH MISRA (Dar- 
bhanga): I beg to present the Third 
Report (Hindi and English versions) 
of the Committee of Privileges.

MR. SPEAKER: Now, Calling At-
tention. Shri Paswan.-

SHRI K. MAYATHEVAR (Dindi- 
gul): Sir, the hon. Member is standing 
with a heavy heart.

MR. SPEAKER: I have already
taken action regarding hii application 
or submission. I have already sent it 
for facts, on what he has written to 
me.

SHRI ANANDA GOPAL MUKHO- 
PADHYAY: Sir, Dr. Gholam Yazdani 
has been seriously assaulted in his 
constituency by the CPM goondas and 
he is lying in Ram Manohar Lohia

«

Hospital.

**Not recorded.

MR. SPEAKER': I have already 
started action. (Interruptions)

SHRI ANANDA GOPAL MUKHO- 
PADHYAY: Sir, the funniest part of 
the whole thing is that when I w ant-
ed to know it from the I.G. Police, he 
was surprised to know from me. He 
has no information with him. (Inter-
ruptions)

MR. SPEAKER: Mr. Haider, are
you representing West Bengal?

SHRI ANANDA GOPAL MUKHO- 
PADHYAY: Sir, he has been remov-
ed from Malda Hospital to Dr. Ram 
Manohar Lohia Hospital. (Interrup-
tions). This is a m atter of shame.

MR. SPEAKER: Nothing eoes on re-
cord without my permission. What 
these gentlemen are saying to each 
other does not go on record (Inter-
ruptions)**

SHRI ANANDA GOPAL MUKHO- 
PADHYAY: Sir, he is a sitting Mem-
ber of this House. He is lying in the 
Ram M anchar Hospital. He has been 
seriously assaulted. I demand a state-
ment from the Home Minister.

MR. SPEAKER: I have already 
asked him. I have sent for facts.

SHRI ANANDA GOPAL MUKHO- 
PADHYAY:

MR. SPEAKER: You are informed
now.

SHRI ANANDA GOPAL MUKHO- 
PADHYAY: Thank you very much.

" ' ■! . " .Y . ;

MR. SPEAKER: Now, Calling At-
tention. Shri Paswan.

. - I  v m  -\i



3*9 NOVEMBER 3, 1982 Drought situation in the country 320
(CA )
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CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Dr o ug h t  situat ion  i’r e v a il ing  i n  
VARIOUS l’ARTS OF THE COUNTRY

t s r s r e r  q i w ;  ( g r a f t M  < )  :  
i f  3rfw ^i-#r h fe- 

ap h rR rh rfW  f a n r  w t
f?V  3rfr hrsFFf -rrft hst « rrr
tt^ rrm  arft sr%f=n ^  CT f a
^  «< 10  T̂~ iJof) ^frr^T •

“ f a f T T ,  5 P T F T ,  3 T R £
5 T T 7 T  e T V T  ^  3 i ' ^ T  V T T t r f  i f

* r t  f t q f c f ,  f r , T r ^  5 r T m  
# f  ^  s p f t  3 T r i r f y £ 5  c f T l f t  f t
* r r  f *  3 7 f r  r v  T r ^ q l  i r  * f  ¥  s r f v ^ ;  
a r f g r m l  . s r t  i r ^ r  f t  t t t  ^  a h i v i t  
tnm r t r  i f  tT ^ r r  ^ n  tr ^  
i r r  ^ r n f n f l  1 ”

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(RAO BIRENDRA SINGH): Sir
Honourable M «nbers will recall the 
statem ent made by me on the 4th and 
14th October as well as my reply to 
the debate in th is House on drought 
situation in tbe country on 14th and 
15th October. The position as it stands 
today is that drought conditions are 
reported to be prevailing in 
parts of the States of Andhra 
Pradesh. Bihar, M aharashtra 
Himachal Pradesh, Madhya Pradesh, 
Orissa, Haryana, Gujarat, U ttar Pra-
desh, Tamil Nadu and West Ben-
gal. All these State Governments, ex-
cepting Tamil Nadu, have submitted 
Memoranda on drought seeking Cen-
tral assistance. Central Teams have 
already visited West Bengal, Orissa, 
U ttar Pradesh. Bihar. M aharashtra, 
and Andhra Pradesh. The reports of 
these Teams have since been received 
and considered by the High Level 
Committee on Relief. The recommen-
dations of the High Level Committee 
are under processing. West Benpal 
had earlier been sanctioned an as-
sistance of Rs. 24.77 crores. Central

Teams are visiting Himachal Pradesh 
from 5th of November and West Ben-
gal for the second time, in the second 
week of November, Teams to Gujarat, 
Madhya Pradesh and Haryana will be 
going shortly.

Drinking water problem has been 
reported from most of these Stales. 
The Central Teams during their visit 
to the States take into oonsideration 
the requirement of assistance to solve 
the drinking w ater problem over /»nd 
above the funds available w ith the 
State Governments under Minimum 
Needs Programme and Accelerated 
Rural W ater Supply Programme. In 
drought situations State Governments 
normally take early action to conserve 
w ater w herever available by erecting 
tem porary storages. Provision is also 
made for sinking of tubewells and re-
pairs to existing wells. W here it is 
not possible to locate a w ater supply 
source on the spot, transportation of 
w ater is resorted to the Central as-
sistance is given for this item as 
well.

Sufficient quantities of foodgrains 
are being made available to the State 
Governments for public distribution 
system as well as for the flour mills. 
In addition, allocations have also been 
made under the National Rural Em-
ployment Programme. This House has 
already been apprised of the quanti-
s e -  and allocations made to different 
States.

According to the information avai- 
able with the Central Government, 
there is no report of starvation death 
from any part of the country. On a 
mention made by some Hon’ble Mem-
bers in this House during the last de-
bate of the alleged starvation deaths 
in the Santhal Parganas of Bihar, we 
have obtained a report from the State 
Government in this behalf. The State 
Government have informed that every 
alleged starvation death reported from 
time to time was verified by senior 
officers of the State Government and 
none of them was found to be- correct. 
No specific instance of any alleged
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starvation death giving details of the 
deceased has been given to enable the 
State authorities to verify it factually. 
According to the information available 
with us, the  State  Government  of 
Bihar have kept three quintals of food- 
grains with each  Panchayat to be 
given to the needy to prevent  nny 
starvation deaths. Central  Govern-
ment have also increased the monthly 
allocation of foodgrains to a rvimber 
of States under public  distribution 
system and the position is being re-
viewed from time to time.

It has been our endeavour to ensure 
adequate help to the  States to fight 
this calamity so that the people of the 
affected areas continue to get not only 
the drinking water and foodgrains but 
also employment opportunities so as 
to earn their food.  The Central Gov-
ernment are alive to the situation and 
are keeping it under constant review.

7TTT  qr«*M : 3TWST JTff-

oT'T) 5RT '4°, l«r 3TT̂T  |  ?TT=f)R

TO ̂  Tnfte htrt  i  Trte

*pr Tnfk f*r?r  n̂f

TW- Tsrf̂l'd of 
?T<rr  i  if- wcrr 7̂ fa f^TT

3T+H "irsf, spft zbt

arfr 3Htt qfr qr ̂  wr* 37

3TrrRT  ftiFT *nrr, crf W7T5FR ? fdKl  3*

3Tfn  ̂ ,  cTT  if  ^

1 n̂r̂iTT ̂ <11

;̂<nrn :

?rr=FTT  TT̂ft =̂f i

tft hr̂ mr Tr̂rrr : *nft

r̂r, srmri mm o 1

r 1 V® f̂ r ̂nrar fa mi Thrift 

*r ̂tft  *rr f  in 

1 °*£fr vfN- ̂ rrrm

hrhr̂r, Tnmr fw  ̂

3TRf̂l T?r IV̂T  '4T fa

3THT O 7T f?PW ft, cTT $

2541 LS—11

 ̂ fa   ̂   ̂   ̂  ̂  

t, ̂  W ̂    ̂  ̂ 1  ^
d I *POf7T  oRT  »i i  rj |i| 1

'?TR‘ 3(7 wr ?r + <0(1 eft

5Tff <n; ^   r̂rr ̂1

.̂Tft f̂ TTTT T 7̂T  f^T

q̂ r fa ̂   T̂Rîr-

rr̂ft jf *rr,  crf vwwtt  ^

Nt̂ fi-ct X 3Twn: ^f?f

fidnV frrr arfr fqfR wrf vft

f̂raT 1

'T̂r tt ̂tprt ̂  cii 

 ̂  r̂t

1̂  titbit r̂t 3tr ?f 

■jfRTT  ̂ 3ter: snrrft xff̂ TTf f̂iriz*

9R  w rto  TRT f5,  cfhTRl

TR7 1̂ hnrhft  ̂    ̂  ^

tttt cfrt 1̂  r=K>T  jt  r̂nr  ^

r̂icf  jr T̂?f   ̂ 1

r̂ r̂r   ̂   W rf N j  ,̂-ktr- 

rpR tt% x ir ;̂ ̂ v r n r  

r̂Tcf f5,  Hi dMilct.

TTi   ̂1  r̂rw1 r̂nrr 

?rf THTT r̂f

Jr m   3TRTT   ̂ TTcTT  • ̂  I

srrp:  Tmrr ̂    ̂̂rt tht,

 ̂ 7̂  srTcTT   ̂1 ^

TTT̂TT,  cTf  fr W 1  ̂  hTvnft1

^  ̂ f to ^ frwf

fff#  ^ ̂iTTTt 3R ̂rr̂ T ?H7 f 1 

5RTT cR  TRT  În̂ dT,  C  ̂“

f̂ r\,   ̂ r̂rf = r̂  W  t  ^

?  r̂r  ̂   ̂   srra’

Titpft  ^tt <m ̂    ̂TiTT gft

zrtt t ’  tttwt ̂
f̂ rc i&tir*:  hnrfcr  T,-nft ̂ 1 ^

r̂fir  sntnn: t^r t  ?f

TTTT  ̂ 3ff7: w t r - 30^

 ̂ fa ^  #»r t  ’

f̂" *1 < »f   ̂Hi  nTR-  °FTT

^RrmT-̂ 7 1  arfr  T,ff̂ Er ¥ 'twtt 

fa  trI  ^ ̂rsfif  ^

 ̂ f̂ TcR1  #«Tt ^

 ̂   oRT̂ T?1 >Tcnr̂  Tpft, ^



['jft ttr- fasro qT*rm]

323 Drought situation  NOVEMBER 3, 1982 in the country 324.
• (CA)

î'«4hV 5rtr zrr̂, qnîro  w  i 

wrw, *ft t*. £. wr 
ftpT  STTR *fr  q̂f qrj  «f|

3TT  5TT  fw?T  d  Is 1
cmnr t̂ftI t   ̂fa  fV¥

^ ̂rnrr qr  r̂n1 *rr «
f̂FT cTTNb ¥ TTk  3nf̂ ThRl  ITT 

TT̂R" TÛFT °F>  »ITT, d »iM< i|Ml 

r̂fTf1 ̂  I 3T̂6T *̂TTH , 22 3 -̂ 
3T r̂  3twr <$ 3r̂tt
sn̂TTt ̂ JT«l f̂ R1 if-  fl-r ̂  I  Tifor 

VÎTT-̂rK qi,  *TRT  Ĥ'ITh q I  3̂T
VTn" TFTf oB nTR" ̂ T" --  ITTTT,

fTOtf  25 *>t f,  XT*

f*!Wi 3TFT 19  T̂t ̂ ̂ift f̂Tct Tf-
7TR-  tiift inT r̂irin vrr̂  stfi *rc*r 

*TTI Tf*PC fW  TTfWTTT chsnw «R 

*rf*PTT, hmrr ww ssft ttrvi

^ 1  3prttt  qr th?t trI ̂ 
»mT tot ̂   fW  jtr̂t

fwr wrt? , r̂rnr srqf fqcrr ̂ pr̂ft 
5Rf ̂frnrTr  qfrT ̂ftcTRTR’ *TRT *T̂t
T̂t f'RTT Ŵ [ . . .

3TW5T «i: 3mr fwf fm  wr
r̂ ̂ Ihrqi

TTR f<’HI*f 'mr̂R : f̂rf  sp̂T

f̂ tr̂ Ht 3TTT̂t  1RT . TT 3rV
r̂f 3WRT  7̂  fa TTpr TTT
t . • W  • • 3TFT̂ JT̂t  HT̂T
*rr ̂  1

*n*iRta *rt*t:  in: r̂T
*f 1 7̂r 5f ̂nrr fa*n ?

 ̂TFT fqnitf «TRT̂R : 3T̂T ̂0 JT̂T 

'T aRTT f̂HTT ?

«ft anrrr f̂ r̂i  3rrqr ^
l̂'i«b ̂ <?r of̂t  dl , ̂ TT cii =h<;cf sfft 

 ̂1

«ft  TFT hFHF  1TTO:  5T5FTR
fWT  T̂fiS'RW , 1TT?T

f̂RTT t*TT tZTT, SRcRiO  q-f̂T ?RT- 

1 infx  fwr  ̂ r̂i

w~ .

3T«Tiff ¥̂ tr:  3IW <m  f  ^

TtfVri

tft f̂ nrr <mr̂R: ttrV,

?nr irFft, 5BRf TFft, mrirr, wit 

Tf̂TT  I  cTT̂ ̂  f?iW 

1̂  if̂f  f̂ r  r̂  «rr fa 

WTWi. ?f   ̂  ̂  ̂1  TOR  3R 

TT̂r inft ẑr ̂  1  (ar?njR) ̂  t1-

27-̂  ̂rt  r̂ar r  ¥̂cfT 7̂1 

ir̂r if̂rt  ̂ 3Rtft =rt  f̂t   ̂

3C<Fr<* i ?T̂f JTI  cTT sf TT 

A NkTT  tV?r  f̂ TT v\ ^ g 3ffr 

faz*  f̂r  f̂ ft  ir   ̂t

»iFr ¥ 3ff̂ ?TT̂r  jf 1
q̂f f̂ rr  ̂ m  ^

3riV   ̂   f̂ rt  if ̂ r 7̂1 ri 
îrt f< mV  tjnrpft fa q̂f r«f̂ h 

5̂   r̂iV >ft  w ?f  TRT

I TFTT ̂ rnl ̂TT ̂ T5TT ̂  I f̂t ?i 

tt-̂ Hf̂nr ar̂'R:  ̂1  n d \fâ

Hl'4ll ^ *ii’*1 R̂T  ?

irsz uTrivHir  : ̂ mr ̂it ?*?

TFT f̂FTTFr «TTffarR:  ‘3TRT3T’ I 3«t

"Imi >f>f <.̂ ŝ,  cRRRT (̂1 l?T)

Trf̂nn «f, ?7TTt qr̂f ̂

3rnr T̂nrr brt 3rqvf ̂ r 35 wt? tr tr- 

n̂rt ̂   rrf ̂  ¥ ̂ r  ■s.-ŵrrt

 ̂f̂ n ̂rthrrri

«ft arr?r hr̂rfi «nvnft: far

arr t̂ t ff 1 sq? an̂ r aprl 3trt̂ ^ 

err ̂  TTT̂ft 1

«rt TFT f!RW qT̂ R: MHklM cRfT 

if 1 7 HFT ̂  ̂  I  5TPT qf̂T5T  O  

gsnf ̂ r-  an̂hnrl sf ̂  1̂ 

9R qf̂r arKhnrl ̂  ̂ nr ̂  qw ^
3Tfr rr̂  «ni

1 . wr irpf

2 • fawtf #̂ r

3 • TOT TRT ^
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4. 5tvr iror 

5- ĥrŵ RiTr

6. sfanr »

arwTO' ^ srtt 'hrtt fs?

sft tr hnrm tptvr: *f tpr- 3d 5 hi 

'stt̂tt ̂  if ̂  sr̂r in;" «f atf*  ̂

3Fft  irnr *ft ̂   if sir  nr*rf srt q̂ 

n̂mrr ̂ 71 17 *f 13  r̂fsnTsrif 

if  if fl’FT q% *rt «rf, sir H

f̂rrê. *f JTf wt-tt fern wr m:~

1 i.r̂JR fWr  3̂TT

#tf,  ŝn =fT“3TT SITTCRF TC

TTT̂T̂  T̂T aT̂FHT «*><«< 1$  ̂II* I

2. vrfti, if acrfv̂R gfiRTEr  ^

TTtT >

3. \t»T5FT  SRTtrr TTTT »

4. ŝnrnrf wri  fen 1

5.  r̂r t*  f̂rmRl  ̂f̂iT

5fN‘ fTT̂ R ff I

6.  srt <tt Tfq̂r-̂fs itt  tt̂t 

^ oznr̂fr  tttt ;

7.  Vr.  3nT- t- ft-  ^ ^
STST** IffF I

8.  <hmm1 if fr̂ rt   ̂ sfrr

smn

9.  «(ff̂ 3TTfR 3R?tf 3FTt fW

«r5T̂ ̂171

10. ®nr. 3TR.  . qt. ̂ nf̂r atf

cTqcT iTfVf if ̂vT-̂"2RTt  'jfPT |

11. sn̂ ^Hk  f̂r rioFToft

W  jiTTT I

12' JTRwrft m *r1  ̂ 1

12.31 hrs.

[Mr. Deputy-Speaker in the Chair]

13. t̂r  oft  F̂ wr 5 

t* f̂rr ̂  1

14-   ̂  Tf̂ ̂   r̂mt ̂rtf

16- ztmw, qVnr qr TTfcr arrnf
(̂1  i?) -<l'e)  w  5)̂ IflTT |

17 •  <4<J T* <=b'îl IVhm  ^

«4«l t5-TT o5̂ '?"PT I

18. q̂ Tw wr qr  irw r̂
ôfckiq.* ̂ Pmtt 10   ̂ 14
¥ 3rî,- ttcftct  ̂ 1

1  9 • TPTW rffrt 5F f̂Tf 53fT3if 
oil 4 f'-ifr 0° 7 '5TTTT |

20 ./ wfzrft 7|f̂fTT5,f 2Rf T̂TTiid P̂C 
qr ̂ TRT ̂TTTT I

21 . T̂RTq-  if f̂ F̂ TT ̂

szr̂rr 1

22 • vpi °hit>tt1I zfan.
f\r «+>̂ r̂ 1  ̂ii* 1 »nr '•l̂i'i mh 
f5R̂ W 3TRW* 3fif  3if«r?n̂  wftW 

f̂irr ̂rnr iTar ̂»rt cm-̂ Tfwl sft 
*nffl+ 'r̂r °f»T ifWR 'hrnrrrr if 
r̂ , îi* 1 

23. $,f?nrn?m ?rîfô r̂n irĉ  

f̂ T T̂tr  arfT JPf 3TR7=f5t ^ 

SilsrVif nT5RTH Taft̂KT f̂TT ̂THT I

3tw,  irfîr, ?frnr îw ^
fs»>  if 5R̂r ?ft qMt irnr «rt f̂r  ̂
fsrtf wt  sfrt 3trŵ ?t

crrt 1 if m îcfT fj  T( ?cbi < m 'm? 
if  ŝnrnf. ..
MR. DEPUTY-SPEAKER: Now  it 

is time for you to put questions. You 
have prepared sufficient background.

SHRI H. N. BAHUGUNA: Sir.  we 
have been shaken to believe that you 
have arrived.

MR. DEPUTY-SPEAKER:  He has
sufficiently prepared the background.

SHRI  RAM  VILAS  PASWAN: 
Right, Sir.

FT3»K iTf  fsp sf ̂f*T Tfe-̂TZ

cfTT̂TT ‘M  d , T̂T ̂vT ̂  ̂ i+i 

TTfr «ri o[ff irf «mr «n, if
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[sft TO fa T O  T O T ]
^  v t flii'toK 'i m ,  f îTr

sr^f ih rm  *jt  <r *r«r ^  cfi^rrt «f i
'3ro l,i t i H 1*11 , oT̂ T IS -

'T t t T  w t  % j f n , t fh f JTFft W ^ T

°FR f^TT I ^RapiR M d IF=i <*> 1 0

« frft ^ f t  3ffr 6 szrf^r w rc  w i  
i f  ST^TT ?Ff ^ I p n  ^ 1^ <ff FT^TT 
f ’TSrW  "3WT, IR " vfPTT =F> :3WT

t o Y ^ T R t ^ rff jf  «fti <f ?rnr sr t t
t o t  *n f *f? t o  rn n f w  * f, f ^ - r r
T O T  T»f «fl fiT ^ f  STRTTt f ’ ^
i f  i f  4 snsr t o , ^ f  JT3TTT ? r, *rr°r

=̂ o£ jT |

3nft tlXobIT *f f r w 5 Tf cR̂ T ^  
fcF 33T T cR^rk rtJT vfsfY cP-TT
3?T tT^riZ1 3TT f 5 I i f  q^TT T̂TfTTT

TR^TT 3cT ^
^TCT iR^fTR cRTT cfR Tjff | ’? f e R
* r ^ r  ?f c p ^ r  TO ^ f  5TPR- f^ r r  -4T 

f ~ r o  ir^ t c f k - ^ W  t o  w  ¥  
q tf^ T  $ J | 7 5^Tf¥ HFTt 3H«n<l J r V  8 0  
* r f a r t  f  q tfrc r $ \  m  *  2 3 6  t o s -
F q if  3FTt T O  5fft Sift '\'<J 3TC if  Tff vff 
^ T  w r  ĉPTT ^HTT tft 3,Tfzrf ^  ^*-1 
■3 *f ^<s-^ 1 <3 3R R  srfa* infr
°fHf TfPT ift vi r°ri*1 <?° I <1 ofiof̂ T
4 5  ^ n r  j t  f a n  *n t?tt f ' i  f q w
f a T R  3>r f f a  SCT ^T3T 1 1 6  T O  

o t  «n, ?fRRr| ^q[^r 4 5  crrg-
T ftfr^  rq- qRT T vvw ? %yn i ^  ^  

tfTT 1 2 0  T O  ^ ',  ^f5f?r 
w t  n f lr  fV^RT ^ r r  £  *tt f t
^Ff ^‘ l f^RVT JRTFfr m
t t v  ^  ̂ T  t ) TT=rr T
3T3FT TT %TT f̂ R ^i* ^T  3^  ^ i f  I 
3TTT fiRPW SHTTFft cFTf TRTT 5T^TT 
fVcRT t'fFRTT ^  3 ^  ^TFT f r ^ T  ^ 1  

IF ?  ^  ^TFRl 3RT3T flTTrTT 
T ¥  ̂ frf ir^f qR w
«f iff fV «H  ^  f̂ TTT f^TTiTT

htr^Rrr ^  1

9 3TTPT ¥  «(f fsRTTcT ^ gfrqH ^
=TFR) r .  STFtT^R ^f»r ^
FTcfR" «TT f 5 l qRfV f^^rfcT f*,
cif ^ f t  «ft r ^ l i f H  5RT ^ f f  ^ R -  
^Ttpf |  i f ,  3T3R afrfsT̂ n̂ TT

i r f ^ R  ^  iT ftf ^
TT ^  i ?  r ^ H R  fflT F T  qR f 3 
3ffr T F R n r  3 t r t h r  f  ?  d id  qR 

err N t r  ^  fr«ii zrf =^r
? if r r  «̂> ^ »i 1 f 2 1 ^ 

d fT  fT  TfT f" asrfr ^T fcT̂ TTO" ^  9>Rf-
TRT ar FTT ^  FR" OT IT 1 ^  
f 2 I f ^ R T  w, ?w fw tT OT q ^
fRT f 3, cTf iHRTRl arf W IT T  ^ T  W
h F n r r  3 r f r  w  3 r r i -  ^ f f  q r  ^ N - 
dHejii»c, erf ^FrfT ^f ^rf h r^T T  
^  fWq qrrt fiF R n 1 ^  g f t  q r  
^  ? r  ^ T I T  T R R i  a i ^ f T  ^  1 
qTTTfT 3TpT ?TRT TPRT ^flTTTrt 
31W ^ # T f  rTT qFT^f f^I q f t  ^fl 
7Tf^|- T rsft-T K t I i u M  ^ t  
qR 3nq- g r t - g r t  ^ r t
<■■■ «b cr 1 ^nq- =<^cr tff^RT
r r ^ . ^ . ^ f t .  , T R t  i f  f 5 I qT 
^ r f  ^  ^  q ^ f  q R  ? f R r  ^ T H - ^ T R  
f 2, ^  m  ^TfR ?f 3TTTT fTT ^  arfr
TTRt TOT i f  ? r f^  HPT, 1TT5TR

^  rif*r T rfR  5̂ t  in f £  t t s t -  
i t r  qnf 5̂ r^u *<i< m r  fqrr t f*  

f 5 i ^  ctpt ^ r  qr q^T^ Tf" ^  

3 tr  ^ f  s r f t ^  ir^  f r m f t  r ,  ^
^  ^ n r  f 2 r N t - T f z l  ̂  c t o t  i f  i

^f ^ r t  t o  qR anq-
h h n r  ®Tz*t zrhFTTf ^ r r r r i

qR tr«B TTOWT t(TT, rTf T ^ h f  
^ T f T  iffT  qR Z T H V f T  V F T c T  

f 5 g^ffsR «TFft ^T cn  f 5 ,, Clf 
1 T 3 T  f r , - r z 1  3 : q i f  ? T T ^  « f  ^ T c T T  ^  I

r ^ t^ n r  wI'il-W idl 1̂ iu' 3TPT <̂ q r 
qr «j«ii?iT, v iid «rnr si'll? i* arfr

m z 1 -? r r r t  f * R i f  ^  ^ s m r f
t i  r^, | ^  (7  |  3̂ 1'  * f  SFTfT H  1 ^ 1
o t \ f-JT ^ R  Tf" t  I ^
■®iif di f=f- 3nft cTeR 3nq- ^ n  <+» t

«f I SR«f^ ^  T O  y f T  

( 3 n ^ )  ^  T m « T 5 T  s f t  T O ^  VRT ^ 7 T  ^ f t
j j f  3mn ^  ^ t  qR t o

W  m  T t  ^  TnfW  ^T R  5s 
^ 7 R  ^ T f T  1 9 6 7  ^  ^ R T R  3 T 5 R R  
ft W r  T O  ^rt t o  ^ r f 
i 3 f5F llf  3T^FT m f^ R  3t^TR ^  I
^ f  I 1 T F T  r f  1 9 4 3  ^  3 r ^ T t T
tft ^n?nr >r ^ r  ff*n i fenf t o
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3ra m  tf  n r  ^  zfr. t o h t
1 5 ^T^T

2 zrffzr*r 3r f t  s e r a  <fnurcr spf
«Ttf~ I 3TT <*4V <i <?1 37T HdHsl 2 0 0
f ^ f i m r  3r f t  ^ 3 t t  3t r  cfh

3TRTTt r=h O'Tl ^Tcft I 5 - 6
, —̂ v. ^ _S  A. — ^ >\^ 1  3nWRi ^  I cf I ^  3TR ^cTnT

a rm r t  ^  ^ r t f  wrx s r w  i f
^F rtf ^  f^TT zn q r^  JTfttf ^  f^TT af 

q itr^r i ^  fsp=RT
dl*i M «j^T ^trfT ff*, 'd *f 3RT 5 0  TTTT^
<tf t f t .^ t .3 r i \  ^  q“f r  ^ t t  t r t t  ^  
arfr irf «npn i f ,  ^  i r f r o  ^  j ^ t  
^TT T ^ J  ^  3ffr i lT k t  T̂T f^TTRT 
fiT ^n  f ,  T T  <T̂  f^TcRT 
5*, 3s? ÊPTt ^HrT | f  I <TT̂  tf 

STTW £ f  TfT f  3tfT S f t  ^TTtir
?r f a  0T3T w f k t  ^ r f W r t  ^ f  
T ^ ! T  ^ rft <TT 3 rrh "^ ft T^cf
f 5, tf tflr-*rr>T tf ^ r x  w f  £ f m ,  t  

3rfT q-^tf r r  h r I  5r f t r ^  smftf q r  
^ r h t r r  rrrn R  3TR- ^ r t  «n

«tt sRTf^hr tn r? R  t f  tftf tf 
^  s?*r ^ t w  i *untf ^ft^r- 
JTHFT 37T ?f ^  r ^ T T  af1 cftr- 
^ n r  t f  ^  ^ r r  ?rf *ttt ?f t f f ^ R  3̂  
a iiN 'ciiftrcl % *fr?-*rr*r q r  tft
<r*TT v f  ^  I i f  ^  Tt5RT ^TfTTT 
57  f̂ R 3HTT T5T T^" ^FTT 5FTTR, 
^PFft ^ m i < ^ H TT ^ -H HI ^TTT, ?Tf 
^ T  TR" =f| < ffl^ ^  î~T
T^T 5TT °fi fnU ^|i» M I 3TR- ? ^

«?ki1 grf ^  d h ^  ’m R  ^ft^r 
TTTW ^T 5TR 3TT WT ^  I ^PR I 
H » g l cfTRT̂ f ^ f t  ^  «TTcft ^  I ^ f 

snftTTTR ^ ^ t t  i
t  inr?r ^  ^ ' i v t  f̂t?  ^  3 ^
?  TR^TX ^  TO! ^T T  5W«fT ^frft
^  i t ?  ^rf t t w t  r t f  ^  f^nr 
j t t ^ t t  ^rt t o ;  tf  ^ rf t1 in^RT ^  ^ i  
tftfV i f  T^r ^
=TRT. f  I STTT vpijxn: j f  rrrft f^RfrT 

3ff^ T T  ^ f r l  ^  Tf TT33T
HPT TIT ^  i f  ^  ^ 1

5FTf ^  3TR- cTTf̂
3f 3TTtf cTT^ tf 3 m t  5JT̂ «TT ^  I 
3TT5T <RNhr i f  fwfcT 3TN ^  T̂TlTtf

f t  i f  w f a

♦TFTT?: i f , T7T tf ^TKT T O T  f?«rfcT 
3tpt ^  ^mrtf ^qf5F«Tcr %t*ft i r ^ n x  
i f  TOHX tf ^  ofT̂ rr T̂fTTT 57 
^ n t r  ^ t  ^  t o t t t  f r q f ^  q r  
f^Wro" ^ rrtf  ^rft ^
qr NWKf ^r?tf an, 3iTT 3rrtf tf ^T
^  ^  c a r t e r  apT ^rr^  i sm^Tt 
5RH irgptft f t  ? 3TR- g T fW tfT  ITSR 
r k  ^ r r  rthrxr f ^ i n f  ?rtft ^  ^ f r  
^  i 3rrT f W  ?TRT j t t w t  ^ r f W r i  
^rf tfth rrr, 3rw f W  q ^ n r  fsrar 
^ f  =^r tf th n r ^rt iN t  h^iV ^i 
^  i V t f t ^ J i r ^ ^ F r a - i f T ^ s T f ? :  
hqT q r  t t  ^ r r  f?*rf?r ^ t  3r«prr ^ t x  i 

2tNt 3rqtft f w ^ 1 r  i

^ t f « r r t ^ R T ^ ^ f ^ 3 r P T  w -  
i r r t  ^ t t  -tfarnf ^  dc^iTH^ aprnrinr
=fHI0 I frW  cfT  ̂ tf 3TT3T 3iiH=hl ^HT 
^T T^T 77RT 3nq- ^T̂ TTT̂  =b I <1 <+* 

q iiftf I TIT tf  T̂f 5RH,
3RT I* vfPT >ft ITT ^tU ctf
ifr ^ n r  ^ ftf I 3TR f c i f n :  i f  fsr?r 

tf ^  aRTlT ^  TfT ^ n f  ^
^T r̂=FTcTT q1 I ¥T̂ vTT aR  ̂ rhrt 
t f h f  ^  i dc«=RTf̂ =h ^P hrnr %fc 
r im  rN rrtft ^ h n r  i m f  
i) i-q^iu «' i  r t f  ^  3rrr ^ r r  
T^1 f 2 ? 3TT5T ^ f  i f t f  2 3 - 2 4  w r r  ^  

5s tf itfrr mtf- 5s ► ^ r t f  ^ t
5RT f^TRT f t  ?T^iT ^  ^  ^T
^r^Tm ^  i 3nr q r  r r t  g r t
c:iRT3i1 ?n rrtf i
T̂T3RT3!l jRT ?
f W f "  ^  STRT't-^i^l 2tf3RT3Tif ?pf 

n; 3TR f W  ^ r  HTTf 5f»f T f p n t
rrf^nr i r r r  cRf tf 5R ^rrNI ^rf 
3t t t  m tf  tf «(^i^ u i rtf ^rrel
^  tf- # r  iTTtf T^ff 3rfr snq- 
afT^r T f tf  f ^  w  ^rt f t q f f  ap 
iT c n f ^ ;  w r t f  ^  i n r  ^  i

MR. DEPUT Y-SPE AKER: His
speech was too long and you will have 
to reply to his points and satify liinv
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SHRI H. N. BAHUGUNA: He has
to  satisfy the whole House subject to 
your approval.

TR fan?: f w t  nfterr ?TTp\
w  arfr ^
3TT5 tz* it q-^rr ^  3if?; ^  ? rrrf
^Trrf 3JT f  ? V  t

zct *rrr ^  HT̂frr 
fW ri  *f TOnr «n fap sfY 

'm r^nr sft ^rt cRiwft Titrift <rfaR
3R *r SPRW fafi FT=FTt ciTlwft 5FT3TR1
^fr^r ^ rfV ^ r ^ s i

TTRRtTTT W ift (qZTi): ffRT g w t 
'TT̂ r TPC JT I

TR  f a ^ : iff ^ f  ^  ^rt
9Tcf *ft, U v z t  « ik , a t n ^ r , q?nT 
? ~ r  ^r- Ttcci^rr firvft s ^ r r  t r  *ft 

3rriV-i7f t *  q r  ^rrr
^ t t t 1 znz «rtt f^ rr  fa&
fWrHT W  3TT7 f^TcR" 3v?T î'7f 
*f, f^cRT S^TR- IT irflRT f 51
^  T̂rT tft W<T r^sfwft I 3TR . . .

^  JT^T «£/T"IT: 3TN^ 3P.t r -
?R r ^  cRTT , of f r n  ¥  HT*?

t r  sftr^ r far? t m r  *^c*r erf qcn
^ p t t  fan faR*r *f t r r  i t e r  
3 t r  fcf^f <re ?1 I
«R<T 5TPR- SfTT î'I'o" ° t^  5T3f <+<lr1 ^
? r  ^rff^r fj^ rr i a m  w r
^  Sf-̂ TTC T R  q^T ^TT ref.. . .

Vft TT*T hmRT VmarR: T O  q ^ r
3TTR5f sTcTT ? "cTT. . .

«ft m  3 ^ ?  fa ^ :  If 3T ^7R  ^
r n f < ^ i ^ w ^ \ ^

<?><C T̂37ET ct) 1 3ffr S/l'+i (
enn^rt °fiTrTr anrr «r^f ^ f  ? w t
f i W  |fcft i ?rfsR- ^ f  ^  im hr^T 
^  i ?f v x  f w m t  y?r
q fh rf^^ T  W ^T  'd^Ml -°, loci' ^  I

MR. DEPUTY-SPEAKER: He says 
he would have replied to all the points 
had you give the notice earlier. It was 
not given. That is what he says.

SHRI RAM VILAS PASWAN: 
W hatever I had stated has been pub-
lished in the papers. Is it not the 
duty of the Government to see it?

MR. DEPUTY SPEAKER: He says, 
if you had given the notice, h# would 
have replied even now—that is what 
he says about all the names.

SHRI RAM VILAS PASWAN: Is it 
not the duty of the Government to see 
what has appeared in the Press?

MR. DEPUTY-SPEAKER: He will 
reply to your points; he will have to 
repy to your points.

TT*T fa  TVS fafjT: f^T  TT TnrTT
^ r ^ T ^ ^ s n V i f i r f s r T c r  f  
TTf^j -diM < T7T T7T W R  ^TT '"11??; ,

n ^ T  tr>% fr^ ^nrr m i  ^ffafnr s t r -
st ^ r ^  crsrt^ r ^ f  p w  i f
«i in ?f ?rr ^  ^  h  7it t t

Z* faF J T ^ r  5FT  ̂ aqfr ^ 1  5 ^
v  iff « rn r ^  . . .  ( m v R )

THT fa p rm  TTW R : ^PT «TV $
wr~ * fr  w i i  i \  sftt tt? ^ ts tr  ?5f i

t r  9 t t ^  far^: ? p r r r  m *  ^  >ft
Wf'rlHI 3TTrft f 5 , 3 f W  W \ STcft

riT «+><fn I ’TMTT  ̂ I TT
Tym oFTt ^Tcf a m  ^T?f {5s f ^w ffaB

^TWT «TT,
^TT j f  p n f  sfrt ^  i q r

T̂T j f ? R  3TPTT f̂* sl'Nohl *T5

f^Hhl T̂̂ cTT I

SHRI RAM VILAS PASWAN: 
Which is the enquiry body?

RAO BIRENDRA SINGH: Relief
Commissioner, Bihar. (Interruptions)

MR DEPUTY-SPEAKER: You
hear him. He is replying to  Mr.
Paswan.

RAO BIRENDRA SINGH: I am
reading the telegram:

‘AGRINDIA TELEGRAM NO. 
5.1.69/81 and regarding Press re-

port of Searchlight Patna dated
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17th October, 1982 reporting sta r-
vation deaths of hundred Adivasis 
in the district of Santhal Porganas.’

This what he is referring to:

‘The Dy. Commissioner Dumka 
has reported that the allegation 
was imaginary and without basis.’

SHRI RAM VILAS PAS WAN: On 
w hat basis?

RAO BIRENDRA SINGH: Without 
basis. No basis.

’-ft T w IW fl f a r ^ f  fTSTZ1
• * T 3 f t  5 R T T  5 T f 5 ?

MR. DEPUTY-SPEAKER: You
hear him. Why are you so im pa-
tient?

(Interruptions)

RAO BIRENDRA SINGH:

‘The report of every starvation 
death received from time to time 
in the district was verified by senior 
officer and none of it was found 
correct.’

SHRI RAM VILAS PASWAN: ‘ 
‘Senior Officer’ means, what?

MR. DEPUTY-SPEAKER: Mr. Pas- 
wan, when you mentioned all these 
things, he never objected. But when 
he says something why do you ob-
ject? What I say is, you please hear 
him. He is replying. A fter that 
you can ask him to clarify the reply. 
That is the proper way. Let him 
come out.

(Interruptions)

MR. DEPUTY-SPEAKER: You
charged the  Governm ent of starva-
tion deaths. He is replying. You 
hear him. Let him come out with 
the  answer.

PROF. MADHU DANDAVATE 
(R ajapur): T ruth  cannot be objec-
ted to. U ntruth can be objected 
to.

RAO BIRENDRA SINGH:

‘That in the meeting of the Zilla 
Parishad on 18-10-1982.’

—these deaths were reported by 
some papers on 17th—

‘which was attended by almost 
all Block Pram ukhs besides other 
people’s representatives it was
stated that there was no incidence 
of starvation death  in the district. 
About relief operations the Dy. 
Commissioner Dumka has reported 
tha t 3,253 schemes of N.R.E.P. 
were under execution in which 
18,38,809 mandays employment was 
provided so far.’

SHRI RAMAVATAR SHASTRI: 
So far!

RAO BIRENDRA SINGH: This is 
on the day of the telegram.

‘Three quintals of foodgrains 
have been stored in each Pancha- 
yat to prevent starvation death.’

This is kept in store, Paswanji.

sft TFf fcTtfTO ’TTTrgR: FPT
7|r*f 3rfr t r h ;  *r ^

MR. DEPUTY-SPEAKER: He says, 
it is not sufficient. You give them  
something more.

RAO BIRENDRA SINGH: ‘Red
cards have been distributed among 
the indigent persons. Fifty Sasti
Roti shops have been opened.’

I do not w ant to go into details, 

f w  3T3f HTRT -3 IfcTl f a
srr srnf ^ r]
TftfaT s n f a w

^  r t f  f  m  t t i w t  in f -  
3TT ^  JTT ^rf f f 11
3TPT i f
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l f ?  ^  3 ^ 1 T  ^  ^  ?

T T *  T T E R f  i f
^  T O T  <T^f 37T cfaTC ^ 7  I

« f t  T R  t ^ r m  ' T T ^ T T :  cTT ^ f ? T T r  1

* f t  7 1 *  f ^ :  ^  f ^ R T  7 f a r
3 « ( i d  * T T  3 n t n T T ,  f ^ 5 T  7 P 3 T
3 T T T  f ? u f ? T d  ¥  3 T c T  ^ T T ^ f ,  c R T  i f  
' T F T  ^ v T U T  I

SHRI RAM VILAS PASWAN: 
Hundred people die and was it not 
the  duty of the Agriculture Minister 
of the  Deputy Agriculture M inister 
to visit that area?

s f t  7 t *  * 17"  f ^ n R T R
i r  3 T R  W r < ^ M  ? V

« f t  T R  f ^ F T R T  T r T T T R ' :

TWWtTK ST^ft : h r^T H **

MR. DEPUTY-SPEAKER: Let him 
complete. You hear him. There are 
four more hon. Members. He will 
rerply them  also.

vft Tm q m n :  zm *
**rt miV h id 'n ’ f r q f r  f 5 ?

i s f t  t t ? t  < r i w r c * i r
9RTRT « 4^1 d ^  «b «< t * W -

I f f  * T F  ?  ( « W r )

’sft <rm^T: fu-5*
efrt 3[W 3HTT *T«f <rr **rf

t  ?

SHRI H. N. BAHUGUNA: What
are the causes of the death? (In ter-
ruptions)

MR. DEPUTY-SPEAKER: You can 
reply. They will never be satisfied. 
Mr. Minister, you continue.

(Interruptions)

MR, DEPUTY-SPEAKER; Mr. 
Shastri, you will not be allowed be-
cause your name did not come in 
the ballot.

(Interruptions)

MR. DEPUTY-SPEAKER: You
must allow the Minister to  reply- 
This is not the parliam entary way.

SHRI A. NEELALOHITHADASAN 
NADAR (T rivandrum ): He is mis-
leading the whole House. (Interrup-
tions )

MR. DEPUTY-SPEAKER: This is* 
not the  way.

(Interruptions)

^rr s r  f , t w  3̂  gf r qre
f  I i f  3TN^ TfTTT cfrf

V fffa  fW R T  ^IfT'dl 5 7  f a  % -m t qpr 
3RT3T SfT-JcfV ^  f  I

MR. DEPUTY-SPEAKER: Except
the reply of the Minister, do not re -
cord anything. I am  paying this 
because it is not admissible under 
the rules.

SHRI RAM VILAS PASWAN; I 
have quoted specific names.

MR. DEPUTY-SPEAKER: You
will be allowed afterwards.

(Interruptions)

PROF. MADHU DANDAVATE:
Kindly correct that your observations 
will go on record.

MR. DEPUTY-SPEAKER: My ob-
servations will definitely go on 
record.

** Expunged as ordered by the Chair.
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tT5' eil <.'«■$ faff:  if"  ci id I

f~  $TOT qr,  ^ qtft qft
*s T*i i f̂r

srfr qnft fVmr rit, qff fr cnrt 
q> tpt 3ftr"  =wlT«t>  ̂*ik' qm

sitct ̂r̂TT ̂ 3rf* frr ?nr*f *rt ̂ i 
r̂r qTf if fr frnnf w ̂  ̂
# ̂ rft TT'ilH'l qft WTcT qfT f ‘ I

. *sft tpt hRmr qrâTR:  if pw t

f̂ iref ̂3R <£  if >ft wnz qrfqT 
T̂ n i ir*r 5Fvrthr̂pr qf f5  fa
tftrM if *f vrsf snr «f, 3R- w
3rtt unnr «f r̂TT qrr  r̂»f qiVfl ?t 
irr fr?T wr i wrr if ifft  ift

 ̂if $> 4i«̂ >ft qfl" qi £r f5 i

ITT HTq-   ̂mK  q>̂  JW  (̂a=h * 

TO?1 t I 4-  4 m i ̂ TTT

f̂" fa ̂ <'+>1̂ »f f°h ̂  3TnffT qT =h (£1 
fa sfr *rer *f qff irr ̂  ̂  i ^ 

f̂r̂ft inrarr qrf̂nifT eft ithrt ̂ rtt 
 ̂?rf frqifT qrf  *rrq sKTqpft
TRft *f I f̂qFTT irfrf <£ ITTIFT if 
frcrt ̂rhriRX  farfsr  f̂rr qr r̂ - 

qrqri «f <  <Tcf f i if  qf   ̂hh i 
q if n i f7 fa far nwrx if qre- 
ittttt ton ajf* qrfq-qrfr *f 3rftrenrt 
qft r̂ RTTt wrtf £ f5TTT m «f I

TTq «ftr̂ hrf: T̂ft 5RF ̂  if 
3T rnr̂ 3TTTT qq cIT̂T̂) ̂  qf ̂ T 
TV ̂ RT qfT if qft f* atf* ;f iff 
qnr sh'cfkI f* i qf *zrz »r̂f*fg 
'FT  f5 fa far qqcr qr qfrt wt,
T̂T WT f̂̂ TT,  ¥T«r T̂RTcft

O*,  TTRTt  r̂ nrrt   ̂  if ft 

ffft I 3PTT F̂Tfsf  r̂FTif̂ R îffrr 

flf fTTT M Wt  F̂T  r̂f, l̂ rf 

hFT TTTrrft I fq̂Tvft  «TTT  1RT 3Tnnf 

“TfTT ̂ RTlfr aft cTT SIT JTT̂T  r̂(T

M"w< srfr rfN r̂ fufrorr  Tfjrf 

irhrr «f aqf* hrqî ̂  nrw if 3nq̂ 

rr̂-tr̂ ĝ- cFT  ̂o' N f?Tf iPTT *TT I

nTqi »i 3TR 3rnpf f̂t ̂ Tcf fqrr 
f̂t gff i fTT̂f * iT̂i’ii sfrt f5 
anq̂t ̂r̂ft «ftt 5" i

SHRI RAM VILAS PASWAN: Sir, 
what about my clarification?  This 
is a point of order.

MR. DEPUTY-SPEAKER: No point 
of order in Calling Attention. Shri- 
mati Pramila Dandavate.

sforcft afiRT rr̂?f (wczf 
W): TTTŴT  iTfTTTT, W 

iNt iTffeir T  frm f5  3lfr irf oTf̂T 

Tft ̂  iW ?Tf ?Tf ̂ RTT f5 
 ̂  if  ffq- ifft  3ff[ iff iNV  if 

3rf3rr1V̂ R f% finr  i[f if̂t

3ft gf lift Tqf?«TcT ?Tff f5 I 

tt5zt ̂ <? hK inr̂nrf if ?"cRt 3r̂5T 
ŝrTfr̂nr f8 ^ ̂rnr trI iriw 
f5 erf m f qfft hrwcft f3 i nd^

qf 3PTT f̂r f w   irnf cff  i[f

ihrFTzr ̂rfrt inf i f̂ w  f̂tf̂ 
s~3T f̂: ̂ FTRfrt if qrrqfrq f̂ , 
ĉnt #q  in:  qrr 3ff* f̂inr  r̂fr

hnwR o  1 in̂nr ffrr

r̂ffTT  ZTf  '»T̂T 'd 6 4II
3rfr ?ir n̂r r̂hr qf inrt ̂ft ^

3TfTÔTrn aft I if TRTft f7
ffy iHt f̂t sit t̂ ^

d I vff̂rq   ̂ 1̂  f̂T  ^

cfh=k<  frrf F̂n̂frt  ̂ if

T̂Rf TOT f̂ f2F Uf TTTR̂T fXITt 
T̂TW  qr* ̂rf qff STTF ? ^ 
q̂fq f2 wnf̂TT qr ?tr̂
3ff* qftt ;qwnft I T̂T fTTT  if 

arnr ̂ r qr* w  q̂ ql  qrf ift *ff

qf̂t TTqiT* qft S -Jl M <i cfft ffft ? 
^ qqqr qrt TTJq TT̂TT 5% if qfT 

qTHt f I

if snqqrf  qw3T  1943 ’f 3nry 

r̂nrf ̂ trsq- if ̂trt if ̂rnrf ̂fr it* 
qrr, t t qrq  3nnr qrqnr «ft  utq 

q̂f *r̂=r*f «f i wfqnr to ?rf fnrt 
T*qnx ̂ arf* srq* fr   ̂*(̂1 
irnr qr q̂nr inq~, qf qrfq-  q̂r  Tt 

qqr 3frq srf̂Tqqr qff f4 ? fqrr 
srqqr ̂ft ̂tw* f1 sf #q *trt ntqr
3TFf f1 TWf qM iTTTrf f" 3ff* STT̂t
grfsfgq̂r  <H«wiqO  f̂t  qft ffft 

 ̂i
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nfnT-n r *r N

 ̂ TTRR R  ST* =M
C  i 50 t t r 2  *f r t r  r t  TTt«ft 
t t t t  ^  tK  f2 asrfr t  90 srhrw 
t  r t c t  s t ^ r t  h r  f  1 ^  trt*
HfY TORT!, ^ ̂ 1 ̂  T R*TR"r 'ft ^  Mff
f̂ THm f  ere Rtf srrhrxTFrt r t  r t r
W  TlRT ^  I fRTR R  Rf* R R ^ 
Rif t ,  fW cf 28 TFT i f  RE RRt 
R  RTHR 20 RT >ft TfJT |f  I 
RRt ZV&T 3TR5 rf^TT R t fVTT^ ^  I
t r t  fmi* fR r Rs tt* 28 t r t  r
20 R* arf'cRnrt r t t  tttt, t t  
SRR£ R  fa  d*f R T  RC f 2 RT^1
*rer r s r t !  grf f  * 1 *pnrt
RCRT R T  fTrft T$\ f a  RR m f ^ l- 
*•! i  <1 ¥Vft*U<T RT RTT *TR I
^ r f a r  r r t  ^  r s t  1 ^ f a R  if- 
3T RT f5,7T tft RT ^  RR. tfR . CRTS' 
R  RT sf ^  R T l ^  fTRT SRT1 ^  
fR r  | W  ^3TI f a  f ^ R ,
s r r  sifx c. r̂ . i( i srrfa F ■j! f'il r  r t t  
3RRT f  • cr̂ T e£ iff TTk RT RT 
s j r t  ^  *iu t  <j r t r t  *-<t 91T
Tf fTTTRT 37T fTRl 3Rf f a  RR£ 
TTT fT R T  «f | RpTTTS R  i f  T? 1 
^  rifT RTf =5T ^ 0  fR.cT i f  RR 
R  I RT R  fR ^ T ?  afi fa r f  Rt 
v rnR  ?Rrf ^  fRT ^jif ^  ttR  ̂
3RTF.1TR trfR T  *f RR f 2 | xfrtT? 
i f  fTTITt TRf ^  IRftTZ T 3T̂ RR i f  
^TfT f 5 f a  ^ R  ST^R ^  ^Tef TT1
r r o  i f  f5 1 f « r t  qr^RT i f  ^ tk t 
w r k t  r t  mr?Rr i f  ^ j r  f 5 1 
^ fR  f̂t ITTTR f t  v f  f 2! 1972
?f R  ITTTR ^R fT ^  ^ T^R RT 
i t  TT̂ r * rt ^  itr; irm hr ? r* r  ?f 
f^RT iR t 'jft ?f T̂fT fa  cTfT ^ft R ^R  
51R f f f t  ■M iff ^ ĉ T̂T =B vTRf RT «#>l-H 

fRTcn f 5 I q f? ^  R̂R5ff
r r t  f  arN; Rvf^r 2R i f  r k t  ?f 
r ^t  snfiRiftRl Rt cirfa-zrl r t  
^Rr RrTT 'Is , s c h I RT ^RT R R  f 2 I 
n>H fFi^r if" 3RT ^RT ^  <l«l R ’T
arn f̂ r t  fr.| i r  r  ^  fRT inrar
f R  f5 TRf f5 R  IRRt 'R l tRR- 
R7l fiTRi R R R  Rt f 2 I

13 h rs .

R  ^  ^ R  R ^ f  f 7  f a  |R T  f a f R  
%  ^  fahT R T  R 1 R R  fa«T ^  W  
R ^  R R  ?f ? RTR »ftR fRT ^R3T 
RT f i r  ^  fc^ Sf R R  3T^R ^  fRT 
5ZTR ^  I R T R  ^,'<RT ^  f 2 ,

RRTt cfRTt T  R  | i r  ^  | rncft 
fVvfeT R  RTRT 3RRRIRT q f ^ r  i f  R -  
R ^  f a d R  ^ R  T O ' ^  JRt- f 2 ! 
RTt IRT f  ‘ f a  fR T  U R m t  5̂  R?T 
R R  ^hr R  3 r ^ R -¥ R  rrfR n RT 
^T R R  l 9, RT «R ? R f R R
R R iT  R  q fcf R iR T  f R R
R R  R ff tT , ^  3TRRIR f 2 I W
RR RTRT ^ I mT RRTT ' cR  R S
RTT TTRT VTfT T  RRT ^  I RTT? R^T 
r t  ^  r h  <rtfRT f a  3rnsr ^ r r  crrr 
R  RTR T R  f i r f |R R  
r T  ^  R R  TRTT i f , RRT ^Pft 
^  RT R  R  R R  f  *, R iR T  f R  ^ rfl R I  

IR R TR  IT R T R  R ^ f  ^  r(^ -
R R  R  I' «h IfTRFT T R  RTf, R°T-RtT
r  “.fr  m  i s tr t  vrt r r t  r * t  3 ^ t r -  
<ftfRcT 5s I R f t  3ri^ R T -
R r f R  R t R R R  f f  I IRT
fRfR*T f  RR T R R  RIT R R
RT R Jf rHlfi f 2 R  ^ R  STRR-tTR 
fR R f ^  fRT R f ^ R l  R5BT RTR ? R  R t 
R R R  R R  I R  RRT RV  «TRR f 5, 
<m RTRT f 2 f a  'T fR R  faRteZTRT 
f R R R  ^FT f 2 , i f  RTR T RTTR R fc f t 

f a  fR ^ f t  5TfR R  ^  RW
"(HI 'f RT R R T R | R R R ” ^ t R  ^r/f 
fRT f2 of R^lf R  ^
fR T R t ? I TT R T f  R f  d ct

fR ; TR f 2, ^  ?iR5T ^
J T f t f R T ^ T f 2 I

RTRT qTRTT- 3.fT R T  R R ^  ^Tff 
TT f a  R?RT TR f2, Rf»T 'b"  ̂ VR, 
IHR R iR  f 2 fa  RT vft T O R
T H'fT Rt f 2 I TTRRl Rt fTTR1 
TT R  ?RT 'RRT RT T’cf f2, R^ilf 
ÎHT r T r ,  RTRf R l̂TT

f i l t e r  R ff^f arN: ^ t  r ^ t t -
in r d  R^ft RffTT I 3fTT RT
Mir ^ i * i :d ^  R i f r t  ^ R f  f3, erf
fR T t RT^I R R fft , ^ f  f a  T R ?  
fcft, =FR R R T R5T RT ^  RTT
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?rfaR inr fâ R f  fa 

3TTT  far* jT5̂T TTcf

3ttt ?p f̂f qr arrfafWr dir  vr 

ĥnr i

(scr̂rR)

fR erf <rr!i f, Tffâr w  3nfa- 

f?RR ?rtof ̂rrrft ̂  err T̂ft t ̂

3 »Tm i i

«!l< ZTjjT ̂ 5T £ I tft ff fa 

faff rrfVin IT T̂cTT  lift <R *TT- 

qnTT 3̂ arfr *r  o*tt srr- 5fR *f\ 

5JRT«n ̂ Trft f*,  qfR *f ft sVr 

3ffr 3rer?,T fw r̂ Tnrt fffaR ̂ mf 

r i if tprt 7̂ fa ?r sttt if

facpft fa°t>RrT 3TTT ̂  ?  3TFR FIT 

TOT ?f Tt-fffaR T̂Trf ^ T̂fTT cf̂J

r̂ffsnr wt ̂  1

irR̂rr̂f̂ irrr̂l 7r̂rtir  ̂̂tt if

«RTT ’TaFTrft 7̂ fa  iTfTTFZ: if  hr;
*  sd ficbi  ir̂t  ?rfr vi 

 ̂<.  n f < dl̂jf f ̂ hV 3R̂R «i. K’ if II «h 

r <.Mi'tT  «h i$  tF chri  5Vt*i*i ̂

=h  f 5iT 41̂ < 5tt f̂nrr Jîi 3rhr 
«i'5 3RT7T «h $  JT̂t =h  ¥̂T I

irmr if  ’nM ^t3tt t̂ t̂ttt  3tr 

Tcf ̂  *ffaR Trtei srf sr ̂ rhnn

*f  <W*T 1 ri*l I I

ipft iTfPJR T 3ft 3 fa r̂ 3TRT5T 

^ 31?T 3Tft f, T̂T  sfa  if
ft zjf «hm>7 ̂  ?  T̂ Zfi-f ̂ RT ̂,lft ef 

fa

“The allocation to these areas  is 
better than what it was last year.”

3F.T 3fT  3T5FTTT  70 ’TT̂

3RR 3fT <fi?T fR TOT  ̂   ?lf 

?TfR if 3ntT3fTf  tT Ffĉl̂  UTKT 

r̂nn r̂f̂rr zn n̂r gr-m r̂rf̂r ? 

3RT ̂ nr f̂r  ̂cff 5PTT  am-
ojrcl <?TT  < ̂ fV(TT cT̂K  I

 ̂  T̂f fair TOT ¥
=TKf if vrfv 5!Tn Tthnr I T̂ToRT 5Tff 

R̂n t̂ t i  3t̂rt

3TW Zlft qr 5TTJ grr TOcf t I 3̂  

°h <+ *f 51 <i <?> <.  fa?RT fa 3TPT =5T<T

wrx ^t r̂r tot 3fcFTrn-  crt ft̂rfa

-̂RRT  q̂T ?  CT SI If ftt

smtv̂ii ̂   *w \ vn  n̂f

T̂R ¥ 3RTR 3̂R T̂T T  ̂f I  “RTT

3tn»t  i qr ¥ <   ̂ f̂t

 ̂ r̂t f** i 7,-fa 3frt  ̂cff 3rr»f

cfrr 5f?>f  r̂rif i  qr facHt

irrr̂r ̂  qyt  ̂  Is, t w t far ^

51̂r cRT<T̂ f̂ f'lTr  3nq-  r̂f?T ̂

^pf T!  ^ I  fa lar̂ T  if 

¥  q̂T sr frf T̂ nf

=fTT 3T̂Rt T̂TR  Tff̂JT

favrm ̂   i  r̂eR   ̂ r̂f 

rrrqirnnf̂: ^  3î«rr r̂ qRi? ŵ jt.

|RlT I r̂faTT  ITT̂ STT̂ ̂  fa

qr  3tito

57rr fafa r̂ 3ffr tzrz î îfs:  ^

r̂f fiFîFTT ̂ nr ̂ ttr srt sr̂  srfr 

^ fr̂ rWfar̂ l

5s i 7̂ *m |s f'% ̂rft qr 
^ ittfr-  ̂?rr«r ̂rRrsfhr s?tt ̂  f̂irf 

r̂f irrf̂nrl ?f t̂ r ̂   zrfa str

THT̂ Nr fafâ T ¥ gTTcT ̂ ttss nfirf £of

rr̂î r̂̂rj ?R ^ cir=T̂TT *■:> "<  cff 

^ WT5T 3T̂5T flVr I  ^

TfssTFT qT*RT 5TT $ TîT f,

if factf ft ̂ r err? ̂   trfwnr

r̂ ?R CR ̂ R- if ZTft STT̂̂iT if I 

3nqr cfrr sr  n-fnn̂ ?rt ir̂

 ̂ r̂f if fâTT ̂rTRT r̂f̂rr | srnr 

r̂  ̂frrrr crV  f̂ 37nT t t̂

T  ̂ falRT 3RFJT  ̂ ^1

rf̂f r̂ T̂ T if ̂rf ̂rhr  f̂faR

f, W  if ̂ TFRTt ̂ TT T̂  

“̂, 'd  I Tfa»T  farr  <=Rfri  grf̂T 

 ̂ T̂TR "̂5T f, TTT̂ 5TT1  if 

<t̂[R cfj | 'Ji M<t)l <1  |

far fâft if «T*TTlft rrf̂iW 

 ̂   f̂ r̂rf ~/rf  ̂  r̂rf qr 

fin t̂ I ^r qr  ^

3Tfr faf?l1 f̂ ̂ TTt WT if ̂TTT q̂ R 

< ̂ 5 > Tc qpf7̂f °( m  i T̂TRrf

^w1  7̂̂ f̂rt  fhr qr  ?nr 

*tt mrt Tt̂f ̂rqR̂-r ffft t ,̂ 

fan; 3nq- ^r ?f f i

SRlifa  3R7FT tftfaR Rfr fawft if 

>rV an t̂  f2- 3ffr r̂̂  fair  3rnR3*
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[’jforcft srfwr s'ŝcf]

3̂ «rr ar̂r srr̂t i 

rP<̂  3TPT  JRTf  3~ceR  5TT 

5RT  ofTT I

rfSTT  VnfN  rT»TT  T̂FT-

fr̂  qfrf *bft (tr  ftrf):  *rrc-

*0̂  *i T Fji d *fl 3 I elf =r»̂l  f*, 55T-

'bK 3~?r n̂rt  ?f «iir«t> ̂  f5 i 

'J  f?”̂r if"  ftr  TRf, ' Tft

Trkl cr srf?rf cftfVcr Hprf

5F 5Tfrf WT\ fTTTTf f* atf* fpft  tf

îf̂Tj  i  ?Tf%H « <*t< spf rr r̂rrt

T̂R W   3fT Sfff TO

 ̂ r, hr erenrta ir f2,  *rr*r

«TTt flTT̂f  3TR-  F̂T  T̂eT  cRT

1 W  Tfw |

d| N*i WT5 <s( Id  ,er Hfĉ T̂' <̂>1 

f'ttfa  f̂fV̂T 53T  TO  f̂ R

f̂rr i tftf fa ̂ RT3i1 ?f\

n̂rt ft, 3ott ^ f̂rfer ft,  r̂ur 

f̂fV̂r wrr, srtst ̂rt arfr ?r*rtf ̂rfai 

*rt,  sn̂crar if f̂ en ^ «ner f5 i

 ̂ elf  *5T£ iR̂ TT̂r R̂T 3FTJT  f5 

fa T̂ RT ifsf 3nfr T̂TT tft r*T ITHTT 

if [%<m 'ioT SRfff  WTt

tor Tf" f2, rif  f i  ft

fTT rncf T̂TTT tft  ̂AW *f,  ITTft

TORT W, oTfa  FTPT f lPV*T JT *TT 

 ̂  I V̂ffeT TTf̂ff =RT 3rfT rRTF#R if

5rnr=RX  ̂»i*i n̂rr <=ffUrrr tftft »t «♦> < 

<TPf \  fpTTf  tfW*  r< *i'Mc«H 

frcir  irw y < <!>q vrt ̂  ̂  fa

3RT̂r 3lfT  3nWHR  ^

SfrhrcT r̂ ft T̂RT qr  qnf f̂FI cTnff 

rtf îw f̂ ^wx ft  i  t̂*r

w   ̂x t  i  q̂T to   qrr fs,

qr?T  ̂fsrtr fiTT  q-fsĤR fr̂ NzniR- 

hr Tfrn; crfrl  r̂r r*f

f̂rr f'4 i   ̂ sntr̂ f̂ Tr

5HT SRn  20  2-q-  ̂f

cr Tr̂t tr, fq̂ f  r̂t fnwr,

WKT 3TTP5T r<; ̂1  I

<TMMtTK 5TTT̂ :  sr̂cT  ^T-

 ̂ ...
o

t r  hrf:  am #rr Trsrt  ft

»TTT, f̂̂ tr I  vffcR̂f 1R ^R 3TR- fTf 
r̂nfr ̂  erf fif q̂n sr̂  ^nn  i 

eTTf  fTTvf iTfTW ̂ 7t 10

f̂ TT 2T 3nn̂ 3T̂r 5P7T f̂ T f* I 

eRf cT̂TT STFeTt ̂rf vft, tWt  317f? 

T̂T  "̂3T «R l 3RT3T finf fcFTT f2  I 
TT̂rt ̂rr ̂ Tfr ̂f tft 3rrt rfirr
 ̂̂ Met  ellfsti -d tit) 'jffrq f̂1

3TtR" VfT ŴU y=R",  VniTfT  T̂T

°̂h ,  T̂JTxT  f̂HT 5 ̂  61 «R #  ?T5F 

ei iT+ SHTR"   ̂ <=fj m\  l<l ?T  «i<4 »r 

MI1’  I  'd slfll T  «RoW  cf 7̂tNt f2, 

afffr <a <1<? *i  5R r̂i.   ̂»i«h i  h <41̂ m  Tt 

^  i t& “FTFT r̂f vft  15  rr

3RT5T ftw w r acrfr <f?R wrter* r̂t 

T̂ReT iff g I  fqflT T̂  ffWT 

vft 3TRT ̂ ,  °RoW  TT»zr1 ̂  I* cii -

ŜPT  ̂ «raT?f IRE1  TW? TTTTeTt 

'RI WnT if T̂eT frr  |

MR.  DEPUTY-SPEAKER:  Mr.
Singh.  Have you complied with the 
request of Bihar as to how much rice 
or wheat they wanted from the Cent-
ral pool?  Have you complied with 
that?

RAO BIRENDRA SINGH; Sir,  I 
have stated that allocation has been 
increased by 20,000  tonnes over the 
previous years.

tut frnm vnmi«f: amit f̂TPrr 

3 rr unn irt «n 3rfr atrnrr f̂ rr 

f̂TeRT fcRT ̂  I

(Interruptions)

MR. DEPUTY-SPEAKER: I  have 
asked for my information  whether 
the demand made by the Bihar Gov-
ernment has been complied  with. 
That is what I asked.

: fTf fT TTW 

ei «R I  ̂■y,T I M -s el I ^  I  iTPT*f   ̂

n;dî '̂ srfr hftti r̂f  .T̂f-
B̂nr ̂ TCef t i vfz *rft WTer ?r ft 

erf  f̂t ̂  vrvzTT wrf wm 

TOrf ztfc gr?rrt mft ̂ nrf «rf, wrc 
wf f  I
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MR. DEPUTY-SPEAKER:  He says
that 20,000 tonnes more have  been 
allotted.  Bihar  Government  can 
also purchase.

(Interruptions)

SHRI SOMNATH  CHATTERJEE 
(Jadavpur): West  Bengal  Govern-
ment has asked for permission  for
15,000 tonnes.

MR. DEPUTY-SPEAKER; Permis-

sion has been given.

SHRI SOMNATH  CHATTERJEE: 
No, no, permission only for  fifteen 
thousand tonnes.

MR. DEPUTY-SPEAKER: It  can 
be increased afterwards  little  by 
little.

(Interruptions)

SHRI H. N. BAHUGUNA: A per-
tinent question has been asked about 
subsidy.  But that has  not  been 
answered.
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SHRI BAPUSAHEB PARULEKAR 
(R atnagirl): Mr. D eputy-Speaker,

Sir, a t the outset, I may assure the 
hon. M inister that we have not called 
the attention of the Government in 
order to  achieve any political motives 
or political objectives. It is because 
of the reports th a t we are getting 
through the Press and through our 
personal friends th a t we felt it our 
duty to solicit information from the 
Government. It is w ith this in ten -
tion, we are making our submissions.

If we read the press reports for the 
last about a month, we find tha t the  
situation in certain States, especially 
in Bihar is going from bad to worse. 
It is reported in certain papers that 
if proper steps are not taken in No-
vember and in months to come, there  
would be chaotic conditions. So 
far, there are no deaths. It is very 
likely th a t there  may be starvation 
deaths. It is. no doubt, true as the 
hon. Minister says that they are not 
in a position to tell us on what basis 
they are told that there is no starva-
tion death. I do not know what is 
the meaning of starvation death ac-
cording to the Government. Is the 
death due to malnutrition treated 
as starvation death or as natu-
ral death? I do not know. But 
when I read the statem ent of the 
hon. Minister, especially, paragraph 
4 of the statem ent, it is self-^cont- 
radictory. I would come to it after 
some time. Before that, it is an 
adm itted fact now that the situation 
in Bihar is the worst. The hon.
Minister, in reply to Mr. Paswan, has 
said tha t the list of the persons who 
were alleged to have died because of 
starvation were not available to the 
Minister and therefore, he is not 
in a position to give an ofT-'nand 
reply. I am sorry, I am not to be-
lieve the statem ent because the
names have already been published 
in the Press some 15 days back A re 
we to take it that the reporters did 
not bring the fact to the  notice of 
the Government of India or the 
M inistry of Agriculture? Is it neces-
sary tha t every time the hon. Mem-
bers of this House should write to the 
the Minister saying that this is our 
information and we have given notice
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of call-attention and it will be neces-
sary for you to give this answer? I 
regret the answer which has been 
given by thg hon. Minister.

Apart from that, I shall submit 
two instances and I will bring to the 
notice of the hon. M inister of which 
he must have the knowledge. One 
of the hon. Members of this House, 
Mr. Shibu Soren has sent a telegram 
to  the  hon. Prim e Minister, to the 
Agriculture Minister, to the Hon. 
Speaker and to other Ministers which 
has been published in the newspaper 
Searchlight, dated 17th of October, 
1982. Therefore, the telegram  must 
have been sent to  them  before 17th 
of October. He mentioned:

“Alarming situation in Santhal 
Parganas. Police running amuck. 
Conspiracy to kill me. People dy-
ing of starvation. Officials of 
Bihar Government including the 
Deputy Commissioner of Santhal 
Parganas are after my blood be-
cause I am taking certain steps.'’

The hon. M inister is relying upon 
the report of the Deputy Commis-
sioner to say th a t there are no sta r-
vation deaths. The hon. Member of 
Parliam ent is not an Opposition mem-
ber. H^ belongs to the ruling party 
and he has sent this telegram  to  the 
hon. Members, the hon. Ministers and 
the hon. Speaker also. I would like 
to ask the hon. M inister w hether any 
notice of this was taken and, if so, 
what steps the Government has taken 
in this regard. I t is not correct to 
say that for the first time Mr. Paswan 
has raised this issue.

The second instance that I would 
Jike to give is that the Bihar Pradesh 
Congress Committee (I) has passed 
a resolution in the coordination com-
mittee of that party  to  declare the 
entire State except the canal irriga-
ted regions as scarcity areas in view 
of the alarm ing situation in Bihar.

In view of this, we can take it 
that the situation in Bihar is alarming 
and we find th a t the hon. M inister

and his M inistry has not taken up 
this issue very seriously. I say so 
because of the statem ent wrhich he 
has made.

Coming to the question of deaths, 
in paragraph 4, the hon. M inister 
has stated:

“The State Government have in -
formed th a t every alleged starva-
tion death reported from tim e to 
time was verified by senior officers 
of the  State Governm ent and none 
of them  was found to be correct.”

So,, according to him, no alleged 
starvation death was reported to the 
Government. The names must have 
been given to the Government. They 
made enquiries on the basis of this 
information. You kindly read the 
next sentence:

“No specific instance of any alle-
ged starvation death giving details 
of the deceased has been given to  
enable the State authorities to 
verify it factually.”

W hat kind of investigation was 
made by them? I would like to  
ask the hon. Minister, if the  factual 
data of the instances were not made 
available to the State Government, 
did the officials of the State Govern-
m ent made a general survey? Is it 
possible for the hon. M inister to lay 
on the Table of the House the names 
of persons with whom enquiries w ere 
made, w hether in th a t enquiry any 
deaths w ere reported and, if any 
deaths were reported, w hether it is 
possible for the hon. M inister to 
te ll this august House as to w hat are 
the reasons for the deaths, if it is 
m>t on account of starvation, on w hat 
basis they have come to the conclu-
sion that they were not starvation 
deaths. I would like to  know that 
from the hon. M inister w ith reference 
to paragraph 4 of his statement.

The th ird  instance to  which I would 
like to invite the attention of the 
hon. M inister is the food riots in 
B ihar-they are not dacoities or rob-



3 SI Drought situation NOVEMBER 3, 1982 in the country
(CA )

[Shri Bapusaheb Parulekar]

beries-specially the two instance of 
food riots in Paljori on October 7 and 
looting of foodgrain from a goods 
train near Nawadh are seen as por-
tents of a difficult situation deterio-
rating into chaotic conditions beyond 
the control of Government.

Then* it is reported that out of 
587 blocks in Bihar, people from 200 
blocks are migrating to some other 
State. Why? The question that I 
w’ould like to pose is: Why are these 
agricultural labourers and other per-
sons from 200 blocks thinking of 
leaving their homes? Not only they 
are leaving their villages but they 
are also leaving the State. They 
are going to some other States. What 
i5 the reasons? Are they very hap-
py to leave their ancestral place, the 
houses of their friends and their re -
lations? It is our information that 
it is because they are not in a posi-
tion to get sufficient food which is 
the necessity for their bare existence 
and, because of that, they are forced 
to  leave the State.

If we take these circumstances, the 
cumulative effect would be that, in 
fact, there is a situation which has 
arisen because of which some per-
sons have died. You may call it 
only a death, not because of starva-
tion; you may say, because of m al-
nutrition. But by using the rosy 
words and quibblings, the problem 
is not going to be solved.

The other circumstances also we 
have to take into consideration. We 
find from the reports that the prices - 
of rice and wheat have increased by 
21 per cent and 17 per cent respec-
tively in Ju n e /Ju ly  this year as com-
pared to last year.

According to our information, 
though the Hon. Minister denied it, 
th e  entire public distribution system 
in this area has failed, has collapsed.

I t is also reported that the late

transplantation of seeds has led to  
total withering away of w hatever 
was grown.

The Agriculture D epartm ent-you 
will be surprised to find that I am 
specifically mentioning this question 
because I w ant to ask this very 
question which was put by the Hon. 
Chair and which rem ained unreplied 
and it is for asking that question that 
I am trying to prepare the ground- 
puts the production of kharif crop at 
about 35 lakh tonnes against the in-
creased target of 76 lakh tonnes this 
year.

In the year, 1979, when a similar 
situation has arisen-the situation at 
present is very serious-14 per cent 
paddy was not covered.

We find from the reports of the 
M inistry of A griculture of the State 
that this year 36 per cent of the area 
of the paddy is not covered.

So, if you take into consideration 
these circumstances, we can very w’ell 
infer as to what would be the deficit 
that the people in the State would 
be having.

The kharif disaster was preceded 
by the total destruction of the ‘badal’ 
maize. That is also one of the cir-
cumstances.

We are considering side by side 
the question of drinking w ater and 
we find from the reports that the 
erratic power supply, malfunctioning 
of State tubewelis and shortage of 
diesel oil are forcing the peasants to 
urban areas. I would like to know 
whether this is true.

It is also reported that out of 280 
tubewelis, only 172 are in working 
order but their utility has been im-
paired.

What steps are you going to take?

The people are suffering for vu-nt 
of water, food, and inputs and 
everything.



Drought situation KARTIKA 12, 1904 (SAKA) in the country 354
(CA)

The Hon. M inister says ‘We are 
making ail endeavours.’ In this con-
nection, I would like to know whether 
th is would mean th a t the demands 
made by the State Government are 
met by the Central Government.

It is reported that the Chief 
M inister of Bihar had sent a represen-
tation long back. We would like 
to know from the Hon. Minister what 
was the demand made by the Chief 
Minister and how it is met, whether 
it is sufficiently met, adequately met 
and what are the figures.

It would be interesting for you and 
for the Hon. Members of this august 
House to know the serious plight of 
the agricultural labour in Bihar. They 
axe just on the verge of death.

In  the Indian Express dt. 5th Octo-
ber, 1982. Mrs. Nalini Singh, who 
comes from Bihar reported th a t she 
had interviewed many agriculturists 
and she has given certain versions. I 
do not know w hether the Hon. Mini-
ster had any opportunity to  go thro-
ugh th a t report. She comes from  a 
land-lord family.

SHRIMATI PRAMILA DANDA- 
VATE; She is the daughter of Cover- 
aor.

SHRI BAPUSAHEB PARULEKAR: 
She is related to very big family. She 
is the sister of Shri Arun Shourie. She 
has collected all that information. It 
would be necessary for me to mention 
here as to what she experienced. She 
says that she visited agricultural 
labourers in Rampur village of Patna 
district and she explained the savage 
story. I quote:

“In the peak season, we get one 
kg of foodgrains for 8 hours cf work 
in fields. Wages are paid in kind 
and no cash is paid at any time. 
This kilo is distributed in three por-
tions: a t 10 O’clock in the morning, 
wheat o r maize roti of 200 gms. then, 
a t 12 noon, 150 gms and, in the even-
ing ( 650 gms. of rice o r wheat to take 
tiome.”

She has collected the statitstics and 
she found that 3 persons in the family 
work. What they get is 650 x  3—1950 
gms. With their dependents, they total 
8 persons. They say that they are not 
in a position even to live, leave aside 
a full meal. The second is still more 
disheartening. It is again from that 
village, Rampur. She met certain agri-
culturists and some ladies. They have 
said that, when the work is not avail-
able,- that is, when there is no agri-
cultural season, “we approach the gri- 
hastha (cultivator or landlord) for a 
loan of foodgrains and if he refuses 
this, we ask for cash loans; if he loans 
one kg. of grain in June, wre have 
to return 1.5 kg. in November and
1.5 kg. in January  and still the 
original 1 kg. remains....” That 
is by way of interest. This is the 
plight of the persons who stay there. 
If you ask for cash loans, they charge 
six paise for one rupee, tha t is, 72 
per cent. Persons are living in this 
condition.

She has further said that, in Bihar 
villages, new indices of poverty have 
emerged W hat are those indices? 
Those who have not eaten yesterday, 
nor today, nor have an expectation 
of a meal tomorrow. That is one 
category. The second category is 
those who had eaten once yesterday, 
but not today, and might eat to-
morrow. The th ird  category is, the 
lucky ones who had eaten once yes-
terday and once today but no predic-
tion could be made as to what would 
happen to them the next day.

PROF. MADHU DANDAVATE: One 
more categorjv—those who are alive 
today but might die tomorrow.

SHRI BAPUSAHEB PARULEKAR: 
This is the position in B ihar and this 
situation has to  be met. When B ihar 
was burning with these problems, as 
was ftated by Mr. Ram Vilas Paswan 
and Mrs. Parm ila Dandavate, the 
Chief M inister was here for four days 
in a weefc in connection with a bank 
case. When Bihar was having this
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acute problem and when this m atter 
w">«? to be discussed, the weekly 
Cabinet meeting could not be held 
because the Chief Minister was ro t 
available. This is the position. There-
fore, we look upon to the Government 
of India to see that the people of 
B ihar do not die. Of course, it is 
too much to expect, but at least vis- 
a-vis the position in that State, I say 
this.

The hon. Minister referred to the 
efforts made by him through NREP. 
He has said that some arrangement 
has been imade by which 360 lakh 
person days of employment were being 
generated. But at that time I expected 
that he would also teli this august 
House as to how many persons were 
there. I would like to go on record 
to state this, when the hon. Minister 
has said that under this programme 
360 lakh persons days employment are 
being generated in Bihar, that, against 
the coverage of three lakh workers 
by NREP, the 1981 census has en-
umerated 73.4 lakh agricultural 
workers in the State. That means, 
if we calculate, a minimum of 6,000 
lakh person days of employment need 
to be generated in Bihar for mere 
survival of the rural proletariat. The 
sum and substance of this is that not 
even six per cent of the people would 
be given proper jobs when Govern-
ment is relying on this particular 
scheme.

There is a paper published by the 
Agriculture Ministry, a compendium 
by the ICAR which mentions under 
the title ‘Agriculture in India 1P80’ 
that, if proper steps are taken, ' pro-
duction can be increased. To what 
extent? Paddy 3.2 times, wheat 4.2 
times, maize 4.32 times, can be 
raised with effective extension services 
supported by timely inputs and the 
necessary infrastructure. What is 
necessary is this. We want something 
to be done on a permanent basis. 
When there is a serious situation like 
drought, the Government of India

rushes food or aid. But that is not 
sufficient. Therefore, I would like 
to know as to .w hat is the reaction of 
this Government to the report men-
tioned in this ‘Agriculture in India 
1980’. With this I would also like 
to know as to what is the quantity 
of rice and wheat wkich was supplied 
to these areas In 3 years—II he can 
give us figures for 1980t 1981 find
1982—and if we have a shortage, 1 
would like to suggest and ask the hon. 
Minister whether it is possible that 
when a person in Delhi gets 6 kg. of 
rice per week and if it can reduced 
by 1 kg, we can make them available 
to those areas. One person who has 
calculated on this basis, said that
3.5 million kgs. would be thus availa-
ble. Sir, we have to see that ‘f per-
sons are dying—call it starvation 
deaths or call it malnutrition deaths, 
call it by any name but they are 
deaths because of insufficiency of 
food.—is it not the duty of the person* 
staying in other parts of the country 
who are getting 6 kg a week, to be 
contented with only 5 kg and send 
that 1 kg extra to the persons who are 
starving? I would, therefore, request 
the hon Minister to kindly consider 
the submissions. I have made and 
answer the queries I have raised. .

RAO BIRENDRA SINGH: To begin 
with, I would like to state again that 
this report about starvation deaths 
was verified by the State Government. 
I have read out the teleprinter mess-
age received from the Bihar Govern-
ment and it has been mentioned speci-
fically therein that the reports that 
they have sent are based on news-
paper reports, naming Searchlight as 
one of the papers. Therefore, it has 
to be presumed safely that the enquiry 
made by the State Government officers 
was based on the reports which the 
hon Memfber himself has/ mentioned 
just now. There is no reason to ques-
tion the report of the State Govern-
ment after they certify that enquiries 
have been made and all reports 
appearing in the papers from time to 
time have been verified and this was 
in reply to the query through a tele-
gram issued by tHfe Agriculture
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Ministry to the Bihar Government. It 
was in reply to that telegram that 
this information was received.

The hon. Member has asked about 
the total allocation of foodgrains— 
rice and wheat—to Bihar during the 
past 3 years. I am not in a position to 
go into all that nor do I have the 
figures. We are discussing the current 
drought situation in the country and 
the steps the Government is taking. I 
have given a detailed statement about 
that and I am also trying to answer 
the questions of the Members as far 
as I can.

The Bihar Government has received 
larger quantities cf foodgraims for 
the month of November. There- is 
adequate stock of foodgrains in Bihar 
in our godowns but it does not mean 
that we can release the quantities de-
manded by any State at any time. We 
have to look into the genuine needs 
of a State and for that purpose we cal-
culate the foodgrains production 
within that State. If the State Go-
vernment does not procure the food-
grains for central pool, we at least 
expect that State Government to keep 
that foodgrains within th e State 
boundaries for consumption of the 
people in that deficit State and then 
ask for assistance from the Central 
Government.

Apart from that, from the food-
grains available from production w ith-
in the State, we calculate as t 0 hew 
much more assistance has to be jriven 
from the central pool. We cannot 
blindly continue this foodgrain avoca-
tion to State according to their 
demand because that might land us 
in difficulties. We know how to 
manage a drought situation. We have 
done it last time in 19?9-80 and the 
hon. Members know how -well it was 
done. After we formed this Govern-
ment at the C entre'under Mrs. landhi, 
we have sent more food grains than 
what the previous government has 
done, to give relief to the people in 
various States.

About NREP allocation, it has been 
released for Bihar as also for other 
States.

There is provision for one k.g. of 
foodgrains to form part of the wages. 
More than that we have not allowed 
because we had seen earlier that in the 
food for work programme which is 
now called NREP, the workers were 
issued even up to five or six k.gs. of 
foodgrains per head w ith the result 
that some families took away 20 to 30 
kgs. of foodgrains which they could 
not consume. These are foodgrains from 
the Central Pool supplied to three 
States which were sold in the m arket 
This serves no purpose. Our foodgrains 
stocks depleted on account of that. 
Now, we are a little careful. One kg. 
is the component in kind for the 
N.R.E.P. Programmes. We are trying 
to allocate more foodgrains to drought 
affected areas and we are thinking of 
identifying the badly affected districts 
so that this assistance is not diverted 
to areas which do not fully deserve 
this assistance. They are used for the 
people for whom they are intended. 
And it is with that view that we have 
been trying to look, more closely, into 
the recommendations of the Central 
Teams which were sent earlier.

The foodgrains allocation also has 
been increased a3 I have already said. 
There has been a jump of 20,000 ton-
nes for Bihar. That does not mean that 
we will maintain at that. We shall 
watch the situation and, if more food-
grains are needed, we shall rush more 
foodgrains. But, we do not want that 
the people should feel that anything 
that they want is available from the 
Central Government. The only lever 
that the Central Government can exer-
cise on the State Governments is to 
ask for some sort of responsibility to 
be accepted by them and their ac-
countability to the Central Govern-
ment.

SHRI BAPUSAHEB PARULEKAR: 
What is the demand of the States?

RAO BIRENDRA SINGH: I do not 
know that for various State Govern-
ments. But, we shall not go by tbe



Drought situation NOVEMBER 3, 1982 in the country 360
(CA)

[Rao Birendra Singh]

demand of the State Governments be-
cause as I said, the demands some-
times exceed and we will not be able 
to meet it through the public distribu-
tion system. We take into account the 
demands of the States, we know what 
is needed by them and we know what is 
the production. We get the figures 
from the States. We have our own 
system of assessment and, it is after 
fully taking into consideration the 
availability with the State and the need 
for the assistance from the Central 
Pool that we allocate foodgrains from 
month to month. That is why it is 
fluctuating from month to month. I 
assure the hon. Member that there is 
no anxiety at all whatsoever on account 
of the shortage of foodgrains in the 
country we have imported soms food-
grains also. That was only to replenish 
our stocks. Last year, whatever focd- 
grains we imported are still in our 
stocks. Because of that, the quantity 
of our stocks on a particular c’ate is 
higher by about two million tonnes as 
compared to last year’s stocks on th a t 
date. In spite of the fact that the issue 
has been increasing from month to 
month, during the past two or three 
years, at present, it is nearly 1.3 mil-
lion tonnes of foodgrains that we i.ssue 
every month. We are confident that—« 
th e  procurem ent has been a record— 
our procurement efforts in the country, 
w ith the (cooperation a t the States, 
particularly, the surplus States, who 
have helped us in the m atter of pxocu- 
rem ant of rice and paddy, are going 
on well. We expect that this will be 
adequate and we shall be able to main-
tain  our public distribution system and 
meet the demands of foodgrains of the 
States. I do not want to enter into a 
controversy about the starvation 
deaths. Sir, it is a wellknown 'act that 
a  part of the population in India is 
suffering from m al-nutrition. But,, in 
this context, the mal-nutrition cannot 
be cahed starvation death. We are dis-
cussing an acute drought condition. In 
th is context, the starvation aeaths 
would only mean non-availability of 
food during a particular period causing

death. But, on that account, there has 
been no death. (Interruptions)

SHRI BAPUSAHEB PARULEK-\R: 
Has anybody died on account of mal-
nutrition?

RAO BIRENDRA SINGH: I do not 
know. Even I can die due to m alnut-
rition. But, that is a different m atter 
altogether. I think that is enough.

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Mr. Deputy Speaker, Sir, 
just now we have heard the speeches 
from the Opposition but unfortunately 
they have not mentioned the names of 
Tamil Nadu and Andhra Pra iesh. I 
want to know if they are national par-
ties, then w h y have they omitted the 
names of these States.

Sir, as far as the State of West Ben-
gal is concerned, the Central Govern-
ment has provided Rs. 24 crores. Bihar 
has been provided with Rs. 7 crores. 
It is good. Sir, the funds provided to 
West Bengal are three times *he funds 
provided to Bihar although West Ben-
gal is being ruled not by our party. 
The funds have been provided to re-
lieve the people from the hardships of 
drought. As regards Tamil Nadu the 
Minister has stated that he has not 
received any memorandum from the 
State Government. If no memorandum 
has been received then does it mean 
that the people be allowed to die of 
starvation? Members of Parliam ent 
belonging to both DMK party and 
Congress party have represented and 
DMK leader Shri Karunanidhi has 
also written to the Prime Minister that 
there is acute shortage of food, then 
why could we not rush food •'here in-
stead of depending entirely on MGR 
to send a memorandum’

Sir, it has been said that whatever 
foodgrains are sent are not used pro-
perly for the purpose for which they 
are sent. As fa r as Andhra Pradesh is 
concerned for every lorry that goes to 
a particular village the details are in-
dicated and here comes the duty r f  the 
party  w orkers also. (Interruptions) 
Sir, Mr. Paswan was very vocal but 
I want to know why the Lok Dal wor-
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kers are not taking effective steps to 
avoid mal distribution of foodgrains. 
It is very important.

tt* t farsmr srrr wrf
fJTW sfST sr tf^  I

SHRI M. RAM GOPAL REDDY: Even 
when we were in the Opposition a n d v 
not in the Government we did it. As 
Opposition we have created a record 
in this country and the whole world 
has appreciated the way the Congress 
(I) party worked when it was in the 
Opposition. Unfortunately, here the 
Opposition is trying to take under ad-
vantage of newspaper reports a ' out 
starvation deaths. They want to malign 
the country in the eyes of the whole 
world.

Sir, India is a country which is pro-
ducing more and we have got a huge 
stock. When we have got a huge stock 
and when we are rushing foodgrains 
to places where it is required, why do 
they want to tell the whole world that 
in India people are dying of starva-
tion. Their sole aim is political. They 
want to  bring bad name to this 
country.

MR. DEPUTY-SPEAKER: Mr. Ram
Gopal Reddy, you have preoared a 
very good sugar-coated background. 
Now, please put the question.

AN HON. MEMBER; Sir. why sugar- 
coated. It is all sugar.

'SHRI M. RAM GOPAL REDDY: Sir 
in M aharashtra, there is acute short-
age. This year the production of sugar 
is likely to fall by four to five lakh 
tonnes. The people will suffer. I want 
to know w hether more tubewelis and 
electricity will be supplied to M ahara-
shtra which has made its own effort.

Sir, I want to give one more sugges-
tion. In Jodhpur which is in Rajasthan 
there are clouds and in Delhi also 
there are clouds but the raifall that 
we get in Delhi is 40 to 45” where as in 
Jodhpur it is only 2”. I want to know

whether artificial rain  can be m ade 
possible and whether any efforts are 
being made in th is direction and, if 
so, when they are likely to fructify.

RAO BIRENDRA SINGH: So far as 
Tamil Nadu is concerned, we have 
been in contact with the State Gov-
ernment. They have not sent any 
Memorandum. The Central Govern-
ment comes to the assistance of the 
State Government when the State Gov-
ernm ent itself feels that it is not capa-
ble of dealing with the situation.

SHRI A. NEELALOHITHADASAN 
NADAR: Mr. R. V. Swaminathan has 
already made a statement and it has 
come in the Press. You ask him 
about it. He has made this statem ent 
regarding the situation of drought in  
Tamil Nadu. You just ask him.

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R. V. 
Swaminathan): The Minister also ac-
cepts it.

SHRI H. N. BAHUGUNA: Are the 
two Ministers not on talking term s 
with each other?

SHRI R. V. SWAMINATHAN: The 
hon. Minister has already stated tha t 
15 districts are already affected by 
drought. He has stated about it.

RAO BIRENDRA SINGH: If the
State Government feels that it is capa-
ble of dealing with the situation, there 
is not need for the Central Govern-
ment for help.

SHRI A. NEELALOHITHADASAN 
NADAR: Has the State Government 
told you that they do not need any 
help?

MR. DEPUTY SPEAKER: The State 
should come up. It is a m atter for 
them. If they are capable themselves* 
then?



SHRI H. N. BAHUGUNA: I rise on 
on a point of order. The hon. Minister 
of State has issued a statement stating 
that he is dissatisfied with the manage-
ment of affairs of food in Tamil Nadu.
He has made a statement to that effect. 
Therefore, the Cabinet Minister can-
not take the plea that Government of 
India are happy that things are being 
managed there. He should have taken 
action himself suo m otu . This is my 
point, Sir.

RAO BIRENDRA SINGH: We help 
the States in case of natural calami-
ties through the States themselves.
The Government of India has no n.ech- 
anism of providing relief to the people 
with Central funds directly. With re-
gard to  th e  demand for rushing food- 
grains to Tamil Nadu, as I have already 
stated, there is a very large stock of 
foodgrains in Tamil Nadu, more than
3 lakh tonnes or so, with the State 
Government. If need be, for Tamil 
Nadu or any other State, we can rush 
the foodgrains very quickly, at short 
notice.

Regarding M aharashtra, the Central 
Team’s report has already come. This 
is being considered by the High Level 
Committee and decision is likely to be 
taken very soon, and we shall see how 
much assistance is to be given for the 
different w ater supply schemes etc. 
and other allied programmes in lvTaha- 
rashtra.

SHRI A. NEELALOHITHAEDESAN 
NADAR; What about Kerala? Food is 
not allowed to be passed on to Kerala.

MR. DEPUTY-SPEKER; Order please, 
Next item.
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BUSINESS ADVISORY COMMITTEE

Th ir t y -E ig h t h  Re po r t

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): Sir, I beg to move the 
following: j

“That this House do agree with 
the Thirty-eighth Report of the Busi-
ness Advisory Committee presented 
to the House on the 2nd November,
1982.”

PROF. MADHU DANDAVATE (Rfja- 
pur): I beg to move:

That fo r the original motion, sub-
stitute.

•‘That the Thirty-eighth Repoit of 
the Business Advisory Committee be 
referred back to the Committee to 
facilitate the reconsideration of the 
allotment of time to various items 
of business so that some time cculd 
be found for discussion under Rule 
193 on Electoral Reforms and Defec-
tions’ which was already included in 
the List of Business of Lok Sabha for 
21st October, 1982 but could not be 
taken up due to adjournm ent of the 
House on that day.” (1)

SHRI A. K. ROY (Dhanbad): 1 beg 
to move;

That for the original motion, sub-
stitute—

“That the Thirty-eighth Repoit of 
the Business Advisory Committee be 
referred back to the Committee to 
consider—That consideration and 
passing of the Salary, Allowances 
and Pension of Members of Parlia-
ment (Second Amendment) Bill, 1982 
may be postponed and in that place 
the following may be added:—

(i) Discussion on the Sixth Five
Year Plan may be extended upto
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7 P.M. on 3rd November, 1 ' r  I'll 
all members of different political 
group* participate and give their 
views;

(ii) Discussion on Electoral Re-
forms may be allotted 4 hours”.

MR. DEPUTY-SPEAKER; The Origi-
nal Motion and these Amendments are 
before the House. Now, Profr. Madhu 
Dandavate, You wanted to say some-
thing.

PROF. MADHU DANDAVATE: Sir,
I wish to make some observations in 
support of the Amendment which I 
have already moved. Unfortunately 
there have been certain development* 
in certain States. Certain develop-
ments had taken place in Haryana 
about which I gave immediate notice 
and on two occasions it was decided 
tha t this item should be taken up. 
But for different reasons it had to be 
dropped. This time there wa$ a fu r-
ther progress; it a^o  came up on the 
List of Business on 21st Octo-
ber and in order to provide 
more time the Business Advisory 
Committee decided that immediately 
after the Question Hour this should 
be taken up. Adequate time was also 
give, so that there could be a full- 
fledged discussion, but unfortunately 
one of our colleague, Shri Mukunda 
Mandal died and as a result, we ad-
journed the House on the 21st. I think 
that it is in the fitness of things that 
when certain item has already ap-
peared on the List of Business, time 
should be found to discuss it. Of course 
this is also a very important item It 
actually decides the fate of the Gov-
ernm ent when there are so many de-
fections. This issue was completely 
postponed it ought to have been given 
priority, but it was put off. In place 
of that another item was also taken up; 
I do not mind that. There was a dis-
cussion on the Five-Year Plan; we are 
all in favour of it, but not the m anner 
in which it was discussed. As many 
hon. Members have rightly said, with-
out giving to this House the mid-term 
appraisal of the entire Plan, we started 
the discussion. The discussion has be-

come very ainoxyiioua. (luittn upituitM).
I insist tha t the hon. Minister should 
take note of this criticism that I h«ive 
made. Since that item had already 
appeared on the List of Business, they 
should find some time for this before 
the 5th  Novoaicer; even if it is taken 
up on the last day, I do not mind. If 
an assurance is given by the hon. 
M inister that this item will be accom-
modated by 5th November, in that case 
I would not press for the amendment, 
otherwise I wo.ild insist that there 
should be voting on my amendment.

SHRI A. K. ROY: Mr. Deputy-
Speaker, Sir, this is an half-hea.ted 
method to introduce planning i i  the 
House. My amendment will make it  
three-fourth hearted. That is why, I 
want that time should be exte.ided. 
Upto 4.00 O c.ock only two hours will 
be left; Minister may ta'-e one ho tr or 
at least forty-five minutes. That means 
practically no time will be left. You 
will be in the chai • and you wil! co - 
tinue pressing the boL, or deny oppor-
tun ity  to Members like us.

MR. DEPUTY-SPEAKER: If you are 
prepared to sit beyond 6 00 O'olock,
I will sit till 10 p.m. and even 12 p.m. 
and everybody will be allowed to 
participate We can settle it when 
that question comes.

PROF. MADHU DANDAVATE: What 
guarantee is there  that you will be in 
the chair at that time?

SHRI A. K. ROY; The second part 
of my amendment is about the elec4o~al 
reforms and the question of defections. 
Wisdom always dawn when a 0*2"son 
comes from the treasury benches 
to the opposition benches. When Junta 
party was in power, people like us con-
tinuously pressed for debates and cer-
tain other things and we are also pres-
sing like that. I also press as I oressed 
earlier tha t these things should be de-
bated and time should be found for 
them.

SHRI MALLIKARJUN: Sir, so far 
as the question of referring back the 
report to the Business Advisory Com-
mittee is concerned, it is not justifiable.
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Further, the hon. Member Shri Madhu 
Dandavate has expressed his conccm 
about the electoral reforms. We had 
n0 objection for a discussion on the 
subject and for tha t reason, we had 
included his motion for a discussion, 
but unfortunately for an event of na-
ture, to which we refer with a heavy 
heart, we had to adjourn the House, 
and consequently it was postponed. 
So far as the Government view on the 
Electoral Reforms is concerned, it is 
as clear as it is in their minds for 
discussion. But it is not possible at 
th is moment to take up this m atter be-
fore the 5th of this month.

So far as the point raised by an-
other Hon. Member, Shri Roy, ab o u t 
referring the Bill back to the BAC, 
that also is not possible. Therefore, we 
will adhere to the decision taken by 
the BAC.

14.00 hrs.

PROF. MADHU DANDAVATE; Sir, 
I will press for my amendment.

SHRI A. K. ROY: I shall also press 
for my amendment.

MR. DEPUTY-SPEAKER: Professor, 
why can’t you see the Speaker?

PROF. MADHU DANDAVATE: It
does not help. The attitude of the 
Treasury Benches is so unresponsive 
to the constructive suggestions made 
by the Opposition parties that I will 
press for it. I want to go on record 
that they have rejected it.

MR. DEPUTY-SPEAKER: There is a 
^uggefstion from the Chair to Prof. 
Dandavate that he could see the 
Speaker.

PROF. MADHU DANDAVATE; What 
is the use?,

* Wroftgly voted for AYES.

MR. DEPUTY-SPEAKER: Your item 
was on the agenda.

PROF. MADHU DANDAVATE; Since 
you have aiready made the suggestion, 
may I inform you that I had already 
addressed a letter to the Hon. Speaker 
pointing out that it should be given 
priority because it was already includ-
ed in the List of Business. But prob-
ably my request was over-ruled.

AN HON. MEMBER: Sir, if your 
suggestion is there, then let us keep 
these issues pending.

MR. DEPUTY-SPEAKER; Now the 
question is;

That for the original motion, sub- 
t  titute—

“That the Thirty-eighth Report of 
the Business Advisory Committee be 
referred back to the Committee to 
facilitate the reconsideration of the 
allotment of time to various items of 
business so that some time comd be 
found for discussion under Rule 193 
on ‘Electoral Reforms and Defections’ 
which was already included in the 
List of Business of Lok Sabha for 
21st October, 1982, but could not be 
taken up due to adjournm ent of the 
House on tha t day.” ;

The Lok Sabha divided :

Division No. 2]
Acharia, Shri Basudeb 
Agarwal, Shri Satish 
Azmi, Dr. A.U.
Barman, Shri Palas 
Basu, Shri Chitta 
•Chandrakar, Shri Chandu Lai 
Charan Singh, Shri 
Chatterjee, Shri Somnath 
Chaudhuri, Shri Tridib 
Choudhury, Shri Saifuddin 
Dandavate, Prof. Madhu 
Dandavate, Shrimati Parm ila 
— - ■ . ___ _____
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Datta, Shri Amal
Giri, Shri Sudhir
Gupta, Shri Indrajit
Haider, Shri Krishna Chandra
Hasda, Shri M athal
Jagpal Singh, Shri
Jatiya, Shri Satyanarayan
Mahata, Shri Chitta
Masudal Hossain, Shri Syed
Mirdha, Shri Nathu Ram
Misra, Shri Satyagopal
Modak, Shri Bijoy
Nadar, Shri A. Neelalohithadasan
Nihal Singh, Shri
Pal, Prof. Rup Chand
Pandit, Dr. Vasant Kumar
Parulekar, Shri Bapusaheb
Rai, Shri M. Ramanna
Rasheed Masood, Shri
Roy, Shri A. K.
Roy, Dr. Saradish
Roy Pradhan, Shri Amar
Sarangi, Shri R. P.
Shastri, Shri Ramavatar 
Singh, Shri B. D- 
Swamy, Dr. Subramaniam 
Tirkey, Shri Pius
Verma. Shri Chandradeo Prasad 
Yadav, Shri D. P.

NOES

Ankineedu Prasad Rao, Shri P. 
Appalanaidu, Shri S. R. A. S. 
Azad, Shri Bhagwat Jha 
Baleshwar Ram, Shri 
Barott Shri Maganbhai 
Behera, Shri Rasabehari 
Bhagat, Shri H. K. L.
Bhardwaj, Shri Parasram  
Bheekhabhai, Shri 
Bhoi, Dr. Krupasindhu 
Bhole Shri R. R. 
Chandrashekharappa, Shri T. V. 
Chavan, Shri S. B.

Dabhit Shri A jitsinh 
Das, Shri A. C.
Dev, Shri Sontosh Mohan 
Dubey, Shri Bindeshwari 
Dubey, Shri Ramnath 
Gaekwad, Shri R. P.
Gowda, Shri D. M. Putte 
Jain, Shri Virdhi Chander 
Kosalram, Shri K. T.
Maha5an, Shri Y. S.
Mahala, Shri R. P.
Makwana, Shri Narsinh 
Mallick, Shri Lakshman 
M allikarjun, Shri 
Mallu, Shri Anantha Ramulu 
Mehta. Dr. M ahipatray M.
Mishra, Shri Ram Nagina 
Mishra, Shri Uma Kant 
Mohsin, Shri F. H.
More, Shri Ramkrishna 
Murthy, Shri M. V. Chandrashekhara 
Muttemwar, Shri Vilas 
Nikhra, Shri Rameshwar 
Pandey, Shri Krishna Chandra 
Panigrahi, Shri Chintamani 
Patel, Shri Ahmed Mohammed 
Patel, Shri Mohan Lai 
Patel, Shri Shantubhai 
Patnaik, Shrimati Jayanti 
Potdukhe, Shri Shantaram 
Prasan Kumar, Shri S. N.
Rana Vir Singh, Shri 
Ranjit Singh, Shri 
Rao, Shri M. S. Sanjeevi 
Rathod, Shri u ttam  
Reddy, Shri G. Narsimha 
Shakyawar Shri Nathuram  
Sharma, Shri Kali Charan 
Sharma, Shri Nand Kishore 
Sharm a> Shri Nawal Kishore 
Shukla. Shri Vidya Charan 
Singh, Dr. B. N.
Singh, Kum ari Pushapa Devi

S»olanki, Shri Babu Lai
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Jioren. Shri Hari Har 
i»ubh^t Shri P. M.
Suryawanshi, Shri Narsing 
Vijayaraghavan, Shri V. S.
Wagh, Dr. Pratap

MR'. DEPUTY-SPEAKER: Subject 
to correction, th e result* of the divi-
sion is as follows:*

Ayes—041;
Noes—062

The motion was negatived,

MR. DEPUTY-SPEAKER: Now I 
shall put the amendment moved by 
shri A.K. Roy to the vote of the 
House.

Amendment No. 2 was put and nega-
tived.

MR. DEPUTY-SPEAKER: Now the
question is:

“That this House do agree with 
the Thirty-eight Report of the Busi-
ness Advisory Committee presented 
to the House on the 2nd November, 
1982.”

The Motion was adopted.

14.07 hrs.

[Sh r i So mn at h  Ch a t t e r j e e  in the 
C  hair]

MATTERS UNDER RULE 377
- •'

(i> Ne e d t o  insta l  a  Ra dio  St a t io n  
a t  Ba r me r  with  A u x il ia r y  
STATION AT Ja ISALMER.

SHRI VIRDHI CHANDER JAIN
(B arm er): The districts of Banner
and Jaisalm er are most inadequately 
served by the existing radio network 
of the country. These are two border 
districts of Rajasthan comprising an 
area of 60,000 sq. Kms. No radio 
stations have been provided to these 
districts, and the people of these dis-
tricts have to tune in to the radio 
stations of Delhi, Jaipur, Jodhpur,
Kota, Suratgarh, B ikaner and other 
stations. But in more than half of the 
places in these districts, the people 
are not able to catch the programmes 
of these stations; and in the rest of 
the regions, some programmes are 
audible, but in a very feeble tone.

In the 4th and 5th Five Year Plans, 
provision were made for providing 
radio stations at these places; but they 
were not implemented, due to finan-
cial constraints. In the 6th Plan, no 
proposal was at all included regarding 
the radio stations for these places.

It is significant to note that the area 
comprising Barmer and Jaisalm er is 
boardering on Pakistan, and people 
of these districts catch the program-
mes of the Pakistan Radio stations 
located at Karachi, Lahore and 
Hyderabad (Sind). To boost the moral 
of the people of these districts and 
enable them to be correctly informed 
of the developments of the nation, 
apart from providing them entertain-
ment, it is essential that a radio 
station should be located in the Sixth 
Plan at Barmer. with an auxiliary 
station at Jaisalmer.

•The following Members also recorded their votes.

AYES: Shri Ngaugon Mohendra, Shrimati Gayatri Devi, Shri 
Chandrapal Singh and Shri H.N. Bhahuguna;

NOES: Shri G.Y. Krishnan, Shri Saminuddin, Shri Bagun Sum-
buri, Shri Tapeshwar Singh, R. Rothuama an^ Shri Chnadu
Shri Jai Narayan Raot, Dr. Lai Chandrakar

-- ---- —  s t ,



373 Mutters under  KARTIKA 12, 191)4 (SAKA)  Rule 377

(ii) Extension of trains upto 
Bhatani  instead of terminating
them at Gorakhpur.
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qfcT  if frnnr 377  sryphT

fsfPT JT̂RT =?TRT

TT£dl 571

•llflTFV 9X3"  X* si cfl ̂ TTT̂T 5n ‘TS.f

flptf  if twfanrl  T̂cmmr n £ivf
 ̂ îmr Tfv̂cft f?oK 0«TT TccfT 1T2T3T 

if ilfrTiTC ̂  «T=f 35  :qpf qrrar 

srTf  anm:  ^ xprt t̂ctt  <r?

Tfr 5*1  to  q̂ f  r,T

Tnrr if r̂ rrfrnl ̂  -(T̂rr *fr 

fV?cr 4̂1 <-113 *i  *R n̂rt

aror-anRT ft wi  nt uf ̂rfV-

 ̂  ̂  ajnr «FT Tf *if f\  winr 

3FPR-  5f*TOi  <T3f  ajtf  T̂Tcft 1̂

 ̂ST >ft *f ̂  9f7T

ÎK̂TT d°h   ̂left 5* I  r̂fT̂VT

*? 3TT*f  m  <R5 Zoi't  WPTRT  5RT 

wnrer am iff 5s 1   ̂ ̂   anrf

°RT vr̂rr; 3T  3n̂f if 3TTT  w

5T TfT 5s!  30ft fW   vf̂ar  if

~(->rt  «f ̂ nr ®n  3rr<t̂rr ̂  

fefnn *n 1 35 t̂t

fsrrq- 5s 1  if am ̂  irwr  mr’ftir

ipft  ST«TTT  SFTTcTT 57  fa 3T

<'<1 ir*ll cfi|  m| idl 5~

3f nfTTiT< «T *T3T  7̂T ST̂ft  ^

=̂ rf ̂rrn-i  anft  if 1-10-82

*f trsfj  ̂ 5̂  ^

fsrrr ̂ ttt  ̂ 5s!  farrî R inr z3̂

sir f̂t  Tifwn:  îc  r̂aw;

CT̂  "îTR ^ fXT oFTT I

qVr  îVr erf 35 ̂ f ̂   *riVf  ^

3rfcr rifr rr̂rnr ̂ nrn  «r»f 3™

3TfT feWM 5*  ^ 5 ''« ̂C°T ̂
fwr  «Bt rriif  fTT TTF,-#r îft ^

?ir ̂  if  ?ttrt ireR sm

r  ̂  r̂r 1

(iii) Need for terminaiting Jayanti 
Janata Express at New Delhi 
Station instead of at Nizamud- 
din Station.

SHRI  NARSINGHRAO  SURYA- 
WANSHI (Bidar) • Mangalore- New 
Delhi Jayanti-Janata  Train travels 
the longest distance in the country. It 
runs for five days in a week and the 
distance covered is 3028 kilometers. It 
caters  mainly to the needs cf the 
travelling  passangers of Karnataka 
and Kerala.  But as ill luck would 
have it, the train terminates at Niza- 
ruddin Railway Station. The passan-
gers who travel for almost three days 
from the remote corners of Karnataka 
and  Kerala find it very difficult to 
reach their homes from Nizammudin. 
It is a very _costly and tiring affair. 
Sensing these difficulties,  auto-riksha 
and taxi  drivers also  exploit the 
passangers who  fall a prey to these 
unscrupulous drivers. If they hire a 
taxi at Nizamuddin to go to Janak- 
puri. they have to pay at least Rs. 
60/- Convenient bu9  connections are 
also not availabe at Nizamuddin.

I urge the hon.  Raiway Minister, 
therexore, to look into the matter sym-
pathetically and see that Mangalore- 
New Delhi Jayanti Janata Express is 
extended upto New Delhi  Railway 
Station  instead cf  terminating at 
Nizamuddin Railway Station. If this 
is done, I am sure that it will prove 
a boon to the travelling public.

(iv) Need to delink Credit Genera-
ted Scheme of Small  Scale In-
dustries Units from IDBI’s re-
finance Scheme.

SHRI  G.  NARSIMHA  REDDY 
(Adilabad): In I960, the Government 
of India  introduced in consultation 
with the RBl  the Credit Guarantee 
Scheme (CGS) for small scale indus-
tries in order to encourage the flow 
of institutional credit to small scale 
indstries and  to proved guarantee 
cover to the lending institutions. Till 
31st March, 1981, the RBI was disig- 
nated as an  agent of  the Central 
Government to  operate the Scheme. 
While it was not made compulsory 
for (the lending institutions -to cover 
all their  loans  and  advances to

•The original speech was delivered in Kannada.
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[Shri G. Narsimha Reddy] 
the SSI units upto 31st January, 1970 
it was made mandatory on the part 
of all credit institutions including 
SFCs to join the scheme from  1st 
February 1970 in order to be eligible 
for refinance from IDBI.

The Government of India have de-
cided to entrust the operation of the 
scheme to the DICGC from the G uaran-
tee Organisation (RBI) with effect 
from 1st April 1981 and directed all 
the credit institutions to join the revi-
sed scheme with the DICGC.

As the guarantee commission has to 
be collected from the SSI units they are 
put to considerable hardship as the 
aggregate of interest and guarantee 
commission for units in the forward 
areas is 14.25 per cent p.a. whereas 
for medium and large scale units 
which are not covered under the 
scheme it is only 14 per cent p.a.

(v )  N e e d  f o r  s e t t i n g  u p  S l a g  
C e m e n t  P l a n t  a t  R o u r k e l a .

SHRIMATI JAYANTI PATNAIK 
(Cuttack): R’ourkela is suitably loca-
ted to set up a slag Granulating Plant. 
The Steel A uthority of India has 
obtained a letter of intent for manu-
facture of slag Granulating cement as 
for back as 1981. The Bureau of In-
dustrial Costs and Prices and the 
Railway Board fully support the loca-
tion of the slag Granulating plant at 
Rourkela. Despite the above facts, the 
Government of India has not taken 
any decision so fa r in regard to the 
location of the plant.

If the Slag Cement grinding is done 
at Rourkela, Granulated Slag from 
B.S.P. will move in any type of avail-
able wagons to Rourkela. Entire quan-
tity of clinker can be moved fro*i 
Chilhati to Rourkela in open wagons. 
The Granulated slag of Rourkela Steel 
P lant can be directly fed to the grind-
ing plant dryer by belt convever w ith -
out any extra handling cost. From 
Rourkela the finished products 
‘Cement’ can move in covered wacons 
or by trucks, etc. to the Consuming 
Centres. As the main market for this 
plant Calcutta, which i** n o t  far off 
from 'Rnurlcelft, availnhlitv of cover-
ed empties will bo easy.
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The required power can easily be 
supplied by the Orissa State Electri-
c i ty  Board, for which already consent 
has been communicated to SAIL, to  
supply 40 M.V.A. There will be no 
problem in obtaining land and also 
labour.

Therefore, 1 demand that the Slag 
cement plant should be set up at
Rourkela without any further delay.

(vi) Pe r miss io n  g r a nt e d  t o  South  
Af r ic a  de l e g a t e s  t o  a t t e nd  In t e rn a -
tio na l  Ba r  Ass oc ia t io n  Co nf e r e nc b 
i n  Ind ia .

SHRI H. N. BAHUGUNA (Garh-
w al): Government of India allowed 
three South African delegates to att-
end an International Bar Association
Conference recently held in India.

The hard fact is that there are 
twenty-nine committees constituted by 
the said International Bar A 'socia- 
tion to  go in depth into the various 
economic laws governing economic 
activities in India prim arily with a 
view to promote a climate helDful 
for amending and altering all laws 
in a m anner so as to subserve the 
interest of m ulti-national companies 
and create grounds for further in -
vestm ent by m ulti-nationals a t the 
cost of our self-reliance which are 
already strangulating our economy.

It is obvious to the naked eye c.s to 
what can be the motivating force and 
objective behind this activity as the 
coordinating Chairman of all these 
twenty-nine Committees is also the 
Vice-Chairman of the Bank of Ameri-
ca, New York.

I t involves a basic departure from 
our anti-aparthied and anti-Tmoeria- 
list posture. I therefore feel tha t Gov-
ernment of India owes it to the people 
of this country and the Lok Sabha to 
clearly state their position on the 
issues mentioned below: —

(1) Why the Government of In^ia 
allowed holding an Intrnational Bar
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Association Conference which had its 
I s ia j i ,  South African and m ulti-na-
tional connections.

(2) Is there a change in the basic 
policy guiding our foreign affairs, 
with regard to our attitude towards 
countries like Souh Africa and Is-
rael?

(3) Whether the Government of 
India is aware of the stand of the Ex- 
Vice Chairman of the World Bank 
and a delegate to this Conference?

The regret is that the Frime Minis-
ter should have found time to inaugu-
rate the Conference. 1 demand that 
the Government should explain the 
holding of the said Conference on our 
soil

fv iO  N e e d  t o  g iv e  d e j u r e  r e c o g n i-
t i o n  t o  I s r a e l  b y  E x c h a n g in g  A m b -
AFSAno*>S AND ESTABLISHING NORMAL 
MT»T.OM\TIC RELATIONS WITH THAT 
COUNTRY.

DR. SUBRAMANIAM SWAMY 
(Bombay North East): India is hosting 
the Non-Aligned Conference next 
March 1983 in New Delhi. By virtue 
of this, the Prim e M inister will be-
come the Chairman of the non-aligned 
group of heads of nations till the f°k  
lowHp session. This is a key and vital 
post.

Therefore, I urge upon the Prime 
Minister to pursue fresh initiatives to 
make the Non-Aligned Nations more 
effective and relevent in fostering 
peace.

O e  important area is West Asia, 
whirh is sorely in need of peace. The 
past efforts of passing condemnatory 
resolutions against Israel have failed 
to produce any result.

The Prime Minister should break 
new uround by seeking the path of 
dialogue and conciliation with Israel 
with a v iew  to an am’cable and accep-
table solution of the Palestin ian  ques-
tion. 'T’his js essentially the Gandhian 
approach.

Recently, I was in Israel for one 
week, when I met and discussed with 
the Israeli Prim e Minister the pros-
pects for peace. I am convinced that 
the Isreali people will respond to the 
approach of dialogue and oonciiia- 
tion, contrary to popular impression 
abroad.

The foreign policy pursued by 
Israel and their recent actions in 
Lebanon cannot be approved by any 
rational objective person. There is no 
need to single out Israel for such treat- 
ment. We must interact with them 
and seek to change their outlook.

Towards this end, j  urge the Gov-
ernm ent to follow up its Septem ber 
17, 1950 decision to accord de jure re-
cognition to Israel by exchanging 
Ambassadors and establishing normal 
diplomatic relations w ith that coun-
try.

(viii) Ne e d t o  g ive  mo r e  f a c il it ie s  
t o  r a il  pa s s e n g e r s  be t w e e n  Uj j a i n
AND TNDORE ELSEWHERE IN MADHYA
P r a d e s h .

t o w  P r o  w f  W * - s r t t  
j !  s t r o  s t s t t

atfT fcT^K srft TT*T ^  7T T fl 
ipaj’-STTTT if" 1 cfa
irffr TVr W f  3ff\  JTFT

^ k TT afrf 3TTqTTOT TO T f t
^  o r t r i f W  t o -

^  ^ 1̂  ^ it!  w r t
orf f a  w V  i f  aTFTiR" 55 w v -
T R f 21 rPfi W f  Tifcft f, 

sfrr fa*rr *rr ^ r r  ? f i
T-T^TTTT £  ^FR‘

TRft TcT «TT3*t I 1 l / l 1 2  
1 «<<sl *1 . r ^ K  ^

^ n j f  T [  W t f t  
f r o T r  rRT snrarif ^  i f  t o

dnfq w y g  1 ? rf <nr g r n t  ^  
d  t r V  1 Q

T O  20 3™" troRnfff i f
w « k , i r f ^ n :
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TlV frfWre 3TRRT,  T̂TRTTr,

smnre,  nrfs rr«rr  rte  ¥

3TT5,T T̂TT 3Tvf qTfaff   ̂ 3TTWJT 
 ̂ **TR  T̂TT ̂rr?f  I =ST*»T|5̂n

T̂m  ̂3771? “TFlViT qT̂fvTi«r"  «BT 
srftor ifr <ft«f  t̂wt  tf"

cfaf ̂  anRf  $*- i  f̂rtt  m 

 ̂far r*r ^rr  t̂ inwr’Y “̂ft-

STT fWT  TRT HTf̂ I

 ̂ ifrfW ̂  ̂ RTTT
rtf ̂  f'  fatf sîr1 grl srranr̂crr 

i  T̂TTjr trgRnhr  w w h

mfrd  Tf  TOTT  T̂ TZTf̂T  5FFV 

fa®7 TRT  I

ifrr ttt *rfr  tttfpt tf arnr̂ r 

fa ̂ TcfT SFTt  *fa*n ̂  f̂rtr  TqrfsRr 

VTTf «FT <41 n' fan ̂ 1̂ I

(ix)  Need for taking firm deci-

sion RECORDING  SHIFTING OF  HEAD-
QUARTERS of Hindustan Fertiliser 

Cori*oration to Calcutta.

SHRI KRISHNA CHANDRA  HAL- 

DAR fDurgapur): All the units  of 
Hindustan  Fertiliser  Corporation, 
namely, Durgapur Fertiliser  Plant, 

Haldia Fertiliser Plant, Barauni, Nam. 
rup Plants and marketing offices cf the

Hindustan Fertiliser Corporation  are 
located in and around Calcutta. The 
Export Committee has recommended 
the shifting of headquarters of Hin-
dustan Fertiliser  Corporation from 
Delhi to Calcutta. The West  Bengal 
Government also  allotted sufficient 

land in Salt Lake for construction of 
office building and quarters for  the 
employees and officers. Pending cons-
truction of the same, the Government 
of West Bengal arranged office pre-
mises in the area where there was no 
loadshedding of power. But some in-
terested quarters who are not willing 
to shift the headquarters from Delhi.

are trying to make the  Hindustan 
Fertiliser Corporation to incur huge 
amount of expenses and losses.

So, 1 would request the hon. Minis-
ter of Chemicals and Fertilisers  to 
take a decision in this regard to shift 
the headquarters of the said Corpora-
tion from Delhi to  Calcutta and to 
make a statement in the House in this 
regard.

fefre-q-U) : WmfcT 

tr̂f ' tf  s*- 

fa Tf  tf-tf afTT

 ̂  377 fTTTT VT  1 0  TWf

wr  i

MR. CHAIRMAN:  This  has been
approved by the hon. Speaker. Did 
you submit any statement under Rule 
377?

SHRI JAGPAL SINGH: Ye9 I had 
submitted earlier in the morning at 
ten O’clock.

MR. CHAIRMAN: Under the rules 
what has been approved by the hon. 
Speaker, you will read that. Kindly 
read that.

^ TITTR- frfjr : 3TST5T =Tf?f  fT3m 

rro  fit ZTf  F̂TT fa Kf
jfr1  n̂nrT t̂t 57̂

sn̂ nr sn? (w m) vwzr? *nr
tf cfnr xrw, ̂  qi-rf fâT TTTT

«TTI  srr 222 sr-tt  pf,

tffâ 3nary irrrrr ̂   tf  *nr

377 *r rnft ft tttt

SHFJ RASHEED MASOOD (Saha- 
ranpur): This should have been given 
at least one hour earlier.

sft srwnr ftf̂ : Tf r̂tw :̂  arsrr 

farr wr  ̂ tot mnr? ̂   p̂tt 

fa r̂f  îciTRt  t1

T̂ rr ̂  snr %r\
It will be a matter to be sent to 

the Privilege Committee.

Rule 377 380
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MR. CHAIRMAN: So far as your 
statement is  concerned,  under the 
rules it was beyond the context. It 
contained  more  than  250 words. 
There is a power to edit it. It has 
been edited and has been approved 
by the hon. Speaker. It has  been 
given to you to read out. I will re-
quest you to read out.

3PmT

t o   "«mT «

MR. CHAIRMAN: I wUl see that in 
future such things should not aappen. 
You have made  your point. That is 
there. Kindly read out because what 
you want to say let it be on record at 
least

(x)  Tr e a t m e n t m e t e d o u t t o  Sh r i 
Ja g pa l  Sin g h b y p o l ic b in  Pa t n a.

sTpmr  :  jnfrgrf tn*  rer

<1?“̂  TRT  Trf̂ Tr  VTI  g '̂ TT

n̂rr vt,  T»rarf

m  C '

TFRhT 4- 1 1 3tW*TT,

1982 ̂rf  rrr*rr rrr afare?
 ̂  ?rf ottt  *rr1VcT  wr

*TTl  3PTn  TT̂ r  12  cTTT̂T 

2F ¥   h fW " 3TTTftm  VT,

snfrg-  3rnrr  v ti 12 *rt  R T fa

2 ir*Nr t’ttt  TTnara,

fafn r  fa rrr r v t t

tr t   ̂rrr  *tct  *m   srrh r  3 -0 0  

TTC <TC 30 ̂  $*T5̂ 3RT 1 1 
<TFr  n̂r sttpt  r̂r

qR  f̂TTT  3THTT  VT  I  W t  ?T   5T?  ^T T

a-  ̂n f f  ̂r r  sfa fanr fa rN t 

sr̂ torhczrl  «t t  fsw r  w   i 

fai€«br  •TTTT  3 T q ^  n̂pTT,  3T  3^R t 

 ̂K   r̂cTR"  an  f̂ TT  -j M 1‘WTy  cfft  I <5̂

n̂r  n̂rr vt,  Tirerr °rf̂r #  sircr

T̂T aTTTTTI

MR.  CHAIRMAN:  Mr.  Jagpal
Singh, may I request you to  kindly 
read the approved draft. I will request 

you.

SIIRI JAGPAL SINGH: I am  not 
going to read out the approved draft.

MR. CHAIRMAN: That will not be 
according to the rules.

*WST T̂ T̂f

f9RT trt ̂ nffrr «rn 

wtf fasfa ĤTT  5T TfJT  I sf-̂r 

*rw5rr  fsW*T htcr crt 5s 1

«ft TWSTV  5TT7Tt  :

377 RT TTPRT  «FRTT  rf̂FT 

3R ?(TTf*r ̂ TTT TT 377 

*r vnFTT 3rnrr  ,  cfT̂r r*r oTf 

15 fW f*1?

MR.  CHAIRMAN:  Mr.  Shastri
there i9 no question of hiding things. 
So far here in the Chair, we have to 
follow certain procedures under the 
rules. Now the statement  was long 
enough. It is not  permitted  by the 
rules. Therefore, it has been brought 
down to below 250 words.

SHRI INDRAJIT GUPTA  (Basir- 
hat): It should have been returned to 
the Member and he should have been 
told to reduce it. It has been altered 
as it  exceeded a  certain length. It 
should  have been  returned to the 
Member and he should have been tc Id 
to reduce it to the required  lar̂th. 
Why was that not done?

sr. q. it. arrrtf farrnc): sptt

 ̂fĵT «fc\ I r< ̂ I  ̂I Cl I  <  <Ff s' Id

RT  *n

MR. CHAIRMAN:  I am told that
that was done. The hon. Member was 
requested to condense it. Probably it 
has been done. What he is complain-
ing about is that he was given it with-
in less than an hour’s time. That is a 
different matter. But the question is 
that he was requested that he should 
condense it. It has been  condensed. 
May I suggest that you read it? The 
hon. Speaker will look into it and I 
am sure he will liberally look into it.

He will decide as to what is to be 
done. We have to follow the procedu-
re.
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: 'd'̂ehl ̂5TFf fcTTT
°h ̂ *r »rnr  i* <♦>  S7r«?> stt*
th*5,  »f <rfa*r m̂r\ *f sir

*ft  5TWTI ?Tf <T%
r̂* if snwrsr $ wû *f sif sew 
art qker *f sir̂ <mr 3rnrr  asrhc ̂  
3T* SF̂VfWI foR Sn̂TST 3FTt afjfSrt 

if *r*r ar* faift art jtttt  anwf
av i*5'' dlTt|ohl <. 'Tj??' ij?11 'd til 4 °rcf I* ch 
<t)i *n̂T wr ̂ff gxt cr*|f ̂ Nd *rr 

srft srernrr  fa f3tgnfS«hi<fl sft fa=rrrf 

3lf*  5T3TC JTRTST, IpT . <HT. *ft.
*rrw 5s f̂nr «ft farnr fwr, «ft 
Tmf'rl CT3F* *waf famTSR, «rt *nf- 
Wl*4 5Pfff, *T=n 5T*icfr  <.M <. 9RT
tr-cR W>Bd'< if STTVefiT 3TPTWM ̂  n
*̂ *f, art fâTTfaanxt «rt fwrt T 
«ra»T f̂ T 3if* SV|̂>t ITT* *̂ ̂ 1  if 
3RRT 3TFf 3RT cTf  fa  SRTK

TRT̂r, n̂JT.  r̂r.  f̂t. «Ft *̂7 ft *5 

3ff! KT  |̂  if*f 3TRT «[f*-

nT-TT fa$R *r*  if <f frm arf*
faMlfawd  af̂T fa 3TFT faintft

1*T* *5" t  ^  *pr.  ^

I  *̂. t£fl". «f IHTvR"  fa*
3TFT  art? t r=rerf  2TR4 ?
ftf iftf âT fa if *TT**T ̂fa* THTT 571 
rWT ar̂f T* fjRlf̂TTt $ if*r fa*'- 

f̂t? fan arf* anrr fa arnr 
if̂f ?r̂ir mz  ^ ff i 

inrr̂rf <rf5nr  hrrrf̂l ̂
V̂fiT 3T><?r* «h ̂l f 'ti ̂Ff <HTrf T̂f 

=F* t̂l 

?crt r̂ <tt irf̂r ̂ jnp4 enfsd
*1K »i r  fan 3ff* ̂ k cl -*i K cT ̂

w r  farri  sift ĝr  ^
T̂RT 3RRRTvft Tf  ̂i«hc «(>< 7̂*
farr
3W<SM  ̂ r̂t* «? xnz eft.

q̂-.  nt.  ^  ̂f̂tr

^ fa*m IfTT 1R TT̂T-T1  ^
Tfe r̂t ̂frt *r* im  ^  3TT̂» 

fâfa 12-10-82 tf 19-10-82  ?T̂
3WM if TIT Wl  19-10-82 aFf 
f̂t.  . nnr. 3̂ tiî»T mV{5( «h 1 ̂

arrrt  «hr >f̂r fnrr ̂ mi

30-10-82 *>f ̂ T anfhîJ ̂  ̂TTT
f̂t. 3̂. CTTT. r̂f 2-11-82  HT̂FI

n̂rr apt cbl̂l̂ if f̂ WT ?f!f  ̂farr 
amr̂pR 3qcr*«TT  sn̂rr
srmT ̂rfi wfa-?  sTrnr̂n  ^

3FT* falTT  3lf* ̂   3TRT̂T
TifTcT fam WT fa if oyfarfTTcr 5|wr 

n>R fi ?TqT 3TT R̂ITT  fjl

1-11-1 982 s*»t ̂  ®Tfa9W  TT 

«rr tht̂trI ̂rrt'Ti  f̂ f*̂r  fan

Wl

itwr tt̂t $ fârfâirt ̂  hnrt 

 ̂ 3TTTV  T*  MTTT 147/149/ 

353/332/337-323 3n̂- 'ft-  f̂t.

aff* 7 tft. afR.  « 3Rnf?r  far-

<tmx afr* if*3 S7T*  ar >rr5T ̂r

arm w ̂*1  1̂' aRnfrr̂ if

*r rfar m, f*r*>K 

n?ft fan wr arf* fanfad 

t̂*t hmTTT m, it fâiVrfaaRR

VT fl̂W ̂ I *T *1* n* «#>Ho*f 

rrf̂T 5*  2*f* ?  200 ^T/’TT

?ftn, ?f trhfir jf 3T5TRT r̂rr ̂ffW 

fan «rr, T*nf m  apfffa  ̂

wsn T̂rm fafr* fan?  aRi 

3̂1 â 5rfWt ̂  $ «mr  if ?mr1

 ̂  o 1 r> v

Ûll  W   fadVffâFT*  ^

irnrcf cpf fâinhiw* Ffafa sfrf ?rfnf 

T̂  4> * I

 ̂ (3Ttnn) : ̂

f̂ Wff̂iw* T̂rnr tot t̂tctt

MR. CHAIRMAN: The hon. Spea-

ker is considering the matter.

ffa/e 377 384



14.33 hrs.

MOTION re SIXTH FIVE YEAR PLAN 
—Conted.

MR. CHAIRMAN: We shall now take 
up further consideration of the motion 
moved by Shri S. B. Chavan on the 
Sixth Five Year Plan. Shri Chitta 
Basu will continue his speech.

SHRI CHITTA BASU: Sir, 1 am 
happy that you are there when I am 
resuming my speech.

MR. CHAIRMAN: That has nothing 
do with this. You better car-y on.

THE MINISTER OF PLANNING 
(SHRI S. B. CHAVAN): It is a charge 
against the Chair.

SHRI CHITTA BASU: No, it is not a 
charge.

Sir, as you will remember, yester-
day I Was referring to the crisis cf the 
Sixth Plan. Now my endeavour would 
be to identify that crisis. As 1 have 
mentioned earlier, the total investment 
in the Sixth Plan period was Rs. 
1,72,210 crores. Out of this, the invest-
ment in the public sector is Rs. 07,500 
crores. It is reported that the public 
sector investment, which has been cal-
culated on the basis of the price index 
of 1979-80. has to be enhanced by about 
Rs. 10,000 crores, if we want to fulfil 
the target already fixed. This amount 
of Rs. 10,000 crores additional irv ts t-  
ment would not be adequate in view 
of the fact that there is no guarantee 
that there would be no further escala-
tion of price. If there is further es-
calation of price, necessarily the addi-
tional resources required for the fulfil-
ment of the target under the public sec-
tor would automatically increase. So 
far as the trends are discernible, the 
trend of rise in prices still continues 
and it is not likely to be arrested.
The upward trend of rise in prices is 
markedly noticeable today. If addi-
tional resources are not adequately 
mobilised, it may not be possible to 
Cope up with the price escalation and . 
2541 LS—13
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the prospect of the 'uifilment of the 
targets laid in the Sixth Five Y ear 
Plan would be bleak. 

k *
We are also told th a t there a re  

chances of increased resources. The 
Government claims that there might 
be increased resources mobilisation 
more than anticipated and these areas 
of increased mobilisation, according to 
the Government, are larger surpluses 
in the public sector earnings than anti-
cipated, larger borrowings from th e  
market, larger accretion from small 
savings and larger external assistance.
I do not know whether the Govern-
ment is satisfied that th is increased 
mobilisation of resources as mentioned! 
just now would be adequate enough to  
meet the escalation of price and fulfil 
the plan target as anticipated in the  
document.

So far as the Budget provisions for 
the Plan expenditures are concerned, 
you know that the last three Budgets 
including the S tates’ Budgets amount 
to Rs. 54,000 crores which means about 
55 per cent of the total projected ex-
penditure. Now, if the price escalation 
is taken into consideration, then the 
net investment in real term s would be 
nothing more than 45 per cent. The 
real problem, therefore, is that 55 per 
cent of the total investment in the 
public sector remains yet to be com-
pleted during the coming two years.

Sir, I do not know whether you 
would agree with me that with the 
tempo of development and with the 
constraints of the resources, it would 
not be possible to expect the remaining 
55 per cent of the total anticipated 
expenditure during the coming (wo 
years. And if we expect, I would 
only mildly say that it would be noth-
ing more than desiring for moonshine.

So far as the reality of the infla-
tionary trend is concerned, we are to 
admit that the wholesale price index 
started rising again from May last after 
registering tem porary decline uuring 
the period beginning from last Novem-
ber to April. Therefore, again there
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is the trend of rise in prices. Of 
course, I admit that there has been a 
slight decline in September. But lhat 
is not an adequate guarantee that it 
will be continued and there will be no 
further price rise. Sir, the Govern-
ment may resort to deficit financing. 
As far as I remember, so far as the 
Plan document is concemedj it put a 
limit on the deficit financing. During 
the period of five years a limit was im-
posed that there should not be more 
than Rs. 5000 crores as deficit financ-
ing. • I think you will agree with me 
that more than Rs. 3000 crores mark 
has already been reached and so far 
as the current year’s anticipated deficit 
is concerned, it was calculated to be 
Rs. 1,371 crores for the year 1982-83 
and it has already crossed that figure 
and nobody knows what will be the 
other limit to which the deficit for the 
current year will reach. The deficits 
of the States are also on the increase. 
Of course some new arrangements have 
been made by the Government of India 
by way of overdraft. The result would 
be only to increase the burden of the 
Central Government on the Reserve 
Bank of India. What does it actually 
mean for the States Budget? The State 
of West Bengal provides a classical 
example. By the new arrangement for 
the coming two years there will be no 
investment in planning. There will be 
complete stoppage of investment in the 
State of West Bengal because of the 
new arrangement which has been made. 
It is not only in the case of West 
Bengal alone. It applies to all other 
States. As a m atter of fact the 
State Plan will be dropped. W est 
Bengal has cut its Plan drastically. 
This is the ultimate consequent of the 
new arrangement which has been made 
by the Government of India. This ulti-
mately retards the progress of the 
Plan.

Now I raise a question and I want 
an answer to that. Government wants 
th a t there will be additional Rs. 10,000 
crores in the public sector. How does 
the Government propose to raise this 
additional Rs. 10,000 crores even ac-
cepting for the time being that there

will be no fresh price increase? Indica-
tions are already there and these indi-
cations have got disasterous effect Gov-
ernment has already decided to raise 
the administered prices and they have 
also decided to reduce the subsidies. 
These are well known recipes of the 
World Bank and the International 
Monetary Fund. Therefore, these steps 
have already been laken.

The issue price of rice and wheat 
has already been increased. There has 
been further increase in railway freight 
and fare. There has been fresh in-
crease in the price of fertilizers and 
other petroleum products. This also 
adds to the price increase. Therefore, 
here lies the crisis. You increase the 
administered price^ thereby giving 
fresh impetus to the price rise. There 
is a vicious circle and thereby the 
Plan gets retarded. If you understand 
the nature of the crisis, then you will 
be able to take effective measures.

Now I come to the question of 
growth of the national income. The 
Sixth Plan document envisages 5.2 
per cent annual increase. What is the 
actual graph? In 1979-80 it declined  
b y  about 5 per cent. * ln  1980-81 it 
increased by  7 per cent. The net in-
crease daring the two years was only
2 per cent. In 1981-82 the rate of 
increase was 4.6 per cent. If you take 
the average for the last three years 
the rate of increase in the national 
income has in reality been of the 
order of 2.2 per cent per annum. But 
you want to attain a growth of 5.2 per 
cent. If this present trend continues, 
it will not be possible to achieve the 
target of 5.2 per cent increase in 
national income. That will be un-
attainable. That will be the result 
of the crisis of the Sixth Plan. There 
are two major components for the 
national income. One is industrial 
production and the other is agricul-
ture. The Plan target is to achieve
7.5 per cent to 8 per cent annual in-
crease in industry and in agriculture 
about 4 per cent. In 1980-81 the 
juao jad  Xq ■aseaiout ue sMoqs xapui 
in industrial production.
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In 1981-82, it increased by 8 per cent. 
In 1982-83, it has declined. As a n.at- 
te r of fact, in December, the index 
was 180.9. In June, it has come ciown 
to  164.0. Therefore, there is a definite. 
dec.ine in the industrial rate of pro-
duction and already some quarters 
say that it is the sign or symptom of 
recession. Anyway, of course, some-
body has said that this is limited to 
certain specific sectors. But nobody 
can deny that there is no trend or 
symptom of recession.

Coming to the question of agricul-
ture, let us only take the figures for 
the last four years. In 1977-78, the 
foodgrains production was 13.2 crore 
tonnes. In 1978-79, it was 11 crore 
tonnes. In 1980-81, it was 13 crore 
tonnes; in 1981-82, it was 13.2 crore 
tonnes. The target of food produc-
tion, according to the Plan document, 
in 1*984-85 is 15 crore tonnes. If you 
want to attain that target, by this year, 
We should have attained 14.2 crore 
tonnes But, there is a great doubt 
raised by all whether it would be possi-
ble to attain 14.2 crores during the 
current year because of the brought, 
flood and cyclone. As a m atter of fact 
from a reliable estimate, it is found 
that there will be a shortfall of more 
than 20 million tonnes of foodgrains. 
Therefore, there is no possibility and 
no chance of attaining that 14.2 crore 
tonnes of foodgrains. Therefore, even 
in the agricultural field, it will not be 
possible to attain  4 per cent annual in-
crease. Naturally, the Governmnt 
may have to resort to import of food-
grains. If you resort to import of food 
naturally there is another crisis. So 
far as the import-export trade is con-
cerned, the profile is:

In 1981-82, our import bill was 
of the order of Rs. 1,300 crores and the 
balance of trade was Rs. 5,700 crores.

MR. CHAIRMAN: Please conclude.

SHRI CHITTA BASU: We do not 
know the exact position In the current 
year. But what cannot be denied is 
that the foreign reserves have already

declined and the Government is going 
in for the next instalment of the IMF 
loan. The Sixth Plan may ultimately 
end in crisis even if by any stretch 
of imagination everything goes as they 
wanted. The annual growth cannot 
under the circumstances exceed 3.5 per 
cent as in the previous years. There-
fore, Sir, the Plan is in crisis.

I would only urge upon the Govern-
ment to take corrective measures if 
they want to salvage the Plan.

MR. CHAIRMAN: The hon. Mem-
ber’s time is up.

SHRI CHITTA BASU: I would only 
take one minute from you.

I remember the Finance Minister, 
Mr. Pranab Mukherjee sometime ago 
remarked that they had entered the 
International Monetary Fund not on a 
stretcher but on their own legs. Sir, the 
crisis of the Sixth Plan which I h tve  
just now mentioned indicates the deep 
crisis not only in the Plan but in the 
entire economy. W hatever might be 
the pretension of the hon. Finance 
Minister, the economy of India is dis-
eased and is sick. It is not to be 
carried by a stretcher but i t  is already 
in the hospital bed. You may not re-
quire to be carried by a stretcher but 
you are relying on the crutch. Crutch 
has become a part of your system. You 
cannot leave the crutch. If you aban-
don the crutch, you will fall. Therefore 
if the Government even at this lcte 
stage want to salvage the Plan, a 
fundamental policy orientation and 
policy instrum ent are necessary. Since 
you have not been pleased to give me 
additional time—of course, you will 
agree to give.—I am unable to indicate 
what can be the long-term measures 
and the fundamental policies in order 
to salvage the Sixth Five Year Plan 
and by that to salvage the economy 
of ours.

PROF. NARAIN CHAND PARASHAR 
(Ham irpur): Mr. Chairman, Sir, a dis-
cussion on the Sixth Five Year Plan 
is also an occasion to reiterate our 
commitment to planning. It was the



Re. Sixth NOVEMBER 3, 1982 Five-Year Plan
(Motn.)

[Prof. Narain Chaid Parashar]

Indian National Congress which even 
before the dawn of Independence exer-
cised its commitment to planning and 
it was the year 1931 when in the 
Karachi session the Indian National 
Congress accepted the concept of plan-
ning and the duty of the State for 
economic and social programme. 9th 
February, 1938 is a red-letter day in 
the history of Indian National Congress 
because on th a t day, the President of 
the Indian National Congress, Shri 
Subhash Chandra Bose in his Presi-
dential address gave a commitment to 
the nation that the future national 
Government will set up a Planning 
Commission to eradicate poverty and 
to ensure the development of back-
ward regions in the country. That 
Address is a marvellous document for 
the future economic thinking and, on 
the basis of that, he set up the first 
National Committee on Planning with 
Shri Jaw aharlal Nehru as the Chair-
man and it had such eminent econo-
mists as Shri K. T. Shah and others 
on it. That Committee sub-divided 
itself into 21 Sub-committees. There 
are reports on education, communica-
tions, railways, transport, energy, in-
dustry, every thing. So. that is in 
miniature what we were able to en-
visage before the dawn of Independ-
ence. This shows that there has been a 
continuity of thinking. Rather (here 
has been streamlining thereafter. The 
setting up of the Planning Commission 
and the launching of the First Five 
Year Plan was also hailed by the 
nation. The architect of modern India, 
Shri Jaw aharlal Nehru, launched upon 
the reconstruction of Indian economy 
and launched an attack on poverty also 
through these Plans. They are the 
documents which show the history of 
India on the road to progress.

Coming to the Sixth Five Year Plan, 
some doubts have been cast that the 

Plan has been eroded. There is no 
doubt that the price escalation has 
dealt a severe blow and the Planning 
Commission in the Mid-term Review 
has betfn forced to ask for Rs. 10,000 
crores *«ore. The earlier public sector 
outlay \ras Rs. 97,500 crores has not

been considered to be sufficient because 
it was based on 1979-80 prices. The 
price have now gone up. Naturally, 
therefore, the targets have not been 
achieved in many core sectors also. 
If you take the various Departments of 
the Government of India, the Rail-
ways are in trouble because they want 
rehabilitation, the renewal of track and 
rolling stock. Similarly, more power 
is to be generated and more money is 
to be required. In education too and 
in communications too, more money 
is required. Therefore, I do not find 
anything wrong with the Planning 
Commission demanding an additional 
pumping in of Rs. 10,000 crores into 
the Plan allocation because that alone 
can salvage the Planned enable us to 
envisage a period by which the tar-
gets can be achieved.

It is not the spending of money. The 
Plan is not for spending Rs. 97,500 
crores. The Plan is for achieving cer-
tain targets . If those targets connot 
be achieved, then more money has to 
be allocated. Therefore, it is in the 
fitness of things that the Planning 
Commission has come forward with a 
piea for more allocation because now 
every Department, every Ministry, 
wants more money. I would request 
the Minister of Planning who is also 
the Deputy Chairman of the Planning 
Commission to look into the demand 
because as a Member of the Railway 
Convention Committee, I have been 
able to find out the erosion of various 
programmes of the Railways. There is 
no money for carrying on the p r o je c t s  
on schedule; new railway lines are to 
be constructed and much more impor-
tant is the rehabilitation of '.he exist-
ing stock. Therefore, they require 
more money. I would plead for more 
money for these two vital sectors, the 
railways and the communications, 
which have not been included in the 
core sector. I fail to understand why. 
Unless there is a communication net-
work in the country, the people can-
not be linked up to the national line-
up in Delhi and the States and dis-
tricts and blocks and the various Gram 
Panchayats have to be brought into the 
mainstream.



Is it not an irony of fate that evfcn 
after these many years of planning, 
there are so many Gram Panchayats 
in villages which do not have even a 
single Post Office, let alone the talk of 
a telephone? Telephone is a fa r cry 
and India is very much backward in 
the number of telephones per thousand 
as compared to other nations like 
Japan  and USA. But, even in the 
case of Post Offices, even in Himachal 
Pradesh alone, there are 500 Gram 
Panchayats, which have not even a 
single Post Office in them. Look at the 
allocation. The. Planning Commission 
gave certain targets to the posts .*nd 
Telegraphs Department and, on the 
basis of that, in the annual plans, for 
three districts one Branch Post Office 
was sanctioned this year. You can 
think of this poor planning and the 
importance that we are giving to the 
poor sections of society! I plead for 
more allocations in the Sixth Five 
Year Plan out of the additional pump-
ing of resources, for tele-communica-
tion and railways and for education.

The problem of resources comes into 
view. Of course, it has been thought 
that only 50 per cent of the resources 
have been raised by the States in the 
current year which they were expect-
ed to raise. So, they should be in a 
position to raise more resources. But 
more than that we should have a realis-
tic planning and attack on poverty 
must also have a realistic assessment 
of what poverty is and what poverty- 
line is. Formerly,.we had the oeonomic 
approach of income. Then we came 
over to expenditure approach. This 
much is the expenditure per family, 
and therefore this is the poverty line. 
Now I am happy that the Hon. Minister 
has answered a question today on the 
floor of the House saying that there 
is a Committee now, which will look 
into the new concept of poverty-line 
and that is consumer index type. All 
the other things like Health. Educa-
tion and other things, would also be 
taken into consideration and, then 
poverty line would be determined. 
Otherwise, thinking of poverty line 
in terms of values of calories of nutri-
tion taken by a person and the family
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or income, is a fallacious line of think-
ing and, therefore, it is not realistic. 
When that realistic line of t f c ^ in g  is 
achieved, our planning would have 
a sound basis and, therefore, would 
be able to give us a correct index.

Pxanning from the bottomf from 
the grassroots, is JL,o very in.^oitant. 
That we m ust always take iutD con-
sideration. Mahatma Gandhi, the 
Father of the Nation, was more keen 
to develop the villages. And, tnerefcre, 
Mahatma Gandhi thought of rural de-
velopment and the programme of Com-
munity Development was launched on 
his birth-day some years ago.

Hence we must think of planning 
at the block and district-leve^.. But 
so far, Plans have come from the top, 
the Government and the States. 1 am 
happy that the Minister in answer to 
Question 3801 today has given th* com-
position of Working Group to prepare 
guidelines of planning at dist ict-level.
I hope it will not take a long time and 
before the Sixth Five Year Plan is out, 
these guidelines will not only be formu-
lated but also implemented Bccause 
if at the district-level, the needs are 
not assessed, at the State-level they 
are not likely to be taken into account 
and at the national leve., they are 
likely to be forgotten and some sort 
of a wage pattern is likely to emerge 
which will ultimately to ruin the
Plan.

We have thought of various things 
that have disturbed fhe implementa-
tion of the Plan and, as has been 
suggested rightly earlier also, price 
rise is one of the major factors that 
has stood in the way. Efficient imple-
mentation of the schemes is a very 
important thing because if projects 
are started and if there is no monitor-
ing and if there is no evaluation, then, 
we cannot expect better results from 
our Plan goals and targets.

It is in this context that one of the 
world economists Mr. Mahboob-Ul- 
Haq has referred to this tha t in the 
context of developing nations ther



Re. Sixth NOVEMBER 3, 1982 Five-Year Plan 396
(Motn.)

[Prof. Narain Chand Parashar]

Achilles heel has been the lack of a 
proper and sound evaluation 
machinery. I would suggest to the 
Hon. Minister that if Plan implemen-
tation is to be ensured and streamlin-
ed, then the evaluation Cell, or the 
Evaluation Machinery, not only at the 
national, but also at the Stale, dis-
trict and block-level has to be ensured. 
Because schemes are, floated, projects 
a te  started and then half-way they 
are forgotton and new projects, are 
started, the result is that the old pro-
jects cannot give us results, the new 
projects cannot be floated and the 
projects which are promised cannot be 
initiated and started! Therefore, eva-
luation is one of the most important 
things that must be taken into account. 
Without that, we cannot have the 
results.

15 hrs. -

Coming back to the attack on pover-
ty, we had about 31.60 crores of people 
living below the poverty line in 1980 
according to an earlier definition, and 
our planning document envisages that, 
by 1985, the number would be reduced 
to 21.50 crores. That is a good thing 
if it happens, but I am afraid it will 
not happen because by the time the 
due date arrives, that ist 1985, more 
people would be below the poverty line 
than we could think of. Hence, some 
effective steps should be taken to en-
sure that this ‘poverty line' is defined 
many programmes like the TRYSOM, 
and also that the factors which contri-
bute to increasing poverty are remov-
ed.

One of the most important things 
tha t is haunting the planners is un-
employment. Unemployment today is 
a big dragon tha t is going to devour 
most of our programmes. We have so 
many programmes like the TRYSOM 
IRDP, NREP and so on and with these 
we are trying to attack the problem. 
But this is not the point. The point is 
that, unless we revise the policy of 
issue of indusrial licences and we force 
the industrial houses to set up indust-
ries in backward areas, nothing will

come out. I will give a concrete exam-
ple. There is a place near the Bhakra 
Dam, the great temple of India, known 
as Neilla. Five times a licence for 
setting up a newsprint factory there 
*vas given and five times it was can-
celled because after two or three years 
the party would say that they are not 
interested. Why can we not take some 
step by which either we force them  to 
have this project or we cancel all their 
other licences? What happens is that 
they get a large number of licences 
and they put up industries in all those 
areas where they find it profitable or 
remunerative, where there is easy 
approach, where there are communica-
tions and infrastructure. But when it 
comes to setting up industry in back-
ward areas, they keep the licence with 
them for a number of years and by 
the time they think that their projects 
in forward areas are in an advanced 
stage^ they say that they are not inte-
rested and the licence is cancelled. 
Mere cancellation of the licence is no 
solution to the problem. The backward 
areas are clamouring for industries 
based on raw  m aterials that they have. 
Limestone from Himachal Pradesh has 
been carried to Punjab and Haryana 
and the hills of Himachal Pradesh have 
been denuded of limestone. Now 
cement factories are coming up, and 
they should come up soon. Similarly, 
grass and other m aterials like pulp, 
etc., for producing newsprint are being 
carried away, and the entire State is 
being denuded, but no project or news-
prin t factory is coming up in Himachal 
Pradesh because the industrial houses 
give some lame excuse after three or 
four years that they are not interested 
and the licence is merely cancelled. As 
I said, mere cancellation of the licence 
by Ministry 0f Industry or the Govern-
ment of India is no solution to the pro-
blem. All these firms should be black-
listed and they should not be given any 
fu ture projects or they should be forc-
ed to take up some projects in back-
ward areas. I would request the hon. 
M inister for Planning to prepare a 
list of the backward districts in the
country and see how many such licen-
ces have been cancelled and for what



reasons and what steps have been 
taken against those firms which had 
failed to set up industries in such areas. 
Untilise the local raw  m aterials and 
set up industries there. Then the pro-
blem of unempoyment can be solved.

In addition to the problem of un-
employment, we have also the problem 
of creation of infrastructure. The 
irony of India is that the States w hich 
are rich in raw  materials, local pro-
duce, are lacking in infrastructure 
and the States which are having the 
infrastructure are lacking in raw m ate-
rials. There is a big guardrangle, 
Delhi-Calcutta-Madras-Bombay, where 
more than 60 per cent of the expendi-
ture is made by the Indian Railways.
But most of the raw materials in the 
north or south or east or west lie scat-
tered beyond this guardrangle and the 
infrastructure is not there. We are, 
therefore, unable to have any m ajor 
industry in the north-west or north-- 
east or extrem e south or west or east.
We should have the national map of 
India before our eyes when we think 
of planning. We are not planning for 
one State or one district or one place 
where raw m aterials are not there but 
the infrastructure is there or for a 
place where the infrastructure is not 
there but raw materials are there. 
There should be a coordinated think-
ing in this respect, a coordinated ap-
proach between the Ministry of Indus-
t r y  and the other Ministries. This 
should be taken into account by the 
Planning commis:,! n while formulat-
ing such scheme. Then the problem of 
unemployment can be solved.

I would refer to my own State of 
Himachal Pradesh. In the Sixth Plan 
it has been given an outlay of Rs. 560 
crores. Himachal is rich in flowing 
water. Dr. Parm ar, the founder of 
our State, used to say that we have 
this flowing gold but we are unable to 
have many hydro-electric projects 
because we are lacking funds. And 
when we combine with th e other States, 
the other States impose their own 
conditions. They force us either to 
postpone the projects or to hand over 
these projects to them on very hard
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conditions. So to such States which 
have projects—you can say in s ta lled  
projects for hydel generation and irri-
gation—due care has to be given by 
the Planning Commission.

I will refer in particular to projects 
like Kol Dam and Nathwa Jakri and 
others which can create so much of 
electricity that the entire north India 
can be illuminated like Diwali. But 
what happens is that Himachal P ra-
desh is starved 0f funds. When it 
comes to the question of railways— 
there is that Nangal-Talwara line— 
well, Himachal Pradesh is having areas 
difficult to cross and they are unremu- 
nerative and, therefore, no funds. 
When it comes to big industries, you 
say that Himachal Pradesh is unap-
proachable by roads or rail transport 
and therefore, oth£r areas are prefer-
red. You kindly take this into account 
and give us money for Himachal P ra-
desh for afforestation conservation of 
the surface soil in the Himachal region 
and for preservation of the environ-
ment. These will also benefit other 
States. There will be no floods. There 
will be plenty of rains if the forests 
are saved in Himachal Pradesh. If the 
water potential is tapped in Himachal 
Pradesh and if electricity is generated 
in Himachal Pradesh and if irrigation 
is given to other States, Himachal can 
prosper.

There is an interesting thing. Sir, if 
we want to lift from our own river one 
cusec of water, we are called upon by 
the Bhakra Management Board to give 
Rs. 21. Rs. 21 is charged for one cusec 
of water for irrigation in  Himachal 
Pradesh from  the rivers flowing in  
Himachal Pradesh! This should be 
understood that if the rivers belong to 
the nation, they also belong to Hima-
chal Pradesh. Why is then Himachal 
Pradesh being forced to pay money? 
Is it simply because at an earlier time 
Himachal Pradesh Was a Union Terri-
tory and as for a minor some arrange-
ment was made by the Government of 
India with the Governments of Punjab 
and Haryana? And should Himachal



Re. Sixth  NOVEMBER 3, 1982 Five-Year Plan 400
(Motn.)

[Prof. Narain Chand Parashar]

Pradesh  be  made  t0  suffer? We 
should not be made to suffer because 
Bhakra Dam was  created. The pro-
blem of oustees is there and they are 
being driven from pillar to post Har-
yana and Rajasthan and other States 
and they have no shelter. Even now 
26 years or 30 years after tthe creation 
of Bhakra dam,  people in Haryana 
have not been given ownership rights 
of the land. Under the 20 Point Eco-
nomic Programme no Himachali oustee 
who has settled in Haryana or Rajas-
than can get loan from a bank because 
land does not get  transferred to his 
name. So he is asked to go to Hima-
chal and all that. So there are pro-
blems. You build big dams. It is very 
good but under the shadow of dams 
people are ousted and the problems of 
those people are to be  looked after. 
The human aspect due to the erection 
of the dam is much more  important 
than the engineering aspect. The en-
gineers have come and gone, but the 
people who have been uprooted from 
their soil have their problems still to 
be solved.

So, Himachal Pradesh needs a mas-
sive assistance for the  projects that 
are under execution—whether it is the 
railway line or it is a hydel project or 
it is an industry or things of that type 
and I will request the hon. Minister to 
be generous to Himachal Pradesh be-
cause if all the projects are started in 
the remaining years of the Sixth Plan 
and completed in the  Seventh Plan 
there will be no shortage of electricity 
and there will be no black out and no 
tripping of power  either in Delhi or 
Rajasthan or even in Harayana or in 
Jammu & Kashmir and we are in a 
position to supply power to the whole 
of north India, but  you give us the 
money. -

Similarly, with regard to irrigation, 
we can irrigate the whole of Himacal. 
There are big valleys  and there are 
small rivers which eat int0 the soil and 
a project has been formulated by the 
State  Government and sent tq the

Centre and that  should be  cleared. 
Thereby Himachal also  can  export 
grains.

I will not refer to many other things 
but I will refer to the efforts made by 
the State Government which is doing 
its best for the development  of the 
State and we are grateful to the Gov-
ernment of India that they have 
been giving us good central assis-
tance. I will refer to the figures. 
In  1980-81  the per  capita  assist-
ance  Himachal  Pradesh  got  was 
Rs. 223. In 1981-82 it was Rs. 230 md 
this year it is Rs. 250. So on that 
score we have no complaints but we 
would like it to be enriched further 
and  liberalised  further and here I 
speak for all the Hill States and for all 
the backward States. Let the rich soil 
let the rich raw material of the State 
be utilised for the benefit of the people, 
the coming generations in those areas 
and let them not wander from pillar to 
post in search of jobs. That would be, 
in my view, a first major step for era-
dication of poverty and that would be 
the realisation of the  dreams of 
Subhash Chandra Bose and Jawaharlal 
Nehru.

15.10 hrs.

(Dr. Rajendra Kumari Bajpai in the 

chair)

*rr*T  (irrr̂Tr) : ttwrfer rft- 

^TT,  TT7T fTKT *,7 fa anfafa?

FnTift SRTlf 7TTTq’ if,

3Tfr TTiwrf  cToTcfr TT ff

szrfar 3rfr zjrt  sq-fâr  jtt

qTf) 3TR  rrTTT qSlTT

tt  ttt  , r*T35 ^

cRTT 3TTTVR 7? ^

apr̂nr  3rfr rrt titT ^

®?7rTT I  Fifa? f-  fa

<nrr atf sNr srnft ̂  o1 t i ^
TTTcFT ?T fa THT

 ̂  farv'Wt

^  ^ THT ^ fa
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401 Re. Sixth  KARTIKA 12, 1904 (SAKA)  Five-Year Plan 402
(Motn.)

1 «i id   ̂t  rtt tî*t)i'dV” ?  *r

ifrr rt h "̂*ii , h arrar • «fciV

 ̂  f1 R 3RR RT RT tft RRT R3RT

R̂t- 5s 1 5vir„i>  **?>  r̂ tr̂ , 

r?  if r?  fstfrRr ?f r$\ ̂   gf 

iftr 3rfr Rtf rrm  rrr  rhth

RTT TWf̂TT  RSR

RR 3!TTZ RTcf ̂ 1

(Shri Charan Singh and  some other 
hon. Members then left the House)

*rt ttorst rrjtt snrot  (yf̂qr) : 

;nR rt?   ̂ f!,

Sf F5TR- RRRT T̂TcTT ̂ ...........

(8Êt|R)

T̂VTTfcT RTTRT  : 3TNRT RR ft R* 

R  cl $T I

rto rttr rar (rrh:):  3tt<ir

TRT R^Rf RT5 Rff  3fo  jjTRR 

*nnr rtr? RR?f  ft i Rtf1 rrtt 

Rff f1, r̂it1 fRnr rrr 

R 1̂ tcfH Rff 5*1 ... . (sq̂fR)

«rt *w*ir  (sterR) : rsr

rt ̂  rfr ?f, 3rnr «iiTrt. . . .

(oT̂'ITR)

«ft T5ik W* (fffRRcn:) : 

irffRr, rpcr  f̂tr spti

* w**5'» *» ‘Jjt'*

?nmfcT ŝ ri :  am- rtr *rt

ÎTR sFfrf̂RT i

tr  t̂rst if rtcr ̂  3Rr:

RRV.H RRRT RTR RRH- RPTt TR" I

*ft r̂rarr (?7f)  :  ?htt-

Tfff  t̂,  3TR  RRTT 'R  fRRT

RRjf oft irîT rtt Rf finrr f i  if 

ffiTOT C  T̂Fnr if  fr̂ R

gfTRf erfMMwrdi ^

R̂cT vft qinft ̂  ̂ hRR  IHTFR 

r̂f fWnr f̂ rr r̂rvf ̂   3trttott 

arfr ̂ rr ̂rt t?tt  jdrtt vtfr

^ oFf f̂ R Nr ̂ nr  if  ^mnr ^  

cR  f̂RT TRT ̂  cTf  ^R WT- 

TRT  fqRIT f̂ RT ̂ TRT ̂  f̂R  R̂ , 

R̂ TT̂RT ̂ Ef rraf f̂TRT  TR,  3ffr 

 ̂ vft ̂ 1  ?̂RT ̂  fa  "it 'fffT 

 ̂ fRR 3TRT ̂  f̂TRT  ̂   3R-

qfr fRRr inq i ?m fRrr T̂ft ?̂ft 

R-̂T̂rr f TR5R 3fRifcT fRTR  if 
to: qrr  fVrr trt   ̂ ^ 28

RTRTt RT fRRT TRT  ̂3ff̂ ̂  ST«H 

3HRlf ̂  RIR ¥ ̂  3TT Tft ̂  ftiRlf 

3TR- vt<Rrf*f RR̂'  Rt 3TRJRRRT f*l 

TTiR 28 RTRTt Rf qR  f̂RT 

RRT ̂  RTf  ffi' ̂  CR  fT  RR 

fr?f if 15 3TSRT rfR 'TfRRT t  R# 

RT̂f ̂  fRtr |  3TTR 3fR̂  ff' 3TR?f

f5  fRrf  pf 15 Rr 

’t rf ?rr rtrY t i ?rf RiftR ̂ Nr if

fRRf >ft frrnfr Rnf rt̂

'iTR  t̂ R IRR; fRifR RT  5Rf  ft 

^   ̂ 1RRR  5̂ fRTT 3TRRR

rt n̂r 15 RT  Rf  RR 

l̂r,T  ̂3Tfr HRTft  RTRT  cfR RtN" 

RRN' RR  <o dl fr11  R «fRT  fRR 

RR f  ̂   irteR  ?f TT 

R̂P RTR 5s!  RffR R̂  Rf  R  ̂

3TR T,̂f if R̂ ffR ̂ |  arif̂  ̂O 

TR <f?TT TfR ^,  RIR  Tff  TfR 

 ̂I fRFT n̂r  ̂fRT if̂| f̂RT RTcTT 

5s, nf  RiT  Tfl" R̂  ffcTT  ̂Ik 
r̂lf̂TT 3TTRRRRT Rff RcT  f4  faR 

Rirrf R5T RT ?RI RTIR3C R  RRÎ 

^ RRT RffTT|  fRRT ̂ HRT  ^ ̂  

N5 fRTf R?T if flTRTt ̂ft Rif  ftdt 

Rfft TT  fRTf  RR Rt  apf- 

eRT̂wT fRlT RRrft  1 RRR  R5T 

ffV ST«TR R5T Rl Rif =R fR  3TRRTT 

R̂  RTR I5  fRRft RIRT 

Titr TfRql if fRRR R̂ft ̂ T*R, fTRf 

f̂Rvft  '7RR fnft i  RTRfrzrt

Rf 3TRT?T RH" RRTT ^  fR RmR  tfJt



403 Re. Sixth NOVEMBER 3, 1982 Five-Year Plan
(Motn.)

r t o t r - t o t t o]

 ̂ TOft T̂ift an  f̂ttl  17T-

fat* jf̂r arerfV if fa r  srrc srro 

tor F̂rt tow anrsl ̂ wr 

an 5s  fa  28 TO'STt  RT 

fan   rrrt,  -j  ?  «K<f  <*> i *t> 

-r=TH < R   ̂  ̂Mrf 37 'd il<t>  3TPT-

<ft%r faift  rr-̂ farr m   r̂f̂rr i 

f a  ̂  r   aft t o r  t a r

R fatT fTO TRTT 5s,  TORT ^  3R- 

TO  S5FI  r̂fcTtr  JfR RRR ̂  

fa rtc rt q% tot  Rt faf*r  sftT
WR'TT îv; I

TOTt RTOT,  R fa  *TO ?T\
t o r  f\  5s  s m roft  i 

%  f  to  rtr *f  sFPfarr tof

to  *f ̂ xrd srro *nft  t 20

*nft % TO*fa fT  R̂TR  r

3t t̂  ^nr  '̂•i w> «t >i 4 *̂11̂ 

t 1  TO ̂   to ̂toiK rt 3f
faRT r r̂t ̂rf̂iT  fa  -̂r qfrRT 

*r to x to to ŝfar  r̂f  Tfarri

fjfwT  I  'EHTNfcT t̂,  3TPT ^Hdl  5"

fa *fR  to  qfmr t>

HT̂-TO  3T?T 5RR  aft  WTR  TO- 

cjf'FTt  R  ifi  *f- r t r t o  

TORT 57 ^  r'nr to  *f rttr- 
TOt gft tf»i fni to *Rto  *ttot if i

f 'j|4i <t)i  f*i 11 “fi < ui  «6 <. »t  °fi ?5

rtY ?r wrr?  RrfaRrrt  rttit  srro

TORT Rrf̂ Rl  RTf R ?5RTC farR1

aft r r t o   ̂ fa^ m T̂ jf

?r rrw, ̂ rr̂ fâr *r̂i m   f̂ifa ̂f 

q?r̂ -  wcfnf  5s!  f̂*r  ^nft  aft  arw  ?rf 

?̂ Tcf 1̂  tx  ̂   $

cRX IFT̂  3JT7R  5*1  T?  ?Tf

îfart T farR X  T̂ RJT TRT

5*1   ̂CX TO  T̂fTRT ̂ T?7TT 57

fa gnr x ̂ nr ras  qtmr ̂   ^

sq-faf «FT hrRt  TrffTr |

rftFTT xam IT? t fa ̂ TTT r?T TT 

r̂faTO w>  3f̂t  ?r ̂ R  ^

3rf̂r=Rn: faiT  ,̂ .  î  ^ r   t̂

grft̂ R 5s,  cTT  ^RtTt  f,

3JtR r̂  K TTR ̂ T 3Tf̂r̂TT W*,  TO

r̂r TR tt >ft wrt ?r  fa

frx sqrfâ- 2frr ^r t̂tr1 srt  f̂Hr̂ R 

f̂t faq - 11̂ c-aTTO-tT̂ fm TTtr I 
TX  TO  5TT TOcn 57 fa  O' 

#■  f̂t f̂ °hd  TORt r  9T«BR 

r̂f >ft  fâ Fq- 3nrTTft arfr irxrt

f̂t TORt 1  to  to fW- qRrf- 

Wm   ̂ 30  t̂tr m 40

r̂f?  t̂,  fa?R 5s -tf- 7̂5
IRSRT,  îfaR 3R r̂f  TO  ^

’RRT f5 I ?R f̂ R  îr1 9TR 3RR 
 ̂  f, ĉfa? trcR 5TTT 97RJR fsntfJT

farr̂r-w   ̂to  faro- 
hrhnR gprfa  *rf ?fto
5rhRnx fasrr to — t̂t to nr sr-

faro cfTTR ̂T ?TO ?RT 3TT TO ̂ ?

tpTTT 5ft̂ ?r̂t T̂«fa -’f  ̂3rvR 9T- 

5fHT Sfrt 35 jftfa 5s  fa  33̂fa qR 

’T <fW   ̂ Tnft 5FTt TOf«rr ̂  TO •

 ̂‘P to   T O   aft  sr̂ lT  R al  5F  3T T̂  <ftvf 

 ̂ qRt r̂t  TÔ -̂n f I R̂Tf 

3RRT  jfTOR arfr 5RTTt 5TTO  jfft 
sfRcft ?f̂Rr TOt 5f aft ̂1T TO afft 
3rfr 3TRRJ TR£T TRRTR 3RT RR J11'̂ Nd 

faRT 5* fa #f 5R RRt ^  TO

T̂- 5;,RT*rT  55̂  RRTI  cffaR  3TTR 

faR SR^^TO f̂  T̂T  ̂HT f̂RT 

SR  R̂ fâTT *f $Rf?T ̂ T T̂I 5s '3R 
W TOT Sf̂i >ft TOTR  TOn 5“ fa 
10  3T  15 IT  aft  zr̂   ̂R   TTT 

TORT 1 3^5^^  fa ̂ nrt ?nr̂ R

^ jftfa TO TO STH*  5TT?rfjR)RT 

Wff  ̂*fc Tmi  »r  aft  STTvfRTOT 

T̂ 5TTO faRT TT TRT ̂\ offaR 
^R n̂cR1  v̂fRrt 5s  ttt  ̂ t̂r 

WFR >̂TR  ^ R3T*fT *R̂~   ̂*i

t̂tt fro TOf  7̂*f fâf -tf- 

1822 TO t.  T* TT * frôf TOl 

r̂   ̂qnft  rtot jrf nf g\
TO TO Rt TO TOR 5R frR 

R̂RJT ^ 7TTR  *#> l\r  f̂l’l <1 5*
3T Tf  TOcrri  facR*

TOl ?f TÔ»TT 5s -- TO  RR 

iTRt r̂farr 3rfr TO TO  TO  ̂ W t -  

T̂7  ̂TO TORTT̂ 3Rft TOf̂ TT |

TORt hrr qRt  «rt»Rt ̂ fror TOt 

?t ̂ faror TRTSR rf̂T fafRT̂ ^
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snrcqrr m   arftR; 5n%rfwcTT ft 

f\  r̂r  if  sfnY f fa

srr ^ wrfwd  ̂ f̂xr

W  *f\ 1TFTTT fw^1 3Tfr f̂ nfr 

r f?rr  5̂T T̂ rmr *j?f

^ Wctt 1  ?rt  arrr <r%W

*♦) I  °h  { *1 37T I* <+>  -3~TR‘ f,

ffa W>  T̂  ?n cifafffRi  Mr 

Iff,  ?~m 3iT T̂TR-̂" «T<Sf4l  5*ft

f̂rxT -̂JTPTt stvr ifft  «f r*r

5>f, 1982 ̂T, 3W-f SfT̂T

S*..........

TTTtnr sxt r^r aifr  ihrmvt 

if tjw ind tt* rnrrl ftn̂r):

<♦> <11  ̂ n̂rr  ̂1

srfr rif«faa P<idl 373- f,  r̂rTRrr 

srfr  g-WR + di ^ 373- f\  îtcb"* 

*he <rrq; rtf <r<«hK  3tr  ?f ̂ rrfw 

?Tcft if fa T?nr? srenrr ̂ tttt,
n̂Ff ̂rttt Titr,  ?ffa ,r 3rfr

f̂r r̂wrr qrspf  r̂rr, ^
, =bR-«Hl srf n̂f  Tf̂ mf 

tot  t̂t  7̂" sjnrt if

H< {>-ct <, ̂  «¥> ĵs «r  sitd'  5RTTW

*rf t*t% facRT y qif̂ q

*TT,  T̂RT *1*0 T̂ TT T$TT  I  fTT- if 

5BT5* sra f  fa rnfft  ?ft

r̂fatPlT  5TT ̂1T 4)1*1  3Tf 9TT <.$>1

if ttfc îrrf farfa  q̂ %  ^

iftft  2FTT  *?PTT

mfa  ̂ r̂fir îymT<i«b   ̂hw-

3ttt3 t «pf Tf i erf

5̂r1 T̂f TffT̂f  api  fair 

fainr  <.  ̂q  ̂ f̂a7*r

'3~*T TT  3T1R  '(̂1 ?5 Id I

î  3TR- wnr fir wnr ̂    ̂ fa 

^nrt qr ̂rrn̂ ?=f  vnf̂ t

xnf̂-rr | 3fR JIf vft f̂if  IT  3TRTT

i? fa &ntft  if
r̂f  T̂iTH r̂  *̂i  fJirew

ift T̂RTl r̂r cf 3FT T̂cTTvf

 ̂ *̂1 «fnt?T5T TT? ^ f̂t

:5nf̂ T fa iT̂ff ^1 wx  srs?  famT 

n̂rr,  rr»fY ̂*rr  t̂ ̂ ttt̂  

fasr̂ft 5Rt ̂Fnft ̂ 2Frr»r itrI if faw

 ̂«FFf t i 3TR

t t̂ if farRft  r̂rt smft  ̂ 3rfr  if 

wrut  fa {̂5  n̂r  rx  vi îii -

5TRt TT̂T ̂   <̂< «M ,  fâft

spt n̂rt jtff î s T R rtq r 

fâft 5Rl ̂rrft t zfa:  t̂t̂t

qr r̂f fanrnrf  ̂ qrq  t̂t  ̂?n

7̂Rf<T ?? r̂f fWft

flR] T̂t 1̂  TIT  ̂ 5FT7Trr  ̂

«(̂cf ?ft Tif̂t qr  qnFTf  r̂f 

Tcfrflw q̂ jrr ̂   3rfr  n̂r̂f qr 

3R5R q? w î r̂r  ̂ r̂or 3rt̂t 

 ̂Tcqr?ir if ̂ Tft ff irf  ̂ f̂fâr 

O’ if Wrf̂ 5s  fa  ^ tt1

sr̂r ̂  fairnf! ?f facnrr sttr ̂  y cm i- 

<? 'i srf «<<fiiii ^, -d tr y »i

5frf fa?RT >ifr farr Trq,  ^ ̂ nr 

r*rrf T̂r if fain-̂r ft ̂  

f, f̂Rr «f 35  if qfrsm
T̂T  ̂ r̂ 5R 3RT3T  3R T̂qTSTT

5T̂ir arf̂   ̂ f̂fâ snft  >ft 

faVîif  sFrf  fâ ft  fir̂f if  ^

+f 6 *1$ f\  TH 5RT T* ̂rf  fa3Rt 

 ̂HTcft  ̂3̂ «r̂ vft 2-3 ̂   ^
3FTT fjR- qicft f\  Wirfw  TRT  ^ 

fa r̂ ̂  fa ¥nftw sfrl   ̂ rf?ft 

ŝ «n 5ft3, frpq  7f  r̂f  srf̂; 

fasRt fiR  I

nfrr if  firrr w  ̂  qrrzm'  î 

rq  ^   ̂ fa qfsrif if  q̂ f

qr̂f faw ̂ t ̂ nr w i «n f̂favT 

3R- ̂ftt'-̂tr3 qrr f^f ̂   ^

T̂T  fa T̂cT

f\  if TfŴT ̂  fa F7T T?: in'̂RT 
irhv fâir wrr fa  spn ̂  w  

 ̂fa ̂ r  trap Trrq  Tsrm r̂  ^  

qR̂r̂ nr  r  rr̂  qR̂ FT̂r  ^ 

srwt  qr ̂ f, ̂   3̂ w r̂

ttt̂ r  ^ grqi  7f  ?n tf»t:

wrm   ^ grrq;   ̂ t̂- tf*

if ifTft   ̂W <fq t̂>  3Tf3PTT,

y<'̂ 1 5i» if ffa

 ̂ if q̂ r# i r̂r ̂  t̂

mfroT  qw r̂̂ l  if  i 

r̂f ̂nf ̂ r 7f fa$, r̂r ̂

TFft  f̂t  qx ffi  ^



407 Re. Sixth  NOVEMBER 3, 1982 Five-Year Plan
(Motn■)

C   ̂  3tt  wr  ^

i st fr* ̂  yifr <r®rura tf ̂

%tT OTTf qftf f̂ r ?rt  ft,

HfTt q̂if *f  gpilf 3T*  q̂ WT  f̂,

*?i r̂r

*ifa>T flTcfl  3TR- gf  frfcTT  ^ ̂

*rra1  if tw&u ̂ r îl̂rn  farr wr 

ff  *rr ̂ nr̂i <ri <1̂ 4) <.'d  crt ̂  3rrar 

 ̂ wz?wi  srf  *nnTf  <rw*ffq

HRRT3f1 SR r̂r tf Hff  ̂STOTT TFT- 

THTt fTTrft 1̂  nt?TTT  rr̂j  TFT

T̂RTcT if  3HR I* «b T̂T̂TTW  °q"- 

T̂ 7 f̂ *n*>,  af T*  & ̂ ft

f fm 5M  r̂ £ *tM  ssf

TjTcf mTT HPT fPTTl

tr̂s «uci if 3rf?; ch ̂ r(i =3T̂~crr ^ i

fnr t̂tt tf t*it  fWxrl  if

TTcf 5s  Tft T  ^ TTTcf 5s f5P ^

qr jpnr rmrwl if4-  Tf ĥtt' ?pe-

fr f  g-?r ̂rf ĵf 5R ̂ rf  if 

TTwnrt  T̂cft ̂  i  tf 3?V

5s  f*> t̂tt  rr̂ 3rrr-

r̂ . tnr.  3rnft wf̂ R .  qnrR

*rfcftr  aift *tNtt «r wtf-

TTTt fcnfsff  tf 3TRf-TRT T̂cf if  I

? ̂ 5CT mT̂IUi ?Tf <̂l ff  fri 'd *1

r̂f  IWtff  t> nr1 if Trwnrt 

Ĵiff if  rrfr 3rtf  &r £ rrf  if 
U f̂ttt  Trwnrt  ̂   TTcft  ̂ atf* 

qfruilH Uf f̂rTT  ̂f̂n TT TWTt 

TTT afi 5TT if STiV TTT̂rft 5̂fy ̂Tcft 

5s,  of »RTcr TRTTiri d TTcft ̂1 T̂T 

2ftt Tîf ^ T̂ rfhr nf̂ mrl  ̂ r̂f 

if TRrrrt   ̂  T̂cfr ̂1  WT rrr 
qr #=r  srmwnrr ̂  ̂

^r-  ̂3nrr ir̂f n̂n̂ T,

iifarR*.  rr̂- ?f5n?Ĵ nn, anr-

tr̂.  5RT  3lfr Vpn$ Trf̂T T?5 

1̂  t̂t ar̂r srt r̂t ^  ^wr?n 

 ̂fsp fvr yf=hfr if ̂ 3tr: irrr- 

f??d o?rf vft  r̂rr TTtr  arfr  Tf 

arraf,  r̂. r̂. 5̂ HFr   ̂ ^
10  oR  rr̂; TR  ĤT 3

t o ̂ rnr if 3ftt ¥nfRr  afff if

n̂r ofrf 1 arrr f̂̂ n:

r̂ qr r 3T arhc ̂ TiV ̂  r5,  ̂ 10

w ? ̂ 3   ̂ irmr if «tt. 

qf ̂ mfRT sfrl if ̂ nr wrr cnfsR tv
Ut  TTT 3TTW  TT̂|  gfftf

Trf  n̂r fcnrr tt r̂cn 5',  r̂r
if ?IW 5fru gtenr 3TT ̂SrTcft f5 I 

n̂rwrtr ̂tt if Fnrr »;irr q\ 
atf̂c  fei? ̂  rrrr vft  qr?  riTnf

 ̂?ff̂r if TT̂TTcT  3R ̂T|TT
3TT wr ̂  TTf̂ 1 0 TO ̂  TR  cflT
to ̂  ̂frt ̂  vttct 55 tot,

dVr, qrrf  nfsrrv if,  Tfr  »ft 
 ̂vfrr tttt, fjRT ̂  r?r ^
n̂r̂r it <nci  ^ 1 if ̂nr-
WnT £7 f%  r̂j  firrq-  f̂FT

qr ̂ rf  3T3RT ihrrw r̂ p̂tRot tf 

fr̂n: tttvtt mf̂TT 3̂ f̂ R-f̂hrw 

3rr Ti ciTi f1 tf̂rr tt̂tt <rq»rnrr  ̂it*, 
fnr ?f ̂ nT1 55 irhrhrN, zi?. 
rr̂-  .. sb adHiwhrzrf r̂f  >rrr?r
 ̂ tf qrt Trwnrt  afr er̂T5
5T5T1 ̂ f̂rf 3Rf of ITK̂T  T̂SRr if
TTwnrt r 1

T̂ n  TTT if- ?nqw SR-TcTT 57

?rfr anq- Trf ?iŵr̂ ̂ di  snq-
f «r#̂ ̂fvf ̂r wr fwr 1 

SHRI INDRAJIT GUPTA  (Basir- 
hat): Madam Chairman, of course,
the hon. Planning Minister has made 
it quite clear at the outset that  he 
is not in a iposition to give to the 
House any  mid-term  appraisal of 
the Plan. Therefore, I  suppose he 
has cast a responsibility on the Mem-
bers to suggest points for appraisal. 
That is no excuse for him for making 
such a complacent speech in the be.- 
ginning. He could have at least ad-
mitted that the Plan b«s run  into 
very rough weather and the gravity 
of the crisis should not be under esti-
mated, otherwise there is  n° point 
in having this debate. The debate has 
come very late and after a lot of 
agitation from the opposition that we 
should be given an opportunity  to 
discuss this very important  subject.

All my sympathies go to the Mini-
ster because none of the senior Mini-
sters* who are vitally concerned with
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different aspects of planning, w hether 
it is steel, oil. railways, commerce, 
industry or anything, has bothered 
to stay here to hear our opinions. 
Anyway, I do not propose to walk 
out in a huff as Chaudhry Charan 
Singh has done because by now we 
have become accustomed to speaking 
in an em pty House. It is no use go-
ing on repeating the same thing that 
because of inflation and because of 
the  terrifflc price rise, there has been 
a steady erosion in the actual value 
of the outlay of <the Plan. It is bound 
to be there and as a result of that the 
physical targets of the Plan cannot 
be attained. These things are  well 
known and they can be illustrated- 
by so many figures.

As far as inflation is concerned, the 
Minister has a^ain claimed tha t the 
rate of inflation has been brought 
down substantially. Well, we can go 
on arguing about this, but the point 
is that as far as the common people of 
this country are concerned, even if 
one admits for arguments sake that 
statistically the inflation rate has been 
brought down to some extent, the 
fact remains tha t the cost of living 
index and the wholesale price index 
are going up all the time. The P lan-
ning Commission in its wisdom 
should give us some explanation of 
how this happens. In one year end-
ing 9th January, 1982. the whole-
sale price index increased by 6.9 
per cent, but the retail prices have 
gone up much more sharply. For in-
dustrial workers, the index showed
12.4 per cent increase, for urban non- 
m anual employees 11-4 per cent in-
crease and for agricultural labour
14.4 per cent increase. Therefore, the 
people for whose benefit the Plan is 
devised will not be satisfied by 
knowing statistically the rate of in-
flation is going down because the 
prices are going up all the time. And 
that is bound to be so as long as 
this huge amount of black money is 
circulating in the economy over 
which nobody has any control; no-
body can detect it. The Governm ent 
has failed completely to set in mo-
tion any kind of strategy against

black money except for Mr. Venka- 
taram an’s Bearer Bonds Scheme, 
which brought a very niggardly am -
ount in exchange for freeing these 
people from  any obligation for pay*- 
ing any taxes and all that.

Now, the point is that there is a 
big shortfall in resources. That has 
been admitted by the M inister him-
self. Physically speaking, there is a 
big shortfall in foodgrain production 
also. This year it is going to be very 
serious because of the natural cala-
mities. Against the target of 154 m il-
lion tonnes — there m ust be some-
thing. I do not know what it is due 
to, — if you see the figures for the 
last tw o-three years, it seems we 
have stuck up at 130-132 million 
tonnes. We are not able to break this 
barrier. How you will realise the ta r-
get of 154 million tonnes, I do not 
know. Again you have started im por-
ting wheat and all that because of 
w hat the conditions are this year. 
And the Land Reforms have been 
given a go-by as far as I can see. 
Originally the idea of the land re -
forms was that the surplus amount 
of land which was identified should 
be taken over and distributed among 
the landless people or among the 
marginal farmers. That idea has 
practically been sabotaged and tnr- 
pedoed altogether because bulk of 
the land which i$ identified is out-
side the physical control of the Gov-
ernment. It has either got stuck up 
in litigation in law courts or in any 
case it has not been taken over by 
the Government and distributed to 
the landless and marginal farmers.

Then so many Members referred 
to power shortage. There is trem end-
ous shortfall in power generation. 
The new projects which were to be 
completed in the last tw o years have 
not yet been completed. I am told 
that out of '51 such therm al projects, 
only one w as completed: and out of 
65 hydro-projects only two have been 
completed.
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In steel productjpn it is claimed 
tha t it is going up, but a few months 
ago in this very House the then 
Minister. Shri C haranjit Chanana 
had adm itted that a revised target of 
6.3 million tonnes of steel which was 
worked out is incapable of being 
achieved because of the infrastruc-
tural inadequacies. Here a Cabinet 
Sub-Committee for dealing explicitly 
w ith the infrastructure had been set 
up. That was a good step and then 
we were told that the things will be 
all right. But we are told now that 
even th a t revised target of 6 3 m il-
lion tonnes of steel cannot be achiev-
ed because of deficiencies in the in-
frastructure. What is it due to, you 
should tell us. We would like to 
know w hether it is due to inadequate 
coal supplies or railway movements 
not being up to the m ark or due to 
the  power shortage? W hatever the 
reasons may be, there does not seem 
to  be much improvement. According 
to the  SAIL Chairman, one and a half 
million tonnes of Steel is lying un -
sold w ith the Steel mills and at the 
same tim e steel s tru c tu ra l and other 
steel products are being imported. 
Main consumers of steel, I believe, 
in this country are the  Railways and 
the engineering industries. I would 
like to know from the Hon. M inister 
w hether these unsold stocks of steel 
reflect any difficulty on the part of 
the engineering industries to con-
sume the steel because of their fal-
ling production? In this morning’s 
paper, I have seen a statem ent by 
the Engineering Industries Associa-
tion saying th a t production in the 
engineering industries has been fa l-
ling. Then all the steel plants w ith-
out exception are complaining of un-
satisfactory perform ance of the coke- 
oven batteries. One reason why they 
cannot achieve the steel target is 
because the coke-oven batteries do 
not function properly. Is it because 
of the quality of the coking coal or 
the supplies of the coking coal in 
our country are inadequate? We read

in papers tha t you are  going to im -
port coal also from abroad. So, E 
would like to  know w hether there is 
any crisis in the production of co-
king coal? W hat is the  trouble? 
Can’t you step up the coal production 
if tha t is the case? There is no use 
saying tha t because there are speci-
fic types and varieties of coal which 
are required for different purposes, 
th a t is the reason why there is a 
shortfall in steel production. There 
is a shortfall even in the renewals 
programme of the railways for which 
a huge investm ent was budgeted in 
the Plan. For example, for renewing 
the Railway tracks, we are now told 
tha t out of about 14.000 kilometers 
of tracks which are required to be 
renewed, so fa r in the Flan period, 
which is nearly three years past now, 
only about 1400 kilometers have been 
re-laid. That means th a t roughly 10 
per cent of the total target of new 
tracks have been laid in a oeriod of 
nearly th ree  years of the Plan. What 
is the trouble? Ts it because they 
cannot get steel? But SAIL says tha t 
stocks of steel are laying unsold. 
Apparently, there is some kind of a 
gap and planning i8 not being co-
ordinated properly.

I would have thought that the 
Minister would at least have pointed 
out th a t since the P lan was first for-
mulated, certain new developments 
had taken place, which w ere not ac-
counted for in the  P lan  at all. They 
are subsequent developments. To 
w hat extent those have seriously 
distorted and thrown the  Plan out of 
gear— I hope you will assess when 
you come to make your m idterm  ap -
praisal. There is no mention of it 
in your opening statem ent.

F irst of all. there is this appear-
ance—may be* only in some sectors: 
I do not say that it has appeared all 
over— in the  field of engineering in -
dustry. But. nevertheless, in some 
sectors, there  have appeared the so- 
called recessionary symptoms. You 
had not bargained for it when you
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originally form ulated the  Plan. The 
Reserve Rank has given a lengthy 
explanation. It has said: Don’t  call it 
a recession; call it a fall demand, 
why is it there? Somebody says that 
the demand pattern may have chang-
ed. Somebody says it may be due to 
more access than was available ear-
lier, to imported goods.

Then the question arises: how far 
is this import liberalization policy 
contributing to this? We do not 
know. But there  is the appearance 
of recession.

Then there is a fear expressed in 
many industrial quarters —including 
the small scale industries quarters— 
that this new liberalization of imports 
policy may result in some unhealthy 
dumping in our country, of foreign 
goods which cannot be sold in their 
own countries abroad. To w hat ex-
tent all these things are producing 
this so-called recessionary symptoms, 
is something one which you should 
throw  more light. Anyway, this is a 
factor which has developed.

The second one which I consider 
very im portant was the fact tha t in 
an unobstrusive and quiet way. the 
old Industrial Policy Resolution has 
been drastically changed. It has been 
drastically changed. I cannot quote 
now because of lack of time; but 
your colleague Mr. Tiwari’s 
speech at the meeting of the Central 
Advisory Council on Industry, of 
which I happen to be member, on 
the 23rd August, makes it quote clear 
that the object of industrial policy 
now is going to be something very 
different from the original priorities 
which w ere fixed. I am not referring 
to the priorities of 1956. At that 
time, we talked about the com-
manding heights o£ the economy, 
and how the public sector must be 
made predominant. But even w hat 
we were doing for the last few years, 
ig being changed. I should say that 
this industrial policy means a v ir-
tual end of the MRTP Act and the  
Foreign Exchange Regulations Act.

In respect of the big business hous-
es, these w ere the two statutory 
weapons with which you wanted to 
control them, viz. the MRTP Act and 
the FERA. Now, what you have un-
dertaken amounts to a virtual scrap-
ping of these two. Sot there is a good-
bye to planning, as fa r  as private sec-
tor is concerned. In my opinion, there 
can never be any effective planning, 
when you have such big houses out-
side your control. These two weapons 
which have a lim ited capacity, are 
sought to be whittled down, and scut-
tled.

What has Mr. Tiwari said here ? 
Now. the large houses are going to ex-
pand outside the industries which 
were listed in Appendix I. We all 
know the Appendix I industries, the 
whole annexure is there. Now, they 
will be perm itted to expand, even out-
side this Appendix I industries into 
those fields of production w here their 
entry was formerly prohibited and 
banned in the interests of other sec-
tors.

Secondly, the definition of domi-
nance for MRTP purposes has been 
changed. It is now related not to cur-
ren t production, but is going to be re-
lated to the licensed capacity. P " 1 
production for export purposes has 
been excluded from licensed capacity. 
Your licensed capacity will be calcu-
lated leaving out minus, whatever you 
produce for exports and the unlicensed 
capacity which have been allowed to 
go on from year to year, all this time 
when goods were being illegally pro-
duced and marketed, those have been 
regularised. Some industries have 
been totally exempted from MRTP; 
and certain industries which are now 
referred to as ‘priority industries’ 
they are going to be allowed foreign 
equity holding,, if necessary up to 51 
per cent! All this time, we were say-
ing th a t these companies w ill have to 
bring down foreign equity to 40 per 
cent. Now, 51 per cent they can hold! 
T hat means the m ajority holding. Al-
ready in the  case of H industan Lever 
it has been done. On what ground “Oh!
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They are exporting to much!” I have 
no time, Madam, just now to explain 
the export mechanism Hindustan Le-
ver practises. And again it is a big 
hoax and the whole thing is decep-
tion. They are m akers of soap and 
dalda vanaspati and their high 
technology has impressed the 
Government so much that they 
are to be allowed 51 per cent 
foreign equity holding. So. this is the 
first factor. This one was the appear-
ance of recessionary symptoms. The 
second one is the change—sweeping
change— in the industrial policy. 
Tha 'l.hird is the IMF loan to which 
many friends have already referred. 
I am only referring to it for this pur-
pose, that this loan is taken on the 
plea that we will use it in order to 
meet our huge balance of trade deficit. 
But from what we understand, the 
conditionalities attached to the loan 
are such—if you are going to observe 
them— the trade deficit will not be 
alleviated at all. The trade deficit will 
become more aggravated. Because, it 
compels you to go in for liberalisation 
of imports whereas the corresponding 
rise in our exports is not possible; be-
cause we cannot enter the markets 
where the protectionist measures are 
being imposed against Indian ‘exports 
to other developed countries.

The Chairman of the EEC Commis-
sion is in Delhi—I do not know if he 
has left, he has been here for the la s t 
two days—he has said quite plainly, 
that whatever concession we have 
given for the entry of Indian exports 
into the EEC countries is enough- we 
cannot make any further concessions; 
we have given you enough opportu-
nity. If you want to enter into our 
markets, the Indian exporters should 
show a better performance, better qua-
lity, better product mix, more timely 
delivery.” He has lectured on all these 
things. With all these things, how can 
we enter their markets ? And we can-
not—get any further concessions. The 
EEC imports into our country are go-
ing up. It is stated in your Economic 
Survey that imports from these coun-
tries, from the OPEC countries, from

EEC countries, from Japan, from Sin-
gapore, from  USA—that means all 
hard currency countries are going up- 
That means more and more, your debt 
obligations will increase, and the more 
you will have to find dollars to repay, 
to pay back. But, on the other hand 
your imports from those countries 
which are dealing in rupee trade with 
you, those are going down ? Your ex-
ports are going up to those countries 
because they have n|0 protectionist 
measures. They are willing to help us 
to take whatever you can give. But 
you are not prepared to take imports 
from those countries.

There was a meeting going on here 
for the last few days between the re-
presentatives of FIOCI and the Soviet 
trade people. It has come in the news 
papers. The Soviet people have said 
that ‘‘for goodness sake buy some 
more things from us also. You are 
only selling to us. w e  are taking what-
ever you want to  sell but you 
do not buy anything from 
us.” When it comes 'to buy-
ing, then all the fescination and 
love is for the hard currency area and 
that goes on adding to your debt obli-
gation. I do not know what kind of 
like and the IMF loan is not for 
planning is it if you cannot control 
these people. They • are free 
to do what they. Even if you 
draw 'the whole of it. it will 
be over after a time. Then w hat 
happens after that ? Either you go in 
for a second loan. I do not know 
w hether they will give it Or not. Other 
wise th ey  have already hinted that you 
will have to go for private commercial 
borrowing from foreign commercial 
banks where the rate of interest is al-
most double. We know that these rates 
of interest are kept artificially high in 
order to make things more difficult for 
poor countries and developing coun-
tries. The m atter has been exposed 
recently quite boldly by President 
Lopez Portillo, the  President of Mexi-
co when he nationalised the  banks in 
Mexico. He made it quiite clear that 
the international financial institutions, 
these foreign commercial banks the 
main weapon they use in order to do-
m inate over the  economies of th e  de-
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veloping countries and to  keep them 
poor are these high rates of interest 
and then where are you going to go 
after this.

The fourth thing which I do not 
blame the Government for, but it is 
nevertheless a factor which has come 
now is this year’s drought and floods 
and natural calamities and all that. 
But, surely, it will entail responsibi-
lity on the Government for a more 
expended public distribution system, 
atleast in those affected areas where 
people have been so hard-hit by drou-
ght and flood and have nothing to eat. 
They will have to be supplied with 
some minimum amount of foodgrains 
a t subsidised rates and there I would 
like to know w hether you are prepar-
ed to subsidies to save those people 
from starvation or death or w hether 
the conditionality of IMF loan will 
prevent you from increasing the sub-
sidies or even m aintaining the exist-
ing subsidies,, So. Madam I think I do 
not really want to say more because 
there is no appraisal from the 
side of <the Government and 
certainly it is not possible for 
us to make an appraisal w ithout 
the necessary data and the m ateri-
al which is not available to us at 
the moment. Let us hope that on 
some future occasion we may get an 
opportunity of this type. So, on the 
question of resource mobilisation now, 
as far as the public sectors contribu-
tion is concerned, I am firmly of the 
opinion that production and produc-
tivity in the public sector can be im-
proved and their contribution can be 
increased but i>t can only be done on 
the basis of enlisting the conscious co-
operation of the workers in the public 
sector and that can only be done by 
following a proper industrial relations 
policy and not the policy which is be-
ing followed at present. I do not want 
to go into more details. All these talks 
by Mr. Chandrakar my friend, that 
they are only interested in strikes and 
nothing else. But biggest strike is now 
going on, not there but somewhere else 
and one strike is going on for ten 
months and not much seriousness 
has been shown in trying to settle

it making the whole thing a m atter 
of prestige who will talk  and who 
will not talk, and ten months have 
passed. It is unthinkable in any 
country that a strike of such big 
dimension can be allowed for ten 
months causing so much loss to every-
body, in the productivity year. I would 
suggest that the planners should also 
consider the question because if they 
are interested in raising more resources 
from the public sector, it is essential 
that the workers there should be made 
to feel some sort of commitment to the 
public sector, not by just delivering 
lectures but by a method, a procedure 
by which they really feel that there is 
some genuine interest on the part of 
the managements to associate them 
and involve them in the actual opera-
tion of th a t public sector. At present, 
I am afraid, many of the managements 
have got no public sector culture a t 
all. They behave sometimes even 
worse than the private sector. In that 
way you cannot increase production.

The other thing is about raising 
taxes. I do not know how much scope 
is left for that. As far as the adminis-
tered prices are concerned, if you go 
on raising them, as it has become a 
very easy method, it will only be ad-
ding to inflation. This time you have 
increased the price of fertilizers 
cement, aluminium, controlled cloth, 
handloom cloth, mill cloth, 170 bulk 
drugs and 1,000 drug formulations. All 
these prices, which are controlled, 
which are administered, have been 
raised, and this only makes things 
more difficult for the people. I do not 
know how much money it gets for you.

Here I would like to quote one ex-
ample, and that is the excise duty on 
tyres, which has been raised to 66 per 
cent ad valorem. The tyre production 
in this country is more or less control-
led by a few big companies, whose 
names are well-known. Since 1977-78 
they have been given price increases 
more than 14 times. Their profits 
have increased by 400 per cent in 1981- 
82 over 1977-78. Their inputs like 
synthetic rubber, carbon black and 
processing chemicals have been given 
excise duty relief. But, has there been
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I do not know what the Bureau 
of Industrial Costs and Prices has 
been doing. Every year they allow 
them an increase of 8 to 11 per cent. 
W hat does it mean? It means 
higher transport costs. The more 
the cost of the tyre, the higher the 
transport cost; aiad the more the 
cost of transport, tne more the price 
of the commodities which go into the 
market, and this adds to the infla-
tion. We hear about Mhe other 
bureau, the Bureau of Public E nter-
prises, which is trying everywhere to 
see that the demands of the workers 
for wages and all that in the public 
sector are kept within their check,, 
rigidly controlled, and not allowed 
to be raised more than 10 per cent 
all told, which is causing a big crisis 
in labour relations in the public sec-
tor. But, in the case of the other 
bureau, the Bureau of Industrial 
Costs and Prices, every year the top 
management, w hether it is automo-
bile m anufacturers or tyre manufac-
turers, go to them  and talk to them  
and they are allowed an increase. 
This has an escalating effect on the 
whole transport structure, and so the 
people have to pay for it directly.

So, there are many things one can 
point out. My point is th a t after 
three years of the Plan, there is no 
doubt tha t it is seriously out of gear 
now and that you will not be able 
to fulfil the Plan. That does not 
m atter; sometimes there may be a 
shortfall. But the point that we are 
very seriously worried about is tha t 
there is no planning in the sense of 
control and direction; tha t has gone 
out of your hands and you cannot 
control it. May be, the Sixth Plan 
is virtually the end of planning in 
this country, because there is no 
use having a paper plan, a nice prin-
ted fat book given to us. The 
Seventh Plan is also being prepared.

The Minister says th a t by the 
end of this Plan only 30 per cent of 
any benefit passed on to the consumer?

the people will remain below the 
poverty line. I would like to know 
how he says that. When unem p-
loyment is growing, when the num -
ber of landless people is growing, 
then who are those people who will 
go above the poverty line? I am 
told there is a Committee at work, 
set up to re-define “poverty line” 
itself, perhaps to re-define it in such 
a way tha t more people can be 
shown as being above the poverty 
tine, ra ther than below it. In that 
way, you can bring down the people 
below the poverty line to 30 per 
cent.

It is true the national income is 
rising, but that is only the average 
figure. It is the distribution of that 
national income that matters. The 
national income figure hides the fact 
that a small section of the richer 
people are getting the benefits °* 
whatever growth there is and, on 
the other hand, the purchasing power 
and purchasing capacity of the vast 
mass of the people is going down. 
This, surely, is the antithesis of 
planning, I should say. I think it 
is a very serious situation, a critical 
situation. Perhaps that is w hy you 
have avoided having a discussion 
in this House all these days—not 
you personally; I do not mean that;
I mean the Government as such. 
Today there is a discussion so 
that you can say in the future 
“We had a discussion already on the 
3rd November 1982; so, no further 
discussion is required”. May be, 
in that case, God may help the Plan 
because we can certainly do nothing 
about it.

MR. CHAIRMAN; Now, the ques-
tion is that the time allotted for this 
discussion is up to 4 O’Clock. It 
is to conclude at 4 O’Clock.

SHRI INDRAJIT GUPTA: We be-
gan the discussion at 2.30 today.

MR. CHAIRMAN: The time allotted 
for discussion of this motion today 
is up to 4 O’Clock.



421 Rc. Sixth Five-Year Plan KARTIKA 12, 1904 (SAKA) Salary, Allowances 422
(Motn.) etc of Members of

Parliament (Arndt) Bill

SHRI GIRDHARI LAL V Y A & m
(B hilw ara): It should be extended.

MR. CHAIRMAN: W hat is the
sense of the House?

SEVERAL HON. MEMBERS: It
should be extended.

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS- 
ING AND IN THE DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI H.K.L. BHAGAT): Madam
Chairman, my suggestion is that the 
Bill to amend the Salary, Allowances 
and Pension * of Members of Parlia-
m ent will have to be taken up now 
because we will have to report it to 
the Rajya Sabha. So, that can be 
taken up now. Therefore, I say that 
the Bill may be taken up now.

SHRI SUNIL MAITRA (Calcutta 
N orth-East): At the same time it 
was agreed that today's Session will 
last up to 7 o’Clock.

MR. CHAIRMAN: All right first
we take up this Bill. Then we again 
take up the discussion of the motion 
as the Minister suggested.

(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): It would not take much time.

SHRI A. K. ROY (D hanbad): 
Planning cannot be deferred for allo-
wances Members and such
things.

MR. CHAIRMAN: There is no
question of deferring. We are not 
deferring it. This will have to go 
Rajya Sabha after it is passed. It 
will take only half an hour perhaps.
We can allow it and again the dis-
cussion on the Sixth Plan can conti-
nue as you like,, as suggested by the 
M inister of Parliam entary Affairs.

SHRI H. K. L. BHAGAT: Madam 
Chairman, I beg to ..........

PROF. MADHU DANDAVATE: Is
he raising a point of order?

MR. CHAIRMAN: He is moving 
the Bill. A fter the Bill, we will 
again take up discussion on the 
Sixth Plan.

16 hrs.

SALARY, ALLOWANCES AND 
PENSION OF MEMBERS OF PAR-
LIAMENT (SECOND AMENDMENT) 

BILL

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS-
ING AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS y&HRl 
H. K  L. BHAGAT): Madam Chairmen. 
I beg to move.*

“That the Bill fu rther to amend 
the Salary, Allowances and Pen-
sion of Members of Parliam ent Act, 
1954, be taken into consideration.”

As the House is aware the Joint 
Committee on Salaries and Allow-
ances of Members of Parliam ent had 
made certain recommendations for 
providing additional facilities to the 
M.Ps. In the course of discussion 
on Shri Mool Chand Daga’s Bill,, the 
Members of Parliam ent had also re -
quested for implementation of the 
recommendations of the Joint Com-
mittee.

The Government have considered 
the various recommendations and it 
has been decided to amend the Sal-
ary, Allowances and Pension of Mem-
bers of Parliam ent Act, 1954. w ith 
the view to provide the following 
additional facilities to the Members 
of Parliam ent: —

(i) Increase in the  rate of Road 
Mileage from Re. 1/- per kilom etre 
to Rs. 130 per kilom etre or at

*Moved with the recommendation of the President.
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such higher rale as may be pres-
cribed by rules made by the Joint 
Committee having regard to the 
highest rate allowed to a Central 
Government employee of the first 
grade in respect of road journeys.

(ii) One free F irst Class Railway 
Pass for one person to accompany 
the Member while he travels by 
rail, instead of the lowest Class 
now admissible.

(iii) Free Air Travel for the 
spouse of the Members: At present 
the Members are entitled to only 
F irst Class rail pass f°r  the spouse 
for travel from the usual place of 
residence of the Members and back 
once during every Session. They 
have now been allowed to have 
free air travel facility to the 
spouse, if any, of the Member from 
the usual place of residence of the 
Member to Delhi and back once 
during every Session. In case 
where airports are not located near 
the usual place of residence the 
Members can undertake part of 
the ir journey by Rail and partly 
by air.

The additional expenditure involv-
ed on this account would be of the 
order of Rs. 70 lakhs per year.

The other recommendations of the 
Joint Committee are still under con-
sideration.

I feel and hope th a t the provisions 
of this Biil will receive unanimous sup-
port from all sections of the House 
and with these words I commend the 
Bill for consideration of the House.

MR. CHAIRMAN: Motion moved:

“That the Bill fu rther to amend 
the Salary, Allowances and Pension 
of Members of Parliam ent Act, 
1954, be taken into consideration.”

Now. Mr. Sudhir Giri may speak.

SHRI SUDHIR GIRI (Contai): 
t Madam Chairman, in the Statem ent
of objects and Reasons of the Bill 
the  hon. Minister has^ pointed out 
that the Bill has been brought on th e  
basis of the recommendations of the 
Joint Committee and on the basis of the 
demands voiced in this House by some 
Members, in this House when the de-
mands for the increase in rem unera-
tion and other allowances of the Mem-
bers were voiced, we opposed those 
demands. We opposed on the grounds. 
(Interruptions)

16.16 hrs.

[Sh r i  S . M. K r i s h n a  in the ChairJ

SHRI MOOL CHAND DAGA (Pali): 
You kindly read the statement t£ your 
own Member. You have already sup-
ported that.

SHRI SUNIL MAITRA (Calcutta 
North East): You read my speech.

SHRI MOOL CHAND DAGA: I have 
got both. You asked for it. You asked 
for conveyance. Why do you say now 
all these things unnecessarily as if 
nothing has been done?

SHRI SUDHIR GIRI: We opposed the 
demands in this House when the de-
mands were made for increase in re-
muneration and other allowances of' 
the Members of Parliament. I think 
I shall not be able to concede cn be-
half of my party the proposal which 
the Minister has put forward.

The Members w hile demanding the 
increase in remuneration and other 
allowances pointed out that inflationary 
pressure in the economy has been 
causing hardship to all the Members 
I admit this. I admit the fact that 
there is high inflationary pressure in- 
our economy. The prices of consum-
able goods are rising gradually 
although in 1980 the present Govern-
ment promised that the prices of con-
sumable goods will come down. I thmk 
the present Government is the Covern- 
ment that does not work. It looks 
passively to the increase in prices 
causing hardship to the teeming mil-
lions of our people.

etc• of Members of 424
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A few minutes earlier we heard a 

debate regarding the drought situation 

which has caused famine condition in 
some parts of our country especially 
in Bihar. People  are facing great 
hardship in Bihar, West Bengal, Orissa 
and other parts of our country. In the 
face of all this-troubles and hardships 
we being the representatives of our 
people cannot demand that such and 
such increase should be made. (Inter- 
ruptions) Without paying  due heed 
to the suffering millions of our people 
we are going to increase some addi-
tional facilities in  our favour. This 
looks very odd. Not only this, in the 
eye of the people, the image of the 
representatives of the people has gone 
down. Already the image has gone 
down because of the fact that some 
Members are crossing floors—.̂ust for 
example the Members in Haryana and 
Himachal Pradesh Assemblies, in those 
States the peoples representatives were 
elected on the tickets of some parties 
and some time after they have crossed 
the floor and the people in our country-
side are thinking that those represen-
tatives have done so  in the lure of 
money. At the  present stage I think 
that if we concede to  these demands 
or proposals we shall do injustice to 
the people’s sufferings. At this stage, 1 
therefore, oppose the Bill.

tptt (tr¥) : *r>mf5r wt. 

sirf  tjrfoT  3rft  cjf

<TTt3RT  if faj 5F ffTW

fam wzr, fanr 

rfTt̂ *f m  i?5,  «T5T

*r*F?TT3rf *f TVRcf f  ̂ WT  craF

*r  j?3, sif
*THTT  atfT tft. <ft. rnR-. wff ̂ *rf

*tptt  «rf t *tptt

7T5FT St fCTT  I fan  SRTT
t  ̂̂  fa
srnr  snrm  ^ ?r i

s? r̂r  irnrr  srfr  srrq- if  r̂r 

fan 1 sfa t am̂f stf tor 

T̂Fpfvr ĝcf t,  3mr  ammER

fan f 3  hrwĥr  ofh
*fr  IT. sMfarf-T W\,

^ ?pr hr̂ft =arrffzf i w-

“It may be  prescribed as rules 

made under  Section 9 having  regard 
to the rate allowed to a Central 

Government  officer  of  the  First 
Grade in respect of road journeys.”

 ̂ ?TrT oRnTT  f3R

£ qrc* ̂ , txfaft am ̂jrarrf 

ffTcCTTt 3TWtf  cRTr *T T̂fcT "3V-

SRT  farrhr ̂ <cf ̂  2T?T  ^ STCft 

snft" T̂fcf f5 I  ffrcfT 3F

t> aTT̂ :

We are part of the Government.

ifrt w"  3TPTT jpr ar cnft 

oRTcf 11 ajrt

cHf ̂frq- W~  <?TTrf , '5T«T

t i  r̂f ifsf  fsnn

 ̂T W 3nwf TTRTT T̂̂rr [:i

“Substitute: ‘of hire charged by vehi-
cles meant for public use.”

arm ̂f 5*r flwO arwrf ̂  cr̂rr 

r t?t ?5 Tif 3  ̂ i  r̂-

=ftt t vt,

3rfr ifr ¥?rf̂r 5nf ttft  i

SHRI A. K. ROY  (Dhanbad): Mr. 
Chairman, Sir, you know that I oppos-
ed this Bill at the very time o? intro-
duction. Sir, I feel very strongly that 
this is a wrong Bill which has been 
brought at a wrong time and it wili 
have a very ver3r wrong effect on the 
people.

You cannot take privilege and pre-
stige simultaneously.  You nave to
choose either the one or the other. The 
public representatives  are to work 
with the help of their social prestige. 
With that help, they  are to forego 
everything, they are to suffer, they are 
to face difficulties and  they are to 
shoulder all responsibilities. Then only 
you can get that special privilege from 
the people to command them. Today 
we are voted to Parliament. We have 
observed here that Parliament as a 
whole not only Parties or groups or 
some Members but the Parliament as 

a whole is losing its moral grip on the

1904 (SAKA)  e/co/ Members of 426
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people. Anything happens anywhere 
in  the country. If the public represen-
tatives So out, they are depending on 
the police for the security. We are 
unable to face the people and unable 
to face the situation. We have lost 
much of our prestige. It has been 
eroded.

You say the devaluation or the infla-
tion has aroded the planning process. 
This is another devaluation and infla-
tion. Inflation in privilege is being the 
devaluation in prestige. This is the 
simple equation. It will eroded the 
authority of Parliament. If we all 
agree that our authority should be 
eroded, then it is all right.

My only suggestion is that there 
should be an option form. Any enhan-
cement of any facility should be com-
bined with an option form. Those 
members who will opt for that will 
get it and those who will not opt for 
that will not get it. You make it op-
tional. Then everything will be clear.

What I also suspect is that this is 
a very clever manoeuvring to separate 
we members from the people so that 
we become weak and their raj may 
continue. It is a very wonderful thing 
coming from the desciples of Mahatma 
Gandhi who preferred to travel by the 
Third Class. The amendment should 
have been to bring us nearer to the 
people. It is an attempt to separate us 
from the people.

With these words, I oppose this Bill.

AN HON. MEMBER: Why do you
accept the First Class Pass?

SHRI A. K. ROY; It is foisted on us. 
I say that there should be a meeting of 
the Joint Committee to consider how 
to bring the people’s representatives 
nearer to the people^ not away from 
them.

Thank you.

T t - s m  (snrc): €srrof?r
3fr, fa p T  q r  *T5f JR- ^  3-RTT 5fT
t  v m z  s W 1 fsFr 
^  «t t , <rf cfcr

if- 3t c r  i f
C  ^  ^

^Tf^TTl cTfsfR sft^ r srf 3TCT1TT ^ ,

^  acnrsr ad rift
WR arf ^  3TT^OTT ?f’ ÊT 31
zy .  ^ r rs n  vnrhnft f  . . .  . ( * m m )  i&  
w rrf i r p R k  w v  w r  fa*fY 
>̂T 3PI3T foftfPr tfrf

s m  s f f t  i r  ^TT «lll» *|| cTT 3mr 
^  ^< 17  ^  «TRT T O  *f ^ 1*
3TTcft I SfTff factf n!5f5
*nn SR sf*r Mr
art t^frn w t  in f  £  1 cpff  

« + ) fai i f  *Hd I
' ^ T CT ^  **( annft

^Trr T5T ^3Tr cff 3TcT
3TT *f TRcTT I ^

^rrt <r?ffar *iff st^rt
^TTT, SRTf JT r%f
<*>*?"mi I

f -  ^  surrfq- ofr^rr s fc
faW3ST TFT TTT̂ T ¥  fsRdVTsfa 
f a  3ttt sffft *f WR1 3̂  anpf §f5f *f
TIRT T̂ FcT SFTrf, m  ofrrrf | 3frcr-

^  ^  afnr ?if t o t  »rh: 
r̂f ifhr 1 fairer srt

Zjfa 3TTT F 2R3R 5FTTT cf £  3Tfr
qfa m  irf^f 5 IVm vft farr
^r*rnr erf s r r r o  w  <re f a c m  
3rm i 1 t ? r t  3m- r
w r f a  <m ^ w f  q%T jttt
s^faq, ? fr sirfar sf t  st r - «f̂ rr
w  ^ f a r r ,  i f  q rfn rf ^ m r r

1 ^ f a r r  ar^ft i f
TJR S5 f̂ TCT T̂Tcot >fv $  ^fq tm r 

^rf^TT Hfamtr qoR 
< i f  ^  1 weffejz

f a h n ^ x  z f e  5 5 ^ i f  ^nr-fcRT r̂aFvTT
^ , erf w  3rcnfr-3TTrrr
w  w  w f  1 ^ ? f  ^  f a
3pTJft F fam  sf  t̂ t^

, f i r  cirf ^  ^rf^^rr ^ 'fa -
h r f a ^ r  ^rf t t t  w f  ^  fa tr
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fRTrft $f 1  qVr  rtrt C

fT TTRftfuR ?rR RTRT f' 3ff?; RTRT 

R*T  RJT 3RT RTR 57 R*f RT  Rt 

RTRT *TfRTTR frîTft xTTfftf |  sftt

rt^ W  ?r 1100  ̂Rrfr r-tr fs 1
fT rtc *trtt r fasfRr if"' iRf

ft fK l|  R̂T  RTT  RTf T̂T-

RRTt TST-f̂ I <jfd I fs R <1 % Wd
?f r r v tsr f’ i rt r?tr r *r

f*  *t. *ft. RTR WWS 3RR  fRT 
RTT RT TfT f® | fRR *Tr3 RRT  R 

SfWPT IT Jfft" ??T RRt f5 ! RT ZT 
JTfW 3*frpf«d ftqfz" RfR f' I RfcT

r rP rtt  fRR ?  fazVi fsfsTTR zrT

f̂t- fafSRTT I TfRTTf R*T fcf R̂ t̂R 

fRT TRR W R RWi  crR?tliVh< 

5TfT 3TT RR f’ I

STffTO Rt RcT f ’' I 2l̂fTO R fRTT 

RT 3t*rf RT «hl»f «ift RT  f4 I

*f"  RfR fj fR rt Rt 3R   ̂

safrRRT «rf r rt ̂ttfRf i r sitr ̂ n: 

r siĵFrr cfrf *fart fRTRstf 1  <rf

ff̂ rt 3ffr   ̂̂  af r* 

rrsF ;TTR RT qr?r 2TRT  tf̂ TTt 

IZt RT ?f R ̂ r T3T  f*r  Rf 

fRfR Rfftf 1 Rf amr R*rf  ̂otr; 

rrr f* fR  RRrt Rt sfRntf t̂ 

TFf erf  5fî arrf̂ B frsrftr  f̂ nf 

1 ̂  rt ̂rhr̂r rr thhtt i srf 

3rr?jfr r̂fft f̂rnn, w ort vrV -̂r 

?r?rcn 1 *ffarr «rf t̂r rhr far̂r
f3, TRTf  ?T̂TO 5RT??f, f3R R

fzo  aHR fVrN̂r  ^ str ^rt 

 ̂<m *n FS5 I  tf- qfpf ft  9TO 

srfrr ĉsr fj, r̂F̂f cRt'K

*Wt 3FRt f' 1 w *rff?raB :̂r f5  f*r 
ĝfrt 3!R «nr 2TRT Tlfftri  R̂T 

gs f̂ TR Sfift riir WTR  T̂Tf̂jf I

^tFrtt ?r ̂ TfcTT fj  tfter i.nar  ftnrr 

cfT?; «F> l̂=R RTf̂RlfT̂RT f̂vT  I T̂'T

 ̂*r? jt RRiif  vpttt if fR  srnr

SP?" ?̂f-?TT3r 3TTPfr f3 I Rfcf ?R 

f8, RTR R̂? ̂ Tft f2 • • • (3*̂ )̂. . 

RJT # Rir 3|T RR RR  3-TFTR̂

SRT tt  '3R *n: cff R  ̂5THT R̂fatr |
. . (aq̂tiR) . . 3R TfT fr«ikf» 4 ciV-wW 
fRR t2? fRRR, f̂fRt, TRt, 'Wf- 

5frt RR1 RT 5frt Rtf̂ R. . .

V?l TRRcTIT 5IT?5ft  («TZRl):  ^R R Ĵ

f̂ r rt 'TR r I

R̂ T: qTOR R 3TPf ’T 

m 3TPTRf TOT  I rrR  ?f

IR RnR TTf̂TT f J fR ̂ R P̂R ̂ RR RT 

?fi?T ̂5Rq R tR^R 7(TRn[1 ??RR # ?ffT 

fTRRt RTf̂tT I . . . (ajWi) . . . & 

Rt <Rfr RT fjRfHr fs, 5Pty*T  THTTT 

r̂ rFîPTo f̂"Rt f'1 a>rfT ̂   ̂tfr
cR̂oTTf ̂ R f ’ I  RRt 3ft RTT r RP 

?̂T 'R? ¥ RTJ T Rif 7Tf*rf RT t'R 

SlfRT I

>Ŝ TRT«RTT nTfWt:  RT Rf ̂TRTV
Rte-'FTr̂T riR RT I

*?( t) . Tt. R7?: : R̂T RT ¥RV- 

IRT3R  RT 3RR  f3  W R̂ RTRR 

Rlf̂nr I  $,RRRt  ̂ feRT  fTR

rr o' îr r fRT vt TrfRrm̂  r1 uTR 

R RTT R R RRT TR fgRT ¥ TR Rtel 

3TT T̂R I f f̂ R R rrR TTVR 7TR ^RR 

RT ?R fRTT RT 5,f?R  5 ^RT  RRT

f^RT f5 5TfrT R f. . .

«ft  R̂' (Rfh^T )̂: q«Ĉ f1?

«ft. R5«;:   ̂ft ,  5000

RRTT (TRR ’RRT f5 I

RT T«wf: RR rf “it̂T fs?

t). «ft. R̂ f: Mtr wt f’l

^ 5TRir 5.̂ RV if  f3R RT 3HRT

¥JT«fT SR f71

f̂ R̂T frff (wrr): RRrfcT sft,
R ̂  W fRT R RRR jf ̂  f̂RRT 

RRT RfR fj I RiS ’iTRf R  R

3̂ RTf R Sft Vt T̂cf f3 3TRTRT  ft 

fRSuTft fl  ^R ft (TR ITR

Rf̂frT f̂ fRT Rf rif 9?ff' fR 7f 
®Rf f̂t RRT "ITT RT RRR  5TFR- 
RR RT RT RRTT f*; R̂ R?R RT RT 
?TRR f', <tfRT fRT vff fff ?Tff RTR f’, 
R̂fR 3iR 3,f̂VRTTt f̂lT Rt CrVr RT»f 
RT 3ift.-RTT ?TfT f\ R ̂T RRTTSl R 
T̂t "iTcf Tfcf f‘51
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Mt fTTOT ftff]

TO 3|f ?R ̂ TH? jf--

sf? <m s? grf *f <rf  ?P??rif <r̂f

3°F? ̂  “(T̂Tf 3TT fiRcft  3RT  S7T

totrt ¥ ̂ f «f ŵrrf   ̂ ̂  

 ̂ ̂ 7r w  f * i *r? tott srf to srt?

c"> *fNt  $|K *d qT? =h < cl *T,

uT tfW <Jf? %wt  «ilet ofcI  fefi

sfe-̂ F ro if  steif «f vffTO  to  

to* to? if to* ojrrcf if snr f̂ r 3tk% 

3ft 3TcT 3Tp? n̂TcTT  ̂? *-! IdT  ??T

sTrtt 5s  f*̂o‘ to «rnr s'
cftŝ ?T®1- TOR ̂ TO *t I TO ?f?TOl

3Tt TO  TOTT f'? TOP =R ̂ “cTT

tot  tpiT ̂  <f*f ?* ?? ̂rnavnT- 

TOT  ?cf *r VI ifft “."nr TOT  5s 

3Tf TOTR 3R <f? <R îfoT'crnf 7Tco TOf 

fT* <TT TOtqf ? TOT £“ *f  T̂riT  <f*n

«f ^ stt? ?f i  ?̂

f̂iT tttt f?ror  qTTT1 qft wrchr

5̂,  S4«TTd-*f 3ft A! <=bl < ?f I  3̂1

<rfzF wvr *r 3r? srrr tot if! *R3>R

3?t sft, ttor 5«rr5̂ TOrt ̂rr *rt, 

S? srir! ? 3|f ?>RT5; W *f, S?  if

8 arft 9 «Rf sr? 35 tot7 tosI 

?f to *hrr arrr ̂ to? 1 1 to
3ff frro aRTcf 5*, 3T5T 3̂*7* *K-

5FTT srt cT5T 3*T  T h^h r̂ ̂rt sft

fcR  sfft fir̂ n sWfr

w t  fjr̂ TT r̂rf̂f, sr  -

wsn i  f*qf̂ w

?ft qift ̂rcf «rt, ?ff3R t erf w r̂

7̂T  grr oR f̂ T f \  f̂ixr ?f

erf Jjf  fsR t o  r̂f r̂ ; >̂tt

5r ̂ rrm <tt ̂ ff ̂rtf̂rq i if to ̂tt 

 ̂ f̂TOT ̂cTT 57-^ TO  TOT- 

5RT  TO 5fft 3THf PT'tfrffRST  sf

S7T P? »ft tr>rT TOPfTO TOT «TT  I 

f̂  ?f br̂ T f̂7 3T̂r ^¥t  3TT

 ̂  ̂   sfrR-vrcn ̂ tot TOf̂ q 1

'fiVrr 3r=n̂-* to   3ft f̂  sft̂t i 

qfscr 3ft ̂ ̂ r f3R ̂  sprf f?j>ft fĉr   ̂

 ̂ if T̂.-?f ̂  c.TPT ̂ T fr,~  "if cHT 

oRm to ̂  ̂  i ̂ t if  mVr

35TTT TO'11!'I  F̂T  TTTOl TT 
srtfVzf, «f to 3if qrVrro to sf  spf 

TO ̂f » w ̂ ̂T3RTT (R ̂t srhsRT

t t o t 3tf* r̂ if r̂f̂1 sifcrssT <?rt t o

f̂t ?r̂t  i 3if #n- wef  ?f «fro

*Rf  TOT TO  420' To *  ̂

3ff*  q1# ?f wr T̂cf -̂TffrrcsT SfT 

W- fWt t I If?  TO  ̂ TO

t t o ̂ , to 3ftar sfo eft? ̂rrr. in̂ 

flf ?? to tot   ̂tf̂TT r  ?¥ «f I 

f̂sR? TTOf 5R TO "|-̂T 5!ft Pro I 

TO-TO TW rnr. <ft.  ft? ̂  TO ̂Tt

 ̂ TO to sfa- 5[̂t ̂  s.f* if iferefr: 

if TOT 57 I  jf 85 fjTO TOl 

?f 3ftcT SR 3TOTT ̂ 7  I  r̂ĥ TT rf ̂  TO 

r̂r  7̂ fsR itcr 3n̂?t T̂rr r?RTO 

t ifa ̂   TO ’TOT f. ftf  S? 

r̂t  srfror frot  f5  i  tosst  ftf

TOT TO TO  fTOrft ̂  I

if 1T5R  fro? ̂TOT I «ns TO- 
?t? ftoI ? to ̂ t ?if«R ̂rf-  fro
^1  if ̂  TÔTOT f3F 3rf TO  r̂

irfs-̂Tsnf wrr to  to  ̂f’,  ?

*  Ff Fto jpTRT  ^ 5s  TO

? TOThr TOrfcT sr7 T̂?f 5s sriv T̂TT 

TOT1 TO- ̂ 1 ?  f̂ Tt TOT SFTt «fT̂t 

TOTf r *fPro TOT TO ̂  ̂ TT 5r TO 

f̂t 3nf3ft if 3rf* TOT-fro f̂ ?t inft, 

TOf TOl *f af̂TORT qro TOf 5s I

to i vrrrcfhr  TOhr ^  TOcf r 
n'te-  T̂ f sfftTO it ^

aifr aro grfrt  froft f m 

n̂f̂ f̂ sRfs't f̂r ^

TO? 5R̂f ̂  f̂R TO"  TO7 itffsnri

w to ? ̂ ̂  ?rfTOtf tot to f 

?ff5R? oR̂t 3TTOT If ? fJTTOTO- w- 

fnrr ?T̂t q7! rr̂ft gfTcTf °RT faRT«T TOlf 

1̂ TO ̂rtf̂rr,  T̂ONv ?̂f f I

# .i-..  ......

if TO? fTO? TO?T fsR 1TO  TO 

5T3TTTO If fTOT? oRTcf   ̂?f 33.TVZ 

qRlfrt  fTORTfTOi f̂ rlfoR ??J  ^

?ro1 ̂  to? w ̂thrn srf?: 3rf ? ̂

5̂, S? oRT ?73R 5Rir̂ | ^̂7 3(c4|̂<-

tot 3ft ? f̂RTTT m, 3f?r  am  I 

wfro R   tot   ̂ «flr

TOTRHi-q- f?̂ if f̂ T? *ft f̂R Ŝ f? 

Tf̂cT 3ft ? TO  ^R? TO if ̂ cRt 

f̂ TO   ̂f5R TO 3TTTO Thft 3ft ^
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*rcr 5ft3 i am am ̂  sfrf ̂  crtt  ,

<rf  af- m m  57 fa  w r   *rit ift

am #?rt, tr̂rr am faRT*r 5s  i

'ft. ?mrnrm (̂ m): ?rar7Tfa 
3ft, $5 srf facf xfr 3ft cTFt c,  *T 

T̂FRf ̂TcTT 571

*■ 3TcT af* 35 °f>5 *11  ̂l̂d I 51"  fa'
3Ptt fâft  ̂<°bi <1 3twt 3T ar̂faTr 37 
~?3T3f 3ft STTcT 5f 3T m?

afft 5T, erf 5~tt  îr-srn:
?f W ?sf Wcr gFTcf jf, 5FITrr   ̂
srfr arrrf aft srfaar ^rlfa 35 srf 

*r*r?rr 51, firr ̂  tot ̂ tr r̂r- 
5s,  T f̂arr  of 3ttrt  % 

x̂rcf I 3m 35 <*T̂i<  fa 

f'sW Bfrf m̂rt ar snr̂fsr fair 
W 5s atfr r?r ar  37

’lenffl'ni  ̂tTjxr~fĉ' 5* 3T 5s 
37 *TT  cT«f<*> 9T cTT̂raf) TSTcf 5*»

T̂ ?R sp VTccf 3~*ft  *f 3Tcf
5s rrftt vrscti 5r xeef £

f̂- 5s I  q^f «f,

3R-aft5ai sr̂r *rt sm 3m T ̂f q;Mt- 
fartsr 5' af- *nrwr 57  ?T5  3̂
T̂?r 5s 3ff?; tfsr 5RT aft ijf̂r 1 
<tN: <rr af- srcaft ĥ̂ nrrft 35 «rrf it 
35 ̂ tt 57 fa 7r5f  <n:  ttw
^ 5f ̂Tcf 5s arfr q̂f 57,- r̂ crt 

 ̂ 3tst *rr<f «f 1 ar̂rtnn;

5R* 5̂ ̂  3 61  W  5*
W  T̂FJv3T  rH U  3m ̂ ̂ Tf Tp 
STffâr W 5*1  5R1 fa 5̂  ̂ T̂TFiT
3R ̂ TT̂f if- THRf ̂  5T W 5s I w- 
fa'T ̂ r oRT qTRKT 5̂ ît̂'" 3fif 
fâ rn

 ̂qofj TRT 3?fT 555̂ ̂   fair njj 

57TT 57  1 fafWr ?m trrhfnnf̂Tt
q̂ T?f 3TT r̂f TTRT STPT̂T «TT,  HfTt

375 r̂ H. =5nfcrr 57   ̂ ^
fa r̂ R  ̂ n̂f iK 5X tt* r̂nf 

fa  O1 fsR- ̂  TTT«r ̂rw  q^

5f>r ?rwr aft 3m  antfif i xd ̂tr- 
r̂f f̂-qr̂r jt̂t ?r  ̂

3̂'tW <rs~<m   ̂̂iwlcT H.̂ft 
5s, 3Tff TT 5̂TT ̂ 5RR 6-7 
R̂T 5̂317 SRrf 5s 3rfr W Tf  rrfR 1M 

r̂ ŝf?: 5̂ 5*, r̂ ̂r 5̂r 'RT ̂

*
qTcf 3ifr r̂f̂ TT tt rsifr  *f 

'Ftw 5s, 5T5 5x ̂  ef  qr̂f 1 jf- 
r?r n̂: 7   ̂ 3TR7 57 3̂  ^
ttw 6 951̂ qr? af srrrr 5*1 erf nr ̂  
fair if- t̂ttt q̂ ntw r̂rr fa qt̂r- 

xft̂r af r?r apf  ?trt  «ni srt

fâr ̂  W  3TR-  :»rw cRT  aft

 ̂srrcf̂erf 3r̂r 5(%ti 3i7r ̂ pjffa  w 
af ?r®  ̂  5r  ŝ rr,  r̂fair  af 

îf1)  r̂7iTTT ̂.îdl 57 fa  aft
3TTT Hirfrf v\  3m

T̂rf  T̂T «nx T’rrf I

T*r ̂  ̂ Tcrf ̂  ¥T«r af ̂  fa?r ̂rf 

wfer t̂ctt 57 3rfa: 3nr?ft  r̂rntcr 

TOTT 571

• (ĉ ) ru ” i-5i

iJj-  X«J .S8̂ cJXi

“ u’>* 

cyt> l_X̂) -

>***̂  <_£$>"' ^ L»*

Jj-H* ̂ >*  ̂ W I*)1'*

f*  )A  ̂  U>-'̂  )5̂

v£>)̂ ?c*f  ̂jjA 5 ))j ty

J?f  »/ l>**

4,; &£■'}$$

♦̂SkU  i>ta.  tj-f i

lxer  »j ̂  ̂  4̂®  3,Jfyf

yflrt **

U*1 531 u>*a *AV )a5

i ii)*))*5

»*>■ W

V̂ “  L?'S,a>  (3̂*̂ **

<5) <£

 ̂l>**) *?«<  U)>*̂ e>̂
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L JW  fU 

J u  -  a * *

'jS  o f  -  0 *» _5<-! v f  J *  c-~«!)

i j i*  *«? t>  «i v* »*► >***

<£ I 4«f u** W  uX* *

jjf

L>*"* )>**
,j j»  tX*U. Uf J I* a.^>. <£

^lej. ,A ^  *X-fj fJ J .* j  *5 

*jJU K < jJ ^SyJ f*> Jr> »f 

J t f V  >*«?* V* “ -*3 «?*** ^

<X(.m, If"! Siili £ ĵt>̂  |*e ĵ»

^  i^f /  5)W“’* *&}*$

-  ,§ lf£)

**> ^  J?-*/) — jS 0 j) 15

^  * jJli g j  , i l  (_^f -  i t *

-  I? J *  >?>** i*

«& i  « V  J)1 l S J  o * *

wJ? J.Z-*.*-* - j* *  'y$  

^<*•1 t*3 *a:f^.l»|^J ^  £ ^ . y i ^ f

tS *»«!»*) J?1 ,J**> ^  ^

^ 5  ^ f  r* c ** *_>b i  ^ A a j

«t*3t.* *|3’~. i  ^  <_*.! <»£ #̂3

-  J  ^  ^  K e>-

c5-fc^ ^  ^5^ " ^

yz. )ĵ  ^  i_*ft='-'>!

>£ U1*) ^
^ i f '*  cyl**. *$a. ^ 4 < J |  XJû l.A

>»• «- ^  »? j-** i>* /}*

f*  ^  & J 1—

»4**" A) f i  ^  LJ»1 ))f A ^i J

-  2 ^, J  ^  r*  *i ±  ^

lt»! )U l j J  ^yb'*

^••i ch±r* w5*̂ U  iJ**’X.
L>*“* X y> - ^4**

(J** ^  * (J3  ̂ *3^^

-  L#J 1*5 >*-* O **

j H  t_W ^  (J4 vJ“^

*Cf+s t->f - u ,*  I**.! ,j i f

lx< - J* ^Jh'*

sS jyM  lx*la.

c5 *̂uk̂ > ^ !  «T-^^-

^ CTf V* Upf ^

- A  j>«>)

i J * -  ^  u>*

.»$**' d  u>* lV  *a,) j* -  >*

[ -  U1*  U>̂  uy'-v

h n rn n  ajfr anvrFT vnrFnr xr ^ r f  f h r -  
rh r  w f  f m  ^  r m  w f \  (*ft
*r. ^ rw ) : ^TNfcT ^V, 
cTT s i h c V h  KfiW T r^T i f  a m
r ^ K  T̂Wcf f ^ r  ^  «RTcTf
^ 7  f% % rrr r r r  ^  3rro V rfW r-

a M t f ^ n w r t  q ^ t ap^f ^  f^TT 
^rf ^ f r= n r r  d  t r  ft ^  «f q # ? -  ^  ^  i 
^ R  ?TT x) T O  ^  ^  f^T 
ihti ^crrtrr 3 p r ^  35 vft c tt^  
o T ^  35 7T^5% 3TP7 &Jf I ^nfcrt IT
?nfr qr^T^r sr i f  atfr vft 
T?r q r  ^rfr t a n  rf^T  arfr 

a r r e t  tf anrft f r q R 1 r r  ff^fti

«im’ < ej) arfr t  ■*. ^ r<  °r> ^ t tw  
a n r? : 5s fas r ^ r  ^ r r  ^  h tM  mt sfht
rf »̂"m' ?t v5 u ? rr  ^T1̂  ^Tif ^ TfRrr 
am; qrfW nFE ^rf 'c R fs W  ^ r  1
^  arwr ^  vftwr TTRmrr f^ff

zrr 7TT3RTT Tpfrr 3TTO q f f ^ i ^  ^»t 
^rf TT^ERr ^  ^TTcr 5s I 

T w r r  T̂TTcf o »  O T  o  ^  ^T^rrx 
aFrrtf sft snr?? ^rr?fV ^  1 ^  ^ r t
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ft  ifox qixrzmr fffj? 3ft 
*rfr<T3rf  2rfr ̂ftPsrtoI 

 ̂ T̂cf  st*tr  TRt sft  *f
aRTcf I T̂ffcf  !7*TR t̂yt  f̂t  grf
r*n£ 5tt if  3rfr  rpfr  str 
>rt  ̂fa sr̂R inft ̂  <nr. qtr. 

3rt srPsr footer r̂f  ̂ TOrrat î 
stcr ifsft sft arfr </t 3pR3Rf
 ̂fflf̂ T *?t *rvt Twi  f̂s~«{T̂ -;T 

r̂f TO?rcf ?f i  vffar̂r jr̂rr c*rf sR-nf 
*r vrtf tfrrr Tr*m frrsRRRr tsih *f 

T̂ 3TR̂f ̂  f̂R SRRJ qT qFHT 
5FHT «TRR sTPTT  ̂l'* \d ̂i<sh f W| |rf JT" 
?̂f ̂rrr 3rfr q~̂. qW.  ̂srPŝ ^ 
r̂f «tr if tw  cr̂ ?nT̂irr brt 
TFRTT iff I  T*ft °RT «TR if T̂T 3TT 
fa* 3T 'TRT *RT q f̂i  f̂

* *r <rnr> 'i $  arfr ̂  îi f̂ ̂ nrr q-ir. 
qW. oftt Trf̂rrrr hr̂ri

'*. tr mr$ ?f ̂ t fa  o

■flf O’ cTPTl f̂ 53 ̂  ^nr I  T̂*TT
^ T?f «f fi  ̂-tifTS nff ffl

Pfz 5rrr inf wffx  g 1
irct tor if ̂  strt fa fax

TOT ̂ 3THT tTTT  TCT Trjft TTTT.
<ft.  ̂¥T«r arr  wnfr err  ?rfr  rr 
ft srtpfi  re rpR inir̂t *rt r̂f̂ n 

1̂  ?tft 5P3RTT *f <Tf5f  irf 3TJT̂Z
<*?'. H  if 3TRT ̂TT T̂ HT <*> l$r

rpr•  'ft. *rt sr 1̂*1 jtt  ^t oif
sTTcrr  srr ‘3riV rpr. q̂.  ?f tt
 ̂WT ̂TTcTT *n,  3RTT 3R- T ̂TT*r 
wr 3fTTT n̂nr erf qR̂ff r̂r ̂rnff 
tt ft t̂rrifi  o?r in̂ f ?fi 

ttWT rr  f̂t  r̂f 
f“i  itrt  ̂'mr erf  rferr 

^r ̂rr«r   ̂  q?̂ft ̂  tt 
R̂TTft f, afrit1 ̂ r̂r ¥T«ft tt ̂rrnf
1̂  o ̂ srrr $  r̂ on:
T̂TT-*f,   ̂TJTt TOT5  3TRfT 1

Tnr  *rr sr̂ rt  ^
fir hM cr ̂tjr’ 3TRTf t m  ̂rf̂qi 
03R 3TTT5 if TTTT ̂ R̂RT ̂  ^

3rr̂f  R̂f «n1  crr̂  r̂n̂f 
t̂t ̂1 n̂̂r  2~ cr ’f̂rrhr t̂
3rs?7r n̂f  ?fi  y -ĥ ̂rf̂1 qff?r- 

fSoRcT <Rimr  m̂i ̂1

*rRr£r ̂t «f 'rrf̂ mfsr't 3r<F3r?f  ̂
Prrfrr̂T  ̂3TT' if ̂ JcT  5ft̂ ™̂Tf 

f\ T f̂  3ft̂t ̂  fa  w 

( ?Tcf eifir  rer ̂   r̂rrf
n̂r î  qrf̂innV <\

 ̂ M mTTT 5fjr 5RTR-  3TRTFr  ̂  ^WT

1̂   ̂in̂ itt̂tit î  hrtrt
t̂N.  ^ ̂ °ho«  ̂I d I  ̂hT°h m  f̂

3TT  qTcf ̂1

He can give sweet smiles which he 
gives in abundance.

if Twt frwer =rt ws  T̂i-̂rcrr
3TTT Tf̂TfT 3TPT5Frt  ̂  cTT  ff?TT 

t̂ r if ̂  3tt ̂ Ttrjft . wfanr  ifrt 
nr?ft  arr wfti t w t  frrsRTW

T̂ ft zmrfa if ht̂ t  rnT. <t. 57, ̂
erf  ifr1 ttrt ̂ V̂r  srt wift 1 _

ifrr sr̂rt ̂   ̂f̂R if =3ph5f- fufsr- 
irrr fr 1  t̂t f̂fi  sîi 1 f̂t  ^r,
f?«IHT  5̂ft 'f ̂fT 3rfr cTTTf 3TRT1-

?7T irorf ̂ sprfT  rrrr î r̂I  if
iTRTCf RT ̂ Vltf  T̂RT ̂ I  if
W if 'îl T5RT  ̂1̂ n 1
3rfr ? rrrf   ̂ srt̂

t̂trt werr ̂  tsft if .
qt̂r. ?tt qir. r̂ r. r̂ ?. t̂t =Hn r̂T?- 

mtr   ̂ 3ffr   ̂tt 5R rpr.

rrir. n-3r. r̂f ̂ tt ̂rfsrtrrrr furreft ̂1 
r̂- sHi 1 ift  r«r̂i 3fRT  *tt y fr ̂ npr 

?fir roft̂r  ̂̂ fir   ̂   «fti  ^

3T7T ss TOTf  SfPR

crrNriw ̂ft ̂rfq'̂rnr ̂ nr ̂1 f̂jRRt 
f̂friTTir  fiFFfr H if̂Tr-  f̂t
T̂R- ̂ |  HT̂>R 3HT̂ cT̂T Wt fWfcT 
5Rf FTinf TW ^  ^ rr̂ dV'"̂
f41̂'cR- T̂TRT  TOT ̂1 fW

of̂  R̂TT̂i,  TOTcft  ̂1
ĝtv7|> ̂ T̂r ̂rt ̂TcT 5Tf f̂ ̂ ftfwi

if ̂ Ren cr ̂    ̂  ̂   r 
hr̂rf  ?rnft tt) ̂ttr ̂r f̂rrr

iV îR̂r <ti < ̂ ms a %r t
3̂ f̂TT  3TTR  cl

f̂iT yvr°R̂ ttr\ r̂z ̂Tcft 1̂ 
Tp%  to qrhhmfE: ari hrnf̂Trt

3?W , annf i ̂  fc\*

£  srfer ̂1  3FRt hrnfîrrt  r̂f

12, 1904 (SAKA)  etc of Members of  3̂-̂
(Arndt) Bill



439 Salary, Allowances NOVEMBER 3, 1982 etc. of Members of aa 0
Parliament (Anult) Bill

0 '..
'HT fl«t>, f̂ fTT »̂1oh| fffef-

VTtr ^ rr  tfTOT =RT cfyrfar f 11 

IV ; =b i HT̂i i w r  f" I

^  T̂RTTT ^T" 3TSJ ifRRf *f

f Y  $  q f  S T O lf | f  f a

W  f ^ r  if  ^  ^  i? i
^ n frt cfrt ^  stfr sr

3D-ft 5-TTTcr cfi h^TRJtfhT f 1 |

^ io®r ^ f r  f®B f»r ^  i ^ttw^kt 

37T f r m  'Ji H* I 3R P«fcf if" of 3 f

f f  <h<+)cii i *rf ifW r orrsft 

*f Jf T f f  rfa l ^ T cf ^

<rf 3"? q r  ^ p ^ t r  T ft- ^  f a  

^  r r o  T ^ h rF r f̂ t t i

«ft vr»Trr: IT Zf

^  g*nr 55f t1 T f f

f 5, 5=rr 3TT T HfvTl T ^ fa

3 T O  f f i  ^  fffF^TT q f t V ^ f t ^  f W f t  

^ rf^ T | WT ^  *T«T i f  9T«HT

s r w  f a  w  f w  55f ^ r n r f a r  *f <rrcr 
fa* n  t it t  i 3rvft n rrr  ^  *f 3fT f a  ? ? n r  

i r ^ n r z  ^ t  frpfi 3>r f a n  w  ^ ,

S f  s f e  ^  i i r ^ n te :  vft <rf :r irf-

^rf st

f a f r o t f  or  f^rrr £% ^ n r  vft ffft

TOT SFTt =v^f g \  3fT f a  fa c R

=5,T^r “̂ TTcf j f , yfa|*d 3FJT ^f^TT |

f r  ^ R f ^  =E[T5f% TfT £

¥  if* T^TT 6 ^  ^ 1*11, ^ 3 f  3T

f t  tf^T srrfsr^-^r t ^ t  j f  i snfr ^  ?f

in f tu r  ^  rrrcp; ^ , ? rf^ T  

^ n f ^ i  t r t  ^ r r  Tif ^  snft 

3TPT ^T»f f t  THft ^f -j! |U , ^ir«b *TT 

f^TTT TfT ^ 1

^  TTFT^TR [̂°R if '
^rrpT 571  a rn  trfvR f- arfr q fcn rf 5T

^ q ir  i f R  i r  5?rt ^fq  «rr r  
^  3TT<̂ r ^  ITT ZRTqWrt ^ 1  iHn

^ r ^ u ,  qc?ft r̂r qfrr qf^f f̂ssf arrcf «f
5FTRT IT, ^ f  f t  3TRT ^Tf" 8jf^ 

T̂FTT m  Sff 3TT^T ^  T f f l

MR. CHAIRMAN: He has already . 
replied. You can exercise your option 
in whatever manner convenient to jo u  
Now, I will put the motion for consi-
deration to the vote of the House. The 
question is:

“That the Bill further to amend 
the Salary, Allowances and Pension 
of Members of Parliament Act, 1954, 
be taken into consideration.”

The motion icas adopted.

MR. CHAIRMAN; Now the House 
will take up clause by clause conside-
ration. On clause 2, I find Shri Mool 
Chand Daga has given notice of rmend- 
ment. Does he want to move his 
amendment?

SHRI MOOL CHAND DAGA: No, 
Sir. I am not moving.

MR. CHAIRMAN: Now, I will put 
Clauses 2 to 4 to the vote of the House 
The question is:

‘•That Clauses 2 to 4 stand part 
of the Bill.”

The motion was adopted.

Clauses 2 to 4 to the vote of the 
Bill.

Clauses 1, the Enacting Formula and 
the title were added to the Bill.

SHRI H. K. L. BHAGAT; Sir, I beg 
to move:

The motion was adopted.

MR. CHAIRMAN: The question is: 

“That the Bill be passed:”

The motion was adopted.



10.45 hrs.

MOTION RE SIXTH FIVE YEARS
PI AN—Contd.

MR. CHAIRMAN:  The House will
now continue  further discussion on 
the 6th Plan.  Shri Viridhi Chandra 
Jain,

sft arfftf  tfr (srmcfT) : r,>rr-

qT̂ Vv  zrnpfT 5S 
3Tr tt tt  fanr fafnRr 5s

tt ttv if 3rqr fanT tst  ̂ttst 

WTT Tljfdl 7̂ I Tjpft trsRxffir 2TTTT 

T T «f)X  Alls’ll TT fa STift  xHT

T?ft  ttt-  Tfrriif =rrt r4t  t

T̂oHiTcr TTTT STfTT Tpr iff <fnifT  3RT

titvtt fam wr «rr sttttt

f̂t,  tttt mr  P̂strkh

T̂TT cTT ?TT hr̂RT art Tfn TTV ̂

t̂ tt i tt ttM  tVt ̂  Jh 3nft 

48 ’TWT TFT ff 25 r<TTT T̂F 5̂t 
crr̂ *f 3tt t̂ tt t 3rt *nft w&ntf 

ŵ rhrTTR- 3r̂ t wr$ t 3rx
tpt i

ffa ttrvr*  $  xf  tt 

wttt awr *ri  firrf T7<n<rT if 

TTTT T3l  TT ■{ior.Tdi 3TRft  ^
ts tt t ari Tf  3rr«fV s* fa tPttt
 ̂TTT if Tf T  f?WJTf «f

T TT erf fTerr-- cR qpfr ifTrf «f TT STTIT 

ifft arrft r̂farrtl  wr stt  hr 

r̂rrTTŴr sr  if TT̂FT fTT fTcTT

«nt  f̂ nf ̂frr  *m ™  *rr  sift 

srct tV  »wr r̂wr  ̂ i  srrfTT if 

ttttt 57 fa Tt tt"?  ̂  fTrnznrr 

 ̂̂rfazn  ̂snrf r 3̂  ̂   ̂  f* 

ofjnrr 21TT Tt fTTI<T URTRif Tft 

T̂fa MWt  faTT  ffa T?TRT if

3rfî 3TR' T? T̂R ̂ 1 f̂r°W ̂

efa  anft *Y  ff«rfa ̂  fa 23 *n> 

fafarr êr if an? ̂35 r 1 w’f an̂f 

 ̂ 5s 1 qifawH if  67 

q7?rz sfr fWrr if srrar ŝrr  f5

fa gTTTTT &fr 23 ’TWT ̂  I flTSnT

irsqr TO   ̂  fa
l̂Vr"|7f fr«T if f̂t -̂ff T̂ wt  WK 

qr ynt̂ ifg 5?̂f 3tt  ̂ i

if TTiWT fiVFT ̂  STTT if SfT̂H 

l̂?5 dl 57 1 ^  1958 f̂  5TF
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 ̂  «ft 3Tft  68  2FT «fl  I

f̂far anft ^ 350 v>. w$ ^
fsnf 3rfr  3nft irt ^ f W?r F  fa 

faf̂Tf   ̂fa 631  JTpiRT  if
fa ^ arr

3nrt ift 5 r̂rf mw* £  1  ar*ft  5* r̂f 

ifft ̂ fâi>  crfr 40

TT f̂ fTf d   ̂ 1  q w  itvh

to  fa 40  TTwr fir̂f 5R

T̂3Rr vft TT3IT«n? if 3TTR- 

wsR] f,  r̂f  fa snft tfefi  if̂r if

Tft 5% 5TT ^ T̂fTT  ̂fa  r*T

JIT3RT if ^ ITT3RT vft'

FPf if ?fax R̂T < M ' rfTfa ST̂T  ̂

*twt 5îT, ^mrr,  ̂miT*. ,  «A°ni - 

iifa **n*ri qr 'ftr ̂ TT?ft sftt ̂ rtif 
vft 5r«r if ̂  ̂ nr ̂ i  «wr fa 

atfcifr̂ s.TT  ̂  TRt q̂ TTJf  ̂

f̂frr  TRT 3jf̂ SRTF  ?Tff

5s,  ?nrm   ̂ ft 1
^cf 5s fa 

3Frf 1̂  anwf’ srr̂fn+idi Trt
TTffrr i

'5RT9R «*K TTfT* 5̂t dId , f5RT̂i 
fRTCt JTTRlTfl  iTfK̂T  T  Tt  TR

faTT 5s, fWT 571  ̂  fas.TT 
SB’t TO 5s I TTt TT̂Tf ̂  fa fW  ̂

yr̂ f 35̂  snrfa   ̂  tttt,  ^̂ <+i  facniw 

 ̂ 3tr sfttit T^nr tttt. Tfarr

TT  I  =f?f  rTf 5~TT  ¥ 3̂̂   ^V T̂TTT

TTT T  3TTTT TTFlf Tt 5X 
frrr  ffa r̂rrl-  rrrrjli  tt  fanra 

sfrrr 1  rr  ̂ ttt  ̂ f^rt

.  IJ r<^R  56  t a r   2R  fTtr  TT  3Tfr 

5ffT7? TTW 3rir TJT«T
irf̂ TT  ̂farrrr hf faq Mt  ̂  ^hnw" 

^T f̂ I 3TT ^ fTT Tf*r«rpft ?̂ W' SRf
far twt ̂rt rfa: t t%t 5% farrt 
TTrfi 3P15TRT r̂t 5s,  if snwf TctT 

TTT TT̂rr 57 fa 5TTTT  if
3TTt rt.'fr.̂.'ft.  TTTTT TTT «fV, 
Tfar qtlf IToR fajfq-  TT ̂TTTT

4) I  Tt TT T~T f m  TTT  ̂I  Tft

TITT; if Mft TTTT fa Tift  T̂rTtnf
#3RT hrmr TTT TTT ’flflTT
 ̂ f̂ rrnr t  5'  srh;  ifrr  Thrrrrf

fff ̂ TTT-TTT  3TTTT  Ttfar f̂t
^T  TTT  Tft 3TTiTT  ̂  T̂TT T̂Trft ,
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[sft arfctr to ̂ T3 

tffqR ?5T jjfTO

F̂Tf TORT ajn?5B *R&R tf fTTTT TO 

TOT? foCTT f5,  fJTTT" TO  ^  T̂T 

?TOT ^ vf t 1  ̂  ^

TOT fsF ^ fTTTT 3TTO aBTfft̂  tf

tw t to fro *tt,  toiti'  ttot 

s W j B̂tfro tf 3~rof to  fro 

«tt f$ 35T £B TOf Hfrr to t̂ *f ôb- 

tfta t>  to  tpr.qor.  ?«rnft- 

to  ̂3r1 fro?1  atf f c «b vTO?r  a& 

TOR «R  T¥ f̂iRT afrf TORT TO 

irm to, 35 ̂ ro to tow t i

3̂   W  <R tffe  TO P̂TT TOT

^M ĥTd  <ifV srf  «i(pici  r=h

TOtf TOT 55TEhw1  5RT  *!lflT5r 
fm 5s, firf̂TT M n̂- tty tf to 

«S'l«f̂h +i 3R̂ TTPST qcc »ft  ̂lf̂ I* Mt, flT 

tft to °rP3 *rro if too
tf jj? flltf TTT̂r T̂PT fTOT 5” I  cn7rT 

e?ntf̂h*r csl <ifa «bt  *r ,

qf-tf 5~*f îf Tifsr tecft tft, tosst 

tfT 5̂f ̂  frqr tt Tfr 5s, to ̂  

T̂O TO TOR fTOT ̂ T TfT 5* I

TOfĉ if trtt  C ^

ĝ TOTO 5R  T̂ZhmR- a£ f̂TT 100 

TOft  TfTOTrr rrotf ̂  f̂Tr  irf 

jtfro TOf to 5% frof 21 
srt tot fro wr  frof to?

TOT̂T tofto 3̂T tft tot 5s, to? 

3 ̂ |cf) f̂?7TTWT  Ml'd  «*ry  Tnf 

arfr TOifR TO' aB crm TO? trfrro 

frroi- sfr̂r ̂  vfY arrcf 5s, tv 

l» f<̂IR sg fHTT qfxreft thmfzr  3TTO 

TT 170 TOT̂ TTW  T̂T «f, Ŵ\

q t̂ftV TO7T SB fTOBT  TO 560 

tot1? TOif 3frt ttNt T# »T5* f1, if 

l̂odl 7̂  TO Tf,«B ?Ttf f̂

rtf qror toto- f̂r ttot  fcBR 

tf q-rtfhTT TOI  araff̂i  5TOT  sfr 

tftrorf  n̂r  TOtfr 3ifr 

qrfTOro tf ̂ nr ̂ rr toî 5s i 1W

tfrr qt̂TT TOH tf  rf TO 5’  3T?y 

f̂TTOT tf  TO tf ̂ft art ̂   TO

 ̂i  tfr frofror ̂ hr   ̂50 srfTOr 

f|itf if tIW  tor- vff-

q̂ roft i r̂ f®p ̂  tftro# ̂  ̂  i 

qr̂ 1965 if ^ «ff

<rr  ^ anwrtPr fro «it f̂B
TOtfr 3rfr ofTOR 5B f̂nr rrefj -ffrqf 

3BRnr f̂ T TÔT I  «Nr- 
*rrro if   ̂ f?r̂ snwR’ 

tot to, qr̂t 'rrofir tttto if
TÔ fvfTT TOTO W TO tffcfrv; 3f̂ 

?T3l qroff «T  f̂ro if TTO  f̂rr 
T̂T TOTO «%f fTOT TO f I TTO

r̂ to   ̂ q̂tf̂ Fr 

 ̂“BR̂r sr̂t qr <T̂ ̂r hto' ̂ft to- 
to T̂ff  r̂t ̂t ̂ ft 1  R̂̂r 

jfr f̂rNff ̂ -^50 VfriTHRT  TO 
f̂TOTOT ̂  '<T̂ t'l' cfrf TiTTtf tf arfro 

TO 5s, f̂cr f5B TOTl 3TTX qrf̂- 

Ww iU ̂1 1 qr 3rq»n stwr  «b <
TfT ̂  I TO TOl ?jrf TOcf ̂  fTORT 

 ̂TO if  TOTOl TOT
1 TÔ- toNtt ar̂c TOTTTO 

ftf̂r rfmnr ̂  strtt st̂t r̂nrt
TÔ 3TRft 5s  af̂T ̂  Tf̂f TOl
qr to4̂ tftVr âr qror ̂  i t̂o1
fVqj%  3TTO 5ZT tf tft TTTW ?TT
3rr fro1 to? qr qror ̂ i wirf̂r 
if tôrtt 57 f̂B TOtft atfr ̂fWiR 
 ̂f̂TT fTOrt T'f̂ur ?̂TiT ̂  ozrarirr 
arof ̂ to" if TO N'TO SBlf5,TT I 

if f̂jfro TOT ̂  TOPPT 2» TO" 
if >ft  TÔr 57 1 w. TT-qf; ̂ it
5̂ fVrtw tor; 51 1 TifTOHt ̂f̂.l 

if 3r>rt ̂  qftf tf   ̂ ^
nf̂r sRT-rff,  rR?-«TR5 in̂  tf  #f 

t̂ qpft to 5s 1 to ̂ hr of tftf 5s 

5̂f a  ̂qttf bbt tot ̂RTHtr  r • 

a*tft TO 5rrftf*r frqr̂1-

if? tf TO WTÔ 7*' frôfr 5s f ̂ to 

tfhrr3rf aBf fro to t̂- n̂rf qr 

5̂  to TSRNror 5T  ?ttot 5a 1 

5TR w tf" 35  fTÔfror 
5f 5' 1  cip- qt?f «bt qr̂ft 
5̂t q57ar tiTOt 5‘, 5̂t qr  ?ron 
froftfcT 5T  Weft 5’ 1 5TO sr̂cf 
tft zriTOrf crtto tf̂rr q̂ f̂if? ̂tt 

tf̂ft 5s, tffTO TOlf tf fsFTtft 5BT lit 
IITO 5T5T faRtTT TO 5s I m 3TRTT TOT 
tf faB TOt TTOrfir utTO tf- T̂fTORt 

SR f̂TT qttf of̂ *TOT aBT TOTO 

5t ̂ TOT> tff̂r TO TO  TOT 
5s! Wh=nr 5if ?5f ap cftr ̂ qivft afft
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XRT37 fr|^K>J| 3i fsrrj sn ^ f^ r ,| if?ft 
RrffTT | TW[ Tf 5TT3XR f5fTTT
3T* 5s, 3 X  STRWf *£ 3T^T 5#  
Trftr 3rr ^ r t  f f n ,  fqs?T ^tt 
STTf j f  3 f t  # f  35T TPft 3 f t  5s, 3 ft 
qhr 3>r mnl î 9"3> i 

, T ^ h r  5R snr  ̂ vft, s^ex q m r«r 
ttt* *f tfr T t f  3 Tf x  w tr  w r  w r  

5s, xf3T3 rrhTTR ^  f^rrr 3 ^-
5 ^  3ft 3T T5^ 5* I ^  35 TTT̂ rf- 3ft 
XTXPTt 3? 373 XT 3 ft  TT'fX ^TT?  3tf
fsnfiTX q f t  f5F3T W  ^1 f  ^
TFT1 *f 3TT3T 3TTTR- 3TT3T TfT f~  I 
? W  3TTT fs^FlT 3ft XT3 X  93iX 
5s I T X 3  XTTX 5"*f 3t3JRT X  W X -  
x r  arfr sfqrxxr x  3 rrx r  3fa  wrz- 
f a  X  3>'l̂  HI o3J, 3T rrap *5^  ^  
^ -c?trnf TVTR f* I 3f3 *fl'3>f 3 ft 
3 ^  XTCT ^TTtttt cTf Tf^WPft W^f 3ft 
3nVr 3T33ft 5T TT̂ Tcft 5s I TRWFT 
3TXTX i f  3T s n V ^ ' 5TXT 3~93Tf 
357T 5*t 3F*rt rTTf ¥  ^ t W T ^  fT
4<^ol ^  ^  ^  ■'ilf^l 57"
f a  a n w f  ^  ^  srttct 3 x 735
r^ft Xlffir cnf% 3^f 5$ oFTf 35^f
f t  xfsRT 5f  3rfr 35 sfa sxfcr 3rr 
3 ^  1

* f  ir ^  ^ri3 35  *rV 3T5-PT XT5XT 57  
f3J TRTXR * f  tff SXHX qsXT f  I 
3tef 3 f t  3T TT3TXR 35~T 9X 3 qT 3 3  
TRfr, 3 f 2T3HX 3>T 3T fXTT ^ X T  
TX3T 33? XRTT f 5, 3 f XT3T 3ThC 
fX  WfcT 3TTcf fTT =rrXcf XTcf I F 3
fat* T 3  f q ^ T  57T s W  ^  f33HX 3ft 
3ttt  snqxrf f 3X3 « t r  s x t  ^ if^u  i 
h r s n f  trsfgr?r i f  3 f f q ^ T  57^ ^  
5s , arnf 3 ^  ^  f^nr w t y
3ft 533T^r 3TT̂ fr 3 lffX  I

^  x r^  i f  snq^Tt 3^3- 
3T3 31TT 5 7  f3i 3rrq ^  3 f^x  ^  
f̂ TTT XHX fT3T I
17 Jirs. \

SHRI SATISH AGARWAL (Jaipur): 
Mr. Chairman, Sir, the House is cur-
rently debating the Sixth Five-Year 
Plan. This Plan has come into existence 
from 1980 and will cover the periods 
from 1980 to 1985. It is really a sad

445 ^e- Sixth

commentary that this House did not 
get the opportunity to debate the 
D raft Plan prior to approval cf this 
f*lan by the National Development 
Council. The Hon. Minister for Plan-
ning has appealed to the Members of 
this House that they should cooperate 
with the Government in the implemen-
tation of the Plan. This is a well- 
known principle that unless somebody 
is made a partner in decision making, 
he is not going to be a partner in the 
implementation of the same.

In all Plan documents, in various 
articles and speeches of this Hon. 
Finance Minister and of the earlier 
ones also, an appeal has been made 
that this implementation of the Plan 
is not the responsibility of the Gov-
ernment, but of the people at large. 
But I reaily find no effort on the part 
ol' the Government to involve the 
people at large either in the decision 
making, or in the formulation of the 
Plan or in the implementation of the 
Plan as such. And this is one good 
reason that right from the very be-
ginning, since, the inception cf the 
Planning era in 1951, the people of 
this country at large have not been 
involved in the total Planning piocess 
and in implementation thereof; and 
this is one good reason why our Plan-
ning or Plan targets have not been 
achieved despite a massive investment 
of Rs. 88,700 crores up to the end of 
the Fifth Five Year Plan and another 
Rs. 50 to 55 thousand crores during 
these two years, roughly by the end 
of 1982-83. In other words by the end 
of the three years of the Sixth Plan, 
approximately Rs. 150.000 crores hrve 
been spent over Planning so far as the 
public sector outlay is concerned.

Now when the Government speaks 
from its ivory tower that Rs. 150,000 
crores have been spent over the Plan-
ning by the end of March 1983. let us 
examine and scrutinise whether the 
benefits of Planning have reached 
those people for whom it was meant.

Planning was not a new concept for 
this Government, for the personnel 
managing this Government in 1951. 
When this Plan was introduced, they 
had this concept of Planning right in
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1937 at the Karachi Congress when 
Subhash Chandra Bose became its 
President and Pandit Jaw aharlal Nehru 
was there. Even the concept of Plan-
ning in a limited way was introduced 
by the Congress Party  when they had 
the opportunity to rule in 1937. So, it 
is nothing new that way. Of coarse, 
the area of Planning has widened, 
dimensions of Planning have widened, 
activities of Planning have been wide-
ned, resources have been widened, but 
it is not absolutely new to the Con-
gress Party. The Congress Party is 
committed to  Planning snce 1937 and 
earlier to that too, but I am sorry to 
say that since 1951, when this Plann-
ing era was brought into force, then? is 
one point about it that I would like 
to make a mention here. The point is 
that Planning has to be more economic 
oriented and less political oriented. 
But what we find is that when Plan-
ning document was brought in. every 
Plan came into existence one year
earlier to the elections. The first Plan
in 1951 was lauched one year prior to 
the elections; Second Plan in 1956 was 
prior to elections; the 1961 Plan was
prior to election, the 1966 Plan was
prior to elections. Then there were 
certain annual Plans also. So, n&lurally 
this national document of Plan which 
should have a national acceptability 
in favour of all sections of the people, 
irrespective of the fact whether they 
belong to this side or that side, has 
got bogged up in political partialities 
or political considerations. This should 
not have been so. But because the 
Plans had been launched on the eve of 
elections, naturally 40 per cent of the 
people belonging to the ruling party 
supported the Plan and 60 per cent of 
the people though agreed in broad 
principles to the objectives of the Plan 
opposed various proposals because it 
was used as an election manifesto of 
the ruling party in every election. 
This was very unfortunate. It should 
not have been done. Because on this 
date, there is no disagreement, so far 
as the broad objectives of the Plan are 
concerned. Who is that Member be-
longing to any particular party what-

soever in this country, who does not 
want the removal of unemployment, 
does not want the removal of po-
verty, who do not w ant the  removal 
of inequalities and who does not 
want the improvement in the qua-
lity of life of our people? These are 
the broad objectives of the Plan; and 
these have been made the objectives 
of the Plans right from 1951. But since 
1951 till now, these objectives, as ta r-
geted, have not been achieved. Either 
the targets were very ambitious and 
very high; or—I would like to come to 
it later on, as to what has been the 
snag. But in respect of the 'h ree  de-
cades of planning, right from 1951 
onwards, we have a document of the 
planning Commission. It is callel the 
“Draft Sixth Five-Year Plan, ;978-83,” 
which gives an evaluation and a scru-
tiny of the planning prosses and the 
achievements during the last th ree 
decades.

At page 4, paragraph 1.121, it is said 
I quote;

‘‘The preceding assessment of 
India's economic development over 
a quarter of a century of Planning 
has indicated some fundamental 
failures and it is on account of these 
that the need has arisen for a re-
appraisal of the development strate-
gy. We must face the fact that the 
most important objectives of plan-
ning have not been achieved. The 
most cherished goals seem to be al-
most as distant today as when we set 
out on the road to planned develop-
ment. These aims—implicit in ill 
our plans, but more explicitly stated 
in the la ter formulations of our de-
velopment strategy—are universally 
accepted by the Indian people; they 
are the achievement of full employ-
ment, the eradication of poverty and 
the creation of a more equal society.”

This is the evaluation of the 25 years 
of planning made by the Planning 
Commission itself, and it is contained 
in their Plan document. Now, we 
must face facts. What has been the 
main reason for all these? We creat-
ed a mechanism of Planning Commis-
sion. Planning Commission, as on
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date is very well equipped, so far as 
the formulation of the Plans are con-
cerned, their projections are concerned. 
It is much better equipped than what 
it was a decade ago. So, so far as 
that aspect is concerned, I have no 
grievances.

But the main grievance is: why *ias 
this planning process not be able to 
bring the desired results? We have 
been planning lo r  the have-nots, for 
the removal of poverty, for the remo-
val of unemployment and for remov-
ing inequalities. These are the three 
broad objectives of the plan. I would 
like to know from the Minister as to 
what has been the achievement during 
the two years.

You can yourself see it. A fter every 
plan, there has been an appraisal, after 
every plan there has been an Ihcrease 
in the unemployed people, people 
living below the poverty line have gone 
up after the end of every Plan. You 
can very well say that the population 
has grown. I am not tagging it with 
that. You are trying to find excuses. 
But the fact of the m atter is that after 
every Plan, w hether it is First Second, 
Third. Foufth, Fifth, or the Annual 
Plans or this 6th Plan the number of 
people living below the poverty line 
has been going up. The number of 
unemployed persons is going up. 
Tihrdly, inequalities are growing. 
Twenty per cent of the rural poor 
people, tha t is, people of the lowest 
stra ta  are controlling 1 per cent of the 
total assets, and 4 per cent of the 
highest strata are controlling 30 oer 
cent of the national assets.

Where is socialism? Now everybody 
is talking of socialism. It may be 
qualified by Marxist Socialism or 
Gandhian Socialism. But I would like 
to know, as a student of public fian- 
ance, where socialism is.

I would like to ask this Government, 
and I would like to give a suggestion 
also here. In all these periods, the 
whole fault has been this. So far as 
the planning mechanism is concerned, 
it  is all right. But so fa r as imple-
2541 L.S.—15.

mentation is conccrned> it is lagging 
behind. There is a tardy implementa-
tion of projects. Where is the money 
going? Fifty per cent of the money 
is going down the drain. At present, 
what is being planned? * We are plan-
ning three-bed room house, with a 
latrine, bath etc. etc., providing one 
lakh, next year we revise the design 
and the Plan, add one more lavatory, 
provide one lakh more. Next year we 
provide one more staircase and one 
more lavatory and we provide one 
lakh more, the plinth area remains the 
same every year. In each develop-
mental project the cost is going up and 
it is eating away 50 per cent of the 
public money.

Now, hon. Minister, can you cite 
even one single instance of even one 
single project, during the last 30 years 
in this country, a m ajor project which 
has been completed within the approv-
ed sanction, as sanctioned by the Plan-
ning Commission and the Government? 
Can you cite even a single project 
which has been completed during the 
time schedule during the 30 years, any 
m ajor project invloving Rs. 10 crores, 
or Rs. 20 crores? Every project in this 
country during the last 30 years is eat-
ing away m ajor portion of the money 
provided by Parliam ent or by the Gov-
ernment So far as development is con-
cerned.

You know, the Metro Railway was to 
cost Rs. 140 crores. It is reaching 
Rs. l,OOo crores! Salal Project vvas to 
cost rs . 58 crores and it is reaching 
Rs. 400 crores. Rajasthan Kosi,
Gandak, Nagarjuna Sagar—there are 
eight various irrigation projects in this 
country which have not been complet-
ed for  the last 20 years! And as a 
result the cost escalation in the deve-
lopmental projects increased and it has 
been debated last time also here. 1 
made these points at tha t time also 
and also during the discussion on the 
Budget. And I am making these 
points now for the kind consideration 
of the hon. Members of the House. I 
have made these points on earlier
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jocasions also, so far as the implemen-
tation aspect is concerned, cost escala-
tion is concerned, time run-over is con-
cerned, that there is not even a sin£le 
project which is completed in time and 
the community is deprived of the 
fruits of development for all these 
years. If the irrigation projects like 
Rajasthan canal are not completed for 
want of funds, or Nagarjuna Sagar, or 
Kosi or Gandak or any other project, 
if they are not completed, what hap-
pens?, Irrigation is your main strategy 
for agriculture. Then your fertilizer 
will become useless. Now what is the 
situation today? After spending 
Rs. 10,000 crores at the end of the 
Fifth Plan, or major irrigation etc., 
w’hat is the position? A ten per cent 
less rainfall this year, or 15 per cent 
less rainfall adversely affects our agri-
cultural production! I used to read in 
1945 when I was a student of B. Com. 
in Pilani that our Indian agriculture 
depends on the vagaries of the mon-
soon. This is the position even after 
40 years! Even today we depend on 
the vagaries of monsoon.! If the 
monsoon is good the agricultural pro-
duction is good. Then what is the use 
of providing funds for irrigation? All 
this has to be provided because the 
country is not to face drought or 
famine. But if we have not been able 
to provide these irrigation facilities 
and the situation created on account 
of less rainfall, even lo per cent less, 
what is going to be the production in 
1982-83? It is not going to cross even 
the 1978 production level. You pro-
jected 138 million tonnes for 1982-83. 
It is going to >be less than 130 million 
tonnes! We are not happy with the 
situation. We are not happy on your 
failure. Your failure is not a oarty 
failure. Your failure is a national 
failure. It is a failure of the Plan 
which causes anxiety to everybody. 
We are not happy over your failure on 
this ground. So, your project costs 
are going up. If you take any hydel 
project, or fertilizer project, power 
project, everywhere, as I said earlier, 
there is not even a single major pro-
ject of the Government o t India or

even the State Government which has 
been completed within the approved 
sanction and within the targeted time. 
If there be any one, I shall be thankful 
to the hon. Minister if he can enlighten 
the House.

So, what has been done? The im-
plementation mechanism has to be 
strengthened. Unfortunately, there is 
no mechanism for monitoring imple-
menting at the moment. Costs go up. 
The project reports are defective. 
They have become fait accompli. And 
not only  that: In certain States pro-
jects are started even without the ap-
proval of the Planning Commission! 
And then the approval of the Planning 
Commission becomes a fait accompli. 
You have just to stop it. There is no 
other way. Why this lachr.ri? Why. 
is this situation so? If the State Gov-
ernments go ahead with some projects, 
even without the approval of the Plan-
ning Commission, then you have to be 
ruthless about it and say to the State 
Governments, that Planning Commis-
sion is not going to approve and tell 
them ‘you have started this without 
the approval of the Planning Commis-
sion.’ Political compunctions should 
not come in your way. In that way, 
you will not be able to do justice to the 
matter. The whole economy behaves 
and the whole economic performance 
depends how tight you are. If you 
are as soft as you are in personal life, 
then of course, there js going to be a 
castastrophe. You should not be like 
that. So. this is the m ajor question ; 
that confronts us.

Secondly, you should not try  to -con-
done it. Have you taken any action 
against any officers for the delay in the 
implementation? In the private sector, 
if there is a time-bound schedule, if 
there is an approved amount, and if 
the Manager or the Executive Director 
is not able to complete that project 
within the approved sanction, or time 
schedule then that man is checked off.
I think this House will be with you if 
you bring in any amendment in the 
Constitution or in the Conduct Rules, 
that is, somebody is made in c h a r g e  of



Re. Sixth KARTIKA 12, 1904 (SAKA ) Five-Year Plan 454
CMotn.)

a project. There should be a time- 
bound implementation. Well gentle-
man X, Y, Z, you are in charge of this 
project this has to be completed in 
three years, this has to be completed 
within 100 crores. Then per cent m ar-
gin is there. So, not beyond 110 
crores. If it is not completed, you go 
lock, stock and barred and go to your 
house. Butt there is not even a single 
officer in the Government of India. all 
throughout, who has been charge- - 
sheeted, who has been punished for the 
slackness. At the most he is transfer-
red from X place to Y place, from Y 
place to Z place, that is all. There is 
no incentive, there is no disincentive. 
That may be the position. (Interrup-
tion) I am not putting premium on 
such persons whether they join us or 
they join you. I am talking, Mr. 
Bhatia, on a higher plane. The criti-
cism is not partition. It is not moti-
vated by party considerations because I 
sincerely feel that the destiny of this 
nation is now committed to the broa-
der implementation of the plan formu-
lations. If we do not achieve it, the 
future generations will not forgive us, 
whether you are there or we are there.

• So, this is very essential that we have 
to do it. And, Sir. one more sugges-
tion I would like to give here. I do not 
want to go into all lhat. What about 
the jugglery of facts and figures? In 
the earlier years there used to be a 
Committee of Parliam ent which could 
discuss the plan formulations at some 
stage or the other. What is the harm 
for the Government to accept it? In 
U.K., Australia and Canada, there are 
so many Standing committees of Par-
liam ent which have to oversee the 
functioning and working of various 
im portant Ministries 0f their country. 
Why not abolish the Consultative Com-
mittee which do not serve any purpose 
in planning? You have a Standing 
Committee of Parliam entary Members, 
composed of all sections of the House, 
and you discuss the Plan threadbare 
there. We shall be giving more c o n s -
tructive suggestions there. we ^ a l l  be 
able to scrutinise the allocations there. 
Now what allegations we can scruti-
nise here? We can simply say broader

principles that we can m ake out here 
and not go into the details. For de-
tails there is no time. We can only 
m ake broader principles. Soi unless 
the Parliam ent is involved in it, which 
unfortunately could not be involved, 
and even the mid-term appraisal w a s  
not made available to Members of P ar-
liam ent and of course, you had an 
excuse, you wanted the debate. Debate 
could not be possible but after the 
mid-term appraisal is with you, you 
hold annual plan discussions every 
year. So, you must have th e mid-term 
appraisal with you so fa r as achieve-
ments of the last two years are con-
cerned. But you are withholding that 
document. That document will ulti" 
mateiy come to us, if not (this session, 
next session. It would have been^bet- 
ter, mere generous, on your part to 
make available these documents to the 
Members of Parliam ent. Then the 
discussion would have been more fru it-
ful and meaningful and more purpose-
ful. We would have communicated 
to you that look here, here are the 
shortfalls. Now shortfalls are there in 
every sector. So> that is the most im-
portant problem that this country is 
faced with. We have to look to it. 
We have devised the agricultural sector 
development strategy. What about 
the land reforms? Forty lakh acres 
was to be surplus. Hardly fifty per 
cent you have distributed, hardly 
eighteen lakhs. Now what is the posi-
tion? Unless you distribute the land, 
unless the poverty in the rural areas is 
removed, you will not be able to cope 
up with this. Lastly, you are very 
much worried about the resources. It 
is a socialistic society, it is a socialis-
tic constitution. Practically for all pur-
pose we are considered a socialist ega-
litarian society, wnich believes in the 
removal of inequalities. But may I ask 
a question? While you are imposing 
excise duty on almost everything used 
by the common people, including cloth-
ing, why have you spared the rich class 
from paying wealth-tax? I am an ad-
vocate. I am paying income-tax for the 
last 30 years and I am also paying 
wealth-tax. But, you will be surprised 
to know that Tata is not paying a pie
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as wealth-tax; so also Birla, Slngha- 
nia, Modi and even Ambani, who in 
the last 15 years has increased his 
wealth to Rs. 500 crores. Even he, 
during the last 15 years, has not been 
paying any wealth-tax. He has not 
contributed a pie to the Consolidated 
Fund, he has not paid anything to 
the national exchequer, he has not 
contributed a single penny to the leve- 
lopment of this country. Why? Be-
cause this socialist Government, by 
one single line in the Finance a Bill 
of 1960, made a provision in the 
Wealth-Tax Act of 1957, exempting 
the levy of- wealth-tax on all ndust- 
rial houses, industrial estates and 
these people, which remains in force 
till this day. You have not amended 
that one line provision of the Finance 
Bill of 1960, which said that there will 
be no wealth tax levy hereafter on 
these wealthier people, these indus-
trial houses of Tatas, Birlas, Modis, 
Singhanias etc. Since 1960 there is no 
wealth-tax on these people. The retai-
ned profits of Tatas after depreciation, 
reserves, bonus, dividend and pay-
ment of taxes is Rs. 120 crores. The 
retained profits of Birals is Rs. 110 
crores. If you just charge a wealth- 
tax of 5 per cent on the retained pro-
fit. which in the case of the large 
industrial houses comes to Rs. 15,000 
crores. it will give you Rs. 750 crores. 
Yet, you are not tapping this source.

SHRI A. K. ROY: Why did you not 
impose it when you were the Finance 
Minister?

SHRI SATISH AGARWAL: So, you 
are replying on belhaf of the present 
Government. I am very happy to see 
it. So far as' I am concerned, firstly. I 
was not the Finance Minister; secondly, 
I was not in charge of the subject of 
income-tax; thirdly, it waa a Govern-
ment which was in office for only 
three years; finally, it was a govern-
ment of various constituents and it 
was not a cohesive one party govern-
ment, backed by a party organisation.

But the prerent government, backed1, 
by a party, has more cohesion with, 
one supreme commander, before 
whom nobody can speak. So, this-
Government can dQ it. Further you
cannot say that because it was not
done earlier, so it shouM not be done-
I am surprised that Shri A. K. Roy is 
opposing my demand for imposing 
wealth-tax on Tatas, Birlas and Sing-
hanias.

SHRI A. K. ROY; I am not opposing
it.

SHRI SATISH AGARWAL : If he 
is not opposing it, then Ire should not 
have interrupted me.

PROF. MADHU DANDAVATE: H e 
was paying homage to the Janata Go-
vernment.

SHRI SATISH AGARWAL: Now the 
Planning Minister is very much wor-
ried about resource mobilisation; we 
are also equally concerned about it. 
I am only suggesting one sector from 
where you can have resou*ve mobili-
sation, provided you bring a one line 
amendment to the Finance Bin of 
1960, deleting that provision, so thaf 
the wealth-tax provision c*m ro n e  
into force m tne case of retained pro-
fits, which are of the order of Rs.
15,000 crores. Even if you levy 5 per 
cent wealth tax on that, you will get 
Rs. 750 crores from one sector alor.e^ 
and it is justified in equity and mora-
lity. There is no question of inequity 
or immorrlity in it. Why not impose 
wealth-tax on those rich People?.

They have created private trust's*. 
Sir, you will be surprised to know 
that one single industrial house, Sa- 
rabhai Chemicals, have created 1,600 
private trusts and they have invested 
the whole wealth in those trusts. So; 
they do not o"y a single penny as 
tax. Even the jewellery th ey have put 
in the company so that there is no- 
wealth tax, because you have exem p t-
ed it. Whenever they want to use the 
jewellery for their family marriage-
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purposes, they take the jewellery out 
o f the company by paying a hire 
charge of Rs. 5, and return it to the 
company after the purpose is served. 
These are some of the methods adop-
ted by these industrial houses.

PROF. MADHU DANDAVATE; An- ' 
tulay created trusts out of that.

SHRI SATISH AGARWAL: You
have to thank of these laws, the whole 
gamut of governmental activities 
should be within ^our purview and 
you have to examine the suggestions 
for amending the various laws.

I am sorry, this subject cannot be 
dealth  with in 20 minutes.

17.25 hrs.

[ S h r i  N. K. S h f .j w a i .k a r  in the 
Chair.] *

MR. CHAIRMAN; You please con-
clude. My friend, the time allottert is 
limited.

SHRI SATISH AGARWAL: That is 
why, Mr. Chairman, I am making a 
submission that it would have been 
better, and ^it would be better even 
now, that the hon. Planning Minister 
takes Members of the House into con-
fidence, forms a Standing Planning 
Committee, which was there in exis-
tence previously. There was a stand-
ing Finance Committee; Mr Ranga 
m ust be knowing it, was after 19, 'here 
were so many Committees of Parlia-
ment existing. The Standing Finance 
Committee was there, the Committee 
for Railways was there, but they were 
all abolished after 1954. Mr. Venkata- 
raman strongly pleaded for a Standing 
Planning Committee for planning bet-
ter, which should be above party. Tt 
is better if we sit in a room, discuss 
better, we ask you for information, 
you have our suggestions and all fhat. 
Then, naturally, we will be able to 
suggest to you as to how you should 
have resource mobilisation, not by

printing notes; that will be inflationa-
ry. And what is the position with re-
gard to unemployment, poverty, edu-
cation and medical care? What is the  
position in the villages now? There 
is no medical care worth the name. 
And you are talking about population 
growth! You seem to be very much 
worried about it and we are all wor-
ried about it, absolutely very much 
worried about it. But how to biing it 
unless you involve people? There are 
many political parties and political 
leadership in this country. There are 
4000 Members of the Assemblies, there 
are 800 Members of Parliament. So 
there are nearabout 5000 peOD.e. Then 
there are members of panchayats and 
municipalities, the total comes to near- 
about a lakh or a hundred thousand 
people the total members of pancha-
yats, municipalities. Assemblies and 
Members of Parliament. These are the 
leaders of public opinion. Make it 
compulsory, amend the law to the 
effect that whosoever has more than 
three children which is the o-cep ted  
norm of family life, will not get a 
ticket. I will give a commitment on 
behalf of my Party that if you adopt 
this norm, then we will not give a 
ticket t0 a Member who has got more 
than three children, which is the ac-
cepted norm of this country. Other-
wise, how do you control population? 
We are against forcible sterilisation, 
you are also now against forcible ste-
rilisation in view of your experience 
of 1976. But how to do it? The cli-
mate has to be created. Nobody t.un go 
and preach on a platform. No Health 
Minister can inspire confidence among 
the people to resort to family planning 
if he has got a team of 8 children. Mr. 
Shankaranand unfortunately cannot 
inspire confidence if he has 8 children. 
How can he. do that? I can tolerate up 
to three. I mean, this is something 
psychological. It cannot be done with-
out that. So, unless you do that, things 
will be improve. You make this norm 
for every political party, call a meet-
ing, discuss the issue and say that, ex-
plosion of population is more danger-
ous than the atom bomb explosion. It 
will ruin the whole country. It will ne-
gative the whole developmental pro-
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cess, it will negative all our achieve-
ments in this country. So, you will not 
be able to achieve that. But don’t take 
a cover under it because we have not 
been able to achieve it. The per capita 
income has gone down, the national 
production is not going up, agricultu-
ral production is not going up. We are 
not doing well on this front or that 
front because population is growing. 
I have not time t0 show how it is 
growing. But despite all that, our achi-
evements should have been much 
more ail these factors being taken 
care of, and therefore, when you talk 
of consensus, when you talk of coope-
ration, then you have to seek it and 
seek it in a purposeful manner. You 
have to discuss the issue, you have to 
deliberate the issue, have our const-
ructive suggestions, have a meeting 
for a day or two or three and then 
thrash out the issue, then try  to find 
out if there is a fault somewhere in 
the implementation aspect, which is 
the most vital aspect of the achieve-
ments of the objectives of the Plan. 
Unless implementation is effective, 
unless it is speedy, uniess it is corrup-
tion-proof, you cannot hope to achieve 
the objectives, the laudable objectives, 
which are enshrined as the Directive 
Principles of the State Policy in the 
Constitution and which have to be 
attained through this Plan formula-
tion, through this document which is 
not a party document, which has to be 
a national document. The commit-
ment of all people has to be there, 
but it cannot be there w ith this out-
look, keeping people aloof, bringing 
the document and taking a decision to 
implement it, not making the midterm 
appraisal available to Members. And 
after three years we just have a ritu-
al of discussing the Plan here, in this 
House, so that nobody can say that 
we have not discussed the Plan. Tt 
is not an approval of Parliament, it 
is not a discussion, it is not a partner-
ship in your decision-making. I am 
sure that in future you win take 
these corrective measures and then 
and then along we shall be able to see
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that the laudatfle oSp^dlives enshrined 
in the Constitution under the Direc-
tive Principles of State Policy are 
achieved, poverty is removed, unem-
ployment is reduced and inequalities 
are removed and this country’s qua-
lity of life is improved so as to have- 
a national pride in the comity of 
nations when we go abroad. What is 
the per capita income? We simply* 
say, 125 dollars. What is the per capita 
income in U.S.A.? It is ? 6000. Then 
we feel belittled that way. We want 
to have a place of pride in the Comi-
ty of Nations by saying we are impro-
ving the plight of -our own people. 
With these words I finish my speech.

MR. CHAIRMAN: I need guidance 
of the House. There are a number of 
speakers still on the list as given. The* 
list is a large one. Some of the parties 
representatives have not spoken.

The total time consumed so far in 
discussion on the Sixth Five Year 
Plan is more than five hours.

According to the List of Business 
for today which has been circulated, 
item No. 18 has three hours at its 
disposal. The last item is Half-an-Hour 
discussion by Dr. Karan Singh. Today 
no time for this has been indicated 
against Half-an-Hour discussion. Nor-
mally, it is usually taken up at 17.30.

t
SHRI SATISH AGARWAL: As a  

convention it is taken up at 5.30 p.m.
It is a very important issue.

MR. CHAIRMAN: When should th is 
Half-an-Hour discussion take place? 
How long do you purpose to six for 
discussion on the Plan?

SHRI KRISHNA CHANDRA HAL- 
DER: (Durgapur): We can take Half- 
an-Hour discussion now. We may ad-
journ at 6 O’Clock. We can take up 
discussion on the Sixth Five Year P lan 
tomorrow.

NOVEMBER 3, 1982
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MR. CHAIRMAN: I am afraid, it is 
for the hon. Minister of Parliam entary 
Affairs.

SHRI S  B. CHAVAN : The same 
point was posed to the House. It was 
decided that th e discussion of the Plan 
will be over by 7 O’Clock today.

MR. CHAIRMAN: How much time 
do you propose to take? When would 
you like to speak?

SHRI S  B. CHAVAN; I would be 
taking about forty minutes.

MR. CHAIRMAN: As per calculation 
20 minutes wili be at the disposal of 
•he House for discussion of the Plan. 
Quite a few speakers are there—Shri 
Ram Vilas Paswan, Shri Yadav, Shri 
Roy, are from the Opposition. There 
is a long list of speakers from the Con-
gress side.

DR. KARAN SINGH: (Udhampur):
We can have Half-an-Hour discussion 
now because the hon. Minister for 
External Affairs is also there. It will 
give a little change from planning. 
Then after that discussion on Plann-
ing can be resumed. The hon. Minis-
te r can perhaps extend his stay from 
7 p.m. to 7.30 p.m. In this way it can 
be finished today.

. . . (s^ tT R ) . . .  erf f tR  cfKT erTT 5TI

SHRI SUNIL MAITRA: In the
Business Advisory Committee it was 
stated that the House would not sit 
beyond 7 p.m. (Interruptions)

MR. CHAIRMAN: I think let Dr. 
Karan Singh start with Half-an-Hour 
discussion.

Dr. Karan Singh, you should be 
very brief as it is Half-an-Hour dis-
cussion only.

17.33 hrs.

HALF-AN-HOUR DISCUSSION

E x c l u s io n  o f  o c c u p ie d  a r e a s  o f  
J a m m u  & K a s h m i r  f r o m  t h e  m a i’
PUBLISHED IN INDIAN GOVERNMENT AD-
VERTISEMENT. |

DR. KARAN SINGH (Udhampur): 
Mr. Chairman, Sir, I have raised this 
Half-an-Hour discussion on the basis 
of certain replies given to Starred 
Question No. 174 relating to inaccurate 
maps published in the Government of 
India advertisement showing only part 
of Jammu and Kashmir as Indian 
territory. This betrays the continuing 
carelessness on behalf of the Govern-
ment agencies. I recall, in fact, looking 
through some of the records as far 
back as 1970, I had to answer a similar 
question in the Rajya Sabha. because 
Air India at that time was responsible 
for the map which was inaccurate. 
Although at tha t time some directions 
were issued, it seems that they are 
not being really followed as forcefully 
as they should. There are lot of publi-
cations that show Kashmir either as 
a disputed area or as divided. I have 
with me Arabic, the Islamic Worl£ 
Review. I do not know whether the 
hon. Minister has seen it or net. It 
has very clearly shown Kashmir as 
separate from India as well as from 
Pakistan.

On this limited issue, with legard to 
the maps, I would suggest.

(a) fresh directions be issued from 
the Ministry of External Affairs to all 
Government Departments and agen-
cies to ensure that there is no inaccu-
racy in the maps;

(b) where such maps come to their 
notice published by non-Government 
agencies Indian or ' foreign—they 
should immediately seek rectification,

But. Sir, this question of the  maps 
does highlight an uncomfortable fact. 
For the last 35 years—1947 and then 
from 1962 vast areas of the State of
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Jammu and Kashm ir which tre  legal-
ly and Constitutionally part of India 
are, in fact, under adverse occupation. 
I do not want to go into figures, but 
the original State of Jammu and 
Kashm ir when it acceded w as just 
over 84,000 sq. miles, my hunch is 
that almost 50 per cent of the territo-
ry  today is not under our occupation. 
That speaks about the size of the prob-
lem. This is a stark fact and the coun-
tries concerned can only say tha t they 
are potraying the actual control. But 
we must be very clear. During her 
recent successful visit to the U.S.A. 
it was reported in the papers that the 
Prime Minister was asked at a dinner 
what she thought of the Kashmir pro-
blem, and she said that she did not 
see any problem. It was a good reply 
and there was lot of laughter and the 
questioner was duly -confounded. But 
the fact of the m atter is, surely there 
is a problem, because we have the 
legal and Constitutional right over 
the entire State. I do not have to go 
into the historical background. You 
are well aware of how the State was 
built up; how my ancestors built it 
and ruled it for over 100 years, my 
father signed the Instrum ent of Ac-
cession, I was Governor for 18 years 
in different capacities and have 
represented the State for 15 jea rs  
here in the House. I know the histo-
rical backward probably as sv.ell if not 
better than anybody else. I do feel 
that this is a question which cannot 
simply be allowed to rest where it is. 
It is a question which does involve 
the national interest and I think, a 
stage has come when the m atter 
should be taken up at the appropriate 
time and in the appropriate forum.

Now, President Zia of Pakistan pas-
sed through Delhi very recently. Some 
statements were made after his visit. 
It is a positive development. I wel-
come it because my own view is that
an honourable settlement with Pakis-
tan  and with China is in the national
interest and in the interest of the
people of the State. We would also 
welcome that. There is not much de-

ta ils in the press, but it  does appear 
that the basic issues and the basic 
differences were not really discussed— 
Jam m u and Kashmir issue, for exam-
ple. There were reports earlier that 
the President Zia having said that he 
had a solution up his sleeve. Probably, 
it is still up his sleeve. He is not in 
Indonesia. Now whether that solution 
came out of his sleeve or not? Proba-
bly, we would like to know something 
more about this.

There has been an announcement 
of the setting up of a Joint Commis-
sion, meeting of the officials and the 
second summit meeting in March. And 
this shows that the situation has become 
unfrozen and that a stage will now 
be reached when these substantive is-
sues can be discussed. 1 would like to 
know fi*>m the hon. Minister whether 
during the subsequent meetings, this 
Jammu and Kashmir issue will be 
raised and whether a genuine attempt 
will be made to solve it. I would like 
to know whether legal and Constitu-
tional facts will be put forward in 
negotiation to establish our claim. 
Because, I must point out and I would 
ask the hon. Minister to bear with me 
here, it i^ not merely a theoritical 
problem.

In the present situation, we are get-
ting the worst of all possible worlds. 
Firstly, thousands of sq. miles of ter-
ritory which we consider to be ours, 
which became part of Indian territo-
ry when the instrument of accession 
was signed, are not, in fact, in our 
possession.

Secondly, we are not getting com-
mensurate political advantage of a 
settlement. If you have some settle-
ment and you get a very big advan-
tage in terms of public opinion, in 
terms of international lessening of 
tension and so on, one might take it 
as all right. We are not getting any 
advantage. I t is a  casus belli, a cause 
of w ar which can be activated at 
any time by our opponents when it 
suits their fancy, because it is always 
there and whenever it suits them, they 
can turn  up the pressure and we are 
constantly on the defensive. All the
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time, we find ourselves in a position 
w here we have got to react to the 
steps which are taken by other coun-
tries.

Thirdly, the people of Jammu and 
Kashmir are suffering. I  will point out 

-one thing. It is an interesting fact. The 
refugees from Pakistan occupied 
Kashmir have not to this day been 
treated  on par w ith the refugees from 
partitioned Punjab  because we say, 
“ That is our territory. Therefore, we 
cannot treat you as refugees.*’ So, in 
effect, what is happening is, because of 
o u r weakness or our inability lo get 
those territories back, wfe are victimi-
sing lakhs of people who became re-
fugees. You are aware th a t when the 
partition took place, in Punjab, lakhs 
of. people came. Similarly, when the 
invastion was .launched in Jammu and 
Kashmir, lakhs of people became re- 
iugees. They are today in Delhi and 
in other parts of the country. Their 
claims have not been registered and 
th e ir compensation has not been paid 
on the same basis. It is a very curious 
situation. You Cannot victimise re-
fugees just because you are unable to 
fulfil establish your rightful claim. So, 
this is the situation where the people 
o f the State of Jam m u and Kashmir 
are, in fact, suffering.

Another point which is very often 
overlooked is th a t the democratic 
rights of the people living in POK are 
totally  trampled upon. The people in 
our part of the State have time and 
again had opportunities for elections 
to  fulfil their democratic rights. But 
about the people in POK who accor-
ding to our Constitution are supposed 
to be part of our territory, their rights 
are totally trampled upon. They rever 
had a single election in POK. They 
never had an opportunity to express 
the ir views on any matter, even in 
regard to the form of Government. 
They are governed entirely from Isla-
mabad.

So, the point that I am making is 
this. The question of maps is really 
just one aspect of it. The question of 
refugees is another. But the broader

question is that this unsatisfactory 
situation has now subsisted for 35 
years and we have made vast sacri-
fices for Jam m u and Kashmir. ’N o t 
only the armed forces from all over 
the country, from every State, but 
‘the people living in ’ the State have 
constantly made sacrifices.

May I remind the House that even in 
the great and historic victory of Bang-
ladesh which goes down in history as 
the greatest victory *india has ever 
achieved—it is said that Bahabharata 
took 18 days whereas Bangladesh took 
only 14 days; it was a great and grand 
victory—even in that victory, 20,000 
people from the Chhamb area of the 
Jammu region were displaced end to -
day they are living as refugees. Whet-
her we win a war or lose a war, it 
seems that the people of Jammu and 
Kashmir are the ones who constantly 
suffer. Therefore, this is an im portant 
point that I am making.

Surely a stage has now come when 
the Government of India could take 
a comprehensive, a political, strategic 
and defence view of this whole m atter 
and make a real effort to resolve this 
question through negotiations with 
Pakistan and with China while main-
taining full defence preparedness be-
cause, as I said, it is a dangerous situ-
ation. Anyone of these countries can 
escalate tension at any time. But 
while maintaining full defence prepa-
redness, I think, as a nation now we 
are strong and m ature enough to 
move in an honourable way towards 
what th e Simla Agreement called “a 
final settlement of Jammu and Kash-
mir.” Therefore, I would like to take 
this opportunity to request the hon. 
Minister to make a comprehensive 
statement on this issue so that the 
national interest and the welfare of 
the people Nff Jam m u and Kashmir 
are fully safeguarded.

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): Sir, there is no more compre-
hensive statem ent that 1 would make 
which the Hon. Member has not made
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himself. There are no two opinions 
on the matter. A large portion of India 
is under the occupation of Pakistan. 
The occupation is illegal. Flowing 
from this occupation are several com-, 
plications and difficulties whch we. 
the people of India and the people of 
Kashmir in particular, are facing.

Now. the Question is. as Dr. Karan 
Singh pointed out, that we have to get 
this settlement in a particular fram e-
work. The framework is of the Simla 
Agreement, and no other. We have 
to choose the appropriate forum and 
the appropriate time, as he pointed 
out. The appropriate forum is bilate-
ra l and no other. The appropriate 
time, however, one could have one’s 
oipnions but, I am not sure that 
during the last several years there 
has been any time which could have 
been^ called an appropriate time.

We know that this m atter has been 
raised incessantly on wrong forums by 
the Government of Pakistan. We have 
been telling them tim e and again that 
th is does not help in the final settle-
ment which we have to arrive at under 
the Simla Agreement. They have not 
stopped raising the issue. Nor have 
they created the necessary atmosphere 
for this m atter to be taken up bilate-
rally and a final settlement being a r -
rived at. This is what it is all about, 
we are coming back to the same point 
that we have to settle these m atters 
under the Simla Agreement. On se\e- 
ra l fronts, there has been forward 
movement since the time of the Simla 
Agreement. This is well-known. We 
have been making constant efforts. 
There has been some response, halting 
on certain matters, less halting on 
certain other m atters and no progress 
a t all on certain m atters like Kash-
mir. Now this is a mixed situation we 
have to live with and from this we 
have to find a way to move forward.

The recent visit of the Presi-
dent of Pakistan was very brief but it 
Is significant in the sense that at the

ted. This is how I look at it. It was 
not meant to clinch matters because 
no matter which under discussion h3Sr 
as yet to reach the Summit level. They 
are under discussion at the level c l  

. the Foreign Secretaries.

The Joint Commission idea was ad-
umbrated when Mr. Aga Sahi visited 
India in January  and it was accep-
ted in principle. Later, we sent a 
draft of t h e  agreement on th e  Jo in t 
Commission. We were waiting for res-
ponse from Pakistan accepting the 
draft. Naturally, it took some time 
for them to examine all t h e  aspects. 
It so happened that when President 
Zia came heite, we reminded him 
and there and then a decision v a t  
taken that the Joint Commission could 
go ahead, that we «ould go ahead 
with the modalities in regard to the 
Joint Commission. Now this is s for- 
waiSS step because not only Kashmir 
but there are other matters which 
a r e ..............

DR. KARAN SINGH; Jammu an>5 
Kashmir.

SHRI P. V. NARASIMHA RAO; I 
stand corrected. Jammu and K ^hm ir. 
There are other matters, several o ther 
m a tte rs .. . .

PROF. MADHU DANDAVATE 
(Rajapur): ‘Jam m u’ must come first.

SHRI P. V. NARASIMHA RAO: 
Yes; ‘Jam m u’ must come first—Jam -
mu & Kashmir.

•

As I said, there are many other 
matters on which it is desirable to have 
normalisation and also strengthening 
of ties. This has been happening in-
termittently, slowly and in a hapha-
zard manner because there is no tingle 
agency to oversee what is happening 
in each of these fields. So we felt that 
the Joint Commisslbn would oe very 
useful in this. We have also decided 
the dates on which these discussions 
will be continued at the Foreign Sec-
retaries’ level; that will be some time
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next month, in the third or fourtn 
week of next month. So, considering 
the very short duration of the visit 

'a n d  the fact that there was no inten-
tion of clinching any of these issues 
on this visit, the House will agree that 
what has been agreed upon, what h£S 
been achieved, is really useful. And 
there will be another summit meeting 
at the time of the Non-Aligned Summit.
It is not generally easy to find time 
when more than 90 Heads of Govern-
m ent/Heads of State are likely to be 
here. Even so, both the Heads of Gov-
ernment have decided that they will 
meet again during the Non-Aligned 
Summit.

I agree entirely, that this is ro t a 
theoretical problem, this is a human 
problem, this is a political problem. 
But the point is that we do not agree 
that there is any dispute. It is only 
a question of Pakistan sitting pratty 
illegally on territory which belongs to 
India. So, we do not call it a dispute.
I am not splitting hairs. But this is 
the position which we have taken, and 
this is the right position to take. No 
one has the right, or had the right at 
any time, to cut Jammu & Kashmir 
into two. Jammu & Kashmir was 
Jam m u & Kashmir. So it remained 
with India and it continues to remain 
in India; The mere fact that for the 
longest period—I know the period is 
unconscionably long for any other 
country to be allowed to be in illegal 
occupation of our territory b u t . . . .

t tr -  'Fffar ftp*  ( # t  q r :  c tp t  3 ; ?rpr 
^ r ,  s t r t  cif
fPTT I

SHRI P. V. NARASIMHA RAO: So 
th e facts are known, the background 
is known, what efforts have been made 
from time to time is also known. We 
have not been halting in getting the 
final settlement, but the point is that 
it requires two to come to a fettle- 
ment; there cannot be a unilateral 
settlement. Therefore, while agreeing 
with the spirit of Dr. Karan Singh’s 
statement, I would like to tell him and 
the House that we are on the right 
track, we hope. So far as prepared-
ness is concerned, there is no ques-
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tion of relenting on that; that is there* 
and that will continue to be there. In 
this context we need not go into de-
tails. But I would like to assure the 
House that we are very consciously 
trying to prepare the ground for creat-
ing a situation wherein the final set-
tlement according \o  the Simla Agree-
ment becomes possible, we are rble to 
take it up, we are able to discuss it, 
we are able to arrive at the final set-
tlement. Otherwise, if the atmosphere 
is not congenial, any step could be-
come counter-productive.

It is true that Gen. Zia, before com-
ing here, gave the impression that he 
had something in view.

17.55 hrs.

[Mr. D e p u t y  S p e a k e r  in the C hair],,

For various reasons which it is not 
possible for us to unravel at this 
moment, this did not come off. We 
need not be unduly disappointed about 
this. He might have his own reasons 
for not coming out with it when he 
came here. But if we are hopeful 
that there is something which he has 
in his mind, naturally at the proper 
time, at the appropriate time, it will 
have to be discussed. So we are pre-
paring for that time, we are waiting 
and also preparing for that time and 
we hope that this visit will pave the 
way for creating an atmosphere when 
this question can be taken up between 
the two countries.

DR. KARAN SINGH: Meanwhile, on 
the refugees, what have you to say?

SHRI P. V. NARASIMHA RAO: I
would like to say simply that we should 
not really call them refugees. By what-
ever name we may'call them, we should 
not have called them refugees because 
that would not be a correct descrip-
tion. It is not treating them on par 
with the refugees from Punjab or from 
Sind or from other areas. I have no 
details with regard to the m atter in 
which they need assistance. But I am 
prepared to have the details from Dr. 
K aran Singh. We will go into it and 
see w hat could be done but I repeat— 
let us not call them refugees.
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MR. DEPUTY SPEAKER; Now Shri 
R. L. P. Verma... This is half-an-hour 
discussion. Half an hour is already 

« over... If you want I can close it and
• take up the Plan discussion.

^ n « rer ? f f s ? , am ? ?pifaf _
f*ra?rr *rf ? t ? ? t  w  fT f t r w t  ^ nrr  

. 3 5  j t  ^  *rf ^rf
• h r w r  fM t f 4 i t o t  atf* 

'n f ^ n r  w n r  m x  ^rrnrrfrf
. f a , «rrâ fVci f X  r  i <tf*r? fa w
• «IVhH3«l ?TF? 3rfV ^  apft?

3 T H R  ^ f h r  *ft?T a^aft f ?

• f^TT 5s M  f??TT f M  f  ’ I 3T»n
: 5"ifcrwn" aTR? TT 5RT

c*Tf SRT f̂ TT f  I < Z T f  *T SPT ^  t  

; f ^ l T  ?TTf W , 3HTt 2 1 fW W TT  

r e r a ?  *r 3 trt a ?  f * f  ? p t?  arfr
5 *nr r̂ ii* r™ « f? ^ ?  ?^ri <r

fasr n f  w T r  f w r  f  f a  v r r r^ r  asrftr-
• f?r snr 'nf^TT^r w  j t f .1 ?  

f 5 srfr f t  TR anTqr acfa < n fe n ?  w :

9T«r «t t t  ^id^Hd f t  f \  f ^ r
• irt anrt ?r > ^ w f  arf^m  ? ^  firm

*tpt » ?if ?Tf m ^ r f h r w r  t a

irwrlT f r i m  f ,  f ?  z t f t  rp?; s ?  <rc sfd r
f ? « f ?  5FX <TT T f 1 5s , 3jfr ?cf?  3T5T

■ Tfcf t  r iM  t  f a  m w  *%  sfft irfu  
irf ? t?  a fa  m lV w iw  ^  3r*fk f* . . . .

MR. DEPUTY SPEAKER: Please stick 
to the subject. The subject is: ‘Exclu-
sion of occupied areas of Jammu an^l 
Kashmir from the map published in 
Indian Government advertisement.’
This is not a general discussion; this 
is half-an-hour discussion. Everything 
you are going on repeating and you v/]U 
not get any reply from the Minister. 
Please stick to the subject. Concentrate 
on that. Please come to the subject.
No discussion on everything.

Every thing is not discussed.

sft thrsm r srar? 3r*r-
T te w  j f ^ f k  aprer sraifarcr
T W  ^TTcT 3ft *fft *ft ^  an?1
3TR T ? P T  1 6  <t? ^  f a n
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*r t . . . . 3 * n r  f * n r t  sn rR  t t sr

t o j  t o  w n  f ‘1 3?fr 5 x rrt r n ^  
ifq- ^ t t  ^ 1  s n f f r ^ r  j f

fJTTT1 aTPxfk TRTjcf =BT *Tf JffT
«n, w ft ^  arfv^Tfnrif hft t  ir^ ^ r -

^TffTT «n Tf̂ î nT JT 3IT
^■TT V5TT f  , ^TT?1 5TT3^
f a n  t t t t  1 irfsr ^ r it1 s n z i ?  f a * u

f 4 rff ir m T  RTfTTT f a  3Tf fa fiT

^ n r  r̂rtr ui d Vd eFrnrr
w r  1 q f s r w  ^

JT T qm  3TRt »Fvcft TrWt t >  3 ^ f -
n M  f  q f  2R- a m ?  5r ô3 fsRtrr,
°Co «>dl*ll 'JiIt* I *TW r 1 3fT \3fl-

^Tf'fUT f , r«w TT 3 ^ ?  
vrwrz fefnrr, ^ r r  3m ? t ?  ^T fW  ^rf
?®cT 1 , f fa m  <it(i i 3ntr-
•f -3TT 9  H  I i ' ??rr d il^  ,
aft «. d m f m| ii* i

18 hrs.

^ T rrt ?Tcrf f v f  f ^ r ^ r
f^Ti V  f^^rr, vt t t o  t o t  Trfr ?
srfz'-^ f W r  w r ,  * r z  anrrr
TiTSfnr ?  t a r  f a r  V3TT, >ft ^rrnrr
?HT | cftST", 9 f f t  3R .̂MlTl 5TT r ,M * r  
fr iR tr^ t, ^ <.**n«fts «f^r w r , f ̂ »i,+ r w -  

^  arf^RTT ?  f a n  w ,
? ? ,  T W T  TTff^FJ 3 rfW T l ^

?t«t 97^  9W ?  =f)T s r fw ? :  >ft t o t  f f
T ?  fr^TT IT  a m ?  3RTT 

in f t  "5ft f^T?T T ?  3RT T r c R
<̂ •1 9FiT 5fT^ =fTT~ I

SHRI P. V. NARASIMHA RAO: This 
discussion has arisen out of an -answer 
to a question.

Mfc. DEPUTY SPEAKER: The other 
members will also put one question 
each and finally you will reply.

Mr. Shastri. You must put only one 
question.

SHRI RAMAVATAR SHASTRI 
(Patna): Please do not disturb me, 
Sir.
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M R DEPUTY SPEAKER: I will be 
disturbing you if you do not follow 
the rules. But, I won't disturb you if 
you follow the rules.

TRMflK STTT’ft : ^TTW^f
gT.TT f *r ^

”f»r arfr ?nrrr ?rtr 3pr
ift $*, q fp rv t f  smf 

i 5T r j f  p r d  sftfsrar
f  \ cWT 3 f ^  3TFTK

STTT̂ r 377TT 3PFT £ ^T
3-W qif»,'fnifHul ^  afrnr i f  $*, rffsfST 

f̂t f>t\ i *i i-1" 3rnr*TT i 
h h  snrr*r # mi ^n%cf i sr^

^ r r f  asr wf*nr anr ^  snrt fa>
-,Tir arfr <?*iftT ?nrr «FT 100 
stel i f  *f 24 ^  37T r  arhr
af ?r»ft %w. *rnrt <rft i r f  \ yrfsrq
r *  ?nmr srsrf aRT «rrc i f  r w  ^  3̂
?mrn7rg7hn,1 ^  spet r : f̂t t  *nr(
oRl f a  sf 5T=TT ^Trf f  f ^  ?f<n f̂«Xrr
3nirr< 5H- «fr 3t r t c  *ts arf-

qrfsFrrrr ? \  ^ * rr
q r  t ^ t  Trrffrii atfr
3R 3Tf Tf 71? WT-SRT ^Trf 3Rrf
i f , "iT«h»‘i i f  «frr*r <7̂  sr5»r <h
^rr^’rTT fT" thw  fr*f q^?f srfr 
cfvmYr *• *~**r iprt t t v t t  
;f 3*5 rpTFf fcrr fijTiif f n r w
■fsrr ^rt 5tpt , % •i W si-k Um w  
r * n  f a  3 ,i tP to  nr
gpff JHmj'jteIRt T̂T T̂ cf n’
^  fTTTî T T'̂ TT iTTiT fT VTfXX
3RT «HTR ^  «Tf A
*F\K VX' i f  5.W f?5 ITT^R
OFt W  in^T  i f  T̂T srfrrf^TT ! 
•̂JT̂ T aFT?1 ^RT̂ T srsRTfSRT m̂ T ^TT i 

h ro ^  3THT3- i f  ^*rrr i r  i r  ^  ^  JT 
t p , ^Tprr i f  ^  aR^rrf^tzr
h n h m  t V t  ?;* grf fqrr ^  ^  ^  ^
i f  ^ i l  ^7T t  1 ^
arf i f  r̂ rhTTT ^  ^  ^t t t t
T ¥  ^ r f  i f  ^  1 t w

fTCT̂ T T%t iTFilf j 4, 3̂ fT- 
TT^hr t V t ^o t- i th r t  %r 1 
^Ka i f  am̂ Fft ri"hrhfiin ^ t t t '- i f

3fTT t pftĥ TT i f  f?r ^  i f  3TK-
^rt MTdry^T t r t t  ^T ^rr ^ 7  >rrr^

rl <°nl <. 3̂T ST . ?T5?7"T'I 5F 5fW
^  i f  awT ^ d ^ f m  g;s , ^  ^ i f  
«Rmn srnT 1

SHRI P. NAMGYAL rose___

MR. DEPUTY-SPEAKER; You will ' 
not be permitted. Please follow the 
rules. Your name is not here.

SHRI P. NAMGYAL; I have some 
points for clarification. . . .

MR. DEPUTY-SPEAKER: You w rite 
to the Minister if you have any point.
I am not permitting you.

Sen ii<m «i ^fdUl (^vj^Vf): gtn-.
iTffrq-, liVf m  5F ĴcTiT W.J ' 

q^T i f , p n f  ^ t  w r  £  b tft
f i r r  ^  T i n f  r ^ n r  * 

^  ^rt r̂rmft" I ij^ «(Tcr v ? t TiTr.TTT ?f
^  d  w f  W7T ^ r r  RT̂  ^  5*T
TO T ^  fs^ T R  vT? SI'tFrfijld
^T?f ^  cTT TT3FT 5TI¥q- fTcIT £ ,  iTflfeT'
f tr t t  ^ t t  i t t f i  i^sro^r JT^f

^Tcft T W T  3Tq̂ f 3TTT ^ t  w t f  ^TT* 
STcTT g*? ^ r t  i^c^rof T̂rT g ' 3Kfr 
3m  5p «mr i f  f^r?ft t o t  
amhoT ^ T T  r̂ =JI<; 5oT «T»T
Tr̂ rrfY r  1 «nf ^ r W ‘ n w  afrf
n̂ftTxTT ^RT m I

q ^ r  irf̂ RT f  1 5fnwtr afn 
f̂f h j t  ^ , 3?f  ̂ 3rf q^F arf%rw £  

^»nf ch^fiRf d  ^  3jfr 
^ rT  f^TJf ^TT“ ? f , 3TRt
q r  ^ r t t  ^  ; « i?  sprt ? t r  ^ w r  
^  1 ^  t t t 1 i f  ^  t h r t  f w% ^ rfq rr,
3[fr ?rt «et<  ̂1-ft ^rf ?ncr fapnrr ^ t t t -  
^ r f ^ f  1

3TT7 srf qraB-artv^f ^ t w t  ?5 ^ R iT  
PT f ^ f t  3F >TTiTf ^f^RT: t ^  «sf
N rrft q r  W T ^  1 
fW rr  p ^ f t e r , ^
ti^7»tt wp$ q f  t u t  w  f ^ r r  ^  ^

h p m r  vrnFfcf sr  ^rrqjr
vrfznrr atffr ^  q r^  arfVqRr 5Hf<* ^ fs r r  
^  «TRf 1̂T ^FTrf ^  ?if fW?TT ««i*«dT
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[’sft SrT TTTRvr Tfon]

srN’ if writ amrr ?  3tttt iwi  tfrcr 

 ̂  w  5ffr 5s, twt- rif if  Tff

3jfT3T I

inr TO-TO ̂  5Ff?rr  fa; 

srhffcr ̂ Rifh: frrr  «ft arhr̂r anr 
i *.nr-̂jfR s.7t f̂ R ?nn  r 3TT 

■ sfnr t̂rt ttt »nr ?r, r̂*r 7 6 ̂  i*i 
*R* t,  24 5**t f̂ r f5 1 S*r-
ffiTT it iff ̂•■oTrrf iJTTT  r°!=il<;  5IT 

faw  W[̂ ,  3*R TOR SET

*re îr ?ttt ̂rf̂cr fa-

srm sr̂Thm- snrr ?r ̂rsR rrr if sthtti 

"*i<3Src Sf>t 5FrPT  t̂-tt r̂rf̂f 1  ^

tfhft ̂rt Mft f,  *sifr =5rhr ̂o-rj srftr- 

f?r fifWT itfrtNt: ff  fa*n*T wr 

=oT irriRT ft, irrf  ircr firrr  =5̂ 

?friTT3fr *£ ̂TT* ir f?=T? ̂T3iR T̂T 

T̂cf , 3“T TT 3TR «!l< fa  ̂T ̂ 6 , 

fir  f?.TT \fEHTt  TOR 3T 53 W 

WITT ̂ TffTT |

 ̂ 3̂fRRir ffciT ̂ 4,

5ht ffrfror tth- rferr ?\ s*mr

5Tf STT TUT vfr VTRff  I fT̂TT  TFT 

ff̂ TT vft fT* I optfT fâft TTlf  tff

n̂Y ̂tfwt ffrn ̂  ?  ftnn  r̂r

*TR?r crioTT *1W jf I  *TRcT STÎT

^ smrf irF'ioT ?r fer w rfasr

vft  ?f ? ITT̂ R Sfft |TT̂ ITÛf if

î <iw'̂' ff 1  sfo Tft 5' 1 fa;d 
t̂nrt Tnwr«fT ?> iTf ̂ Tffir, f̂faiT scfifsft 

3̂  srsr n̂rrr fr̂ zf 5?

oftttt Ttffzf 1.  «t<w< v$ imnf it
fTT ̂ Tl̂r I 5 1

f̂fF'T if-  TT5R ITTWHT ̂f  Tif 

l[T̂rT T̂f̂TT fsR  »lf fŝrrc;~ ST̂T-

f%cf f(Tf V»   ̂  ̂   ^
afrit1 frf̂TrT TtfcT ̂  3n Tff ?

SHRI A.  NEELALOHITHADASAN 
NADAR  (Trivandrum):  Sir,  while
taking part in this Half-an- Hour dis-
cussion and seeking some clarifications 
my memory goes to the great speech 
delivered by late Shri V. K. Krishna

. areas of J & K from 4.76 
of India advts. (HAH Dis•)

Menon in the United Nations posing 
our problem most ably and may I ex-
press my homage to his memory. Sir, 
as we are  all aware  this question 
is one of vital importance as far as 
we are concerned. Today's discussion 
has arisen out of the answer given to 
question No. 174 regarding exclusion 
of occupied areas of Jammu and Kash-
mir from the map  published in an 
Indian Government advertisiement. I 
think this is not a new matter.

Sir, similar  instances  have taken 
place previously also. Even this Lo< 
Sabha discussed this issue, I think, in 
March, 1968, through a Half-an-bour 
discussion regarding  pulication of a 
map excluding areas of  Jammu and 
Kashmir from the map of Ind»a. At 
that time the then Home Minister Mr. 
Chavan told the Lok Sabha that any-
body intentionally publishing any un-
authorised map of India would be rrc_ 
secuted. May I ask this question? Even 
though it may be relating to the Home 
Ministry, may I  ask the External 
All'airs Minister, whether he is in the 
knowledge of things whether anybody 
has published  any such map inten- 
tionaily and whether such a person Ins 
been prosecuted or  not? Eimilarly, 
Sir, as we all know, when Dr. Karan 
Singh was himself a Minister for C'vil 
Aviation, a lapse had taken place Air 
India had published a map in v/hicli 
certain portions ot Kashmir had teen 
excluded from the map of India. Th?t 
was a  lapse. So,  this is somethin# 
which is being repeated almost. Mâ I 
konw whether the Government of Tndia 
is having any concrete programme to 
avoid such lapses in future? While re-
plying to the question on that day the 
Minister of State for External Affairs 
told the House that we have already 
sent our protest to those who have 
published the incorrect map. Now, what 
is the result of that protest? As far as 
the whole question is concerned, the 
Minister has told us: *We see the bila-
teral discussion as a forum to settle the 
issue*. Even though he agreed that this 
issue has not been discussed day be-
fore yesterday while the heads uf Gov-
ernments of  India and Pakistan the
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President of. Pakistan and Indian 
Prim e Minister met for some time, yet 
he told us that it may be discussed 
during the coming non-aligned sum-
mit meeting. I ask him through you, 
Mr. Deputy Speaker, can he assure the 
House that the Kashm ir question will 
be discussed during that Non-aiigned 

•sum m it between India and Pakistan? 
Can the Government of fndia assure 
the House that this question can be 
solved,, and the poblems of the people 
of India, who happen to be in occupied 
area of Kashmir will be solved and 
they will be able to perform all the 
rights of Indian citizens in future? 
Can this issue be solved by such bila-
teral discussion? If not what is the 
alternative before the Government of 
India?. These are my question.

SHRI P. V. NARASIMHA RAO: Sir 
le t me first refer to the point raised 
in regard to the Map in the Scientific 
American’. In an issue of Scientific 
American of November, an apology 
has been published. I will not read it 
in detail. He has given the back 
ground, saying on such and such issue 
th is had been done it does not tally 
w ith the official position, the map was 
not shown to the organisation that 
sponsored this and the whole thing 
was unintentional, this unintentional 
discrepancy is regretted. Now, that 
has been the practice always. This has 
been the pattern always. I t  is true 
tha t Mr. Chavan at one point of time 
said th a t if anybody intentionally 
publishes any incorrect map. the  per-
son responsible for that will be prose-
cuted.

Now, every time we have drawn the 
attention of any wrong map to the 
publishers, they have come back with 
an apology. This is significant, not iust 
because it has been so? but the signi-
ficance lies in the fact that those who 
are publishing these maps—whatever 
their motives, we need not go into that 
are coming back with an apology when 
we protest to them, which means that 
thtey agree that they have Bone some-
thing which they ought not to have 
done. This is the significance in this.

PROF. MADHU DANDAVATE: The 
apology was like an apology given for 
breach of privilege.

SHRI P. V. NARASIMHA RAO; It 
is not an apology for breach of privi-
lege. It is an apology which ?menates 
from the fact that whatever the moti-
vations in making these publications, 
when they are exposed, they cannot 
defend their action. This is the real 
significance of it and I would like the 
House to appreciate it. (Ir\terruptions)

SHRI K. T. KOSALRAM (Tiruchan- 
dur); When it came to your notice 
w hat action did you take? (Interrup-
tions)

SHRI P. V. NARASIMHA RAO: I 
am trying to place before the House 
an aspect which is very im portant; 
politically all kinds of maps are pub-
lished by all kinds of people. (In ter-
ruptions). We as a sovereign nation 
know where our borders lie. We 
know w here our territory  is. The 
mere publication of a wrong map 
somewhere by whose even it may be, 
does not alter the position. We stick 
to our stand and we shall continue 
to stick to our stand. W herever such 
w rong maps come—it is another m at-
ter—we bring them to their notice 
and see that they publish an apology.

On the lkne of control, the wording 
of the Simla Agreement is very clear.

“In Jammu and Kashmir, "he line 
of control resulting from the tease 
fire of.December 17, 1971, shall be 
respected by both sides without pre-
judice to the recognised position of 
either side.”

Now, we have said that the line of 
control is not going to be the perma-
nent border between the two count-
ries. That is not our view at all. fh a t 
is not our stand. As I have just stated 
no one has given anyone the right to 
cut the Stale of Jam m u & Kashm ir 
into two. The mere fact that someone 
is illegally in occupation of a portion 
of the State, a portion of Indian te rri-
tory does not really give any justifi-
cation or any title. So. we are quite 
clear on that. If the Chief Minister of
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Jam m u & Kashmir has made a state-
ment,. we have only to say tha t th a t is 
not our  stand. It is at variance 
w ith our stand. From the other side, 
a contradication has already tome. 
Now, therefore, I would not like to 
add anything more to this. He has 
made a statement. We have noted it. 
We are  quite clear on what we stand 
fo r and there the m atter should rest.

18.19 hrs.

MOTION RE. SIXTH FIVE YEARS 
PLAN—Contd.

MR. DEPUTY-SPEAKER: Now, we 
take up the discussion on the Sixth 
Five Year Plan. There are about 6 or 
7 Members who want to participate 
in  the discussion. I think we have get 
to complete this discussion today.

SHRI D. P. YADAV: No, Sir. We 
can continue this tomorrow.

MR. DEPUTY-SPEAKER: We hed 
already postponed it yesterday till 
today. All the Members whose names 
are here with me will be given a 
chance to speak.

SHRI RAMAVATAR SHASTRI; We 
have already decided that we should 
sit till 7 O’clock. So, we can postpone 
the discussion.

MR. DEPUTY-SPEAKER; There are 
very important discussions for tomor-
row like the Reports of the Union 
ffi^blic IService Commission, etc. 
Therefore, now each speaker shall 
not take more than ten minutes. Now, 
I call upon Mr. Kosalram to take the 
floor. The Minister will reply to the 
debate afterwards.

SHRI K. T. KOSALRAM (Tiruchen- 
dur): Mr. Deputy-Speaker, Sir, I rise 
to support the motion moved by my 
friend, the Minister of Planning. A 
num ber of hon. Members from the op-
position have taken part in this debate

and have made constructive criti-
cism of the Sixth Plan. In fact, some 
of them gave very good suggestions 
which must be welcomed'. My friend^ 
Shri Satish Agarwal gave some very 
concrete suggestions and I congratu-
late him for that. But unfortunately, 
our friend, Chaudhary Charan Singh, 
the Lok Dal leader, spoke a few 
words and then left the House saying 
that there was no quorum. In fact 
there was quorum in the House at 
that time. A number of Members be-
longing to the ruling party and the op- 
position were there. It was very very 
wrong on his part; he could have 
walked out, but he should not have 
talked like that. He said that there 
was no quorum in the House. It was 
very wrong on the part of Chaudhary 
Charan Singh, a form er Prim e Minis-
te r of this country. He made a very 
irresponsible statement and walked 
out.

Then, an hon. Member belonging to  
CPM also criticised the Plan. I can 
quite understand his criticising the 
6th  Plan, but he categorially called the 
6th Plan as the ‘dead' Plan. This was 
an uncalled for accusation. You can-
not call the 6th Plan as a ‘dead’ Plan. 
That was very wrong on his part to  
do that.

Even though I belong to the ru l-
ing party. 1 have certain points of 
criticism about the  subject under 
discussion. The rate of industrial 
growth has been brought down in 
the annual plan to  4.5 per cent, 
though in the 6th  Plan it has been 
pegged at 5.2 per cent. I demand th a t 
there should be no variation in the 
Annual Plans so far as the basic 
criteria of economic development are 
concerned.

Now, I would like to  confine my-
self to a few relevant points con-
cerning my State. I request the hon. 
Planning Minister th a t in the A n-
nual Plan for 1983-84 more funds 
should be allotted for K arur-D indi- 
gul-Tuticorin-Tirunelveli broadga- 
uge line, which is vital for the eco-
nomic development of this chronic
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backward area. This had not been in-
cluded in the Railway Budget. I met 
the hon. Prime Minister and she was 
convinced of th is legitimate demand. 
In fact, she immediately told the 
Railway M inister to include it in 
the Budget. The railways gave for 
this project initially two crores, then 
seventy-five lakhs and then another 
two crores of rupees for a Rs. 63- 
crore scheme. This amount is too 
small for such a project; «it is shame-
ful. In  fact, after independence, in 
Tamil Nadu no MG railway line has 
been converted to broadgauge. Tamil 
Nadu State did not lag behind in 
making sacrifices for the attainm ent 
of independence; in fact, it was in 
the forefront. This project m ust be 
given priority and completed be-
fore the close of the 6th  Plan. Mr. 
P. C. Sethi told me th a t he had w rit-
ten to the Planning Commission to 
provide more funds for this project. 
He had assured me in the House 
that more funds would be allotted. 
If the Planning Commission sanction-
ed additional funds. I request my 
Hon. friend, Shri Chavan to look 
into it and expedite its completion 
because this is the most im portant 
project for Tamil Nadu. It is for the 
first tim e that the  metregauge line 
is being converted into broad gauge.

Sir. the Planning Commission had 
appointed a Technical Committee to 
study different aspects of utilisation 
of waters of West flowing rivers. 
Some of the rivers originate in Tamil 
Nadu and flow into Kerala. These 
rivers carry an average annual flow 
of 62 million acre feet into Kerala. 
Presently all these waters are going 
waste into the sea. If they are diver-
ted eastward, Nanguneri. Radha- 
puram, Kailpatty. Sankarankoil, and 
Sattankulam  taluks of Tirunelveli 
district Ram anathapuram  district and 
Coimbatore district will get water for 
cultivation. I understand th a t this 
Technical Committee has submitted 
its report. I want to know from the 
Hon. M inister what follow up action 
is being taken on the recommenda-
tions of this Report. I would also 
request him to draw  up effective
2541 LS—16 .

plans for the utilisation of w aters 
of west-flowing rivers and imple-
ment them without much delay.

The technical Committee of the 
Ministry of Shipping and Transport 
is presently studying the feasibility 
of the Sethusam udram  project which 
is another economic project of great 
importance for Tamil Nadu. During 
the British days, some ICS Officers 
who were there  and Shri A. Rama- 
swamy M udaliar had recommended 
Rs. 33 crores for this project. If this 
project is implemented, the  steam ers 
will not have to go around Sri 
Lanka, thus cutting short a distance 
of 650 miles. An amount of Rs. 33 
crores a t that time is presently equal 
to Rs. 140 crores. I would request 
the Hon. Minister to at least pro-
vide this amount for the  im plem en-
tation of the Sethusam udram  scheme. 
It is not only economically viable 
but strategically useful also and is in 
the interest of the country. It is an 
im portant scheme. So, I would ear-
nestly request him  to expedite car-
rying out this scheme..

I came across a news item recently 
that the Government of India has 
ordered the study of connecting 
Mahanadi with Godavari, Krishna, 
Cauvery and Tham brabarani. Our 
Hon. Prim e Minister has also w rit-
ten to a former M.P., Shri Parthasa- 
rathi. that the Government of India 
is examining the possibility of link-
ing Ganga with Cauvery. I w ant to 
know from the Hon. Planning Mini-
ster what steps are being taken in 
this direction.

Recently I toured my constituency 
which has been afflicted by severe 
drought. I showed the photograph to 
the Hon. Minister, Shri Chavan. And 
now I am going to pass it on to  
him. The photograph shows the w ith-
ering Palm Trees and P lantain trees 
which is a sure sign of famine. I 
would request tha t these areas should 
be declared as famine areas. The 
Tamil Nadu Government says that 
it has sent a Memorandum to the
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Centre. The Agriculture Minister, 
Rao Birendra Singh declared today 
on the floor of the House th a t so far 
he had not received any m emoran-
dum  from the Tamil Nadu Govern-
m ent. The drinking w ater problem 
in  Tamilnadu* particularly in my 
constituency and in m y district of 
Tirunelveli is severe. Drinking w ater 
is so scarce that people are going 
round and round in search of drink-
ing water. They are unable to get 
drinking water. I  understand that the 
Tamil Nadu Government wants Rs. 
55 crores from the Centre for this 
purpose. K indly consider this request. 
From  Tamil Nadu, 19 Members of 
our Party  have been elected to  this 
House. 16 Members of DMK also 
support our Prim e Minister. D rink-
ing w ater problem is the most im-
portant one, to which I hope my 
friend Mr. Chavan will provide Rs. 
55 crires.

If a Highways Departm ent wants to 
dig a culvert, it must obtain perm is-
sion frbm the Planning Commission. 
W ithou\ the permission of the P lan-
ning C >mmission and the Finance 
M inistry, how are you allowing some 
S tate  Governments to construct 
dams? Can they construct the irr i-
gation dam  on a river which is in-
volved in an in ter-S tate  dispute? 
K arnataka Government has construc-
ted  dams on Haringi, Hem avati and 
K abini rivers, the tributaries of 
Kaveri. In these areas, there is no 
irrigation land. Abundant w ater is 
there, but they are not willing to give 
a drop of w ater to Tamil Nadu.

Tamil Nadu has riparian right, 
which the State be allowed to enjoy. 
Now they have constructed these 
dams w ithout Central Government’s 
permission. How are you going to 
tolerate these things ?

Mr. Agarwal referred to the States 
taking up projects on their own w ith-
out the  knowledge of Planning Com-
mission. Three dams have been cona-
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tructed, involving not just Rs. 1 crore 
or Rs. 2 crores, but Rs. 250 crores. 
Without the permission of the F in-
ance M inistry here they have cons-
tructed these dams.

PROF. MADHU DANDAVATE : 
Don’t demolish them.

SHRI K. T. KOSALRAM: I don’t 
w ant to demolish them. But how 
are you going to solve this problem? 
Can any State Government do it 
w ithout your sanction?

My friend MGR’s Government has 
introduced a nutritious food scheme 
in Tamil Nadu. I have no objection 
to it. But they cannot divert your 
Plan funds for this purpose. Even for 
half-an-hour, nobody teaches child-
ren. I welcome their giving nutritious 
food. But what about education for 
the children? Moreover, MGR is 
diverting your Plan funds for this 
purpose.

SHRI A. NEEL ALOHITHAD AS A N 
NADAR (Trivandrum ) : Your Mini-
ster. Mr. R. V. Swaminathan has 
stated tha t the Plan funds have not 
been re-allocated.

SHRI K. T. KOSALRAM : I know; 
I am challenging my friend, Mr. R.V. 
Swaminathan. He may be our ruling 
party  Minister.

MR. DEPUTY-SPEAKER : Mr. Na-
dar, don’t  go into that.

SHRI K. T. KOSALRAM: I have 
also read tha t news item. But it is 
wrong. Let Mr. Chavan call for a 
report. The NREP funds have been 
diverted for the nutritious food pro-
gramme. (Interruptions) T ruth is 
truth. According to Government of 
India’s directives, the State Govern-
m ent should not do this.

It is ironical that these dams I 
referred to earlier, w ere constructed 
by Mr. Devraj Urs. He was political 
guru of Mr. M. G. Ramachandran. 
At that time, MGR had not raised 
any objection to the construction of
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the dam and pleaded for the riparian 
rights. Now he wants w ater for 
tha t and talks about K arnataka’s
denial of riparian rights of Tamil- 
nadu. For that, he is making all 
sorts of budhs. He has got a heli-
copter. Within an  hour, he can fly 
to  Bangalore and can ta lk  to Mr. 
Gundu Kao and get it done, instead 
of doing that, the  governm ent of 
Tamil Nadu arranged bundh to  th rea-
ten  Mr. Gundu Rao. But th a t is an 
unfortunate thing. Mr. Pandey is not 
here. I request Mr. Chavan to use 
his good offices to get some w ater 
for Thanjavur and Trichy. Even 
the Government of India can give 
direction to the Tamilnadu Govern-
m ent to give grains to Kerala, if 
they are not giving them.

SHRI A. NEELALOHITHADASAN 
NADAR: Now it has been banned by 
the Tamilnadu Government.

SHRI K. T. KOSALRAM: They
can give direction tha t so many ton-
nes of grains can be diverted to 
Kerala. But W ithout water, how can 
you irrigate the land? About 30 per 
cent cut in the electricity is there in 
Tamil Nadu. Day before yesterday, 
the Energy M inister announced that 
they are going to make another 20 
per cent cut in the electricity supply. 
I  am not against the Tamil Nadu G o-
vernm ent. They have not done cer-
tain  things. Now. in th is case, the 
Tamil Nadu Government has recom-
mended a num ber of schemes. There 
are  six hydro schemes and three 
therm al schemes. Nine schemes 
have been recommended by the 
Tamil Nadu Government. But af-
te r  1967, no scheme has been im ple-
mented. The Tamil Nadu Govern-
m ent has mentioned about therm al 
stations and the schemes started by 
the  Congress Ministry. They cannot 
take credit for what our Govern-
m ent did. In 1967. our State was 
considered no. 3 on industrial map; 
now it hag gone to No. 13 because 
the  present government does not 
bother about it and the Government 
of India is also not taking interests 
in it.
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SHRI A. NEELALOHITHADASAN 
NADAR: At the time of Mr. Kama- 
raj?

SHRI K. T. KOSALRAM: He was 
the Congress Chief Minister. The 
Congress M inistry had done it. He 
was Congress leader. At the time 
of Congress Ministry, everything had 
come. Mr. Satish Agarwal said tha t 
in 1937 the Congress passed a reso-
lution saying that the planning must 
be like this. He has given some 
constructive suggestions how to im p-
lement plans. Now, the plans are 
not being implemented in the right 
way.

PROF. MADHU DANDAVATE: 
That Congress was different.

SHRI K. T. KOSALRAM: Prof.
Dandavate himself was a Congress 
man.

MR. DEPUTY-SPEAKER: Mr.
Kosalram can feel proud of it be-
cause he was then in th a t Congress 
and now also he is in the same 
congress.

SHRI K. T. KOSALRAM: The
other day I came across the news 
item in The Hindu th a t the Planning 
Commission is likely to take up w ith 
Tamil Nadu Government the ques-
tion of diversion of Plan funds to 
non-plan schemes like the Chief 
M inister’s N utritious Meals Scheme, 
which would adversely affect the
Annual P lan’s economic targets. 
When the Nutritious Meals Scheme 
was inaugurated, the Chief M inister 
of Tamil Nadu announced in public 
that this scheme would be im plem ent-
ed w ith  the help of State funds not 
w ith th e  help of the Government of 
India. Now. it seems th a t the
Plan funds are being utilised for this 
scheme. This m ust not be allowed 
to  continue because the economic 
development of the State w ill
suffer.
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I demand that there should be a 
mechanism to supervise the utilisa-
tion of Plan funds on plan schemes 
by the States.

T rrw re r T T fT ^r, 3t r  m  q fe rr
^  ^  1 3 ifr

f  jt ts r t  £ r  ^  p -
«rpr id  nr ert t t  arref r̂rfnr aneft 
f* i <T̂  St c  fa  fpnrd jttsrt 
3TP̂ T ^ t t  ^ f ,  zrr s n « r f^  ei i f w f  
srt ^nrr 1? 11 f 2 f a  'if ^ *h k !
qfiRTTr ^ rn ft TRfr I s s m r  sprafanrr 
?rt Midi j?3 fa; 1 '•rw i<? 5s $

»r nVi f a r  d<*> 
^ iid i<  m f  s ft 3TR- mf e rk  s th t f 5 

=i id * r  fs  i<b $i *1 ^ r iiin  *rr srhc 
«rr f  ^  er^m^ t r t  *rr 1 erf 
cTTifair s ^h t n i^ r  f *  f a ir e r
m f w m  ̂ r f f t r  I W7f\ ?lf3RT
=fi dl'i ?TFT ’HTT 3?fT 3Tq $ ^ q r
f i r  f a n r  ̂  1 w  ^ n m
?t pt t  ? 3r  frr^r i f  farrc

3WT f* ? 3Tfr 'TJFiTT ^  t  1 
cTT f? ¥  c'Pl TRT f f  f a  T cTT *TRt 
^fcr ^ r t  ^  3rr Ti^rfrw srror- 
fW cTT fa"4T5pr T t '3TRt m f^TT I 
vrtft fTT3rf ^rr t r t  ww ^ t t  i ir 'N V  
f r rs rr  *jt iR fa  3rf f^ ra if, t o t ;
i f  ?Tff 3TFTT I i f f t  «f(T J| *f TFHT
t o t  i f  gr-sR- fanrr f a  ^
T O fa r  ^  crrc 30 ^ -rp ?  <h w t \ i r M
3FTT T %  *f j fa f  T fM t i ^  ^ t n r t
jffan if  i sra- erf Tf1 ^n frt «i »i h  r̂r 
7 ^  ^  fap> * rM  atf tV t 3F7t qfOTWT 

? g m r f i

JjflRT » fft (« ft ^FT.
3 0  ,TT5T>:cr ^ i

THT r^H ki QT^?TR: cT? ^SR «l<pd 
vsti 3 0  f f  i f a r
a i m  rr^- w r  T ro n n  ^nrrt fa n n  ^  

^ n r d  w rnft ^  ^ i f ^ t  srt ^  
• ffa  =r t  qfr^rrcr ^  i 3rrsr er ĵ 

5RT trfaviwr ^  ? wtct ^
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^ft T%T «RT ir?rwg- W7TT 12
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q̂ f tot f̂ ro  if ami fa 3pp<t- 
to 3ft 3mT *ff+»r fqrr ̂r3T fa qnw 
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fvfTW m Tpft  3)T 3THTT 3TN3i TT̂ T 

^ r̂f  I  TTtft 3ft TOT F #3 TO 

3W toI  ̂3TT if vrr^r  refror 

*T 3d 1̂ I f3) H 3)_?~f <5̂11 3rf ST̂ T3T* 

f5R3ft qr-3rfqzT  T̂3nr ĵrt  3ht 

3T3ft i2  I  3TR̂

?mnf  snffT̂r 3rfr r̂sfcr  3ft

3Tcf vrf̂ ^fw,  33T  3TPft̂ R

if 3TR- 3TT   ̂?  3TTT̂  3ft 

1950 if 9 '"tpt rr «rr to 3r 9 0

?iw «nr 3TT qiTT  ̂  ̂ if 2

oh <1« 2 H  I 37f7nrr 3rrT3) I 3T3 

1 0 3TTf̂ ̂   ̂3Tfr TTcF ar̂r 50

°b <.ls!  J ̂ qT *ii| 1  q5 I 3TT STTT̂ft

rflRTgr ?

J<N«IITl 3ft T̂cT  t̂f3iTT |  qhNY" 

tPT3̂  3T3RT T̂fTT 3T3

14 ■ • • R̂Tf furft  ̂3T7>qRl 3TT f
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3TPT 33T  3TT Tf f   I 3ft

F̂3T Is, 3T33T3 V t

3rR3ft 3T3RT  ̂  ft  ftf T W  3T̂T TT

F3Tcn f,  cffSRTT  3f 3f 3t3 if 

f3̂rr 33T ̂   I  fjRT crrt̂  ft t̂t 

f, fw f ̂ TWT ̂  f35 ̂ T3)TT tft fT*T?r 

ff  ̂ Is 3rhc  T̂3R T̂TRf T*

FT 3TT  i s  f̂~3T f  I  TT37T

rFT R̂TT  ̂ f3> R̂T 331 »l3Tt =3̂ft ^

3TTT3rf  3f f3^R  3ffT3T 3T33TT

3?r ̂ nrfir  i

ff̂r 3JT inwr if  i  ŝr #srt arnr 

ciVr: 3TTcf f  3f TTT TO 3*?T 3% 3TT 

TO FTUT Wrf ̂  ? 3TT P7 >ft 

3TPT̂ FTTR TT̂f T̂ 5T35TT T̂TTT ^  I

ifrr FhfT TOf  ’Tprf 3̂t ̂rwr to

7W 3T TH3   ̂  iTTcf T̂3ft 

T37xft I 3T̂ *Tnr 33f  ̂F33 

if TIT f3T inft lTff3T ?f 3TfT f3J 4 

fqfTW 3HTR ̂”3> 3Tf3lft 3TT f̂HTT  'SlidI

 ̂ cni ¥ 3nn: 4 tNt q̂hr̂rt if

3T 16 f3T7Tf ft  ̂Id I   ̂ I 3̂3

3Tt3 35T  1 6 r«h ̂tl  3TT3T f 3f

TO3)T 331 T31 fT3T ̂  ?

TO 5Tc3̂ 3T3 if  33T ff F3T 5s  I
3T3 4 fS3Trlf  T W t liTTTt «ft 3TfC
f̂f Tit  3 f3T̂f 3Vr *3T 3f

f35lft >ft T &t 3JT  3TR"*/t fRTT '4T 3T 

TF3TT 3TfTT «TT f% ̂ T3? TO 3 f3T̂f 

irJiT̂rt 3T  r f5 1  ^wr 3f  T3 

if WT TOT  3ITO  f3T33T  if

T̂T 3T  3̂) CTT  3T ?   ̂N»f TIT  4

f3T5Tf 3ft 3TO 1  3TT f̂TTT ̂  I

TfT 3Tf* h ĉJb<  ^ P̂3»'H  TO

W t  20-F̂ft 3Tr=Nnr 3rf  i  am

CTO 3TO  «R  3ft SRf 

^ 3f 3TOT WT f3I  ft «fST f̂31

TTTTTT  I  3R" gTfh F̂TT fPTT 3T 

T  f  ^   ̂   f?RT  TOTTTI

3ff TO  3TT  3̂   gf fTTTT

vrt r̂o  if  ̂ft  'frr  f̂ rr tô t> 

tf 3̂ f f hh 3r>rt 3rmro 3ft- ff 

F3Tcff ̂   I  TIT̂  frq TO3 qf? 3rT̂  

fPTT  I  TO  ■̂-rrflT'T  TOCF if 3̂ r 

r̂ 3ft  3f3RT if Tf frr  f̂ rr 

TTî  K̂«l fsRRT  TOT -fifSHI  ^T 

? ? \  ?rf3 zrfro if  3f ?rff

1904 (SAKA)  Five-Year Plan 490
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Tnr faro TTWH]

gf ̂  ̂  T%T  #T Tftf 
w ̂riVf  ̂srfcrcid if qfnft 3TRft i

if 3TTWf $ ̂InlfjHcb qnrg-
fefW rnr̂  ̂ sr

TfT fq-. ir*r. rrir.:

<<i sf 3r,T?fY <bi$fŴr if  «Rfr
1̂  TWT 5f7f*T f fa irf? fTTTTt
ilf̂RT if,
*f fW T fTTT fRfT tff iTT̂t  ^
t̂t  jfrsf Tf̂f sn̂r #n1 *1 10

jrfcTW ̂rt ̂ nft ft TRftl  S'Wtf 3Tpf 

i 5s  fa  3nwt qfm 30 ¥Mt 

 ̂Vs*  :jnf̂ «ft, r̂ fsrrr  ^
r̂<ui 3TcT T̂nf 16 5psf 3̂ arfwi
■?rw  'Tmi  zrfa *rf frw  »r îdi

erf fTTTt TF̂fc 3TW 57nft ft TOt
r*r *rw 5TTTI tt  ^nr 1537

T». 3Tft TTcft 5s,  Tfa Tf fr*f  JT

ffflT elf 3f 3398 *. ft ̂TRfrI
*f TT̂fŴi T¥ q>i?>gîH  ̂tffsrr? 

^ 5s!  «i ̂Nri  t| U,  ?IW  T̂T

fprrr 201 r̂rtf ttctt ^
f*r?nof7T,  fa ffrt ̂rffTT  sfr,

tffa  3TR-  cro 37T  *Tft  cTT̂ 

rr̂fhRT? ̂ mf mif̂r  sjrt  <rrt-

3R farT wr gf 2 ̂
24 f̂TTT 282 ̂ ~rir ffft ̂TffTT «ft| 
*ffavr  TTRR  W?f 3TTWl tpffalf? 
3F̂T l̂cR TO 4 f̂TT 201  STTfS
75TTT ̂  ̂   Ifff  WJ 1»«WI|V
cRT  ff,  3TTW l« =W  ̂ R̂T ̂TŜT

17 f̂TTT 217 37TfS TTTtT T̂T «TT, 
fa ̂ nr  furor* 3rr̂f  ’prrr1

7 fTR 600 * T̂TTt grr ft fOTI
r̂nft arrrsFrt 17 f̂ K ̂ttt̂  ^
■̂q|d*Tc 7 f̂TT =t> <is Ti'TTT 

11

3Dft 3TFT?f 3̂T  ?f 3R- ̂ T  ^ 3TT- 

W fcfHTT 5*1  f̂TT  TT FITt
'̂>r  ff, r̂fr ’•nft*, '3ttst  3ifr 

3RTO ft, °RT  r̂ -qddT

ft,  Td̂m ff,  vff̂rr  n̂r ̂  

«)|c('jt < vft  T̂ 3TWHT f̂TT   ̂lU, 

rw  3rf̂ Tvfat  ft wen 

f9 i fnf1 ̂5r jf 18  r̂t?  57

to 2T 3r̂ crt 3TRncr f̂nrr wr 5s i 

fTnrt srrrrt, eftrrt,  arfr qMt 

Jrt̂rr it 3R- g"<̂K h 5pr  f4,-̂r̂ <

«tt 12 r̂rfs  11  to w  »

4̂p=b to  if 6 arrt̂ 69
TO nr wx  Tcmk *r  f7m  arrfgr

rcRt ̂ nft ®Prt f̂ 1 firrf Vtttt? if.  * 
 ̂  ifsf r?r  f̂  f̂ r

Tf̂f Uff TT  STS? fsFTqr «IT 
f̂rrf TTT jf TRT  ̂ fJTo’̂ fTT<f*f3T 

t,  r̂nf  f̂ rf Tfaw hrat#3r 
gfTT fTT 3HTt rT̂J T'TTTRT =FT TITT  î 

3TT̂ TccTT if ’TT <*R ̂  cTHR  ?f 
wr fsF fir anft w tt- 

W fTTTRfsr if ?f 14 Thrw =RT 5I 
TTqf̂I 3TT TTTT 5s! if TWTT T̂fcTT

5̂  3nr̂t L<Hif»iM wr 

am̂R TRf THt 3RT frflRf TTĤT 5s, 
3TTT‘ TTT̂T TWff  3TT TT Tf̂ f51

3Dft WJ  14  TfcTW TRt  ^wfr 

 ̂ft TKT 86 TfclW TRt
?tt̂t if wr tot f\  3r̂nr

T? TfT f, 5Rft ̂RTT T? TfT t? I
’̂rft tt 3nr rwT £ vrrt̂ 5s,
T̂ft tt 3nr  <i r̂  ̂HTf̂f ft

3TTf9T 3TTW1 HlN'̂T WT f"l

3TF3̂ Z   ̂ if

«ft ifr wt̂r ̂rrsRT  if 3nr̂ 11.4 

Tfd'̂'IcT T̂  T̂W  T¥T  «H,  T̂T 

TT̂TTWvf if 3TTT  H

1.5 TfWcT Tfll  'W 1,1.4 Slf̂RT 
 ̂îrhw 3rrwrt  rr̂ TfmrT

TfTft 5s! fir5TcT Tf̂ TT if 3TTT 
3TT?ft' y*idI  cTFRT if, 1*1 <+>1
cRVf̂d 5s,  IW 45 ŷd?ld WTT

'frmr  r̂r TRf  5*1  nfr tt  f̂ nr3

jfft  ’t rrcR TTT ̂  ̂TccTT if

wnrr «rr fsp  fir «bVf<r̂ t̂ 45
Tfcnmr t̂tt  d'cTiT̂ ̂tt tt Tf'‘ f3!

f̂t w  f̂Tvft tttt̂t ̂t t̂t f4 1 
wr ^cf anwt tt t o t mrra-

Tff  Tf̂TTI  vpr  Tf
f8r3P̂ TTToRT  TT-lf̂fnR'  ff̂TT

f“l  1~T̂ fwr T̂rif TcTR̂r ôl 

ff WcTTl fWTRT ̂ cTPTH  ̂HTTct
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JT  anq-  ̂ 45 SjfcTTRT
I4 cif 3TR-  annf T̂fz

srrcr 377: wtf,   ̂#srtf  r̂t

 ̂ 5*1  5Tcft̂T ̂   sfRTT  fa

Trzrhrl if <nr §t

'trtti  3tr ĝnr 40 srfcRicr ĝw«i
*   ̂ 1̂  fVT 3TR-  SfT̂cf f  foR

fir STCTT THT   ̂I 3TTT oRfT #jRT
T̂T 1̂

*rsr «tt vfir ?tvr 36 *rnrH if n̂rf 

*rr«ft tf  «rRf ^fi  iftf 
MilŴw-i if rr̂ rr̂r tft  «nr 1

am- ntrf  if t̂rh: <r#- af stt1 • w>
m t imrf  if t o  <fr¥  ftwtf srf

*r§T g*i  3rfw5r  *rfir

$  <*>Kyl  *T? T lf  I  T̂T̂ TT  «£  3fr̂ Tf

a 3R1TR 53 w rr̂  ̂frr ̂ R̂RT ̂ 
?r< cf>i < tf ettto cfrt f=R  fW  ? w

tf 40 I d T̂i’l  441
«mtf 40 *rrer rT̂  f?ratr̂
>̂1 ,  •If?*)  ,  atfr «£ <̂<1 21  ^W

 ̂  'Tift’T fft st̂ r tf  anrtf  «F®tf 

if  arfr fVa f < cr  *rt inf  r̂sr

18  hw  n̂fRr 1  wt  ?irtf

IM 'T) T fll i-̂ll 6 ?RT M d I  *1̂1 "'I d d I I

3Trf%r rrf̂ vftr ̂ f t o r  tf

grr̂ rf 3nft a«*>  amtf <+>  if  wt

t t̂^ tt^i  wr  n̂̂nrt  irert- 

•fi.1  3rfT tf>  «0Tl   ̂l" 6 -*\\ A

3TRft I 3nf̂ T  3TR

aF̂ft  CT7T VWrf 1̂  tpF

<r  ̂am̂r tftftfrr  cTT»r ?f  arfr

TTRl hM  ̂ TRT rf-rf T̂R 

tffn  arRift  ̂<w Is,

tJfoRT  ̂ T̂qTT? I  3ReR ,TW ^

<f> 51 tf 3TT  *1 $T 1  S ̂ 4) r

ctrt f 1 crhr ̂ Rtfd tf amt ff'nV

 ̂  ̂f3R w ̂  if 2,000 ̂ rff
Trrtf t̂ «4hi ht   ̂vTd-̂r i

<sri¥t ̂Tcft ̂1  cr̂ ttjtH tmk, 
 ̂ cpsnmnf?, t̂  f3,   ̂̂

HfTT  FT5RR tf  f̂rr 1979-8O 

if 340 +<ii? TTtnn frrr «rr, ̂ ff̂r w 
?R5ftp: tf 1980-81  if 50 TW7 îft 

3rfr  180   ̂Tiwr 3tT<

1982-83 ̂  190 f̂lT I

fŴd.  iftf f̂ rt *rt ̂rt
R̂T ̂  «ft, ctf 5TTTTT fufq̂  ̂

«ni snr̂ hrfrox tf hr  qr

tf  f̂R   ̂ vft̂- irfRf  nt̂r 

3f̂r ̂ T ̂TRRît 5T ̂rtr 1952-53 
if Hwrt ̂ fztepr ̂ 3otr p- qr 

332 ̂ttt w ; ̂r̂rf «tt,  an̂r 
^ 3R 18,000 «FTTf w; ̂f WT 1̂ 

if ̂rf  ITT ̂ tf? if i3,
tf tftV̂ TR ft Vjr ̂  | 3TR- ̂ RiRT ̂  

r̂t ̂ rtf  i t̂̂rt inrw qr cl Ml1 H*TT

<+)<. ̂ R TT  | R̂̂TR tf 3TT5- (TIT

tf «rf 5200  Tiq̂ ̂r =frjrf f̂nn-
WT ̂ rtf ̂ 3Wt WrTtt if?  tf 

5Rf tf ̂  ^ rrV  if 
37Tf, â  hrI ̂frf inrf,

r̂f  F̂TCfl 5HTTT 'HTftf’T fTTT

=̂Tf̂T fcR  r̂ t̂ T 3tfr ̂irFT-̂r

 ̂Std7-JT 3RT '̂oNI fm '3TTQ[,  q'fl"

o< s"' cj ̂l'' q̂imi ĤTltf  r,l  tf?TT  ”?” 

Tf ̂  1

f3Rr  if nraf tr5F5 onfk 

5s,  r̂ if tftf tfcn ?f

W?f if ̂ft gfTcf tf I 4 âxRX  f̂ 

^ iPR"  i°f if ̂ R~̂ R l̂fi.  TT

^T WT  ĤR2  5̂T  if ff̂-stfrrr 

vfV 185-78  Whtr  ^VVc 

fWf tf 155 -38 W w   *

#cft ftfcft  ̂arfr  r«T<d  t̂ir r̂H 

37 • 97 hrhrw r̂ R̂ R ̂  i n̂r 185 
hrhnnr  if tf  37

w ?t̂ zr ftff̂RT vfir ^M, ctf tit 

^^I îfT ̂ fn ? WT T̂t w  

antnrr, ar̂FT ;r̂ ’ tttt ?

27 3T̂RX 3tf irf  5T̂T ̂ TTR" 

if TR«FR tf ̂TRT : —

“It Is estimated that nearly  10 
million people are suffering  from 
radiologically active diseases  of 
the lung, of which about 2.5 mil-
lion are infectious.”

gtnwrer  ir̂tw,  smraf t̂r 

arr̂nf  atfr ^

5T5? =6 ̂ TRT if ̂ R̂iR  f̂< tf ¥cTPTT 

w fHR 1973-74  ̂3TR̂f 2R aprmr
?nr  if 9 fuf̂nrr nfr aftf ̂  i
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Isft r m  fa R R  TRTTFT]

s r  q f P R s ;  3n f R  ?r f i r a r  $  ^ r < « r  
£  anf f R  5rt ^ te r*  f 1, * r r r :  

* f  W R  f a R

‘‘The incidence of blindness cau-
sed by Vitamin A deficiency in diet 
is estimated to be 2 per cent of 
the num ber of blind persons in the 
country.”

s i t .  i r  - r s s r a : w r  3 r  r

3^f f^TT IflT R7f iRPRT l i f t  f 5 I

« f t  T F T  f a t v ! f <  < r m R  : * f  S T R T T t
R r t  r *j  s r c f l  *f *risrfR?r f t f r  i
T O R  R  ? f  3|f R  RRT f  I

if" fW 'f t *rt s f tR f w  *f, r i r  
s r f e  o r t ' d  h * r  R t  u r  r  ’ iTr^xi't) r s r  

3h t r  f f  i

, i f  R a f t  w f f c f  ^  ? f  R f R  
f ~  *rf aR ^ r f  r i  ^

I «H Id $f 3Tfr R R R  sfRTT ^T
)̂|4|frc|4(Ti eh < d ?f I ^ «t ̂   ̂Id

R ? f f  f a  « M n  RTTcf f f , flf R 5RT  

? T O  f 5 ITT ^  R T T c f ^  ?  
TO c^rrhnr f a f R R r  f f , ufani RTTcf 
f f , ^ f a ?  RRTT 3RT 5 o t N t r  s r £  3Tfa- 

55TT * f  R f f  f^ l  f R R  vft R f t  ^  
w r  R f t  f t  R t f  ?r f f , r t  r r ? c F f t  

*r 5 f t  q?«R R J  3RT f f  I S f  

f a n f t  R f  q R  R fi-  fa ; <f*n R f[f t o  

R R  ^  I * f  R f R  R f R  f a  T O  

q r s r - t ? :  i r f a r o r t  R f  R % r i r  < ftfa n r
a t f r  r r r  q f R  <t t t  R t f R * ,  2 5  ^ r --
R3pf iR  T F f  f a ^ R "  i f  <+> i V  R*T *Tft~  
f f R l  R R i R  qT«R R ^ f  *f TUT R  
^ f f  f R T  ^ f f a R -  TTfRTT <T*f R T
r f r  f f r f r  3rf? <f?r R t  i t f t T
S R T ^ I  TVf^TT TRRT* q f^ ft 3TRT ^
f 1 f a ;  x t N p t t  sB R if^ ra ^ r 3 ^  w c  
ft?rr ^"iffn  1 zrnsrrr f 5, ^rfar^ 
5 f  f i q v i W ^  f T * f t ,  w ^ R r t  ciT ^ t?: 
z r p jR T  f a v n r  f u r  » r ft"  ^  1 ;5i';crT 
fa; t ?~ q f i f  f t  573; ^RiT f a  
^nq- 5 t r  r  3i f r  r t i r e  ^ ^ t t t  
5 m n  F T ^ T T  2RTT W R  5 T T  i f
vpr # s r  T f t  ^  f a  Trfsnrr r t N r  f a q r -  
2^  T O T T  f ,  ? lf  ^ W f

5h r  ^rfarcr vft q r  frVr
^rffTTi cfr^rt 5 R  qrrf  h' f w f -  

t f i  I s ! 5 T ft q r  v ^ n rrt fiM t, 
5 i f t  q r  smj-rft, ^ f t  t t  w t  
f n n  ?rf ^  b f r t6- ^  f r q

^ ff- ?f *f̂ T f W n n i

^  ^  w r  <rrfaRft srfr ^ h r  ^
^ T f  i f  cFfRT =5T^fT ^  I ? R l  TT 
f a ^ F r  Ht i f r  ? t f t  ^ 1  q w N t ?Fri5 
W*, erf < r r  3 w r  ^1  r r ^  f t  rr^ r 

^ftfaiT, sm rfW cn  ^  fa v ft 
^rf srfr q if^R t ? f  fa; -h! ^rf w r
r  I TqTWTST *Tff<M( , TT~ 5 f  ift SFfRT 

^TfcTT f a  w  cR; 3TTCR7r tr^ b r fa -
^ ^ ^ r  =r?R-TX-)fd f f n r , w * ^

5TT ^  F U R  JOTT T O  ? I f t  ff*TT, crsr 

^  ? f t  f f  ^TcTT ^  I 3TTq- f a R t

« rrk  srR-ift w t  t z i  ^ tfa ir , ^ r  q^ 
q r ,  ^ f  itcr ?ir f r q ^ f

1 s t r t  1 srrr fa n ft v f e r r  5rf cRf r̂r 
fa ;  ?rffanr?r ^rt <Rrfaq 3ff?f ffcfV f,
5 f  TTefJ f lR 7  i f  5cTT 5R T | ^ t n i *
^  ^ r t  5 R  zif ^  f a  sn q ^ t 
t o  ff^ ft 5T ffT ri 3nq^T < R rf^ r g f t  
f a m  jf* ^ t r t  ^rrffTT 1 r̂f <Rif?nr 3r=r 
d fa n n  w r  ^ ^  <fiRr?r
f f  w t  f, r ? r  r ?  w r  f,  5 rf
faToft fa R  ’r t  r  1 anfr anq^f qiR
fTTT T ^ T  vTR f^RT hRT^rf
nf fR P" 5TTT5 TT'RT SfTOT ^ W R
^  3Tfr f R W T  12 f?TT 5FTTT?
TiM 11 a(*4 rl l ^  I tTR; t^\j] J |f f a  3TPT- 
5Tt RTR3I1 SR cRRfRTR j f  r f

f ,  N ^ f  5 t r t  3rrqRf 
f f  Tfr ^  1 f r p r t  3 ^ f  t r  
1 6 “ 17 q t ^  'STT T f  I TO ?lf 
T fm i f a  R f t  fTOT R?ft RfT^lr 
^rhR T «f q- f f l  t Tr " Rf ^ f - r f k  <2T?f 
R f f  f ,  I R  q r  TO R f WtTcTT
?f faRTT R T R  RTffTT | T O R t f R
iR rh h r  f  ? r  ^  # r  f r m r  f t  ^
%*, T T k  cTR f f  ^ R  f ' l
jf ^ f - T O "  R ^r r ^ r  R ^rR art 
R^r t , r . r ^  ? r ; q fT ^ R  ^ f f ' i  1 
R f 1 ,3|f RRTT f^T R T  5rt f f , f a ^ f t  
R t f f ,  3if?; i r f k  if  TTfa R ^ r 3R R T

Tq>TR R T  ^TRI
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if  3T? ?f f3i qf? SfTf ?3CT
57,  to t m  arrfVr if  aft  sr̂ t̂t 

57,  arnr+i 3  irnft  sft

3H-  T O ?  fRT  TTff'TT - 3T̂r-f?- 

?rc? 1  to t ?ft?  3ct  ?xt? Bq-fsf̂r 

5s» 35  r̂foRT ?f  w f  if TfcTT

?5f ? armft  utsf?t 3rt  ^an? 

*ft?ft  ?TffTri  arrq̂jf wm rf?ft 
T̂Pft T̂f̂rr,  f?9? H7?? 5? fqfi qf

3R ffcT if 5s,  3nft?t 3ft 3?7? 

*i 5f i  an? jr t ,  f?r̂ n 3ft 3rniT?t 

32 3rxts xr.,  «ns wrx <rf f̂rrc 
<*> <i«  crr qf7? irr 5ai yf̂rr 
if anftrr 5ir 3r?rcr ?  ft,  ?cNrt t̂ 

 ̂id m ? ft • ?iftxt  3? 3>i?rcr  3> i 
n̂frtr, irxNt   ̂w  *rf ?fx? i 
STFRft  ?|R?T rpft ffift  ciT <T5F 

W i  5TTTTI  ?? ?T 37X  fspTlT

*f ?r? 3nn\T» 1  irfanrrs ?? sre? ? 

vfr 5 *r$ if  3T3TT ^Kd  5FT ifvTT 

?*n? ? T3T  *T?  Jfff  ft?T  I

>ift Tmtfhn fire (m wi): m*rar<.,

if-  3TH 9H- 9f? T̂̂nsrTT 57-3TTT  ?

frs’t <T??*ft;? JTTSRT ̂  ̂frtVuf (w 
qx ??? if are?* f̂ Rrr ts? ̂ f?? ira£ 

3r?rrf? 'ET5T? *ft f5 1 if ?rc? if 5̂ 
arr artnr awnfarw  ̂?3Tatf ̂rr 5̂rtt 

9? TfT «n cPMT 3?  35T 9? 3X 1TW
aTPRTf 57TT, TO 9X <TT??T? 5ft 5R *fa- 
?r  «&t 9?? br ttc 1 irirTRT,  if 

qwem- ̂ft ? Mil 9TFhn fa 3 «nrr 

Tf3............

«ft Tiqf?TO in m : if ifel 57,

?T37?T JTft  I

«ft TPTPftqi f*T«T: spft am  ̂arrn 
arWTTT if 5rf-nf 3TTcf  , T? ̂FT 9?

55T 1HR T?T 5HRTT f5 f̂F 3TK 3F  if 

??  if 5R5t ̂>ft 5Frff a r̂rr 

5s,  9? 5TTT5 9TTT?f 5̂ 5s I 3̂
?5l 5RR- 5̂ -  af? arfr itt? ^ 

5R if ?Trft f ?Tf ?5f ̂   ?T? ̂TT

4il̂v 51 ̂ • C afr̂x 5̂

 ̂  aft  TV ?FTf  ̂  'ftcTT 5s, ̂?

*Ari 1 5s 1 f̂nr* MpT
t?tt 5̂1   ̂  5T?? 5~?rr f?? t" 

iif??r if  5̂t ?t  si-̂ 1V

if 3? <?ri itrt fenrr ?T5<nr 57 - 

5n?r t? ̂ ft ??  3ffr ifrt  if  «ri%T 

3TtR 5f?T - 3TT? ?TT T? far? 3TT ?[? 

35 TO 'Tf? 5T1T 3TT?R ft ??T

«rr, r̂? 9?? *ii?f  ?3t ̂tx «tt? 

xmt̂ri? m?ai? : f? ?  ar̂r

«tt 1

TT??rft?r f?«r: ?xr  qx 5̂"

T̂T 3X  - 3? ??? ITT? if Tr-5T?" 

?f?t  ̂?r  ?rf ar?? ??5r 5T5? w?t 

?T I 35 ?T? ̂ 5? ?f? ̂ 3f̂X  ?r?- 

f̂FT vft Uwii' ̂5t ?Tft 5ift  I  if f̂RT 

»Tt? 5CT T5? ?FTT 57 ?? ̂ ft  cft?r

•̂ttt 9ft 5s 1  if 3? ??? 357T vrizT m 1 

?5t ctor 7f?t ?T53 ap fx̂ Rix «f ?f <r̂f-

45̂ 35T 'RTfT̂r? ?t̂, ?txt TrT? ??

3FTT 3̂ ? 5F f̂i? ̂ Fd"3T 5T ?UT,

35T q1°i -̂l 1̂1 3751  ?RTT ?T t ?? ???

itrx wt 3jt ?mff?m  ?r,  ??x 

355T ? wrrf 9fsT»rrft inix ̂ricft «ft  ?r 

?rxr iff? $f*t61 ft ?t?t  «n,  hmii"

? ?? =RT ?r? "5 ̂ miîT’  ?ri

T?T«T̂T ?5t??, If? 3TRt 3?̂1 ? 
?f 3XTT  f5 f̂t “RT ?̂f? 3X TfT 571 

?f? if ̂r? 5nrt-f??T5  ^
 ̂?r if ?r ĴiTort 5M «ft,  7F 

m ?f  T̂r xfxf ?, T̂5t  ? 

1 d— 1 2  3ft 5TTfW ft 5TRft  «ft I

???T 5I ̂ ft, 3f ?XT r?R?TXt ? 3̂ - 

irt? if f33cnf «nxfe ff? ?i? «f fsFft?1 
f??T5 3i qf? ??t qf?r «n ? ?? ?r?  ̂
Wt ?fr 35ft fW3TXt  3T? «f  3? 

 ̂CTT? qr̂F 3TW Tf?r f?? 3 37?? TT W 

?f? ? 3Tfx 5(? ?? nf? if Wf ??rf  «? 

cT? 3? 3?¥'- 9TT <TfT ?cf ? I  3? 

9?? 3r? 3?T f??m ?T-3rf?f, ?T3f, 

2TH? 3rfX 3f aft ̂ t 33? ?f‘f f???T ?T I 
3? ?i(? qf? if r=bd? HX?̂   ̂1T35T? 

? — 3XT <n?3T? 5ft fTT? 3TX 33W7 ?

înx̂ fir? «rr?3T3 ?r ? fr f??? 

3TT?T??r 3̂ 5s 1 if 3TTT ?  fff?T
57 - 3n? ânfRR- 3R arw

ôT 3TT̂[f??r 3JT̂ 3) ?T?-?T? 3Tt3)¥ aft 

qxr 3X? ?Tf̂T ?i an̂TTt 3̂ 35 TO 

qfcf ??  if  inrr?ifw «ft",

f̂rcTsf 335 ?, f3?? iVd < ^
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faRT OT«i«Tei  , fa<R T̂f̂rf̂r 

«t, fâ nf iffa W F̂rfŴr *r, farcRt

^RkhffW *ft?  3TR- ̂   if- ̂ tt

&er?r «tt? *rtr-sttrt  îrsr 

arr̂fft  irfarrf f̂rt «tt arfr srr 3ft 

fasst an «ncft *ft r  ̂ nc »TRf  if 

«nr «fr* ̂ srt tot «n fa =ftr qR-f̂ Rr 

snrift fuR rr r R*r fasjft Rt q̂ 

sr;i

?ir r̂  3fR Nrr fRr -̂r*r 

3F srrf if ST w  ?rft  5s '1  f̂a? 

3TR̂zf <R fRT   ̂T? q -̂ W *TR 

?nr  Rr  nt 3rraf  f̂  *r

cftf f5 f3RT  ̂ if TT-̂J  tft ifft

iRcft «ft, OTfc't-sfZ't  =#3f  Jfft 

sRcft «ff, *rar r r fanrl ¥ 3rraT «rr, 

^  3rr5r  snr arfr trtt r r

TfT f\  5F f̂xT  Rf<f ̂   fa

fâ RT Rft“ ft TfT £ I

sft tut f̂ rm <nwr : 3̂  ijff

T̂T  5FT   ̂IM  »v   ̂Id I  fj*,

farSrf if Tifr ?nf ̂  ̂ t 3nrf5R

fan wr   ̂3ffr  st̂ t t 30

f̂rn: am <V-i fanf ̂  1 r̂nft

T^f Rt  ̂ 1

«ft *̂r snfkT firsr ::•  if  irhr r̂ 

Tfpf R?TT fj 3ffr RTT Rt flHd ̂ Mdl 

fT" I ^  f̂t falft  ̂ I *fR fRTT

«n, rrf qVr rrt «tt fa tit $  <m

R*fT WT TRT *TT 3ffT 3TPT T̂ft TTCft «ft 

cnrfa qurra- T̂f ?r snf qitr arfr 3rfa- 

RTT ^t tew  ̂HT TTcf *t I W*1 

ft Rff",  f̂ <Tf*f t̂tt'  if 

ĉ r 3rft  ̂  ĥrrrt srrcft «ft 

cl i<a T snT'ift’ 'J H  ̂ITT  ̂Icf  T̂<?> »i

3iT5r  °FiT TmffwR r̂t £ 1 strt 

3TN 3rî  q̂r  T̂  3TW qf̂

 ̂ f̂r du’i^ ĉrnf 1 q*pt‘  3rmft

r̂t 3rf̂rar arnr 33 r̂rar ^ «f\r  Hfa'-r

3TR" ^ 3TPT  «fi T 55-56 T̂FT  T̂ 

1T̂ ̂  I cTf V  ̂3TR ̂  ̂  fa 

f̂r?r ̂ r ̂ 3rr ̂  1 f

2T O t   fa ̂ T T T   ^ 3TT   ̂    ̂f f a n r   I f   tr  ̂>  

^r  *̂ jii fa fâra- f̂t  r̂f 

»rfa Tft 3fh ̂rf fafTRT ̂ 3TT, ^ wf 

 ̂WK qr T7RT  3̂TT fa?RT  fa 

? r ̂ r f   i f   1  w f    ̂   ̂r p f r h R   i f  

r̂’-̂ r «+>  qfa fr, ?tTT

<s»̂ d-îi  wr  ̂ ssrfr ^

fanrcn ̂  1

itrrt, irm  ^  ̂ f̂>

3rt  qw cr̂  T̂rqr̂ Is,
cTf  HTf   ̂  3T5̂ t  «f)f   ̂ R T

9TTRT 3Tfr 3RT 3T5̂ T R T T f 1 fl̂T ̂  

erf  i<? <  +j!  ^ni 3rfr

am r̂~t f̂t   ̂it' ?rf fqrr  1* «♦>

3T̂5" fâTT «+) c'M’ll T̂T̂TT I TTRt

i f  3R T   f l T E n    ̂ 1R I R  ?rf

1RTR" =Ft ^RT I 3ffr 3R7
f-Z\ 5R 1R 7R   v ft  f lF T   TT TT ,  cTf  fq jT  

5F f5l    ̂ft   ̂T P tR T    ̂T T ̂ T T   I  i f   cTT   ̂  

ffmfjdi CT ̂  3̂  faFR ̂rt ^ n 

> ̂f,  ̂ *T\ Trfa TT* ̂ TTTRt 1

t̂ttt v̂ j fâTR  ân  ̂ n'fan 

facRT  1̂̂ cl ,̂ TcRT fâTR *1̂1 

f t   q w r    ̂  3T fT   t R    ̂  «ld «H<'  i f   fa < T - 

1RT  3TF̂   ̂ I  facRT  «R ^t

R̂T ̂ Tlf̂T vn, R̂T   ̂ 1̂

3R   i f  5Tcf 3T q » f  f t f r  3̂ : 5R %

 ̂   ̂T T 2  I f   2 F ̂ R T    ̂T  ̂R T   I   ̂R T T T

T% rr̂  R̂R ?̂r i5 arfr r̂fa 

 ̂f̂TT 3RRt  ̂Ni faNt fW, qpft 

fW arfr farml  arfr

W I W    ̂  T m R   V ft . 3R T    ̂ r   i f

ir̂RT  ̂  3fjt qr̂f  ?rt ̂ ft  ^

rRWt 5T̂f ft ?RRt  ̂I f̂ f TR 

qT 3RTR ft TfT f1 fa qiTRR Rt 

f ̂ fR mt W3FPT R̂T ctfâT 

IR 5Rt «RRT fa 35 ^RT qf f̂ falRT

ir̂tt fRrf uft ffrr «n  ^  w 

faRHi tTcRt q̂r ft Tfr t i 
5T̂T ̂  3TRKt r̂f 5rW f3, ?rf   ̂ 

ITR- 3RTT  ̂fa srrrHTl ̂ RR̂r If fR 
1R q̂T ̂ Rf «t:

33 Rtfj VTT̂1 f̂i-TO f3R̂ * 

T̂TOT f̂RT ̂  ̂ RT  T̂T ̂  I
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sir tot tit if nr  snfisr it, 
«nf+WM tft snfir it arfr nrf  tft 

it ifr <r?nf arfr  hY ̂ nfir 

*f  1T1 llht VTRcT ifi 3TRTT} 70

«♦> <J3 Hi M̂o ■'f <[$ f* 'jNP«h 1 3FFT 

ft *Pt f2 I T7T TOT tft fTT Iff ITfT 

».?f HIT ihTRT  cl I «n ifc 3TT3T fl 

3TR1 3fT *1 <H 1 tfcTT 371  3THT  itll 
fl3ff 371  I 3m if 1T1  3̂

*fcft ft Tft f% lf7 3tf sflt ft T̂t 

Is 3*1T If 31T TOT ifll it I flTT 

chnhn̂r f  3nf3wr finf jf i

Iwf if,  ipjf if 3ff7 SHfTTt =3fti1  if 

^ ii itit 3̂ 3ttNwi  f̂ n f 
arfi  3TT5T r̂rr it   ̂ ̂ ft  f5,

fi¥ if f337Rr i f̂rr ft i if  iit

it  *f If HT 3̂TT  fl  3TT1

if flllt 3T rm ft TfT f“, flcRt 

%T11T f*, TUT 1HT31  *lfl ft TfT

f*  if? ri m- inn firf srrfifai 

i> itii ̂ i$r  f5* 3̂rff3i  3nn H37ii 

37TT TOt 37Hft tf  11̂ SlTTTl 

«FicfT f8, Turf ¥i3ni fim left 

f3, eft *f m  H)«i 1 m  fun 
irnfif 3rfr ir̂ f fn nr infirrt  it 

fl̂ RT 1 1TTT 3ffT qfar't if wr ittt |

am ifWhn; film if n  lit 

itit it f, if f s dw f 1 ann: fi-
*m 1 fT, if flirt nfi  wr

ft 7ft f*, *r»rfi ftcfti

19.15 hrs.

[Shri Chintamani Panigrahi in the 
Chair]

tpR ITcf if? ITflT ITflT f̂ I if
if? sn̂rf ̂ in1 if if r̂rr' iff

1THT lt3vl TIT ITl̂r ifr f3fTT  ^
nr if itrt iRinrt f* fu iff <rc 

ifif if it ̂ nrrrt t ^
iflf  iflf jf ll HTtr fir

f3, l̂ nTf if <r̂f irt flHcTT f1 

Tl irt 5-6 1̂   f3iwt fl̂r Tfl ̂

itin ¥ci irar 3f f* f37 itti 3n1 irf 

iW l fmit 5Tf̂ fW 'TTcft f8 3ffr Fre 

jTRl̂r 3oFR T̂1  f3' 3T>ft l̂ft IRT

3t flllt 3TTcft  lf7 T3t 3̂  f̂ Nrf 

 ̂flTT HT3- ̂  irffjf if IRT 3t 12 n"

fnit fucft f3 1 n finft f3 if ̂ r 
n̂nr firm nil ft in fiiT̂  ittit 

t 1 r̂r qi 5TRi irf fun itrt irffrr
TTlflt 35f fll̂fr  IT Tf! f* I H- 

3H1 37t fll̂ft 1R if mi 5̂ hfmFrt 

irt irtUT nfftT  fiw  f3>

hrnm 3rfHr=F  ?f 3rf̂ ^■r i t̂t 

1

if  Icll -51̂ irt 1T1 3TR- ̂t SRfir 

ITfcTT f7l  fTf 5TT1 f̂3fT f° f3J 3ff 

f̂lvft ^ IT 11T̂ IT  f“l

5>jft TT̂r f’l̂TT̂T 1RT9T1 : l̂T it *l|'

«rt tpŵ Owi  firsr :  »ifiif if  if

d ilo«i «T <?i  HTTT ITT f y »f qf̂f  ft

it-iTi ir1  fn̂ ft hnit f3  fn?f

f3nn ill f̂eft   ̂  3n: ttit  f"i

f37FTl fnit q%T  ̂  ̂ flXT

ffm  ̂itin f̂ n vft unrf  fn?t 

?rft tncft  if filter  wr-

3f f3!  if 5TRT1 1* 37fn  H fl> 

lf̂   if #   5fT fĤ ET 3TT1T

f“ <rf fiiit 31 ifiu f̂ ifiu fn-

J«r irif if 37TTT irffrr I  ?7ni  1̂- 

3fl 37T1 ̂  flXT iflt ̂   fumt  37T 

3i£kiT T'lt nffrr 1

1RT3T,  it TO* ZTfT  Iflt  1̂ 

irfur f y *1 *T wht trNt   ̂idi

f“|  flW fu TUT 5?ft TUfr qft 

ft HIT  f*l  if in ifr ̂f TreiT-

!HTr 3r <rif  ff̂ f ifr fifn  ̂ ifs-

nft ff̂   irt 3W ITfTT ITfTTT fjl 

1 ffw tffirf t̂ 3nfrf  ̂ipft 

f3 1 rro iitiT if f,3nr  fu 3nr3ft 

5TFR ?f Tell HIT 3B T3f ffT?f 1*7

fifn  ̂qfjRirt ffW  if froi in

3TRf HfT flTlT I 1F13T, 3TTcr5fi"t

it ffn f3; iFsfrn:  ihc

3 Tut fît f5 finf snfit ̂  

1H if 1ft   ̂ itl iftif3 firncf 
finr f9!  fir ifff   ̂ if fim f9 

si3iT mr   ̂ f̂ifRr if isnt
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[’fift WPfal fa«T]

it iwr 1̂ if facR

fTT* f 3RR $ĵ)c{   ̂'Rtf-

W R fRRt faR if 5T̂~  |  3TT5T
 ̂ <r T t u f r  sm   V1

t t RpR qr ’rt «m  êr  Ri 

if RRRTT  ¥ qTrft
flRT T̂T 1̂  f̂̂ TT  fiTvr  T̂T

tt  s'̂nrrcr  ste

f5|  R  *R «GRl  RiRR?r  <T*f

^it 5s, srr irsfcr ̂rr ff itt irr 

*rr ̂  1 irrt  Rsfrrr arfr  sfnn 

sfTf 7̂ «f  fa iptf srprnrt  Ri

RSTT if Tf? if 3rfaR *TR faRT -

R̂r iRm <R <tst erf ̂  ̂ nf

?Rrr

5RR 3TTT r R RRcf 5s CRT 
m̂r T?rf 1 1

RT RSr 3RTR ff ’RT RT ̂  fRTTt 
<rn crr̂ if r̂stt ̂f 1̂

UTRRT,  RR 3TIRR 5̂T  «TT fa f̂

fa anRt frw1 if  r̂ t  ̂fa <nif- 

faRl R faRR" 3f)  r<1U, 3T̂R  if 

RTCTH" 3RRT RR |  fR R5T  if  HR 

if ’TRfaRRR RR“5T  ff srfr RctR M<T$[ 

if tft 1R ¥ ’ITk T5|fRR ̂  fa<T 5s I

b̂t wff farfa «r̂r ̂  RRk  i  r̂ 

<r srpRTT 3rfaR if  3rfw imR tt 
q  3rf*  qr *f *mnr c5

R̂TRT ?nRW  il6̂' d i. 5? *T R7" ̂

if ?rt

1TRRT,  RRT 9RR if 1RTT ffR> 
Rift ritr ̂  fair <r srf «ri¥f rt 

■jftRT fâT RTRT ffl  TO TTR   ̂
RTT Is ? 1TRRT RT Rrf
rrr if ’trr rfif  ̂fatT ̂rrcrr 

?rf  T?f <firr R̂t r̂tt r,  n̂ft 

xjiRTr nnrnr fWT ̂ 1 nfan ’trt TT̂ft 

CRRR ̂  faii’Sfrf faff ̂ rf ?r  cr 5ft 

cfVrr  fiFTcn 1  to 56  totx

faRRl oPT faff  TT «r°F>RT *f I  far 

ifM- rR  R̂,T ̂*'1  56 5fTTt¥

TTCTT faRTRl ̂T  irrf̂îl rR W3TRT

f̂f  <r  3rrq- famrf wt  ^  to 

3TT qnf̂ ?  faRT? 5R qR «f̂r

1̂  am̂ TJf T̂cn  ̂fa  3HR faRTR 

fqRpfV  r̂t 3̂ RT  U fa  HRT  1RRR 

ĤRTT  ̂   2RTT

ffa sffa ofir w r t  srrfqrr  ̂   t̂cctt 

5s cTf TlRTt 5R7rTf ̂ Tcft f,  r̂sf,

f̂ vi Ri ̂ R  fasfRRT  ̂srfr ttt ̂ RT-

vTR  if   ̂5FiR faJTJ   ̂Id I  0s  I

arĵf   ̂fa ofrrff-

qfa jf, t o it̂r irrI ?f;/cfs tt.

1TRT  2̂5RT,  R̂nr 3R 3TRt ^

cR l?t TO W TOft  ^

if ?R °frfTRT TTT̂T ̂   fa fair 

if faRTRl if RW-ilRRl qTRT ajft T̂Tcft 

sfa TRt ?rr̂ if if

vft «RR faRT RTcTT cff  K̂«hl  TRiR 

q̂cft 3rfr 3rrr̂  w r if <firr  snrr 

faUR 3rmfi RfRRT  1RRT ffftl R̂J 

51«;  ̂ 4~i v IT" IHTTR RRRTI

^ IRRT 3RRTf 3TT7Rzf R̂TT  fa 

f̂aRT  '̂ RT  TfRT  ̂ R??r  3TRT  cRi 

r̂ff >ft  ?-3-fdl  ̂    ̂I  iff

3FT ITcRR  ̂  ̂fa  3RT  falft

3rmft  RT RTT ̂   3rfr  faift

T R f RT TT̂ T̂ R "̂RT f  R   R ^R 

T̂ fa falf R W T? 3̂TT f3

'cfR  TRTf1 r  I  1TTRRT,  ^R RRt arf 

RWRT5R  ̂ 3Tfr faRt RT *T̂f< «! >ft 

 ̂  f®,  falf 99 • 1 RT ?RR  RR 

TR[  ̂TR 3RR 5RT  RT T̂ t  ̂ I

.̂RFrfa vt̂ r m  :  r  ̂V itt f̂ fafa- 

HR RT faRT RI

sft TRHifhTT fa«T:  if Rr̂ RT  fa

f̂  ̂  f t ;3̂ TRf RpTT  hvRrt Rrf̂ Rl

«rfazrr w  if Rf̂RftirfrR 2 r̂tt
T̂ R RT RR   ̂1  RR rR  rT-opcrtr̂. 

if?  ârr ajfr RT̂if TRtrr w*f  rri 

3*Rlf 3Rft  ̂ qRt URT T̂ RT f5,

Tt 1RR RT ̂  faRRT 5s I  3TTT TR 
Rvft Rt ftTRnft crt siiqfrsrr ft Rrcft erf 

R̂TRf TRTT Rt Rw ̂ T ITRRt  ̂I
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<T2rh3T ? «rf?PTT if ^
Top' Trm mt,  sfftr if  ^rrr 3ifT 

^tttt if rnrr ^
fr̂ r «rr?  srfa t o  Tfftr

fsFTFR   ̂1 y$r<T[ 57 fa;

WiK ̂  3T?  'THfFR  *Tdlî rj 

'■ffn n̂ffrr  sffr w  ¥ TTfir  ^

3TfT <TC   ̂  *f  nr
cRl  BRWT  fR t  îf̂ Tri 3TTT  trFT

Tgfi~ efTT qitpf ftf f<*> fll* glFTl

rr̂f sr *mr if inft sft *f 

*n̂7*ii  fa *rr ifr fann ̂ ,

fm r  <n*f fw  nr «tr ?V t w* 
r̂rr  <f  arfr  smr  Fct ?f  of  t*fr

fPTTT 3FPT ¥ 3ZRTKT ^rf |

SHRI D. P. YADAV ((Monghyr): 
Sir. I will try to concise my speech.

MR. CHAIRMAN: Within 10 minu-
tes?

SHRI D. P. YADAV:  No. I  will
try to concise my speech to the maxi-
mum extent possible.

I regard the Sixth Five Year Plan, 
this document which is in our hands,, 
as a measure of the Plan.  I  feel
that this a well-prepared document
for the country and it should have 
all the sanctity.  I am not one  of 
those who will just say  something 
about it and go for sectoral  allot-
ments from sector to sector.

Today I remember one great scien-
tist of India, Dr. M. S. Swaminathan, 
who was instrumental in bringing out 
in the year, 1980. this  voluminous 
book, this well-documented book.  I 
was also associated, at some  stage, 
with the preparation of  this  book 
and Dr. Swaminathan consulted me 
also.  We should be grateful to Dr. 
Swaminathan.  I wish he could have 
been here in India.  But, he is now 
abroad on an international  assign-
ment.

I will confine to that portion only 
which the Prime Minister has  said

about this Plan.  The Prime Minister 
of India, in the Foreword of this do-
cument, says:

“The measure of a Plan is  not
intention,, but  achievement;  not
allocation but benefit.  We  are 
determined to implement this Plan 
with steadfastness of purpose.  De-
mocratic planning means the  har-
nessing of the people’s power and 
their fullest participation.”

This is the theme of the whole do-
cument.  Now we have to scrutinise 
whether we are determined to imp- 
liment it and, whether the damocra- 
tic planning which we are thinking 
about has got the harnessing of the 
people’s power and their fullest par-
ticipation.

I personally feel that  all  these 
words which the Prime Minister  of 
India has used here are not  being 
followed or  implemented.  It  is 
not a question of  the  Opposition 
Parties or the ruling Party giving a 
warning to the country.  The Prime 
Minister very recently, while deliver-
ing the Mahalanobis lecture, said:

“Our main problem areas which 
need concerted attention  in  the 
immediate future are food, energy 
and power.”

That  means that we  have to con-
centrate on food, energy and power. 
This is the ambit or the  circumfe-
rence of the Plan and we should dis-
cuss Plan within this periphery.

Many Members have produced  a 
lot of data.  I am not a wizard  in 
producing data and I do not believe 
in taking the time of the - House by 
quoting figures and data.  This  is 
the work of an economist, this is not 
the work of a politician or a politi-
cal worker.  I am a politician,  I 
am not a wizard in figures.  As  I 
said, that is the duty of economists 
and I am proud that India has got 
good economists.
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So far as the criteria of economic 
development are concerned, one of 
the great economists, a Nobel Prize 
winner, Mr. Simon Kuznets. has 
said:

“A country’s economic growth 
may be defined as a long term  rise 
in capacity to supply increasingly 
diverse economic goods to its popu-
lation.”

It is very fundamental that diverse 
economic goods have to  be supplied 
to the people. How much we have
to export, how much we have to
import, that should not be the ques-
tion. Our determ ined effort should 
be to augment our capacity to supply 
increasingly diverse economic goods 
to our people. Have we been able to 
do it on these lines? I feel that
there  has been a big gap there, we
have not been able to do it. Misraji 
says th a t a lot has been done. No. 
I was a Minister no doubt. Let us 
confess what is our weakness.

I would like to remind the House 
that, so far as the health  status of 
the  country is concerned, in the last 
35 years the average height of an 
Indian has gone down by four inches 
and the chest expansion capacity has 
gone down by two to four inches. 
This is the position. Mr. Ram Vilas 
Paswan has given the figures. The 
general health condition of an Indian, 
his average height, average weight, 
etc., 35 years ago was much better 
than  w hat it is today. This is the 
position so far as the health aspect 
of our people is cencerned. The 
m ortality rate was more at that time, 
bu t the general standard of health 
35 years ago was much better than 
w hat it is today.

MR. CHAIRMAN: Where do you 
have these figures here—height and 
chest measurements?

SHRI D. P. YADAV: You can call 
any economist and get it verified. I 
should be happy if I am contradic-
ted. °

AN. HON. MEMBER: What about 
life expectancy?

SHRI D. P. YADAV: I have said 
th a t we have improved there. But 
so far as physical health is concern-
ed, there has been a downward 
trend. Experts are sitting in the 
Official Gallery and some of them  
may send a chit to the M inister and 
confirm this.

t t *t  forjr
S irk  *f f rr̂ TT WWm v g f

* m n

spctr t f
erf rn rr 3rroT*r wf t z j

sft 9r»TrT SFJT : 35
1 T O  STFTTfr f r  5 s !

MR. CHAIRMAN: Let us leave 
aside height and chest and come to 
the plan now.

SHRI D. P. YADAV: Coming to 
v the directive principles of the plan 
.docum ent, in the plan document it 

has been stated th a t persons respon-
sible for implementation of the plan 
should be made to feel a sense of 
involement in fulfilling plan targets. 
This is the crux of the plan. My 
question is w hether those people are 
feeling a sense of involvement. At 
least I and all other members who 
represent individually 1.4 million 
population of the country or I at 
least can say th a t I do not feel any 
involvement in the plan im plem enta-
tion of my area. I am not at all 
associated. We ta lk  here in P arlia-
m ent bu t we are not at all involved. 
We discuss and I have already spo-
ken on the floor of the House that 
unless and until Members of P arlia-
m ent and the State legislators are 
given full opportunity for involve-
ment in the Plan process. We can n o t 
expect a change w ith this type of 
bureaucracy which we have got to-
day. ..
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MR. CHAIRMAN: But members
are  represented in all the commit-
tees.

SHRI D, P. YADAV: Representa-
tion on the committees is something. 
If you are happy, I am very happy. 
You are the Presiding Officer here. 
Are you happy that you are involved 
in the plan process? ___ (Interrup-
tions) So, involvement of the people’s 
representatives in the im plem enta-
tion of the plan is very very neces-
sary. Over and above that, what 
had we said? A detailed micro-
level planning of manpower deve-
lopment and employment generation 
to start with at the district 
level has been suggested. I do 
not think a single district has 
been covered by this micro-level 
planning. Right in the year 1975 I 
was myself involved ^ n d  9 districts 
w ere selected but nothing has come 
out of that. On this issue I will 
only advise Chavan Sahib, now don’t 
believe On other, simply get the 
figures of the  Block Committee 
meetings for the last 2 or 3 years, 
computerise them and you will know 
w hat are the real problems of rural 
India and India at large.

You have said, ‘This will call for 
a non-formal staffing pattern.’ Three 
years are passing now. Have you 
been able to staff it non-formally? 
E ither an IAS Officer will be the 
District M agistrate and the  ADM 
will be the District Development 
Officer. There has not been invol-
vem ent of the non-formal type of 
staff. For implementation, should 
the necessity arise, non-formal s ta ff-
ing will be necessary at the district 
and S tate  level. It will be neces-
sary, therefore, to strengthen the 
district level administration by the 
appointment of District Development 
Officers who should have complete 
authority and responsibility w ith res-
pect to development work. This is 
lacking and this is all in the Plan 
and I will not like to read it.

Now coming down to some basic 
themes of the Plan development. I

very strongly feel th a t still we are 
lacking a land management policy. 
The. P lan document does not say any-
thing about the land management 
policy. There m ust be a national 
policy on land management. The re -
levance of good land management to 
a country like ours hardly needs any 
explanation. We have a large popu-
lation which is not only growing at 
an alarm ing rate but is also among 
the poorest in the world. Nearly 
half of our people still live below 
the poverty line. O ur economy is 
also overwhelmingly agricultural in 
character. When it is agricultural in 
character, land manegement is a 
must and we m ust have a national 
policy on land management.

Then you will need for this land 
management some ideology and ins-
titution. I am very much worried 
about institutions through which 
this land management programme 
will be implemented. Until and 
unless an institution is developed, I  
am afraid land management prog-
ramme and land management policy 
cannot be implemented.

Let us first take a broad outlook 
a t the way in which our land resour-
ces are being utilised. The total 
area of the country for which land 
use statistics are available is 305 
million hectares. Of these, 18 m il-
lion hectares are under urban and 
other non-agricultural uses.

Another 21 million hectares are 
classified as barren and unculturable. 
perhaps, for certain intrinsic disabi-
lities such as these, are being p er-
petually snow-bound Or rocky in 
nature. We are, therefore, concern-
ed only w ith the remaining 266 m il-
lion hectares from the  point of view 
of management. Of these, 17 m il-
lion hectares are classified as cultur- 
able wastes and. as m any as 23 m il-
lion hectares as fallow. This makes 
a total of 40 million hectares which, 
though capable of production by de-
finition. are lying unproductive ap- 
pararently  because of the degrada-
tion they have suffered.
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Of the remaining area of 226 mil-
lion hectares, 83 million hectares are 
classified as forests and permanent 
pastures and 143 million hectares as 
agricultural lands. However, it is 
a well known fact that only pbout 
35 million hectares out of the 83 m il-
lion hectares described as forests and 
perm anent pastures are actually un-
der good tree or grass cover and the 
remaining 48 million hectares are 
more or less completely devoid of 
vegetation. If these 48 million hec-
tares are added to the forty million 
hectare* which have gone out of pro-
duction for one reason or another, 
we arrive at a total of 88 million 
hectares which are more or less com- 
petely unproductive.

MR. CHAIRMAN: Mr. Yadav, you 
have taken 13 minutes.

SHRI D. P. YADAV: No. Sir.

MR. CHAIRMAN: How long wall 
you take?

SHRI D. P. YADAV: I shall take 
half an hour. People have already 
taken lialf-an-hour.

MR. CHAIRMAN: Who has taken?

SHRI D. P. YADAV: You will be 
doing an injustice to me.

MR. CHAIRMAN: Kindly be practi-
cal.

SHRI D. P. YADAV: We have two 
problems—land management and irri-
gation. Coming to irrigation, I have 
already spoken earner. Again I am 
stressing that highest priority should 
be given to complete all the unfinished 
irrigation schemes.

So far as ground water is concer-
ned, optimum use of ground water 
should be made. In the Plan Docu-
ment you have mentioned about sett-
ing up of an Underground Water Cor-
poration. Later on, it was passed by 
the Calinet also. You have not yet

undertaken what you call the consti-
tution of the Central Ground Water 
Corporation or something like that. 
For this purpose, I would like that 
your action strategy so far as irriga-
tion is concerned should be well defin-
ed and complete in its nature. There 
should be control, monitoring, cost 
benefit ratio and all these things.

So far as surface irrigation is con-
cerned, I have already spoken in this 
House that the total surface water in 
the country is about 180 million hec-
tare metres out of which about 66 
million hectare metres have been as-
sessed to be usable. The usable ground 
water resources lor irrigation have 
been estimated to be 26 million hec-
tare  metres. There are drought and 
flood. So, to avoid flood and drought 
—both—we m^st have an irrigation 
action plan which should be monitor-
ed directly from the Yojana Bhavan.

So far as energy is concerned, we 
are fiftyflve times less than USA so 
far as production of energy is concer-
ned and 25 times less in so far as 
energy production in the Western 
Europe is concerned. We have ten 
times less than the all world figure. So 
far as energy strategy is concerned, 
we must have some plan. I am not 
going to give a detailed account about 
it. You have got a lot of scientists who 
have got better knowledge than my-
self.

But, in Parliament, I would only 
like to lay stress that the energy stra-
tegy has to be clearly defined. We 
have a plan target of 19,000 M.W. in 
the m atter of prouction of power. How 
much have we done? Not even half of 
it we have done. We have failed.

All these things need determination.
I had been to ASIAD site and I was 
happy to see the construction. Let the 
country feel happy. That happiness 
would have been much more if the 
irrigation projects and the hydel pro-
jects had also been completed with 
the same speed and with the same 
energy with which the construction 
of Stadia has been accomplished.
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SHRI  SANTOSH  MOHAN  DEV 
(Silchar);  Have you got the ticket 
for the ASIAD?

SHRI D. P. YADAV; Yes.

MR.  CHAIRMAN: Don’t  disturb 
him. He has already Taken 17 minutes. 
How much will you take?

SHRI D. P. YADAV: I will take 25 
minutes.

MR. CHAIRMAN: You please con-
clude your speech. I must -egulate 

this.

SHRI D. P. YADAV: Sir, in order to 
do so we would need political  will 
and political instrumentability which 
alone can give confidence and 'ourag?. 
This instrument of political will and 
courage we must have and we must ?o 
forward.

Sir, I will only say a word about the 
general feature of this country, name-
ly, the reluctant officials who  are 
least interested in what is happening 
in the cottages. With these reluctant 
officials and, unfortunately, the timid 
farme|n«, who have been made  so 
timid that they cannot claim what is 
their right, I would like this House 
to come forward with a plan so that 
the officials become alert and iot re-
main timid and the farmers become 
bold. Oiily »the bald ̂larmiers  and 
officials  with  commitment  can  do 
something of development  in  this 
country.

Lastly, I would like to draw  the 
attention of the hon. Minister to Arti-
cle 340 and I quote;

“The President may be order ap-
point a Commission consisting  of 
such persons as he thinks fit to in-
vestigate the conditions of  socially 
and educationally backward classes 
within the territory of India....”

The two words used are socially and 
educationally  backward  classes.  Is 
there a single word in the whole Plan 
where you have done anything :or the 
socially and educationally backward 
people.  Very cunningly some officers 
in Yojana Bhavan have  used  the

words ‘development of backward clas-
ses’. Article 340 talks about the social-
ly and educationally backward classes. 
What have you done about it? Is there 
any hilly Plan or Harijan Plan or sche-
duled tribes Plan. I would appeal to 
this House that while rescasting  and 
re-drafting the modalities and action 
of the Plan you will please consider 
adding at least something in the Plan 
for these people who are socially and 
educationally backward. Until and un-
less the Plan has got a component for 
the change of the society you cannot 
expect any miracle or real  develop-
ment in this country.  Wtyth thcoe 
words I thank you very much.

TTVTRfcT  fV’tRT 5R  Wfqf*

t  s&rnr 4 <<*>1 < t  h ̂ q

UTRHT ̂ ofTt

*mr;r ?iifr arnnn 

«tr  3tfr  arraifVcr 

1977  T̂oT  ^ 

gTHTcT
wv arrfsfa 3rh: sFsr

if,  W  SRhR 5ST,  <«'$[  fWFTT

hwH fwTi  tprf ?rr  irfmarr

 ̂̂rfrrf *f amf srart ̂rr  sttrt wm 

fan ̂1  w? 35  if ̂rf  tor

wt  ^ wir?r ̂   sfroftd *fi

•f W~ -  H , rrtffaJWTH,

arrf? *nr sbrf if  - 3tft  ^f

°rr -t q c*t f̂ n  R̂rr  as sttw 

tf ?TT 3TTf«f̂ tfsjr *f  3FTIRR 

ff wt  «m  ?jf m r̂ ̂   arovft

qr jft

SHTvT Ml 1̂  3TR" ?T*r  ^ Wicf

f3 fa *f  fsprrt 0 s

*rvre 5T7r ̂ f  «pcrt

3TFf «rar?f  stccjt r̂ n f\  tt*r

TT nf 3FT?5 vft  WT f, ̂   HRJ-

? fT 3Fi W   3ff̂ if 1 WT ft *TT

tfTTcfa' 'jRcTT Wff 3T«T*T TTT̂f f̂̂r T̂UT-

wrl ̂  ̂  ̂   W ft—

PT W  sf TT̂ hfcT̂  f®l f̂ *\ <411 <

eRTrf 3R f̂TT  5RTFT   ̂I

tot ̂ tt ŝnrr erf cror  ^

?f w   3TTf«f̂  grfr  «rr

irr m̂rrhr̂ vfc   ̂ wrf arr*f
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[*ft faTTOt TO ŜTRT]

arac? fa*n wr 5*1 if to t 57

fa  {TOR ̂fcPTT  ̂ faflt
IR̂E if ?Tff fUTT  lOTt  f̂t

Thrvm tot 5̂r 3rf*  ir̂f «nc ?atft 

sn«*<r f, 5? tottf hftt  <?r
T̂cT  fT*  ST*r  ?TT  3R  SfW 

3TOT W  3rf cr̂ f̂TT ft
W #T 3TcT l̂ if TO iff <*f TOT 

7̂ fa ̂ T 3>f 3ff 3TTT ^f afTT  iffaT

fro 5s, qf  «ftnfcr ?fW-a qfftr ^

if HRT  5*» 3f 5TPJT <f *1VT

fa*rt to srt  if ?Tft 5* 1 9frf

jfcTcq' fURT 5*, 3lft  cRf ¥

^  rsr  fa-i-sr-faR srtrr to

3TO RT TfT  I  ~ffa?  *rf  sfifaqf

5*, jtt̂totr ■nft ̂ro
'nffT i

TO cfft if, if TOlf qfcf ̂  qpft

tout £ to if fjRV* tot ̂nf<tt 571 
fw w TO sFf 3f r f1 fa fir f t rn$ 

TO~qt qfrr <frf ̂ T TRt  T̂TTTif
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qr=ft 3qTO qRT 5T*f I cfq  TRR 

mwi  f̂*ft 3rfr fit  ?r̂cf f 

R> flTTTT CTO fâFTTi  f I  3TR«f

facRT 'f?TT  T̂HTT  Wf
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t,  ̂qr rnf aprt
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iRT <RT|' I  T̂fTTTI ̂ ̂   if̂T- 

5T?T w.\ 60  T̂ fWFT
^TT fwr $\ ĉRT ̂ T  -̂fvirr
if  >rt  fiRT ̂ 1  rr

ferf iter ir 6  ?   ̂>r̂r ^
 ̂  ̂ T «rt,  3r«r 21 tei'’̂  

if 60 3Rf? ^ ̂r >T̂R fiFT  f̂RT 
qfft frô' 3rriT̂ 3R f?Rrn TITT̂ ̂ HT 

zwf- ̂1  ̂Fiĝr if snft
?T5r ̂ nY ̂rzhrr̂t  f̂ ̂ Y ̂1 arnr

f̂ treRnwT ̂rr ̂ ̂ f gr 
ĉTR Hfll  fl'firi'  ̂I 5ft̂T 3Tfr ̂TIciT

IHTR «R 3TPf 100 1̂ TOT R̂?-
rrw r̂ if ̂   ĉf ̂  fqr.: iff

r»T 3HRft 3fm̂ MT 5BT

w   Is !   ̂   q r  am  ztr

TO T q̂ T  'CRT  TO T   ̂   I ?f  *

^r 100 r̂it   ̂qnTT-q̂ r̂ r

«<■*=, 11> <nT̂«h  fft if  qr fuTT'Tr 

9D<,̂l"” 'ddWl rff <̂?T 5TT<r *♦><. 

R̂f 1  ̂ ir'iff tn̂RT 3nq- aR w m *   % r err 

3nq- ^  qr «rr? ^f   ̂ ,

^ îzY *f r̂f trrl^f1  r̂nr 

rnf JT̂qTif fsqiF r̂ to  3R"-r̂r-

*̂TTT̂ 3rfT 3R--qfdnT̂ S q̂' T̂T |̂

Tn f̂rr tt arrq- f fmr 

r̂TT CT -- ^   ̂  ̂ ̂  *RT
 ̂3fr r̂- t̂rrr  ̂ i f

5f?5R ?rr ̂   ?f ̂  1

TO’-t^^  H  Ĉi $?<

irfw n f  ?rr̂ T  ifTf̂TT   ̂   f̂ RT 

srrt  ^rr  Ĵf  îr  ?ft  in r̂

 ̂I  ITT?=RT  3R gTRR  ŝTT'T t̂T  9HT- 

R̂T 5̂ t I«nfW taT T̂T  F̂TT î 

3rr5r f?r sr- if (hr̂ rf) n̂r R̂rft ^ 

r̂f fl"<<f)TTt R̂«tr ,̂ f̂ta- ^ 

w f   \  Iff̂ f  ̂% \ irr̂ r rdsRff 

nrWf t̂ iht̂ft  n̂r  ̂f̂ r

ir  nT̂ r   ̂ %nr if n̂q-

amr frm  ̂1 infr np r̂, v f s inw

3R T̂HR- T̂ gTRT'TRT T̂ ,

fsrer if 8-10 r̂f? tot  ̂  sT̂rr

3T '3’?T F '7?'̂ ̂<4<i fn̂riff, T̂ ̂ H T̂TS'f 

<->M UI  oRT 'M <H  SHRT R̂  ̂̂ Jl

âff̂ f?r qqr 5rt ?1ot if  art 

irf*r 5s r̂«a r̂ # rmFTRif? z f i ?ttkt 

5FTT  ^r  if  1TT5  flRfift

^   frI  str-  3r̂f  ?«nfqrr f̂t,

T̂T ̂  ̂ 5TRf  rtKK f̂ HPrf 3TT qRT 

<l Yqf I  ??T SRHT ^

 ̂ r t w\  3m r *̂1

if  ^rrhhr  h rh R ir  ̂  rrap  f  ̂ -  

qzTrnf̂f  ̂?R'  if  tot

IBrfl  I 3TTq »f +MI R̂ f̂̂T-

ofi?' qzT̂ T̂iRf  TRiWR oRT  f̂ T̂T 

 ̂trt îtr" ûr f̂ir  ̂  ijtt  if 

qr̂ TT̂r  q̂T  ftcn  f   ̂  ?t 

ân?  itsrt  înr  tr̂f qr 5s 1

 ̂  3RTT  TT  ̂W K  °rt

 ̂ t   vriR  1̂  tr r   q̂ RTO?  q r  t o

• CRT oRR̂ RTT  ̂ r  q r ^T rfV  f̂ £n ITT

tot?*i  Ft̂ T f̂ f if qrwrr̂r  t̂ 

q̂ir < rz\ htr f \  tt  qr̂TTîr
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R*R RTR Rtf dhl <RM I *RTfqR  faRT  RT 

RRkTT f41 3TR RT fRR>U R  3TTT  RTR 

RRT Tf1 f! atf* Rtf qr  <*rir frrt

«t5ttV tr̂reNr if #r r* Tf' §*,  Rtf 

Rif am srt rr*t  ̂i  fRrr  R̂f tt 

jfetfTRR RfTT Rft RTRT if f4 aqfr  R?r 

Rn- srtfftf Rff fw  rrt  Rtf qr srs 

RiTTRTRT WTftftf faRT RT RRkTT f\ faff 

tf RTtfT Rif t̂itfRTtftf̂S ftfR  3f̂T  am 

Rtf TtfTR RRR̂FR   ̂  3̂f?  aTTfcfRi

rfte *f Rt t̂f rrrr Rtf’ arfr

Rtf R̂RRRlTS Rt 'JilKI tf 3RTRT |

STRtfT Rit ®RR?RT chl'l l f'i d lr3  2,|o'̂i(cf,

r̂tt1 R̂r tfftrz Rfi Rfir  Rwt £ 
RRT am R Rtf R> far* p̂zn  faRT  f4 1 

if am cfTT RcTTRT RTfRT f~  fa RTfctf tf 

fRffff d <+1 RT Rft RT?R f>*, Rtf qT  1 5 

tfhfz R> RtfTRTR  RtfTTT 3TT  tfofid"  f I 

RifST (  <1,  vfh:iRT5T,  far4?  arfr

r*r str̂r if rrrr fasf  if  ttr  «£ 

<WTT Ri RflT Rf' RRR f T g  «R  15 

tftlfz ̂  RtfTRTR RRTR in tf̂cf f I  f*T 

cHTT) tRTftftf rsm  ri «T  <=h!̂  “t o( \jjff 

*ft Rt f4 af.fr ff̂ fr RTTf  ĉpr  tfttfZ 

eR aTTRTR qT R̂ fatf RTR' f I  fRRRT 

TNRT RTfT RTRT  RtfRTT RRT RT if

RRT R̂, fit fffrTR R̂t Rf RTR fRTf

rrt if f,  Rtf rt  «rrr fasT rt r̂ rt

4̂ RR RtfTRTR ?RTfTR RT 5R qtfTM t̂f- 

R̂ R Rif ̂ tf RRT tfRiR  ̂I  ftf tf  Û' 

RRR  RTT RTf*fR5  tf RRRR  RTT 

tfRJR 1̂  Wtf tflR̂ T if  tfT«RR  Rif 

3TTR7RR5 R̂lf R5TR RTf̂r |

3RIT̂R |j,4 i STTsRR cR 5TT̂  if 

T r*  . RTT . t  ■ 'ft. Rf? 3TT̂ . RTT .  . 5R

srnmr ??4, r sRs-fpTR cJT̂ r 

Tf* ̂  I SRTTT TFifWT̂ RTT tfP?. tf S.oRR 

tf RRi Ts?T  ̂arfr SfcRTfT cTRq 

rTR.RKY <Tt-  RT RHT  STTR 

RRRT ̂  cWl' fa Rtf if t̂RJ Rf̂RR Rf f4 

^ 180 RiTf’? T  ̂VHTR tfTRHT  R̂V

RRRI  TRRT RTT  RRT

qfRTl *ZTZ iTR̂te:, fRtf R‘ TTtf  tftfl
Mft f, Rf 3TTRT «ftfT r  =fftf 5~tf 

Rif RRT tfRRt ̂41 R̂RT tfTTT fRRT R1 RR.

RT RTRRT R-Rtft 3lfT Rtf=£ Rf <R tf  triq-- 

RTRlfs fRRT RRTtfT, R̂ âTT  mTRRT 

faitf M°hK tf «*WfV«d  TiRk̂ 4̂1 

(̂f?jTT ifTT af̂RT R̂ f4 fa ̂tf «TT  R̂- 

faR TT fatfr RTTT artfr ITTTR  tfT=FIT  5RT 

Rf RR.RT RRTRt RTffrr, f3,Ttf RTtff SRT 

^WTRTRifs ftfR afffr R? 5RT  Tf̂ft-Tfd 

t̂ tffm ffi r̂rri  Rârf̂  afrt 

farRtR iTRRt RfRTRTR 4̂ Ŝ C * '\ facrftR 

fTRfR CiTTR f , fif R)4̂ 3f Rf- 5R RTtff 

5T ITI’|̂|!£<̂ d R1 tfRTtft I

?tft RRTTT tf if RTT . 3TR . Rt. 'ft. R 

RTT if  ^RT RTfRT  TTRTT  RT 

Rf RTRRT f, “If ̂  3î t RfTRT £ sfa 

TR  ̂RfTTi HTR tf̂ R rriR̂.TRlfR RPR 

RT ̂  R<TRt  RTtRt RT ̂ T RT TiR̂f f 4 

URTRT̂1. anT.Tt.'ft. if fRRRt tf«tftRt 

Rt RTRt 4̂, R̂! afffRRHTt 3Pffr  hRRtf 

3ffWTt RT RTRRT fRRTR RT̂ Rt  RfR-

Rnxt *f, r rttI tf̂ft?rt rtrr rt  rV 

 ̂3ffT Rf# RT Rf Rft" fRRcft f I ?tf- 

f H i ’ 3TT?1. 3TTT . Rt. qt. RTT stR STRJTT tf 

RFlff̂r RTR =R fnTT flTR»TT Rif RfRR 

RRtf R̂ f RTffrr arfr rrt  uR̂.f  ?tf 

oT̂ ̂ ft RlfRTT TJTin RT 3THT̂  RJTlfan' 

, R qr1 Rft" ftff atfr 3TPT Rit RT̂iRT

tfRjR Rft- fnft i t̂f̂ ̂rtt farffrrI ̂ r

lif RjfT RT tffRiT ftfRRT f'RJ T̂RHT RRT 

RT T̂t f41  1 RTTf 5 <5TW  RF if RT 

tfTtRt 5B RRf tf  R7TT R51R  3R  f̂JTT 

tfTRTT  RT RRrR RTRT RTfrR  RfT  t̂f 

frrqi qrt RR̂if Rt rrt;  Rrfa rpt 

RTtRt Rit TTTT tf R7TT R̂ tf ̂,  RRRR 

IRFRT tf 1RTRT tfiTRRT ftfR I FI RRRT  Rit 

srrrtt ̂nft RTffn;i rt1 qrtf ?r fRRR 

Rit RfRT-tft  hlRiTRR- RTRt f* fa RfR 

?f RTR RRtftRt RR q*tfT RT »FR p* I 

20 hrs.

R̂ R frqRirf Rit RTR RT RtfR̂ I RT?1 

TIRRRTR f̂,  RRTR f̂,  P̂TRTRT 

R . *ft. f̂,  tfRTR̂iRR'-ST  tftft R»r̂

q̂Rf RTtap tf RFlf R oRfTT RtR  RRtR 

am qTtf TRt ̂  ̂ 1 fatft R  RTRRTT 

SR RTIT tf, fatft R RpRTf  R>  RTR  ?f 

RT»R fW-R Rir Rf RRRR 

£  fRi 5TIR Rt  RTT5  Rftf  fRTTT 

RtR RRTR 3TTR qTtf TR RT RRRit RiRT̂  

R  RffR fRtf RRifT  TTRT  RfT-
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TRT3jr  ̂ *r  i -3r°f
3TTT '̂"3 3*fr  SRTT

e'folTW ^m̂rfi FWT T̂SR 3'5RTT 

tft m   Tcft 5'1 srtft  arrr̂f
 ̂ r̂ir n̂f srt z'̂Ff wpr fa?n *ri 

3Tpt  ' ??■ r̂ifcTtir srfr srrRr

 ̂mfcrer  ̂ stf brt Tf1 5s?
f»rrd qî F ort,  fflTT̂ tottt  srft 

ftrrri  ^ wr sr  fa  sr?1
tvnir sf snfrr $ ̂r. *nfar ̂  ̂  ̂ nrr 

<nfa 'd*i<t> 1 vfy ̂t*tt vj 6*i <*r irfar frjrt 1 

3FiT 3Tfq- tr'in WKT t riT  f*nri 

?rrrl or} r̂f  atf*

P&n ww wfe* ®rzr  r̂nrf‘  ?pf  jfirr

'TfT̂ TTi prhfTr  ĉrf̂ir  hfn*d<  5Rf 

°hl uT'fi  T 3iT  T̂ofif  d'vjO  <5T

«f)itff̂<r ô m *,\l̂ 1

Hlf*lM f*ifHfd< >̂f  (TT'Ti

cTift ?f *&{ 35TT fFT I  rTvft  ̂  ̂  Sfft 

41 <l«f “1»-.n I 3F>̂ <+) JS fTvRT fTVT I

5T *TFT «J f-5 ■'1/1 l°(  yTf*TT I  ?f

SFf IT if *nv fâ RT 3p *mr SRVf fPTI 

3RT 3nq  3ffr cfsft  ?f 4><h  •urt-

35Ttf 5s cTT  ̂rnft UTirqnr  <r>f 
TOpfti f?rf?.Tr irft  r̂ r̂r,  qr 

 ̂r̂rf?r  dfatr  yfr  f*rn:J  Tr̂ r̂rr m

5TFT «(•iii'Rf W *fl Jl<«M etĵfspr  cTTfa fJT

»ft <m jffTT =r fr r  st.tt *t ̂ t̂t

t.FTCR «FT W f̂,Tlf fa  3*5R T̂r5f

jt or 3rfr  x̂tt̂t # ̂sttt

TZTl  5T«3l  ̂9T«T  ̂3)W

*̂1 f*-d T̂frr 571

SHRI A. K. ROY (Dhajibad):  Mr.
Chairman, Sir, the SixtH Lok  Sabha 
debated  the  Fifth-Five-Year  Plan. 
This is the Seventh Lok Sabha which 
is debating the Sixth Five Year Plan. 
I had an opportunity to participate in 
that debate. Sir, that Plan did not lost. 
That House also did not lost.  But I 
remember the then Prime Minister, 
Shri Morarji Desai, sat all the time 
and listened to all possible and impossi-
ble suggestions of the Members. But 
this time this is a very sad contrast. Not 
only the Prime Minister, who is the 
head of the Planning Commission, is 
not here, but no responsible or relevant 
Minister is also present here.

Sir, we may not * debate Planning, 
but we have no right to play in ihis 
way, with the concept of planning.

I was reading a scientific journal. 
“Science and Culture”, published by 
the Science News Association of Cal-
cutta. There, it was mentioned  that 
Prof. Meghnad  Saha,  the renowned 
physicist, inivited the then  Congress 
President, Netaji  Subash  Chandra 
Bose to speak on Planning. And  he 
spoke.

Netaji said that the first thing which 
we should do after independence, “is 
to appoint a National Planning Com-
mission.’’ Not only that. Even with 

seven provinces under Congress rule 
under the then Constitution, there was 
a necessity for starting  a National
Planning Commission. And the Natio-
nal Planning Commission was started 
under the chairmanship  of  Pandit
Jawaharlal Nehru.

This planning is not the outcome of 
our independence Planning was one of 
the integrated parts of our indepen-
dence struggle. We should  not treat 
planning in this way, in this  ilouse.
Planning does not mean some myste-
rious arithmetic of  some  disputed 
data. Planning has a different objec-
tive. It has a direction, it has an or-
ganic body, and it deals with the mo-
tivation of a nation.

To me, planning is nothing  but a 
technology of social energy. After all, 
what is the capital for an under-dsve- 
eioped country like India? Is it IMF 
loan, is the grant of World Bank,  is 
it some gift of the monopolists? No, 
Sir, the capital of any under-deveiop- 
ed couniry is the inspired social ener-
gy and the labour power of the people. 
It is the people who are your capital. 
You have to motivate them. You have 
to inspire them. You have to show a 
direction. You have to enthuse them; 
you have to put morale in them. Then 
they can do miracles. If you can un-
leash the social energy of this count-
ry, you can do miracles.

Unlike the devastated Soviet Umon 
or  the war-torn China, the  picture
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is different in India. Here, you have 
got everything. You have got 4 lakhs 
of engineers roaming in the streets—
65,000 unemployed. You have one lak^ 
scientists without having proper jobs. 
You have got technicians, you have 
got national laboratories, and you 
have got idle capital lying in the 
country. Sick industries alone account 
for more than Rs. 2,(1)0 crores of pub-
lic money. Imprisoned capital is there. 
You have got everthing. You have 
got skill, you have got tradition, you 
have got factories, you have ;iot en-
gineers, you have got scientists, you 
have got planning and you have got 
history. The only thing needed Ss mo-
tivation, some inspiration and some 
direction. 1 don't want to go into those 
data, arithmetic and all sorts of 
things. What is the essence? Are we 
moving ahead, or are we going back-
ward? That is what we have to see.

People will not mind if they find 
that we fire moving ahead slowly; but 
people will definitely mind if they 
find that we are moving backward. Is 
our independent nation moving ahead, 
is our morale moving ahead, is our 
character moving ahead, is our em-
ployment potential moving ahead, and 
is the health of the country r  oving 
ahead? Can you tell me about these 
things? I say, ‘No’.

My age is not much. But you, the 
elder people and even the old /uards 
of the Congress will say tha t we are 
moving backward. The motivation has 
got vitiated. This is a very oecuiiar 
thing. Who will take care of that? 
Planning can take care of 
that. I was reading “A letter to the 
daughter” by Pandit Nehru w ritten 
in 1933. The daughter is absent here, 
but the letter one can find in “The 
Glimpses of the world history”. He 
said. “The capitalist way of develop-
ment cannot lead any under-develop- 
ed country to any direction”, it is not 
today b it  in 1933. I was reading the 
speeches of Subash Chandra Pose. 
He said, “Two ways are there.” Indust-
rial revolution is a must and we ought

to take the road shown by the Soviet 
Union. ‘ This is a forced march, but 
that is a preference.” He said this in 
the Bosu Institute of Calcutta. So, 
that spiiit you have to take.

What is the reason why Rs. 32 
crores of loan could become Rs. 18,000 
crores today and that too after put-, 
ting remittances of Rs. 13,000 crores 
outside? Then you referred to “Pover-
ty and British ru*e in India” by 
Dadabhai Naoroji. We need new Da- 
dabhai Naoroji resurrected to w rite a 
new book on “The trend theory in 
India”. You had visited Sindhri when 
I was an employee in the Sindhri Fer-
tilizer Factory; and you visited as a 
Member of Parliam ent in 1966 and I 
gave you a memorandum; I remember 
it and you also remember it. There 
we had seen a coal-based plant; that 
should have been a coal-based plant. 
The Research Institute where 1 was 
working, you know, has developed ex-
pertise to have a coal-based fertilizer 
factory. You neglected that. You im -
ported World Bank to put up an oil- 
based plant in a coal field; ind  that 
plant is now not operating; cannot 
operate. Is this the way you can take 
the country ahead?

In this House, we have hea ri so 
many times, petro-chemical, petro-che- 
mical, petro-chemical. That means im-
porting petroleum, refining them and 
producing chemicals. I am not opposed 
to that. But what about chemical? 
After all, that is a source of much 
bigger, much more variety of chemi-
cal. Why are you not starting coal 
chemical? Not only that, all those 
plants in Dhanbad in my constituency, 
are dwindling; they • are withering 
away. So, what we had, we are losing, 
and what we do not have, we ore as-
king for. Is it the way the sick fac-
tories are there?. Which are the fac-
tories going sick? That symbolises the 
health of the nation. All the factories 
producing the necessities of life of the 
poor people, common people, are be-
coming sick. Textile factory is becom-
ing sick. Those factories which are 
producing controlled cloth for the 
poor people are becoming sick. Ju te  
industry is becoming sick; engineering
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industry is becoming sick. But rayon 
factories are not becoming sick. The 
factories which are producing colour 
T.V. are not becoming sick. The fac-
tories which are producing refrigera-
tors are not becoming sick. What is 
the way the total direction of the eco- 
nomy is going? Fedual economy is 
now called localised economy. Capita-
list economy is called extended econo-
my, extended production with ‘the 
market. What are we having here? 
We are having a deformed extended 
production. The country is going on 
the road in the Latin American way, 
new colonial way. We were never colo-
nial mentally at least. Even when we 
were dependent we lost freedom, but 
still we have to felt about it, no, a 
nation like Indian cannot remain de-
pendent or cannot remain like that. 
But todt y we have become mentally 
dependant. I was reading the O.G.L. 
Open General Licence. You can im-
port any thing now. Any new technolo-
gy can be imported. And today you 
have heard that the Durgapur Steel 
Plant is getting closed. You are im-
porting everything now.

The other day, the scientists of the 
Indian Petroleum Institute have given 
a statement that the lubricants can 
be refined here with our own techno-
logy. But you are giving the work to 
West German concern. At the 
Fertilizer factory at Thai Vaishit if, 
simply, we had developed 900 tonne 
capacity per day with our expertise. 
Heavens would not have fallen. But 
they have given the work not to our 
public sector research institute. FDIL 
and Instrum entation ' Limited or 
FEDO; they could have combined and 
they would have made some sort of 
organisation to deal with the fertili-
zer plant expansion. You did not do 
so. What did you do? You gave it to 
Haider Topsoe and Parliam ent debat-
ed whether we should be the client of 
Haider Topsoe or Brown. What a "e 
culiar thing? Members of Parliament 
have been debating, as supporters of 
two multi-nationals. But nobody said 
‘Hell to Haider Topsoe and Brown; 
we will build our own fertilizer fac-

tory alone’. I believe, from my exp- 
erence, that if you caU a meeting of 
all the scientists and technologists at 
the Vigyan Bhavan and if you ask 
them whether we could build a ferti-
lizer factory out of our own expertise, 
I am sure that you will get an answer 
in the affirmative. You call the steel 
technologists of India and ask them, 
and the response will be the same. 
India hati a steel factory, and Iron 
and Steel Factory in 1906, Tatas’ 
TISCO.

I was reading the proceedings of 
the Science Congress. This year the 
Science Congress debated very serious-
ly, only the question of self-reliance. 
They lamented the present position I 
can read this portion from those pro-
ceeding.

MR. CHAIRMAN: Mr. Roy, you
have taken 15 minutes, already.

SHRI A. K. ROY: I will not take 
more time. I konw that I am only 
punishing you and many of my 
f/.euds at this fag end of the day.

AN. HON. MEMBERf Tt is not a 
punishment but it is revealing!

SHRI A. K. ROY; In 1974-75 the 
payments for imported technology 
were to the tune of Rs. 21.02 crores. 
I am reading from the magazine. 
Science and Culture. In 1975-76 it in 
creased to Rs. 36.25 crores, in 1976-77 
it was Rs. 53.68 crores and today it has 
exceeded Rs. 100 crores! This is the 
way we are proceeding. This is the 
way we are proceeding towards the 
question of self-reliance.

When the First Five Year Plan was 
made, you said that you were making 
an agricultural base. In the Second 
Plan you said that you were making 
an industrial base. In the Third Plan 
you said you were creating a self-re-
liant economy. In the Fourth Plan you 
said that you were creating a seif-ge- 
nerating economy. I do not know what 
will be the slogan in this Plan. And 
that is the outcome of all your gene-
rating economies. Look at the power
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generation plants which you are mak-
ing; never have* they {fulfilled the 
targets like steel plant making; etc.

I was in Bokaro recently. All the 
slippages in that project have made 
that project costly and the country 
has lost about 1500 crores of rupees! 
That is why. I say that you must find 
out the reasons. It is time th t t  you 
think in a proper w^£. Tfiere is no 
good in showing some mercy here or 
showing some mercy there. If you are 
to make this planning successful you 
have to follow in a determined way 
the socialist path of development.

There cannot be planning with a capi-
talist path. I have got no animosity 
with capitalists and monopolists. But 
it is a question of line. If an under-
developed country takes a capitalist 
path, where it will lead to? It will 
lead to dependency. Here I can quote 
one thing. There are people who call 
for more liberal import of technology. 
Who are these people? These people 
are the Associated Chambers of Com-
merce and Industry of India, who have 
help a workshop on this. They have 
mounted pressure on you. Who has in-
augurated it? It is to be inaugurated by 
Mr. S. M. Ghosh, Secy, to the Deoart- 
ment of industrial develop-
ment and to be addressed by Prof.

M. G. K- Menon, Member of the Plan-
ning Commission and Dr. S. Varadara- 
jan, Secretary to the Department of 
Science and Technology.

It is time to take a clear line and 
decision. If your commitment is to-
wards self-reliant economy, industrial 4 
revolution, self-generating economy, 
then naturally you will have to select 
that path. If you want that Indian 
should become another Argentina or 
Thailand or become a comp iny what-
ever you may say, socialistic' pattern 
or what type of pattern, but the pat-
tern is very clear i.e. the pattern of 
dependence then you are free to 
choose IMF or World Bank and what 
not.

I want to tell the Planning Minister 
through you that unless you take a 
very clearcut line of self reliance and 
self-generating socialistic nath of de-
velopment, you will fail tT enthus 
those poor people, those productive 
people, those creative people and 
harness the talent and labour power 
for the cause of the nation.

MR. CHAIRMAN: The Minister will 
reply to the debate tomorrow. The 
House stands adjourned till tomorrow
11 A M.

20.23 hrs.

The Lofc Sabha then adjourned till 
Eleven of the Clock on Thursday, 
November 4, 1982/Kartika 13, 1904 
(Saka )
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